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 ——

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 {Mr  SPEAKER  wn  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Luring  away  of  Shipping  Personnel
 +

 "865  SHRI  FAQUIR  ALI  ANSARI.
 SHRI  PRADYUMNA  BAL

 Will  the  Munster  of  SHIPPING

 ae
 TRANSPORT  be  pleased  to

 tate

 (a)  whether  it  is  a  fact  that  foreign
 ipping  companies  are  luring  senior

 technical  personnel  out  of  the  coun-
 try  as  has  been  reported  in  the  Blitz
 dated  the  8th  March,  978  under  the
 heading  ‘Stop  the  shipping  brain
 drain’,

 (b)  the  particular  measures  adop-
 ted  to  stop  this  brain  dram  and

 (c)  whether  there  is  any  proposal
 to  enact  a  legislation  to  prevent  the
 marine  staff  from  joining  foreign
 ships  in  the  same  manner  ag  applica-
 ble  to  aviation  personnel?

 7386  LS—I.

 2

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM)  (a)  to  (c)  A  state-
 ment  giving  the  required  information
 is  Jaid  on  the  Table  of  the  Sabha

 Statement
 There  is  some  drift  of  Indian  Mer-

 chant  Navy  Officers  abroad  for  em-
 ployment  on  foreign  registered  ships
 Of  the  annual  addition  of  the  cert:fi-
 cated  officers,  it  is  estimated  that
 approximately  5  per  cent  to  20  per
 cent  in  the  Nautical  Branch  and  5
 per  cent  in  the  Engineering  Branch
 leave  Indian  ships  to  seek  employ-
 ment  on  foreign  ships

 2  While  the  drift  of  Merchant
 Navy  Officers  hes  not  crippled  the
 working  of  the  Indian  merchant  fleet,
 there  is  a  shortage  of  officers  for  effi-
 cent  manning  of  the  fleet  The  man-
 Power  requirements  are  under  con-
 stant  review  and  to  meet  the  shortage
 the  following  steps  have  been  taken
 by  Government

 Q)  The  pre-entry  qualifications
 for  Training  Ship  ‘Rajendra’  have
 been  raised  from  Higher  Secondary
 to  Intermediate  Science  and  the
 duration  of  the  period  of  training
 has  been  reduced  from  two  years
 to  one  year  with  effect  from  1975,
 resultmg  in  the  increase  of  annual
 in  take  of  navigating  cadets  from
 325  to  250  per  annum.

 (a)  A  special  one  year  Industry-
 oriented  course  with  marine  bias
 in  the  Durectorate  of  Marine  En-
 gineering  Training,  Calcutta/Bom-
 bay  has  been  introduced  from  975
 for  Graduate  Engineers  m  Mechn-
 cal/Electrical  engineering  in  addi-
 tion  to  the  regular  four  years  course
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 in  Marine  Engineering  in  the  insti-
 tution,  resulting  in  the  increase  in
 the  annual  out-put  of  trained  en-
 gineer  officers  from  00  to  200  per
 annum.

 (Gi)  To  the  extent  the  annual  out-
 put  of  trained  navigating  and  en-
 gineering  cadets  falls  short  of  the
 industry’s  requirements,  the  Ship-
 ping  Companies  ere  permitted  to
 recruit  direct  deck  apprentices  and
 junior  engineers.

 8.  Government  are  also  considering
 the  question  of  taking  powers  to
 suitably  restrict  the  holders  of  Certi-
 ficates  of  Competency  issueti  under
 the  Merchant  Shipping  Act,  1908,  for
 taking  up  employment  on  foreign
 ships  or  under  foreign  employers,  so
 as  to  increase  their  availability  for
 employment  on  Indian  ships  etc.

 aft  फकीर  जली  प्रंसारी  :  प्रध्यक्ष
 महोंदय,  यह  मामला  बहुत  ही  बड़ा  मसला
 हैं,  जो  भारतीय  इजीनियर  जच्छ  दिमाग  के
 निकलते  हैं,  वह  बाहर  जाने  की  कोशिश  करते
 हैं।  इस  सम्बन्ध  में  मैं  मंत्री  महोदय  से  जानना
 चाहूंगा  कि  पिछले  5  साल  में  कितने  लोग
 बाहुर  गये  और  क्‍यों  गये  ?  प्रशिक्षण  की
 वधि  2  वर्ष  से  घटाकर  वर्ष  करने  से  क्‍या
 इन  लोगों  की  क्वालिटी  पर  फर्क  नही  पडेगा  ?
 यदि  फर्क  पड़ेगा  तो  इनको  पूरी  तरह  ट्रेन्ड
 करने  के  लिये  क्या  कदम  उठाये  गये  है  ?

 एक  व्यक्ति  को  मैरीन  एक्सपर्ट  बनाने  में
 सरकार  को  कितना  खत  करता  पड़ता  हैं  भौर
 साथ  ही  साथ  क्‍या  उनसे  बांड  भराब।  जाता  है
 कि  वह  ट्रेनिंग  के  बाद  इसने  साल॑  शक  जरूर
 भारतीय  सेवा  में  रहेंगे  ?

 श्री  लाद  राम  :  जहां  तक  2  साल  से
 L  साल  ट्रेनिंग  कम  करने  की  बात  कहीं  गईं  हैं,

 उससे  हमने  एजुकेसनल  क्वालिफिकेशन  हामर
 सौकेर  करी  से  इंटरमीडिएट  साइंस  की  है।
 दूसरा  उस  ट्रेनिंग  के  बाद  जहाज  पर  भी
 बैचीसेशन  ट्रेनिंग  दी  जाती  है।
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 माननीय  सदस्य  ने  तो  यह  पूछा  भा  कि
 इन-टैक  ज्यादा  बढ़ी  है  या  नहीं  तो  यह  25
 के  बजाए  259  कर  दी  है  शौर  ढ्रेनिय  का
 पौरियड  2  साल  से  कम  कर  दिया  गया  है  iy

 जहां  तक  बॉड  भराये  जाने  का  सम्बन्ध
 हैं,  तो  बोड़  तो  हर  जगह  श्रोया  जाता  हैं
 क्योंकि  सरकार  को  एक  व्यक्ति  की  द्वेनिय
 पर  काफी  खर्चा  करना  पड़ता  हैं।  इसलिये
 बौंड  भराया  जांता  हैं  कि  मुल्क  के  जहाज  पंर
 ही  सेवा  करेंगे  लेकिन  चू ंकक  बाहर  मांग  हैं,
 तनछिवाह  काफी  मिलती  €,  इसलिये  कुछ  लोग

 मुल्क  छोड़कर  चले  गये  हैं  भौर  जाना  चाहते  हैं  t
 हम  कोशिश  कर  रहे  हैं  कि  लैंजिस्लेशन  से  भी
 उनको  रोका  जाय  क्योंकि  बांड  के  बारे  में

 सुप्रीम  कोर्ट  ने  कहा  कि  यह  बांड  जो  हैं  यह
 बैलिड  नहीं  हैं  भौर  यह  वायड  है,  इसलिए  हम
 ऐसा  सोच  रहे  हैं  1

 MR.  SPEAKER:  The  Member  also
 wanted  to  know  as  to  how  many  have
 gone  out  of  India  during  the  last  5
 years?

 SHRI  CHAND  RAM:  About  5  to
 20  per  cent  of  the  trained  officers
 have  gone  outside

 श्री  फकीर  अली  भअ्रंसारी  :  शिपिंग  का  रपो-
 रेशन  आफ  इंडिया  के  चेयरमैन  ने  जया  इस
 मंत्रालय  को  भर  वित्त  मंत्रालय  को  इस
 ब्रेत  ड्रेल  को  रोकने  के  संबंध  में  कोई  सुझाव
 या  सिफारिश  कभी  दी  हैं?  यदि  हां,  तो
 सरकार  ने  उस  पर  क्यो  विचार  किया  है  भौर
 इन  सिफारिशों  की  खास  खास  बातें  क्या  हैं
 झौर  16  रिन  ऐक्ट  जो  958  में  बना  था  क्या
 सरकार  को  उसमें  कमी  नजर  भ्राती  है?
 यदि  हां,  तो  इसमें  कब  तक  संशोधन  किया
 जॉयगा  ?

 ीं  चांद  राम :  मचो  सिपिंग  ऐक्ट  के
 बारे  में  शायद  शाप  कह  रहे  हैं।  उसमें  तो
 हम  सोच  रहे  हैं  इनकम  टैक्स  से  एस्बेम्म्यट
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 के  लिए  ताकि  उनको  और  फैसिलिटीज़
 जाय

 और  वे  अपने  मुल्क  में  रहें  फाइनेंस

 स्टर  से  हमारी  बातचीत  चल  रही  हैं।
 गें

 हम  ने  लिखा  हैं  इस  बारे  में  ताकि  और
 फैसिलिटीज़  मिल  जायं।  बाकी  और

 g  डिफिकल्टी  उसमें  नजर  नहीं  आ्राई  हैं  ।

 JAGANNATH  RAO:  Sir,  in
 ‘statement  it  is  said  that  Govern-
 mt  are  contemplating  to  bring
 ward  a  jegislation  to  prevent  these

 rs  from  going  to  foreign  coun-
 {  One  way  would  be  to  offer
 m  g0od  terms.  I  would  like  to

 the  thinking  of  the  Govern-
 in  this  regard.

 CHAND  RAM:  I  have  al-
 dy  said.  that  we  are  thinking  of

 ting  them.from  the  payment  of
 ome  tax.  That  is  one  thing.  More-

 we  are  thinking  of  giving  them
 iher  facilities.  We  are  consider-

 +  that  question  also

 fode  of  Production  ०७  T.V.  Films

 8.  SHRI  DHARMA  VIR  VAS-
 Will  the  Minister  of  INFOR-

 TION  AND  BROADCASTING  be
 89९0  to  state:

 )  the  mode  of  production  of
 films  shown  in  its  daily  program-

 various  topics;  and

 Dp}  whether  privately  produced
 is  are  also  exhibited:  if  so,  under

 tt  conditions  and  circumstances  to-
 Mer  with  the  nature  of  payments
 le  therefor?

 HE  MINISTER  OF  INFORMA-
 INN  AND  BROADCASTING  (SHRI

 K.  ADVANI):  (a)  and  (b).  A
 statement.  is  laid  on  the  Table  of  the

 Statement

 fhe  films  telecast  by  Doordarshan
 either.  produced  by  its  own  staff
 btaineg  from  outside  sources  on
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 payment  of  royalty  or  on  outright
 purchase  basis.

 Privately  produced  films  are  also
 telecast  provided  they  meet  the  re-
 quirements  of  Doordarshan.  Such
 films  are  screened  by  Doordarshan  to
 supplement  its  programmes.  They. are  either  purchased  on  outright  basis
 for  a  specific  period  or  hired  on
 royalty.  basis.  The  payment  is  re-
 gulateq  under  the  following  rates;
 I  On  Royalty  Basis

 l.  Feature  Films:

 (i)  Hindi  Films:

 Release  period  of  the  films

 (a)  up  to  three  years.—Rs.  8,500/-
 per  screening.

 (b)  three  to  five  years.—Rs.  7,500/-
 per  screening.

 (c)  five  to  seven  years.—Rs.  4,000/-
 per  screening.

 (d)  seven  to  ten  years.—Rs.  3,000/-
 per  screening.

 (e)  ten  years  and  above.—Rs.  2,500/-
 per  screening.

 (ii)  Regional  feature  films:

 Rs.  2,000/-  per  screening.

 (iii)  Outstanding/Award
 films:

 winning

 Rs.  8,500/-  per  screening.

 2.  Childrens’  Films  Society:

 (i)  for  films  of  5  minutes  or  less.—
 Rs.  200/-  per  screening.

 (ii)  films  between  5  to  5  minutes.—
 Rs.  350/-  per  screening.

 (iii)  films  above  45  minutes  for
 next  45  minutes  or  part  thereof.—
 Rs.  350/-  per.  screening.

 3.  Documentaries  produced  by  Films
 Division  and  others

 (a)  upto  5  minutes—Rs.  250/-
 per  screening.
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 (b)  more  than  5  minutes.—Rs,  500/-
 per  screening.

 Tt.  On  outright  purchase  basis:
 (i)  इपाशाड  produced  by  individual

 outstanding  Producers:
 Rs.  20/—  to  Rs.  50/-  per  foot  for

 black  and  white  film  on  outright  pur-
 chaze  basis  depending  on  the  follow-
 ing  factors: —

 (a)  Cost  of  raw-stock.
 (b)  Involvement  of  equipments.
 (ce)  Booking  of  Artists.
 (a)  Director’s  fee.
 (e)  Technician’s  fee.
 (2)  Music  Director’s  fee.
 (g)  Fee  for  Musicians.
 (४)  Fee  for  Script.
 (i)  Fee  for  research.
 <j)  Other  expenses  for  technical

 facilities.
 (४)  Locations  jnvolved.

 roy)  Animation  if  involved.
 (m)  Doordarsha’s  long  term  in-

 terest.

 Where  colour  films  were  commis-
 sioned  with  a  view  to  using  them  in
 India  and  also  for  circulation  to
 foreign  TV  net  works  on  exchange
 basis,  the  costing  of  such  films  was
 done  by  a  specially  appointed  com-
 mittee.

 (ii)  Foreign  films:

 These  films  are  purchase  on  out-
 right  basis  for  specific  period  or  hired
 on  royalty  basis.  The  payment  is
 negotiated  with  the  producers  keep-
 ing  in  view  the  international  rate
 structure  which  varies  from  agency
 to  agency  and  film  to  film.

 शनी  दर्भणघीर  बकिष्ड  :  मंत्री  महोदय  ने
 यह  कहा  हैं  कि  हिन्दी  फीचर  फिल्‍म  जो  तीन
 वर्ष  से  रिलीण हुई हुई  है  उनके  लिए  8500  रुपये
 पर  श्कीमिय  का  रेट  है  भौर  इसी  तरह  से  दस

 APRIL  38,  978  Oral  Answers  8

 सास  से
 श्यावा  के  लिए .  2800  रुपया  पर-

 स्क्रीनिंग  का,  है।  मैं  यह  पूछना  चाहता  ?
 कि  रीजनल  फिल्म्स  के  लिए  जो  झापने
 2  हजार  रुपया  रखा  है  पर-स्क्रीनिंग  इस  वर
 भी  कोई  रिलीज़  का  सर  होना  कि  कितने

 दिन  से  रिलीज़  हुई  फिल्‍म  के  लिए  यह  है  ?

 थी  लाल  कृष्ण  भ्रडबाणी  :  सामान्यतया
 जब  तक  फामशियल  एक्सप्लायटेशन  नहीं  हो
 जाता  तब  तक  लोग  देते  नहीं  हैं  गौर  रिलीज
 के  बारे  में  हिन्दी  के लिए  तो  यह  बनाना  पड़ा,
 उसके  बारे  में  नहीं  है  ।  मैं  प्नौर  जानकारी  कर
 लुंगा  ।

 श्री  घर्मजीर  वह्षिष्ठ  :  चीस्ट्रेन्स  फिल्‍म  के
 बावत  झाप  ने  लिखा  है  कि  5  मिनट  था  इससे
 कम  के  लिए  200  रुपये  पर  स्क्रीमिंग  झ्लौर
 पांच  से  पन्द्रह  मिनट  तक  के  लिए  साढ़े  तीम  सौ
 रुपये  पर  स्क्रीनिंग  है।  तो  इसमें  कलडे  फिल्म
 भी  शामिल  हैं  या  सिर्फ  सादी  फिल्‍मों  के  लिए
 ही  यह  है  ?  इसके  साथ  ही  मैं  यह  भी  जानना
 चाहता  हूं  कि  झाउटराहट  परचेज  बेसिस  पर
 लेने  की  बात  जो  झापने  कही  वह  किन  बातों
 को  देखकर  फिल्‍म  को  आाउटराइट  परचेज
 करते  हैं  या  रायल्टी  पर  लेते  हैं,  यह  भी  ज़रा

 बताने  की  कृपा  करें।

 क्री  सास  कृष्ण  झडबाणी  :  निल्टरन्ज  फिल्‍म
 के  बारे  में  ब्लैक  एंड  व्हाइट  और  कलर  दोनों
 के  लिए  है।  जहां  तक  झाउटराइट  परनेज
 का  सवाल  है  वह  उसकी  उपयोगिता  को
 देख  कर,  शौर  उसका  कितना  एक्सप्लायटेशन
 किया  जा  सकता  है,  उसका  एन्‍्ड्यूरिग  इफ़ेक्ट
 कितना  है,  कितने  समय  तक  उसका  उपयोग
 होगा,  उसके  भ्राधार  पर  तय  किया  जाता  है  ny

 oft  ware  सिह  चौहान  :  इस  सदन  में
 पहले  भी  प्रश्न  उठाया  भया है. है  कि  “'हन्डस  बसी

 =  इन्दिरा  गांधी”  फिल्‍म  के  बारे  में  परम्पराधों
 झौर  मिमरभों के  विद्द्ध  प्यास सास  के  लिए
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 कंट्रेक्ट  किया  गया,  जनकि  किसी  सौर  फिल्म
 के  लिए  प्यास  साल  का  कंट्रेश्ट  नहीं  किया
 गया  उसके लिए  बहुत  अधिक  रुपया  दिया
 गया,  और  साथ  ही  जिस  दिल  कंट्रेक्ट  हुआ
 उसी  दिन  उसका  पूरा  पेमेंट  हो  गया  पह
 मियम  विरुद्ध  था।  ऐसा  पहले  कभी  नहीं  हुभा
 है।  जो  कमेटी  मुकरंर  की  गई  थी,  उसमें
 डी०  जी,  टी०  बी०  भी  शामिल  थे।  मैं  यह
 जानता  चाहता  हूं  कि  यह  जो  नियमों  भौर
 परम्पराशों  के  विरुद्ध  कार्यवाही  की  गई  थी,
 क्या  इसकी  कुछ  जांच  की  जायगी  भौर  जो
 लोग  उसके  लिए  जिम्मेदार  हैं,  उन्हें  दंडित
 किया  जायेगा।

 थी  लाल  कृष्ण  झडवाणी  :  इस  विषय  में
 इस  सदन  में  विस्तार  से  चर्चा  हो  चुकी  है।
 मैंने  तब  भी  बताया  था  कि  इस  फिल्‍म  को  लेने
 का  फ्रैसला  एक  कमेटी  ने  किया  था,  जिस  में
 डी०जी०,  दूरददन  जरूर  थे,  लेकिन  जायंट
 सेक्रेटरी,  फिनांस  भी  थे,  शौर  तत्कालीन
 फिनांस  मिनिस्टर  ने  लसकी  स्वीकृति  दी  थी  ।

 SHRI  com  V.  ALAGESAN:  I  do  not
 have  the  statement  before  me  but  I
 understand  that  there  is  some  sort  of
 discrimination  between  what  you  pay
 to  a  Hindi  feature  film  and:a  regional
 feature  film,  that  is  film  in  other
 languages  than  Hindi.  They  give
 Rs.  8000  or  8800  to  a  Hindi  feature
 film  and  only  Rs.  2000  to  a  regional
 film;  for  films  which  get  awards  they
 Bive  Rs.  8500.  This  any  ordinary
 Hindi  feature  film  is  equated  to  an
 award  film  in  other  languages.  Why is  this  discrimination  made?  That
 means  the  government  is  partial  to
 Hindi  film  industry  as  against  other
 language  film  industry.  Why  is  this
 discrimination  made?

 SHRI  L.  हू,  ADVANI:  There  is  no
 discrimination.  It  is  of  course  true
 that  certain  films,  Hindi  films  have  छ
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 wider  field  and  there  ua  de-
 mahd  for  viewing;  in  the  case  of
 regional]  films  it  is  restricted.

 Proper  functioning  of  ALR.  stations

 *869.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  power  and  clarity  of
 foreign  radio  stations  are  impres-
 sive;

 (b)  whether  Government  are  aware
 that  our  radio  stations  are  not  pro-
 perly  audible  and  cannot  clearly  re-
 lay  goot  quality  music  with  the
 precision  they  deserve  and  the  same
 film  song  heard  on  Radio  Ceylon  is
 more  enchanting  than  heard  on
 Vijayawada  Station;  and

 (९)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.
 Several  foreign  radio  stations  which
 are  equipped  with  high  power  trans-
 mitters  provide  clear  reception  in
 India.

 (b)  and  (c),  The  programmes
 Inadiated  on  MW  ‘transmittera  from
 the  radio  stations  in  the  country  are
 properly  audible  and  are  of  good
 quality  within  the  primary  service
 area  of  individua)]  transmitters.  The
 quality  and  reception  of  these  trans-
 mitterg  outside  the  primary  service
 area  may  not  be  satisfactory.

 The  reception  of  Radio  Ceylon
 Commercial  Service  programmes
 which  are  beamed  to  India  on  short-
 wave  channels  could  be  better  at  ९९१०
 tain  locations  in  Indie  which  are  out-.
 side  the  primary  service  area  of  the
 mediumwave  transmitters  in  the
 country  including  those  at  Vijaya-
 wada.

 SHRI  K.  MALLANNA:  The  hoa.
 Minister  has  almost  admitted  these »
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 points.  The  importance  of  radios  in
 rural  greas  cannot  be  neglected.  It
 gives  formal  edueation-  to  the  rural
 people  aad  epietds  knowledge  about
 agriculture;  so  far  as  the  country’s
 economy  is  concerned,  it  cannot  be
 neglected.  But  this  is  the  state  of
 affairs  of  radios  in  the  country.  What
 are  the  reasons  for  this  state  of
 affairg  and  has  the  Government  taken
 any  action  to  improve  this?

 SHRI  L.  K.  ADVANI:  I  have  my-
 self  admitted  that  while  in  the  pri-
 mary  service  area,  our  transmitters
 are  powerful  and  our  service  is  audi-
 ble,  in  the  range  beyond  that  it  is
 very  likely  that  certain  powerful
 transmitters  across  the  borders  are
 able  to  be  more  effective  and  in  cer-
 tain  cases,  the  transmission  are  be-
 amed  specially  towards  Indian  audi-
 ence  and  the  Government  :s  conci-
 ous  of  it  and  at  the  moment  various
 schemes  are  being  thought  of  to  up-
 grade  the  transmitters  and  strengthen
 them.

 SHRI  हू.  MALLANNA:  What  are
 those  schemes?

 SHRI  L.  K.  ADVANI:  The  schemes
 as  the  hon.  Member  would  appre-
 ciate,  would  depend  upon  the  availa-
 bility  of  resources  and  depending
 upan  that,  we  propose  to  upgrade
 these  transmitters.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  hon.  Minister  in  his  reply
 admitted  that  some  foreign  radio
 stations  are  powerful  than  qurs.  Cal-
 cutta  radio  station  is  one  of  the  oldest
 radio  stations  of  our  country.  But
 Dacea  radio  station  is  more  powerful
 than  Calcutta  and  we  cannot  hear  the
 news  broadcasted  from  Calcutta  radio
 station  in  Delhi  and  Bombay.  I  would
 like  to  know  from  the  hon.  Minister
 categorically  as  to  whether  in  com-
 parison  with  Dacca  radio  station,  Cal-
 cutta  radio  station  would  be  made
 more  powerful  and  strengthened  so
 that  i¢  can  overpower  Dacca  radio
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 station  and  it  can  be  heard

 my
 Delhi  and  otheh!  m उ  a

 SHRI  L.  K.  ADVANI;  ‘The  ques-
 tion  specifieaily  relateq  to  Vijayewada
 station,  which  is  affected  by  radin
 Ceylon.  [  for  one,  and  al]  ef  us
 would  be  keen  to,  see  that  all  our
 transmitters  throughout  the  country,
 including  Calentta  become  more
 powerful.

 aft  कंवर!  लाल  गुप्त  :  मंत्री  महोदय
 ने  कहा  है  कि  प्राइमरी  सविस  एरिया  में
 हमारी  सबिस  श्च्छी  है,  रेडियो  साफ  सुनाई
 देता  है।  मेरा  मकान  झाल  हृष्डिया  रैंडियी
 से  दो  फ़लाँग  पर  है,  मैं  रात  को  जब  9-I0
 बजे  के  बाद  रेडियो  सुनता  हूं  तो  रशिया,
 पाकिस्तान,  सीलोच,  बंगलादेश-हनकी  भावाज
 साफ  सुनाई  देती  है  लेकिन  दिल्ली  रेडियो  की
 झावाज़  उतनी  साफ  नही  होती  है।  भ्राज  ठीक
 है,  नार्मल  पीरियड  है,  पीस  है  लेकिन  भगर
 कल  को  सहडाई  हो  जाये  तो  उस  समय
 इसके  खतरनाक  नतीजे  हो  सकते  हैं।  इसलिए
 मैं  माननीय  मन्त्री  महोदय  से  पूछना  चाहता
 हूँ  कि  आपने  कहा  कि  कुछ  प्रपोजल्स  हैं,
 फाइनेंशियल  हम्प्लीकेशन्स  के  साथ,  तो  वह
 क्या  प्रपोज़ल्स  हैं  भौर  जो  फाइनेंशियल
 दिक्‍्कतें  हैं  उनको  देखते  हुए  झभी  इस
 साल  या  अगले  साल  झाप  क्‍या  कदम  उठा
 रहे  हैं  भौर  क्या  यह  हीक  है  कि  दैश  का  शक
 बहुत  बड़ा  भाग  ऐसा  है  जहां  पर  किसी  भी
 स्टेशन  की  भावाज  वहीं  पहचती  है?

 थी  लाल  क्षण  झ्रडबाती  :  दिल्ली  में
 तो  कोई  दिक्कत  की  बात  नहीं  है,  चिल्खी  यें
 साफ  सुनाई  देता  है।  जहां  तक  जाने  स्कीम्स
 की  बात  कहीं,  कुल  मिलाकर  जो  गबरनेमेंट
 की  एप्रोच  है,  कम्यूलिकेशन  के  मामले  में
 और  टी  बी  के  मामले  में--स्लासिंग  करि  म
 के  साथ  डिसकशन  के  बाद  एक  ब्राड  एप्रोच
 हुई  है  कि  रेडियो  झौर  ब्रादकास्टिग  के  नेटव मे
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 को  सिंग  किया  ह... 4  tte.  उस  दिला  में
 जितने  श्सोसेज  एबेनेचल  हैं  उनकोपूल  किया
 जाये.।  देश  का  समशन  90  प्रतिशत  एरिया
 कबर है, है,  बाकी  io  प्रतिशत  कई  नहीं है
 लेकिन  हमारी  इच्छा  है  कि  जल्दी  से  जल्दी
 अधिक  से  झधक  एरिया  को  कबर  करें।

 SHRI  A.  BALA  PAJANOR:  in  his
 answer,  the  hon.  Minister  of  Informa-
 tion  and  Broadcasting  said  that  their
 policy  ig  to  propagate  the  policies  of
 the  Government  and  also  to  educate
 the  villagers.  I  would  like  to  know
 pWhether  he  is  aware  of  the  fact
 that

 MR.  SPEAKER:  He  never  said
 that.

 SHR]  A.  BALA  PAJANOR:  4  think
 it  is  the  policy  of  the  Government  to
 reach  the  villagers  and  to  educate  the
 villagers.  Whether  it  is  this  Govern-
 ment  or  some  other  Government,  this
 must  be  the  policy  of  the  Govern-
 ment.  When  he  said  that  90  per  cent
 of  the  country  has  been  covered,  is
 he  aware  of  the  fact  that  there  is  a
 toy  station  in  Pondicherry  which  can-
 not  reach  even  45  KM,  but  which  is
 Supposed  to  broadcast  to  villages  near
 Karaikal  which  is  80  miles  away  and
 Mahe,  which  is  400  miles  away?  Radio

 eylon  is  very  much  affecting  the
 areas  in.  Tamilnadu  like  Tirunelveli,
 Tiruchi,  Coimbatore,  etc.  Has  he  got
 any  proposal  and  have  adequate  funds
 been  allocated  to  his  ministry  to  imple-
 ment  a  scheme  for  reaching  the  rural
 Population  by  Radio?

 SHRI  L.  K.  ADVANI:  If  the  hon.
 member  gives  notice  of  a  question
 relating  to  Pondicherry,  I  will  give
 him  full  facts.

 SHR]  A.  BALA  PAJANOR:  The
 about  {disturbance  from

 Radio  Ceylon.  I  have  said  that  Tir-
 Unelveli,  Tiruchi  and  Coimbatore  are
 affected,
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 MR.  SPEAKER:  That  he  has  men-
 tioned  earlier.  About  the  other  mat-
 ter  he  has  already  answered.

 SHRI  A.  BALA  PAJANOR:  I
 want  to  know  whether  he  has  any
 serious  plan  for  that.  He  says  if  I
 Sive  notice  of  a  separate  question
 about  Pondicherry,  he  will  answer.  I
 have  to  wait  for  a  hundred  days  for
 that!

 MR.  SPEAKER:  Next  question.

 Labour  Trustees  in  Paradip  Port
 +

 *870.  SHR]  PABITRA  MOHAN
 PRADHAN:

 SHRI  AMARSINE  V.
 RATHAWA:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  seats  of  Labour
 Trustees  in  the  Paradip  Port  Trust
 Board  were  kept  vacant  during  the
 entire  term  of  the  Paradip  Trust
 Board  from  Ist  April,  976  to  Sist
 March,  ‘1978;

 (b)  if  so,  the  reasons  thereof;
 (९)  whether  the  newly  constituted

 Port  Trust  Board  for  Paradip  Port  has
 been  notified  on  3lst  March,  978  with-
 out  isbour  trustees;

 (d)  whether  Government  had  re-
 ceived  the  result  of  verification  of
 membership  of  registered  trade  uni-
 ong  operating  at  Paradip  Port  for  the
 purpose  of  appointment  of  Labour
 Trustees  prior  to  the  issue  of  noti-
 fication  for  the  newly  constituted
 Port  Trust  Board  for  Paradip  on
 Slst  Merch,  1978;  and

 (e)  i  so,  the  reasons  why  the  Ia.
 bour  seats  have  again  been  kept
 vacant  in  the  newly  constituted  Port
 Trust  Board  for  Paradip?
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 THE  MINISTER  OF  gTATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (9)  In  view  of  the  split  in  the
 majority  union,  namely,  the  Paradip
 Port  Workers’  Union,  Government
 was  not  in  @  position  to  form  its
 opinion,  as  required  by  law,  as  to
 who  were  capable  of  representing
 labour  employed  in  the  port.

 (ec)  and  (d).  Yes,  sir.

 (e)  The  verification  report  in  res-
 pect  of  the  registered  trade  unions  of
 port  workers  at  Paradip  Port  was
 received  from  the  Ministry  of  Labour
 on  80th  March  ‘1978.  However,  2
 Members  of  Parliament  from  Orissa
 have  made  representations  stating
 that  the  verification  hag  not  been
 done  properly.  The  entire  question
 is,  therefore,  being  further  examined
 before  labour  trustees  are  appointed
 on  the  Port  Trust  Board.

 Thorium  Deposits  in  Orissa

 *872.  SHRI  SARAT  KAR:  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  new
 deposits  of  thorium  have  been  found
 in  Orissa  recenfly;  and

 (b)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 SHRI  SARAT  KAR:  Speaking  from
 distant  memory,  I  read  jin  a  local
 Oriya  paper  long  ago  a  scientist
 writing  that  in  the  river  valleys  of
 Orissa  there  is  thorium  or  other
 potential  fuel  or  something  lke  that.
 But  now  the  Prime  Minister  has  said
 that  it  is  not  found.  May  I  request
 him  to  have  some  query  done  because
 we  do  not  know  most  of  the  things?
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 If  we  can  get  it,  it  will  be  helpful,
 particularly  when  America  refuses  to
 give  nuclear  fusl  to  us.

 SHRI  MORARJI  DESAI:  The  hon.
 member  had  asked  whether  new  de-
 posits  are  found  and  to  that  I  have
 said,  no.  There  have  been  old  de-
 posits.  Monazite  sands  are  there.
 Some  monazite  sands  have  probably
 been  exported.  With  thorium  also  it
 Can  be  done,  but  it  thas  to  be  pro-
 cessed.  We  have  not  yet  reached
 that  stage.  When  we  reach  that  stage
 it  will  be  used  properly.

 Liquor  Poisoning  Deaths  in  Delhi

 °876.  SHRI  YADVENDRA  DUTT:
 SHRI  RAM  SEWAK

 HAZARI:

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  whether  it  ig  a  fact  that  seven
 persons  have  died  in  Delhi  after  con-
 suming  liquor;

 (b)  if  so,  the  action  Government
 propose  to  take  to  prevent  such  tra-
 gedies  in  future;  and

 (०)  the  assistance  given  to  the  fami-
 lies  of  the  deceased  persons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  In  three  separate  incidents  dur-
 ing  the  months  of  March  and  April
 1978,  q  total  of  9  persons  died  due
 to  alleged  consumption  of  spurious
 liquor.  Six  of  the  deaths  occured  in
 Shastri  Nagar,  2  in  Shahdara  and  one
 in  Haus  Khaz.  Three  cases  have
 been  registered  and  are  under  in-
 vestigation  by  the  Crime  Branch  of
 Delhi  Police.

 (b)  A  Magisterial  Enquiry  has
 been  ordered  into  the  incident  at
 Shastr;  Nagar.  Constant  vigilance
 by  the  Excise  Intelligence  Bureau
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 and  Delhi  Police  ovar  the  elements
 indulging  in  illicit  distillation  and
 sale  of  Liquor  is  being  maintained  and
 whenever  complaint  or  information  is
 Treoaved,  appropriate  action  is  taken
 according  to  law  Checking  at  bor-
 ders  has  also  been  intensified

 (c)  No  assistance  has  been  given
 to  the  famihes  of  the  deceased
 persons.

 SHRI  YADVENDRA  DUTT  Si,
 the  hon  Munster  has  just  saig  that
 Intelligence  Bureau  are  also  gong
 through  these  cases  In  spite  of  the
 Intelligence  Bureau  and  all  the
 checking,  it  s  probably  the  third  in-
 cident  of  sale  of  illicit  liquor  and
 drinking  and  death  in  the  public  I
 would  tke  to  know  what  steps  has
 the  Minister  taken  to  see  fhat  these
 things  just  do  not  take  place  and
 enforcement  38  done  properly

 SHRI  DHANIK  LAL  MANDAL
 Sir,  whereever  a  complaint  33  made
 about  the  sale  and  distillation  of
 liquor  ummediate  raid  28  conducted

 and  culprits  apprehended  Moreover,
 all  round  vigilance  is  kept  im  that
 area  which  is  prone  to  this  We  have
 also  taken  steps  after

 श्री  याववेसख  कस  व्योरोक्रेटिक  जवाब
 मत  दो  सही  जवाब  दो

 att  धनिक  लाल  मण्डल  :  सही  बात  बता
 रहाह  मैं  यह  बता  रहा  था  कि  इस  के  लिए
 हम  ने  विजिलेंस  रखी  है  भौर  जहा  से  कम्पर्लेंट
 भाती है  उस  शिकायत  को  फौरन  देखते  हैं  Lt
 विजिलेंस  के  साथ  साथ  जहा  से  इस  तरह  की
 शिकायत  प्राती  है  हम  प्रोम्पटली  उस  को
 इन्वेस्टीगेट  कराते  हैं  शौर  उस  के  खिलाफ़
 कार्यवाही  होती  है।

 SHRI  YADVENDRA  DUTTA
 Su,  it  is  strange  that  in  spite  of  the
 vigilance  the  Minister  has  to  be  in-
 fo  meq  of  the  complaint  in  writing
 Then  he  goes  :nto  it  I  am  putting  a
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 very  simple  question.  The  purpose
 of  the  Intelligence  ig  to  check  the
 crime  and  to  find  out  whether  actual-
 ly  the  crime  38  committed.  There,
 his  Intelligence  35  weak.  May  I  ask
 the  Minister  that  in  view  of  these
 repeated  incidents  in  Delhi,  will  he
 strengthen  his  Intelligence  and  act
 immediately  as  soon  as  the  Intelli-
 gence  finds  out  that  something  of  this
 sort  38  going  on  anywhere?

 AN  HON  MEMBER  Su,  he  gays
 “His  intelligence  is  weak”  Anything
 personal?

 SHRI  DHANIK  LAL  MANDAL:
 Yes,  we  shall  do  this

 SHRI  YADAVENDRA  DUTT  Sir,
 he  hag  not  rephed  to  my  question

 MR  SPEAKER  He  said,  he  will
 do  it  He  accepted  your  suggestion

 भी  रास  सेवक  हजारी  मैं  यह  कहना
 चाहता  हे  कि  गुप्तचर  विभाग  के  जिन
 अ्रधिकारियों  द्वारा  प्राप  जाच  कराते  हैं  उन
 का  सीधे  रूप  से  हाथ  इन  काण्डो  से  होता है
 झौर  वे  खुद  भी  शराब  पीते  है  भौर  शराब
 बनाने  वालो  के  साथ  उन  की  साठ  गांठ  है।
 इसलिए  वे  उन  के  बारे  से  सही  जांच  नही
 कराते  हैं।  मैं  माननीय  मन्त्री  जी  से  पह
 जानता  चाहूंगा  कि  क्‍या  वे  इस  के  बारे  मे
 ऐसे  पदाधिकारियों  से  जाच  कराएगे  जोकि.
 इमानदार  शौर  झच्छे  हो  ?

 शी  बनिक  लाल  मच्यल :  माननीय
 सदस्य  ने  यह  एलिगेशन  लगाया  है  कि  हमारे
 जो  पदाधिकारी  है  थे  ठीक  से जाच  नही  कर  रहे
 है।  प्रगर  थे  कोई  इन्सटास,  कोई  खास
 इन्सटान्स  देंगे,  तो  जम्दर  हम  देखेगे।

 श्रो  बंगारम  चौहान  मैं  श्राप  के
 माध्यम  से  मनन्‍्त्री  महोदव  से  कहना  चाहगा
 कि  सरकार  ने  जो  कई  स्थानों  पर  शराब
 बन्द  पर  दी  है,  जैसे  बीकानेर  भर  सीकर
 को  ड्राई  एरिया  भोषित  कया  है,  इस  का
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 नतीजा  यह  हो  रहा  है  कि  द्र्को  से  लाखों
 खीटर  शराब  यंथानगर  से  भेजी  जा  रही  है
 और  यह  पुलिस  की  मदद  से  हो  रहा  है,  तो
 क्या  इस  को  मन्‍्ती  महोदय  देखेंगे?

 शी  धविक  लाल  मण्डल :.  यह  प्रश्त
 इससे  नहीं  उठता  है।  (व्यकवान)

 SHRI  BEDABRATA  BARUA:  Sir,
 this  particular  incident  on  which
 the  question  has  been  asked
 had  occured  on  Holi  day  and  the
 consumers  were  mainly  the  people
 belonging  to  the  Scheduled  Castes,
 ang  it  38  the  custom  with  these  people
 to  take  liquor  on  these  occasions.

 SHRI  KANWAR  LAL  GUPTA:  No.
 There  is  no  custom.

 SHRI  BEDABRATA  BARUA:  Iam
 sorry  I  am  referring  to  this  because
 this  type  of  custom  exists

 SHRI  KANWAR  LAL  GUPTA:
 There  is  no  custom  like  that.

 SHRI  BEDABRATA  BARUA,  In
 the  North-Eastern  region  also  there
 are  areas  where  this  type  of  custom
 prevails—not  in  Assam  itself,  but  in

 the  tribal  area.  Now  I  would  lke
 to  ask  whether  the  Government
 would  be  satisfied  merely  by  remain-
 ing  silent  till  somebody  informs  them,
 or  the  enforcement  machinery  js  in-
 formed.  Either  you  have  to  proceed
 on  the  Gandhian  principle  of  conver-
 sion  of  the  people,  or  educating  the
 people,  on  which  I  think  nothing
 much  hag  been  done,  particularly  in
 my  area,  Or  you  have  to  ensure  atrict
 enforcement  on  which  ajso  not  much
 ‘has  been  done.  I  will  consider  it  a
 ‘very  dangerous  situation,  because
 prohibition  will  be  a  total  failure  in
 the  absence  of  education  gnq  enforce-
 ment  ang  it  cay  lead  to  illicit  distil-
 lation  over  a  wider  possible  scale,
 leading  to  national  dis-integration
 and  bootlegging.  Since  the  Govern-
 ment  have  taken  a  policy  decision  in
 this  matter,  would  they  clarify  thet
 e
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 they  wo  proceed  on  these  tu
 pier  the  urgency  that  the

 THE  PRIME  MINISTER  (SHRY
 MORARJI  DESAI):  May  I  tell  te
 hon.  Member  that  he  need  not  de-
 fame  all  the  tribals  by  saying  that
 they  are  all  having  this  kind  of  cus-
 tom.  There  may  be  some  areas  where
 that  custom  may  exist.  But  why
 should  he  say  that  in  al)  the  tribal
 areas  it  is  so?  It  is  wrong  to  suggest
 that  there  is  smuggling,  or  greater
 smuggling,  when  there  is  prohibition.
 On  the  contrary,  there  is  greater
 smuggling  in  87९8४  where  there  is  no
 prohibition  and  there  is  less  smugg!-
 ing  in  areas  where  there  is
 prohibition.  When  full  prohibition
 comes  inte  operation  in  the  whele
 country,  then  smuggling  will  decrease
 considerebly.  But  if  i,t  is  ever  con-
 sidered  that  it  wil]  disappear  com-
 pletely,  then  we  are  in  a  fool's
 paradise

 SHRI  BEDABRATA  BARUA:  I
 askeq  about  bootlegging.

 MR.  SPEAKER:  This  is  Question
 Hour;  not  a  debate.

 थी  यूबराज  :  प्रध्यक्ष  महोदय,  माननीय
 प्रधान  मन्त्री  जी  ने  चार  वर्षो  मे  पूर्ण  नशाबन्दी
 करने  की  धोषणा  की  है।  मैं  यह  जानना
 चाहता  हूं  कि  जिन  दुकानों  से  ऐसी  शराब
 झाती  है  जिसके  पीने  से  लोग  मर  जाते  हैं,
 जो  कि  जहरीली  शराब  होती  है  भर  पी  कर
 लोग  भर  जाते  हैं,  ऐसी  शराब  की  दुक।नों  को
 भी  क्या  सरकार  बन्द  करेगी?  सरकार  ने
 प्रतिवर्ष  25  फीसदी  दुकानें  जो  बन्द  करने
 की  घोषणा  की  है,  क्‍या  ऐसी  दुकानें  भी  बंद
 की  जाएंगी  ?

 श्री  भोरारजो  देखाई:  यह  शराब
 दुकानों  से  नहीं  भ्र,ती  है,  यह  भ्रनभ्रयो  राइज्ड
 जगह  से  झाती  है।  ध्गर  मालूम  पड़े  कि  कहां
 से  झाती  है  तो  हम  ज़रूर  बन्द  करेंगे।
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 ‘°879,  SHRI  DURGA  CHAND:  Will
 the  Minister  af  INDUSTRY. ap.  pleased
 to  state:

 (a)  what  is  the  progress  m:de
 under  the  export  oriented  handloom
 project  sponsored  by  the  Central  Gov-
 ‘ernment  in  each  district  of  Himachal
 Pradesh;

 (b)  what  is  the  number  of  weavers
 inducted  so  far  under  the  scheme  in
 each  district  of  Himachal  Pradesh;
 and

 (c)  whether  any  training  has  been
 imparted  to  the  weavers  under  the
 proyect  on  various  aspects  of  the  hand-
 loom  industry?

 द ४: 1.3  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)

 to  (९),  The  Government  of  India  had
 sanctioned  an  Export  Oriented-cum-
 Intensive  Handloom  Development
 Project  for  the  State  of  Himachal
 Pradesh  with  e  total  financial  outlay
 of  Rs.  66  lacs  to  cover  i000  loom’
 over  a  period  of  five  years.  A  sum  of
 Rs  40  lacs  was  paid  to  the  State  Gov-
 ernment  ag  initial  release  during
 1976-97,  for  the  implementation  of  this
 project.  The  Project  commenced
 functioning  in  March,  1977.  The  Pro-
 ject  covers  seven  districts  of  Hima-
 chal  Pradesh.  By  January,  1978,
 Training  centre  at  Simla  had
 started  functioning.  Out  of  &  total  of
 one  thousand  looms,  2850  looms  have
 been  modernised.  The  Design  Deve-
 lopment  Centre  at  Simla  produeed  25
 designe  by  January,  1978.  Action  has
 also  been  initiated  fer  setting  up  of
 a  Dye-cum-Finishing  Plant  at  Bilaspur
 threugh  the  Himachal  Pradesh  P.W.D.

 wt  gat  जल्द:  क्‍या  माननीय  मंत्री
 महोदय,  यह  बताने  की  कपा  करेंगे  कि
 हिमाचल  प्रदेश  के  लिए  जो  झापने  एक्सपोर्ट
 ओरियेण्टेड  कम  इंटेंसिव  हैग्सूम  डेवेलपमेंट
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 प्रोजेक्ट  सैक्शन  किया  है,  ऐसे  कितने  प्रोजेक्ट्स
 आपने  दूसरी  स्टेट्स  के  लिए  सैंकशन  किये  हैं  ?

 यह  भी  बताने  की  कृपा  करें  कि  इन  प्रोजेक्ट्स
 में  एक्सपोर्ट  के  लिए  जो  प्रोडक्शन  होगा,  उस

 प्रोड्यूस  के  लिए  मार्केटिंग  का  इन्तजाम  करने
 का  भी  क्‍या  मंत्री  जी  आश्वासन  देंगे।  इन
 प्रोजेक्ट्स  मे  जो  चीज़े  प्रोड्यूस  होगी  उनके
 लिए  कोई  मार्कोटप  का  इन्तजाम  भी
 होगा  या  नही  होगा  ?  मै  जानना  चाहता  हूं
 कि  कया  दूसरी  स्टेट्स  के  लिए  भी  इस  किस्म
 की  ओजैक्ट्स  सेक्शन  हुई  हैं  ध्रौर  कितनी
 उनकी  फाइनेशियल  प्राउटले  है  भौर  निर्यात
 के  लिए  जो  माल  तैयार  होगा  उसकी  मार्केट
 का  क्या  इन्तज़ाम  होगा  ?

 शी  जा्  कर्मानडिस  जहां  तक  हिमाचल
 की  इस  प्रोजेक्ट  का  सवाल  है  हिमाचल  प्रदेश
 की  सरकार  के  हैण्डीक्राफ्ट्स  एण्ड  हैडलूम
 कारपोरेशन  के  माध्यम  से  इसको  झमल  में
 लाने  का  काम  चल  रहा  है।  पाच  साल  की
 यह  योजना  है।  66  लाख  रुपया  खर्च  प्रा
 रहा  है।  भन्य  राज्यो  के  बारे  में  जो जानकारी
 माननीय  सदस्य  ने  चाही  है  उसके  लिए  मुझे
 नोटिस  चाहिये

 HRI  VASANT  SATHE:  Is  it  con-
 cerned  with  marketing?

 SHR]  GEORGE  FERNANDES:  It
 is  concerned  with  marketing  and  the
 development  of  the  entire  project  over
 a  period  of  five  years,  for  which
 Rs.  66  lakhs  hag  been  allotted.

 औी  दुर्गा  अम्ड:  झापने  कहा  है  कि
 हिमाचल  का  जो  हैण्डलूमस  कारपोरेशन  है
 उसके  जरिये  एक्सपोर्ट  का  इन्तजाम  किया
 जाएगा  1  मैं  नही  समझता हूं  कि  वह  का  रपोरेशन
 इस  किस्म  के  एक्सपोर्ट  की  सायाबिलिटी  ले
 सकता  है।  ऐसी  पश्रवस्था  में  गवर्नमेट  शाफ



 23  Oral  Answers

 इच्डिया  क्या  कोई  इन्तजाम  करेगी  ?  यह  जो
 प्रौजैक्ट  सैक्शन  हुआ  है  हिमाचल  के  लिए

 क्या  इसको  कोई  प्रोटैक्शन  भी  झपने  देना

 शुरू  किया  है?  झाज  तक  डिज़ाइन  के  बारे
 में  भी  क्या  कुछ  प्रगति  हुई  है?

 थी  जारज  फ्तानदित:  शिमला  में
 एक  प्रोडक्शन  कम  ट्रेनिंग  सैंटर  शुरू  हुआ  था
 जनवरी  78  में,  यानी  साल  के  पहले  महीने  में  t
 उसके  बाद  जो  जानकारी  भ्रभी  मेरे  पास  भ्राई
 है  उससे  पता  चलता  है  कि  भौर  चार  जिलों
 में  ये  ट्रेनिंग  सैटर  शुरू  हुए  हैं।  पच्चीस
 डिजाइनज़  इन  लोगों  ने  बनाए  हैं।  जो
 डाइंग  कम  फिनिर्शिंग  सैटर  बनाना  है
 बिलासपुर  में  उसके  लिए  अभी  राज्य  सरकार
 जमीन  वगैरह  की  बात  कर  रही  है  a  जहां  तक
 मार्किटिंग  का  सवाल  है  हैण्डलूम  कारपोरेशन
 जो  प्रदेश  का  है  और  श्राल  इण्डिया  हैण्डलूम
 बोर्ड  है  हन  दोनो  का  आपस  में  रिश्ता  रहता
 है  और  उसी  तरह  से  निर्यात  का  जहां  तक
 ताल्लुक  है  श्रखिल  भारतीय  स्तर  पर  जो
 संस्थायें  है  उनके  साथ  इन  राज्यो  की  इस
 प्रकार  की  संस्थाशों  का  रिश्ता  रहता  है
 झौर  उनके  माध्यम  से  निर्यात  का  काम  हो
 जाता  है।  कोई  झंझट  नही  है  ।  पांच  साल
 की  यह  योजना  है  ny  पांच  साल  में  भ्रमल  में
 यह  दावे  हम  को  इसी  चीज़  की  असल  में  फिफ
 है।

 SHRI  VASANT  SATHE:  I  would
 like  to  know  from  the  hon.  Minister
 whether  it  has  been  found  that  the
 25  designs  of  handlooms  which  have
 been  made  by  this  Institute  in  Hima-
 chal  Pradesh  could  be  usefully  utilised
 throughout  the  country  for  modernis-
 ing  the  handlooms.  Instead  of  com-
 pletely  eliminating  the  handlooms
 from  the  power  looms,  if  you  could
 modernise  them  with  the  help  of  these
 designs,  it  would  help  a  great  deal
 the  whole  handloom  industry  in  the
 country.  Therefore,  may  I  know
 whether  any  such  pilot  experiment  has
 been  mane  and  whether  such  en
 attempt  is  being  made  to  have  a  plan
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 for  modernising  the  handiooms  of  the
 technological country  with  improved

 and  mechanical  devices.

 I  would  also  jike  to  know,  while
 talking  of  exports  through  the  export
 corporation,  whether  you  have  an
 Gssured  market  or  a  market  survey
 has  been  made.  I  am  told  that  hand-
 loom  goods  are  becoming  quite
 popular  abroad,  So,  I  would  like  to
 know  whether  even  for  this  corpora-
 tion  there  ig  already  an  assured
 market  abroad  and  whether  that  Has
 been  studied.

 SHRI  GEORGE  FERNANDES:  So
 far  as  the  designs  are  concerned,  our
 problem  is  not  really  of  design.  The
 National  Institute  of  Designs,  Ahme-
 dabad,  is  engaged  in  going  in  for  8
 large  number  of  designs,  and  each
 State  has  its  own  unique  designs
 which  institutes  and  organisations
 connected  with  handlooms  keep  on
 improving  upon.  Most  certainly  the
 designs  developed  in  this  Institute
 can  be  useq  elsewhere  if  they  are
 found  useful  by  other  States  which
 are  also  concerned  with  the  produc-
 tion  of  handlooms,  through  their  cor-
 Porations.

 Regarding  marketing,  it  is  true  that
 there  is  a  very  large  market  for  our
 handloom  textiles  abroad,  but  ther
 all  exports  are  governed  by  a  number
 of  tariff,  and  other  restrictions  which
 the  importing  countries  invariably
 fay  down.  In  fact,  in  our  textile
 exports  we  have  been  facing  this
 restriction  in  the  last  one  year  parti-
 cularly.  But  there  is  no  problem  jn
 finding  the  market  for  the  handlooms
 both  inside  the  country  and  outside.
 In  fact,  in  the  course  of  the  next  five
 years  our  efforts  are  to  increase  the
 handloom  production  in  the  country
 from  2500  million  metres  which  was
 the  production  in  the  current  year,  to
 about  3700  million  metres  in  five
 years  from  today.  We  shall  try  to
 achieve  this  target.

 चौधरी  बलबोर  सिंह  :  कया  मन्ती
 महोदय  बतायेंगे  कि  पश्मीना  शाल  की  जो
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 हैप्डलूम  इंडस्ट्री  थी  यह  पशमीना  पहले
 तिब्बत  के  बोहर  से  भ्राता  था  जिसकी  झब

 बहुत  कमी  हो  गई  है  भौर  उसकी  वजह  से
 चशमीना  शाल  इण्डस्ट्री  को  बहुत  सुक्सान
 पहुंचा  है।  तो  पशमीना  वहा  के  लोगो  को
 मिल  सके  झौर  उसके  लिये  इन्तजाम  हो  सके
 चाहे  प्रस्छे  किस्म  को  भेंड  मगाकर  या  बाहर
 से  पशमीना  मंगाकर  ताकि  वहा  के  लोग  जो
 हैण्डलूम  मे  माहिर  भे  शौर  सारे  देश  मे
 हिमाचल  प्रदेश  की  शालें  मशहूर  थी,  उस
 उद्योग  मे  जो  कमी  शा  गई  है  उसको  पुरा  करने
 के  लिये  आप  क्या  इत्तजाम  कर  रहे  है  ?

 शौ  लाज  फर्तानडिस  :  भ्रगर  भाननीय
 सदस्य  कोई  सुझाव  पेश  करे  भेडो  की  सख्या
 बढाने  के  लिये  या  उनको  पकड़ने  के  लिये  तो
 हम  जरूर  विचार  करेगे।

 चौधरी  अलबोर  सिह  भेडे  बाहर  से
 आ  सकती  है,  पकड़  वर  नही  लायी  जा  सकती
 हैं।  पकड़  कर  लाने  से  जब  झगडा  हुआ  तो
 गडबड  हो  गई  थी  1  तो  बाहर  के  मुल्को  से
 आप  मगवाकर  दे।  झगर  लोगो  ने  पकड़
 कर  लाना  शुरू  किया  तो  झगड़ा  हां  जायगा  tv

 SHRI  VAYALAR  RAVI’  Hand-
 looms  ig  the  largest  mdustry  in  the
 tural  sector  Even  m  Kerala,  Tamil
 Nadu,  Karnataka  and  many  other
 Places,  there  38  acute  shortage  of  yarn
 and  the  price  of  the  yarn  is  double
 The  Minister  has  now  made  a  welcome
 statement  that  the  production  of
 handlooms  will  go  up  from  2500
 mulhon  metres  to  3700  million  metres.
 But  I  want  to  know,  what  were  the
 concrete  steps  that  you  have  taken
 to  achieve  thig  target?  The  poor
 handloom  weavers  are  at  present
 facing  the  crisis  of  scarcity  of  yarn  and
 ancreased  price  of  the  yarn  The  yarn
 ds  coming  from  the  powerloom  sector.
 This  is  a  very  serioug  problem.

 SHRI  GEORGE  FERNANDES:
 Thig  point  was  raised  earlier  also  and
 I  had  made  a  statement  at  that  time.
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 Subsequently,  we  have  made  enqul-
 vies  also.  But  there  is  no  specific
 complaint  about  the  excessive  price
 of  yarn.  There  are  some  sé@sonal
 fluctuations  that  take  place  but  basides
 that,  there  is  no  camplaint.  If  any
 specific  complaint  is  brought  to  our
 notice,  we  shall  see  that  effective
 steps  are  taken  so  that  the  yarn
 reaches  all  those  areas

 भरी  लालू  प्रसाद  :  मती  जी  को  इस
 बात  का  पता  है  कि  इस  देश  में  हजारो  हथकरघे
 जिसमे  देश  के  हुनर  जानने  वाले  गरीब  लोग
 काम  करते  हैं,  पजी  और  सूत  के  भ्रभाव  मे
 उनका  हयकरघे  का  काम  बन्द  है।  तो  मती
 जी

 भ्रध्यक्ष  महोदय  :  यह  हिमाचल  प्रदेश
 का  सवाल  है  tv

 शी  लालू  प्रसाद  :  जो  हृयकरषे  बन्द  हैं
 उनको  मदद  देव  के  लिए  झापने  कोई  योजना
 बतायी  है  ?

 MR  SPEAKER  It  does  not  arise.

 SHRI  N  SREEKANTA  NAIR:  The
 name  of  our  handloom  products  cy
 being  tarnished  by  powerloom

 MR  SPEAKER’  That  question
 does  not  arise

 SHRI  S  R  DAMANI-  What  are
 the  specific  qualities  which  are  re-
 served  for  production  in  handtoom
 sector?

 MR  SPEAKER  That  doe,  not
 arise.

 Power  Shedding  by  D.E.S.U.

 881,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state;
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 पह  whether  the  attention  of  Gov-
 éxiiment  has  been  drawn  to  a  news
 itési  in  the  Indian  Express  dated  the
 2@rd  March,  978  reporting  that  the
 Capital  wiay  be  plunged  in  darkness
 from  the  last  days  of  April  as  DRSU
 will  shed  power  for  eleven  hours  a
 day;

 qb)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  steps  that  are  being  taken
 to  improve  the  situation  and  save  the
 Delhiwalas?

 THE  MINISTER  OF  ENERGY
 (SHRI  ए.  RAMACHANDRAN):  (a):
 Government  have  seen  fhe  news  item.

 (b)  and  (c).  There  is  no  appre-
 hension  of  any  serious  power  shortage
 in  Delhi.

 The  power  requiremhents  of  Delhi
 are  met  by  generation  from  the  power
 stations  under  the  Delhi  Electric
 Supply  Undertaking  and  the  Badar-
 pur  Thermal  Power  Sfation  which
 operate  in  an  integrated  manner  with
 the  Northern  Regional  Electrical  Grid.
 There  is  enough  installed  capacity  in
 these  power  stations  to  meet  the
 full  requirements  of  Delhi.  In  the
 event  of  forced  outage  of  one  or  more
 thermal  generating  units,  assistance
 will  be  needeq  from  neighouring
 systems  in  the  Northern  Region  to
 tide  over  the  shortage.  Power  ex-
 changes  between  neighbouring  systems
 to  meet  shortages  within  individual
 systems  and  optimise  the  use  of  the
 total  available  generating  capacity
 to  meet  the  réquirements  of  the  region,
 as  a  whole,  more  fully  and  more
 economically  fs  a  normal  feafure  of
 integrated  operation  of  power  systems
 and  grids.  One  Unit  of  20  MW  is
 Bcheduled  to  be  cdmmissioned  at
 Badarpur  Thermal  Power  Station
 shortly,  whereafter  the  situation  in
 Delhi  is  expected  to  improve  further.
 However,  in  the  unlikely  event  of
 simultaneous  forced  outage  of  more
 than  one  generating  unit  in  the
 thermal  power  stations  in  Delhi,
 pawer  interruptions  for  short  perieds
 cannot  be  ruled  out  and  load  shedding
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 may  have  to  be  resorted  क  in  rotation.
 in  the  different  areas  of  Deihi  for  very
 limited  petiods,

 SHRI  YASHWANT  BOROLE:  May
 I  know  from  the  hon.  Minister  as  to
 what  igs  the  total  requirement  of  power
 per  day  for  Delhi  consumptién  dnd
 what  is  the  production  of  DESU  units
 and  what  will  be  the  deficit  that  will
 be  felt  during  summer?

 SHRI  P,  RAMACHANDRAN:  For  the
 unrestricted  requirement  of  Delhi,  We
 need—that  is  our  estimate—400  MW
 in  May,  420  MW  in  June  and  420
 MW  in  July  and  for  the  restricted
 requirement,  it  will  be  about  380  MW.
 As  it  is,  the  generation  of  power  is
 about  70  MW  in  DESU  and  150  MW
 in  the  Badarpur  Thermal  Power
 Station.  We  are  trying  to  meet  all
 the  requirements  of  Delhi.  At  the
 moment,  there  is  no  restriction  uF
 load-shedding  in  Delhi.

 SHRI  YASHWANT  BOROLE:  ‘he
 production  in  the  Badarpur  plants  is
 expected  to  be  300  MW.  But  at  pre-
 sent,  it  is  producing  only  80  MW  per
 day  We  spending  lakhs  of  rupees  on
 the  repair  of  the  plant  and  we  are  uot,
 however,  able  to  increase  the  produc-
 tion  and,  therefore,  there  is  likely  to
 be  a  deficit  in  suply  for  Delhi.  what
 is  the  position?

 SHRI  P.  RAMACHANDRAN:  Iv
 Badarpur,  out  of  three  units,  two
 units  are  functioning  with  less  genera-
 tion,  roughly  about  740  to  350  MW.
 One  unit  is  out  of  order.  That  is
 being  repaired.  It  will  take  a  couple
 o  fmonths  to  get  it  reparired.  We
 are  taking  all  steps  to  see  that  the
 pewer  generation  is  maximised  in  the
 Badarpur  plant.

 aft  रीत  लाल  प्रसाव  ae:  में  मंती  बहोदम
 से  यह  जानना  चहता  हूं  कि  ढेंसू भौर  बंदर-
 पुर  थर्मल  पावर  स्टशम  में  जो  इस्ट हड

 कंपेसिटी है, है,  उससे  जो  कम  बिजुत  उत्पादन

 दो  रहा है,  इंतमें  कौत  से  कारण है  भौर
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 सन  और  में  बहीं  के  चौंफ  इंजीनियर  चि

 सी  कार्यवाही  करने  जा  रहे  हैं  जिससे  क्षमता
 के  झतुसार  निवुत  का  उत्पादन  वहां  ही

 सके?

 @ERI  P  RAMACHANDRAN  As  r*
 - इनशएंड  DESU  power  stations,  the  total
 effective  capacity,  is  about  820  MW,
 out  of  which  625  MW  will  have  to  be
 suppleq  to  Haryana  under  an  agreé-
 ment  because  they  also  participated  in
 the  installation  The  effective  avail-
 ability  38  about  257  MW  One  unit  is
 out  of  order  m  the  I  P  Estate  power
 station  It  will  take  a  little  time  to
 get  it  repaired  As  far  as  the  Badar-
 pur  plant  is  concerned,  we  have  got
 three  units  out  of  which  one  is  out  of
 order  The  other  two  units  are  func-
 tioning,  one  generating  about  8  MW
 aria  the  other  generating  about  65  MW
 at  the  moment

 sit  बिजयप  कुमार  मलहोता  दिहली  को

 एक  एग्रीमेंट  के  अन्तर्गत  लगातार  पिछले

 पढ़ह,  बीस  साला  तक  भाखडा  से  बिजली
 मिलती  रही  शौर  गह  बिजली  बहुत  सस्ती
 थी।  इमजेन्सी  के  दौरन  दिल्‍ली  को  वह
 बिजली  मिलनी  बन्द  हो  गई।  बंदरपुर
 प्लाट  से  हरिय  ण  स्टेट  को  बिजली  दी  जाती
 है।  लकिन  गभिया  में  दिल्ली  में  काफी
 पावर  शारदेंज  हो  जाती  है  मे  मत्री  महोदय
 से  मह  जानना  चाहता  है  कि  दिल्‍ली  को  एक
 एग्रीमेट  के  भन्तर्गत  भ खडा  से  जो  बिजली
 नमिलती  रही  है,  क्या  बह  फिर  दिलाई  जायगी,
 ताकि  दिल्‍ली  को  चीप  इलेकिट्रॉसटी  एवेलेबल
 हो।
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 SHRI  P  RAMACHANDRAN  ४
 as  it  is  with  regard  to  Bhakra  powe,
 supply,  it  »  only  the  partner  States
 which  have  to  agree  to  supply  power
 to  Delhi  Even  otherwise  for  the  peak
 purposes,  we  are  drawing  power  from.
 the  Bhakra  Management  also  te  sup-
 ply  to  Delhi  As  it  xs,  n  Delhi  there  is
 not  much  shortage  excepting  the  noti-
 fied  cuts  at  various  levels  of  a  minor
 nature  I  can  assure  the  hon  Mem-
 ber  that  Delhi:  will  be  taken  care  af
 in  the  summer  also.  There  will  not  be
 power  shortage

 Indian  Jute  Mills  Association

 *883  SHRI  DHIRENDRANATH
 BASU  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  whether  he  is  aware  that  the
 Indjan  Jute  Mills  Association  and  the
 Management  of  Jute  Industries  have
 decided  to  introduce  partial  or  full
 closure  from  mid  May  in  order  to
 conserve  raw  jute  and  reduce  produc-
 tion  of  jute  good;  by  Jute  Industries
 throughout  India,

 (b)  if  so,  what  steps  Government
 Propose  to  take  to  stop  such  disas-
 trous  action,

 (c)  whether  Government  contem-
 Plate  to  consider  the  decision  of
 withdrawal  of  cash  assistance  for
 hessian  exports  with  effect  from  April
 1;  and

 (d)  3  so,  when  the  announcement
 ig  hkely  to  be  made  and  Government
 Notification  in  this  regerd  will  be
 published?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)  (a)
 and  (b)  It  is  understood  that  the
 Indian  Jute  Mills  Association  are  not
 aware  of  any  such  decision  having

 arp
 taken  by  the  management  of  Jute

 mills
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 (९)  and  (d).  Cash  assistance  on  ex-
 port  of  hessian  has  been  withdrawn
 ‘with  effect  from  ist  April,  1978.

 SHRI  DHIRENDRANATH  BASU;  It
 appears  from  the  reply  of  the  hon.
 Minister  that  the  Indian  Jute  Mills
 Association  have  been  keeping  it  a
 top  secret.  But  the  fact  remains  that
 the  jute  industries  had  introduced
 partial  closure  or  full  closure  from
 mid  May.  There  have  been  a  series
 Of  meetings  in  this  connection  in  order
 to  reduce  production  of  jute  goods
 and  conserve  raw  jute  and  also  on
 account  of  shortage  of  power.  In  view
 of  the  circumstances  explained,  whe-
 ther  the  hon.  Minister  will  start
 negotiating  with  the  management  of
 jute  industries  and  ask  them  to  con-
 tinue  to  manufacture  the  goods  as
 before.

 SHRI  GEORGE  FERNANDES:  I
 don’t  think  jt  is  necessary  to  have  any
 discussion  with  the  management  of
 jute  industries  because  there  is  ade-
 quate  supply  of  raw  jute  in  the  coun-
 try.  Last  year’s  production  was  about
 ‘68  lakh  bales.  The  carry  forward  stock
 was  about  0  lakh  bales.  This  works
 Out  to  78  lakh  bales.  We  have  enough
 stock  with  us  to  see  as  through  cur-
 rent  season.  The  next  stock  will
 start  arriving  in  the  market  in  the
 middle  of  July,  and  the  information  is
 that  we  are  having  a  bumper  crop
 this  year.  So,  there  is  no  problem,  in
 80  far  as  availability  of  raw  jute  is
 concerned.  The  jute  mill  owners  are
 accustomed  to  cry  wolf  now  and
 then.  They  did  it  some  months  ago when  they  said  that  they  would  like
 to  lay  off  workers.  They  would  like  to cut  back  on  production.  We  introd
 certain  measures.  We  regulated  the
 supply  of  jute.  We  compelled  the
 mills  to  keep  with  them  a  certain
 quantity  of  jute.  All  those  measurcs
 have  worked.  If  left  to  the  mill
 owners  themselves,  they  should  hove
 closed  down  on  their  own  statements
 four  months  ago.  The  mills  are  runn-
 ing  smoothly.  There  is  full  produc-
 tion  iz  all  the  mills  and  there  is  ro
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 problem,  whatsoever.  I  don’t  visualise
 any  shortage  of  raw  jute  during  the
 current  season,

 SHRI  DHIRENDRANATH  BASU:
 Whether  the  Minister  is  aware  that
 already  thousands  of  notices  have  been
 served  on  thousands  cf  employees  for
 laying  off  and  whether  he  is  agreeable
 to  negotiate  that  the  sick  industries
 may  be  amalgamated  with  sound  onez.
 There  are  various  jute  industries  which
 are  still  closed.  Whether  the  Minis-
 ter  will  make  all  possible  efforts  to
 get  them  opened  and  see  that  the
 sick  industries  or  closed  industries
 are  amalgamated  with  sound  ones.

 SHRI  GEORGE  FERNANDES:  I  ant
 not  aware  of  any  notices  having  been
 served.  I  was  in  Caicufta  yesterday,
 and  among  those  who  met  me  were
 also  trade  unionists  who  were  con-
 cerned  with  the  jute  industry.  Not
 one  of  them  mentioned  about  notices
 having  been  received  by  the  workers
 regarding  closure  or  retrenchment.

 Regarding  merger  of  the  sick  units
 in  the  jute  industry  with  the  healthy
 units,  that  is  a  proposal  which  we
 hall  keep  in  mind  as  and  when  any

 decision  is  to  be  taken.  There  are  @
 few  sick  units  just  now.  Some  of
 them  are  being  revived.  The
 Kinnyson  Jute  Mill  will  be  revived
 immediately,  and  we  are  taking  deci-
 sions  in  regard  to  some  of  the  other
 closed  and  sick  units  in  the  jute
 industry.

 श्री  हुकम  देध  नारायण यादव  :  मंत्री जी  ने
 कहा  कि  जो  बीमार  मिलें  हैं  उन  को  भी  चालू
 करने  पर  सरकार  सोच  रही  है।  मैं  जानना
 चाहता  हूं  कि  बिहार  के  कटिहार  में  भार  पी
 एच  एम  जूट  मिल  है,  वह  वर्षों  से  बन्द  है,
 यहां  के  मजदूर  जो  बेकार  हो  गए  काफी
 उस  में  से भन्न  के  अभाव  में  मरे  हैं  जिसे वह  भी
 जानते  हैं  शौर  बिहार  सरकार  झन  रिलीफ

 देले  में  भी  लाचार  है  तो  बंसी  मिलों  को  चालू
 करने  पर  विचार  करेंगे  ?  वहां  के  जो  किसान

 जूट  का  उत्पादन  करते  हैं  उनके  जूट  की  भव  कहीं
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 थरीद  नहीं  हो  रही  है,  इसलिए  उनका  जूट  का
 रोजगार  घर्धा  बन्द  हो  रहा  है।  तो  उन  का
 रोजगार  चालू  हो  सके  बौर  उतका  जूट  बिक  सके
 इसके  लिए  क्‍या  वह  विश्वार  करेगें  और  जो

 जूट  का  उद्योग  झाज  बड़े  बड़े  पूजीपतियो  के

 हाथ  मे  छोड  दिया  गया  है  उस  को

 लु  चथोग  और  कुटीर  उद्योग  मे  लाने  पर
 विधार  करेगे  जिससे  इन  मे  जूट  का  उत्पादन
 श्र  उसकी  खपत  हो  सके  ?

 शी  जार्ज  फर्नानडिस  प्रध्यक्ष  महोदय
 जट  का  काम  कुटीर  उद्योग  में  करन  का
 जहा  तक  सवाल  है  उस  पर  अभी  हमारे  सामने
 ऐसी  कोई  योजना  नही  है  न  इसमे  क्‍या  करने
 की  गुजाइश  है  इसके  बारे  मे  कोई  जानकारी
 है  तकिन  हम  उसको  जरूर  देख  सकत॑  है  ।
 कटिहार  जट  मिल  का  मामला  बहुत  पुराना
 है  |  इस  पर  कई  दिना  स  हम  लोग  सोच
 रहे  थ।  बिहार  सरकार  के  साथ  कुछ
 बातचीत  भी  हुई  थी  ।  मिल  बहुत  १रानी  है  भौर
 जा  भी  रिपोट  हमारे  पास  है  उस  के  मताबिक
 उमर  मिल  को  चलान  म  काफी  दिक्‍कते  हमारे
 सामने  नजर  1 :11.16  है  -  मगर  वहा  की  समस्या
 का  महेनजर  रखत  हुए  भौर  इस  बात  का
 मटनजर  रखत  हुए  कि  चार  हजार  मजदरो
 का  रोजगार  उस  मिल  क  साथ  जुडा  हुभा
 है  तथा  उस  इल  के  में  काफी  जूट  पैदा  भो
 हात।  है  इन  स  री  चीजा  को  मद्देनजर  रखते
 हुए  उस  मिल  के  बार  में  बहुत  जल्दी  लिणय
 लन  जा  रहे  है  ।

 SHRI  JYOTIRMOY  BOSU  Will  the
 hon  Minster  kindly  tell  us  if  he  ४
 aware  of  the  fact  that  it  is  almost
 every  year  that  this  ig  done,  it  is  a
 common  trick  on  the  part  of  the  jute
 muill-owners  to  do  closure  in  order  to
 mg  down  the  pressed  price  of  jute
 that  is  coming  to  bazar  soon
 Secondly,  the  Commerce  Munister
 before  he  came  to  the  Ministry  of
 Indystry,  had  given  a  categorical
 assurance  on  the  floor  of  the  House
 that  Government  wes  considering
 736  LS—2
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 absorbing  the  90,000  laid-off  workers
 from  different  jute  mills,  in  some  form
 or  other  What  have  they  done  with
 regard  to  that?

 SHRI  GEORGE  FERNANDES:
 There  AS.  no  problem  of  laid-off
 workers  before  ug  just  now

 SHRI  JYOTIRMOY  BOSU  60,000
 last  year

 SHRI  GEORGE  FERNANDES
 Last  year’s  problem  I  cannot  solve
 this  year  At  the  moment  there  is
 no  problem  of  laid-off  workers  before
 us

 SHRI  JYOTIRMOY  BOSU  He  has
 not  answered  the  other  question,
 whether  he  8  aware  of  the  fact  that  it
 is  almost  a  common  trick  on  the  part
 of  jute  millowners

 SHRI  GEORGE  FERNANDES
 I  heve  already  said  that  the  jute
 muillowners  are  accustomed  to  crying
 wolf  regularly  once  in  every  three
 months  and  we  have  called  their
 bluff  very  effectively  We  will  not
 allow  them  to  cry  wolf  again

 SHRI  TRIDIB  CHAUDHURI  I  am
 glaq  that  the  hon  Minister  was  in
 Calcutta  yesterday  and  had  discussion
 with  the  trade  unionists  Was  he  in-
 formed  about  the  token  gtrike  which
 is  gcheduled  to  be  held  on  the  27th
 and  whether  that  strike  is  scheduled
 to  be  held because  of  the  protests  of
 the  workers  against  this  proposed
 closure?

 SHRI  GEORGE  FERNANDES  I
 am  aware  of  the  fact  that  the  jute
 workers  are  going  on  a  token  strike
 for  one  day  demanding  that  the  jute
 millowners  discuss  with  them  on  the
 various  problems  The  only  fithgZ
 that  could  do  in  my  capacity  was
 to  request  the  concerned  parties  to
 talk  to  the  workers  anqg_  their
 organizations  The  West  Bengal  Gov-
 ernment  is  also  seized  of  this  matter
 I  had  ७  meeting  with  the  Chief  Minis-
 ter  yesterday,  and  he  told  me  that  he
 was  also  concerned  with  this  problem

 oe
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 झाफाशाधाणी  में  विभिन्न  भायाओं  के  लिए
 प्रोश्यूसरों  को  नियुक्ति

 #864.  भी  Be  एस०  तेगी:|  क्‍या
 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  आकाशवाणी  में  विभिन्न
 भाषाधोों  शर  बोलियों  के  विद्वानों  की
 'प्रोडयूसरों'  के  रूप  मे  नियुक्ति  करने  की
 व्यवस्था  है  ;

 (ख)  यदि  हां,  तो  क्या  लखनऊ  और
 श््न्य  केन्द्रों  पर  काम  कर  रहे  कुमाऊनी,  गढ़वाली

 और  संस्कृत  के  विद्वानों  की  प्रोड्यूसरों  क ेपदो  पर

 नियुक्ति  कर  दी  गई  है  या  किये  जाने  का  प्रस्ताव

 है;

 (ग)  क्‍या  गत  i5-20  वर्षों  से  स्टाफ
 प्राटिस्ट  के  रूप  मे  काम  कर  रहे  ऐसे  सभी
 विद्वानों  की  नियुक्ति  प्रोडयूसरों  के  रूप  में
 करने  का  प्रस्ताव  है,  जो  किसी  भाषा  या
 बोली  के  विशिष्ट  ज्ञाता  हैं  ,  भौर

 (4)  यदि  हां,  तो  ऐसा  कब  तक
 किये  जाने  की  संभावना  है  ?

 सूचना  और  प्रसारण  संती  (भी  लाल

 कृष्ण  झडवाणी  (क)  केन्द्र  मे  किसी भी
 क्षेत्र  में  विशेषज्ञों  की  नियुक्ति  कार्यक्रम  संबंधी
 आावश्यकताशों  पर  निर्भर  करती  है  ।  यह
 विश  मंत्रालय  की  कर्मचारी  निरीक्षण  यूनिट
 द्वारा  निर्धारित  मानदण्ड  के  भनुसार  कन्द  के

 ऐसे  पदों  का  पात्र  होने  पर  निर्भर  करता  है;

 ज)  विशिष्ट  रूप  से  लखनऊ  या
 न्य  केन्द्रों  पर  कुमाऊनी,  गढ़वाली  या  सरकृत
 के  लिए  प्रोडयूसरों  का  कोई  पद  मंजूर  नहीं
 किया  जाता  है,  क्‍योंकि  ये  कोना (क)  में
 उब्लिखित  मानदंड  को  पूरे  नहीं  करते  t
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 (=)  शौर  (घ).  भाकाशवाणी  में
 प्रोहयूसरों  के  पद  स्टाफ  ा्दिस्टों  की  सभी
 श्रेणियों  में  से  सीमित  चयन  द्वारा  भरे  जाते  हैं
 बशतें  कि  वे  निर्धारित  भ्रहताएं  पूरी  करते  हों,
 इसके  ने  हो  सकने  पर  सीधी  भर्ती  द्वारा  भरे
 जाते  हैं।  गत  तीन  वर्षों  के  दौरान  स्‍प्राकाश-
 वाणी  में  53  प्रोड्यूसर  नियुक्त  किये  गये
 थे  जिनने  से  32  आकाशवाणी  के  स्टाफ
 आर्टिस्टों  की  श्रेणियों  मे  में  सीमित  चयन
 द्वारा  और  2  सीधी  भर्ती  द्वारा  चने  गये
 थे।

 Conferdnce  on  National  Integration

 *886.  SHRI  D.  8.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  call  shortly  a  conference  on  Na-
 tional  Integration  in  view  of  the  dis-
 turbances  which  have  recently  taken
 place,  particularly  in  the  State  of
 Uttar  Pradesh;

 (b)  whether  all  the  recommenda-
 tions  made  durmg  the  last  meeting
 of  the  National  Integration  Council
 have  been  implemented;

 (c)  if  not,  the  reasons  therefor;
 and

 (ad)  ‘whether  Government  propose
 to  appomt  any  Standing  Committee
 to  ensure  implementation  of  such  re-
 commendations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHR]  DHANIK  LAL  MANDAL):
 (a)  to  (d).  The  last  meeting  of  the
 National  Integration  Council  was  held
 in  June  1968.  It  had  made  recom-
 mendations  on  communal  aspects,
 regional  aspects,  educational  aspects
 and  masg  media.  All  these  recom-
 mendations  had  been  forwarded  to
 State  Governments  and  Central  Minis
 tries  concerned  for  taking  necessary
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 action,  Recommendations  which  re-
 quired  legislation  or  specific  admunis-
 trative  arrangement  being  undertaken,
 have  already  been  implemented.
 Other  recommendations  are  in  the
 nature  of  guidelines  which  would
 require  to  be  kept  continuously  in
 view  The  National  Integration  Coun-
 cil  in  968  had  recommended  the
 constitution  of  a  Standing  Committee
 to  oversee  the  implementation  of  the
 recommendations  of  the  Council  The
 last  meeting  of  such  a  Standing  Com-
 mittee  wag  held  in  970  The  Council
 had  also  recommended  the  constitution
 of  qa  Sub-Committee  to  review  the  com-
 munal  situation  The  Sub-Committee
 met  on  the  last  occasion  in  969
 Government  have  not  so  far  taken  any
 decision  77  regard  to  a  Conference  on
 National  Integration  or  constitution  of
 any  Committee  thereof

 Import  of  Films  from  various  countries

 *867,  SHRI  C  K  JAFFER  SHA-
 RIEF  Will  tne  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 Pleased  to  lay  a  statement  showing

 (a)  the  number  of  foreign  films
 Proposed  to  be  imported  during  the
 current  year  from  different  countries,
 (count  y-wise)  ,

 (b)  whether  Government  have  re.
 moved  the  ban  on  import  of  films  from
 USA  and  2f  so,  the  details  thereof,
 and

 (c)  the  amount  of  earnings  that  are
 allowed  to  be  repatriated  by  the
 countries  exporting  films  to  India?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L  K
 ADVANI),  (a)  The  Film  Finance  Cor-
 Poration  proposes  to  import  6D  films
 from  20  countries  (Statement  attached)
 Guring  the  current  year  In  addition,
 the  member-companies  of  Motion  Pic-
 tures  Export  Association  of  America
 are  allowed  to  import  300—i50  films
 annually  in  terms  of  their  Agreement
 with  Government  of  India.

 (b)  There  is  no  ban  on  the  import  of
 filmg  from  U.8  A.  The  Motion  Pictures
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 Export  Association  of  America  has
 been  allowed  to  umport  00—50  Alms
 annually  as  per  their  Agreement  with

 Government
 of  India  signed  in  Apml,

 5

 (c)  The  memberycompanies  of
 Motion  Pictures  Export  Association  of
 America  are  allowed  repatriation  to
 the  extent  of  5  per  cent  of  their  earn:
 ings  or  Rs  25  lakhs  per  annum  which-
 ever  38  less.  Film  Finance  Corpora-
 tion  procure  films  from  abroad  on  out-
 right  purchase  basis  and  in  their  case,
 therefore,  the  question  of  repatriation
 of  earnings  goes  not  arise

 Statement
 Number  of  fums  proposed  to  be  tmported

 Filin  Finance  Pred  sis,  country  wise,  during
 year  1978-79.

 S  No  Countiy  No,  of
 films

 t  Canada  4
 2  USA.  is  9
 3  Yugoslavia  2

 4  Poland  3
 Se  Italy  6
 6  UK  4
 4.  Cevion  '
 8B  Japan.  3

 9  France  Io
 to.  Spain  2
 ir  Algeria  |
 az  West  Germany  !

 13  Hungary  6

 4  Greece  !

 38  Morrocco  2
 6  Switzerland  .  |

 Wy  Egypt.  I
 38  =  Cazechoslovakia  I

 i9  Sweden  I
 2o  HongKorg  !

 ToTAL  60
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 Ban  en  use  of  brand  names  by  muiti-
 natenals

 »877,  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  INDUST-
 RY  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  through  international
 prand  names  like  Lux,  Cadbury,  Ana-
 cin  etc.  multinational  enlarge  their
 markets,  increase  profits  and  enhance
 corporate  images  resulting  in  virtual
 monopolies;  and  thus  give  a  set  back
 to  the  indigenous  products;

 (b)  in  view  of  the  above  whether
 Government  propose  to  ban  the  use
 of  International  brand  names,  and

 (c)  other  measure  which  Govern-
 ment  contemplate  to  prevent  harm
 peing  done  to  Indian  Industry’s  eco-
 nomy  through  the  use  of  international
 brand  names?

 THH  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI);  (a)  The  trade
 marks.  Lux,  Cadbury  and  Anacin  are
 being  useg  by  the  respective  manufac-
 turers  in  India  for  the  last  several
 years.  The  respective  manufacturers
 are  also  registersed  under  the  Trade
 and  Merchandise  Marks  Act,  958  as
 the  registered  userg  of  these  trade
 marks.  While  granting  permission  for
 tne  use  of  trade  markg  under  the  Act,
 the  following  requirements  are  kept  in
 view:—

 (i)  The  use  of  the  trade  mark
 must  not  be  against  the  interests  of
 the  general  public.

 (ii)  The  use  of  the  mark  must  not
 adversely  affect  the  development  of
 indigenous  industry,  trade  or  com-
 merce,
 (i)  The  user  arrangement  should

 not  involve  trafficking  in  the  trade
 mark,

 (by  While  approving  new  foreign
 collaboration  proposals,  a  condition  is
 imposeg  that  foreign  brand  names  will
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 not  ordinarily  be  allowed  for  use  on
 the  products  for  internal  sale.

 (c)  Existing  provisions,  of  the  Trade
 and  Merchandise  Marks  Act,  4958  as
 well  as  the  Foreign  Exchange  Regula-
 tion  Act,  973  are  considered  adequate
 for  protecting  the  interest  of  Indian
 industry.

 Foreign  Financial  Assistance  to
 Religious  Institutions

 "873,  SHRI  S.  8.  SOMANI:  will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  isa  fact  that  there
 are  some  religious  institutions  in  the
 States  which  are  permitted  to  seek
 financial  assistance  from  abroad;

 (b)  7  so,  the  details  thereof;

 (०)  the  total  amount  of  foreign
 assistance  received  by  such  institu-
 tions  during  the  last  three  years;  and

 (d)  any  arrangements  made  by  Gov-
 ernment  to  ensure  that  the  assistance
 so  received  is  actually  utilised  for  the
 purpose  for  which  it  is  given?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  Under  Section  6  of  the
 Foreign  Contribution  (Regulation)  Act,
 associations  having  definite.  cultural,
 economic,  educational,  religious  oF
 social  programmes  are  required  to
 give  an  intimation  to  the  Central  Gov-
 ernment  regarding  the  amount  of
 foreign  contribution  received  by  them.

 (c)  The  information  regarding  the
 total  amount  of  foreign  assistance
 received  by  the  religioug  institutions
 since  5-3-1976,  [the  date  of  promulga-
 tion  of  the  Foreign  Contribution  (Re-
 gulation)  Act  upto  3i-2-977  is  being
 compiled  and  will  be  laid  on  the  table
 of  the  House.

 (a)  The  associations  referred  to
 above  are  required  to  give  an  intima-
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 tion  regarding  the  purpose  for  wiuch
 and  the  manner  in  which  such  foreign
 contribution  was  utilised  They  are
 also  required  to  keep  a  separate  set  of
 accounts  and  records  to  be  maintained
 exclusively  for  foreign  contmbution
 received  and  to  submit  to  government
 annual  accounts  duly  certified  by  a
 Chartered  Accountant

 Atrocities  on  Harijans

 "874  PROF  P  ७  MAVALANKAR
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  he  proposes  to  perso.
 nally  supervise  the  effective  action
 peing  taken  all  over  the  country  in
 the  matter  of  reducing  and  eliminat
 ing  cruel  and  ghastly  assaults  on  Hari-
 jans  and  other  economically  and
 socially  backward  communities

 (9)  7  so,  how  and  when,  and

 e)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHR]  DHANIK  LAL  MANDAL)  (a)
 to  (c)  Crimes  against  the  members
 of  the  Scheduled  Castes  are  punishable
 under  the  laws  of  the  land  and  come
 within  the  purview  of  ‘public  order’
 whicn  I,  a  State  subject  However,
 the  Centre  keeps  in  close  touch  with
 the  State  Governments  and  offers  sug-
 gestions  from  time  to  time  regarding
 measures  for  curbing  such  offences  ang
 for  gtrengthening  the  administrative
 machinery  tp  provide  protection  to  the
 weaker  sectiong  and  to  insti]  a  sense
 of  security  amongst  them  The  Prime
 Minister,  the  Home  Minister  and  the
 Minister  of  State  in  the  Home  Ministry
 have  also  addressed  the  State  Govern-

 ment,  in  this  regard  and  the  issue  is

 kept  under  constant  review

 Appointaent  of  mew  Director  in
 BARC

 *875  SHRID  D  DESAI
 SHRI  SAMAR  GUPTA

 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state.

 (a)  whether  a  new  director  is  being
 appointed  for  Bhabha  Atomic  Re-
 search  Centre,  and

 (b)  ४  so,  the  details  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJ}  DESAI)  (a)  and  (b)  The
 question  of  appointment  of  a  new
 Director  for  the  Bhabha  Atomic  Re-
 search  Centre  will  be  taken  up  at  the
 appropriate  time  The  vacancy  8
 not  hkely  to  arise  before  June  ‘1978.

 राजभाषा  भ्रधिनियिम,  2963  को  लाग
 करना

 #377  ओ  शॉभुनाथ  चतुर्वेदी  *  क्‍या
 प्रधान  सत्रो  यह  बताने  की  कृपा  करेग  कि

 (क)  क्‍या  उनके  मत्रालय/विभाग  ने
 धपने  सम्बद्ध  और  प्रधीनध््य  कार्यालयों  को

 सूचित  किया  है  कि  वे  राजभाषा  भ्रधिनियम

 i963  झ्रौर  उसके  अन्तरगत  जून  976  में

 बताये  गये  लियमो  को  लाग  करे

 (ख)  यदि  हा,  तो  क्या  उनके  मतालय/
 विभाग  ने  उपरोक्त  उपबन्धों  और  नियमा  को

 पूर्ण  लाग  होना  सुनिश्चित  क्या  है,
 और

 (ग)  यदि  नही,  तो  इसके  क्या  कारण  है
 शौर  राजभाषा  श्रधितियम  से  सबधित  नियमी
 की  पूर्ण  क्रिपान्विति  सनिश्चित  करने  के  लिए

 क्या  कार्यदाही  की  जा  रही  है  ”
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 प्रभाग  बंती  फी  भोरारणी  बेसाई)  :
 (क)  से  (ग)  प्रधान  मंत्री  कार्यालय  के
 प्रशासनिक  नियत्रण  मे  कोई  सम्बद्ध  भ्रथवा
 प्रधीनस्थ  कार्यालय  नही  है  ।

 New  Science  Policy  Resolution

 *878,,  SHRI  G.  M.  BANATWALA:
 SHRI  MUKHTIAR  SINGH

 MALIK:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  proposal  to  prepare
 a  new  Science  Policy  Resolution  which
 was  mooted  by  the  late  Dr.  Shriman
 Narayan  after  the  first  meeting  of
 NCST  last  year  had  been  given  up  by
 the  National  Committee  on  Science  &
 Technology;

 (b)  if  80,  the  reasons  thereof;  and

 (c)  the  salient  features  of  the  New
 Science  Policy  Resolution?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 National  Committee  on  Science  and
 Technology  at  its  meeting  held  on
 September  29-30,  4977  and  March  23,
 978  gi  d  the  question  of  revision
 of  the  Science  Policy  Resolution  and
 finally  decided  that  there  is  no  need  to
 revise  the  Resolution,  since  the  basic
 premises  of  the  Resolution  were  still
 valid,

 (c)  Doeg  १४०६  arise.

 Central  Citizens’  Council

 #880,  SHRI  K.  RAMAMURTHY:
 Wil)  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Central  Citizens’
 Council  is  being  wound  up;  and

 (b)  if  so,  the  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
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 (SHRI  DHANIK  LAL  MANDAL);  (a)
 The  Citizens’  Central  Council  was
 wound  up  in  August,  1977.

 (b),  The  Council  was  nat  doing
 work  of  a  nature  and  significance  that
 required  the  continuance  of  such  a
 body,  It  wag  considered  that  the  work
 handled  by  this  body  could  more  ap-
 propriately  be  handled  by  tne  Minis-
 tries  concerned,

 Raising  of  Floor  Price  of  Natural
 Rubber

 #882,  SHRI  GEORGE  MATHEW
 Wilt  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  tyre  industry  in  India
 has  got  any  objection  to  the  raising
 of  the  minimum  floor  price  of  natural
 rubber;

 (b)  whether  he  agrees  to  the  cost
 study  report  regarding  the  minimum
 price  of  natural  rubber,  of  the  Fin-
 ance  Ministry  and  the  Rubber  Board,
 which  was  submitted  sometime  back;
 and

 (c)  whether  he  agrees  that  a  mini.
 mum  remunerative  fair  price  should
 be  given  to  the  natural  rubber  gro-
 wers  of  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (c).
 Government  raised  the  minimum  price
 of  RMA-]  grade  of  rubber  from
 Rs,  520  per  quintal  fixed  in  September
 97)  to  Rs,  655  per  quintal  on  6th
 August  4977  with  differentials  for  other
 grades,  valid  upto  38  March,  1978.
 This  was  done  after  taking  into  ac-
 count  the  recommendation  of  the  Cost
 Accounts  Branch  of  the  Ministry  of
 Finance  ang  other  aspects  including
 the  need  for  maintaining  the  prices  of
 all  essential  commodities  at  reasonable
 levels  ag  also  to  keep  its  impact  on
 prices  of  end  products  like  tyres,  tubes,
 ete.  minimal.  The  tyre  industry  have
 represented  againat  tne  upward  revi-
 sion  of  the  rubber  prices,  while  the
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 rubber  growers  have  represented  that
 the  revised  minimum  prices  of  rubber
 fixeg  by  Government  are  not  remune
 rative  and  have  demanded  a  higher
 price

 Government  have  since  extended  the
 period  of  validity  of  the  minimum
 prices  of  rubber  fixed  on  the  6th,
 August  797  till  the  3lst  May,  1978,  In
 the  meantime  the  position  is  being
 reviewed,

 झायुघ  उपकरण  फारणाना,  कानपुर  के  निकट
 डबल  के  फल  पोसने  बाली  मिल  का  लगाया

 जाना

 8120.  शी  हरगोजिस्द  शर्मा:  ब्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  आयुध  उपकरण  कारखाना,
 कानपुर  के  श्रह्मते  से  बाहर  बबूल  के  फल
 पीसते  की  कोई  मिल  लगाई  गई  है,

 खि)  यदि  हा,  तो  क्‍या  मिल  लगाने
 का  कायें  किसी  ठेकेदार  द्वारा  किया  गया  था  ;
 शौर

 (ग)  यदि  हा,  तो  क्‍या  कारखाने  के
 मजदूरों  से  भी  इसके  लिये  कार्य  कराया  गया
 श्र  यदि  हा,  तो  इसके  क्या  कारण  है  ?

 रक्षा  मंत्रालय  में  राज्य  मंत्री  प्रो०  शेर
 कैसह)  (क)  जी  हा।

 (ख)  श्रौर  (ग).  एक  ठेकेदार  को  केवल
 स  लाई  करने  तथा  कन्वेयर  शौर  डस्ट  कलेक्शन
 सिस्टम  स्थापित  करते  का  कार्य  दिया  गया
 था  1  ठैके  में  सम्मिलित  कार्य  में  से  फैक्टरी
 कामगारो  ने  कोई  कार्य  नहीं  किया  ny

 De-militarization  of  MES

 8121,  SHRI  R.  K  MHALGI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  i  is  a  fact  that  Govern.
 ment  have  received  &  memorandum
 dated  3rd  October,  977  from  “MES
 Employees  Union  Pune  Area”  (Maha-
 rashtra)  with  regard  to  “De-militari-
 zation  of  MES:  recommendations  of
 Estimates  Committee  1987-58:  imple-
 mentation  of”;

 (b)  if  so,  what  action  Government
 have  taken  in  the  matter;

 (c)  whether  the  action  taken  has
 been  intimated  to  the  concerned;  and

 (d)  if  no  action  has  been  taken  so
 far  the  reasons  of  delay  and  when  the
 decision  in  the  matter  ghall  be  reach-
 ed?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir,

 (b)  It  is  considered  necessary  to
 keep  the  peace  establishment  of  the
 MES  and  the  Corps  of  Engineers  at
 the  present  level,  keeping  in  view  the
 need  for  the  ready  availability  of  such
 an  establishment  which  can  be  switch-
 ed  over  at  short  notice  to  a  war  orga-
 nisation,  in  times  of  need.

 (ce)  Yes,  Sir

 (0)  Does  not  arise

 ge  परिथहन  सम्मेलन

 8i22.  थी  धर्म  सिह  भाई  पटेल  :  क्‍या
 लौवहुन  जौर  परियहन  मंत्री  यह  बताने  की
 कृपा  करेगे कि

 (क)  क्‍या  भार  के  हमरे  सप्ताह  के
 दौरान  प्रहमदाबाद  मे  कोई  ट्रक  परिवहते
 सम्मेलन  हुआ  था  जिसमे  केन्द्रीम  नौवहन
 और  परिवहन  मंत्रालय  मे  राज्य  मंत्री
 श्री  चांदराम  भी  शामिल  हुए  थे  ,

 (ख)  इस  सम्मेलन  मे  क्या  मांगे
 की  गई  हैं,
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 (थ)  इन  में  से  प्रत्येक  भांध  के  बारे  में
 केन्द्रीय  सरकार  द्वारा  क्या  कार्यवाही  की  गई
 है  भ्रथवा  करने  का  विभार  है  ;  और

 (ण)  इस  सम्मेलन  में  कितने  ट्रक
 द्वांसपोर्टरों  ने  हिस्सा  लिया  था  और  उन्होंने
 किस  प्रकार  के  सुझाव  दिये  है  श्रौर  उत  पर
 केन्द्रीय  सरकार  का  विचार  क्‍या  शौर  कब
 कार्यवाही  करने  का  है  ?

 नौचहन  झोर  परियहन  संत्रालय  में
 प्रभारी  राण्य  संत्री  भी  चांद  राम)  (क)
 जी,  हा  ry

 (ख)  से  (घ).  सम्मेलन  में  गुजरात
 सरकार  श्र  अन्य  भारत  सरकार  के  मत्नालयों
 से  संबंधित  कई  बाते  उठाई  गईं।  चूकि  इससे
 कई  प्राधिकरण  सबधित  है  ग्रत  प्रत्येक  मामले
 पर  की  गई  प्रथवा  प्रस्तावित  कार्यवाही  को
 सूचित  करना  संभव  नहीं  है  ।  सम्मेलन
 जिसका  भ्रायोजन  प्रहमदामाद  मोटर  परिवहन
 संध  द्वारा  किया  गया  था  की  कार्यवाही  की
 सूचना  नौयहून  तथा  परिवहन  मलन्नालय  में
 प्राप्त  नही  हुई  है।  इसलिए  सम्मेलन  मे  भाग
 लेने  वाले  टूक  परिचालकों  की  संख्या  बताना
 संभव  नही  है  t

 Strike  by  Employees  of  Mogul  Lines

 8123,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  employees  of  Mogul
 Lines  working  on  ships  operating  on
 Western  Coast  of  Konkan  in  the  State
 of  Maharashtra  have  threatened  to  go
 on  strike;

 (b)  what  are  the  demands  of  em-
 ployees;  and

 (c)  what  steps  Government  propose
 to  take  in  the  matter?
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 THE  MINISTER  OF  STATE  IN

 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHR}
 CHAND  RAM):  (a)  No,  Sir,  Only  the
 shore  employees  represented  by  Jahazi
 Mazdoor  Union  gave  a  agtrike  notice  on
 /18-2-1978,

 (b)  The  shore  employees  demanded
 that  their  agreement  with  the
 management  should  be  reviewed,  the
 terms  and  conditions  applicable  to
 other  employees  of  Mogul]  Lines  should
 be  extended  to  them,  and  interim
 relief  or  advances  as  demanded  by
 other  employees  should  also  be  given
 to  the  Konkan  Service  Unit.

 (c)  After  qiscussions  with  the  em-
 ployees’  representatives  on  all  the
 issues,  an  interim  agreement  has  been
 concluded  on  10-4-1978  and  the  im-
 pending  strike  averted,

 भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड,  झांसी  में
 झतिथि  गृह  का  निर्माण

 8124.  बी  दया  राम  शाक्य  :  क्‍या
 उद्योग  मत्ती  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  भारत  हैवी  इलेक्ट्रिकल्स
 लिमिटेड,  झासी  एकक  में  एक  झ्तिथि  गृह  के
 निर्माण  पर  20  लाख  रुपये  की  राशि  का
 ब्यम  किया  गया  था  जब  कि  सभी  आधुनिक
 सुविधाओं  से  युक्त  एक  इमारत  पहले  ही  से
 उपलब्ध  थी  ;  और

 ख)  मदि  हां,  तो  उक्त  व्यर्थ  व्यम  के
 क्या  कारण  हैं  और  भविष्य  मे  इसे  रोकने
 के  लिए  सरकार  ने  क्या  कार्यवाही  की  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भोमतोी
 झाभा  मयति)  (क)  प्रौर  (ख).
 बी०एय०ई०एल०,  झांसी  के  पास  सभी

 झाधुनिक  सुविधाप्ोा  से  युक्त  इमारत  उपलब्ध

 महीं  थी  । झत्तिथि  गृह  के  रूप  में  इस्तेमाल
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 करने  लाबक  मामूली  सुविधाओं बाली  भी  कोई
 इमारत  झांसी  में  उपलब्ध  नहीं  थी  t  भत
 में०्बी०एच०ई०एल०,  झासी  को  एक  झतिथि

 गृह  का  निर्माण  करना  पड़ा  था  और  इस  कार्य
 मे  किमा  गयो  व्यय  व्यर्थ  नहीं  समझा  जा
 सकता  t  प्रतिथि  गृह  इमारत  की  लागत

 विकास  शुल्क  तथा  विद्युतीकरण  समेत  7  6)
 लाख  रुपये  है  कि  20  लाख  रपये  1

 थोन  परियोजना

 8i25  शी  चतूर्भन  क्‍या  ऊर्जा  मत्री
 यह  बताने  की  कृपा  करेगे  वि

 (क)  क्‍या  थोन-परियोजना  भ्रन्तर/ज्यीय
 परियोजना  है,  oo  ate  यदि  हा,  तो  क्‍या
 राजस्थान  और  पजाब  सरकार  के  बीच

 परियोजना  के  बारे  मे  पूरी  तरह  समझौता  हो  गया
 है,  यदि  नहीं  तो  क्‍या  केन्द्रीय  संरकार  को
 उक्त  परियोजना  के  बारे  मे  विवाद  का  पूरी
 तरह  पता  है,

 (ख)  क्या  विवाद  तय  हुए  बिना  ही
 पंजाब  सरकार  नें  थोन  परियोजना  पर  कार्य-
 करण  करना  प्रारम्भ  कर  दिया  है  ,

 (ग)  यवि  हा,  तो  पजाब  सरकार  के
 विष्द्ध  केन्द्रीय  सरकार  का  क्या
 कदम  उठाने  का  बिचार  है  ,  शझौर

 (ध)  थोन  परियोजना  द्वारा  कितने
 मेगावाट  बिजली  का  उत्पादन  होगा  जौर
 राजस्थान  को  कितने  मेगावाट  बिजली  सप्लाई
 की  जाएगी  ?

 ऊर्जा  मंत्री  (क्री  पाठ  'रामचमात)
 (क)  से  (घ)  प्रधान  मत्री  की  प्रध्यक्षता  मे
 3  भ्रक्तूबर,  977  को  हुई  एक  बैठक  मे,  जिसमे

 पंजाब,  राजस्थान,  हिमाचल  प्रदेश,  हरियाणा
 आर  जम्मू  व  काश्मीर  के  मुख्य  मतती/सिंचाई
 तथा  विद्युत  मती  उपस्थित  थें,  यह  निर्णय

 किया  गया  था  कि  थोग  बांध  परिमोजना
 पर  कार्य  शुरू  किया  जा  सकता  है।
 पंजाब  सरकार  ने  तब  से  प्रारभिक  कारंबाई
 शुरू  कर  दी  हैं  ।  इस  परियोजना में  aso
 मेगावाट  की  प्रतिध्ठापित  क्षमता  की  परि-
 कल्पना  है  t

 थोन  से  उत्पन्न  बिजली  में  राजस्थान
 के  हिस्से  के  दावे  के  सबध  में  यह  निश्चय  किया
 गया  था  कि  यह  मामला  प्रलग  से  तय  किया
 जायगा।

 Proposal  to  ameng  Prisons  Act

 8126  SHRI  MADHAVRAO  =  SCIN-
 DIA  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  whether  Government  are  consi-
 dering  to  amend  Section  30  of  the  Pri-~
 sons  Act  1894,  under  which  a  Prisoner
 as  kept  in  solitary  confinement  even
 before  his  execution  order  ig  passed,

 ang

 (9)  7  so  time  by  which  it  78  ex
 pected  to  be  amended?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)  (a)
 No  Sir  Prisons’  and  the  ‘Persons
 detained  therein’  are  State  subjects
 and  therefore  any  amendment  to  the
 Prisons  Act  falls  within  the  jurisdic-
 tion  of  State  Governments

 (b)  Question  does  not  arise

 हिम्दी  सलाहकार  समिति

 8i27.  भरी  सुरेखा  विक्रम  *  क्या  प्रधान
 मी  यह  बताते  की  कृपा  करेगे  कि

 (क)  क्या  प्रधान  मली  कार्यालय  मे
 हिन्दी  सलाहकार  समिति  बनाई  गईं  है  ;
 दौर
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 (a)  wie  हां,  तो  उसके  सदस्यों  के
 माम  क्या  हैं  और  उन  में  उन  सदस्यों  के  नाम
 ब्या  हैं  भौर  उनकी  संख्या  कितनी  है  जो
 राजभाषा  समिति  की  सिफारिश  के  भाधार
 पर  समिति  में  सम्मिलित  किये  गये  है  ?

 प्रधान  मंत्री  (श्री  मोराजी  देसाई)  :
 (क)  जी,  नही  a  प्रधान  मंत्री  कार्यालय

 एक  छोटा-सा  संगठत  होने  की  वजह  से  थहां
 हिन्दी  के  प्रगामी  प्रयोग  के  लिए  राजभाषा
 विभाग  द्वारा  ज  री  विभिन्न  निर्देशों  को  लागू
 करते  के  काम  की  देख  रेख  के  लिए  एक
 संयुक्त  सचिव  को  नियुक्त  किया  गया  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 हिन्दी  सलाहकार  समिति  को  नियुक्ति

 8228.  श्नी  मलाल  सिह  चौहान  :
 क्या  सूचना  झौर  प्रसारण  संत्री यह  बताने  की
 कृपा  करेगे  कि

 (क)  गया  उनके  मत्रालय  मे  हिन्दी
 सलाहकार  समिति  का  गठन  क्या  गया  है  ;
 शौर

 (ख)  यदि  हा,  तो  इसके  सदस्यों
 के  नाम  क्या  है  और  उन  में  से  ऐसे  सदस्यो
 के  नाम  क्‍या  है  जिनको  राजभाषा  विभाग
 की  सिफारिश  पर  शामिल  किया  गया  है  ?

 सूचतां  और  प्रसारण  मंत्री  (श्री  लाल
 कृष्ण  झ्रडबाणी)  (क)  और  (ख).  समिति
 का  पुनर्गठन  भ्रभी  तक  नहीं  हुआ  है  ।

 Security  Posts  Over  Private  Lands  in
 Mizoram

 8129.  DR,  R.  ROTHUAMA;:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  4642  on  29-8-1978  and
 state:
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 a)  the  main  reesons  for  the  security:
 forces  not  occupying  private  lands,
 gardens,  etc.  in  the  heart  of  the  villa-
 #5  in  Nagaland  which  ig  also  disturb-
 @d  area  like  Mizoram;

 (b)  whether  legal  permits  were  ob-
 taineg  from  the  village  authorities  by
 the  security  forces,  for  occupying  those
 private  lands,  gardens  houseg  etc;

 (०)  if  8०,  whether  those  documents
 will  be  laid  on  the  Table  of  the  House;

 (d)  if  not,  by  which  authority,  either
 State  or  Central  they  had  set  up  their
 posts  in  the  heart  of  the  villages,  and
 whether  the  legal  documents  in  regard
 to  them  are  proposeg  to  be  laid  on  the
 Table;  and

 (e)  facts  and  figures  regarding  exact
 amount  of  compensation  or  house
 rents  paid  to  all  families  whose  lands,
 houses,  compounds  etc,  have  been
 occupied?

 THE  MINISTER  OF  DEFENCE
 (SHR]  JAGJIVAN  RAM);  (a)  There  78

 No  reason  to  imply  that  there  is  either
 any  indiscriminate  occupation  of  pri-
 vate  lands,  gardens  etc.  in  the  heart  of
 villages  in  Muzoram,  or  any  adverse
 discrimination  involved.  The  location
 of  posts  of  Secunty  Forces,  in  poth.
 Nagaland  ag  well  as~  Mizoram—as  at
 wouly  be  anywhere—ig  determined
 strictly  by  essential  security  conside-
 rations,  towards  assisting  the  Civil
 authorities  in  the  maintenance  of  law
 ang  order  and  protection  of  law-abid-
 ing  citizeng  against  hostile  and  violent
 activities,

 (9)  to  (e).  The  Jang  for  locating
 Posts  of  Security  Forces in  Mizoram  is
 generally  requisitioned  through  Civil
 Administration.  In  all  cases,  where
 private  land  is  occunpieq  by  the  Securi-
 ty  Forces,  compensation  for  such
 occupation  is  paid  to  the  owners
 through  local  Revenue  authorities.
 The  relevant  records  ang  information
 will  be  available  with  the  Civil  Admi-
 nistration,
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 aw  ह... ड  में  ह... अ  अंध्यक्सहों  की  शंस्या

 6130.  शबी  ह्म  शम्  शखबाय  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेगे
 कि.

 (क)  गत  तीन  ब्षों  के  दौरान  भारतीय
 थल  सेना  के  विभिन्न  एककों  मे  भ्रसैनिक
 अध्यापकों  की  सख्या  कितनी  थी  धौर  उनमे
 स्थायी  तथा  भ्रस्थायी  भ्रध्यापकों  की  पृथक
 पृथक  संख्या  वितलती  है  ;  भौर

 (ज)  क्‍या  भारतीय  थल  सेना  मे  ऐसे
 असैनिक  अध्यापक  हैं  जो  भ्रनेक  वर्षों  से
 अस्थायी तौर  पर  काम  कर  २  हे  है,  भौर  यदि  हा,
 तो  ब्या  मत्रालय  का  विचार  उन्हें  स्थायी
 करने  का  है  ?

 ररक  मंत्री  दी  अगजीबन  राम)  :

 (क)  भौर  (ख)  पिछले  तीन  ब्षों  मे
 सिविलियन  अ्रध्यापको  की  सख्या  कितनी  थी,
 उसमे  से  स्थायी  शौर  भ्रस्थायी  भ्रध्यापको
 की  अलग  अलग  सख्या  कितनी  थी  और
 अस्थायी  अध्यापक  कितने  वर्षों  से  कार्य  कर
 रहे  है  इस  बारे  में  सूचना  एकत्र  की  जा  रही
 है  भ्रौर  सदन  के  पटल  १९  रख  दी  जाएगी

 सेता  की  यूनिटो  में  कार्य  कर  रहे  सिवि-
 लियन  अध्यापको  को  इस  समय  योधी  पदों
 पर  रखा  जा  रहा  है।  जब  वे  फालतु  हो  जाते

 हैं  तो  उन्हें  नियमित  सिविलियन  पदों  पर
 लगाने  के  ्रयत्न  किये  जाते  हैं  बशतें  कि  वे

 उन  पदों  की  मोग्पता  रखते  हों  शौर  रिक्त

 स्थान  उपलब्ध  हों  ।  इसके  अतिरिक्त,
 सिविलियन  स्कूल  मास्टरो  के  लिए  एक
 अलग  संबर्भ  बनामे  की  समानता  पर  भी

 विचार  किया  जा  रहा  है

 Infiltration  by  Pakistanly  in  J  के  ध

 ere
 SHRI  ABDUL  AHAD  VAKIL:

 ]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  how  many  persons  from  Pakis-
 tan  held  part  of  Kashmir  crossed  over
 to  Indian  side  territory  in  the  years
 1975,  ‘1976,  977  and  to  date;

 (b)  how  many  of  such  persons  were
 prosecuted  and  details  of  punishment
 thereof;  and

 (c)  whether  the  persons  who  had  so
 crossed  line  in  Indian  side  of  J  &  K
 State  or  have  been  pushed  back  to
 ‘Azaq  Kashmir’,  with  full  details  there-

 off

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOMB  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 to  (०)  Information  ig  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  when  received.

 Recruitment  of  Staff  in  M.A.M.C.

 832  SHRI  ROBINL  SEN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state’

 (a)  how  many  workers  and  staff
 were  recruited  during  972  to  975  in
 different  departments  and  in  different
 categories  in  M.AM.C_  Durgapur,
 Department-wise  and  category  wise
 fgures,

 (b)  how  many  of  them  were  sent
 from  Employment  Exchange;  and

 (ey  names  and  number  of  Employ-
 ment  Exchange  cards  of  those  workers
 and  staff  who  were  sent  from  Employ-
 ment  Exchange  and  recruited  subse-
 quently  after  interview?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI);  (a).  The  re
 quisite  information  is  given  in  the
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 statement  ig  laid  on  the  Tabte  of  the
 House.  [Placed  in  Library,  See  No.
 LT-290/78.}

 (b)  99  persons  as  detaileq  below.
 (Employment  through  other  avenues
 is  also  explained  at  the  end  of  the
 answer),

 (i)  Officer
 (ii)  Supervisors  53

 (iif)  Ministerial  4l
 (iv)  Para-medical  3
 (v)  Unskilled  worker

 Sees
 99

 (c)  Information  is  given  in  the Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-290/90.]

 Recruitment  to  Class  II  posts
 8133.  SHRI  KISHORE  LAL:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  as  per
 Recommendation  No.  18(2)  of  the  Ad-
 ministrative  Reforms  Commission  :  nd
 Recommendation  No.  98  of  the  Third
 Pay  Commission,  district  recruitment
 to  Class  II  posts  whose  incumbents
 perform  duties  similar  to  those  allot-
 ted  to  junior  Class  I  Officers  have  been
 accepted  by  Government  in  principle;

 (b)  if  so,  from  which  date  it  was
 accepted  and  how  many  cases  have
 been  decided  as  per  the  new  policy
 and

 (c)  whether  it  is  a  fact  that  this
 principle  has  not  been  made  applica-
 ble  to  the  Army  Ordnance  “orps  and
 the  reasons  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)  and
 (b).  The  recommendations  have  been
 accepted  with  effect  from  11-4-75,  Ac-
 cordingly,  direct  recruitment  to  Class
 Il  services  will  be  discontinued  in  the
 following  cases  where—

 (i)  recruitment  to  the  Class  II
 (now  Group  B,  Gazetted)  service
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 in  question  and  the  junior  Class  I
 (now  Grop  ‘A’)  scale  is  made
 through  the  same  competitive  ex-
 amination;

 (ii)  the  duties  and  functions  per-
 formed  by  the  Group  ‘B’  officers
 ang  the  Group  ‘A’  junior  scale  offi-
 cers  are  almost  identical;

 (iti)  the  nature  of  duties  and  re-
 sponsibilities  and  the  qualifications
 required  for  the  Group  ‘B  posts  are
 such  that  employees  in  the  lower
 grade  can  fulfil  them  on  promotion;
 and

 (iv)  the  feeder  grade  or  service
 for  the  Group  ‘B’  posts  is  sufficiently
 large.

 The  information  relating  to  the
 cases  where  Government  decision  has
 been  applied  in  the  Ministry  of  De-
 fence  ig  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 (c)  It  is  fact  that  the  Government
 decision  has  not  been  made  applicable
 to  the  civilian  cadres  in  the  Army
 Ordnance  Corps  as  they  do  not  satisfy
 al]  the  conditions  mentioned  above.

 Report  on  Tidal  power  in  Kutch  and
 Cambay  Region

 8134.  SHRI  AHMED  M.  PATEL:
 will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  Prof.  E.M.  Wilson  of
 UNDP  has  submitted  his  report  on
 tidal  power  in  Kutch  and  Cam  ay
 basin  to  the  Government  of  India,

 (b)  if  90,  the  recommendations
 made  by  him;

 (c)  the  action  taken  by  Government
 thereon;

 (d)  whether  Gujarat  State  has  re-
 quested  to  the  Central  Government
 for  financial  assistance  for  the  pur-
 pose;  and
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 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto’

 THE  MINISTER  OF  ENERGY
 (SHRI  P  RAMACHANDRAN)  =  (a)

 Yes,  Sir

 (9)  Based  on  the  topographical
 tidal  and  other  information  available
 Prof  Wilson  had  outhned  in  his  re-
 port  several  alternative  possibilities
 to  tidal  power  development  in  Loth
 tae  Gults  of  Cambay  and  Kutch  The
 sahent  features  of  these  alternatives
 are  given  in  the  statement  attached.
 He  had  recommended  a  phased  pro-
 gramme  for  carrying  out  investiga-
 tions  and  studies  to  establish  the  pot
 ential,  formulate  the  schemes  of
 development  establish  their  techno
 economic  feasibility  etc

 (९)  to  (e)  The  report  of  Prof  Wil
 son  had  been  considered  The  Gujarat
 Govt  had  approached  the  Central  Govt
 for  financial  assistance  for  taking  uo
 the  investigations  in  the  Gulfs  of
 Kutch  and  Cambay

 The  power  output  from  tidal  sche-
 mes  fluctuates  over  the  day  and  the

 58.

 lunar  cycle,  following  the  fiuctuations
 in  the  tidal  range.  Its  absorption  in
 the  power  systems  requires  firming

 up  by  complementary  operation  wita
 other  sources  of  power  It  was  felt
 that  potentials  from  developments  ia
 the  Gulfs  of  Cambay  and  Kutch  as
 envisaged  in  Prof  Wilson’s  report  are
 80  large  that  it  would  be  difficult  to
 absorb  the  fluctuating  output  from
 them  in  the  Gujarat/Western  regional
 Grid  im  the  foreseeable  future  In
 view  of  this  the  possibility  of  develop-
 ing  a  smaller  scheme  in  _  the  Guif
 of  Kutch  has  been  considered  Ab-
 sorption  of  power  output  even  ‘rom
 smaller  tidal  schemes  in  the  pre-
 dominantly  thermal  system  of  Gujarat
 will  be  a  problem  Further  detailed
 investigations  and  studies  are  requir-
 ed  to  finahse  the  schemes  of  develop-
 ment  and  establish  its  technical  fea  7
 bility  and  economic  justification  In-
 vestigations  and  formulation  of  scheme
 for  tidal  power  development  requites
 an  interdisciplinary  approach  involv-
 ing  paiticipation  by  several  organisa-
 tions  A  comprehensive  view  has  to
 be  taken  on  the  investigations  and
 studies  to  be  carried  out  by  different
 organisations

 Statement

 Gulf  of  Cambay  Gulf  of  Kutch

 F  tr  Cr  Ca  Ai  Kea  hg Alternative  schemes  of  operation
 5८  ‘Single  Single  See  ae
 basin  basin  basin  basin  —_—  basin  sys- tem  with-

 out
 pumping

 Mean  tidal  range  (गा)  68  68  53  53  53

 Length  of  structures  (km)  26  g2  4  26  3  34

 Installed  capacity  (MW)  7364  550  87  82  586
 Annual  Exergy  Gener:  (GWH)  75994  77583  9037  ४984  १766

 Estimated  cost  (Rs  crores)  3925°t  Not  work-  593°5  Not  work-  468.
 ed  out  ed  out
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 Setting  up  of  ocean  Science  and  Tec-
 hnology  Agency

 8135.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Ocean  Science  and  Tec-
 hnology  Agency  was  set  up;

 (b)  if  go,  when;  and
 (०)  the  work  done  by  it  during

 1977-78?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  A  De-
 partmental  Board  for  the  Ocean
 Science  and  Technology  Agency  has
 been  set  up.

 (b)  In  December,  ‘1976,

 (c)  An  Inter-Ministerial  Committee
 with  representatives  of  the  user-
 Ministeries/Departments  has  examined
 in  depth  the  plans  and  programems  of
 the  vanous  Ministries/Departments
 and  agencies  and  their  requirements
 of  facilities  for  multidisciplinary  and
 inter-agency  r  h  for  develop  it
 of  ocean  resources  and  the  Committee
 has  finalised  a  comprehensive  report.
 Based  on  the  Committee’s  recom-
 mendations,  a  proposal  for  acquisition
 of  an  Oceanographic  Research  Vessel
 is  under  consideraion.

 Proposal  to  switch  over  to  Hindi  in
 Courts

 836  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS:
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 switch  Over  to  Hindi  or  Regional  lan-
 guage  as  official  language  in  the  Sup-
 reme  Court,  High  Court  and  Lower
 Courts;

 (०)  if  so,  main  points  of  the  infras-
 ‘tructural  work  done  so  far  in  this  be-
 halt  by  way  of  translating  legal  books /
 laws/legislations  and  All  Undia  Re-

 porters  into  Hindi/regional  languages;
 and
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 (c)  if  not,  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  At  present,  there  is  no  pro-

 posal  under  consideration  of  the  Cen-
 tral  Government  to  switch  ever  to
 Hindi  or  regional  language  as  official
 language  in  the  Supreme  Court,  High
 Courts.  However,  under  article  348(2)
 of  the  Constitution,  read  with  section
 7  of  the  Official  Languages  Act  1963,
 the  Governor  of  a  State  may,  witht  the
 previous  consent  of  the  President,
 authorise  the  use  of  Hindi  or  the  offi-
 cial  language  of  the  State,  in  addition
 to  the  English  language  in  proceedings
 in  the  High  Court  or  for  the  purpose
 of  any  judgement,  decree  or  order  pas-
 Sed  or  made  by  the  High  Court  for  that
 State.  So  for,  the  President  has  given
 his  consent  for  the  optional  use  of
 Hindi  in  the  proceedings,  judgements
 etc.  of  the  High  Courts  of  Allahabad,
 Patna,  Rajasthan  and  Madhya  Pradesh.

 The  State  Governments  themsely-s
 take  decision  in  respect  of  the  lan-
 guage  of  the  Subordinate  Courts,

 87  Central  Acts  have  been  transla-
 ted  into  Hindi,  out  of  which  776  trans-
 lations  have  been  publisheq  ynder  the
 authority  of  the  President  under  sec-
 tion  5()  (a)  of  the  Official  Languages
 Act  1963.  About  6,000  pages  of
 Hindj  translations  of  statutory  rules
 have  also  been  publisheq  under
 section  BCL)  (b)  of  the  official  Langua-
 ages  Act  1963,  Under  an  arrangement
 with  the  State  Governments  concern-
 ed,  Central  Acts  are  being  translated
 into  regional  languages  and  the  pro-
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 gress  made  in  thig  behalf  is  as  fol-
 lows
 Name  of  the  Language  No  of  Cen-

 tral  Acts  transla-
 tions  of  which  have

 been  finalised

 Assames  27
 Bengali  23
 Gujarati  25
 Kannada  4
 Malayalam  24
 Marathi  35
 Oriya  83
 Punjabi  27
 Tamil  66
 Telugu  56
 Urdu  66

 (2)  A  scheme  for  translating  legal
 classics  from  English  into  Hind:  ex
 ists  At  present  6  books  are  oeing
 translated  into  Hindi

 (3)  A  scheme  for  writing  orginal
 books  in  Hind,  38  also  in  operation  6
 books  have  been  published  and  22  are
 under  various  stages  of  writing  edit-
 ang  and  printing

 (4)  The  Government  also  operates
 a  scheme  for  awarding  prizes  to  best
 law  books  written  orginally  in  Hindi
 There  are  0  prizes  of  Rs  0000  each
 to  be  awarded  every  year

 (5)  Reportable  judgments  of  the
 Supreme  Court  of  India  are  being  pub-
 lished  in  Hindi  every  month  in  a
 Journa’  entitled  Uchchattam  Nyayalya
 Nirnaya  Patrika  while  selected  judg-
 ments  of  the  different  High  Courts  are
 being  published  in  Hindi  in  a  Journal
 entitled  ‘Uchcha  Nyayalaya  Nirnaya
 Patnka’
 Proposals  regarding  Transport  Vehicles

 of  Orissa
 837  SHRI  PADMACHARAN

 SHRI  SAMANTA  SINHERA
 Will  the  Minister  of  SHIPPING  AND

 ‘TRANSPORT  be  pleased  to  state
 (a)  whether  Government  have  re

 ceived  any  preposal  from  Orissa  State

 Government  for  enhancement  of  maxi-
 mum  safe  laden  weight  and  mex:
 mum  safe  exle  weight  of  transport
 vehicles  and

 (b)  7  so  when  Government  receiy-
 ed  proposals  and  what  action  has  ree
 taken  on  this?

 THE  MINISTER  OF  STATE  एफ
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM)  (a)  Yes  Sir

 (b)  The  proposal  was  first  received
 from  the  State  Government  in  June,
 976  It  was  discussed  at  the  meeting
 of  the  Transport  Development  Cou
 cil  held  in  August  ‘1976,  which  recom-
 mended  that  the  status  que  should
 be  maintained  and  maximum  safe  axle
 laden  weights  continue  to  be  fixed  at
 a  lavel  not  exceeding  25  per  cent
 of  the  gross  vehicle  weight  as  certifi-
 ed  by  the  manufacturers.

 The  State  Government  again  re-
 quested  in  June  4977  for  approval  to
 the  proposal  for  enh  t  of  the
 maximum  laden  weight  and  exile
 weight  upto  (133-1/3  per  cent  of  the
 laden  weight/axle  weight  as  certified
 by  the  manufacturers  for  vehicle
 manufactured  in  and  after  965  Keep-
 ing  in  view  the  recommendation  of
 the  TDC  ang  having  regard  to  the
 conditions  of  roads  and  the  safety  asp
 ects  the  request  was  not  accedded  to

 Delay  in  taking  over  of  Atherton  West
 and  Laxmi  Rattan  Cotton  Mills,  Kan-

 pur

 838  SHRI  SUKHDEV  PRASAD
 VERMA  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  whether  the  two  cotton  Mills  in
 Kanpur  vtz.  Atherton  West  &  Laxmi
 Rattan  Cotton  Mills,  the  managem  ‘nts
 of  which  ‘were  taken  over  long  back,
 have  not  yet  been  nationalised,

 (b)  if  so  the  reasons  thereof,

 (c  when  the  nationalisation  is  ९5५०
 pected  and  the  3  for  such  jong
 delay  ,
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 (d)  whether  the  Government  8  con-
 templating  to  give  back  the  manage-
 ment  to  the  owners  and

 (e)  if  so  what  is  the  regon  for
 such  contemplated  action?

 THE  MINISTER  OF  STATE  IN  [THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI)  (a)  Yes  Sir

 (b)  and  (c)  The  question  regard-
 ing  nationalisation  of  these  undertak-
 ings  is  under  examination

 (ay  No  Sir
 (e)  Does  not  arise

 पलिस  वायरलेस  झापरेटरो  को  परोक्षा

 8i39  श्री  के०  लकप्पा  क्या
 गृह  मत्री  यह  बतान  ी  क्या  करेगे  कि

 (क)  क्‍या  बष  975  से  शब  तक
 दिल्‍ली  म  पुलिस  वायरलंस  आपरेटरो  की  कोई
 विभागीय  परीक्षा  की  गई  है  शौर  यदि  हा  तो
 बया  परीक्षा  में  सफल  हए  आपरेटरा  की
 पद्दोन्नति  कर  दी  गई  है

 (ख)  अनसूचित  ज।तियां  और  प्रन-
 सूचित  जनजातियां  के  उन  रुफल  आ्रापरेटरा
 की  सख्या  कितनी  है  जिन्  पदान्नति  दी
 गई  है

 (ग)  यदि  रूफल  आपरस्टरा  को  वर्ष
 975  से  शब  तक  पदोन्नति  नहीं  दी  गई  है

 ता  इसके  क्‍या  कारण  है  और

 (घ)  क्या  हैड  कान्स्टेबल  पुलिस  वायर-
 लैस  आपरेटरा  का  विशेष  भत्ता  दिया  जाता  है
 झौर  यदि  हा  ता  कितना  शौर  यदि  नही,  तो
 इसके  क्या  कारण  है  जबकि  वह  सीमा  सुरक्षा
 बल  केन्द्रीय  रिजव॑  पुलिस  भादि  में  दिया
 जाता  है?
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 गृह  संज्रालय  में  राज्य  मती  भी  धमिक
 लाल  सण्डल)  (क)  से  (ग).  दिल्ली  में
 पुलिस  वायरलैस  झापरेटरो  की  विभागीय
 परीक्षाएं  i975  से  की  गई  है  किन्तु  सफल
 हुए  आपरेटरा  को  रिक्तियां  की  कमी  के  कारण
 पदोन्नत  नहीं  क्या  जा  सवा।

 (घ)  हेड  कास्टेबला  पुलिस  वायरल॑स
 झापरेटरा  को  कोई  विशेष  भत्ता  नहीं  दिया
 जाता  है  क्‍्याकि  तीसर  बेतन  भ्रायोग  न  इसकी
 सिफारिश  नहीं  की  ।

 Criteria  for  giving  Advertisement

 8i40  »sHRI  SURENDRA  JHA
 SUMAN  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state

 (a)  the  number  of  newspapers,
 magazines  etc  published  in  different
 languages  in  Bihar  and  number  of
 daihes  weeklies  monthles  and  fort
 nighthes  among  them  separately,  and

 (b)  the  names  of  papers  ete  which
 are  given  Government  advertisements?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI)  (a)  A  total  of  360  news-
 papers/periodicals  were  published
 from  Bihar  88  on  81-12  1976,  as  detai-
 leq  below

 (a)  Dailies
 (b)  Weekhes
 (c)  Tr:  Biweekles
 (d)  Forthnightlhes
 (e)  Monthhes
 (f)  Quarterhes
 (g)  Annuals
 (h)  Other  Periodicity  en

 BBE»

 Bs

 Total  360

 (b)  Advertisements  are  given  to
 papers  which  apply  for  inclusion  im
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 the  DAVP’s  media  list  and  fulfil  the
 basic  criteria  laid  down  in  the  Adver-
 tising  Policy  of  the  Govt.  A  list  of

 publications  from  Bihar  which  were
 given  DAVP  advertisements  during
 the  year  1977-78  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT-29/78.]

 R  &  D  Institutions

 8i4..  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 refer  to  the  Report  on  Science  and
 Technology  970-7l  of  the  Cabinet
 Secretariat  (Committee  on  Science  and
 Technology)  pages  4857  to
 state:

 (a)  the  total  number  of  R&D  Ins-
 titutions  under  the  Central  Govern-
 ment  at’  the  end  of  the  First  Five
 Year  Plan,  at  the  end  of  the  Third
 Five  Year  Plan  and  as  at  the  end  of
 the  Fifth  Five  Year  Plan  (March,
 1978);  and

 (b)  The  total  expenditure  incurred
 on  these  R&D  institutions  in  the  last
 year  of  the  First  Five  Year  Plan.
 Third  Five  Year  Plan  and  the  last
 year  of  the  Fifth  Five  Year  Plan  (1977-
 78)?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  total
 number  R&D  institutions  under  the
 Central  Government  at  the  end  of  the
 first  five  year  plan  was  160,  at  the
 ‘end  of  the  third  five  year  plan  was
 333  and  as  at  the  end  of  the  Fifth
 plan  was  387.

 (b)  The  total  expenditure  incurred
 on  these  R&D  institutions  with  regard
 to  the  R&D  and  other  related  activi-
 ties  of  these  institutions  in  the  last
 year  of  the  first  five  year  plan  was  Rs.
 2.4  crores  in  the  last  year  of  the  third

 "five  year  plan  was
 and  anticipated  expenditure  in  the
 last  year  of  the  Fifth  Plan  (1977-78)
 was  Rs.  442.27  crores.  :

 736  LS—3.
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 Rs.  79.i2  crores
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 Central  Government  Employees  con-
 sumer  Cooprative  Society

 8142.  SHRI  0.  G.  GAWAT:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:  t

 (a)  whether  it  is  a  fact  that  certain
 charges  were  levelled  against  the  then
 General  Manager  of  the  Central  Gov-
 ernment  Employees  Cooperative  Socie-
 ty  Ltd.,  New  Delhi  in  its  last  general
 body  meeting  held  in  1977;

 (b)  if  so,  the  nature  of  allegations
 made;

 (c)  whether  the  General  Manager
 had  deposited  the  amount  for  the  goods
 he  had  taken;  and

 (d)  if  so,  when  and  at  what  rates?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).
 Yes.  Sir.  Two  allegations  were  made
 against  the  General  Manager.  One
 felated  to  the  retention  by  him  of  a
 travelling  allowance  advance  for  a
 long  periog  though  he  did  not  have  to
 undertake  the  tour.  The  second  relat-
 ed.  to  the  loss  of  interest  on  the  value
 of  confiscated  goods  which  the  Gene-
 ral  Manager  had  taken  on  approval
 basis  but  which  were  not  actually
 sold.  re  On

 (c)  and  (d).  The  General  Manager
 had  taken  certain  confiscated  goods
 worth  Rs.  7,374.I0  on  approval  basis
 in  April-May,  975  from  the  godown
 and  kept  them  in  the  Headquarters
 office  with  a  view  to  exhibiting  them
 to  VIP  customers  and  other  officials
 connected  with  the  work  of  the
 Society  who  were  not  able  to  get  them
 in  the  normal  manner  from  _  the
 stores  due  to  heavy  rush.  These
 items  were  subsequently  returned  by
 him  to  the  Society’;  main  godown  in
 July,  i977.  The  question  of  the
 General  Manager  having  to  deposit
 the  value  of  the  goods  taken  by  him
 on  aproval  basis,  therefore,  did  not
 arise,
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 Stenographers  Grade  ‘C’

 8143,  SHRI  SHIV  NARAIN  SARSO-
 NIA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  is  a  marked  dec-
 line  in  the  availability  of  qualified
 Grade  ‘C’  Stenographers  in  the  open
 competitive  examinations  conducted
 by  the  Union  Public  Service  Commis-
 sion;

 (b)  if  so,  what  steps  Government
 propose  to  take  to  improve  the  service
 conditions  of  Grade  ‘C’  Stenographers
 so  as  to  attract  really  competent  and
 intelligent  persons  io  make  up  the
 deficiency;

 (c)  whether  there  is  a  vast  disparity
 in  the  promotional  avenues  of  direct
 recruit  Stenographers  Grade  ‘C’  rvs-
 e-vig  direct  recruit  Assistants  of  the
 C.S.S.  who  hold  indentical  scales  of
 Pay  and  belong  to  the  same  class  of
 Government  service;  and

 (d)  if  so,  what  steps  Government
 propose  to  take  to  remove  this  dispari-
 ty  so  as  to  bring  Stenographers  Grade
 ‘Cc’  at  par  with  direct  recurit  Assis-
 tants  in  the  matter  of  promotional

 avenues?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  9.  PATIL):  (a)  Yes,  Sir:
 there  has  been  a  decline  in  the  avail-
 ability  of  qualified  Grade  ‘C’  Steno-
 graphers  m  the  open  competitive
 examinations  conducted  by  the
 U.P.S.C.,  in  976  and  1977,

 (b)  The  reasons  for  this  decline  and
 the  steps  required  to  improve  the  posi-
 tion  are  being  considered  in  consulta-
 tion  with  the  U.P.S.C.

 (c)  It  cannot  be  said  that  there  is
 a  vast  disparity  in  the  promotional
 avenues  of  direct  recurit  Stenogra-
 phers,  Grade  ‘C’  vis-avis  direct  re-
 cruit  Assistants  of  C.S.S.  Further
 Grade  ‘C’  Stenographers  and  Assis-
 tants  balong  to  different  services  and
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 are  governed  by  different  sets  of  ser-
 Vice  Rules  and  as  such  there  can  be
 no  question  of  comparing  the  promo-
 tional  avenues  of  the  two  grades,  even
 though  they  have  a  common  pay  scale
 and  both  belong  to  Group  ‘B’  Service.

 (d)  Does  not  arise.

 Pay  Scale  of  the  Civilian  Store  keep-
 ing  cadre  of  the  LA.F.

 8144.  SHRI  8.  D.  SOMASUNDRAM:
 Will  the  Minister  of  DEFENCE  be
 pleaseg  to  state:

 (a)  whether  the  Civilian  Store
 keeping  Cadre  of  the  IAF  who  are
 necessarily  minimum  Graduates  are
 frustrated  and  dissatisfied  with  their
 existing  meagre  scales  of  pay  in  the
 context  of  the  pnesent  four  grades

 and  the  maximum  of  Rs.  750  only  for
 the  highest  grade;  :

 (b)  whether  it  is  a  fact  that  many
 in  the  various  grades  (SK,  SSK,  SS.
 SSS)  are  without  any  promotional
 avenues  even  after  putting  in  0  to  2
 years  in  each  grade  and  also  stagnat-
 ed  in  their  meagre  maximum  of  their
 existing  pay  scales;

 (c)  whether  Government  propose  to
 revise  their  pay  scale  upwards  on
 priority  basis  commensurate  with  their
 eductional  qualifications  and  also  be-
 fitting  the  seniority  ang  greater  res-
 ponsibilities  of  the  higher-grades;  and

 (d)  whether  it  is  not  worthwhile  to
 offer  them  ‘Career  opportunities’
 thereby  preventing  them  from  leaving
 the  IAF  in  search  of  better  jobs  with
 better  pay  scales  elsewhere?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 pay  scales  have  been  Jaid  down  on  the
 basis  of  the  recommendations  of  the
 Third  Pay  Commission.

 (b)  Sufficient  promotional  avenues
 are  available  in  Group  ‘C’  (SK,  SSK,
 SS,  SSS)  and  thereafter  in  Group  ‘B’
 and  Group  ‘A’  posts.
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 (c)  The  matter  is  under  examina.
 tion.

 (a)  Sufficient  career  opportunities
 are  available  within  the  Air  Force  it-
 self,

 Congestion  in  Private  Buses  hired  by
 D.C.

 8145,  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  too  much  con-
 gestion  im  the  private  buses  engaged
 by  the  DT.C.  and  instances  of  pick-
 pocketing;

 (b)  whether  this  is  due  to  the  un-
 suitable  seating  arrangements  which
 do  not  conform  to  the  needs  of  city
 buses;

 (c)  af  so,  why  the  operators  were
 mot  requireq  to  change  the  seating
 arrangements  in  the  buses,

 (a)  whether  the  desired  modifica-
 tion  in  the  seating  arrangements  38
 proposed  now  to  be  effected;

 (e)  whether  the  conductor  of  the
 bus  remains  seated  on  the  last  seat
 and  the  travelling  public  have  to  con-

 eT
 round  him  to  purchase  the  ticket;

 an
 (f)  whether  Government  would

 consider  that  this  system  is  changed
 and  the  conductor  is  ordered  to  be
 mobile  in  the  bus  for  selling  the
 ticket?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.  There
 is  congestion  in  these  buses  during
 Peak  hours.  But  pickpocketing  is  not
 Particularly  large  in  these  buses.

 (b)  Yes,  to  some  extent,  as  the
 8angway  ig  narrow  which  obstructs
 the  mobility  of  passengers

 (c)  Due  to  reluctance  of  operators to  carry  out  any  modifications  in  their

 buses  and  because  of  the  pressing  need
 of  DTC  to  increase  its  carrying  capa-
 city  by  engaging  additional  private
 buses,  it  has  not  been  possible  for  the
 Corporation  to  insist  on  changes  being
 made  in  the  seating  arrangements  be-
 fore  the  private  buses  are  engaged  by
 it.

 (d)  There  is  no  such  proposal  under
 consideration  at  present.  Private
 operators  have  been  found  to  be  reluc-
 tant  to  modify  the  seating  arrange-
 ment  in  their  buses  because  when
 these  buses  are  taken  out  of  operation
 under  D.TC  these  are  generally
 utilized  ag  contract  carriages  or  for
 inter-city  traffic  for  which  their  exist-
 ing  seating  arrangement  is  more  suit-
 able  as  it  provides  for  more  seated
 Passengers.

 (e)  and  (f).  Some  complaints  to
 this  effect  have  been  received,  Howe
 ever,  DTC  hag  not  issued  any  orders
 to  its  conductors  to  occupy  any  seat
 in  the  buses  except  where  provision
 has  been  made  in  the  bus  for  a  sepa-
 rate  seat  for  them  Instructions  are
 being  issued  by  D.T.C_  that  the  con-
 ductors  working  in  private  buses  hir-
 ed  by  the  Corporation  in  which  no
 provision  for  a  separate  seat  has  been
 made  for  them  should  keep  themselves
 mobile  in  the  buses  for  issuing  tickets.

 Purchase  by  Khadi  Gramodyog  Bha-
 wan  from  Khadi  Gramonayan  Kendra,

 Vayanor

 6146,  SHRI  RAM  NARESH  KUSH-
 WAHA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  the  Khadi  Gramodyog
 Bhawan,  New  Delh  had  purchased
 Khadi  silk  products  from  the  Khadi
 Gramonayan  Kendra,  Vayanor,  West
 Bengal;

 (b)  if  so,  the  dates  on  which  it  was
 purchased  along  with  the  valve  and
 the  details  thereof;

 (c)  when  the  said  organisation  of
 West  Bengal  was  declared  ynauthorised
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 by  the  Committee  on  certificates  of
 the  Khadi  Commission;

 (d)  the  duration  for  which  it  re-
 mained  ‘unauthorised’  and  when  it
 was  again  declared  authorised;  and

 (e)  whether  the  Khadi  Bhavan  Emp-
 loyees’  Union  had  made  any  comp-
 faints  in  respect  of  purchases  made
 from  the  said  unauthorised  organisa-
 tion  and  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (a)  to
 (e).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 Forum  for  sorting  out  differences
 between  Staff  and  Administration

 8147,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  the  Central  Gov-
 ernment  Offices/Departments  including
 independent  offices  in  which  there  is
 no  forum  for  sorting  out  the  differen-
 ces  between  the  staff  and  the  adminis-
 tration;

 (b)  whether  any  instructions  had
 been  issued  to  all  departments  to  set
 up  such  machanisms;  if  so,  the  details
 in  this  regard;  and

 (c)  the  reasons  for  non-compliance
 of  the  guidelines  given  in  this  regard
 by  each  defaulting  office/department?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  to  (c).  In
 October,  1966,  Government  of  India
 introduceg  the  Scheme  for  Joint  Con-
 sultative  Machinery  and  Compulsory
 Arbitration  for  Central  Government
 employees,  with  the  object  of  promot-
 ing  harmonious  relations  and  of  secur-
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 ing  the  greatest  measure  of  coopera-
 tion  between  Government  and  the
 general  body  of  its  employees.  (Copy
 of  the  Scheme  is  laid  on  the  Table  of
 the  House).  [Placed  in  Library.  See
 No,  LT—292/78],  Under  the  Scheme
 the  National  Council  which  is  apex
 body  covering  generally  all  employees
 of  the  Central  Government  hag  al-
 ready  been  set  up  and  has  been
 functioning  regulary.  The  next  level
 of  Joint  Councils  is  at  the  Ministry/
 Departmental  level  covering  the
 employees  of  the  individual  Ministry’
 Department  including  all  the  attached
 and  subordinate  offices.  17  such  Coun-
 cils  have  been  set  up  in  different
 Ministries/Departments.  Five  more
 Departmental  Councils  in  the  Depart-
 ment  of  Atomic  Energy,  Ministry  of
 Health  and  Family  Welfare,  Ministry
 of  Industrial  Development,  Ministry
 of  Shipping  and  Transport  and  Depart-
 ment  of  Rehabilitation  are  yet  to  be
 set  up.  At  the  next  lower  level  are
 Office  Councils  to  deal  with  purely
 local  problems  relating  to  the  offices
 and  its  employees.  About  000  such
 Office  Councils  have  been  set  up  by
 the  various  Ministries/Departments.
 More  of  them  are  being  progressively
 set  up.  Instructions  have  been  issued
 from  time  to  time  to  the  Ministries/
 Departments  asking  them  to  take  steps
 to  set  up  their  Departmental  Coun-
 cils,  where  they  do  not  exist  at  pre-
 sent  and  also  to  see  that  they  func-
 tion  regularly.  They  have  also  been
 askeq  to  take  steps  to  set  up  Office
 Councils  in  various  subordinate  organi-
 sations  under  them.  The  delays  in
 setting  up  in  the  Departmental/Office
 Councils  are  generally  due  to  the  non-
 availability  of  recognised  associations
 of  the  employees,  which  alone  can
 participate  in  the  joint  councils  and
 nominate  to  the  Staff  Side  of  those
 Councils.

 Operation  of  Unworked  Collieries  by
 Private  Sector

 8148.  SHRI  ron  K.  CHANDRAPPAN:
 Will  the  Minister  of  ENERGY  be  pleas-
 ed  to  state:
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 (a)  whether  the  Indian  Mining
 Federation  has  demanded  Government
 to  allow  private  sector  to  operate  the
 unworked  collieries;  and

 (b)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Resolution  passed  at  the  38th  Session
 of  Indian  Road  Transport  Congress

 8149.  SHRI  D.  AMAT:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  what  action
 Government  have  taken  on  the  resolu-
 tions  adopted  at  the  38th  Session  of
 the  Indian  Road  Transport  Congress
 held  recently  at  Santiniketan,  Calcutta?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 {SHRI  CHAND  RAM):  No  resolutions
 Or  recommendations  have  been  receiv-
 ed  from  the  Indian  Roads  Congress  re-
 garding  their  38th  Session  held  at
 Caleutta  in  December,  977  so  far.

 Production  Capacity  of  Hindustan
 Photo  Films

 8150.  SHRI  P.  M.  SAYEED;  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  what  is  the  production  capacity
 of  the  Hindustan  Photo  Filmg  manu-
 facturing  company  Ltd.;

 (b)  what  was  the  target  fixed  for
 production  for  the  year  ‘1977-78;  and

 (c)  whether  the  target  has  heen
 fully  achieved?

 THE  MINISTER  OF  STATE  IN  THS
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  The  instal-
 led  capacity  of  the  company  is  6.5
 lakhs  sq.m.  pa.

 (b)  and  (c).  Against  the  target  of
 92.92  lakhs  sq.m.  the  company  achiev-
 ed  production  of  9211  Jakhs  sq.m.
 which  is  99.2  per  cent  of  the  target
 fixed.

 Difficulties  by  School  Children  ‘n
 Boarding  DTC  Bus,

 85l.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  school  going  children  find  it  diffi-
 cult  to  board  the  DTC  and  other
 buses  on  account  of  heavy  rush;

 (b)  if  so,  whether  to  help  the  school
 going  children,  DTC  authorities  pro-
 pose  to  permit  these  children  to  board
 the  bus  from  front  gate  and  to  travel
 in  Ladies  Specials;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Mostly
 the  opening  and  closing  timings  of
 schools  do  not  coincide  with  the  peak
 office  hourse  and  there  is  not  muck
 rush  of  passengers  at  the  bus  stops
 during  that  time.  Standing  instruc-
 tions  have  also  been  issued  to  bus
 conductors  of  DTC  to  help  children
 board  the  buses.

 (b)  No,  87.

 (c)  The  front  gate  is  meant  for  exist
 of  passengers  from  the  bus.  If  chil-
 dren  are  allowed  to  board  the  bus
 from  the  front  gate,  the  passengers
 would  be  put  to  lot  of  inconvenience
 in  disembarking  the  buses  and  it  would
 also  not  be  free  from  risk  to  the  life
 of  children.  Special  trips  for  ladies  do
 not  normally  run  during  the  time  of
 opening  and  closing  of  schools.
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 Loss  in  Large,  Medium  &  Small  Scale
 Sectors  due  to  Power  Shortage,  Strike

 and  Lock  Outs

 852  SHRI  S  R  DAMANI_  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state

 (a)  whether  studies  have  been  naue
 to  assesg  loss  of  industrial  production
 गा  large  medium  and  small  scale  set
 tors  during  ‘1977-78  as  result  of  po-
 wer  shortages,  and  due  to  strikes  and
 lockouts

 (b)  if  so,  the  details  thereof,  and
 (c)  the  steps  taken  for  uninterup

 ted  production  in  the  current  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI)  (a)  and  (b)
 Directorate  General  of  Technical
 Development  carries  out  periodical  in-
 dustry-wise  reviews  which  indicate
 production  trends  in  selected  industries
 in  the  organised  sector  The  cans.
 traintgs  identified  include  power  shor-
 tage  and  the  problem  of  :ndustrial  re-
 lations  From  the  review  for  the
 period  April,  977  to  February,  978  it
 38  seen  that  the  decline  m  production  of
 industrial  machinery  was  on  account
 of  dwindling  order  book  position  ith
 some  of  the  major  manufacturers  the
 shortfall  in  production  m_  electrical
 and  appliances  industry  was  due  to
 lesser  availability  of  electrolytic  grade
 aluminium,  the  transport  equipment
 industry  suffered  due  to  labour-mana-
 gement  disputes  and  the  produc:
 tion  of  auto  tyres  suffered  due  to
 demand  constraints  and  lock  out  in
 one  of  the  factories  However,  it  7
 difficult  to  assess  precisely  the  loss  of
 industrial  production  as  a  result  of  any
 one  of  these  factors  alone  There  38
 no  formal  system  of  reporting  indus-
 trial  production  m  the  small  scale  sec-
 tor  and  no  studies  have  been  made  to
 assess  the  loss  in  this  sector  during
 1977-78  as  a  result  of  power  shortage
 and  due  to  strikes  and  lock  outs

 (c)  Government  have  been  ender
 vouring  to  create  a  better  industrial
 climate  in  the  country  and  steps  are
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 being  taken  to  augment  the  power
 generating  capacity  in  the  country  ty
 installation  of  new  thermal  and  hydel
 plants  and  also  by  maximising  the
 generation  from  the  existing  power
 plants

 Salt  Cess

 853  SHRI  ANANT  DAVE  Will  th2
 Minister  of  INDUSTRY  be  pleased  to
 state

 (a)  whether  any  memorandum  bas
 been  xeceived  by  the  Ministry  fron
 the  Salt  industry  that  they  are  not  pro-
 vided  any  amount  from  the  salt  cess
 for  the  development  of  salt  industry,

 (b)  how  much  salt  cesg  was  deposi-
 ted  m  1977,  and

 (c)  whether  any  proposal  is  pend
 ing  before  the  Government  to  help
 from  the  salt  cess,  small  salt  indus-
 tries  holding  20  acre  plot?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI)  (a)  No  Sir

 (b)  A  sum  of  Rs  _  1,12,59,213/-  was
 collected  as  salt  cess  during  the  year
 ‘1976-77

 (c)  Proposals  that  are  received  for
 assistance  out  of  the  salt  cess  are
 placed  before  the  concerned  Regional
 Advisory  Board  for  Salt  and  action
 taken  on  the  basis  of  the  Board’s  re-
 commendations  However,  assistance
 38  admissible  only  to  salt  industries
 holding  more  than  i0  acres  and  to
 those  with  areas  not  exceeding  40
 acres  only  if  they  have  taken  a  licence
 for  the  manufacture  of  salt

 Defence  Policy
 854  DR.  RAMJI  SINGH  Will  the

 Minister  of  DEFENCE  be  pleased  io
 state

 (a)  whether  there  is  any  difference
 in  the  defenee  policy  of  the  present
 Government  from  the  policy  pursued
 by  the  erstwhile  Government,
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 (b)  whether  Government  have  set
 up  any  committee  to  probe  whether
 Semi-Army  organisations  like  the  Bor-
 der  Security  Force  will  exist  .n
 future  also  and  whether  they  will  be
 employed  by  the  Civil  Authorities  ‘o
 deal  with  Civil  demonstrations,

 (c)  whether  Government  propose  {o
 utilise,  the  Armed  Forces  in  the  con-
 structive  and  nationa]  building  pro-
 grammes  and  not  ony  utilising  them
 in  case  of  natural  calamities  which
 they  have  performed  excellently
 well;  and

 (d)  whether  Government  propose  ६०
 make  Atom  Bomb  in  the  near  future
 in  view  of  preparations  afoot  in  Pakis-
 tan  and  other  countries?.

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Since
 Independ  ,  our  Def  policy  has
 been  to  preserve  and  protect  our  sove-
 reignty  and  territorial  integrity  end
 this  continues  to  be  so.

 (b),  A  Committee  of  Secretaries  :s
 reviewing  the  strength  of  various  pgra-
 military  forces  with  a  view  to  effect-
 ing  economy.  In  this  connection,  at-
 fention  is  invited  to  the  answer  given
 by  the  Home  Minister  in  reply  to  Lok
 Sabha  Unstarred  Question  No,  249  on
 22nd  February,  ‘1978.

 (९)  It  is  not  proposed  to  do  80  as
 it  will  not  be  consistent  with  their
 operational  and  training  requirements.
 Troops  employed  on  the  berder,  how-
 ever,  do  ‘undertake  some  limited  pro-
 gramme  af  development  locally  in
 certain  areas.

 (d)  No,  Sir.

 Posts  lying  vacant  in  CSIO,  Chandigarh

 8155.  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  how  many  posts  are  lying
 vacant  in  Central  Scientific  Instru-
 ments  Organisation,  Chatidigarh  and

 since  when;

 (b)  the  reasons  for  not  filling  up
 the  vacant  posts;

 (c)  whether  there  is  any  proposal
 to  upgrade  certain  existing  posts  and
 to  promote  the  present  incumbents
 against  them;  and

 (d)  if  so,  what  is  the  justification
 for  the  same?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  (a)  As  on  1-4-1978,
 208  posts  were  lying  vacant  in  Central
 Scientific  Instruments  Organisation
 (CSIO),  Chandigarh.  The  year-  sise
 position  is  as  under:—

 97l—2
 972—-3
 973—4
 974—I5
 ‘1975—35,
 ‘197645,
 3977
 978  }  ‘104

 Total:  208

 (b)  The  posts  have  been  lying
 vacant  for  reasons  such  as  economy
 instructions  of  the  Government  of
 India  issued  from  time  to  time,  2an
 on,  filling  up  of  Class  IV  posts  and
 delays  involved  in  following  of  the
 prescribed  recruitment  procedures.
 Besides,  a  number  of  non-gazetted
 vacant  posts  (other  than  Class  77)
 has  been  kept  reserved  for  being  filled
 dig  by  the  departmental  candidates.

 Of:  the  posts  lying  vacant,  85  posts
 have.  been  held  in  abeyance  as  an
 economy  measure  at  the  instance  of
 the  Government  of  India.  Action  is  in

 (c)  ‘No,  Sir.

 (d)  Does  not  arise.
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 Shifting  of  Regional  Engineering  Office
 of  ALR.

 8156,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state;

 (a)  whether  any  action  has  been
 taken  on  the  representation  made  by
 the  Government  of  Tami]  Nadu  to
 rescind  the  decision  to  shift  the  ex-
 isting  Regional  Engineering  office  of
 A.LR.  from  Madras  to  Delhi;  and

 (b)  if  not,  the  reasons  for  reject-
 ing  the  representation  of  the  State
 Government?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  and  (b):  When
 Television  was  part  of  All  India
 Radio,  the  installation  and  maintenance
 work  in  respect  of  Television  Centres
 was  looked  after  by  the  four  Regional
 Engineer's  Offices  of  Akashvani  at
 Bombay,  Calcutta,  Madras  and  New
 Delhi.  After  Television  was  separated
 from  Radio  with  effect  from  Ist  April,
 1976,  Government  decided  that
 Doordarshan  should  have  a  Regional
 Engineer's  office  of  its  own.

 The  original  proposal  was  to  trans-
 fer  One  of  the  existing  Regional
 Engineer's  offices  of  Akashvani  to
 Doordarshan.  Since  the  number  of
 Radio  installations  existing  as  well  as
 under  construction  was  quite  large  in
 the  Norther,  Eastern  and  Westefh
 Regions  ag  compared  to  Southern
 Region,  it  was  decided  that  the  Re-
 gional  Engineer’s  office  at  Madras
 should  be  transferred  to  Doordarshan.

 Subsequently,  however,  the  matter
 ‘was  reconsidered  and  it  was  decide@
 that,  instead  of  transferring  one  Re-
 gional  Engineer’s  office  of  Akashvani
 to  Doordarshan,  25  per  cent  of  the
 staff  in  each  category  should  be  with-

 .drawn  from  each  of  the  Regional
 Engineer's  offices  and,  with  this  staff,
 Doordarshan  should  set  up  a  Regional
 Engineer's  office  and  two  SuB-tfficts

 However,  on  receipt  of  representa-
 tions  from  various  quarters,  the
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 matter  has  been  récofisiadered  and  it
 hag  been  gecided  that  the  entire  ques-
 tion  regarding  the  setting  up  of  a
 Regional  Engineer's  Office  for  Door-
 darshan  -be  examined  afresh.

 Target  of  Manufature  of  H.A.L.  Mili-
 tary  items  in  Bangalore

 8157.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  DEFENCE  bé
 pleased  to  state.

 (a)  38  it  a  fact  that  the  target  of
 manufacturing  of  military  items  in
 HAL  Bangalore  etc.  during  ‘1975-76,
 1976-77  and  ‘1977-78  has  not  been
 achieved  in  each  year;

 (b)  what  specific  steps  have  been
 taken  by  the  Government  to  improve
 its  production;

 (c):have  Government  pinned  down
 the  responsibility  for  not  achieving
 the  target  in  each  year;

 (aS  ¥  not,  why;

 (e)  what  action  has  been  taken
 ‘against  the  officers  responsible  for  it;

 (f)  ig  it  a  fact  that  the  cost  of
 every  item  has  gone  up  considerably;

 (g)  if  so,  why;  and

 (h)  how  much  overtime  has  been
 paid  in  the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  The  manufac-
 turing  targets  of  military  items  in
 HAL  during  ‘1975-76  1976-77  and
 (1977-78  lave  been,  by  and  large.
 achieved,

 (b)  to  (e).  Do  not  arise.

 (f)  and  (g).  HAL  are  continually
 making  efforts  to  reduce  the  cos
 of  manufacture  of  the  various
 products,  through  increased  efficiency
 both  in  terms  of  labour  productivity
 and  technological  competence,  How-
 ever,  overal]  cost  of  some  of  the  items



 Sr  Written  Answevs  VAISAKHA  6,  900  (SAKA)  Written  Answers  8a

 has  been  going  up  que  to  the  general
 inflationary  trends  within  the  country
 and  abroad,

 (h)  The  overtime  paid  during  the
 three  years  is  ag  under:—

 Years  Overtime  paid

 (Rs.  in  crores)
 1975-76  .66
 1976-77  2.0i
 ‘1977-78  .75  (Estimated)

 सभ्य  प्रदेश  मे  भारत  हैबी  इलक्ट्रिकल्स
 सिसिटेड  के  दूसरे  एकक  की  स्थापना

 8i58.  शो  राघवजी  :  कया
 उद्योग  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने
 राज्य  मे  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड
 का  एक  शौर  का  रखाना  स्थापित  करने  के  लिए
 मांग  की  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  केन्द्रीय
 सरकार  ने  क्या  कार्य  वाही  की  है;

 (ग)  राज्य  में  नये  का रखाने  की  स्थापना
 करने  के  बारे  मे  कब  निर्णय  किया  जायेगा;
 र

 (4)  यह  मांग  पूरी  करने  में  सरकार  के
 सामने  क्‍या  कठिनाई  है?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (औीमतो
 बाना  मक्तो)  (फ)  जी,  नही

 (ख)  से  (च)  प्रश्न  ही  नहीं  उठते।

 Retirement  of  Government  Employees
 during  Emergency

 SHRI  JYOTIRMOY  BOSU:
 Witt  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  State-wise  number  of  Cent-
 Tal  Government  employees,  officers  as
 well  ag  others  separately,  who  were
 compulsorily  retired  during  the  emer-
 gency  period;  .

 (b)  whether  the  Shah  Commission
 has  recommendeg  that  the  cases  of
 these  employees  should  be  looked  into
 by  the  Government;

 (९)  if  so,
 thereto;

 Government’s  reaction

 (a)  whether  the  Stah  Commission
 also  wanted  the  Government  to  advise
 the  Public  Sector  Undertakings  to  set
 up  review  panels  and  to  undo  the
 mischief  ang  fix  responsibility  wher-
 ever  action  was  found  unfair  and  un-
 just;  and

 (e)  if  so,  what  action,  if  any,  is
 proposed  to  be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  5,477  Cent-
 ral  Government  employees  were  pre-
 maturely  retired  during  emergency.
 State-wise  break-up  of  these  employees
 is  not  available.

 (b)  Yes,  Sir.

 (९)  Instructions  were  issued  to  the
 effect  that  the  representations  from
 prematurely  retired  Government  emp-
 loyees  forwarded  to  the  Ministries/
 Departments  by  the  Shah  Commis-
 sion  may  be  treated  as  representations
 submitted  to  the  Government  for  the
 purposes  of  review  and  that  action
 taken  thereon  be  intimated  to  the
 Commission.

 (d)  Yes,  Sir.

 (e)  Varioug  Ministries/Departments
 were  required  to  take  action  as  at  (c)
 above  jn  respect  of  employees  in  their
 attached  and  subordinate  offices  and
 public  sector  undertakings  under  their
 administrative  control.
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 Filling  up  of  posts  of  Scheduled  Castes
 and  Scheduled  Tribes

 860  SHRI  R,  N  RAKESH:  Will
 the  PRIME  MINISTER  be  pleased  to
 state;

 (a)  the  total  number  of  posts  filled
 mm  each  category  of  posts  with  specific
 shares  of  Scheduled  Castes  and  Sche-
 duleg  Tribes  mn  such  employment  in
 Prime  Munister’s  Office  and  its  attach-
 ed  and  subordinate  offices  and  also  the
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 category  since  March,  977  and  reasons
 thereof;  and

 (b)  total  number  of  departmental
 promotion/upgradation  of  posts  in  each
 category  of  posts  and  how  many  posts
 have  gone  to  Scheduled  Castes  and
 Scheduled  Tribes?

 THS  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  (a)  and  (b)
 The  requisite  information  is  given

 number  of  posts  dereserved  in  each  below

 Total  No  of
 sas  Poe

 of
 ri Cat  of  post  number  _—posts  rut.  marks “Bory

 or
 pos

 of  posts  reserved  appointed  =  ment
 filled  for  SC/ST

 Peon  Direct
 recruitment  *

 Selection  Grade  Daftry  *

 famad:  t J  =
 |  Promotion

 Selection  Grade  Peon.  t  r  |
 Selection  Grade  Sweeper  |  r

 *This  post  has  been  treated  as  eved  being  the  first  vacancy  in  the  The  subsequent pos!  2५  ungrese:  cing  sol  2A  year.  beg
 vacancy  will  be  treated  as  reserved.  reservation
 years.  ‘This  is  in  accordance  with  the  instructionsthe  Deptt,  of  Personnel  &  A.  R.  on  the  subject.

 No  posts  have  been  de-reserved  in  any  category.
 under  the  administrative  control  of  this  Office

 भूतपूर्व  समाचार  भारती  के  प्रदधकों  पर
 आरोप

 SiGi.  Sto  लक्ष्मोमारायण  पांडेय  y

 थी  सुभाव  शाहुआ  :

 क्या  सूचना  झौर  प्रसारण  सती  यह  बताने
 की  कृपा  करेगे  कि

 (क)  कया  यह  सच  है  कि  समाचार
 भारती  के  समाचार  में  विलय  के  समय
 उसके  कर्मचारियों  के  प्रबन्धको  के  विरुद्ध  एक
 ज्ञापन  दिया  था  जिसमे  उन  पर  घोटाले  के
 गम्भीर  आरोप  लगाये  गये  थे,  और

 uent

 We  have  no  attached  and  subordinate  offices

 (ख)  यदि  हा,  तो  उन  पर  क्या  कार्यवाही
 की  गई  ?

 सूचना  और  प्रसारण  संत्री  (भो  लाथ
 कृष्ण  झडबाणी)  (क)  जी,  नही  तथापि
 समाचार  भारती  कर्मचारी  संध,  महाराष्ट्र
 शाखा  (मुख्यालय,  नई  दिल्‍ली)  से  एक  फल
 भतपृ्व  सूचना  शौर  प्रसारण  मत्नी  को  i9
 प्रक्यूबर,  975  को  प्राप्त  हुआ  था  जिसमे
 समाचार  एजेसी  के  वित्तीय  मामलो  के  कृप्रबन्ध
 के  बारे  मे  कतिपत्र  आरोप  लगाये  गये  थे।

 (ख)  चूँकि  समाचार  एजेंसियों  को  पुन
 संरचना  विचाराधीम  थी,  शत  मामले  मे  कोई
 कार्रवाई  नहीं  की  गई
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 American  arrested  at  Tarapur  Nuclear
 Plant

 8162.  SHRI  A.  ASOKARASJ:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  any  American  was
 arrested  last  month  at  the  Tarapur
 Nuclear  Plant  under  highly  suspicious
 circumstances,  and

 (b)  if  so,  whether  any  action  was
 taken  against  him?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANTK  LAL  MANDAL):  (a)
 and  (b).  An  American  national  was
 found  in  the  prohibited  area  of  the
 Tarapur  Atomic  Power  Plant,  by  the
 security  staff  on  the  i4th  February,
 l  78.  He  was  handed  over  to  the  local
 police  who  registered  a  case  against
 him  for  trespass  under  Section  20-B,
 of  the  Bombay  Police  Act.  He  was  pro-
 duced  before  the  Judicial  Magistrate,
 Palghar  (Dist®ict  Thane)  and  was  con-
 victed  and  sentenced  to  two  days  simple
 imprisonment.  It  is  further  under-
 stood  that  he  is  under  psychiatric
 treatment  for  schizophrenia  in  the
 G.  T  Hospital,  Bombay.

 Canvassing  by  Vice-Chancellor  of
 Dayanand  University  in  a  Bye-Election

 8i63.  SHRI  INDER  SINGH:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  published

 in  “Tribune’  dated  the  3ist  January.
 १978  tthat  Vice-Chancellor  of  Mahrishi
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 Dayanand  University,  Rohtak  (Har-
 yana)  addressed  a  public  meeting  at
 village  Charra  on  the  29th  January,
 978  organised  by  one  of  the  political
 parties  in  regard  to  bye-election  of
 Badli  constituency  of  Haryana  held  on
 the  5th  February  1978;

 (b)  whether  it  is  also  a  fact  that
 the  said  Vice-Chancellor  carried  on
 door  to  door  canvassing  on  behalf  of
 a  particular  candidate  on  the  3rd
 February,  978  and  4th  February,  978
 in  the  said  bye-election  of  Badli
 constituency;

 (c)  is  it  a  fact  that  the  said  Vice-
 Chancellor  also  used  University  Staff
 Car  for  the  purpose  of  above  electione-
 ering  in  Badl  constituency;  and

 (a)  if  so,  what  action  has  been  taken
 against  the  said  Vice-Chancellor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Coal  famina

 8164,  SHRI  M.  RAM  GOPAL,
 REDDY:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  reported  state-
 ment  by  the  Chairman,  IMF  published
 in  Hindustan  Standard  of  23rd  March,
 978  under  caption  ‘Miners  warn  of
 coal  famine’;  and

 (b)  if  8०,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  The  points  made  by  the  Chair-
 man,  Indian  Mining  Federation  in  his
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 statement  published  in  Hindustan
 Standard  dt.  23-3-78  and  the  Govern-

 tatement

 The  Pots  made  by  Chairman  IMF.

 @  Unworked  collieries  and  coal
 bearing  areas  should  be  al-
 lowed  by  the  Government  to
 be  worked  by  private  parti-
 es,

 (a)  Soft  coke  production  hag  gone
 down  to  3.5  million  tonnes
 against  the  demand  of  9  mil-
 lion  tonnes.

 (ni)  Quality  coal  is  proposed  to
 be  imported  to  feed  steel
 plants.

 div)  The  country  might  as  well
 face  a  coal  famine  if  all  out
 attempts  were  not  made  to
 cleanse  the  augean  stable  re-
 presented  by  the  nationalised
 sector.

 (v  )  DMB  in  the  nationalised  sector
 is  6  67  against  332  in  the  Tata
 Group  of  collieries,

 ‘Workers  in  Coa]  Mines  in  M.  P.

 8165.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minster  of  ENERGY  be
 pleased  to  state  the  number  of  workers
 ym  coal  mines  in  Madhya  Pradesh  at
 present?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  The
 number  of  workers  in  the  Coal  Mines
 vader  Coal  India  Limited  in  Madhya
 Pradesh  is  89,575.
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 ment’s  reaction  thereto  are  given
 below:—

 Reaction  of  the  Government

 (a)  There  28  no  proposal  at  pres
 ent,  of  the  Government  to
 allow  the  working  of  coal
 mines  by  private  parties.

 (u)  Production  of  soft  coke  gur-
 ing  1977-78  was  about  3  mil-
 lyon  tonnes  against  the  esti-
 mated  demand  of  about  4
 million  tonneg

 (ii)  The  import  of  coking  coal
 has  been  proposed  by  the  steel
 plants  for  getting  low  ash  cok-
 ing  coal.

 (iv)  All  efforts  are  peing  made  to
 meet  the  demand  for  coal
 No  coal  famine  is  expected

 (v)  DMS  in  the  Tata  Group  of  col-
 lieries  for  the  year  1977  was
 0.68  which  ig  lower  than  that
 of  coal  India  Limited.

 Increase  in  staff  of  collieries  and  fall
 in  production.

 8i66.  SHRI  JANARDHANA  POOJA-
 RY:  Will  the  Minister  of  ENERGY  be
 pleased  to  atate

 (a)  whether  staff  in  the  nationalised
 collieries  has  increased  many  fold  and
 the  production  of  coke  has  fallen  since
 taking  over  the  collieries;  and

 (b)  if  80,  staff  position  before
 nationalisation  category-wise  and  on
 3ist  March.  978  and  the  production
 of  soft  coke  before  taking  over  and  a8
 on  Slst  March,  ‘1978?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  The  manpower  position  in  the
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 Coal  India  Limited  and  its  subsidiaries
 as  on  30-4-78  and  on  ‘1-83-78  was  as
 under: —

 As  0n  30-4-73,  As  on  13-78
 Officers  49234  7
 Staff  516,350  5  75

 The  production  of  soft  coke  in  ‘1971-
 72  prior  to  nationalisation  of  coking
 608]  mines  and  in  ‘1977-78  is  given
 below:

 Year  Production  (m,  tonnes)
 1971-72  2.46
 1977-78  293  (  provisional  )

 It  is  further  clarified  that  most  of
 the  staff  is  engaged  in  coal  production
 and  that  coke  making  is  only  one  of
 many  activities  of  the  collieries.

 Application  of  advanced  method  of
 used  up  mines  in  Coal  Mines

 8167.  SHRI  NATWARLAL  8,  PAR-
 MAR:  Will  the  Minister  ENERGY  be
 pleased  to  state:

 (a)  the  names  and  location  of  coal
 mines  where  the  advanced  method  of
 used  up  mines  is  being  applied  in  co-
 operation  with  the  Soviet  experts;  and

 (b)  the  percentage  of  inrecase  in  the
 coal  production  as  a  result  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  छ,  RAMACHANDRAN):  (a)
 Nil.

 (b)  Does  not  arise.
 Non-payment  of  ration  money  to  the
 Civilian  Employees  of  Military  Farms

 8i68.  SHRI  BALDEV  SINGH  JAS-
 ROTIA:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  Ration  Money  (Field
 Allowance)  wag  paid  to  all  the  civikan
 employees  serving  in  defence  installa-
 tions  during  the  Indo-Pak  conflict  of
 1971.  at  the  areas  placed  under  the
 orbit  of  ‘OP  CACTUS  LILLY’;  and

 (b)  if  so,  whether  it  was  not  paid
 to  the  civilian  employees  of  Military
 Farms,  although  none  of  them  moved
 out  of  their  Head  Quarter  Station  and
 the  terms  and  conditions  of  service
 are  the  same  for  all  the  defence  civilian
 employees  of  the  areas?

 go

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,  Sir.

 (b)  Civilan  employees  of  Mitary
 Farms  were  not  entitled  to  field  service
 concessions,  including  free  ration  or
 ration  money  in  lieu  thereof.  Con-
 sidering  the  special  location  and  the
 difficult  living  conditions  an  excep-
 tion  was  however  made  in  favour  of
 the  personnel  of  the  Military  Earms
 at  Chhamb.
 Sand  Filteration  Projects  at  National
 Envidonment  Research  Institute,  Nag-

 pur.
 8169.  SHRI  छू.  SURYANARAYANA:

 Will  the  Minister  of  SCIENCE  “ND
 TECHNOLOGY  be  pleased  to  state
 the  progress  made  so  far  in  imole-
 mentation  of  the  slow  sand  filteration
 projects  of  water  by  the  National
 Environment  Research  Institute,
 Nagpur  and  the  places  where  such
 projects  are  being  implemented  in  the
 country?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  National  Environ-
 mental  Engineering  Research  Institute
 (NEERI),  Nagpur  is  collaborating  with
 WHO  International  Reference  Centre,
 The  Hague,  on  slow  sand  filteration
 project.  Work  to  develop  guidelines
 for  the  design,  construction  and  opera-
 tion  of  filters  has  been  completed.
 With  the  concurrence  of  WHO  field
 demonstration  units  has  been  proposed
 in  four  villages,  one  each  in  Haryana,
 Maharashtra,  Andhra  Pradesh  end
 Tamil  Nadu.

 Assistance  to  Orissa  gor  some  Conces-
 sions  to  Scheduled  Castes  &  cheduled

 ‘Tribes

 ‘B170,  SHRI  K.  PRADHANI:  Will  the
 Minister  of  LANNING  be  pleased  to
 state:

 (a)  whether  Government  has  z’ven
 some  concessions  to  the  States  ip
 which  there  are  large  number  of
 Scheduled  Castes  and  Scheduled
 Tribes;

 (b)  if  so,  criteria  maintained  by
 Government  in  this  regard;  and
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 (c)  the  details  regarding  the  finan-
 cial  assistance  provided  by  the  Central
 Government  to  the  State  of  Orissa

 in  this  regard  during  last  two  years?
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  (a)  The  Fifth  Five
 Year  Plan  included  8  provision  of
 Rs.  90  crores  for  special  Central
 asistance  to  the  States  during  the  five
 year  period  974—79  to  supplement
 their  efforts  in  implementation  of  Suo-
 Plans  for  tribal  areas.

 (b)  In  allocating  special  Central
 assistance  to  a  State,  the  Scheduled
 Tribe  population,  geographical  area  of
 tribal  concentration  and  relative  back-
 wardness  of  the  area  were  taken  into
 account.

 (c)  The  special  Centra]  assistance
 provided  to  the  Onssa  State  during
 1976-77,  and  ‘1977-78  was  Rs.  532  Ikhs
 and  Rs.  758  lakhs  respectively.
 Rates  of  schOlarships  to  S.  0.  &  §.  T.

 Students
 ‘B171.  SHRI  R.  L.  KUREEL:  Will  the

 Muster  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  the  monthly  rates  of
 Scholerships  for  Scheduled  Castes  and
 Scheduled  Tribes  students  fixed  as  far
 back  as  954  were  Rs.  27  for  day
 scholar,  Rs.  40  for  hostellers,  for
 general  courses  and  Rs.  60  for  day
 scholar  and  Rs.  75  for  hostellers  for
 higher  technical  and  professional
 studies;

 (b)  whether  from  academic  year
 1974-75,  these  rates  have  been  revised
 to  Rs,  40  and  Rs,  70  for  general  course
 and  Rs.  75  and  Rs.  25  for  professional
 and  higher  technical  studies  for  day
 scholar  and  hostellerg  respectively
 and  the  cost  of  living  has  gone  up  by
 more  than  four  time  since  that  time;

 (c)  whether  there  is  any  proposal
 to  revise  these  rates  hnkiug  with
 the  cost  of  living  index  at  954  as
 base;  and

 (d)  if  so,  the  detaifs  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
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 (a)  to  (a):  Yes,  Sir,  the  rates  were
 revised  in  ‘1974-75,  as  stated.  There
 is  no  proposal  to  revise  the  rates
 further  linking  the  cost  of  living  in-
 dex  at  954  as  base.  However,  the
 rates  of  scholarships  for  “Medical  and
 Engineering  degree  student  hostellers
 have  been  increased  by  Rs.  60/-  per
 month  with  effect  from  ist  January,
 1978.
 Construction  of  Second  Howrah  Bridge

 on  Hooghly  River
 8172.  SHRI  MUKUNDA  MANDAL:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  construction  of  the  Second
 Howrah  Bridge  on  the  Hooghly
 River;

 (b)  if  so,  details  thereof  and  ex-
 pected  time  of  completion  of  con-
 struction;

 (c)  what  are  the  reasons,  if  any,
 for  the  delay  ,n  the  completion  of  the
 construction;  and

 (d)  what  steps  are  proposed  to  be
 taken  by  Government  for  it;  com-
 pletion?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Yes,  Sir.

 (b)  It  is  essentially  a  State  Project
 as  the  bridge  would  fall  on  a  State
 road  and  all  matter,  concerning  ten-
 dering,  construction  etc.  are  being
 handled  by  them.  In  order,  however,
 to  assist  the  State  Government  finan-
 cially,  the  Government  of  India  have
 agreed  to  provide  a  loan  for  this  pro-
 ject.  lt  consists  of  Section  I  and  Il
 (Calcutta  and  Howrah  side  viaducts
 and  approaches)  and  Section  III
 (Bridge  proper),  The  bridge  proper
 is  expected  to  (be  completed  in  5
 years  after  the  commencement  of
 the  work.

 (c)  The  viaducts  and  approaches
 are  in  progress,  but  the  bridge  pro-
 per  is  yet  to  be  taken  up  after  the
 design  has  been  approved  by  the
 foreign  consultants  appointed  by  the
 State  Government  for  the  purpose.



 93  «Written  Answers  VAISAKHA  6,  7900  (SAKA)  Written  Anewers  94

 Delay  has  been  due  to  the  time  re-
 quired  by  the  construction  firm  end
 the  consultants  to  finalise  detailed
 design  principles  and  by  the  State
 Government  to  sort  out  some  con-
 tractua]  matters

 (ad)  The  State  Government  are
 already  alive  to  the  urgency  of  the
 matter  and  are  taking  all  possible
 action  to  get  the  finalisation  of  designs
 expedited  from  the  construction  firm
 and  the  consultants

 Detergent  Plant  at  Mathura

 8773  DR  BIJOY  MONDAL  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state

 (a)  the  details  regarding  the  First
 Public  Sector  Detergent  Plan  at  Mathu-
 ta  beimg  put  up  by  the  Indo-Burma
 Petroleum  Co  Ltd,

 (0)  38  it  &  fact  that  the  project  has
 heen  abandoned,

 (©)  if  so  why  and  at  whose  instance,
 and

 (d  whether  there  is  any  link  Let-
 ween  the  abandoning  of  the  project

 ind  the  simultaneoug  launching  of  new
 detergent  plants  soon  thereafter  by
 some  private  sector  companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)  (a)
 M/s  Indo-Burma  Petroleum  Co  Ltd
 Were  granted  a  letter  of  intent  No  5
 (10)/72/Ch  II,  dated  the  l0th  Octo-
 ber  973  for  the  establishment  of  new
 industrial  undertaking  in  any  of  tie
 States  of  Rajasthan  Delhi  and  Uttar
 Pradesh  (Subsequently  decided  to  lo-
 tate  the  unit  at  Mathura  in  the  State
 Of  Uttar  Pradesh)  for  the  manufacture
 of  Synthetic  Detergents  for  a  capacity
 of  10,000  tonnes  per  annum

 (b)  and  (c)  As  the  company  had
 failed  to  take  effective  steps  towards
 the  implemention  of  the  conditions
 Stipulated  in  the  letter  of  intent  and
 had  surrendered  the  same,  the  said

 see
 of  intent  was  cancelled  on  28-10-

 a  No  such  link  has  come  to  Govern-
 ment’s  notice

 राज्य  में  बिशुत  थोडों  को  हुई  हानि

 874  भी  प्रनन्त  राम  जामसबाल  :

 क्री  झो०  Wo  went  nt  :

 sit  झ्रहसद  एम०  पटेल  :

 क्‍या  ऊर्जा  मत्नी  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  सरकार  को  पता  है  कि  राज्यो
 के  चित्त  बोर्डों  को  हानि  हा  रही  है  पौर  यदि
 हा  तो  उन्हें  प्रत्येक  राज्य  मं  वर्द  975-76,
 1976-77  और  977-78  के  दौरान

 कितनी  ह।नि  हुई  भौर  978-79  भ्  प्रनु-
 मातत  क्तिनी  हानि  होने  की  सभावना  है;
 और

 (ख)  उपरोक्त  हानि  के  क्‍या  कारण
 हैं?

 ऊर्जा  मत्री  (श्रीपो०  'रामचखन)  :

 (क)  जी  हा।  जिन  राज्य  बिजली  बोर्डो  ने
 लेखे  प्रस्तुत  कर  दिये  है  उनके  सवध  म  वर्य
 975—76  शार  1976-77  की  हानिया

 शरीर  977-78  को  (पग्रनुमानित)  हानिया
 को  दर्शान  वाना  विवरण  सलग्न  %  1978-
 79  मे  हानिया  के  बारे  सम  भ्रभी  तक  अनुमान

 नहीं  लगाये  गये  है।

 (ख)  हानियों  के  मुख्य  कारण  ये  हैं
 क्षमता  का  श्रपर्याप्त  समृुपयोजन,  विद्यत
 प्रणालियों  म  हानिया,  माल-सूची  का  भ्रसत।ष-
 जनक  नियत्रण  और  बोड़े  के  कुल  सचालन
 व्यय  को  पूरा  करन  के  लिए  टेरिफा  का  पर्याप्त
 सशोधन  न  क्या  जाना  कुल  ब्यय  मं
 प्रचलन  भौर  भनुरक्षण  व्यय,  मस्पह्लाम
 प्रभार,  बन्‍डा  श्र  डिब्रेन्चरा  पर  ब्याज
 तथा  सस्थगत  वे  राज्य  सरकार  से  लिए
 गए  ऋणों  पर  ब्याज  शामिल  है
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 Dani  Civil  Service

 8175.  SHRI  PIUS  TIRKEY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  the  criteria  of  transfer  and  pro-
 motion  of  DANI  Civil  Service  Officers
 in  Delhi  Administration.

 (b)  the  age  lhmit  for  promotion  of
 State  Civil  Service  Officers  to  IAS
 Cadre;

 (c)  number  of  officers  who  have  been
 exempted  from  transfer  from  one
 Ytepartment  to  another,  but  promoted
 w  IAS,  and

 (d)  if  60,  the  reasons  thereof?
 THE  MINISTER  OF  STATE  IN

 fHE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  and  (b).  Officers  of  the
 Delhi  ang  Andaman  and  Nicobar  Is-
 lanas  Civil  Services  are  posted  to
 various  posts  under  the  Delhi  Ad-
 ministration  having  regarg  to  their
 suitability  and  needs  of  the  various
 Departments  of  the  Administration.
 The  conditions  governing  their  eli-
 gibility  for  promotion  to  the  Selec- tion  Grade  of  the  DANI  Civil  Ser- vice  are  laid  down  in  the  Delhi  and
 Andaman  and  Nicobar  Islands  Civil
 Service  Rules  97l,  and  the  conditions
 governing  eligibility  of  promotion  of
 officers  of  State  Civil  Service  to  the
 Indian  Administrative  Service  inciud-
 ing  the  age  limit  are  laid  down  in  the
 TAS  (Appointment  by  Promotion)
 Regulation,  1955,  Ordinarily  those  who
 have  attained,  the  age  of  52  years  on
 lst  January  of  the  year  in  which  the
 Selection  Committee  meets  are  not
 considered.

 (c)  No  officer  of  the  DANI  Civil
 Service  has  been  exempted  from
 transfer  from  one  department  of  the
 Delhi  Administration  to  another.

 (d)  Doeg  not  arise.
 Anomaly  in  the  recruitment  rules  in

 3.C.B.
 8176.  SHRI  MAHI  LAL:

 SHRI  CHATURBHUJ
 SHRI  UGRASEN:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:
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 (a)  whether  the  President  of  A.P.H.Q,

 Union  alongwith  a  depution  of  JCB
 employees  met  the  authorities  concern-
 ed  on  28th  March,  978  to  discuss  the
 anomaly  prevailing  in  the  Recruitment
 Ruleg  in  repesct  of  various  categories/
 posts  in  JCB  and  had  submitted  modi-
 fications  thereto;

 (b)  if  so,  the  details  of  the  propos-
 ed  modifications  and  the  reaction  of
 the  Government  to  each  of  the  points
 raised  therein;  and

 (c)  whether  Government  propose
 to  adopt  these  modified  rules  sub-
 mitted  by  the  President  of  the  Union
 and  by  what  time?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir,

 (b)  ang  (c).  Modification  of  the
 Recruitment  Rules  pertaining  to
 various  posts  in  the  JCB,  ig  under
 examination  The  suggestion  made
 by  the  Staff  Side  will  be  kept  in
 view  while  finalising  the  Rectuit-
 ment  Rules.  The  objective  is  to
 Provide  adequate  prefmotional  aven-
 Ueg  to  the  employees  without  affect-
 ing  the  technical  requirements  of
 the  Organisation.

 While  efforts  are  being  made  to
 finalise  the  Recruitment  Rules  as
 early  ag  possible,  in  consultation  with
 the  concerned  authorities,  it  ig  not
 Possible  to  indicate  any  time-limit

 Advertisements  of  U.P.S.C.  given  by
 D.A.V.P.

 8177,  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  INFORMATION

 “nD
 BROADCASTING  be  pleaseg  to

 state:
 (a)  which  are  the  dailies  and  week-

 lies  that  are  given  UPSC  advertise-
 Ments  in  India  by  the  DAVP  as  on
 Sist  March,  978  ang  their  976  cir-
 culation;

 (b)  the  names  of  the  dailies  and
 Weekliss  published  from  Kerala  with
 their  name  of  place  of  publigdtiqn  and
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 to  which  DAVP  had  given  UPSC  ad-
 vertisements  from  ist  January,  ‘1978;
 and

 (c)  the  names  of  the  dailies  and
 weeklies  published  from  Kerala  which
 were  given  UPSC  advertisements
 after  Ist  January,  2975  and  also  the
 names  of  the  dailies  ang  weeklies
 published  from  Kerala  whose  adver-
 tisements  were  terminated  between
 2nd  January,  7975  and  3ilst  March,
 978  and  their  976  circulation  and
 the  dates  of  termination  and  awarding
 of  UPSC  advertisements  during  this
 ‘period?
 -  THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L  K.  ADVANI):  (a)  statement  I
 is  lag  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-298
 778)

 (9)  and  (०),  The  required  inform-
 ation  in  re#pect  of  dailies  published
 from  Kerala  is  given  in  Statements
 Tl  &  IIE  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-293/78}.  No  weekly  published
 from  Kerala  was  used  for  UPSC  ad-
 vertisements.

 ,  Registration  and  Supply  of  Tata
 Mercedes  Trucks

 878  SHRI  JAGDISH  PRASAD
 MATHUR:  Will  the  Minister-  of
 INDUSTRY  be  pleased  to  state:

 (a)  the  number  of  the  Tata  Merce-
 des  trucks  booked  with  various  dea-
 lers  in  Rajasthan  during  ‘1977-78  and
 the  number  of  trucks  actually  suppli- ed  against  this  booking;

 (b)  whether  the  quota  allocated  to
 Rajasthan  is  adequate  and  if  not, whether  Government  propose  to  in-
 ‘Tease  the  quota  according  to  the

 F  (c)  whether  there  is  still  black  in
 we

 Sale  of  these  trucks  as  a  result  of
 me  actual  ysers  are  not  getting ese  trucks  on  fair  prices?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Orderg  for  368  Tata  vehicles  were
 booked  with  the  various  gealers  in
 Rajasthan  during  1977-78,  505  Vehicles
 were  released  against  these  bookings.

 (b)  ang  (ec),  There  is  no  control
 On  the  sale  and  distribution  of  com-
 mercia]  vehicles  and  hence  no  quotas
 are  fixed.  There  has  been  a  shortfall
 in  the  manufacture  of  Tata  vehicles
 mainly  because  of  power  constrains.
 Specific  complaints  of  “black  sales"
 have  not  been  received.  However,
 the  manufacturers  are  operating  pro-
 cedures  to  ensure  availability  of  vehi.
 cles  for  civilian  customers  on  g  first-
 come-first-serveq  basig  ang  giving due  weightage  to  requirements  of
 state  transport  undertakings  and
 Government  Departments,

 Plot  to  Nab  Babuji  for  Murder
 B179,,  CHOWDHRY  BALBIR  SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleaseq  to  state  if  his  Ministry's
 Investigating  Agency  has  made  posi-
 tive  enquiries  pertaining  to  certain
 serious  allegations  made  by  the
 Weekly  “Current”  in  its  issue  dated
 September  10,  977  under  the  Head-
 ing  “Indira  Plot  to  Nab  Babuji  for
 Murder”?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  Presumably  the  newspaper
 report  refers  to  investigations  in
 case  FIR  No.  356  u/s  25/24/50  Indian
 Arms  Act  read  with  sections  36/43  of
 the  D.LR.  and  20-B  IPC  registered
 at  Police  Station  Vinay  Nagar,  New
 Delhi.  The  case  is  still  under  in-
 vestigation,

 Enhancement  in  rate  of  Reservist
 Pension

 8180,  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  DEFENCE  be
 plebsed  to  state;

 (a)  whether  it  ip  a  fact  thet  Gov-
 ernment  have  passed  drdera  for  en-



 १0३  Written  Answers

 hancement  in  the  rate  of  reservist
 pension  and  ordinery  family  pension
 in  respect  of  OR  reservists  with
 effect  from  lst  January,  1978,

 (b)  af  80,  the  details  thereof,

 (c)  whether  it  is  also  q  fact  that
 reservists  as  well  as  MPs  have  re-
 presented  to  Government  that  the
 orders  should  be  implemented  since
 1952,  and

 (d)  if  so,  the  decision  taken  by
 Government  so  far  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF  SHER  SINGH)  (a)  and  (b)
 Yes  Sir  Consequent  on  the  improve-
 ments  made  in  the  pensionary  rates  of
 service  personnel  with  effect  from  ist
 January,  973  on  the  basis  of  the
 recommendations  of  the  Thirg  Pay
 Commission,  the  rate  of  pension  of
 OR  reservists  of  the  Army  and  cor-
 responding  categories  of  reservists  in
 the  Navy  and  Air  Force,  who  have
 been  transferred  to  pension  establish-
 ment  on  or  after  1-1  78,  has  been
 raised  to  Rs  50  pm

 Similarly,  the  rate  ef  ordinary
 family  pensions  im  respect  of  such
 Teservists  has  also  been  raised
 to  Rs  44/—  pm  with  effect  from
 उ-«-78  The  revised  rate  .8  ad-
 missible  to  the  famieg  of  such  of
 the  OR  reservists  who  were  on  the
 reserve  strength  on  3lst  December
 72  including  those  who  died  on  that
 date,  and  also  to  those  who  were/
 876  transferred  to  reserve  on  or  after 1न1ना8  and  died/the  due  to  non-attri-
 butable  causes,  while  in  reserve  or
 after  retirement  with  a  reservist  pen- sion

 pension  to  Rs  88/.  and
 family  pension  to  Rs  79/-  pm
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 (c)  and  (d)  Individual  repres-
 entations  as  well  as  representations
 through  MPs  have  been  received
 that  the  mecreased  rates  of  pen-
 sion  should  be  made  applicable  in
 the  case  of  those  who  became  non-
 effective  prior  to  l-l-973  However
 since  rates  of  pension  of  all  other
 categories  of  service  personnel,  revi-
 sed  as  a  result  of  the  recommenda-
 tions  of  the  Third  Pay  Commission,
 were  made  effective  from  -l-78,  no
 departure  can  be  made  in  the  case
 of  reservists

 संगीत  तथा  ताटक  प्रभाग  हारा  सांस्कृतिक
 कार्योचर्मों  के  लिए  व्यक्तियों  तथा  संगठनों  को

 वो  गई  राह

 8i82.  भी  लालजो  भाई  :  कया  सूचना
 झौर  प्रसारण  मत्री  यह  बताने  कृपा  करेंगे  कि

 (क)  गत  तीन  वर्षों  के  दौरान  विभिन्
 सथ  नो  पर  सारकृतिक  कायक्रमों  तथा  नाठको
 को  झ्रायोजित  करने  के  लिए  मतालय  के
 सगीत  तथा  नाटक  प्रशोग  दारा  कितने  व्य-
 फ्तियो  झषा  सगठनों  को  ठेके  दिये  गये  थे
 झौर

 ख)  ऐसे  व्यधितयों  धषवा  संगठनों
 को  इस  ठेको  के  लिये  कितनी  राशी  दी  थई
 है  भोर  तत्सबधी  ब्यौरा  क्‍या  है  ?

 सूचना  और  प्रसारण  भंत्री  पी  लाल  ger
 went):  (क)  बीर  (स्व)  जायेबा।
 सूचना  एकल्ित की  जा  रही  हैं  भौंर  उसको
 सदत  की  मेज  पर  रखा  दिया  चाबेगा  |
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 Getting  ve  of  Sale  Depets  by  N.T.0.

 8182,  @HRI  RAMDEO  SINGH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  number  and  details  of
 sales  depots  in  the  backward  areas,
 State-wise,  to  be  set  up  by  the
 National  Textile  Corporation;  and

 (9)  by  what  time  the  proposed  sales
 depots  would  start  working?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  The  National  Textile  Corpora-
 tion  (Holding  Co.)  proposes  to  set
 up  90  more  retail  outlets  in  backward
 areas  of  various  States  by  the  end
 of  March,  1980,  The  jocation  of
 these  outlets  is  still  to  be  decided,

 Changes  for  Production  of  Controlled
 Cloth

 8183,  SHR  CHITTA  BASU:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state;

 (a)  whether  Government  have
 under  contemplation  any  proposal  to
 “bring  about  certain  change,  in  the
 existing  scheme  for  the  production  of
 the  controlled  cloth;

 (b)  if  so,  the  nature  of  the  changes;
 and

 (ce)  by  when  it  is  likely  to  be  given
 effect  to?

 THE  MINISTER  OF  STATE  IN”
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI);  (a)  to
 (6).  The  contfolleq  cloth  scheme  is
 currently  under  examination  ang  re-
 View  with  a  view  to  enable  ‘Govern-

 ment  to  take  a  considered on  the  future  of  the  scheme.

 Loktak  Hydro-Electric  Power  Project
 in  Manipur

 6184,  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  when  was  the  Loktak  Hydro-
 electric  Power  Project  in  Manipur
 sanctioned;

 (b)  when  will  it  be  commissioned;
 and

 (०)  what  are  the  reasons  for  80
 much  delay?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 The  Loktak  Hydro-Electric  Project
 Stage  (2x35MW)  was  sanctioned  in
 February,  1970.  Stage-II  of  the  Project
 envisaging  the  installation  of  one
 More  unit  of  35  MW  was  sanctioned
 in  May,  ‘1978,

 (b)  The  National  Hydro-Electric
 Power  Corporation  who  are  executing
 the  Project  have  indicateg  that,  as
 per  present  assessment,  it  is  expect-
 ed  to  be  commissioned  in  4982

 (c)  Following  methane  gag  ex-
 plosion  at  one  of  the  tunnel]  faces  in
 January,  1978,  the  work  in  that  face
 ‘was  suspended  and  the  tunnelling
 work  suffered  a  serious  set-back.  In
 some  other  reaches,  unexpected  and
 adverse  geological  conditiong  have
 been  met.  Between  faces  O  ang  ६
 flowing  ground  conditions  were  en-
 countered.  All  these  factors,  as  also
 the  difficult  terrain,  have  contributed
 to  the  problems  leading  to  delay  in
 completion  of  the  Project.  .
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 Inducters  ्य  Cokitg  anf  Non-Ooking
 Collteries

 8185,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleaseg  to
 state:

 (a)  whether  large  number  of  per-
 gona  were  inducted  at  the  time  of
 nationalisation  of  the  collieries  both
 coking  and  non-coking;

 (b)  if  so,  their  approximate  number
 and  in  the  categories  they  were  in-
 ducted;  and

 (c)  whether  most  of  the  inductees
 ‘were  accommodated  in  the  time  rated
 unproductive  job  of  musclemen  re-
 sulting  in  sudden  mise  of  the  number
 of  security  guards  while  the  produc-
 tive  miners  were  elirinated  resulting
 in  fall  in  their  number;  if  so,  the
 Steps  proposed  to  collect  the  situation?

 THE  MINISTER  OF  ENERGY
 (SHR]  P.  RAMACHANDRAN):  (a)
 and  (b).  About  17,000  cases  of  in-
 duction,  mostly  in  the  piece-rated
 categories,  were  detected  after  na-
 tionalisation  of  Coking  and  non-Cok-
 ing  Coal  mines  and  these  persons
 were  removed.

 (c)  Wherever  cases  of  induction
 were  establisheq  such  inductees  were
 removed  and,  therefore,  the  ques- tion  of  employing  them  ag  security
 guards  does  not  arise.

 Purchase  of  Cotten  for  Sick  Mills  &
 Glut  of  Cotton  in  Markets

 8186.  SHRI  DALPAT  SINGH
 PARASTE:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  the  present  policy  of
 the  Cotton  Corporation  of  India  is  to
 make  purchases  of  cotton  only  for  the
 sick  mills  under  the  National  Textile
 Corporation;

 (b)  whether  it  is  a  fact  that  due  to
 these  limitations  there  is  glut  of  cotton in  the  market  in  various  States;
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 (०)  if  so,  the  facts  theresbout;  and

 (व)  the  particular  efforty  made  to
 ensure  that  the  glut  of  cotten  in
 markets  is  reduced  and  the  extent  to which  these  steps  have  been  helpful to  achieve  the  objectiver

 THE  MINISTER  OF  STATE’  IN THE  MINISTRY  07  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (१),  The  role  of  the  Cotton  Corpo- ration  of  India  hag  been  confined  to

 Price  support  operations,  canalising  of
 imported  cotton  and  purchases  for
 requirement  of  NTC  mills.  It  fg  not correct  to  state  that  a  glut  of  cotton hes  resulted  consequently,  In  fact, the  size  of  the  cotton  crop  has  been.
 found  insdequate  for  the  require- ments.  The  overall  level  of  prices  iif" the  current  cotton  seagon  appears  to
 be  on  a  low  profile,  in  comparison with  the  previous  year’s  season  which
 witnesseq  abnormally  high  prices for  cotton.  There  is,  however, no  evidence  of  a  glut  of  cotton,  seen in  lght  of  the  fact  the  cotton  marke- ted  tl]  now  is  not  found  to  be  differ- ent  from  the  levels  that  were  mark-
 eted  _in  the  corresponding  periog  in previous  years,

 Mannfacture  of  Sports  Goods  by  M/a
 Colgate-Palmolive

 8187,  SHRI  HARIKESH  BAHA-
 DUR:  Will  the  Minister  of  INDUS, TRY  be  pleased  to  state:

 (a)  whether  manufacture  of  sports goods  has  been  reserved  for  small scale  industries;
 (b)  whether  multi-national  foreign companies  are  permitted  in  the  field;
 (०)  whether  an  application  made by  a  multinational  M/s  Colgate- Palmolive  (India)  Pvt,  Ltd.  is  pend- ing  tor  setting  up  a  project  to  manu- facture  of  sports  goods  in  Jammu  & Kashmir  in  collaboration  with  M/s. Barcroft  Inc.  a  subsidiary  of  it;  and
 (a)  2  go,  what  fs  the  reaction,  of  the government?
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 TSE  MINISTER  OF  STATE  IN
 OES  MINISTRY  OF  mpusTRY

 a
 ABHA  MAITY):  (a)

 e  ir.

 (b)No,  Sir.  ‘However,  the  propo-
 salg  with  commitment  to  export  en-
 tire  production  may  be  considered  on
 merits.

 (९)  Government  have  not  receiy-
 ed

 tad
 specific  proposal  in  thig  re-

 gard.
 (a)  Does  not  arise.

 रक्षा  मंत्रालय  के  झबिकारियों  के  लिए  यह
 निर्माण

 8i88.  st  राजना  कुमार  वर्मा  :
 क्या  रक्षा  मंत्री  यह  बताले  की  कृपा  करेंगे
 किः

 (क)  उनके  मंत्रालय  के  ऊंची  रेंक  के
 तथा  श्रन्य  श्रधिकार्यों  के  लिए  नये  घर
 बनाने  का  प्रस्ताव  इस  बीच  मंजूर  हो  गया  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  निर्माण-
 कार्य  कब  तक  पूरा  हो  जाने  की  संभावना  है
 झौर  पहले  चरण  मे  कुल  कितने  क्यार्टर/फ्लैट
 बनाये  जायेंगे;  भौर

 (ग)  ब्  1978-79  के  लिए  बजट  में
 इस  उद्देश्य  क ेलिए  कितनी  झतिरिक्त  धनराशि
 निर्धारित  की  गई  है?

 रक्ता  मंत्री  (शी  जगलजोबन  राज):
 (क)  से  (ग).  सशस्ख  सेनाशों  के  भ्रधि-
 कारियों  ौर  अन्य  रेंक  के  का्मिकीं  के  लिए
 रिहायशों  भ्राधासों  का  निर्भान  निरम्तर  लने
 बाली  प्रक्रिया  है।  पारिधारिक  झाधास  के
 निर्माण  कौ  तेख  करने  के  लिए  सरकार  ते  एक

 योजना  भ्रभुमोदित कौ  है  जिससे  1978790
 से  9  वर्ष  के  शावर  यह  कर्मी  दूर  हो  भावे  ।

 इस  कार्यक्रम  के  अन्तत  झफसरों  के  लिए
 20,000  मकान  और  स्प  को  के  लिए
 1,20,000  मकान  बनाने  का  शक्ष्स  है  जिस

 पर  वर्तमान  लागत  के  झ्राधार  पर  500  करोड़
 रुपये  लगने  की  सम्भावता  है।  इसके  लिए
 1978-79  से  0  वर्षों  तक  प्रत्ति वर्ष  50

 करोड़  रुपये  की  लागत  का  निर्माण  कार्य  मंजूर
 किया  जायेगा।  ऐसी  प्राशा  है  कि  ये  सारे
 कार्य  i990-9  तक  पूरे  हो  जायेंगे ।  इस
 परियोजना  के  लिए  धनराशि  रक्षा  बजट  से
 हर  वर्ष  उपलब्ध की  जायेगी।  1978-79  के
 दौरान  अपेक्षित  लगभग  6  करोड़  रुपये  कौ
 झतिरिक्त  धनराशि  i978-79  के  बजट
 पुनरीक्षण  में  से  पूरी  की  जायेगी।

 Spurt  in  the  Prices  of  Art  Silk

 889  DR.  BALDEV  PRAKASH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state;

 (a)  whether  Government  have
 noticed  a  recent  spurt  in  the  prices  of
 art  silk  and  nylon  yarns;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  in  consultation  with  the
 spinners  had  fixed  a  price  for  the
 sale  of  art  silk  yarn;

 (a)  whether  spinnerg  are  honouring
 that  agreement;  and

 (e)  the  amount  of  art  silk  yerr
 supplied  to  Punjab  by  the  spinners’.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT]  ABHA  MAST):  (a)
 There  has  been  no  sprut  in  prices  of
 viscose  filament  yarn  and  nylon  fila-
 ment  yarn  recently.  The  prices  of
 these  yarng  in  main  deniers  are  male
 ing  below  the  feir  prices  fixed  by  the
 Textile  Commissioner.

 (b)  Does  not  erie.
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 (e)  No  Sir.  The  Textile  Commis-
 sioner  hag  fixed  fair  prices  of  viscose
 and  nylon  filament  yarns  on  the  basis
 of  cost  study.

 (a)  The  spinners  and  weavers
 have  not  80  far  entered  into  a  volun-
 tary  agreement.

 (e)  Information  about  State-wise
 supplies  of  art  silk  yarn  is  not  avail-
 able.  The  spinnerg  have,  however,
 confirmed  that  they  are  maintaining
 deliveries  as  customary  in  the  past.

 Tibia  College  Incident

 8190.  SHRI  RASHEED  MASOOD:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state;

 (a)  whether  he  is  aware  of  the
 incident  of  Tibbia  College,  Karol
 Bagh,  New  Delhi  on  the  i8th  March,
 978  in  which  2  students  were  in-
 jured;  and

 (b)  if  go,  the  action  taken  by  the
 Police?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  and  (b).  On  18-38-78
 following  a  clash  between  two  groups of  students  of  Tibbia  College,  9  stu-
 dents  and  one  Lecturer  sustained  in-
 jurie  A  case  vide  FIR  No.  236,
 dated  18-3-78  under  Section  147/148)
 149(323)825  IPC  was  registered  at  Po-
 lice  Station,  Original  Road.  On  the
 basis  of  evidence,  ll  students  and  one
 Lecturer  were  arrested  on  20-3-78
 The  case  hag  been  challaned  and
 wil]  be  put  in  the  Court  shortly  for
 regular  trial.  Meantime  a  com-
 plaint  under  Section  107/150  Cr.  P.C.
 ‘was  also  sent  against  4  persons  of
 each  group,  in  the  Court  of  SD.M
 Original  Road.  All  of  them  have
 been  summoned  by  the  Court  and
 876  facing  trial.  As  one  of  the
 Lecturers  had  also  reeelveg  threats,  a
 case  FIR  No.  240  dated  19-8-78  un-
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 Section  506  registered  at
 Police  Station  Original  Road
 under  invéstigation.

 Appointment  of  Relatives  of  Employ-
 ees  Of  Doordarshan  en  Casual  Contract

 8191  ‘SHRI  R.  L.  P  VERMA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  any  relations  of  a  per-
 manent  employee.  of  Doordarshan
 cannot  be  engaged  on  casual  contract
 basis  for  any  post;

 (by  ig  so,  categories  of  relations
 which  are  included  for  such  type  of
 ban;  and

 (ec)  if  so,  the  justification  of  debar-
 ring  qualifieg  and  eligible  candidates
 only  being  a  relation  of  any  employee
 of  Doordarshan?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (e),  There

 is  no  ban  on  the  casual  booking
 of  relations  of  Doordarshan  em-
 ployees  by  Doordarshan  Kendras
 if  such  persons  are  qualified  for  par-
 ticular  posts.  However  all  appli-
 cants  for  long  term  casual  booking
 are,  before  being  interviewed  for
 selection,  askeq  to  state  whether  or
 not  they  have  any  relation(s)  work-
 ing  in  the  Ministry  of  I  &  B  or  in  any
 media  unit  of  the  Ministry.

 Although  the  term  ‘relation’  has
 not  been  defined,  it  would  include
 relatives  by  “blood”  or  “marriage”
 but  not  too  distant.  Im  case  any  of
 the  applicants  having  such  relation w
 fy  considered  suitable  for  inclusion  in
 the  panel  for  long  term  casual
 booking,  the  entire  panel  has  to  be
 got  approved  by  the  Directorate
 General,  Doordarshan  so  as  to  leave
 No  room  for  nepotism  or  favouritism.

 Ww
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 Ameunt  spent  on  screening  Picture
 on  क्

 8102,  SHRI  ह"  BHUVARAHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:  5  ol

 (a)  amount  spent  on  screening  pic-
 tures  on  Madras  T.  V.  Centre  during
 the  last  three  years;  and

 (b)  the  amount  spent  on  Tamil  films
 during  the  same  period?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  An  amount  of
 Rs.  -11,08,000/-  wag  spent  by  Madras
 Doordarshan  Kendra  during  the
 period  15-8-1975°  ४०0  $i-3-978  on
 screening  language  pictures.  (The
 Kendra  was  inaugurated  on  15-8-1975
 and  has  not  completed  3  years)

 (b)  Of  the  above

 Tamil  films.

 कोयला  खातों  में  काम  कर  रहे  ठेके-
 दारों  को  सुझाषला

 8i93.  श्री  सुभाष  झाहुजा :.  क्‍या
 "  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  का  विचार  उन
 कोयला  खाम  मालिकों  को  मुझावजा  देने  का
 है,  कोयला  खानो  के  राष्ट्रीयकरण  के  बाद
 जिनकी  सम्पत्तियों  का  भ्रधिग्रहण  कर  लिया
 गया  भा;

 (ख)  ब्या  राष्ट्रीकरण  के  समय,  यह
 आश्वासन  दिया  गया  था  कि  कोयला  खानो
 में  काम  क्र  रहे  छोटे  ठेकेदारों  की  सम्पत्तियो
 का  खधिग्रहण  महीं  किया  जायेगा,  परन्तु  इस
 झाश्यसिम  के  आवजूद  सरकार  में  उनकी
 सम्पक्ियों  का  प्रधिग्रहण  कर  लिया;  भौर

 mentioned
 amount,  Rs.  6,381,000  was  spent  on

 (ग)  यदि  हां,  तो  क्या  कोयला  बानों
 में  काम  कर  रहे  छोटे  ठेकेदारों  को  भी  मुभ्रावजा
 दिया  जायेगा  ?

 ऊर्जा  मंत्री  (भी  dio  रामचसांग)  :
 (क)  कोयला  खान  राष्ट्रीयकरण  भ्रधि-
 नियमो मे  प्रत्येक  राष्ट्रीयकृत  कोयला  खान  के
 मालिक  को  दी  जाने  वाली  धनराशि  का
 उल्लेख  है।  निरदिष्ट  धनराशि  का  भुगतान
 इस  अधिनियम  के  अधीन  नियुक्त  भुगतान
 भायुक्त  द्वारा  उन  दावों  को  पूरा  करने  के  बाद
 किया  जायेगा  जो  इस  भ्रधिनियम  के  भ्रधीन
 मालिकों  के  खिलाफ  दायर  किये  गये  हैं।

 (ख)  राष्ट्रीकरण  भ्रधिनियम  में
 “खान”  की  परिभाषा  में  खान  में  भ्रथवा  उसकी
 समीपवर्ती  तथा  खान  के  लिए  प्रयुक्त  होते
 बाली  सभी  भूमि  का,  इमारतें,  मशीनें,  भंडार
 भ्रादि  शामिल  है।  तदनुसार  ऐसी  सभी
 मशीने,  उपकरण  और  अन्य  परिसम्पत्तियां
 जो  खान  में  प्रथवा  उसके  पास  थी  शौर
 जिनका  उपयोग  खान  के  लिए  किया  जाता
 था,  राष्ट्रीयकरण  होने  पर  सरकार  में  निहित
 हो  गई  हैं।

 (ग)  भ्रधिनियमों  म ेउल्लिखित  धनराशि
 में,  उन  सभी  परिसम्पत्तियों  पर  देय  धनराशि
 शामिल  है  जो  सरकार  मे  निहित  हो  गई  है।

 राष्ट्रीय  कपड़ा  नीति

 8i95.  भरी  गंगाभक्त  लिंह  :  क्या
 उद्योग  मंत्री  यह  बताने की  कृपा  करेंगे  कि *

 (क)  क्या  स्वतत्ता  प्राप्ति  के बाद  30
 बर्ष  बीत  जाने  के  बाद  भी  सरकार  एक  राष्ट्रीय
 कपड़ा  नीति  बनाने  में  विफल  रही  है,

 ्)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  भौर  राष्ट्रीय  कपड़ा  नीति  तैयार  करने  के
 स्  सरकार  ने  कया  कार्यवाही  की  है,
 भौर
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 (+)  देश  में  कपड़े  की  मांस  पूरी  करने
 के  लिए  सरकार  मिलों,  हथकरभों,  विद्युत
 चालित  करधो  भौर  खादी  प्रामोद्योगों  को किस
 प्रकार  प्राथमिकता  देना  चाहती  है;

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भोमतो
 झाभा  सयतो):  (क)  से  (ग).  यह  कहना
 सच  नहीं  है  कि  सरकार  की  कोई  कपड़ा  नीति
 ही  नही  है।  कपड़ा  क्षेत्र  के  संबंध  में  जिसके
 अंतर्गत  संगठित  शौर  हथकरधा  तथा  विद्युत्‌
 करघा  क्षेत्र  शामिल  है  सरकार  कुछ  निर्देशों
 का  पालन  करती  रही  है।  किन्तु  प्रत्येक  क्षेत्र
 की  सुस्पष्ट  सीमा  रेखा  निर्धारित  करने  भौर
 सूती  तथा  गैर  सूती  फाइबर  का  उपयोग
 करमे  संबंधी  नीति  स्पष्ट  करने  की  आवश्यकता
 साफ  बताई  गई  है।  सभा  पटल  पर  23
 विसम्बर,  977  को  रखे  गये  झौद्योगिक
 नीति  विवरण  में  यह  घोषणा  करके  कि
 संगठित  क्षेत्र  की  मिलो  में  झ्ौर  विद्युत्‌  करघा
 क्षेत्रो  मे बुनाई  को  विस्तार  की  भ्रनुमति
 नही  दी  जायेगी,  तथा  लोगो  को  कपड़ो  की
 झ्रावश्यकता  हथकरधा  झौर  बादी  क्षेत्रों  का
 प्रगामी  विकास  करके  पूरी  की  जायेयी  इस
 दिशा  मे  एक  शुरुझात  की  गई  है।

 Job  Oriented  Plan  for  Backward  Areas

 896  SHRI  MANORANJAN  BHA-
 KTA;:  जा)  the  Minister  of  PLAN-~
 NING  be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  worked  out  a  job  oriented
 plan  for  the  backward  areas  of  the
 country;

 (b)  if  so,  the  main  features  of  the
 plan;  and

 (c)  the  areas  selected  for  implement-
 ing  the  above  plan  and  whether  the
 Union  Territory  of  Andaman  and
 Nicobar  Island  has  also  been  included
 in  the  plan;  if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER  (SHRI
 MORARJ!  DESAI):  (a)  to  (c).  In
 the  Five  Year  Plan  978—-88,  which
 is  to  be  finalised  in  discussion  with  the
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 State  Governments  ang  Union  Ter-
 ritories,  the  sectoral  pfogranimes  at
 the  State  level  will  provide  for
 steps  to  reduce  regional  disparities.
 Area  planning  for  full  employment,
 to  be  achieved  ovet  a  period  of  ten
 years,  will  be  a  feature  of  the  deve-
 lopment  strategy.

 The  Plan  of  the  Union  Territory  of
 Andaman  ang  Nicobar  Islands  will
 be  plepared  with  the  same  objectiv-
 es.

 Expenditure  incurred  on  Filmotsay
 held  in  Madras

 8197.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INFOR-,
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  total  expenditure  incurred  by
 Government  on  the  Filmotsav  held  in
 Madras  between  Srd  January  to  1th
 January,  1978;

 (b)  how  much  of  the  above  has  been
 recovered  through  screening  of  foreign
 films,  through  advertisements  and  other
 sources,  and

 (c)  how  much  foreign  exchange
 business  was  negotiated,  transacted  and
 actually  secured  during  the  Festival?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI);  (a)  Government,
 dig  not  directly  incur  any  expendi-
 ture  ag  such  on  Filmotsav’  78.  The
 Festival  wag  jointly  organised  by  the‘
 Directorate  of  Film  Festivals  and
 the  Film  Finance  Corporation  under
 an  arrangement  by  which  all  direct
 expenditure  was  met  by  the  latter
 This  came  to  Rs.  20.57  lakhs:  Gov-
 ernment  assistance  was  confineg  to
 supervisory  role  of  providing  services
 of  key  personne]  and  general  ad-
 ministrative  agpistance.

 (b)  A  total  sum  of  Re.  25.62  lekhs
 Was  recovered  by  way  of  sales  pro-
 ceeds  through  screening  of
 foreign  films  (Rs.  24.44  ‘akhs),
 through  advertisements  (Re,  0.89
 lakhs)  and  gales  proceeds  from  the
 screening  of  Indian  films  (Rs.  0.49
 Jakhs).
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 (c)  Foreign  exchange  business  of
 Rs.  7.08  jakhs  was  negotiated  by
 the  Indian  Motion  Pictures  Export
 Corporation  for  export  of  Indian  fea-
 ture  filmg  out  of  which  business
 transacted  and  actually  secured  was
 Rs,  31.22  lakhs.  Similarly,  business  of
 Rs.  0.50  lakhs  was  transacted  by
 other  organisations  on  thig  account.

 छटी  योजना  मे  हिमाचल  प्रदेश  के  लिए  विकास
 थोजनायें

 8198.  भी  बालक  रामः  क्‍या  योजना
 मंत्री  यह  बताते  की  कृपा  करेंगे  कि:

 (क)  क्या  सरकार  का  विचार  भौगो-
 लिक  भौर  जलवायु  की  दृष्टि  से  देश  के  पर्वतीय
 क्षेत्रों  में  चिकास  के  लिए,  मैदानी  इलाकों  के
 लिए  बनाई  गई  योजनाप्ोों  से  झलग,  छठी
 पंचवर्षीय  योजना  के  प्रन्तगंत  विकास  योजनाये
 बनाने  का  है;  शौर

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य  बातें
 क्या  हैं  ौर  इस  वोजनाओं  के  परिणामस्वरूप
 हिमाचल  प्रदेश  किस  प्रकार  और  कितना
 लाभान्वित  होगा  ?

 प्रधान  संत्री  (भो  सोरारजी  वेसाई)  :

 (क)  जी,  हा।

 (ख)  राज्य  योजनाझों  के  अंतर्गत  देश
 के  पहाड़ी  क्षेत्रों  के लिए,  कृषि-जलवायु  की
 दशशाझों,  भूभाग,  प्राकृतिक  संसाधनों  भ्रौर
 सामाजिक-सांस्कृतिक  विशेषताभों  के  विशिष्ट
 संदर्भ  में  उप-योजनाएं  तैयार  की  जायेंगी।
 हिमाचल  प्रदेश  के  लिए,  जो  प्रधिकांश  रूप  में
 पहाड़ी  क्षेत्र  है,  राज्य  योजना  समग्र  रुप  में
 उनकी  विशेष  झावश्यकताधों  को  पूरा  करने
 के  लिए  बनाई  जाती  है,  भौर  उक्त  योजना  में
 बहुत  उदार  रुप  में  केन्द्रीय  सहायता  हारा
 सहाबता  की  जाती  है।

 ह  58

 केलीय  प्रभुचाद  ब््रो  मे  कर्मचारियों  को
 शंक्ष्या

 8i99.  भी  जधलेग  :

 शी  मही  लाल  :

 क्या  oe  मंत्री  यह  बनाने,  "को  कृपा
 करेंगे  कि

 (क)  राजभाषा  विभाग  के  केन्द्रीय
 झनुवाद  ब्यूरो  में  कुल  कितने  तकनोकी
 सहायक,  अनुवादक,  अनुवाद  भ्रधिकारी,  सहा-
 यक  निदेशक  शौर  न्य  प्रधिकारों  का  कर
 रहे  है;

 (ल)  उनमें  से  कितने  व्यक्ति,  पदथार
 झौर  वर्गवार  प्रनुसुचित  जातियों  भौर  भ्रनुसुचित
 जनजातियों  के  हैं  जौर  क्या  उनके  प्रारक्षित
 पदों  का  कोटा  भरा  गया  है;

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 है,

 (घ)  क्या  प्रनुमुचित  जातियों  श्रौर
 झनुसूचित  जनजातियों  के  कुछ  भ्रधिकारी
 जुलाई,  976  से  पदोन्नति  के  लिए  प्रभ्यावेदन
 दे  रहे  है,  जौर

 ($)  यदि  हा,  तो  मंत्रालय  के  दिनांक
 (27-11-1972  के  कार्यातय  शापन  संख्या
 27/2/71-एस०सी ०ठी०  श्रौर  दिनांक
 (20-7-1974  के  कार्यालय  ज्ञापन  संख्या
 1041/73-एस०सी ०टी०  के  अन्तर्गत  इन

 अभ्यावेदनों  पर  क्‍या  कार्यवाही  को  गई  है
 जौर  प्रत्येक  वर्ग  के  झारक्षित  कोटे  को  भरने
 के  लिए  सरकार  द्वारा  क्‍या  कार्यवाही  की
 जा  रही  है?

 गृह  मंभालथ में  राज्य  मंत्री  (५  असिक
 लाल  मंदल) :  (क)  से  (ग).  जानकारी
 संलग्न  है।

 (घ)  शौर  (४).  जी  हां  ।  प्रध्यावेदन
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 पर  समुचित  विचार  किया  गया,  क््तु
 प्रावेदनकर्ता  भर्ती  निषमों  के  झतुसार  चयन
 की  परिधि  में  नहीं  भाता  था।  सरकार की  है।

 i290

 नीति  के  धनुसार  प्रत्येक  बर्म  के  भारक्षित  कोटे
 को  भरते  के  लिए  सरकार  पूर्णतया  प्रय्तशील

 कोखीय  धनूवाद  ब्यूरो  में  श्रभिकारियों/कर्मचारियों  शी
 जियरणी

 श्रेणी  दंदनाम  पदों  की  संख्या  भ्रनुसूचित  टिप्पणी
 जाति/प्रनृ-
 सूचित  जन
 जाति  के
 अधिकारी/
 कर्मचारी

 भथम  श्रेणी  निदेशक  3  —  कोई  कोटा  विहित  नहीं
 हैं  1

 शवम  श्रेणी  सयुक्त  निर्देशक  3  —  कोई  कोटा  विहिंत  नही  है  q

 प्रथम  श्रेणी  उप  निदेशक,  2  कोई  कोटा  विहित  नहीं
 है  t

 प्रभम  श्रगी  सहायक  निदेशक  4  एक  पद  प्रारक्षित  है,  किन्तु
 चमन  के  समय  प्रमुसूचित

 जाति/जतजाति  का  कोई
 उम्मीदवार  चयत  की
 परिधि  में  मही  भाता  था
 इसलिए  इस  पद  को  भनार-
 क्षत  कराया  गया  ।

 दितीय  श्रेणी  प्रशासन  भ्रधिकारी  कोई  कोटा  विहिंत  नही  है  t
 (राजपत्नित)|

 द्वितीय  श्रेणी  अनुवाद  भ्रधिकारी  4  3  प्रनुसूचित  कोटे  के  प्रनुसार
 (राजपत्नित  )  जाति,

 द्वितीय  श्रेणी  वरिष्ठ  प्रनुवादक  36  8  प्रनुसूचित  कोटे  के  प्रमुसार
 (अराजपत्नित )  जाति

 तुतीय  श्रेणी  तकनीकी  सहायक,  8  भारक्षित  पदो  लिए  उप-
 युक्त  प्रत्याशी  नहीं  मिल
 सके,  इसलिए  कोटा  पूरा
 नहीं  किया  जा  सका  ।

 ee  ee  a  ee  Eee
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 दिल्‍ली  में  सड़क  बु्हनावें

 8200.  भी  ईश्वर  चौधरी  :  क्या
 ह  मनन्‍्त्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  यह  सच  है  कि  राजधानी  मे
 भातक  सड़क  दुर्घटनाझो  की  सख्या  बढ़  रही  है  ;
 झौर

 (8)  क्‍या  इन  दुर्घटनाभों  का  कारण
 यह  है  कि  सड़  को  पर  दोषपूर्ण  गाड़ियां  चलती
 है  भौर  ड्राइवरो  मे  भी  शारीरिक  रूप  से
 स्वस्थता  की  कमी  है?

 गृह  संज्रालय  सें  राज्य  संत्री  (भी  धतिक
 लाल  संडल)  :  (क)  i-i-78  से
 3i-3-78  तक  की  अवधि  में,  977  के

 दौरान  समान  भ्रवधि  65  घातक  घटनाशो
 की  तुलना  मे  78  भातक  सडक  दुषघंटना
 के  मामलो  की  रिपोर्ट  प्राप्त  हुई।

 वा)  कभी  कभी  दुषंटनाए  दोषपूर्ण
 गाड़ियो  और  ड्राश्वरो  की  शारीरिक  रूप  से
 कमी  के  कारण  होती  है।  लेकिन  मोटर
 गाड़ियो  की  शौर  धीमी  गति  से  चलने  वाले
 बाहनो  की  संख्या  में  उल्लेखनीय  बृद्धि,  परिवहन
 के  विरोधी  तरीके,  झन्घाधुन्ध  भौर
 लापरवाही  से  ड्राइविंग  करना  यातायात
 दुर्घटनाझो  के  मुख्य  कारण  हैं।

 Closing  or  selling  of  sick  units

 8201.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  close
 down  or  sell  to  the  private  sector  some
 incurably  sick  units  taken  over  by  the
 Government;  and

 (b)  if  a0,  what
 thereol?

 are  the  details

 THE  MINISTER  OF  STATE  In
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a) and  (b)  Certain  provisions  contained

 in  the  Industries  (Development  and
 Regulation)  Act,  95l  empower  the
 Central  Government  to  call  for  a  re-
 port  from  the  “Authorised  persons”  of
 an  industrial  undertaking,  the  manage-
 ment  of  which  has  been  taken  over  by at  under  the  Industries  (Development
 and  Regulation)  Act.  If  on  receipt  of
 such  a  report  from  the  authorised  per-
 son,  the  Central  Government  is  satis-
 fied  that  the  financial  condition  and
 other  circumstances  of  the  company
 Owning  the  sick  industrial  undertaking
 are  such  that  it  is  not  in  a  position  to
 meet  its  current  liabilities  out  of  its
 current  assets,  it  may,  i¢  it  considers
 it  necessary  in  the  interest  of  general
 public  so  to  do,  decide  that  the  said
 industrial  undertaking  may  be  sold  as
 a  running  concern.  However,  no  such
 proposal  in  relation  to  any  specific
 industrial  undertaking  whose  manage-
 ment  has  been  taken  over  under  the
 Industries  (Development  and  Regula-
 tion)  Act,  95i  is  presently  under  con-
 sideration  of  the  Government.

 Pending  requests  of  licence  and  letter
 of  intents  and  simplifying  procedure

 8202  SHRI  SURYA  NARAYAN
 SINGH  Will  the  Minister  of  INDUS.
 TRY  be  pleased  to  state

 (a)  the  number  of  requests  pending
 consideration  for  grant  of  licence  and’
 letters  of  intent  at  the  end  of  March,
 1978,

 (b)  the  number  of  such  requests
 pending  consideration  from  Madbya
 Pradesh,

 (०)  whether  the  proposal  to  simplify
 the  arating  procedure  in  order  to-

 uick  disposal  of  auch  requests  is  under
 consideration  of  the  Government;  and

 (a)  if  80,  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
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 (SHRIMATI  ABHA  MAITI):  (a)
 208  Ucensing  applications  were  due
 for  disposal  as  on  3i-8-978  for  setting
 up  new  undertakings,  effecting  sub-
 stantial  expansion  and/or  for  the
 manufacture  of  new  articles.

 (b)  70  applications  from  Madhya
 Pradesh  were  due  for  disposal  as  on
 /.31-3-1978,

 (c)  Licensing  and  related  procedures
 387९  been  simplified  so  as  to  reduce

 the  time  lag  in  issuing  the  requisite
 approval.  Efforts  are  made  to  issue
 various  clearances  expeditiously.

 ६8)  Does  not  arise.

 Subsidy  for  cement  units

 8203.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  grant
 subsidy  for  cement  units;  and

 (b)  af  so,  what  are  the  details  and
 objective  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  Government  have  appointed
 a  high  level  Committee  for  carrying
 out  a  comprehensive  review  of  the
 Cement  Industry.  The  terms  of  refer-
 ence  ta  the  Committee  include,  inter
 alia,  fresh  study  of  the  cost  structure
 and  ex-work  price  for  cement  Govern-
 ment  are  also  considering  grant  of  sub-
 sidy  to  cement  units  for  captive  power
 alants  etc.

 Panel  to  review  implementation  of
 power  prejects

 8204.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  ENBRGY  be
 pleased  to  state:

 (a)  whether  the  t  mf.
 vot  State  Power  Minister,  Chairmen  of
 Electricity  Boards  held  in  Delhi  has

 APRIL  26,  3978  Written  Answers  ‘124

 recommended  for  setting  up  a  panel
 to  review  implementation  of  power  pro-
 jects  throughout  the  country;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  ENERGY  (SHRI
 P,  RAMACHANDRAN):  (a)  and  (b).
 It  was  decided  that  a  suitable  orga-
 nisation  be  established  in  each  State
 for  effective  monitoring  of  the  pro-
 gress  of  power  projects.  The  Chief
 Ministers  of  the  States  have  been
 requested  to  review  the  existing  875
 rangements  in  this  regard  and  to
 strengthen  the  organisation  wherever
 required.

 It  was  also  decided  to  have  a  Stand-
 ing  Committee  of  the  Power  Ministers’
 Conference.  This  has  since  been  set
 ‘up.

 बेरोजगारी  भला  योजना  के  बारे  से  महाराष्ट्र
 सरकार  का  कामून

 8205.  जी  केशभ  राव  धोंडगे  :  क्‍या

 शूह  .... | ह  यह  बताने  की  कपा  करेंगे  कि:

 (क)  क्‍या  बेरोजगारी  भत्ता  योजना  के
 बारे  में  महाराष्ट्र  सरकार  ने  कोई  कानून
 पारित  किया  है  भौर  केल्रीय  सरकार  के  भनु-
 मोदन  के  लिए  उसे  प्रस्तुत  किया  है  ;

 (ख)  केन्द्रीय  सरकार  द्वारा  उसे  स्वीकृति
 न  दिये  जाने  के  क्या  कारण  हैं  ;

 (ग)  क्‍या  महाराष्द  सरकार  भौर
 वहां  की  जनता  में  बहुत  भ्रसन्‍्तोष  व्याप्त  है  ;
 शौर

 (थ)  इस  बारे  &  केन्द्रीय  सरकार  की
 क्या  प्रतिक्रिया  है?

 ह  मंत्रालय  में  राज्य  मंत्री  (थी  एस०
 to  पाठिल)  :  (क)  महाराष्ट्र  रोजगार
 ग्रारण्टी  विधेयक,  i977  राष्ट्रपति  की
 स्वीकृति  के  लिए  प्राप्त  हुआ  है।
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 (ख)  विधेयक  के  उपब्ध,  विशेषकर
 ये  उपक्ध  जो  बेरोजगार  ते  की  शब्रदामग्ी
 के  बारे  में  है,  ऐसे  नीति  सम्बन्धी  मामले  हैं
 जिन  पर  सावधानी  से  बिचार  करने  की
 आवश्यता  है।

 (ग)  भौर  (घ)  भारत  सरकार  के
 पास  यह  निष्कर्ष  निकालने  का  कोई  कारण
 नही  है  कि  महाराष्ट्र  के  लोगो  में  भ्रसन्‍्तोष
 व्याप्त  है।  परन्तु  राज्य  सरकार  मे  विधेयक
 को  शीघ्र  स्व्रीकृति  प्रदान  करने  की  भांग  की
 है,  जिस  पर  भारत  सरकार  विचार  कर  रही
 |

 अड़काने  जाले  तथा  समसभोखेज  समाचार
 प्रकाशित  करते  पर  सलाचार  पत्रों  पर

 नियत्रण

 8206.  भरी  मृत्युंजय  प्रसाद  :  क्‍या
 सूचना  ौर  प्रसारण  मन्त्री  यह  बताने  की
 न्र्पा  करेगे  कि

 (क)  भड़काने  वाले  तथा  सनसनीखेज
 समाचार,  जिनका  कोई  पश्राधार  नहीं  है
 अथवा  बहुत  कमजोर  प्राधार  है  ध्ौर  जिनसे
 व्यक्तियों  के  कुछ  दलो  में  वैमनस्थ  पैदा  होता
 है,  समाज  में  झसन्तोष  फैलता  है  पौर  लोगो
 की  धार्मिक  भावनाओों  को  ठोस  पहुचतो  है
 अथवा  जिनका  उद्देश्य  झूठी  झफ्वाहू  फैलाना
 है,  प्रकाशित  करने  वाले  समाचारपत्ो,
 तथा  उनके  पभ्रध्िकारियो,  मालिको,  सम्पादको
 पर  नियस्तण  रखने  शौर  यदि  प्रावश्यक्ता
 पड़े  तो  उन्हें  दण्ड  देने  प्रथवा  न्यायालयों  से
 दण्डित  कराने  के  लिए  बपा  व्यवस्था  की  गई
 है  ,  भौर

 (ल)  ब्रैस  स्वतस्त्रता  का  दुरुषयोग
 किस  प्रकार  रोका  जाता  है?

 सूचना  और  मंत्री  (भरी  ere
 wr  werk  (क)  इन  प्रपशाथों

 में  रत  समाचारपन्ोों  से  निपटने  के  सिए  भार-
 तीय  दण्ड  संहिता  तथा  प्रापराधिक  दच्ड
 सहिता  में  प्रावधान  है।  भारतीय  दण्ड
 सहिता  की  पारा  1248,  153%,  1538,
 झौर  295क,  तथा  भापराधिक  दण्ड  संहिता
 की  धारा  95  धौर  455  सनसनीखेज  या
 भड़काने  वाले  समाचारो,  जिनका  झाधार  नहों
 होता  या  बहुत  कमजोर  प्राधार  होता  है
 झौर  जिनसे  व्यक्तियों  के  दलों  में  वैमतस्य
 पैदा  होता  है,  को  प्रकाशित  करने  वाले
 प्रकाशनो  की  समस्याझो  से  सम्बन्धित  है  tv
 झ्रापराधिक  दण्ड  सहिता  की  धारा  95  के
 झनुसार  राज्य  सरकारों  को  यह  भ्रधिकार  है
 कि  वे  प्रकाशनों  की  प्रतिया  जब्त  कर  सकें
 शौर  जिन  प्रतियो  को  जब्त  करने  की  घोषणा
 हो  गई  हो,  उनको  प्रधिकार  में  लेने  के  लिए
 तलाशी  के  वारण्ट  जारी  कर  सके  प्रापराधिक
 दण्ड  सहिता  की  धारा  08  के  तहत  सनसनी
 खेज  समाचार,  आदि  का  प्रसार  करने  वाले
 व्यक्तियों  से  भ्रण्छे  व्यवहार  के  लिए  जमानत
 की  माग  की  जा  सकती  है।  इस  सम्बन्ध  में
 कार्यकारी  प्रधिकार  का  प्रयोग  राज्य  सरकारो
 त्या  संघ  शासित  क्षेत्रों  के  प्रशासनों  द्वारा
 झपनी  प्रवर्तन  एजेंसियो  के  माध्यम  से  किया
 जाता  है।

 (ख)  जबकि  उपलब्ध  दाण्डिक  प्राव
 धानो  का  प्रयोग  राज्य  सरकारों  द्वारा  किया
 जाता  है  अस्तावित  प्रेस  परिषद्‌  इस  प्रकार
 की  प्रवृत्तियों  को  रोकने  के  लिए  प्रैस  पर  भ्रपने
 नैतिक  भ्रधिकार  का  प्रयोग  करेगी।

 Quota  of  Coal  and  Power  to
 Textile  Mills

 8207  SHRI  PARMANAND  GOVIND-
 JIWALA.  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  is  it  a  fact  that  the  quota  of  the
 coal  given  to  textile  industries  have
 been  reduced  by  40  per  cent,
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 (b)  is  it  also  a  fact  that  the  supply
 of  electric  power  to  the  textile  industry
 is  also  irregular;

 (c)  if  not,  it  is  not  also  a  fact  that
 the  Textile  Mills  Association  has  in
 a  press  release  complained  ef  the  cut
 to  the  extent  of  40  per  cent;

 (a)  whether  Government  has  probed
 into  the  complaint;  and

 (e)  if  so,  what  is  the  reaction  of
 Government?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  The  in-
 formation  sought  m  the  question  has
 been  collected  from  the  Ministries  of
 Railways  and  Energy  and  is  furnished
 as  follows:

 (a)  and  (b).  No,  Sur.
 (c)  No  such  press  release  has  come

 to  the  notice  of  this  Ministry.
 (d)  and  (e).  Do  not  arise.

 Pension  to  freedom  fighters  from  Bihar
 and  U.P.

 8208.  SHRI  AGHAN  SINGH  THA-
 KUR.  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  number  district-wise  of
 the  freedom  fighters  who  have  been
 receiving  pensions  from  the  Central
 Government  in  Bihar  and  Uttar  Pra-
 desh;

 (b)  the  number  district-wise  in  the
 above  States  of  those  persons  whose
 pensions  have  been  withheld  and  the
 reasons  therefor;  and

 (c)  the  number  of  applications  for
 pension  from  these  States  which  are
 still  pending  and  the  time  by  which  a
 decision  will  be  taken  on  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  and
 (b).  The  figures  are  as  follows:—

 Nameofthe  No.of  No.  of  cases
 State  cases  withhe.d/ tioned  suspended. a

 Bihar  t9,296  gag Uttar  Pradesh  18,0y6  907
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 District-wise  break  up  is  given  in
 statements  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-294/78].

 Pensions  have  been  suspended/can-
 celled  in  cases  where  it  has  subse-
 quently  come  to  notice  that  the  apph-
 cants  are  ineligible  for  pension  be-
 cause—

 (i)  they  have  not  undergone  the
 minimum  prescribed  political  suffer-
 ing;  or

 Gi)  the  suffering  is  not  in  connec.
 tion  with  the  freedom  movement;,
 or

 qu)  they  are  having  an  income
 which  is  more  than  the  prescribed
 minimum.
 (c)  No  application  is  pending  initial

 scrutiny.  However,  12,060  cases  in
 Bihar  and  536  cases  7)  Uttar  Pradesh,
 have  been  filed  for  want  of  acceptable
 documentary  evidence  from  the  free-
 dom  fighters.  As  and  when  the  re-
 quired  evidence/information  is  received
 the  cases  will  be  reviewed  and  pension
 sanctioned  in  eligible  cases.

 Crisis  in  Thermal  Power  Units  due
 to  lew  coal  inventories  in  Delhi  and

 Maharashtra
 8209.  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  published  in
 the  Economic  Times  dated  26th  March,
 978  indicating  that  a  crisis  has  de-
 veloped  in  the  Thermal  Power  Genera-
 tion  Plants  in  Delhi  and  Maharashtra
 as  a  result  of  critically  low  coal  inven-
 tories;

 (b)  efforts  made  by  Government  to
 rush  coal  to  boost  inventories  to  the
 affected  Thermal  Power  Planta;  and
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 ment

 p  ony
 tmely  action  to  avert  ्; ह  a0,  ‘what  action  the  Government

 Rave  taker  or  propose  to  tale  against the  persons  responsible  for  the  lapse?
 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a) The  Government  is  aware  that  reports regarding  shortage  of  coal  in  thermal
 power  stations  in  Maharashtra  and
 Delhi  have  been  published  in  some
 newspapers.

 (b)  A  number  of  steps  were  taken
 ty  the  Government  to  supply  additional
 quantities  of  coal  to  the  affected thermal  power  stations,  namely,  (:) additional  coal  rakes  were  diverted  to
 the  concerned  power  stations,  (a)  rail-
 ‘ways/coal  supply  companies  were  ask-
 ed  to  move  additional  quantities  of  coal
 to  affected  power  stations  on  priority
 basis,  (iii)  ad  hoc  linkages  were  ar-
 ranged  for  thermal  power  stations  in
 Maharashtra  from  Pench  and  Singarem coalfields  and  (iv)  railways  were  re-
 quested  to  make  available  additional
 wagons  for  movement  of  coal  to  the
 affected  power  stations.

 (c)  The  depletion  m  the  coal  stocks
 of  power  stations  in  Maharashtra  and
 Delhi  had  resulted  from  a  variety  of
 weasons  and  cannot  be  attributed  to
 the  failure  on  the  part  of  the  manage-
 ment  of  power  stations.  The  question
 of  taking  action  against  persons  res-
 ponsible  for  the  lapse  therefore  does
 not  arise.

 Sale  of  Defective  Bread  in  Delhi

 8210.  SHRI  GOVINDA  MUNDA:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  defec-
 five  bread  of  Bakries  in  Delhi,  which
 fs  not  fit  for  human  consumption,  is
 Being  marketed; >

 ery
 (by  if  90,  what  is  the  cause  of  it;

 aad
 Wee  58.4.

 step  the  sale  of  such  g  commodity  in the  market  immediately?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  INDUSTRY (SHRIMATI  ABHA  MAITI):  (a) and  (b).  Government  has  not  received any  complaint  so  far  about  the  mar-
 keting  of  defective  bread  in  Delhi,

 (c)  Does  not  arise.

 Appointment  of  C.S.s,  Officers  in
 Deputy  Secretary's  Grade

 82l.  SHRI  GANGA  SINGH:  wil
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 appointments/promotions  of  ILES,/
 LS.S.  Officers  to  cadre  posts  are  made
 without  any  prior  consultation  with
 the  Ministries;  and

 (b)  if  so,  the  reasons  as  to  why similar  procedure  hag  not  been  adop-
 ted  for  the  appointment  of  C.S.S.
 Officers  to  Deputy  Secretarics  grade
 for  whom  the  posts  in  Secretariat  are
 cadre  posts?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  s.  D.  PATIL):  (a)  Appointments
 of  Grade  I/Grade  II  officers  of  IES/
 SS  to  posts  in  various  Ministries/
 Departments,  included  in  the  cadre  of
 these  Services,  are  made  in  consulta-
 tion  with  the  administrative  Ministry/
 Department  concerned.  In  the  case  of
 officers  of  Grade  III/Grade  IV  of  those
 Services,  they  are  posted  straightaway
 against  the  cadre  posts.

 (b)  Posts  of  Deputy  Secretary  in
 the  Secretariat  are  not  cadre  posts  for
 any  Service.  Hence  the  question  of
 nominating  officers  of  CSS  in  these
 posts,  like  IES/ISg  Officers  posted  to
 their  own  cadre  posts,  does  not  arise.
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 कर्संचारियों  के  बिद्ध  झाव्टाचार  के  झारोप

 82i2.  श्री  हुकलदेज  भाराघषण  थादय  +
 क्‍या  गृह  मन्ती  यह  बताने  की  कपा  करेंगे
 कि  गत  तीन  वर्षों  के  दौरान  केन्द्रीय  सरकार
 के  कितने  कर्मचारियों  के  विरुद्ध  भ्रष्टाचार
 के  श्रारोपों  की  शिकायतें  प्राप्त  हुई  तथा  कितने
 कर्मचारियों  के  मामलों  में  जांच  की  गई  तथा
 उनमें  से  कितने  दोषी  पाए  गए  तथा  कितनों
 को  दण्ड  दिया  गया  तथा  कितने  कर्मचारियों
 को  दोषमुक्त  कर  दिया  गया  झौर  उसके
 क्या  कारण  हैं?

 गृह  मंत्रालय  में  राज्य  मंत्री  (घो  एस०
 to  पाटिल)  :  सूचना  एकत्तवित  की  जा
 रही  है  भौर  इसे  सभा  के  पटल  पर  रख  दिया
 जाएगा।

 ग्रामीण  विद्युतोकरण  निगम  हारा  उदयपुर
 (राजस्थान)  को  ग्रामोण  विद्युतोकरण  योज-

 नाओं  हेतु  स्वीकृत  राशि

 8213.  शी भानु  कुमार  शास्त्री  :  क्या
 ऊर्जा  मन्त्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  गत  दो  वर्षों  के  दौरान  ग्रामीण
 विद्यतीकरण  निगम  द्वारा  उदयपुर  (राजस्थान  )
 के  लिए  कितनी  विद्यतीकरण  योजनाए  स्वीकृत
 की  गई  है  तथा  उसके  लिए  राशि  दी  गई  ;
 शर

 (ख)  राज्य  की  विद्युतीकरण  की
 कितनी  योजनाए  केन्द्रीय  सरकार  के  विचाराधीन
 है?

 ऊर्जा  मंत्री  (भो पी० पी०  राम  खन)  :
 (क)  वर्ष  1976-77  शौर  1977-78

 के  दोरान  निगम  ने,  राजस्थान  के  उदयपुर
 जिले  को,  2.  7!  करोड़  रुपये  की  कुल  ऋण
 सहायता  की  7  ग्राम  विद्युतीकरण  स्कीमें
 स्वीकृत  की  हैं।
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 (a)  राजस्थान  राज्य  बिजली  बोर्ड
 द्वारा  प्रायोजित  2.66  करोड़  रुपए  के
 ऋण  परिव्यम को,  8 स्कीमें,  3  मार्च,  978
 को  निगम  के  पास  विचाराधीन  थी।

 Increase  in  the  dacoities  and  cattle
 lifting  by  armed  gangs  crossing  the
 border  from  Bangladesh  into  Tripura

 824  SHRI  PRASANNBHAI  MEHTA:
 Will  the  Minster  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  dacoit-
 ties  and  cattle  lifting  by  armed  gangs
 crossing  the  border  from  Bangladesh
 into  Tripura  are  on  the  increase,

 (b)  if  so,  whether  the  Border
 Security  Force  has  been  found  in-
 adequate  in  tackling  the  problem;

 (c)  what  steps  are  being  taken  te
 meet  the  challenge;

 (d)  whether  army  has  been  alerted
 in  this  regard;  and

 (e)  whether  the  Ministry  has  taken
 up  the  matter  with  the  Bangladesh
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (ec).  There  has  been  no  significant
 increase  in  dacoities  and  cattle  lifting
 along  the  Tripura-Bangladesh  Border
 and  the  BSF.  is  dealing  with  the
 problem  adequately.  BS.F.  authorities
 have  also  recently  discussed  the  pro-
 blems  relating  to  border  crime  and
 manning  of  the  international  border,
 with  the  Chief  Minister  of  Tripura,
 with  a  view  to  make  the  arrangements
 for  prevention  of  border  crime  more
 effective.

 (9)  and  (e).  No,  Sir.
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 हिन्दी  में  चल  रहे  प्रशिक्षण  संस्थान

 82i5.  ot  राम  प्रसाद  देशमुख  :
 यया  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उनके  मंत्रालय  श्रौर  उससे  संपंद्ध
 तथा  भ्रधीनस्थ  कार्यालयों  में  प्रशिक्षण  संस्थानों
 की  कुल  संख्या  क्‍या  है  ;

 (ख)  उनमें  कुल  कितते  पाठ्यक्रम  चल
 ?

 (4)  उनमें  से  कितने  पाठ्यक्रम  हिन्दी
 माध्यम  और  अंग्रेजी  माध्यम  से  भ्रलग-प्रलग
 चल  रहे  हैं  ;  और

 (घ)  इस  समय  जो  पाद्यक्रम  भ्रंग्रेजी
 माध्यम  से  चल  रहे  हैं  उन्हें  हिन्दी  माध्यम  मे
 चलाने  के  लिए  सरकार  ने  क्‍या  कार्यवाही  की
 है?

 ऊर्जा  मंत्री  (श्री  पी०  रामचखन)  :
 (क)  चार  ताप  विद्युत  कामिक  प्रशिक्षण

 संस्थान  दिल्ली,  नागपुर,  दुर्गापुर  तथा  नेंबेली'
 में  स्थित  है  ।  इसके  झ्तिरिक्त  एक  विद्युत
 अणाली  प्रशिक्षण  संस्थान  तथा  एक  गरम-
 लाइन  प्रशिक्षण  संस्थान  भी  है  ।  ये  दोनों
 बंगलौर  में  हैं  ।

 (ख)  दिल्‍ली  तथा  नेवेली  के  संस्थानों
 मेंदो  पाठ्यक्रम  चलाए  जा  रहे  हैं--एक
 इंजीनियरी  अधिकारियों  के  लिए  तथा  दूसरा
 भब्रचालकों  के  लिए  ।  दुर्गापुर  संस्थान  में  केवल
 भ्रचालकों  के  लिए  ही  पाद्यक्रम  चलाया
 जा  रहा  है  तथा  नागपुर  में  इस  समय  केवल
 इंजीनियरी  भ्रधिकारियों  के  लिए  ही  पाद्य-
 म  चलाया  जा  रहा  है  ।

 विद्युत  प्रणाली  प्रशिक्षण  संस्थान  में
 निम्नलिखित  छः  पाद्यक्रम  चलाये  जा  रहे
 हैं

 (1)  विद्युत  प्रणाली  प्रचालन  पर  दस
 सप्ताह  का  पाठ्यक्रम

 (2)  विद्युत  प्रणाली  प्रचालन  पर  छः
 सप्ताह  का  विशेषज्ञ  पाठ्यक्रम  ।

 (3)  विद्युत  प्रणाली  में  कम्प्यूटर  के
 प्रयोग  पर  आठ  सप्ताह  का  पाठ्यक्रम  |

 (4)  विद्युत  प्रणाली  सुरक्षा  तथा  ट्र
 मैन्टेशन  पर  चार  सप्ताह  का  पाद्यक्रम  |

 (5)  विद्युत  प्रणाली  में  संचार  व्यवस्था
 पर  चार  सप्ताह  का  पाठ्यक्रम  ।

 (6)  विद्युत  श्रौर  दूर  संचार  समन्वय
 पर  दो  सप्ताह  का  पाद्यक्रम  I

 गरम  लाइन  प्रशिक्षण  केन्द्र  में  गरम  लाइन
 अनुरक्षण  तकनीकों  का  प्रशिक्षण  दिया  जाता
 है

 (ग)  इस  समय  सभी  पाठ्यक्रम  अंग्रेजी
 में  चलाये  जा  रहे  हैं  ।

 (घ)  क्योंकि  चलाये  जा  रहे  पाठ्य-
 क्रम  अत्यन्त  तकनीकी  किस्म  के  हैं  शरत:  उन्हें
 हिन्दी  में  चलाने  को  इस  समय  कोई  योजना
 नही  है।

 Winding  up  of  Match  Factories

 82i6.  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  are  considering  any  proposal
 for  winding  up  of  the  existing  match
 factories  and  ownership  and  the
 Industry  Minister  hag  declared  i¢  in  @
 public  meeting  recently;

 (9)  if  80,  the  details  of  such  propo-
 sals  and  by  what  alternative  method
 the  present  companies  will  be  winded
 up  and  by  when  and  whether  em.
 ployees  interests  will  be  protected;
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 (ce)  number  of  match  factories  in  ihe
 country  and  number  amongst  them
 owned  or  managed  by  foreign  firms
 and  number  of  each  of  them  likely  to
 be  winded  up?

 THE  MINISTER  OF  STATE  !N
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 to  (c).  There  are  3066  small  _  scale
 match  units  in  the  country  including
 Khadi  Units  and  Cooperative  Units,
 all  owned  by  Indians.  In  addition
 M/s.  WIMCO  Ltd.,  Bombay,  the  only
 company  in  the  large  scale  sector,  are
 having  5  units  manufacturing  matches.
 Recently  in  a  public  speech  at  Coimba-
 tore,  Minister  of  Industry  referred  to
 his  talks  with  the  top  management
 people  of  M/s.  WIMCO  Ltd.  in  which
 he  had  informed  them  that  they  should,
 over  a  period  of  three  years,  phase
 out  their  production  of  matches  and
 diversify  their  activities.  The  modali-
 ties  of  this  are  under  discussion  with
 the  company  in  order  to  ensure  that
 there  is  the  minimum  dislocation  and
 no  adverse  effect  on  existing  employ-
 ment.

 Regroupmg  of  Naxalites  in  Orissa

 8217.  SHRI  कर,  PRADHANI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Central  Government
 are  aware  that  Naxalites  are  regroup-
 ing  themselves  in  Orissa;

 (b)  whether  it  is  also  a  fact  that
 white  paper  on  police  issued  by  the
 Home  Department  attributed  the  step-
 up  in  Naxalite  activities  to  the  recent
 release  of  a  large  number  of  their
 eadre  from  jails  and  they  are  active
 particularly  among  peasants,  landless
 labourers  and  industrial  workers;  and

 (c)  if  so,  the  reaction  of  Central
 Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 SHRI  DHANIK  LAL  MANDAL):  (a)
 fo  (c).  According  to  the  Government
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 of  Orissa  the  relevant  portion  from  the
 White  paper  on  police  issued  by  the
 State  Home  Department  reads  as
 under:—

 “With  the  release  of  a  large  num-
 ber  of  leading  CP(ML)  cadres  in
 pursuance  of  the  policy  of  the  Goy-
 ernment,  the  CP(ML)  cadres  were
 reorganising  and  regrouping  them-
 selves.  The  CP(ML)  cadres  have
 been  particularly  active  among  pea-
 sants,  landless  labourers  and  indus-
 trial  workers.  Several  incidents  of
 their  instigating  the  share  croppers.
 and  the  Adivasis  to  forcibly  harvest
 crops  from  land  cultivated  by  them.
 or  illegally  transferred  (from)  fore-
 fathers  came  to  notice.  No  serious
 law  and  order  problem,  however,
 arose  on  account  of  such  instigation
 although  tensions  prevailed  for  some
 time.  The  police  continue  to  main-
 tain  vigilance.”

 The  State  Government  have  stated
 that  no  serious  law  and  order  problem
 has  arisen  on  account  of  the  activi-
 ties  of  Naxalites  so  far.

 सम्भल  झील  में  कार्यरत  बरोजगार  हो  गये

 कर्मचारियों  के  लिए  बैक  ल्पिक  रोजगार

 82i8.  श्री  नाथू  सिंह  :  क्‍या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सम्भल  झील

 (राजस्थान)  से  नमक  का  उत्पादन  एक  वर्ष

 पूर्व  बन्द  कर  दिया  गया  था  ;

 (ख)  यदि  हां,  तो  इस  समस्या  को  हल
 करने  के  लिये  सरकार  द्वारा  क्या  कार्यवाही
 की  जा  रही  है  ;

 (ग)  वहां  पर  कितने  कर्मचारी  बेरोज-

 गार  हो  गये  हैं  ;  और

 (घ)  क्‍या  उन्हें  वैकल्पिक  रोजगार  देने

 के  लिए  सरकार  की  कोई  योजना  है  ;
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 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 आधा  मयती)  :(क)  सांभर  लेक  में  i976

 में  बन्द  कर  दिए  जाने  के  बाद  नमक  का

 उत्पादन  नहीं  हुआ  है  किन्तु  चालू  वर्ष  में  करीब

 10,000  मी०  टन  नमक  का  उत्पादन

 होने  को  आशा  है  1

 (ख)  नमक  बनाने  वाले  स्थलों  (साल्ट-

 बक्से )  की  बाढ़  के  पानी  से  रक्षा  करने  के

 लिए  गुढ़ा  आयोग  बांध  की  ऊचांई  i0  फीट

 बढ़ायी  जा  रही  है  ।  इसके  अलावा  कम्पती'

 अपनी  कुछ  क्यारियों  की  मेड़ों  को  ऊंचा  करके

 नमक  उत्पादक  क्षेत्रों  का  पृथक  करने  तथा

 बाढ़  के  पानी  से  बचाव  के  लिए  दूसरी  पंक्ति
 तैयार  करने  के  कार्य  में  लगी  है.

 (ग)  किसी  भी  कर्मचारी  की  छंटनी

 नहीं  की  गई  है  ।

 हुच)  प्रश्न  ही  नहीं  उठता

 Unprecedented  Crisis  of  Paper

 '82I9.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  experts  on  book
 printing  have  expressed  the  appre-
 hension  that  there  will  be  tinprece-
 dented  crisis  of  paper  this  year;

 (b)  if  so,  the  reasons  for  the  shor-
 tage  of  paper  in  the  country;  and

 (c)  the  action  proposed  to  be  taken
 by  Government  against  the  persons
 responsible  for  creating  artificial  scar-
 city  in  paper  and  selling  it  on  arbi.
 trary  rates  and  to  promote  the  paper
 production  in  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Representations  have  been  received
 from  Publishers  to  the  effect  that
 Paper  Manufacturers  had  increased

 prices  of  their  products  and  that  pub-
 lishers  are  having  difficulties  in  obtain-
 ing  paper  at  reasonable  prices  for  the
 production  of  books.

 (b)  and  (c).  Despite  the  overall  in-
 crease  in  the  production  of  paper  and
 paper  boards  by  54,000  tonnes  during
 1977,  the  percentage  of  production  of
 cultural  varieties  of  paper  declined  by
 about  24  per  cent  in  terms  of  total
 production  because  of  higher  percent-
 age  production  of  industrial  varieties.
 With  a  view  to  increase  the  produc-
 tion  of  writing  and  printing  papers,
 Government  have  issued  the  Paper.
 (Regulation  of  Production)  Order,  978
 On  8-3-1978  which  stipulates  inter  alia
 that  paper  mills  with  an  installed
 capacity  of  25  tonnes  per  day  or  more
 should  produce  white  printing  paper  te
 the  extent  of  30  per  cent  of  total  pro-
 duction  and  five  other  common  varie-
 ties  of  writing  and  printing  paper
 (cream  laid  or  wove  paper.  offset  or
 litho  paper  and  typing  paper)  to  the
 extent  of  at  least  33  per  cent  of  total
 production  of  which  not  less  than  20
 per  cent  shall  be  cream  laid  or  wove
 paper.  This  is  expected  to  lead  te
 an  increased  availability  of  commonly
 used  varities  of  cultural  paper  and
 to  stabilise  the  prices.  However,  if
 there  is  any  unreasonable  increase  in
 the  prices  of  any  specific  variety  of
 paper,  Government  would  consider
 taking  suitable  measures,  including  the
 import  of  paper,  to  protect  the  interests
 of  the  consumers.

 उत्तर  प्रदेश  सें  बिजली  को  कमी

 8220.  डा०  सहादीपक  सिह  शाक्य :

 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  क्‍या  उनका  ध्यान  उत्तर  प्रदेश  में

 बिजली  की  कमी  की  ओर  दिलाया  गया  है  ;

 (ख)  यदि  हां,  तो  राज्य  की  (मेगा-
 वाट  में)  वर्तमान  आवश्यकता  कितनी  है;
 और
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 (ग)  सरकार  द्वारा  इस  मामले  में  क्या  (6)  भोवरा  ताप  विद्युत केश  में  220
 कार्मबाही की  जा  रही  है  ?  मेगावाट  की  दूसरी  बूनिट  को  चालू  वर्ष  के

 कर्जा  मंत्री  (भो  the  de
 दौरान  चालू  किए  जाने  का  कार्यक्रम  है

 (क)  उत्तर  प्रदेश  में  बिजली  की  कमी  का  (7)  सरकार  द्वारा  स्वीकृत  की  जा
 सरकार  को  पता  है  ।  चुकी  नई  ताप  विद्युत  परियोजनाभों  का

 निर्माण  कार्य  राज्य  बिजली  बोर्डे  ने  हाथ  में
 (ख)  मार्च,  978  में  बिजली  की  ले  लिया  है

 "  “

 झावश्यकता  2420  मेगावाट  होने  का  प्रनुमान
 लगाया  बता  था  ।  (8)  राज्य  में  नए  ताप  विद्युत  केन्द्र

 स्थापित  करने  के  प्रस्ताव  सरकार  के  विचरा-
 (ग)  उत्तर  प्रदेश  में  बिजली  की  सप्लाई  घीन  हैं  ।

 रकार कवच

 में  सुधार  लाने  के  लिए  सरकार  निम्नलिखित
 उपाय  कर  रही  है  =  (9)  उत्तर  प्रदेश  की  बिजली  की

 श्रावश्यकता  को  पूरा  करने  के  लिए,  उत्तर
 q)  भार  भर  विद्युत  उत्पादन  संतुलन  क्षेत्रीय  विद्युत  प्रिड  से  जब  भी  भ्रावश्यक  सहा- का  बेहतर  प्रबंध  ।  मवा  उपलब्ध  हो,  उसकी  व्यवस्था  की

 (2)  पतनकी,  झोबरा  शौर  हरदुभागंज  जाती  है
 के  ताप  विद्युत  यूनिटों  से उपलब्धता  में  सुधार
 लाने  के  लिए  परियोजना  नवीकरण  भभियान

 शुरू  कर  दिया  गया  है  ।  Import  of  Tallow

 (3)  उत्तर  प्रदेश  राज्य  बिजली  बो  8221.  SHRI  OM  PRAKASH  TYAGI:

 में
 Will  the  Minister  of  INDUSTRY  be

 की  प्रणाली  में  रूर्ण  यूनिटों  के  क्षतिग्रस्त  पुजो  pleased  to  state:
 को  प्रतिस्थापित  करने  तथा  उन्हें

 पुनः  चालू हु
 ‘%  (a)  whether  it  is  8  fact  that  the करने  की  व्यवस्था  की  गई  है

 '  tallow  imported  from  abroad,  which
 में

 contains  tallow  of  cows  and  pigs,  is
 (4)  उपस्कर  में  जहां  भी  भपेक्षित  हों,  used  in  the  manufacture  of  soap  in

 झावश्यक  संशोधन  करके,  फुटकर  पुजो  की  India;
 उपलब्धता,  भ्रपेक्षित  गुणवत्ता  के  कोयले,  (b)  whether  it  is  also  a  fact  that
 इत्यादि  की  व्यवस्था  करके  वर्तमान  ताप  there  are  s0me  religious  sects  and
 विद्युत  उत्पादन  संयंत्रों  स ेउपलब्धता  में  तथा

 religious  minded
 persons  in  India, उनकी  विश्वसनीयता  में  सुधार  करके  उनसे  who

 cons  ७  use  of  tallow
 and  pig;  a  hateful  and  un-

 झधिकतम  बिजली  उत्पन्न  करने  के  लिए  कदम  valigions  act
 नए  है!  (९)  if  so,  whether  keeping  in  view

 (5)  भोबरा  ताप  विद्युत  केन्द्र  की  270  Ll  ap  fase  decllnrs  cf  the  jintam
 मेगावाट  की  प्रथम  यूनिट  भौर  हरदुप्ागंज  tiong  to  soap  manufacturers  to  indl-
 ताप  विद्युत  केन्द्र  की  il0  मेगावाट  cate  on  the  packet  of  the  3089  made
 की  यूनिट  में  स्थायित्व  भा  जाने  भौर  वर्तमान...  avy  ao  thet  pople  may  Suom  wie
 ad  के  दौरात  इनसे  विद्युत  उत्पादन  बढ़ने  की  ther  they  are  to  use  such  soap  or  not;
 झाशा  है  इन  बूनिटों  को  1977-78  and

 के  उत्तराध  में  चालू  किया  गया  था  t  (ay  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  iN

 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Use  of  tallow  in  the  manufacture  of
 0899  ig  optional  and  depends  on  the
 price  and  availability  of  tallow  as  well
 as  of  other  oils.  As  a  matter  of  policy
 Government  do  not  permit  import  of
 tallow  for  use  of  soap  manufacturers
 in  organized  sector.  Limited  quanti-
 ties  of  tallow  are  being  imported  for
 the  soap  manufacturers  in  the  small-
 acale  sector.

 (b)  No  representation  against  the
 use  of  tallow  in  soap  hag  been  received
 by  the  Government  so  far.

 (c)  and  (da).  Do  not  arise.

 Setting  up  of  Paper  Mill  based  on
 Agricultural  Waste

 8222.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  State  Industries  Development
 Corporation,  with  a  view  to  use  agri-
 cultural  waste  as  the  basic  material
 has  decideg  to  set  up  a  Paper  Mill  in
 the  State  with  substantial  financial
 help  from  Industrial  Corporation;
 and

 (b)  if  so,  the  nature  of  financial
 help  to  be  given  by  IF.C.  and  the
 amount  thereof?

 THE  MINISTER  OF  STATE  ह1. ल
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (9)
 The  Punjab  State  Industrial  Develop.
 ment  Corporation  have  been  granted
 an  industrial  licence  for  setting  up  a
 paper  mill  based  on  agricultural  waste
 in  the  Hoshiarpur  district  (Punjab)
 under  the  name  and  style  “Mukerian
 Paper  Mills  Ltd.”  The  unit  is  proposed
 to  have  a  capacity  of  9000  tonnes  of
 paper.  The  project  is  to  be  imple-
 mented  in  the  joint  sector  with  the
 help  of  the  financial  institutions.

 (b)  The  Industrial  Finance  Corpora-
 tion  of  India  have  sanctioned  a  loan
 of  Rs  65  lakhs  to  M/s.  Mukerian
 Paper  Mills  and  have  also  underwritten
 equity  shares  of  the  value  of  Rs.  20.33
 lakhs  offered  by  the  company  to  the
 public  for  subscription,

 New  Strategy  for  Development  of
 Roads

 8223.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  a  new  strategy  for  develop.
 ment  of  roads  in  the  country  and  de-
 tails  thereof  such  as  outlay  for  1978-
 79  by  broad  classification;

 (b)  what  special  steps  are  being
 taken  to  improve  national  high-ways;

 (c)  what  is  the  total  number  and
 length  of  national  highways  at  pre-
 sent;

 (6)  whether  there  is  a  proposal  to
 increase  the  number  and  mileage  of
 National  highways;  and

 (e)  details  of  specific  important
 proposal  under  consideration  and
 decision  taken  in  thig  regard?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OP
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  Consti-
 tutionally,  the  Central  Government
 are  responsible  for  National  High-
 ways  in  states.  State  Governments
 are  responsible  for  all  roads  other

 than  National  Highways  in  States  and
 they  have  to  plan,  develop  and  main-
 tain  these  roads  according  to  their
 needs  and  availability  of  resources.

 Concerning  National  Highway  em-
 phasis  is  to  be  laid  on  the  completion
 of  ‘on-going’  works,  and  to  take  up
 such  new  works  as  are  of  an  urgent
 nature.  A  provision  of  Rs.  76  crores
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 has  been  made  for  the  development  of
 National  Highways  during  1978-79.

 (०)  Witty  six  in  number  and  28,970
 kms.  in  iength.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 हिन्दी  शिक्षण  योजना

 8224.  श्रीमती  चन्द्रावती  :  क्या  गृह
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  हिन्दी  शिक्षण  योजना  का
 विभाग  एक  अधीनस्थ  कार्यालय है  ;

 (ख)  यवि  हा,  तो  मतालय  के  राजभाषा
 विभाग  में  गठित  किये  गये  संयुक्त  निदेशक  के
 कार्यालय  के  कृत्य  क्‍या  है  ;
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 (a)  संयक्त  निदेशक,  हिन्दी  शिक्षण
 योजना के  शैकिंक  अनुसंधान तथा तंथा  परी  संबंधी,
 भांमेलों  को  देखभाल  करते  हैं  ।

 (ग)  जी,  हा  1

 (घ)  प्रनुसंधान  सहायक  के  पद  के
 भर्ती  नियम  झरी  बताये  जा  रहे  हैं  ।  संयुक्त
 निदेशक  के  कार्यालय  के  काम  में  रुकावट
 न भाये,  इसलिए,  हिन्दी  शिक्षण  योजना  के
 उपयुक्त  प्राध्यापको  को,  तंदर्थ  अवस्था  के
 प्रन्तर्गंत,  प्रतिनियुक्ति  के  श्राधार  पर,  इन
 पदों  पर  नियुक्त  किया  गया  हैं  ।

 (डर  शौर  (च)  जी  हा,  राजभाषा
 विभाग  के  भ्रधीनस्थ  कार्यालय,  केन्द्रीय  प्रनवाद
 ब्यूरो  के  वरिष्ठ  प्रनुवादक,  तथा  हिन्दी  शिक्षण
 योजना  के  प्राध्यापक  का  वेतनमान  एक  सा
 है  यह  निर्णय  पहले  ही  लिया  जा  चुका  है
 कि  हिन्दी  शिक्षण  योजना  क ेप्राध्यापकों  की
 भर्ती  सेवा  चयन  आयोग  के  द्वारा  ही  की
 जाये  ।

 Written  Anowere
 os 4

 Car  and  Scooter  Thefts  in  Dethi

 8225.  SHRI  6.  Y.  KRISHNAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 ‘a)  whether  it  is  a  fact  that  the
 incidence  of  car  and  scooter  thefts  in
 the  capital  is  on  the  increase;

 (b)  if  so,  the  number  of  such  cases
 reported  during  the  last  two  years
 and  the  number  of  vehicles  recover-

 a
 a  result  of  police  investigations;

 a
 (c)  the  number  of  times  during  the

 game  period,  the  police  have  un-
 earthed  car  lifting  gangs  in  the  capi-
 tal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (3"’
 and  (b).  The  number  of  cars  snd
 aceoters  stolen  and  recovered  during
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 the  years  976  and  977  are  as  follows:—

 Cars  Scooters
 Yoar

 Stolen  Recovered  Stolen  Recovered

 7970  659  583  558  430
 2997  920  737  880  598

 (९)  79  gangs  were  smashed  in  976
 and  9  in  1977.

 Amount  of  money  granted  for  acqui-
 sition  of  ships  from  foreign  countrics

 8226.  SHRI  VINODBHAI  B.  SHETH:
 ‘Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  total  amount  of  money
 granted  for  acquisition  of  ships  from
 foreign  countries  during  the  last  5
 years;  and

 (b)  what  is  the  country-wise  break-
 up  of  purchase  of  ships?

 THE  MINISTER  OF  STATE  IN
 ‘CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  During  the  last  5
 years,  Rs.  220  crores  have  been  sanc-
 tioned  as  loans  and  Rs.  65  crores  as
 guarantees  for  financing  acquisition  of
 ships  from  shipyards  in  foreign  coun-
 tries.

 (b)  The  country-wise  break-up  of
 ships  acquired  is  as  follows:—

 GDR.  5
 U.K.  2
 Poland  7
 Sweden  3
 Yugoslavia  ll
 Spain  6

 Japan  lo
 Belgium

 Financial  Assistance  to  States  fer
 Upliftment  of  Harijans

 8227.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  total  amount  of  financial
 assistance  granted  to  various  States
 for  the  last  three  years  for  the  up-
 liftment  of  Harijans,  the  amount  uti-
 lised  and  the  amount  lapsed  due  to
 non.utilization;

 (b)  the  total  amount  of  financial
 assistance  proposed  to  be  allocated  te
 the  various  States  during  the  next
 financial  year  for  this  purpose;  and

 (c)  the  particular  spheres  in  which
 this  assistance  is  utilised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (०),
 The  following  amounts  were  released to  the  State  Government  out  of  the
 Central  Budget  for  the  Centrally  spon"
 sored  schemes  for  the  last  3  years:—~

 (Re  in  Lakhs}
 Year  Budget  Provision  Releases
 1975-76  7467  50  747$  0०
 1976-77  7458  .50  हि
 1977-78,  3674.00  3650.25

 Differences  in  the  budget  allotment
 and  the  releases  during  75-76  and  77-78
 were  allowed  to  lapse  because  of  lesser
 demands  from  the  States.  These
 differen:  are,  however,  marginal,
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 (b)  It  is  proposed  to  allocate
 Rs,  266.00  lakhs  for  the  year  ‘1978-70.

 (०)  Under  the  Centrally-sponsored
 schemes  for  the  upliftment  of  Harians
 assistance  has  beer  granted  to  the
 State  Governments  in  the  following
 Spheres:—

 l.  Post-matric  scholarships  to
 Scheduled  Castes  and  Scheduled
 Tribes,

 2.  Pre-examination  Traimng  Cen-
 tres,

 3.  Girls  Hostels
 4  Machinery  for  the  protection  of

 Civil  Rights  Act.

 Appointment  of  Directors  in  Regional
 Units  of  Coal  India  Ltd.  during

 Emergency
 8228.  SHRI  Y.  P.  SHASTRI.  Will  the

 Minister  of  ENERGY  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  during
 the  Emergency,  persons  belonging  to
 INTUC  were  appointed  Directors  in
 the  various  region  units  of  Coai  In-
 dia  Ltd,  such  as  Western  Coalfields
 and  Central  Coalfields  without  con-
 sultation  with  the  workers;

 (b)  whether  they  continue  to  func-
 tion  88  Directors  in  various  Coal-
 fields  with  the  result  that  the  work-
 ers  not  belonging  to  INTUC  are  de-
 nied  justice  and  functionaries  of
 INTUC  in  coal  mines  continue  ta  get
 undue  benefits  ang  favour  in  promo-
 tions;  and

 (c)  the  time  by  which  Central
 Government  propose  to  cancel  the
 appointment  of  such  persons  as  Di-
 rectors  made  during  the  Emergency
 in  order  to  put  an  end  to  this  type
 of  favouritism  and  discrimination?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 to  (c).  Two  persong  belonging  to  the
 INTUC  had  been  appointed  to  the
 Board  of  Directors  of  Western  Coal-
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 fields  Ltd,  in  July,  1976,  Both  of  them.
 have  retired  from  Directorship  on
 81-12-1977,  No  non-officials  were
 appointed  to  the  Board  of  Directors.
 of  Central  Coalfields  Ltd.  At  present
 there  are  no  non-official  directors  on
 the  Board  of  Directors  of  Coal  India
 Ltd.  or  any  of  its  subsidiary  com~
 panies.

 Production  in  Indian  Field  Gun
 Factory,  Kanpur

 8229.  SHRI  SHARAD  YADAV.  Wilk
 the  Minister  of  DEFENCE  be  pleased
 to  stale:

 (a)  whether  the  Indian  Field  Gum
 Factory,  Kanpur  has  started  produc-
 tion;  and  if  not,  the  reasons  for  the
 delay  and  steps  being  taken  for  an
 expeditious  start  of  production;

 (b)  whether  the  management  has
 not  been  making  any  plan  to  rehabi-
 litate  some  of  our  ex-servicemen;  and

 (c)  if  so,  the  reasons  therefor
 along  with  details  of  employment
 potentialities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  Yes,  Sir.  The
 production  has  started.

 (b)  and  (c).  So  far  42  ex-Service-
 men  have  been  employed  by  the
 management  according  to  Government.
 instructions  in  this  regard.

 Reference  of  Specific  Projects  to
 Defence  Science  Laboratories

 8230.  DR.  MURLI  MANOHAR
 JOSHI;  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  the  number  of  specific  projects
 and  problems  referred  to  Defence
 Science  Laboratories  in  each  of  the
 years  ‘1975,  976  and  ‘1977;  and

 (9)  the  number  of  projects  com-
 pleted  and  problems  solved  by  these
 laboratories  m  each  of  the  above
 years?
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 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)  The
 number  of  new  projects  taken  up  by
 Defence  Research  and  Development
 Laboratories/Establishments  during
 1975,  976  and  977  are—

 975-—25
 9760—242
 977—258

 (b)  The  total  number  of  projects
 completed  during  ‘1975,  976  and  I977:

 1975—158
 1976—211,
 1977-143,

 arhese  figures  include  projects  taken  up
 in  earlier  years  and  completed  during
 thig  period.

 Scheme  for  Welfare  and  Development
 of  Harijang  in  Hill  Regions  of  U.P.

 823i.  SHRI  JAGANNATH  SHAR-
 MA:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  Central  Government
 have  received  any  scheme  for  the  wel-
 fare  and  development  of  Harijans  be-
 longing  to  the  hill  regions  of  Uttar
 Pradesh;

 (b)  if  so,  the  details  thereof;  and

 (०)  the  action  Government  propose
 to  take  in  the  matter?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (c),  No
 separate  schemes  have  been  received
 by  the  Central  Government  for  Wel-
 fare  or  development  in  respect  of
 Harijans  in  the  U.P,  Hill  Areas.  How-
 ever,  such  schemes  are  included  in
 the  Sub-Plan  for  the  development
 of  the  hill  areas  of  U.P,  The  Sub-
 Plan  includes  schemes  of  giving
 Pre-Matric  Scholarships  to  Students,
 Aid  for  Books  and  Appliances,  etc.
 to  Students,  Aid  to  8  for  the
 Development  of  Agfntiture  and
 Cottage  Industries  and  Opening  of

 Ashram  Schools,  Schemes  on  these
 lines  have  been  included  in  the
 Annual  Plan  for  the  U.P.  Hill  Areas
 during  ‘1977-78  and  are  being  imple-
 mented.  The  proposals  for  1978-79
 have  yet  to  be  received.

 झनुसूचित  जाति  पौर  प्रमुसुचित  जनजाति  के
 हिन्दी  भ्रधिकारी  और  हिल्दी  भ्रभुवादक

 8232.  थ्रो  राम  चरण  :  क्‍या  ऊर्जा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिजली  विभाग  में  हिन्दी  प्रधिकारी,
 हिन्दी  भ्रनुवादक  ग्रेड-]  भ्रोर  हिन्दी  अ्रनुवादक
 ग्रेड-]]  के  कितने  पद  हैं  ;

 (ख)  उन  में  से  भ्रनुसूचित  जातियों  बौर,
 अपुसूचित  जनजातियों  के  व्यक्तियों  के  लिए
 कितने  पद  रक्षित  हैं  भौर  इन  समुदायों  के
 कितने  कर्मचारी  वहां  काम  कर  रहे  हैं  ;
 झौर

 (ग)  भगर  भरनुसूचित  जातियों  भौर

 अभुसूचित  जनजातियों  का  कोई  कर्मचारी
 नही  है,  तो  इसके  क्‍या  कारण  हैं  ?

 ऊर्जा  मंत्री  (सो  dito  रामचलान)  :

 (क)  विद्युत  विभाग  में  हिन्दी  भ्रधिकारी
 का  एक  पद,  हिन्दी  भ्रनुवादक  प्रेड-]  का

 एक  पद  भौर  हिन्दी  प्रनुवादक  प्रेड-[]  के
 तीन  पद  स्वीकृत  &

 (a)  जौर  (ग)  चूंकि  ये  पद  प्रति-

 नियुकति/स्थानान्तरण  के  भ्राधार  पर  लिए
 गए  व्यक्तियों  से  भरे  गए  हैं,  झत:  भारक्षण
 संबंधी  प्रादेश  लागू  नहीं  होते  t  अनुसूचित
 जातियों/भनुसूचिध  जनजातियों  के  उपयुगत
 व्यवित  उपलब्ध  म  होने  के  कारण  कोई  व्यक्ति

 मियुनत  नहीं  किया  गया  है  a



 डा  Written  Answers

 Schemes  for  Welfare  of  80  &  ST

 8233,  SHRI  8.  C.  KAMBLE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  various  schemes  district-
 wise  including  the  Greater  Bombay,
 for  welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  for  the  ensuing
 year  in  the  State  of  Maharashtra;

 (b)  the  various  State-wise  sche-
 mes  including  Union  Territories  for
 the  welfare  of  the  Scheduled  Castes
 and  Scheduled  Tribes  for  the  ensu-
 ing  year;  and

 (c)  what  machinery  Government
 hag  set  wp  or  propose  to  set  up  on
 the  State/Union  Territory  level  for
 (b)  above  and  on  district  level  for
 (a)  above  and  whether  Government

 ‘propose  to  include  M.Ps  in  the  im-
 2  tation  C  ttees?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  to  (c)  Information  has
 been  called  for  from  State/U  T.  Gov-
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 ernments  and  will  be  laid  on  the
 Table  of  the  Hause.

 Production  of
 ons  Industry

 8234.  SHRI  ARJUN  SINGH  BHA-
 DORIA.  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  what  is  the  installed  capacity
 and  actual  production  of  different
 units  in  the  refrigeration  industry  in
 the  country;

 (9)  what  is  actual  production  of
 each  unit  for  the  period  1976,  i977
 and  ‘1978;  and

 (c)  what  is  the  cause  of  low  utilisa-
 tion  of  tae  capacity  sanctioned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  The  licensed  capacity  and
 the  production  of  the  units  lensed
 for  the  manufacture  of  Domestic
 Refrigerators  and  still  in  production
 during  1976,  ‘1977  and  978  (Jan-
 Feb.)  is  ag  under:

 ak
 Name  of  the  firm  J  ty

 edu  Produc.  Pree
 (Jan—Feb.

 i  2  3  4  5  6

 3.  Mys,  Godrej  and  Boyce  Company,  Bombay  0,000  2०774...  $7819,  8,206

 a  M/s.  Pedders  Lloyd  Corpn,  New  Delhi  10,000,  4318  2,474  284

 7  Mis.  Hyderabad  Allwyn  द  90,000  95,599  37577  6648

 ro  MJs.  Kelvinators,  Parnidabad  11,00,000  45,774  62,466

 &  Mis.  Sur  [ndustries,  Calcutta  -  2,40०  35  24  6

 के.  Mj.  VoltaLed  rr re  tre00  =  द...  52  148,



 fsg  Wien  nett  VAIBAKSIA  6,  000'(SAKA)  Written  Anétoers
 §—  1$4

 है  ‘WH
 raf,

 overall
 cay
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 mand,

 Viestités  tn  Mile  Factory,  Sitapur

 8285.  हिंसिद्ा  GADADHAR  SAHA:
 ‘Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  vacancies  in
 Rifle  Factory,  Ishapur  and  Metal  and
 Steel  Factory  under  D.G.OF.  caused
 by  retirement  and  premature  expiry
 of  employees  during  the  last  three
 years;

 (b)  number  of  vacancies  trade  and
 grade-wise

 (c)  number  of  vacancies  filled  in
 so  far;  if  not,  the  reasons  thereof;

 and

 (a)  the  Government  policy  of  ab-
 eorbing  the  trained  artisans  from  Ord-
 nance  Training  Schools  of  D.G.O.F.
 in  the  vacant  posts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF,  SHER  SINGH):  (a)  to  (d).
 The  information  is  being  collected
 and  will  be  placed  on  the  Table  of
 the  House.

 Fixation  of  Pay  of  Assistants  in  Rail-
 way  Board  Office

 8236.  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unetarred  Question  No,  2988  on  the
 5th  March,  978  regarding  fixation
 of  pay  of  assistants  in  Railway
 Board  Office  and  state:

 (a)  whether  any  meeting  has  since
 been  convened  by  the  Committee  of
 Ministers  to  resolve  the  issue  pend-
 ing  for  over  3  or  4  years;  and

 tie  waNigrin  oF
 §e%

 In’

 AIRS  (SHRI  9.  D.  ‘PA'TIL):  (a)  No,.
 Sir.

 (b)  A  meeting  of  the  Ministers  is
 Proposed  to  be  held  on  a  date  can-
 venient  to  them  possibly  in  the  next:
 month.

 Extension  of  Delhi  Special  Police  Es-
 tablishments  Amendment  Act

 8237.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  reported  decision  of  the
 Government  of  Karnataka  State  to
 withdraw  its  consent  to  the  extension
 to  Karnataka  of  concurrent  powers  of
 investigation,  by  the  Centre,  of  of-
 fences  under  the  Delhi  Special  Po-
 lice  Establishments  Amendment  Act;

 (b)  if  so,  Government's  reaction.
 thereto;

 (c)  the  Constitutional  implication: of  the  reported  decision;

 (०)  whether  the  said  decision  is
 symptomatic  of  any  centrifugal  ten-
 dency;  and

 (e)  the  effect  of  the  decision  on  the
 work  and  proceedings  of  the  Grover
 Commission  as  well  as  on  the  work  of
 investigation  by  C.BI.  under  the
 Centre’s  orders,  of  certain  matters
 based  on  the  Grover  Commission’s
 interim  report?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  S.  D,  PATIL):  (a)  The
 Government  of  Karnataka,  by  its
 notification  dated  the  3rq  April,
 1978,  hag  withdrawn  its  consent  given
 by  it  earlier  under  Sec.  6  of  the  Delhi
 Special  Police  Establishment  Act,
 1966  which  enabled  the  Special  Pa-
 lice  Establishment  (CBI)  to  exercise
 its  powers,  and  jurisdiction  the

 State  of  Karnataka.
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 (b)  to  (d).  The  legal  implications
 -ang  other  issues  arising  out  of  this
 action  of  the  State  Government  are
 under  study.

 (e)  The  aforesaid  action  of  the
 State  Government  does  not  affect  the
 inquiry  being  held  by  the  Grover
 Commission  of  Inquiry  which  is  con-
 tinuing  its  work  as  hitherto.  However
 pending  study  of  the  legal  implica-
 tions  the  Special  Police  Establish-
 ment  ig  not  proceeding  further  with
 th  draught  affected  States  and  sought
 State  of  Karnataka,  including  a  case
 registered  by  70  against  Shri  D.  De-
 varaj  Urs  and  others  on  one  of  the
 allegations  covered  by  the  First  Re-
 port  of  the  Grover  Commission  of
 Inquiry,

 Demand  for  Steel,  Cement  etc.  by
 Draught  Affected  States

 8238.  SHRI  C  K  JAFFER  SHARI-
 EF:  Will  the  Manister  of  IN-
 DUSTRY  be  pleased  to  state

 (a)  whether  the  Governments  of
 the  draught  affecteg  States  hnd  sought
 assistance  in  getting  cement  and  R.C.C,
 pipes  for  the  purpose  of  lift  irrigation
 and  other  schemes  to  face  the  serious
 scarcity  situation  in  those  States;

 (b)  if  so,  the  demand  made  by  each
 State  and  the  quantity  allotted  and
 supplied  to  each  State  so  far;  and

 (०)  the  criteria  for  allocation  and
 assistance?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  No  such  request  for  assist-
 ance  has  been  received  in  the  re-

 cent  past.  However,  in  June,  १9
 a  request  was  received  from  the
 Government  of  Orissa  for  additional
 allotment  of  cement  in  view  of  the
 draught  condition  in  most  parts  of
 the  State,  but  in  the  context  of  the
 shortfall  in  production  of  cement  in
 the  country  due  to  power  cut  etc.,

 APRIL  26,  978  Written  Answerg  56
 the  State  was  advised  to  manage
 within  their  allocation.

 (c)  Requests  for  additional  ad-hoc
 allocation  to  meet  emergent  situation
 are  considereg  on  merits  in  the  con-
 text  of  overall  availability,  How-
 ever,  it  is  open  to  the  State  Govern-
 ments  to  re-adjust  their  requirements
 within  the  overall  allocation  to  meet
 the  situation  arising  out  of  draught.

 संगणकों  का  लगाया  जाना

 कश  8239.  शी  राघवजी  :  क्‍या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :  क्‍या
 सरकार  का  विचार  देश  में  पहले  से  ही  विद्यमान
 बेरोजगारी  की  गम्भीर  समस्या  को  ध्यान
 मे  रखते  हुए  देश  मे  संगणकों  को,  जिससे  रोजगार
 के  ्रवसरों  पर  प्रतिकूल  प्रभाव  पडता  है,
 लगाने  सम्बन्धी  योजना  को  समाप्त  करने
 का  है?

 प्रधान  संत्री  (धनो  सोराश्जो  देसाई)  :
 जी,  नही  ।  सरकार  की  नीति  यह  है  कि
 कम्प्यूटरों  को  उनकी  ग्रनिवार्यता,  लागत  संबंधी
 लाभ  शौर  भारतीय  परिस्थितियों  मे  उनकी
 प्रासगिकता  तथा  साथ  ही  देश  में  बेरोजगारी
 की  स्थिति  को  देखते  हुए  लागू  किया  जाय  1

 Production  of  Energy  by  MHD
 Technology

 8240.  SHRI  K.  MALLANNA;:  Will
 the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  MHD  technology,
 which  produces  power  by  using  hot
 coal  gas,  is  capable  of  raising  the  effi-
 ciency  of  a  fuel  burning  electric  pow-
 er  station  to  over  50  per  cent  equival~
 ent  to  get  one  and  a  half  times  more
 of  energy  out  of  one  and  the  same
 tonne  of  fuel;

 (b)  whether  the  Indo-Soviet  joint
 work  in  the  field  of  MHD  (Magneto-
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 lhydro-dynamics)  conversion  of  energy
 have  framed  any  scheme  in  this  re-
 gard;  and

 (९)  if  so,  the  main  features  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  Magneto  Hydro  pynumies
 Power  Generation  involves  direct  con-
 version  of  heat  into  electricity.  The
 process  chosen  for  Research  &  Deve-
 lopment  work  in  India  consists  in
 gasifying  coal  and  burning  it  to  pro-
 duce  a  high  temperature  gas  which  1s.
 further  ionised  and  expanded  through

 a  duct  across  a  magnetic  field.  An
 electric  current  is  thus  produced  in
 the  electrodes  placed  inside  the  duct.
 The  Research  ang  Development  work
 is  being  undertaken  under  the  spon-
 sorship  of  Department  of  Science  and
 Technology  jointly  by  the  Bharat
 Heavy  Electricals  Ltd.  and  Bhabha
 Atomic  Research  Centre.  Tectinical
 consultation  is  being  provided  hy
 Institute  of  High  Temperature,  Mos-
 cow  in  accordance  with  an  agree-
 ment  between  Government  of  India
 and  Government  of  USSR.  The  main
 features  of  this  programme  are:—

 L  Creation  of  a  suitable  base  for
 research  and  development
 work  in  the  field  of  MHD
 Generation.

 2.  Development  of  an  MHD  cx-
 perimental  plant  at  the  level
 of  515  MW  (thermal  input)
 and  conducting  experiments
 thereon.

 Excise  exemption  on  Small  Scale  Fur-
 niture  Industries

 8241,  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  IN-
 ‘DUSTRY  be  pleased  to  state:

 (a)  whether  a  representation  made
 %by  the  Coimbatore  District  Small  Scale
 Industries  Association  ‘dated  25th  July,

 4977  No,  S/T T  on  the  subject

 “Small  Scale  Furniture  Industries  कन
 quest  for  excise  end  raise
 ing  excisable  turnover  to  Rs.  5  lakhs”
 has  been  considered  by  Government
 and  what  is  its  opinion;

 (b)  whether  Industry  Ministry  made
 some  favourable  recommendations  to
 the  Finance  Minister  on  that  ह...
 sentation  on  that  subject;  and

 (c)  if  so,  the  details  of  recommen-
 dations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (a)
 Yes,  Sir.

 (b)  and  (०).  The  Ministry  of  In-
 dustry  was  in  broad  agreement  with
 the  points  raised  in  the  representa-
 tion  and  made  a  recommendation  to
 the  Ministry  of  Finance  on  850
 November,  7977  for  raising  the  ex-
 cise  exemption  limit  for  small  scale
 steel  furniture  manufacturing  units
 from  Rs.  |  lakh  jo  Rs.  5  lakhs.  The
 Ministry  of  Finance  have  already
 issued  gq  notification  on  8  March,
 978  raising  the  exemption  limit  of
 excise  duty  on  steel  furniture  from
 Rs.  ]  lakh  to  Rs.  5  lakhs  in  the  case
 of  units  whose  value  of  clearance
 does  not  exceed  Rs.  45  lakhs,

 हिन्दी  सलाहकार  समिति

 8242.  शी  सुरेख  विक्रम  :  क्या
 ऊर्जा  मती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनके  मब्रालय  में  हिन्दी
 सलाहकार  समिति  का  गठन  किया  गया  है;
 ब्लौर

 (ख)  यदि  हां,  तो  उसके  सदस्यों  के  माम
 क्या  हैं  श्र  उन  में  से  ऐसे  सदस्म  कितने  हैं
 जिन्हें  राजभाषा  समिति  की  सिफारिश  के
 ग्राधार  पर  इस  समिति  में  शामिल  किया
 गया  है  ?
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 Wh  Wh  दुधी  बीन  तियला!  :(क)...  में  विचार  हो  रहा  है।  बलेमान  TEE
 की  अध्यक्ष,  केन्द्रीय  ह. ह  विद्युत  परियोजना  बोर्ड,

 को  राजभाषा  विभाग  की  सिफारिश  पर
 (ल)  इस  समिति  के  सदस्मों  के  नाम  लिया  wer  था  और  श्री  धुप्राकर  हिवेदी

 संलग्न  विवरण-पत्र  में  द्यि  गये  हैं  ।  इनके  को  उक्त  विभाग  ने  भपने  प्रतिनिधि  की  हैसियत-
 अतिरिक्त  समिति  में  कुछ  गैर-सरकारी  व्यक्ति  से  भामित  किया  भा  1
 भी  शामिल  किए  जाएंगे  ।  इस  मामले

 विवरण

 l.  ऊर्जा  मंत्री  “--भ्रष्यक्ष
 2.  ऊर्जा  राज्य  मंत्री  न  मे  «  +--उपाध्यक्ष
 3  श्री  जमनालाल  बेरवा,  ससद  सदस्य,  राज्य  सभा .  «.  “सदस्य

 4  श्री  सुजान  सिह,  संसद  सदस्य,  राज्य  सभा  सदस्य

 5  श्री  राम  दास  सिष्ट,  संसद  सदस्य,  लोक  सभा  हे  «  सदस्य

 6  श्री  सूर्य  तारायण  सिंह,  संसद  सदस्य,  लोक  सभा.  +-सदस्य

 A  सचिव,  कोयला  विभाग  ढ  .  “सदस्य

 8.  संयुक्त  सच्तिव  (हिन्दी  कार्य  a  कोयला  विभाग  “+संदस्य  सच्तिव

 a  सचिव,  विद्युत  विभाग  “सदस्य

 l0  संयुक्त  सचिव  (प्रशासन),  विद्युत  विभाग  सदस्य

 ll,  श्रघ्यक्ष,  केन्द्रीय  बिजली  प्राधिकरण...  “सदस्य

 12  झघ्यक्ष,  ग्राम  विद्युतीकरण  निगम  “+संदस्य

 3..प्रध्यक्ष,  राष्ट्रीय  परियोजना  निर्माण  निगम  “सदस्य

 2400  राजभाषा  विभाग  के  सचिव  तथा  भ।  रत  सरकार  के  हिन्दी
 सलाहकार  क्स्य

 i5.  श्री  सुधाकर  द्विवेदी,  संयुक्त  सचिव  राजभाषा  विभाग  के  प्रतिनिधि

 16.  श्रध्यक्ष,  केन्द्रीय  सचिवालय  हिन्दी,  परिषद  मि  “सदस्य

 27,  श्रघ्यक्ष  केन्द्रीय  जल  विद्युत  परियोजना  बोर्ड  .  «  ae

 i8.  भ्रध्यक्ष,  कोलइंडियालि०  ,  मु  “सदस्य

 19.  झध्यकष,  तथा  प्रबंध  निदेशक,  सेन्ट्रल  कोलफील्ड्स  लि  ०  “सदस्य

 भ्रध्यक्ष  तथा  परब  निदेशक,  केस्टर  कोशफील्ड्स  लि०  सदस्य

 2),  अध्यक्ष तथा  प्रबंध  निदेशक,  स्टन  कोशफील्ड्स लि०  ,. --शेबस्प
 22.  झम्य  तथा  प्रबंध  निदेशक,  भारत  कीकिंग  लि०  t  --सेदस्थ
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 हिन्दी  सल़हुकार  सभिति

 8243.  शी  सुरेख  विक्रम  :  क्या
 इलेक्ट्रोलिको  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  उनके  विभाग  में  हिन्दी
 सलाहकार  समिति  बनाई  गई  है  ;  शौर

 (खा)  थदि  हां,  तो  उसके  सदस्यों  के
 नाम  क्‍या  हैं  तथा  उन  में  से  ऐसे  सदस्यों  के
 नाम  और  उनकी  संख्या  कितनी  है  जिन्हें  इस
 समिति  में  राजभाषा  समिति  की  सिफारिश
 के  प्राधार  पर  सम्मिलित  किया  गया  है  ?

 प्रधान  संत्रो  (धो  मोराश्जी  देसाई)  :

 (क)  जी,  नहीं  1

 (ख)  7  प्रश्न  ही  नहीं  उठता  ।

 Allocation’  for  Development  of  Small
 Ports

 8244.  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  the  amount  allocated  or  propos-
 ed  to  be  allocated  by  the  Government
 of  India  for  the  development  of  small
 ports  and  for  port  trusts  in  1976-79;

 (b)  the  programme  chalked  out  or
 proposeg  to  be  chalked  out  for  Guja-
 rat  and  the  amount  earmarked  for  the
 purpose  and  -  how  it  is  likely  to  be
 spént;  and

 (ec)  the  amount  for  which  the  State
 Government  of  Gujarat  made  a  re-
 quest  for  the  devélopment  of  ports
 for  1978-79  indicating  the  names
 the  ports  thereof?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (c).  There  is
 738  LS—6.

 a  budget  provision  of  Rs.  59,72,08,000/-
 for  providing  capital  loans  to  the
 eight  major  Port  Trust  Boards  to  fin-
 ance  their  development  schemes.  In
 addition,  there  is  a  provision  of
 Rs.  /27,17,78,000/-  for  the  Port  Deve-
 lopment  Schemes  at  the  major  ports
 of  New  Tuticorin  and  New  Mangalore
 ports

 The  responsibility  for  the  develop- ment  of  ports  other  than  major  ports
 vests  in  the  State  Governments  con-
 cerned.  From  the  Fourth  Plan  on-
 wards  Central  loan  assistance  has  been
 extended  to  the  State  Governments
 for  the  development  of  minor  ports
 selected  on  the  basis  of  one  minor
 port  from  each  Maritime  State,  The
 port  selected  for  the  purpose  from
 Gujarat  was  Porbander.  The  whole
 of  the  Central  loan  assistance  of
 Rs.  7.22  crores  sanctioned  for  the
 scheme  for  the  development  of  Por-
 bander  has  already  been  released  in
 favour  of  the  State  Government.

 No  final  view  has  yet  been  taken
 on  the  pattern  of  Central  assistance
 for  the  development  of  minor  ports
 in  the  Plan  period  beginning  from
 April,  ‘1978,  No  provision  has  been
 suggested  in  the  Central  Sector  for
 the  development  of  minor  ports  in
 1978-79,

 झन्तर्राज्यीय  पारेणन  लाइनों  पर  ॥

 8245.  भीधर्मसिह  भाई  बढेल . :
 क्या  ऊर्जा  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  वर्ष  «976-79  के  लिए
 अन्तर्राज्यीय  पारेषण  लाइनों  तथा  विद्युत
 भार  पारेषण  कैसों  पर  कुल  कितना  व्यय

 «  किये  जाने  का  अनुमान  है  ;

 (सर)  इसमें  से  मृजरात  में  कितती  राशि
 केकद्रीय  सरकार  श्रयवा  राज्य  सरकार  तथा
 गुजरात  राज्य  विद्युत  बोर्ड  हारा  खर्च  किये
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 जाते  क्  विचार हैं  तंभा  किन  उद्दैश्यों  के  िए
 खर्च  की  जायेगी  ;

 (ग)  बच  8«0978-79  में  विद्युत
 उत्पादन  के  लिए  गुंजरात  सरकार  प्रथवा
 गुंजरात  राज्य  विद्यत  बो  द्वारा  कौन  सी
 विभिश्न  योजनाएं  केन्द्रीय  सरकार  को  भेजी
 मयी  हैं  झौर  प्रत्येक  योजना  में  कितनी  धत-
 राशि  झह्न्सप्रेस्त  है  तथा  ये  योजनाएं  कब-
 कब  केन्द्रीय  सरकार  को  भेजी  गई  है  ।
 और

 (4)  केन्द्रीय  सरकार  द्वारा  इस  बारे  में

 “APRIL  26,  3978  Written  Answers  164

 विचार  है  भौर  कंब  तथा  क्या  कार्यवाही
 करने  का  विधार  है  ?

 ऊर्जा  मंत्री  (भों  to  tart)  :
 (क)  26  करोड  रुपये  ।

 (ख)  चूंकि  गुजरात  की  सभी  प्रनुमोदित
 प्रतर्राज्यीय/क्षेत्रीय  पारेषण  लाइने  पूरी  हो
 चुकी  हैं,  गुजरात  में  इस  हेतु  978-79  मे
 कोई  व्यय  होने  की  संभावना  नहीं  है

 (ग)  और  (घ).  केन्द्रीय  सरकार  के  पास
 स्वीकृति  के  लिए  गुजरात  राज्य  की  जी  विच्त
 उत्पादन  स्कीमें  विचाराधीन  है  वे  विवरण
 मे  दी  गई  है।  इन  पर  सक्रियता  से  बिचार

 क्या  कार्यवाही  की  गई  है  अथवा  करने  का  किया  जा  रहा  है  t

 विवरण

 स्कीम  का  नाम  झमुमामित  लागत  प्रस्तुत  किए  जाने
 (करोड़  रुपयों  में)  की  तारीख

 .  बानकओरी  ताप-विद्युत  विस्तार  3  टि.  20  मेना-

 बाट)  23  14-9-77

 2  गाधीसागर  ताप-विद्युत  विस्तार  (210  मेगाबाठ  )  69.  30  8-7-77

 3.  शापुर,  सिक्का  और  कांडला  के  छोटे  ताप-विद्युत

 यूनिटों  के  बदले  इन  स्थानों  पर  60-60  मेगावाट
 के  यूनिट  अतिप्ठापित  करना  न  «  65  82  6-8-77

 4  उतरान  के  छोटे  ताप-विद्युत  यूनिटों  के  बदले  वहा
 20  मेग्रेवार्ट  को  एक  यूनिट  लगाता  39.  38  13+2+78

 6  wow  में  लिग्नाइट  त्व-किखुत'  1  (2x55)

 मेगावाट  )  .  न  .  56.5  77

 a  कदाना  जल  विद्युत  परियोजना  (2x  60  मेगाबाट )  32.8  विसग्बर,  977
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 बोह  तथा  सानाजदर  गुजरात  में  बेसहारा
 स्त्रियों  के  लिये  बुनाई  कलायें

 8246.  शी  धर्म  सिह  भाई  पटेल  :  क्या
 उद्योग  मंत्री  यहू  बताने  की  छपा  करेंगे  कि  :

 (क)  क्या  गुजरात  में  सौराष्ट्र  क्षेत्र  की
 जुनागढ  जिला  पचायत  के  बाठवा  तथा
 मानाबदर  शहरो  में  बेसहारा  स्त्रियों  के  लिये
 बुनायी  कक्षाये  चालू  की  गयी  थी  ;

 (@)  यदि  हां,  तो  उनकी  संख्या  कितनी
 है  और  कितनी  भ्रवधि  के  लिये  प्रशिक्षण
 दिया  गया  ;

 (ग)  वया  जूनागढ़  जिला  पंचायत
 उक्त  बेसहारा  स्तियों  को  3i-2-77
 से  मासिक  वजीफा  देने  के  लिये  लधु  उद्योग
 विकास  झायुकत,  भारत  सरकार  से  मजूरी
 की  मांग  की  है  ;

 (घ)  यदि  हां,  तो  इसमें  कितनी  राशि
 अभ्तग्रेस्त  है  ;

 (&)  क्‍या  वजीफा  देना  मजूर  कर  दिया
 गया  है  और  यदि  हां,  तो  कब  शौर  कितनी
 राशि  का  ;  और

 (च)  यदि  नही,  तो  इसके  क्‍या  कारण  हैं
 और  उक्त  मंजूरी  कब  चक  दी  जायेगी  ?

 उद्योग  मंजालय  में  राज्य  मंत्री  (श्ोमतो
 झामा  मयतोी)  :  (क)  जी  हा,  बाठवा
 तथा  मानाबदर  में  बुनाई  कक्षाएं  चालू  की

 ,  गई  थीं  लेकित  ये  कक्षाएं  केवल  बेसहारा
 स्त्रियों  के  लिए  नहीं  थीं।

 (@)  बांठवा  तथा  मानाबदर  के  लिए
 6-8-1977  से  (5-12-1977  तक  को

 प्रशिक्षण  पादयक्रम  था।

 (ग)  जी  नहीं

 (घ)  प्रश्न  ही  नहीं  उठत 1

 (४)  श्रौर  (च).  प्रशिक्षणारियों
 को  वजीफ  की  मंजूरी  5-i-78  को  दी  गई
 थी।  प्रशिक्षण  के  समाप्त  होने  पर  6-8-77
 से  5-12-77  तक  50  रुपये  प्रति  मास  की
 दर  पर  वजीफा  दिया  गया।  इसकी  कुल  राशि
 7,932.  86  रुपये  थी।

 गुजरात  की  कपड़ा  मिलों  को  सरकारी  नियंत्रण
 में  लेना

 8247.  भी  धर्म  सिंह  भाई  पटेल  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  गुजरात  में  अनेक  कपड़ा
 मिलें  बंद  होने  की  स्थिति  में  हैं  झौर  पहले
 से  बंद  कपड़ा  मिलो  की  कुल  सख्या  शौर
 नाम  क्या  हैं;

 (ख)  उनके  बद  होने  के  क्या  कारण
 हैं  ;

 ग)  क्या  सरकोर  का  विचार  इन
 मिलो  को  प्रपने  नियन्सण  में  लेने  का  है  ;
 धौर

 (9)  यदि  हां  तो  कब  शीर  किस
 भ्रकार  झौर  कित  मिलों  को  प्रपन  नियंत्रण,
 में  लेने  का  विचार  है  ?
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 उद्योग  बंश्ञालय  में  राज  मंत्री  (भीमती  भाभा  गयी)  (क)  से  (घ).  झम्य  स्थानों  की  तरह  मुज-
 रात  की  वस्त्र  मिलें  भी  एक  शोर  माग  की  कमी  तथा  दूसरी  शोर  प्रधिक  उत्पादन  लागत  की  वजहू  से

 कठिनाइयों  का  सामना  कर  रही  हूँ  लेकिन  यहू  बता  पाना  संभव  नही  है  कि  क्या  गुजरात  मे  वस्त  मिले
 बंद  होने  की  स्थिति  मे  है  और  यदि  हैं  तो  वे  कितनी  हैं  ।  इस  समय  छह  सूती  कपडा  मिलें  बंद  पड़ी
 हैं।  इन  छह  सूती  कपडा  मिलों  के  विवरण  इस  प्रकार  है

 क्रम  सं०  मिल  का  नाम  बंद  होने  के  कारण

 (qa)  (2)  (3)

 l  फाइल  निटिंग  कम्पनी  लिमिटेड,  भ्रहमदाबाद  यह  मिल  रुरण  वस्त्त  उपन्रम  (राष्ट्रीयकरण
 अधिनियम  )  के  प्रधीन  भ्राती  है  किन्तु  इसके
 मालिको  ने  सरकार  द्वारा  इसका

 अधिग्रहण  करने  के  खिलाफ  उच्चतम
 न्यायालय  से  याविका  दायर  की  है  तथा
 मामला  न्यायाधीन  है  t  इस  बीच
 जबकि  मिल  का  कताई  विभाग  अभी  भी  बंद

 पडा  है  गुजरात  उच्च  न्यायालय  की  डिक्री

 के  भ्रधीन  मिल  का  होजरी  विभाग  पुराने
 मालिको  के  भ्रधीन  चल  रहा  है  ।

 2.  श्री  भ्रवानों  स्पिनिंग  एण्ड  विविग  बरक्स,  तूफान  की  वजह  से  मिल  को  हुई  क्षति  ।
 खनवालिया  |

 3  श्री  भाण्डवी  स्पिनिंग  मिल्स  लिमिटेड,  कण्छ-  वित्तीय  संकट
 साण्डवी  |

 4  नवज्योति  मिल्स  लिसिटेड,  कादी  ,. वित्तीय  सकट

 5  प्रहमदाबाद  लक्ष्मी  काटन  मिल्स,  वित्तीय  संकट
 अहमदाबाद  |

 6  ि  भानेकचोक  एण्ड  भ्रहमदाबाद  मेन्युफैन-.  वित्तीय  संकट
 चरिंग  कम्पनी,  लिमिटेड  प्रहमदाबाद  |

 सरकार  की  यह  नीति  है  कि  बंद  स्तर  मिलों  का  शौर  धधिक  भ्रधिग्रहण  करके  राष्ट्रीय  बस्त
 निगम  पर  झर  भ्रधिक  जिम्मेदारियां  तब  तक  न  लादी  जाएं  जब  तक  कि  यह  मामले  की  सम्पूर्ण  परि-
 स्थितियों  को  देखते  हुए  झनिवार्य  ने  हो  जाए।  सरकार  को  भाशा  है  कि  बंद  पड़ी  बस्त  सिलों  को  पुनः
 खोलने  के  लिए  शीघ्र  कदम  उठाए  जाएंगे  ।
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 Increase  in  Prices  of  Coir  Husk

 (pres.  SHRI  0.  5.  CHANDRE
 GOWDA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 scarcity  of  coir  husk,  its  prices  have
 become  exorbitant;  and

 (b)  if  8०,  the  details  regarding  the
 assistance  Government  have  provided
 to  this  industry?

 THE  MINISTER  OF  STATE  पार
 THE  MINISTRY  OF  INDUSTRY
 (BHRIMATI  ABHA  MAITI):  (a)
 Yes,  Sir.

 (b)  The  Government  of  Kerala  are
 considering  taking  steps  to  procure
 husks  from  private  traders  under  the
 Coconut  Husks  Control  Order,  2973
 and  making  them  available  to  the  in-
 dustry  at  controlled  prices.

 D.T.C,  direct  bug  route  between  Ashok
 Vihar  ana  Central  Secretariat

 6249.  SHRI  DURGA  CHAND,  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  for  provi-
 sion  of  DTC  bus  between  Ashok  Vihar
 and  Central  Secretariat  by  the  direct
 route  Le.  Via  Rohtak  Road  and  Man-
 dir  Marg;

 —

 (b)  if  so,  whether  any  survey  has
 been  made  on  this  behalf;

 (c)  if  so,  what  are  the  details  there-
 of;  and

 (d)  what  steps  Government  have
 taken  thereon?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  ‘OF
 SHIPPING  AND.  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  A  suggestion  has
 been  recetved  for  diversion  of  route
 No,  220  operating  from  Ashok  Vihear

 to  Central  Secretariat  via  Rohtak
 Road  ang  Mandir  Marg.

 (b)  to  (d).  The  suggestion  has  not
 been  found  feasible.  The  proposed
 diversion  will  deprive  those  who  havé
 to  go  to  University,  Old  Secretariat,
 I.  P.  College,  ISBT  and  the  office
 complex  at  .T.O.  of  the  existing  bus
 facilities.  Those  who  want  to  travel
 via  Kali  Dass  Marg  ang  Rohtak  Road,
 can  avail  themselves  of  the  services
 on  route  No.  57  or  4  operating  from
 Ashok  Vihar  to  Connaught  Circus,
 from  where  a  large  number  of  buses
 are  available  for  Central  Secretariat.

 Representation  from  Bhartiya  Sam-
 rakshan  Kamgar  Sangh  regarding

 relief  to  Government  servants

 8250.  SHRI  R  K.  MHALGI:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  representa-
 tion  dated  22nd  November,  4977  or
 thereabout  from  the  General  Secre-
 tary  of  Bhartiya  Samrakshan  Kam-
 gar  Sangh  C.O.D,,  Dehu  (Pune),  Ma-
 harashtra  in  regard  to  the  grant  of  re-
 lief  to  families  of  Government  ser-
 vants  who  are  in  receipt  of  family
 pension  and  extraordinary  pension;
 and

 (b)  if  so,  what  action  have  Govern-
 ment  taken  or  propose  to  take?

 THE  MINISTER  OP  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.  The  representation  dated  22nd
 November,  977  from  the  General
 Secretary  of  Bhartiya  Samrakshan
 Kamgar  Sangh,  COD  Dehu  (Pune)
 was  addressed  to  the  Secretary,  Minis-
 try  of  Finance  (Department  of  Ex-
 penditure)  ang  it  was  received  in  the
 Ministry  of  Finance.

 (b)  On  careful  examination  by  that
 Ministry,  it  Wag  not  found  possile  to
 accede  to  the  demand,  A  reply  was
 accordingly  sent  to  the  Sangh  by  that
 Ministry.
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 Ban  on  Import  of  Dimethyl]  Aniline

 8251  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the  De-
 velopment  Commissioner,  Ministry  of
 Industrial  Development  has  received  a
 representation  dated  the  30th  Novem-
 ber,  977  from  K.  D.  Chemicals—
 Badlapur  District,  Thana  (Maharash-
 tra)  in  regard  to  ban  on  import  of
 Dimethyl  Aniline;

 (9)  ig  so,  what  action  has  been
 taken  on  the  said  representation;  and

 (ec)  if  not,  the  reasons  thereof  and
 when  it  shall  now  be  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Yes,  Sir.

 (9)  It  hag  been  decided  to  include
 the  item  in  the  banned  lst

 (c)  Does  not  arise

 Excess  weightment  of  Salt

 8252.  SHRI  R.  K.  MHALGI  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Salt-Commissioner,  Government  of
 India,  Jaipur  has  received  a  represen-
 tation  dated  the  22nd  October,  ‘1977
 or  thereabout  from  the  President,
 Bhayandar  Salt  Merchants’  Associa-
 tion  of  Thana  District  (Maharashtra)
 in  regard  to  ‘excess  weightment  of
 salt’;

 (b)  if  so,  what  action  hes  been
 taken  in  respect  of  the  same  and
 when;  and

 (c)  if  not,  the  reasons  thereof  and
 when  it  shall  now  be  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
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 No  representation  hag  been  received
 directly  from  the  President,  Bhayan-
 dar  Salt  Merchants’  Association  of
 Thana  District  (Maharashtra)  by  the
 Salt  Commissioner.  However,  a  re-
 presentation  has  been  received  by  the
 Salt  Commissioner  from  Bombay  Salt
 Merchants’  and—Shilotries  Associa-
 tion,  Bombay  with  regard  to  excess
 weight  of  salt,

 (b)  and  (c).  The  representation  8
 being  considered  in  consultation  with
 the  Bombay  Salt  Merchants’  and  4
 Shilotries  Association,  Bombay,

 अमर  जवान  ज्योति  के  लिये  गस  सिलेंडर

 8253.  श्री  हुकम  ग्बन्द  कछबाय :.  क्‍या
 रक्षा  मत्री  शमर  जवान  ज्योति  पर  व्यय  के
 बारे  में  22  फरवरी,  978  के  अताराकित
 प्रश्न  सख्या  95  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  गत  तीन  वर्षों  में  इण्डिया  गेट

 पर  प्रमर  जवान  ज्योति  के  लिये  कितने  गैस

 सिलेण्डर  उपयोग  मे  लाये  गये  झौर  उन  पर.

 कितन!  व्यय  हुआ  शौर  प्रति  दिन  कितने

 सिलेण्डर  उपयोग  मे  लाये  जाते  हैं  झौर  प्रति

 बर्ष  कितने  झण्डे  फहराये  जाते  हैं  भोर  बदले

 जाते  है  और  फुल  मालाए  चढ़ाई  जाती हैं  ;

 और

 (ख)  क्‍या  उपयोक्त  भाग  (क)  में
 लिखित  बस्तुएं  टेंडर  भाम॑त्रित  करके  खरीदी

 जाती  हैं  शौर  यदि  हां,  तो  ये  टेंडर  किस  मिस

 तारीख  को  भाम॑त्रित  किये  गये,  किन  व्यक्तियों

 ने  टेंडर  भेजे  शौर  कितने  हैंहर  प्त  हुए  ?
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 क)  qa)  at  गैस  सिलेंडरों  लागत
 की  संख्या

 975~—76 ee BES*« TO —_  686  _  Waa.  46  रुपए
 1976-77  756  24,653.16  शपए
 1977-78  790  25,774.  90  रुपए

 प्रति  दिन  लगभग  2  से  2.  5  सिलेंडर
 खत  होते  हैं।  सिलेंडरों  की  प्रति  दिन  की
 खपत  भौसन  की  स्थिति  भौर  प्रतिष्ठित
 व्यक्तियों  श्रादि  के  दौरों  पर  निर्भर  करती
 है।

 (2)  झंडे

 एक  समय  में  तीन  झंडे,  प्रत्मेक  सेना  से
 एक  एक  झंडा,  फहराये  जाते  हैं।  एक  वर्ष
 में  कुल  24  झंडे  प्रयोग  किये  जाते  है  ।

 (3)  पुष्पल्ालाए
 प्रति  दिन  एक  पृष्पमाला  चढ़ाई  जाती  है  ।

 आगर  जवान  ज्योती  की  कुल  अनुरक्षण  लागत
 में  गैस  सिलेंडरों,  झंडों  शौर  पुष्पमालाधों  की
 लागत  के  ्रलावा  इसकी  देख-भाल  पर  होने
 बाला  ह | उ  भी  सम्मिलित  है  t

 (ख)  टेंडर  नहीं  मंगाएं  भाते  है।  घूंकि
 गैस  सिलेंडर  प्राधिकृत  एजेंटों  से  निश्चित
 मात्रा/किस्म/दरों  पर  खरीदे  जाते  हैं,  इसलिए
 इस  प्रयोजन  के  लिए  टेंडर  मांगने  की
 आवश्यकत!  नहीं  हैं।  झण्डों  और  पुष्पमालाझों
 पर  होने  वाले  खर्च  को  ध्यान  में  रखते  हुए
 टेंडर  भांगने  की  जरूरत  नहीं  समझी  जाती
 है  और  इन्हें  खुले  बाजार  से  खरीदा  जाता

 है  a

 ह... 2  Petitions
 8254,  हिस्फ्धा  BAPUSAHEB  PARU-

 LEKAR:  Will  the  Minister  of  HOME
 AEFAIRS  be  pleased  to  state:

 (a)  how  meny  petitions  for  mercy
 from  condemned  prisoners  wete  ré-

 ceived  in  1976-77  end  1977-78;  and
 State-wise  break-up  thereof;

 (b)  how  many  of  such  pétitions
 were  allowed,  dismissed  in  1976-77
 and  ‘1977-78  and  State-wise  break-up
 thereof;  and

 (c)  how  many  such  petitions  are
 still  pending  decision  and  how  many

 ‘ag
 pending  decisions  from  Maherash-

 ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  8.  D.  PATIL):  (a)
 to  (c).  A  statement  is  leld  on  the
 House.  [Placed  in  Library.  See  No.
 LT—295/78.]

 Black  Market  by  Madhaonagar  Cotton
 Mills,  Sangh

 8255.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state;

 (a)  whether  one  Shri  V.  D.  Pat-
 wardhan,  ex-officer  and  shareholder
 of  Madhaonager  Cotton  Mills,  Sangli
 by  the  letter  dated  19-8-77  addressed
 to  him  complained  about  (i)  sale  of
 coke  in  black  market,  (ii)  sale  of
 cement  in  black  market  (ili)  sale  of
 controlled  yarn  in  black  nrarket  by
 the  management  of  the  said  mill;

 (b)  whether  complaint  about  un-
 authorised  sale  of  looms  by  the
 management  of  the  Mills  was  also
 made;  and

 (c)  if  30,  what  action  hes  been
 taken  and  if  not,  the  action  Govern-
 ment  propose  to  take?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (e).  Necessary  information  is  being
 collected  and  shall  be  laid  on  the
 Table  of  the  House  shortly.

 आकाशबाजो  में  हिस्दी  स्टेनोश्राफरों  को
 पदोन्नति

 8256.  भरी  नवाब  सह  चोहान  :  क्‍या
 झूचना  झौर  प्रसारण  मंत्री  यह  बत,ने  की  कृपा
 करेगे  कि:

 (क)  क्‍या  यह  सच  है  कि  आकाशवाणी
 के  समाचार  सेवा  प्रभाग  में  हिन्दी  और  भ्रंग्रेजी
 स्टेनोग्राफरों  की  पदोन्नति  के  मामले  में  बहुत
 झसमानता  है  जो  एक  ही  वेतनमान  में  काम
 कर  रहे  है  ;

 (ख  )  क्या  यह  भी  सच  है  कि  अंग्रेजी
 स्टेनोग्राफरों  को  रिपोर्टरों  के  पद  पर  पदोन्नत
 कर  दिया  जाता  है  जबकि  हिन्दी  स्टेनोग्राफरों
 को  लम्बी  प्रवधि  तक  हिन्दी  स्टेनोग्राफरों  के
 रूप  में  काम  करने  के  बाद  भी  इस  पद  पर
 पदोन्नत  नहीं  किया  जाता  ;

 (ग)  क्‍या यह  सच  है  कि  समाचार  सेवा
 प्रभाग  में  हिन्दी  रिपोर्टररो  के  पद  बहुत  कस
 है  जिसके  परिणामस्वरूप  झहूंता  प्राप्त  हिन्दी
 स्टेनोग्राफरों  को  पदोन्नत  नही  किया  जाता  ;
 और

 (थ)  कया  हिन्दी  के  विकास  को  देखते
 हुए  सरकार  का  विचार  नियमों  में  शीघ्र
 संशोधन  करने  का  है  जिससे  हिन्दी  भौर  प्रंग्रेजी
 के  स्टेनोप्राफरों  के  लिए  समान  व्यवस्था  की
 जा  सके  ?

 सूचना  और  भ्रताण  मंत्री  (शो  लाल
 कृष्ण  झदयाणी)  :  (क)  जो  नहीं  ।

 (ख)  शौर  (ग).  समाचार  सेवा  भ्रभाम
 की  मारक्टिरिय  यूमिट  में  रिपोर्टरों  (अंग्रेजी )
 के  8  पदों  को  छोड़  कर  समाचार  सेवा  प्रभाग
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 में  हिन्दी  था  झंग्रेजी  के  रिपोर्टरों  का  कोई
 पद  नहीं  है,  उक्त  रिपोर्टरों  के  पद  सीनियर
 ग्रेड  के  स्टेनोग्राफरों  (अंग्रेजी)  की  पदोन्नति
 द्वारा  भरे  जाते  हैं  ।  रिपोर्टर  (हिन्दी)
 के  कोई  पद  नहीं  है,  क्योंकि  फिलहाल  भ्रंग्रे जी
 के  प्रसारण  ही  मानिटर  किये  जाते  है  t

 (घ)  ऐसे  किसी  प्रस्ताव  पर  विचार
 नही  किया  जा  रहा  है  t

 Area  under  Army  in  J  &  K  State

 8257.  SHRI  ABDUL  AHAD  VA-
 KIL:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  what  is  the  total  area  in  the
 use  of  the  army  in  J&K  State,  stating
 the  district-wise  break-up;  and

 (b)  whether  it  is  a  fact  that  land
 owners  of  Gurez  have  not  been  given
 any  rent  so  far  for  the  land  in  the
 use  of  the  army?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH);  (a)  Ac-
 cording  to  information  recently
 available,  a  total  area  of  approxi-
 mately  57,800  acres  of  land  is  under
 the  use  of  the  Defence  Services  in
 J  &  K  State.  It  will  not  be  in  the
 public  interest  to  disclose  the  _loca-
 tions.

 (b  In  village  Gurez  three  prop-
 erties  measuring  a  total  area  of  5.843
 acreg  are  helg  under  requisition  un-
 der  the  J  &  K  Requisitioning  and
 Acquisition  of  Immovable  Property
 Act.  Annual  rent  payable  for  these
 properties  at  the  rate  of  Rs,  1,451.79
 has  been  paid  upto  8i-3-77.  Pay-
 ment  for  the  period  upto  3l-3-78  has
 now  become  que  and  would  be  paid
 by  the  local  revenue  authorities.  In
 addition  to  the  above,  an  area  of  3.45
 acres  of  land  is
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 ‘Setting  up  Of  Small  Seale  Units  by
 Large  Scale  Units

 8258.  SHRI  Cc.  छू.  JAFFER  SHA-
 RIFF:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 large  scale  units  have  directly  or  in-
 directly  set  up  small  scale  units  for
 usurping  the  facilities  offered  to
 small  scale  sector;  and

 (9)  if  so,  the  details  thereof  and
 the  messures  proposed  to  be  taken  to
 prevent  such  practice?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITY):  (a)  and
 (b).  According  to  the  notification  is-
 sued  on  I9th  May,  975  by  the  De-
 partment  of  Industrial  Development
 whereby  the  definition  of  small  scale
 industria]  units  was  revised,  the  fol-
 lowing  stipulation  has  been  includ-
 ed:  “Provided  that  no  such  under-

 ‘taking  shall  be  a  subsidiary  of  or  own-
 ed  or  controlied  by  any  other  un-
 dertaking”.  By  this  stipulation  and
 instructions  earlier  issued,  all  units
 ‘which  are  subsidiary  or  association
 of  a  company  which  is  a  large  scale
 unit;  where  a  portion  of  the  capital  is
 held  by  firms  which  do  not  come
 within  the  definition  of  small  scale
 units;  where  advance  has  been  guar-
 anteeq  to  the  unit  by  big  industrial
 units,  the  unit/units  concerned  shall
 not  be  entitled  to  any  assistance  un-
 der  the  small  scale  industries  pro-
 gramme  of  Government.  The  Dir-
 ector  of  Industries,  therefore,  go  not
 make  available  facilities  to  units  dir-
 ectly  or  indirectly  set  up  by  large
 scale  units.  If  it  is  brought  to  the
 notice  of  the  Government,  that  in  de-
 fault  of  these  instructions,  small  scale
 ‘units  are  directly  or  indirectly  set  up
 by  Jarge  units,  facilities  admissible  to
 the  small  scale  units  will  be  denied
 to  them.  The  Government  have  no
 information  of  the  number  of  units
 set  up  in  default  of  the  instructions

 Inquiry  against  Directer,  Electronics
 Testing  and  elopment  Centre

 8259.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleaseg  to  state:

 (a)  whether  an  enquiry  has  been
 ordered  into  the  various  charges  of
 corruption  and  malpractices  levelled
 against  the  Director,  Electronics  Test-
 ing  and  Development  Centre,  a  sub-
 sidiary  of  the  Chandigarh  Small  In-
 dustries  Development  Corporation  by the  workers  of  that  Centre;

 (b)  if  so,  when  the  enquiry  was
 started  and  what  is  the  modus  ope-
 randi  of  the  enquiry;

 (c)  whether  Chandigarh  Adminis-
 tration  hag  receiveq  complaints  from
 the  concerned  workers  that  pending
 enquiry  the  Director  has  become
 vindictive  and  prejudice  towards
 them;  and

 (d)  what  are  the  safeguards  pro-
 vided  to  the  workers  ang  by  what
 time  the  enquiry  is  likely  to  be  con-
 cluded?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY.  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  Yes,  Sir.

 (b)  According  to  the  information
 received  from  Chandigarh  Adminis-
 tration,  the  Chief  Commissioner,
 Chandigarh  ordered  an  enquiry  into
 the  charges  against  the  Director,  El-
 ectronoics  Testing  ang  Development
 Centre  on  2I-6-977  and  appointed
 Director,  Technica]  Education,  Chan-
 digarh  as  the  Inquiry  Officer.  The
 Inquiry  Officer  hag  asked  the  com-
 plaints  to  adduce  evidence  in  sup-
 port  of  the  allegations.  He  will  also
 look  into  the  relevant  records.

 (c)  Yea,  Sir,

 (a)  Pending  enquiry  against  the
 Director,  Electronics  and
 Development  Centre,  Chandigarh, the
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 Managing  Director  of  the  Smal]  In-
 dustries  Development  Corporation  has
 been  directeg  to  take  special  interest
 in  the  affairs  of  the  Centre.  The  in-
 terests  of  the  workers  are  being  ful-
 ly  safeguarded,  The  Inquiry  Officer
 has  been  asked  to  complete  the  en-
 quiry  expeditiously.  It  is  expected
 that  the  enquiry  will  be  complted
 shortly.

 Subsidy  for  setting  up  Industrial
 Units  in  Jhalawar  (Rajasthan)

 8260.  SHRI-  CHATURBHUJ:
 SHRI  RAM  KANWAR

 BERWA:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  details  of  subsidies  for
 setting  up  industrial  units  in  the  back-
 ward  district  of  Jhalawar  (Rajas-
 than);  and

 (b)  the  nameg  of  the  parties  or
 firms  who  have  availeg  of  this  assist-
 ance  in  the  district?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 In  pursuance  of  the  decisions  of  the
 National  Development  Council  Com-
 mittee  of  State  Chief  Ministers,  the
 Planning  Commission  have  declared
 247  districts  in  the  country  as  in-
 dustrially  backward  for  the  purpose
 of  concessional  finance  facilities.
 TJhalawar  District  qualifies  for  this
 facility.  Thig  Scheme  is  operated  by
 Department  of  Banking.  Out  of  these
 247  districts,  the  Plenning  Commis-
 sion  have  further  selecteqg  0i  dis-
 tricts/areas  to  qualify  for  Central  In-
 vestment  Subsidy  Scheme.  Jhalawar
 District  qoes  not  qualify  for  this
 Scheme.  The  Scheme  of  Central  In-
 vestment  Subsidy  is  operated  by  this
 Ministry  through  the  Directors  of
 Industries  of  various  States/Union
 Territories.

 ६0)  Does  not  arise.
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 Kavectigation  against  Chief  Minister
 of  Kamataka

 8261.  SHRI  छू,  MALLANNA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  whether  the  Chief
 Minister  of  Karnataka  cannot  be  pro-
 secuted  and  the  CBI  cannot  investi-
 gate  unless  the  State  Cabinet  gives  its
 sanction?

 THE  MINISTER  OF  STATE  IN
 THE  M.NISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  D.  PATIL):  The
 Government  of  Karnataka,  by  it»
 notification  dated  the  3rq  April,  978
 withdrew  the  consent  given  by  it
 earlier  under  section  6  of  the  Delhi
 Special  Police  Establishment  Act,
 1946,  by  which  the  Special  Police
 Establishment  was  enabled  to  ex-
 ercise  powers  and  jurisdiction  in  the
 state  of  Karnataka.  The  legal  im-
 plications  of  this  notification  are  un-
 der  study.  Pending  such  study,  the
 S.P.E.  is  not  proceeding  further  with
 the  investigation  of  cases,  in  the  State
 of  Karnataka,  including  the  case  re-
 gistered  against  Shrj  D.  Devraj  Urs
 and  others.  The  question  of  san-
 ction  for  prosecution  will  arise  only
 after  the  investigations  are  complet-

 ~
 in  the  light  of  the  results  there—

 of.

 Filling  up  posts  of  8.0.  &  ST

 8262.  SHRI  R.  N.  RAKESH:  Will
 the  Minister  of  ENERGY  be  pleased.
 to  state:

 (a)  total  number  of  posts  filled  in
 each  category  of  posts  with  specific
 shares  of  8.0,  and  S.T.  in  such  em-
 ployment  in  the  Ministry  ang  in
 attached  and  subordinate  offices  ang
 also  the  number  of  posts  de-reserved
 in  each  category  since  March,  7977
 and  reasons  thereof;  and

 (b)  total  nimmber  of  departmental
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 {THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 ang  (b).  The  information  ig  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Revitalisation  of  Sick  Units

 8264.  SHRI  K.  RAMAMURTHY:
 Wili  the  Minister  of  INDUSTRY  be
 pleased  to  state  the  steps  taken  or
 Proposed  to  be  taken  to  revitalise
 such  marginal  and  sick  industrial
 units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  The
 following  are  some  of  the  important
 steps  which  are  taken  to  revitalise
 sick  industrial  units.

 2.  The  Industrial  Reconstruction
 Corporation  of  India  Limited,  has
 been  established  to  give  financial  as-
 sistance  to  sick  industrial  units  for
 the  purpose  of  their  revival.  Other
 public  finaancia]  institutions  such  as
 IFCI,  ICICI  etc.  also  help  the  sick  in-
 dustrial  units  by  giving  financial  as-
 sistance  and  by  rescheduling  pay-
 ments  due  to  them  from  sick  indust-
 rial  units  wherever  considered  ne-
 cessary.

 3.  The  Centra]  Government  can
 take  over  the  management  of  an  in-
 dustrial  undertaking  under  the  In-
 dustries  (Development  &  Regulation)
 Act,  if  it  is  satisfieg  that  the  indus-
 trial  undertaking  is  being  managed
 in  a  manner  detrimental  to  the  in-
 dustry  and  the  public  interest.  It
 can  also  freeze  the  pre-take  over
 liabilities  of  sick  units,  whose  mana-
 fement  hag  been  taken  over  under
 the  Industries  (Development  &  Re-
 gulation)  Act  wherever  considered
 neeessary.  Some  of  the  State  Govern-
 ments,  viz,  Tamil  Nadu,  Kerala,
 Maharashtra  etc.  have  enacted  the
 Relief  Undertaking  Acts,  under
 which  the  liabilities  of  an  industrial

 undertaking,  which  jg  declared  as
 a  Relief  Undertaking  by  the  State
 Government  concerned,  are  frozen.
 for  a  specified  period,

 4.  The  Central  Government  have
 also  amended  the  Income-Tax  Act,.
 396]  by  providing  tax  concessions  as
 incentives  for  merger  of  sick  with
 healthy  ones.

 5.  The  question  of  evolving  an
 appropriate  institutional  mechanism
 for  detecting  sickness  at  the  incipient
 stage  would  be  a  relevant  factor  in
 the  formulation  of  a  comprehensive
 Policy  of  industrial  sickness,  which  is
 under  Government's  consideration.

 दिल्‍ली  विद्युत  प्रदाय  संस्थान  में  देनिक  मजबूरी
 पर  कार्य  कर  रहे  कर्मचारी

 8265.  शो  दइयारास  शाक्य  :  क्‍या
 गृह  मन्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  में  दिल्‍ली  विद्युत
 प्रदाय  संस्थान  में  दैनिक  मजदूरी  पर  कुल
 कितने  कर्मचारी  काम  कर  रहे  है  भौर  उनकी
 नियमित  करने  के  बारे  में  सरकार  द्वारा  बनाये
 गये  नियम  क्‍या  है;  भौर

 (ख)  उपरोक्त  फ्रमंचारियों  में  से
 कितने  कर्मचारियों  को  नियमित  किया  जा
 चुका  है  भौर  बाकी  के  कर्म  च्षरियों  को  नियमित
 करने  के  लिये  ब्या  कदम  उठाये  गये  हैं  ?

 गृह  संज्ञालय  सें  राज्य  मंत्री  (भो  धनिक
 खाल  मंड्रल)  :  (क)  जौर  (ख).
 दिल्‍ली  विद्युत  प्रदाम  संस्थान  से  प्राप्त  सूचना
 के  अनुसार  पिछले  दो  वर्षों  के  दौरान  दैनिक
 मंजूरी  पर  473  वर्कचार्ज  कर्मचारी  कार्य
 कर  रहे  है।  कर्मचारी  यूनियन  के  साथ
 समझौते  के  भ्रमुसार  दो  वर्ष  की  लगातार
 सेवा  पूरी  करने  बाने  बर्बोचार्ज  कर्मचारियों
 को  उस  तिमाही  के  समाप्स  होने  पर  निषधिस
 करने  के  लिये  विचार  किया  जाता  है,  जिसमें,
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 वे  दो  वर्ष  की  सेवा  पूरी  करते  हैं,  बशतें  कि
 स्वीकृत  पद  उपलब्ध  हों।  इस  समझौते  के
 झनुसार  दिल्ली  विद्युत  प्रदाय  संस्थान  द्वारा
 i3:  कमंचारियो  को  नियमित्र  करने  के
 मामलों  को  भअ्रन्तिम  रूप  दे  दिया  गया  है।
 शेष  कर्मचारियों  के मामलों  पर  उस  समय
 विचार  किया  जाएगा  जब  वे  दो  वर्ष  की
 लगातार  सेवा  पुरी  कर  लेंगे  भौर  जब
 स्वीकृत  पद  उपलब्ध  होगे  ,

 Debarring  of  Employed  S.C.  &  S.T.
 ‘Students  from  post-Matric  Scholar-

 shipa

 8266.  SHRI  R.  L,  KUREEL:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleaseg  to  state:

 (a)  whether  Government  have  com-
 pletely  debarreq  Scheduled  Caste  and
 Scheduled  Tribe  students  in  full  time
 employment  from  the  receipt  of  post-
 matric  scholarships  irrespective  of
 their  income  and  family  liabilities;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  there  is  any  proposal
 to  grant  post-matric  scholarships  to
 full  time  employed  student,  of  these
 communities  by  applying  the  same
 means  test  as  is  applied  for  the  non-
 employed  students;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  and  (b).  Yes,  Sir.
 Students  in  full  time  employment
 have  been  excludeq  from  the  pur-
 ‘view  of  the  Post-matric  scholarship
 scheme  as  it  is  considered  that  these
 students  can  afford  the  cost  of  their
 studies  and  within  the  financial  con-
 straints,  benefits  should  go  more  to
 full-time  students.

 (c)  and  (d).  No,  Sir.
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 Supply  of  Coal  to  Fertilizer  Piants

 8267.  SHRI  JANARDHANA  POOJ-
 ARY:

 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  ENERGY  pe
 pleaseg  to  state:

 (a)  whether  the  working  of  fertili-
 zy  plants  in  the  country  has  been
 badly  hit  due  to  shortage  of  coal  sup-
 ply;  and

 (b)  if  so,  efforts  being  made  to  im-
 prove  the  supply  of  coal?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 There  is  no  report  of  the  fertiliser
 plants  in  the  country  having  been
 badly  hit  due  to  shortage  of  coal  sup-
 ply.  In  fact  coal  supplies  to  the
 fertiliser  sector  during  ‘1977-78  exce-
 eded  the  previous  year’s  supply  by
 24.7  per  cent

 (b)  Does  not  arise.

 Employment  Opportunities  to  Local
 People

 8268.  SHRI  D.  B.  CHANDRE
 GOWDA:  Wil]  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Karnataka  Government  have  taken  up
 with  the  Central  Government  the
 question  of  evolving  g  national  policy
 regarding  employment  opportunities
 to  local  people;

 (b)  if  so,  the  response  of  the  Cen-
 tral  Government  ip  this  regard;  and

 (c)  the  names  of  States  which  have
 reserved  certain  percentage  of  jobs
 foy  their  local  residents?

 THE  MINISTRY  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  Central  Government  has
 not  received  any  formal  suggestion  in
 this  regard.

 (b)  Does  not  arise.
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 (eo)  No  reservation  of  jobs  for  lo-
 cal  residents  hag  been  made  by  any
 State.  However,  certain  executive
 restrictiong  have  been  issued  by  some
 State  Governments  regarding  Regis-
 tration  of  non-local  candidates  in
 the  Employment  Exchanges.

 Political  views  of  Foreign  Countries
 advertised  in  Indian  Newspapers

 8269.  SHRI  0  B.  CHANDRE
 GOWDA;  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  it  has  been  brought  to
 the  notice  of  Government  that  certain
 foreign  countries  are  heavily  adver-
 tising  their  political  opinions  in  Indian
 newspapers;

 (b)  whether  the  advertisement  re-
 venue  forms  a  major  source  of  income
 for  such  newspapers;  and

 (c)  if  so,  the  reaction  of  Govern-
 Ment  thereto  and  steps  taken  to  see
 that  the  Indian  newspapers  are  not
 subsidised  by  foreign  countries?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  हू,  ADVANI):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Krishi  programmes  Telecast  ynder
 Dethi  Doordarshan

 €270.  SHRI  DHARMAVIR  VASI-
 SHT;  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  the  regions  covered  by  the
 Delhi  Doordarshan  Programmes  under
 Krishi  Darshan;

 (b)  the  names  and  particulars  of
 Mamber,  of  the  Advisory  Committee,
 region-wise;  and

 (c)  the  number  and  names  of  such
 members  on  the  Advisory  Body/bodies
 as  are  actual  farmers  since  inception of  the  programme?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L,  K.
 ADVANI):  (a)  The  region  covered  by
 Delhi  Doordarshan  Kendra  includes
 Delhi  and  parts  of  the  following  dis-
 tricts,  viz.,  Rohtak,  Gurgaon,  Buland-
 shar,  Meerut,  Dehradun,  Saharanpur,
 Muzaffarnagar,  ‘Bynor,  Garhwal,  Am-
 bala,  Karnal,  Tahri  Garhwal,  Morada-
 bad  ang  also  fringe  reception  in
 Parts  of  Himachal  Pradesh.  (Hima-
 chal  Pradesh  ig  not  in  tne  orimary
 service  area  of  Delhi  Doordarshan
 Kendra).

 (b)  The  and  particulars  of
 the  members  of  the  present  Subject
 Committee  region-wise  are  as  under:—
 Delht

 l.  Shri  Virendra  Prakash,  Deve-
 lopment  Commussioner,  Delhi
 Administration,  Delhi,

 Himachal  Pradesh
 3,  Shri  G.  S.  Chamyal,  Director  of

 Agriculture,  Himachal  Pradesh,
 Simla,

 Uttar  Pradesh
 Lh  Dr.  D.  P.  Singh,  Vice-Chancel-

 lor,  Pant  Nagar  Agricultural
 University,  Uttar  Pradesh,

 2  Shri  H.  P,  Singh,  Director  of
 Agriculture,  Uttar  Pradesh,
 Lucknow.

 Haryana
 lL  Shri  D,  P.  Lamba,  Vice-Chan-

 celior,  Haryana  Agricultural
 University,  Hissar,

 2.  Shri  8.  R,  Mittal,  Director  of
 Agriculture,  Haryana,  Chandi-
 garb.

 Actual  Farmers
 L  Shri  Ajit  Pal  Singh  Progressive

 Parmer,  Kalanaur,  Dist,  Roh-
 tak  (Haryana).
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 Representatives  of  other  pastitutions
 dG)  LCAR,

 i.  Dr.  8.  K.  Sharma,  Assistant
 Director  General,  Krishi  Bha-
 van,  New  Delhi.

 2.  Dr,  V,  D.  Mudgil,  Nutrition  Divi-
 sion,  N.D.R.I,  (CAR),  Kar
 nal,

 4h)  LARI
 l.  Dr.  K.  N.  Singh,  Head  of  the

 Extension  Division  LA.R.I,
 Pusa  Institute,  New  Delhi.

 2.  Shri  R,  हू,  Chhiber,  Agricultural
 Scientist,  Chemistry  Division,
 IA.R.I,  Pusa  Institute,  New
 Delhi.

 iii)
 hr

 Space  Research  Organisa-

 L  Shri  ए.  K.  Chaturvedi,  Deputy
 Project  Manager,  I.S.R.0.,
 Ahmedabad,

 (iv)  All  India  Radio
 l.  Dr.  A.  W.  Khan,  Director,  Farm

 and  Home,  A.LR.,  New  Delhi.

 Xv)  Journalist

 Shri  J.  L,  Bhatt,  Editor,  Seeds
 and  Farms,  C.T.O.,  Pusa,  New
 Delhi.

 (c)  One  Shri  Ramesh  Batra  of
 Rohtak  from  967  to  977  and  Shri
 Ajit  Pal  Singh  of  Kalanaur  (Rohtak
 Dist)  from  977  onwards,

 Substitute  for  Port  Land  Cement
 8271.  SHRI  K.  MALLANNA:  Will

 the  Minister  of  INDUSTRY  be  pleased
 ‘to  state:

 (ay  whethey  it  is  a  fact  thet  a  radi-
 cally  new  substitute  for  port  land
 cement  has  been  developed  which  is
 expected  to  have  considerable  signi- ‘cance  on  the  cement  industry  as  well
 as  on  rural  based  industries  in  gene-
 ral;  and

 (७)  if  0,  the  detail,  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT]  ABHA  MAITI);  (a)  No,  Sir.

 (७)  Does  not  arise.

 Production  Capacity  of  B.E.L.

 8272.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 State-owned  Bharat  Electronics
 Limited  proposes  to  enhance  its  equip-
 ment  production  capacity;

 (b)  if  so,  what  ig  the  present  capa-
 city  and  to  what  extent  it  s  being  plan-
 ned  to  enhance  and  how  much  time  it
 will  take  to  complete  it  and  how  much
 amount  has  been  earmarked  for  this
 purpose;

 (०)  whether  it  is  also  a  fect  that
 Defence  Ministry  is  also  demanding
 the  BEL  to  fulfil  its  requirements;  and

 (d)  what  are  the  details  regarding
 the  items  in  which  Defence  Ministry
 has  become  selg  reliant  in  respect  of
 army  equipments? -

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  No  guch  proposal
 has  been  received  by  the  Government.
 However,  Bharat  Electronics  have  been
 considering  the  question  of  enhance-
 ment  of  their  production  capacity  as
 part  of  their  Corporate  Plan  for  the
 Next  few  years.

 (b)  The  present  capacity  for  equip-
 ment  production  is  about  Rs.  60  crores
 per  annum.  Plans  regarding  enhance-
 ment  of  capacity  will  be  considered
 when  proposals  are  received  from
 Bharat  Electronics,

 (९)  This  Unit  has  been  get  up  essen-
 tially  to  meet  the  requirements  of  the
 Defence  Services.

 @)  The  Defence  Production  Units
 have  achieved  self-reliance  in  varylig
 and  to  a  progressively  larger  extent,
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 almost  In  the  entire  range  of  require-
 ments  of  our  Armed  Forces—including
 modern  combat  aircraft;  warships,
 tanks  and  othér  vehicles;  sophisticated
 tadar  and  communications  and  gun
 control  equipment;  field,  mountain,
 anti-aircraft,  anti-tank  and  other  guns;
 missiles;  rockets  and  propellants;  che-
 micalg  and  explosives;  small  arms;  and
 practically  the  whole  range  of  ammu-
 nition  for  the  three  Services.

 Inquiry  into  Death  of  Dr.  Shyama
 Prasad  Mukherjee  atr@  Pt.  Deendayal

 Upadhyaya
 8273.  SHRI  NIRMAL  CHANDRA

 JAIN:
 SHRI]  ISHWAR  CHAU-

 DHRY:
 SHRI  MAHADEEPAK

 SINGH  SHAKYA;

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Sheikh  Abdullah  said
 in  Calcutta  on  lith  February,  978
 that  he  would  welcome  an  inquiry  in-
 to  the  death  of  Dr.  Shyama  Prasad
 “Mukherjee  undey  detention;

 (b)  whether  Government  propose  to
 institute  a  high  power  enquity  into  the
 matter;

 (c)  whether  Government  also  con-
 template  instituting  an  enquiry  into
 the  mysterious  death  of  Pt.  Deen-
 dayal  Upadhyaya;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a).
 Accordizig  to  fhe  State  Government,
 the  Chief  Minister  of  Jammu  and
 Kashmir  did  not  make  any  such  state-
 ment  in  Caloutta,

 (b)  No,  Sir.

 (९)  ama  (d).  Attention  is  invited  to
 the  reply  given  in  the  House  to  Unster-
 Ted  No.  580  on  the  I6tb
 ‘November,  ‘1977,

 Demand  of  Wrist  Watches

 8274.  SHRI  SARAT  KAR;  Will  the
 Minister  of  INDUSTRY  be  pleased  to

 state

 (a)  the  total  demand  for  wrist
 watches  in  the  country;

 (b)  the  nameg  of  the  popular  wrist
 watches  which  have  got  great  demand
 and  the  extent  to  which  the  demand  is
 being  met  by  the  indigenous  produc-
 tion;  and

 (c)  when  the  demand  for  watcher
 is  likely  to  be  fully  met?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a).  It  has
 been  estimated  that  the  current  de-
 mand  for  wrist  watches  would  be  bet
 ween  4  and  5  million  Nos.  per  annum
 which  may  increase  to  8  to  40  million
 Nos  in  the  coming  years.

 (b)  Government  have  not  made  any
 specific  study  to  find  out  the  names  of
 watches  which  are  in  great  demand
 in  the  country.  However,  watches
 manufactured  by  M/s,  H.M.T.,  Banga-
 lore  are  quite  popular  with  the  con-
 sumers.  Besides,  the  watches  manu-
 factured  by  other  indigenous  manu-
 facturers  are  also  gaining  popularity
 with  the  consumers.  During  1977,  the
 local  demand  for  wrist  watches  was
 met  to  the  extent  of  around  8  million
 watches  from  the  indigenous  watch
 units.

 (e).  I¢  is  expected  that  with  the  im-
 plementation  of  expansion  programme
 of  M/s.  H.M.T.,  Bangalore  ag  also  with
 the  coming  up  of  a  number  of  watch
 units  in  the  private  organised  and
 small  scale  sectors,  the  indigenous
 demand  of  watches  woulg  be  substan-
 tially  met.

 Nomination  to  Selection  and  other
 Committees  of  CSIR

 8275.  SHRI  SARAT  KAR;  Will  the
 Minister  of  SCIBNCE  AND  TECHNO-
 LOGY  be  pleased  to  state:
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 (a)  the  number  of  persons  who
 have  been  nominated  to  the  selection
 and  other  committees  of  the  C.8.LR.
 for  more  than  three  terms;

 (b)  the  number  of  persons  ftols
 Orissa  Pradesh  who  have  been
 appointed  to  various  Committees  of
 the  CSIR;

 (c)  the  names  of  such  States  where
 No  person  has  been  appointed  to  such
 Committees;  and

 (d)  the  criteria  adopted  by  Govern-
 ment  in  thig  regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  In  CSIR,  the
 Selection  Committees  are  constituted
 for  specific  one-time  purpose.  From
 available  information,  five  persons
 have  been  members  for  More  than
 three  terms  on  other  Committees  of
 the  headquarters,

 (b)  Four.

 (०)  ५)  Himachal  Pradesh;  (0)  Tri-
 pura;  (ili)  Meghalaya;  (iv)  Nagaland;
 (v)  Mizoram;  (vi)  Arunachal  Pradesh
 and  (vn)  Sikkim,

 (a)  Experts  are  nominated  on  the
 basis  of  their  expertise  in  relevant
 disciplines,

 Setting  up  Industries  in  Rajasthan

 8276  SHRI  8.  8.  SOMANI:  Will  the
 Mimster  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  State
 Government  of  Rajasthan  has  ap-
 proached  the  Central  Government  for
 the  setting  up  of  some  more  industries
 in  that  State;  and

 (b)  if  so,  the  details  regarding  re-
 quest  of  Rajasthan  Government  and
 the  reaction  of  Central  Government
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
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 MATI  ABHA  MAITI):  (a)  and  (b).
 The  Government  of  Rajasthan  have
 made  a  general  suggestion  to  the  effect
 that  some  Central  Public  Sector  Pro-
 ject  may  be  set  up  in  that  State.  The
 Government  have  also  urged  that  one
 of  the  units  proposed  to  be  set  up  by
 the  Indian  Telephone  Industries  Limit-
 ed  may  be  locate  in  Rajasthan.  Deci-
 sions  on  the  location  of  Central  Indus-
 trial  Public  Sector  Projects  are  based
 on  techno-economic  considerations.
 The  points  made  by  the  Rajasthan
 Government  will  also  be  kept  in  view
 while  taking  a  decision  in  the  matter
 of  setting  up  the  new  ITI  project.

 Revenue  earned  by  ALR.  through
 Commercial  Advertisements

 8277.  SHRI  S.  SOMANI:
 SHRI  RAMDEO  SINGH:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  te
 pleased  to  state:

 (a)  the  total  revenue  earned  in  the
 Jast  three  years  i.e,  ‘1974-75,  ‘1975-76
 and  1976-77  by  the  Commercial  Broad—
 casting  Division  of  the  All  India
 Radio  through  advertisements  collect-
 ed  through  the  Advertising  Agencies:
 and

 (b)  amount  of  commission  allowed
 to  the  Agencies  year-wise  and  agerity-
 wise?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  information  is  given
 below:

 Year  Gross  Revenue

 1974-75  Rs,  5,27,28,456

 1075-76  Re,  6,12,52,938°
 1976-77  Rs,  6,40,26,932

 (b)  Ag  the  information  relating  tc
 individual  agencies  is  confidentiai  and
 cannot  be  disclosed,  the  total  amount
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 of  commission  to  agencies  is  given
 below:

 Year  Total  amount  of
 commission  paid

 1978-75  Rs.  78,14,929

 1975-76  Rs.  90,00,940
 ‘1976-77  Rs.  95,15,663

 Target  Fixed  for  National  Highways
 for  Gujarat

 m  8278  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gujarat
 is  lagging  behind  by  almost  60  per
 cent  in  the  matter  of  reaching  the
 minimum  target  fixed  for  1961—1981
 period;

 (b)  if  so,  whether  Central  Gov-
 ernment  are  soon  declaring  some  of
 the  major  and  trunk  routes  as  Na-
 tional  Highways:

 (c)  if  so,  how  and  when;  and

 (a)  if  not,  why  not?

 THE  MINISTER  OF  STATE  JN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (d).  Pre-
 sumably,  96l—8i  target  referred  in
 the  question  relate  to  the  20-Year  Plan
 Suggested  in  the  Report  of  Chief  Engi-
 neers  on  Road  Development  Plan  for
 India  (96!.—8l).  Apart  from  the  fact
 that  the  Government  of  India  are  not
 committed  to  the  aforesaid  plan  sug-
 gested  by  the  Chief  Engineers.  that
 plan  did  not  lay  down  any  targets  for
 any  individual  State,  including  Guja-
 rat,  separately.  It  only  indicated  tar-
 gets  for  the  country  as  a  whole,  Even
 viewing  the  recommendations  contain-
 ed  in  that  report  in  totality,  their
 implementation  depends  on  several
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 factors,  including,  inter  alig  avail-
 abluty  of  resources,

 Due  to  financial  constraints  and
 other  priorities,  the  Central  Govern-
 ment  are  unable  to  declare  any  new
 road  as  a  National  Highway.

 States’  Comments  on  Sixth  Pian

 8279  PROF  P.  G.  MAVALANKAR.
 Will  the  Minister  of  PLANNING  be
 pleased  fo  state.

 (a)  whether  one  or  more  State  Gov-
 ernments  have  officially  communicat-
 ed  to  the  Centre  their  responses  ta
 the  Draft  Sixth  Five  Year  Plan;

 (b)  if  no,  broad  outlines  thereto,
 (c)  whether  the  Government  have

 accepted  the  suggestions,  ete  of  the
 State  Governments;

 (d)  if  so,  main  indication  thereof:
 and

 (e)  if  not,  why  not?
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  (a)  to  (e).  The
 Chiet  Ministers  stated  their  views  on
 the  Draft  Plan  978—83  at  the  recent
 meeting  of  the  National  Development
 Council  Further  detailed  discussions
 on  projects  and  programmes  m  the
 State  Plavs  will  be  undertaken  shortly.
 after  Draft  Five  Year  Plans  have  been
 prepared  by  the  States.  The  views
 expressed  by  the  Chief  Ministers  will
 naturally  be  taken  into  account  by  the
 Planning  Commission  in  finalising  the
 Plan

 Programmes  Arranged  by  ALR.  in
 Connection  with  Completion  of

 50  Years  of  Functioning
 8280.  PROF.  P.  G.  MAVALANKAR.

 will  the  Mimster  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  All
 India  Radio  recently  completed  the
 first  fifty  years  of  its  functioning;
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 (b)  if  so,  whether  any  special  prog-
 rammes  and  features  were  arranged
 and  broadcast  respectively  in  this
 connection;  and

 (ce)  if  so,  broad  details  thereto?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K
 ADVANI)  (a)  Organised  broadcas
 ting  was  started  m  India  by  a  Private
 Limited  Company  in  4927  Fifty
 years  of  broadcaswting  in  India  was
 celebrated  at  the  following  places  as
 under

 qd)  Bombay  23-7-1977
 (2)  Calcutta  26-8-1977
 (3)  Madras  8-1-1978
 (4)  Delhi  0-3-1978

 All  India  Radio  has  not  completed
 first  fifty  years  of  ts  broadcasting  as
 it  came  into  existence  only  in  1937.

 (b)  Special  programmes  and  fea-
 tures  were  arranged  and  broadcast  in
 this  connection

 (c)  Details  are  given  in  the  state
 ment  laid  on  the  Table  of  the  House,
 (Placed  in  Library  See  No.  LT.296/
 78).

 Equalisation  og  Pay  Scales  of  Military
 Officers  with  LA.S.

 8281,  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  DEFENCE  he
 pleased  to  state:

 (a)  whether  he  has  a  plan  to  equa-
 lise  the  pay-scales  of  Military  Officers
 with  the  ILA.S.  Officers  plus  allow-
 ances;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM)  (a)  and
 (b).  The  pay-scales  of  officers  of  the
 Armed  Forces  are  revised  from  time
 to  time  on  their  own  merits,  keeping
 in  view  the  recommendations  of  the
 Pay  Commission  There  is  no  pro-
 posal  for  any  change  at  present.
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 Number  of  Accidents  and  Incidents  in
 Air  Force  Planes

 8282  SHRI  YADVENDRA  DUTT.
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  accidents  and
 incidents  in  which  Air  Force  planes
 of  all  types  were  involved  during  the
 period  Ist  January,  977  to  3lst  De-
 cember,  1977;

 (b)  the  types  of  planes  involved;
 and

 (c)  in  how  many  incidents  and
 aceidentg  pilots  beiled  out?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM).  (a)  to
 (c).  The  number  of  accidents  pei

 ten  thousand  hours  of  flying  during
 the  period  ist  January  797  to  3»
 December,  977  s  2,85,  involving  diffe-
 rent  types  of  aircrafts  in  use  It  will
 not  be  in  the  public  interest  to  indi-
 cate  more  details.

 प्रधान  मंत्री  कायलिय  में  हिन्दी  टाइपिस्ट
 झौर  स्टेनोग्राफरों  की  संख्या

 8283.  श्री  शम्भनाथ  चतुर्वेदी  :  बया
 प्रधान  संत्री  यह  बताने  की  कृपा  करेगे  कि  ve

 (की)  प्रधान  मंत्री  के  कार्यालय  में  इस
 समय  प्रशिक्षित  हिन्दी  टाइपिस्ट  भर  स्टैनो-
 ग्राफरो  की  अलग  श्रलग  कुल  संख्या  कितनी
 है;

 (ख)  उनमें  से  ऐसे  टाइपिस्टों  और
 प्टैनोग्राफरों  की  संख्या  कितनी  है  ;
 जिनकी  सेवाशो  का  हिन्दी  कार्य  के  लिए
 पूर्णतया  उपयोग  किया  जा  रहा  है  ;

 (ग)  शेष  हिन्दी  टाइपिस्टों  भ्रौर  स्टैनो-
 ग्राफरों  की  सेवाशों  का  उपयोग  न  कर  रे.
 क्या  कारण  हैं  ;  शौर
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 (थे)  क्‍या  उनकी  सेवाझों  के  उपयोग
 के  लिए  कोई  गोजना  तैयार  की  गई  if
 और  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या
 है?

 प्रधान  मंत्री  भी  सोराजो  देसाई)  :  (क)
 ४  और  क्रमश:  ॥

 (ख़)  3  श्रौर  व  क्रमश:  1

 (ग)  भौर  (घ):  इस  कार्यालय  में  हिन्दी
 के  काम  को  देखते  हुये  इस  समय  हिन्दी  टाइ-
 पिग  और  स्टैनोग्राफी  पर  नियुक्त  कर्मचारियों
 की  संख्या  पर्याप्त  है,  परन्तु  जरूरत  पड़ने  पर
 कुछ  स्टैनोग्राफरों  की  सेवायें  हिन्दी  शौर
 अंग्रेजी  दोनों  कार्य  के  लिए  ली  जाती  हैं  ny

 अ्रकाशनों  तथा  समाचारपतन्रों  के  नाम

 8284.  शमी  शस्भूसाथ  चतुरी :  क्‍या
 सौबहन  झौर  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  मंत्नालय/विभाग  द्वारा  977  में
 प्रकाशित  किए  गए  प्रकाशनों  तथा  समाचार
 पत्नों  एवं  पत्रिकाओं  के  नाम  क्‍या  हैं;

 (ख)  उनमे  से  कितने  प्रकाशन,  समा-
 चार  पत्र  तथा  पत्रिकाएं  हिन्दी  में  भी  प्रकाशित
 की  गयीं  तथा  शेष  को  हिन्दी  में  प्रकाशित
 न  करने  के  क्‍या  कारण  हैं  ;

 (ग)  क्‍या  ऐसे  सभी  प्रकाशनों  तथा
 समाचारपत्नों  एवं  पत्निकाशों  को  जो  प्रभी  भी
 अंग्रेजी  में  प्रकाशित  किए  जा  रहे  हैं,  हिन्दी
 में  प्रकाशित  करने  का  विचार  है;  भौर

 (घ)  यदि  हां,  तो  इस  बारे  में  भ्रव  तक
 क्या  कदम  उठाए  गए  हैं  ?

 भौधहन  शौर  परिवहन  मंत्रालय  में  प्रभारी
 शक्त्य  मंत्री  (भी  चांद  राम):  (क)  नोवयहन

 Written  Answers  VAISAKHA  6,  900  (SAKA)  Written  Answers  798

 और  परिवहन  मंत्रालय  ने  «:977  में
 निम्नलिखित  प्रकाशन  निकाले  हैं  :--

 (i)  इकतामिक  स्टेटिस्टिक्स.  भ्राफ
 इंडियन  ओवरसीज  शिपिंग,  1975~76.

 (ii)  इकनामिक  स्टेटिसटिक्स  ाफ
 इंडियन  शिपविल्डिंग  एण्ड  शिप  रिपेयरिंग
 इण्डस्ट्रीन,  1975-76.

 (iii)  भारतीय  मूल  सड़क  भांकड़े
 ‘1975~76.

 (iv)  नौबहन  प्रौर  परिवहन  मंत्रालय
 की  झनुदान  मांग  977-78.

 (v)  नौवहन  धौर  परिवहन  मंत्रालय
 का  कार्य  संबंधी  बजट,  1977-78.

 (vi)  नौवहन  भौर  परिवहन  मंत्रालय
 की  वाषिक  रिपोर्ट,  976-77.

 मंत्रालय  ने  977  में  किसी  समाचार
 पत्र  ौर  पत्रिका  का  प्रकाशन  नहीं  किया  ।

 ख)  से  (घ).  उपरोक्त  6  प्रकाशनों  में
 से  मद  सं०  (iv),  (५)  झौर  (vi)  में
 उल्लिखित  प्रकाशनों  को  हिन्दी  में  भी  प्रकाशित
 किया  गया  ।  मद  सं०  (iii)  में  उल्लिखित
 प्रकाशन  को  भी  हिन्दी  से  प्रकाशित  करने  के
 लिए  कार्यवाही  की  जा  रही  है  ।  शेष  दो
 प्रकाशनों  को  हिन्दी  में  इसलिए  नहीं  निकाला
 गया  कि  वे  विशिष्ट  प्रकार  के  थे  और  उनका
 प्रयोग  'एसकाप  क्षेत्र  में  शौर  धन्पत्र  दूसरे
 देशों  में  होता  है  ।  परन्तु  इन  प्रकाशनों  को
 भी  भविष्य  में  हिन्दी  मे  निकालने  के  लिए
 पनुदेश  दिए  जा  रहे  हैं  ।

 Installation  of  T.V.  Centre  at  Kasaull

 8285.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 set  up  a  T.V.  Transmitter  at  Kasauli
 in  Himachal  Pradesh;
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 (b)  if  so,  the  details  thereof;
 (९)  the  area  proposed  to  be  cover-

 ed  by  the  above  transmitter;  and

 (a)  date  by  which  transmitter  is
 proposed  to  be  set  up?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  The  transmitter  will  be  of  १0
 kw  power.  It  will  relay  programmes
 of  the  Jullundur  TV  centre,  when
 commissioned,  off-air.  The  project  is
 estimated  to  cost  Rs.  30  lakhs.

 (c)  Kasauli  transmitter  is  expected
 to  cover  an  area  of  13,600  Sq.  Kms.
 (excluding  overlap  from  Mussoorie
 and  Jullundur)  in  the  plains  of  Pun-
 jab,  Haryana  and  Himachal  Pradesh
 In  addition,  this  transmitter  will  also
 Provide  coverage  to  certain  hilly
 areas  in  Himachal  Pradesh,  the  extent
 of  which  can  be  ascertained  only  by
 means  of  a  field  strength  survey  after
 the  transmitter  ‘has  been  co!
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 1977-78  was  Rs.  10,45,000/-.  The  actual
 amount  spent  has  not  yet  been  com-
 piled  and  it  will  he  laid  on  the  Table
 of  the  House  as  soon  as  ready.

 (b)  The  average  duration  of
 broadcasting  per  day  in  the  home  and
 external  services  (excluding  the  com-
 mercial  service)  during  977  worked
 out  to  as  follows:—

 Q)  Entertainment  443  hrs.  44  mts.
 (ii)  Information  468  hrs.  57  mts.

 (ii)  Inormation-cum-entertain
 ment  0  hrs.  57  mts.

 (c)  All  India  Radio  already  broad-
 casts  such  programmes  by  way  of
 News  news  commentaries  ang  talks
 and  discussions,  and  special  program-
 mes  for  farmers,  youths,  students,  in-
 dustrial  workers,  women  and  children
 and  on  science.

 Special  programmes  are  also  broad-
 cast  on  subjects  like  prohibition,

 ed.
 (d)  By  980-8l.

 Amount  spent  by  A.LR.  on  Andience
 Research

 8286.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  total  amount  spent  by  A.LR.
 on  audience  research  throughout  the
 country  during  this  year;

 (b)  the  duration  of  broadcasting  for
 entertainment  and  information  res-
 pectively,  each  day;  and  ‘

 (ce)  the  steps  taken  or  proposed  to
 be  taken  to  organise  programmes  to
 inspire  and  instruct  listeners?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  The  final  grant  on
 Audience  Research  by  All  India  Radio
 throughoyt  the  country  for  the  year

 eradication  of  untouchability,  family
 welfare,  etc.

 Expansion  of  installed  capacity  of
 Birla  Group

 8287.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  details  of  scheme  of  expan.
 sion  of  installed  capacity  of  Birla
 group  of  industries  submitted  to  the
 Government;

 (b)  the  schemes  which  have  been
 approved;  and

 (c)  the  schemes  which  have  not
 been  approved  with  reasons  for  re-
 jection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (०).  8
 licensing  applications  for  effecting
 substantial  expansion  were  received
 from  industries  controlled  by  Birla
 Group  of  Industries  during  the  period
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 (1-1-1977  to  81-3~1978.  Of  these  2
 cases  were  approved,  2  rejected  and
 3  otherwise  dispose  of.  3  applications
 are  pending  for  consideration.  Rejec-
 tions  were  on  grounds  of  adequate
 capacity  already  licensed.  Details  of
 approved  schemes  are  published  in
 the  “Weekly  Bulletin  industrial  licen-
 ces,  import  licences  and  export  licen-
 ces”  and  “Monthly  list  of  letters  of
 intent  and  industrial  licences”.  Copies
 wf  these  publications  are  available  in
 the  Parliament  Library.

 दिल्ली  प्रशासन  से  अ्रमुसुचित  जातियों  शोर
 झनुसूचित  जनजातियों  के  कर्भचारी

 8288.  भी  मही  लाल:  क्‍या  गृह  मंत्री
 दिल्ली  प्रशासन  में  प्रनुसूचित  जातियों  भौर
 अनुसूचित  ,जनजातियों  के  कर्मचारियों  के
 बारे  में  7  दिसवर,  977  के  झतारांफित

 प्रशन  संख्या  2900  के  उत्तर  के  संबंध  में
 यह  बंताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भ्रपेक्षित  जानकारी  इस  बीच
 ण्क्त्र  कर  ली  गई  है  ;

 ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या
 है  ;  भौर

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या
 कारण  हैं  और  भ्रपेक्षित  जानकारी  कब  तक
 एकत्र  कर  ली  जायेगी  तथा  उस  पर  क्या

 कार्य  वाही  की  जायेगी  ?

 ]  मंत्रालय  में  राज्य  मंत्री  (ओ  धक्क
 लाल  मण्डल)  :  (क)  से  (ग).  प्रपेक्षित
 सूचना  विली  प्रशासन  से  श्ाप्त  कर  ली  गई
 है  और  उसकी  जांच  पड़ताल की  जा  रही  है  ।
 तारीख  7  दिसम्थर,  977  के  अतारांकित
 प्रशन  संख्या  2900  के  उत्तर  में  दिए  गए
 आश्वासन  की  पूर्ति  में  यह  सूचना  शीघ्र  दही
 सदन  के  पटल  पर  रखे  दी  जाएगी  |

 भारतोय  बिवेश  सेवा  के  ग्रधिकारी  को  मुख्य
 सूचना  झधिकारी  के  रुप  में  नियुक्ति

 8289.  श्री  राम  लेवक  हजारी  :

 श्री  एम०  रामगोपाल  रेही  :

 श्री  जनादस  पुजारी  :

 श्री  ज्योतिमंय  बसु  :

 क्या  सुचना  झौर  प्रसारण  मंत्ती  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सूचना  सेवा  के  श्रधि-
 कारियों  ने  भारतीय  विदेश  सेवा  के  भ्रधिकारी
 की  मुख्य  सूचना  अधिकारी  के  पद  पर  नियुक्ति
 के  विरुद्ध  भ्रपनी  नाराजगी  व्यक्त  की  है  ;

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ;  ध्रौर

 (ग)  उनके  हितों  को  रक्षा  करने  के
 लिये  सरकार  द्वारा  क्‍या  कार्यवाही  की  जा
 रही  है  ?

 सूचना  झोर  प्रसारण  संत्री  (भो  लाल  कृष्ण
 झलयाणी)  :  (क)  सेंट्रल  इमफार्मेशन
 संविस  एसीसिएशन  ने  इस  बारे  में  सरकार
 को  एक  अभ्यावेदन  दिया  है  |

 (ख)  प्रभ्यावेदन  सरकार  के  विचारा-
 धीन  है

 (ग)  प्रश्न  नहीं  उठता  ।

 खम्भू  झौर  कश्सोर  सें  गिरफ्तार  किये  गये
 वाफिस्तानी  जासूस

 8290.  ह , ड  ह.  सेजक  हुआारी  :  क्‍या
 चह  मंत्री  यह  बताने  की  हृपा  करेंगे  कि  :
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 (क)  क्या  जम्मू  और  काश्मीर  भे  हाल
 ही  में  6  पाकिस्तानी  जासूस  गिरफ्तार  किये
 गये  हैं  ,

 (ख)  उनसे  की  गई  पूछताछ  के  क्या
 परिणाम  निकले  हैं  ,  और

 (ग)  इन  जासूसो  की  गतिविधियो  को
 रोकने  के  लिये  सरकार  द्वारा  क्‍या  उपाय
 किये  जा  रहे  है  ?

 गुह  संत्रालय  में  राज्य  संत्रो  (भो  धनिक
 लाल  मण्डल)  (क)  जम्मू  भर  काश्मीर
 सरकार  से  प्राप्त  सूचना  के  अनुसार  ब्षें
 i978  में भ्ब  तक  6  सदिग्ध  पाक  एजेंट

 गिरफ्तार  किए  जा  जुके  हैं  ।

 (ख)  यह  सूचना  बताना  लोकहित  में
 नही  होगा  tv

 (ग)  सरकार  सतर्क  हैं  v

 खंडोगढ़  का  पंजाब  के  साथ  विलय

 8291.  श्री  राम  सेवक  हुणारी  :  कया
 गुह  मत्री  यह  बताने  की  कृपा  करेबे
 किः

 (क)  क्‍या  चड़ीगढ़  का  पजाब  के  साथ
 विलय  करने  की  माग  फिर  जोर  पकडती
 जा  रही  हैं,

 (ख)  यदि  हा,  तो  इस  बारे  मे  सरकार
 का  क्‍या  कार्यवाही  करने  का  प्रस्ताव  है,
 झौर

 (गे)  इस  विवाद  का  शीघ्र  समाधान
 करने  के  लिए  सरकार  द्वारा  क्‍या  कार्यवाही
 की  जा  रही  है?

 गृह  संभालय  में  राज्य  बंजी  (भी  धनिक
 लाल  मंडल)  :  (क)  से  (ग).  इस  विषय
 पर  ह््छ  रिपोर्ट  सरकार  के  ध्यान  भे  झागी  हैं।
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 सरकार  ऐसे  सभी  बाकी  पड़  विवादों
 को  हल  करने  के  लिए  उत्सुक  है,  परन्तु  सरकार
 समझती  है  कि  सबधित  राज्य  सरकारों  के
 बीच  पूर्ण  स्वच्छिक  सहयोग  और  सहमति  से
 कोई  पारस्पारिक  सतोषजनक  हल  निकलना
 चाहिए  क्योकि  यह  विवाद  भ्रन्तर्राज्यीय
 स्वरूप  का  है।

 रक्षा  सामान  के  निर्यात  से  विदेशों  मुद्रा  की
 झाय

 8292.  भ्री  राम  सेवक  हजारी  :

 श्री  एस०  एस०  सोमानी  :

 श्री  पी०  राजगोपाल  नायडू  :

 क्या  रक्षा  मन्नी  यह  बताने  की  कृपा
 करेगे  कि

 (क)  वर्ष  977-7  में  रक्षा-सामान
 के  निर्यात  से  कितनी  विदेशी  मुद्रा  की  झाय
 हुई;

 (ख)  गत  तीत  वर्षों  की  निर्यात-भाय
 की  तुलना  में  ये  झाकडे  कसे  है;  भौर

 (ग)  भारत  द्वारा  किस  माल  का
 आयात  किया  गया  झौर  उस  पर  कितना
 खर्च  हुआ  ?

 रक्षा  मंत्री  (भी  जगजोबन  राम)  =
 (क)  से  (ग)  सुचना  एकल  की  जा  रही  है
 झर  यथा  समय  सदन  के  पटल  पर  रख  दी
 जायेगी।

 Super  Thermal  Power  Station  at
 Farakka

 8298  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  ENERGY  he
 pleased  to  state:

 (a)  whether  the  Chief  Minister  of
 West  Bengal  Government  had,  some
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 time  ago,  addresseq  a  letter  to  him
 with  the  request  to  sanction  the  Super
 Thermal  Power  Station  at  Parakka  of 200  M.W.  capacity;

 (b)  if  so,  what  are  the  facts  there-
 of;  and

 (०)  what  action,  if  any,  has  been
 taken  on  the  said  representation?

 THE  MINISTER  OF  ENERGY  (SHRI P.  RAMACHANDRAN):  (a)  to  (०). The  Chief  Minister  of  West  Bengal Government  in  his  letter  had  asked
 for  immediate  sanction  of  Farakka
 Super  Thermal  Power  Project  with  a
 wapacity  of  2  MW.  The  feasibility report  for  the  Farakka  Supper  Ther-
 mal  Power  Project  has  been  prepared
 by  National  Thermal  Power  Corpora-
 tion  and  submitted  to  the  Central
 Electricity  Authority  for  techno-eco-
 nomic  approval.  The  Central  Electri-
 city  Authority  have  to  apraise  the
 Project  to  ensure  that  all  inputs  have
 been  properly  linked  and  the  techno-
 economic  justification  for  the  project
 keeping  in  view  that  it  fits  into  the
 overall  regional  programme  for  power
 development.

 Setting  up  of  mini  cement  plant  by
 local  bodies

 8294.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  he  has  advocated  the
 starting  of  mini  cement  plants  by
 local  bodies;

 (०)  if  so,  whether  there  is  neces-
 aity  of  know-how  for  setting  up  mini
 cement  plants;

 (c)  whether  he  considers  the  local
 bodies  could  raise  the  necessary
 finances;  and

 (d)  whether  Government  have  con-
 cluded  any  techno-economic  survey
 for  setting  up  mini  cement  plants?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Govern-
 ment  is  keen  that  maximum  number
 of  Mini  Cement  Plants  are  set  up  in
 the  country  not  only  to  augment  ce-
 ment  capacity  but  also  to  serve  hack-
 ward  and  remote  areas.  Government
 has  welcomed  setting  up  of  mini  ce.
 ment  plants  in  the  private  sector,  joint
 sector  as  well  as  by  local  bodies.

 (b)  and  (d).  Government  has  set
 up  Committees  to  examine  and  recom-
 mend  the  technology  as  well  as  In-
 centives  for  setting  up  Mini  cement
 plants.

 (c)  This  would  demand  on  the  finan-
 cial  status  of  the  local  bodies  and  the
 capacity  of  the  plant  they  contemp-
 late  to  set  up.

 National  Highways  Nos.  Ww  and  47

 8295.  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Central  Government
 are  willing  to  treat  the  two  National
 Highways,  entering  the  State  of
 Kerala,  namely  NH  77  and  NH  47,  as
 separate  entities,  till  they  reach  the
 State  Capital  in  the  South  Trivan-
 drum;  and

 (b)  if  so,  whether  State  Govern-
 ment’s  suggestion  to  re-route  NH  47
 from  Angamally,  via  Muvattupuzha,
 Kottayama,  Kottarakara,  Trivandrum
 is  proposed  to  be  finalised?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI CHAND  RAM):  (a)  and  (b).  At  pre-
 sent  N.H.  47  starts  from  Salem  and
 after  passing  through  Coimbatore,  Tri-
 chur,  Edapally,  Cochin,  Alleppey,
 Quilon,  Trivandrum  terminates  at
 Kanyakumari.  NH.  7  starts  from
 Panvel  in  Maharashtra  and  after  pas-
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 sing  through  Maharashtra,  Goa,  Kar-
 nataka  terminates  at  Edapally  on  N.H.
 at

 The  State  Government's  proposal
 amounts  to  the  declaration  of  Anga-
 mally-Muvattupuzha-Kottayama-Kottar-
 kara-Trivandrum  road  as  a  National
 Highway  Due  to  financial  constraints
 and  other  priorities,  Government  are
 unable  to  take  over  any  road  as  a
 National  Highway  at  present

 Officers  dealing  with  Reservations

 8296.  SHRI  R.  L.  KUREEL:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  bring  a  Legislation  in  Parliament
 during  this  Session  itself  to  make
 acts  of  omission  and  commission  on
 the  part  of  officers  who  are  against
 reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  services  as
 punishable  offence  under  a  Statute;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Reservations  and  concessions
 for  Scheduled  Castes  and  Scheduled
 Tribes  in  the  services  under  Govern-
 ment/public  undertakings  etc.  have
 been  made  through  executive  instruc-
 tions  issued  in  pursuance  of  the  pro-
 visions  of  Articles  +16(4)  read  with
 Article  335  of  the  Constitution  and
 they  have  as  much  force  as  law,  These
 instructions  are  required  to  be  com-
 pulsorily  followed  by  all  the  appoint-
 ing  authorities.  The  reservations  and
 concessions  provided  through  execu-
 tive  onstructions  have  the  advantage
 of  flexibility  as  they  can  be  extended,
 modified  or  amended  whenever  neces-
 sary,  to  suit  the  changing  needs.  There-
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 fore,  even  if  enactment  of  legislation
 may  be  possible,  there  might  be  no
 special  advantage  in  having  such  a
 legislation  for  this  purpose.  The  pre-
 sent  arrangement  of  having  rules  and
 regulations  relating  to  reservations  and
 concessions  for  Scheduled  Castes  and
 Scheduled  Tribes  issued  through  execu-
 tive  instructions  has  been  found  to
 work  satisfactorily  Non-observance
 of  instructions  in  question  would  be
 dealt  with  by  the  appropriate  autnori-
 ties  suitably  and  Ministries  have  peen
 asked  to  ensure  that  cases  of  non
 observance  whenever  brought  to  notice
 are  viewed  seriously  and  dealt  with
 promptly.  Also,  there  would  be  practi-
 cal  administrative  difficulties  in  the
 administration  of  any  such  legislation.

 Reservations  in  posts  filled  by  Depu-
 tation/Transfers

 8297.  SHRI  R.  L.  KUREEL:  Will  the
 Minster  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 ig  no  reservation  quota  for  Scheduled
 Castes  and  Scheduled  Tribes  in  posts
 filled  by  Deputation/transfers  in
 various  grades/services;  and

 (b)  if  so,  the  reasons  thereof  and
 the  steps  Government  have  taken  to
 make  up  the  deficiency  in  the  reser-+
 vation  of  Scheduled  Castes  and  Sche-
 duled  Tribes  in  such  grades/services?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  scheme  of  reserva-
 tion  for  Scheduled  Castes  and  Schedul-
 ed  Tribes  is  not  applicable  to  posts
 filled  by  deputation  or  transfer,  as  due
 to  the  very  nature  of  such  posts  filled
 by  deputation  or  transfer,  selection  for
 them  has  to  be  made  of  the  best

 amongat  the  suitable  candidates,  who
 fulfil  the  specified  needs  of  the  posts
 in  regard  to  qualifications,  experience
 etc,  Further,  posts  filled  by  deputation
 are  also  filled  only  for  fixed
 periods  at  a  time.  In  the  resultant
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 vacancies,  however,  which  are  normally
 filled  by  direct  recruitment  or  promo-
 tion,  the  scheme  of  reservation  ap-
 plies.

 Instructions,  however,  already  exist
 providing  that  the  cases  of  eligible
 employees  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes  should  be
 duly  considered  along  with  others  tor
 being  sponsored  for  vacancies  filled
 by  deputation.  Recently,  further  in-
 structions  have  also  been  issued  to  the
 effect  that  where  the  number  of  ap-
 pointments  to  be  made  on  the  basis
 of  deputation  is  fairly  substantial  in
 any  Ministry/Office,  the  appointing
 authority  should  endeavour  to  see  that
 a  fair  proportion  of  such  posts  are
 filled  by  employees  belonging  to
 Scheduled  Castes  and  Scheduled  Trioes
 subject  of  course  to  the  availability  in
 the  feeder  cadres  of  qualified  persons
 belonging  to  these  communities.

 Deposits  in  Banks  by  Scooters  India
 Ltd.,  Sarojini  Nagar,  Lucknow

 8298.  SHRI  R.  L.  KUREEL:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Scooters  India  Ltd.,

 Sarojini  Nagar,  fLucknow  have
 deposited  crores  of  rupees  in  the
 current  Account  in  Vijaya  Bank  and
 Indian  Overseas  Bank,  Lucknow
 ‘whereas  it  obtained  money  on  interest
 @  6  percent;

 (b)  whether  such  deposits  of  money
 in  private  banks  have  been  made  in
 connivance  with  the  higher  officers
 of  Scooters  India;

 (c)  the  reagons  for  depositing  such
 a  huge  amount  In  Current  Account  in
 a  private  bank  and  also  the  reasons
 for  not  depositing  it  in  a  nationalised
 tank  and  in  Savings  Bank  Account;

 (a)  whether  this  was  one  of  the
 reasons  for  loss  og  crores  of  rupees
 suffered  by  Scooters  India  in  the  past;
 and

 (e)  whether  the  amount  of  loss
 suffered  by  Scooters  India  or  Gov-

 ernment  will  be  realised  from
 imprudent  officers  or  what  action  will
 be  taken  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (ad
 Scooters  India  Lid..  Sarojini  Nagar
 Lucknow  have  no  account  whatsoever
 with  Vijaya  Bank.  In  the  Indiar
 Overseas  Bank  they  have  one  Cash
 Credit  Account  and  a  Current  Account.
 The  Current  Account  is  exclusively
 maintained  for  salary  purposes  where
 deposits  are  made  to  pay  salary  and
 wages  to  workers  and  staff.  In  the
 Cash  Credit  Account,  there  was  a  debit
 balance  of  Rs.  94.44  lakhs  as  on  31-3-78.
 Scooters  India  Ltd.  have  a  separate
 Savings  Bank  Account  with  Indian
 Overseas  Bank  for  Provident  Fund
 Trust  Deposit  PF  accumulation.  From
 this  Account,  investments  are  made
 according  to  Government  of  India  re-
 gulations,  These  funds  are  not  avail-
 able  for  the  Company's  operations.

 (b)  There  is  no  deposit  kept  by
 Scooters  India  Limited  in  any  of  the
 private  banks.

 (c)  to  ,(e).  Do  not  arise.

 राजस्थान  में  सोमेंट  कारकातों  की  स्थापना

 8300.  ह ,  चतुर्भुधत  :  गया  उद्योग
 मंत्री  यह  बताने  की  क्या  करेंगें  कि:

 (क)  क्या  राज्य  में  20  सीमेन्ट  कार-
 खानों  की  स्थापना  करने  के  लिए  राजस्थान
 झौद्योगिक  और  खनिज  विकास  निगम  ने
 केन्द्रीय  सरकार  को  कोई  अभ्यावेदन  पेश
 किया  है;  भौर  यदि  हां,  तो  उक्त  प्रभ्यावेदन
 किस  तारीक्ष  को  प्राप्त  हुआ  पौर  कितने
 कारखामों  के  लिए  मंजूरी  दी  गई;

 (ख)  क्या  मंजूरी  देते  समय  बह  यह
 निर्देश  देंगे  कि  उक्त  का  रखालों  की  स्थापना

 उस  जिलों  में  की  जाये,  जहां  जिला  मुख्यालयों
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 में  कोई  उद्योग  नहीं  है,  जो  जनता  सरकार
 की  नौीसि  के  अनुरूप  होगा,

 (ग)  क्या सर्वेक्षण  विभाग,  अ्रटठरु,  जिला
 कोटा  (राजस्थान),  झालावाड़  क्षेत्र,  छबड़ा,
 जिजा  कोटा  को  इस  बारे  में  उपयक्त  स्थान

 नही.  समझती,  भौर

 (घ)  यदि  हा,  तो  क्या  बह  उक्त  पिछड़े
 क्षेत्र  के  प्रश्पावेदन  को  ्वीकार  करेगे?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 झामा  मयतो)  (क)  सरकार  को  20  सीमेट
 फैक्टरिय:  स्थापित  करने  के  बारे  मे  राजस्थान
 राज्य  भ्रौद्योगिक  एवम  खनिज  विकास  निगम
 से  कोई  अम्पावेदन'  प्राप्त  नहीं  ढ्म्रा  है।

 किन्तु  नोमकठना  (सीकर),  बिलारा  (जोध-
 बुर),  कोठपुतली  (जयपुर),  रास  (पाली),
 प्रलीरोड  (सिरोही)  मे  पात्र  छोटे  सीमेन्ट
 सबों  की  स्थापना  करने  के  बारे  मं  आवेदन  पत्र
 प्राप्त  हुए  है  तथा  सरकार  उन  पर  विचार
 कर  रही  है।

 (व)  प्रश्न  ही  नहीं  उठता।

 (ग)  शौर  (ध).  भारतीय  सीमेन्ट

 प्रतुसंधान  सस्थान  ने  राजस्थात  में  संभावित
 स्थलों  का  सर्वक्षण  किया  था  तेथा  अतरन,
 झालावाड  क्षेत्र,  छडा  (जिला  कोटा)  के
 स्थल  उपयुक्त  स्थल  नही  पाये  गये  थे।

 भचानो  |  राजस्थान  में  200  विद्युत  करधे
 लगाये  जाने  को  प्रमुमति  न  देगा

 830l.  st  way:  गया  उस्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  भारत  सरकार  ब  विथुतू
 करने  लगाने  के  लिए  झतुमति  नहीं  दे  रही  है
 और  यदि  हां,  तो  इसके  क्या  कारण  हैं  भौर
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 यह  क्या  23—-72-977  को  घोषित  सरकार
 की  नीति  के  विरुद्ध  नहीं  है,  और

 (@)  भवानी  मंडी  (राजस्थान)  में

 लघु  उद्योग  क्षेत्र  मे  00  विद्युत  करधों  की
 स्थापना  की  अनुमति  न  देन  के  क्या  कारण  है
 जबकि  वहा  कुशल  व्यक्ति  उपलब्ध  है?

 उद्योग  सत्रालय  सें  राज्य  मंत्री  (ओमतो
 झ्राभा  सवितो  )  :  (#)  श्रौर  (ख)  23-12—

 77  को  घाषित  सरकार  की  नीति  म  सगठित
 मिल  या  विद्युत  करघा  क्षेत्र  म  बताई  कीं
 क्षमता  का  विस्तार  करण  का  इसलिए  कोई
 उल्नख  नहीं  किया  गया  था  क्योंकि  यह
 महसूस  किया  गया  था  कि  कपडे  की  अ्रतिरिक्त
 माग  को  पूरा  करत  के  लिए  हथकरधा/खादी
 क्षेत्र  का  उपयाग  किया  जायगा  और  इससे
 ग्रामीण  क्षेत्रों  मे  रोजगार  की  समावना
 उत्पन्न  होगी।

 Number  of  Members  among  the  Port
 Workers  in  Registered  Trade  Unions

 8302  SHRI  K  LAKKAPPA  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state.

 (a)  whether  Government  have
 received  the  verification  report  of  the
 membership  of  port  workers  of  the
 different  registered  trade  unions  ag  on
 3lst  December,  976  and  the  factions
 of  the  Paradip  Port  workers’  Union
 operating  under  the  Paradip  Port
 Trust,

 (b)  xf  so,  the  number  of  verified
 bers  from  t  the  port

 workers  in  the  different  registered
 trade  unions  and  factions  of  Paradip
 Port  workers  union  operating  under
 the  Paradip  Port  Trust;  and

 (९)  how  many  seats  of  labour
 trustees  have  been  allotted  to  the  diffe-
 rent  unions  or  factions  of  the  unions
 mm  the  Paradip  Port  Trust  Board  as
 per  ‘Nanda  Formula’?
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 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  According  to  the  verification  re-
 port  received  from  the  Ministry  of
 Labour,  the  number  of  verified  mem-
 bership  amongst  the  port  workers  in
 Paradip  Port  are  as  follows:

 S.  No.  Name  of  the  Union
 Vorified  Membership of  the  Union

 amongst  Port
 employces

 t.  (i)  Paradip  Port  Workers’  Union  (group  of  Shri  Nishamani  Khuntia)  7528
 (if)  Paradip  Port  Workers’  Union  (group  of  Shri  Pradyumna

 Bal)  नि  हू  हे  डे  हे  कर  5I0
 2.  Paradip  Po:t  Shramik  Sangh  280
 g.  Paradip  Shramik  Congress  170
 4.  Paradip  Port  Ministerial  Employees  Association  Ful]  records

 not  produced.

 Toran  नि  2488

 But  this  verifi  has  been  disputed  by  2  Members  of  Parliament  from  Orissa.

 (९)  As  42  Members  of  Parliament
 from  Orissa  have  made  representations
 stating  that  the  verification  has  not
 been  done  properly,  the  entire  question
 is,  therefore,  being  further  examined
 before  labour  trustees  are  appointed
 en  the  Port  Trust  Board.

 Hanuman  [Cemple  in  Dadwada

 8303.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  there  is  an  ancient
 Hanuman  temple  in  Dadwada  area  in
 Kota  (Rajasthan)  where  hundreds  of
 devotees  go  daily  for  ‘darshan’  but
 the  Defence  Ministry  has  acquired
 the  nearby  land  and  closed  the  way
 to  the  temple  as  a  result  of  which
 there  is  great  resentment  among  the
 people;  and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  There  is  a  temple  of  Hanumanji
 in  Dadwada  area  in  Kota  (Rajasthan), which  was  constructed  on  Defence
 land.  However,  it  is  not  a  fact  that
 access  to  the  temple  has  been  closed
 because  of  sotre  new  construction  on
 the  adjoining  land,  nor  have  any  re-
 presentations  been  received  from  the
 local  population  in  this  regard.

 Setting  up  of  Sangeet  Academy  Studio
 for  A.LR.  and  T.V.  in  Gwalior

 8304.  SHRI  MADHAVRAO  SCIN-
 DIA;  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  for  setting  up  Sangeet  Aca-
 demy  Studio  for  Radio  and  T.V.  Cen-

 tre  at  Gwalior  in  very  near  future;
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 (b)  if  so,  detaila  thereof;
 (e)  whether  he  has  received  repre-

 sentation  to  this  effect  from  promi-
 nent  citizens  of  the  city  and  State  of
 Madhya  Pradesh;  and

 (8)  3६  so,  his  reaction  in  this  re-
 gard?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  छू.  ADVANI);  (a)  to  (d).  Repre-
 sentations  have  been  received  for
 setting  up  studios  for  AIR.  and  a
 T.V.  Centre  at  Gwalior.  There  was
 also  one  for  setting  up  a  Sangeet
 Academy.

 A  scheme  for  setting  up  studios  for
 ALR.  Gwalior  is  presently  under  im-
 plementation.  The  studios  are  expect-
 ed  to  be  ready  by  980  when  the
 Gwalior  station  will  become  a  full-
 fledged  programme  originating  station.

 There  is  no  proposal  to  set  up  a
 T.V.  centre  at  Gwalior  due  to  cons-
 traint  on  resources.  Nor  is  there  any
 proposal  to  set  up  a  Sangeet  Academy
 at  Gwalior.  However,  the  Sangeet
 Natak  Academy  have  recently  consi-
 dered  g  proposal  to  set  up  a  School
 of  Hindustani  Music  at  Gwalior  and
 are  of  the  view  that  it  would  be  more
 appropriate  if  such  a  School  is  esta-
 blished  and  administered  by  the  State
 Government,

 Setting  up  of  a  Watch  Factory  by
 Indo.Swiss  Joint  Enterprise

 8305.  SHRI  MADHAVRAO  _  SCIN-
 DIA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Hegde
 and  Golay  Limited,  an  Indo-Swiss
 Joint  Enterprise  have  outlined  a  five
 point  programme  to  establish  watch
 industry  in  smal]  scale  sector  and
 submitted  the  same  to  the  Govern-
 ment  for  grant  of  licence;

 (b)  if  80,  details  thereof;  and
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 (c)  reaction  ०१  Government  there-
 ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITD:  (a)  to
 (c).  The  reference  in  part  (a)  of  the
 Question  is  presumably  to  a  letter  of
 0th  January,  978  circulated  by
 M/s.  Hegde  &  Golay  Ltd.,  Bangalore
 to  the  President  of  Janata  Party  and
 others.  In  this  letter,  the  Chairman
 of  this  company  has  inter-alia  ex-
 pressed  certain  views  on  the  develop-
 ment  of  horological  engineering  in  the
 small  scale  sector.  Briefly,  he  has
 suggested  that  import  of  parts  like
 cases,  dials  etc.  and  complete  watches
 may  be  banned,  a  Cell  may  be  set
 up  in  the  Directorate  of  Anti-Smuggl-
 ing  to  inspect  watch  dealers  so  as  to
 act  as  a  deterrent  to  smugglers,  a
 team  of  experts  should  undertake  a
 review  of  the  policy  with  regard  to
 import  and  manufacture  of  watches
 in  the  country,  import  of  complete
 watches,  if  considered  necessary,
 should  be  on  Government  account  and
 with  Government  label  and  trade-
 mark  and  that  the  profits  so  earned
 and  custom  duties  so  collected  should
 be  utilised  as  subsidiary  on  interest
 on  investments  by  the  small  scale
 sector  during  gestation  period,

 Government  have  examined  these
 suggestions  but  do  not  consider  them
 to  be  in  tune  with  the  twin  objectives
 of  the  Government  to  curb  unautho-
 rised  imports  of  watches  through
 smuggling  and  to  increase  indigenous
 availability  of  watches.
 Setting  up  of  District  Planning  Body

 SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  in  order  to  play  the  role  of
 true  representative  of  the  people,
 whether  Government  propose  to  con-
 sider  the  proposal  to  set  up  District
 Level  Planning  Body  to  be  headed  by
 the  Member  of  Parliament  elected
 from  the  particular  district  in  the
 country;
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 (b)  if  so,  whether  Government
 propose  to  consult  the  State  Govern-
 ments  in  this  regard;

 (c)  whether  Government  will  also
 consider  for  creation  of  District  Level
 Planning  Councils  corresponding  with
 the  number  of  Members  of  Lok  Sabha
 to  give  the  gandhian  way  of  peoples
 participation  in  day-to-day  Planning
 and  Adrainistrative  set  up  at  district
 level;  and

 (d)  if  so,  the  reaction  og  Govern-
 ment  in  the  matter?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  The
 machinery  for  district-leve]  planning,
 which  exists  in  some  States  only,  will
 De  generally  extended  ang  strengthen-
 ed  throughout  the  country  in  the  cur-
 rent  plan  period.  Whether  there
 should  be  advisory  bodies  at  the  dis-
 trict-level  to  guide  district  planning,
 and  if  so,  their  composition,  is  for  the
 State  Governments  to  decide.

 The  need  for  representative  or  elec-
 ted  bodies  at  the  district-level,  and
 their  role  in  plan  preparation  and
 implementation,  are  likely  to  be  con-
 sidered  in  consultation  with  the  Staté
 Governments  after  the  receipt  of  the
 Report  of  the  Committee  under  Shri
 Ashoka  Mehta  on  Panchayati  Raj
 Institutions,

 झौद्योगिक  एकक  वाले  राज्यों  में  ही  उनके  मुख्य
 कार्यालयों  को  स्थापना

 8307.  Wo  रामजो  सिह:  क्या
 उदछोग  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कपा  श्रौद्योगिक  एककों  के  मुख्य
 कार्यालय  उन्हीं  राज्यों  में  स्थित  हैं  जहां
 अौद्योगिक  एकक  स्थापित  हैं;

 (ख)  यदि  झौद्योगिक  एकक  का  मुख्य
 कार्यालय  उत्ती  राज्य  में  नहीं  होता  है  जिसमें
 स्वयं  एकक  स्थित  है  तो  क्‍या  राज्य  को  ऐसे
 झौद्योगिक  एकक  से  कोई  लाभ  नहीं  होता  है;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  कोई  ऐसी  कायवाही  करने  का  है
 जिससे  प्रत्येक  श्रौद्योगिक  एकक  का  मुख्य
 कार्यालय  उसी  राज्य  मे  हो,  जिसमे  यह  एकक
 चल  रहा  है;  शौर

 (घ)  क्‍या  बिहार  सरकार  ने  इस  मामले
 में  केल्दीय  सरकार  से  भ्रत्रोध  किया  है  और
 यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है?

 उद्योग  मंत्रालय  सें  राज्य  मंत्री  (श्रोमतो
 झाभा  मयतो)  :  (क)  से  (घ).  भ्रौद्योगिक
 उपक्रमों  को  औद्योगिक  लाइसेंस  स्वीकृत  करते
 समय  भ्रौद्योगिक  लाइसेंसों  में  अन्य  ब्यौरों  के
 साथ  उनके  स्थापना  स्थल  भी  दिये  जाते  है।
 उपक्रम  के  मुख्यालय  के  स्थापना  स्थल  का
 निर्णय  भ्रपनी  परिस्थितियों  को  ध्यान  मे  रखते

 हुए  उपक्रम  के  प्रबधकों  द्वारा  स्वतः  किया
 जाता  है।  एकक-बहु  कंपनियों  की  फैक्टरियां
 विभिन्न  राज्यों  में  हो  सकती  है  लेकिन  उनका

 मुख्यालय  एक  ही  स्थान  पर  होता  है।  कंपनी

 झधिनियम,  1956  के  अधीन  केन्द्रीय  सरकार
 को  कंपनियों  द्वारा  ब्पने  पंजीयित  कार्यालयों
 के  पते  के  बारे  ने  जानकारी  देनी  होती  है  किन्तु
 उन्हें  प्रपने  मुख्यालयों  के  पते  नहीं  देने  होते
 राज्य  को  मुख्य  लाभ  श्रपने  यहां  भ्रौद्योगिक

 एकक  स्थापित  करने  से  मिलते  है।  हालांकि
 अपने  यहां  मुख्यालय/पंजीयित  कार्यालय
 स्थापित  करने  के  फलस्वरूप  भी  कुछ  लाभ

 होते  हैं।  सरकार  के  पास  कंपनी  प्रश्चितियम
 या  उद्योग  (विकास  एवम्‌  विनियमन)  अधि-

 नियम  के  उपबन्धों  के  श्रधीन  निजी  क्षेत्र  की
 कंपनियों  को  यह  निदेश  देने  की  शक्ति  नहीं
 है  कि  वे  किसी  विशेष  थान  पर  प्रपन  पजीयित

 कार्यालय  [मुख्यालय  स्थापित  करें।
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 प्रौद्योगिक  एककों  के  मुख्यालयों  के
 स्थायना-स्थल  के  बारे  में  उद्योग  मंत्रालय  को

 बिदार  सरकार  से  कोई  प्रभ्यावेदन  प्राप्त

 नही  हुभा  है।

 Suspension  of  Political  Pensions  in
 West  Bengal

 8308.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  recipients  of  the
 political  pensions  from  the  Central
 Government  in  West  Bengal  at  pre-
 sent;

 (9)  in  how  many  cases,  payment
 has  been  suspended  and  cancelled;
 and  a

 (ce)  whether  such  suspension  and
 cancellation  orders  have  been  issued
 after  due  consultation  with  the  State
 Government  or  the  State  level  Com-
 mittee  for  the  purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Freedom  Fighters’  Pension  has
 been  sanctioned  in  14,479  cascs.

 (b)  Pension  has  been  suspended  in
 3i3  cases  ang  cancelled  in  54  cases.

 (c)  Pension  ig  suspended  either  at
 the  instance  of  the  State  Government,
 or  on  receipt  of  complaints  from  other
 sources  that  a  freedom  fighter  is  not
 genuine  and  has  been  drawing  pen-
 sion  fraudulently.  In  the  latter  type
 of  cases  the  complaint  is  brought  fo
 the  notice  of  the  State  Government
 for  further  enquiry  and  report.

 Before  a  pension  is  finally  cancell-
 ed,  the  freedom  fighter  is  given  full
 opportunity  to  establish  his  bona  fides,
 and  any  representation  made  by  him
 ig  carefully  examined  in  consultation
 with  the  State  Government.
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 Investment  Priorities  for  Sixth  Plan

 8309,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  the  Chief  Minister  of
 West  Bengal  submitted  a  note  on  the
 investment  priorities  for  the  Sixth
 Plan  in  the  meeting  of  the  NDC  held
 on  the  18th.  and  9th  March,  1978;

 (b)  if  so,  the  essential  features  of
 the  same;  and

 (९)  reaction  of  the  Government
 thereto?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b),  The
 West  Bengal  Government  did  not
 submit  any  note  to  the  National  De-
 velopment  Council  about  investment
 priorities.

 (c)  Does  not  arise.

 Exercise  of  Powers  by  S.P.E.  in
 Andhra  Pradesh

 8310.  SHRI  CHITTA  BASU:  wil
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Andhra  Pradesh  Government  have
 very  recently  decided  to  withdraw  the
 Yeonsent  given  to  the  special  police
 establishment  (CBI)  for  the  exercise
 of  powers  and  _  jurisdiction  in  the
 State;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  meet  the  situation  arising
 out  of  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  0,  PATIL);  (a)  The  Cen-
 tral  Government  has  had  no  official
 comr.unication  from  the  Government
 of  Andhra  Pradesh  of  its  having  with-
 drawn  the  consent  given  by  it  earlier
 under  the  Delhi  Spécial  Police  Esta-
 blishment  Act,  1946,  by  which  the
 Special  Police  Establishment  ig  en-
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 abled  to  exercise  its  powers  ang  juris-  sift  फिया dictions  in  the  State  of  ‘Andhra’  Pra-

 (a  का  प्रतिस  मूल्य  भ्रभी  तय
 desh,  जाना  है)

 (b)  Does  not  arise,

 भारत  हेथी  इलेक्ट्रिकल्स  लिमिटेड  में  बिजलो
 केन्दों  के  लिये  हेस्डर

 8311.  शी  नवाब  सिंह  चौहान  :
 क्‍या  उद्योग  मंत्री  27  मार्च,  9788
 अतारांकित  प्रश्न  संघया  3827  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  हेवी  इलेक्ट्रिकल्स  लिमिटेड
 ने  बिजली  केन्द्रों  के निर्माण  क ेलिए  किन-किन
 फर्मों  को  ठेके  दिये  भौर  इसमें  कितना  निर्माण
 कार्य  झन्तप्रेस्त  था;

 (ख)  इस  कार्य  के  लिए  कितने  टेंडर
 प्राप्त  हुए  थे,  प्रत्येक  कितने  मूल्य  का  था
 तथा  ये  ठेके  किस  श्राधार  पर  दिये  गये;
 और

 (ग)  कुल  ठेके  का  मूल्य  कितना  था  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भोमती
 झाभा  सयती)  :  (क)  मे०  भारत  हेवी
 इलेक्ट्रिबल्स  लिमिटेड  ने  मथुरा  आयल
 रिफाइनरी  के  लिए  विद्युत्‌  केन्द्र  का  निर्माण
 करने  हेतु  इण्डियन  झायल  कारपोरेशन  से
 एक  ठेका  प्राप्त  किया  था।  ठेके  में  निम्त-
 लिखित  शामिल  है  :--

 lL  3)»८2.  5  एमडब्ल्यू  के  ट्बौँ  जनरेटर
 सेटों  का  डिजाइन,  निर्माण  और  सप्लाई
 झौर  3X  150  टत|घंटा  बायलर  और
 सहायक  सामान  जिनका  मूल्य  7,  23
 करोड़  रुपये  है;  भौर

 2.  उपयुक्त  (i)  में  दिये  गये  उपकरणों
 का  संस्थापन,  परीक्षण  भर  चालू  करना,
 मूल्य  लगभग  3  करोड़  रुपये  ।

 भ्रधिकांश  काम  बी०एच०ई०एल०  द्वारा
 स्वयं  किया  जायेगा,  लेकिन  वे  उप-ठेकैदारों  को
 कुछ  संस्थापन  भौर  चालू  करने  के  कार्यों  का
 उप-ठेका  देंगे  अब  तक  उन्होंने  मिम्तलिखित
 फर्मों  को  तीन  बायलरों  भौर  सहायक  सामान
 के  संस्थापन,  चालू  करने  भौर  परीक्षण  करने
 से  संबंधित  काम  का  उप-ठेका  दिया  है।  काम
 की  मात्रा  प्रत्येक  फर्म  के  सामने  दी  गई  है  ---

 फर्म  का  नाम  काम  की  मात्रा

 l.  मै०  सहयाद्री  तीनों  संयंत्रों  के  लिए
 कस्ट्रकटस  (प्रा०)  मुख्य  बायलर  उप-
 लिमिटेड,  पुणे  करणों  से  संबंधित
 (मे०  बेस्टर्न  काम;  यह  3776

 इण्डियन  इरेक्टर्स  मीट्रिक  टन  है  भौर
 की  सहायक.  काम  38,49,740
 कम्पनी  )  रुपये  मृल्य  का  है।

 2.  मे०  सिंह  यूनाइ-  तीनों  एककों  के  लिए
 टेड  इजी०  एण्ड.  बायलर  के  सहायक
 कन्स्ट्रक्टशन  सामान  से  संबंधित
 कारपोरेशन,  क्राम  |  यह  2323
 नई  दिल्‍ली  t  मीट्रिक  टन  के  बराबर

 है.  शौर  काम
 13,24,110  रुपये

 मूल्य  का  है  t

 विद्युत्‌  केद्ध  से  संबंधित  काम  के  प्रन्य
 भों  के  लिए  निविदाझों  पर  अभी  भी  कांयेबाही
 हो  रही  है  ।

 (ख)  0  निविदाएं  प्राप्त  हुई  हैं  भौर
 प्रत्येक  निविदा  का  मूल्य  संलग्न  विवरण
 में  दिया  गया  है।  ऊपर  (क)  में  उल्लिखित
 पार्टियों  को  ठेके  तकनीकी  दृष्टि  से  न्यूनतम
 स्वीकार्य  निविदा  के  भ्राधार  पर  दिये  गये  थे  |
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 (t)  बी०एच०ई०एल०  को  ब  तक
 दिये  गये  ठेके  का  मूल्य  7.  23  करोड़  रुपये
 है,  जिसमें  i650  लाख  रुपये  उपकरणों
 (वस  के  लिए)  की  सप्लाई  के  लिए  और
 73  लाख  रुपये  की  लागत  से  इंजीनियरी  और
 परियोजना  प्रबंध  शामिल  है।  टर्बो  जनरेटरों
 और  बायलरों  के  संस्थापन,  चालू  करने  और
 परीक्षण  के  संत्रंध  में  ठेका  श्रमी  तय  किया
 जाना  है।  उपर्युक्त  में  किसी  भी  खरीदी  हुई
 वस्तु  जैसे  कोल  हैंडलिग  प्लांट,  ऐश  हैंडलिग
 प्लांट,  चुत,  कन्ट्रोल्स  और  इन्स्ट्‌  मेंटेशन,  Fo
 झ्ो०्टो०  क्रेन  आदि  का  मूल्य  शामिल  नहीं  है।
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 8.  मे०  गंगा  इंजी  नियर्स  बरस
 नई  दिल्‍ली  t  .  59.  98

 9.  मे०  डोडसाल  (प्रा०)
 लिमिटेड,  बम्बई  v  62.525

 10. में०  पावर  प्लांट  एण्ड
 इण्डस्ट्रियल  इक्विपमेंट
 कम्पनी,  बड़ौदा  59.  78

 विवरण

 फर्म  का  नाम  सम्पूर्ण  काम  के
 लिए  उदघृत

 मूल्य
 (लाख  रु०  में)

 .%0  नेशलन  इंजीनियर
 इस्ट्रपाइज,  अलीगढ़  ।  49.05

 2.  मे०  सिंह  यूनाइटेड  इंजी ०
 एण्ड  कन्स्ट्रक्शन  कारपो-
 रेशन,  नई  दिल्‍ली  ।  50.  63

 3.  मे०  सहयाद्री  कन्स्ट्रक्टर्स
 (प्रा०)  लिमिटेड,  पुणे
 (मे०  वेस्टर्न  इण्डियन
 इरेक्टस  की  सहायक
 कंपनी)  1  53.07

 4.  मे०  गैमन  इण्डिया  लिमि-
 टेड,  बम्ब्ई  54.839

 5.  मे०  डेयरी  प्रश्मोर  (आई)
 लिमिटेड  बंगलौर  i  56.  8]

 6.  में०  डोवल  इरेक्ट्स,
 मद्रास  1  56.73

 प्र ये०  कैसल  पावर  इंजी-
 नियरे,  कलकला।  57.95

 झ्राकाशवाणी  स्टाफ  झटिस्ट  यूनियन  को  पुनः
 मान्यता  दिया  जाना

 83i2.  a  नवाब  सिह  योहान :
 क्या  सूचना और  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  आकाशवाणी  स्टाफ  आझ्राटिस्ट
 यूनियन  को  दी  गई  मान्यता  वापस  ले  ली
 गई  है  और  इस  समय  वहां  कोई  भी  मान्यता
 प्राप्त  यूनियन  नहीं  हैं;

 (ख)  कया  आकाशवाणी  स्टाफ  भ्रार्टिस्ट
 यूनियन  ही  स्टाफ  आ्टिस्टों  का  एक  ऐसा
 संगठन  है  जिसने  भ्रखिल  भारतीय  स्तर  पर
 चुनाव  कराये  थे  शौर  जिसमें  सदस्यों  ह 16
 सबसे  अधिक  संख्या  है;

 (ग)  क्‍या  सरकार  का  विचार  इस
 यूनियन  को  पुनः  मान्यता  देने  का  है  या उसका
 विचार  कसी  अन्य  संगठन  या  यूनियन  को
 मान्यता  देने  का  है;  भौर

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  आकाशवाणी  के  स्टाफ  आर्टिस्टों  की
 सभी  श्रेणियों  का  प्रतिनिधित्व  करने  वाले
 संगठनों  से  परामर्श  करने  का  है  ताकि  उनकी
 समस्याएं  हल  की  जा  सकें  ?
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 सूचना  और  प्रसारण  संत्रो  (भी  लाल  कृष्ण
 ाकवाणो)  :  क)  जी,  हा  ।  'ए०प्राई०
 झ्रार०  स्टाफ  पभ्राटिस्ट्स  यूनियन  का  पजीपरण रण
 रजिस्ट्रार  आफ  ट्रेड  मूनियन्स,  दिल्ली  द्वारा
 मार्च,  976  में  समाप्त  कर  दिया  गया  था।

 प  जीकरण  समाप्त  हो  जाने  के  बाद  उसकी
 मान्यता  भी  स्वत  रह  हो  गई।  इस  समय
 आकाशवाणी  में  स्टाफ  आटिस्टों  की  कोई
 मान्यता  प्राप्त  यूनियन  नहीं  है।

 (ख)  इस  सबंध  में  सरकार  के  पास
 कोई  मूचना  नहीं  है।

 .  (ग)  ए०श्राई०आ्रार०  स्टाफ  आाि-
 स्ट्स  धूनियन  (जिसका  पुन  पंजीकरण  किया
 गया  था),  सहित  झ्ाकाशवाणी  में  स्टाफ
 झाटिस्टो  की  तीन  पजीकृत  ट्रेड  यूनियने
 है।  इन  तीनो  ट्रेड  यूनियनों  ने  मान्यता  के
 के  लिए  आ्रावेदन  किया  हैं।  क्योकि  ५  सभी
 भई-जून  977  की  अवधि  म॑  रजिस्टार
 आफ  ट्रेड  यूनियन्स  द्वारा  पजीकृत  की  गई  थी
 और  मान्यता  के  लिए  विचार  कि4  जाने  के
 लिए  प्‌जीकरण  के  बाद  एक  वर्ष  पूरा  करना
 अनुशासन  सहिता  के  श्रतर्गत  परृवपिक्षित  शर्ते
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 (ख)  यदि  हा,  तो  i077  में  इस
 समिति  की  बैठकें  किन-किन  तारीखो  को
 हुईं  शौर  उनमे  क्या-क्या  निर्णय  किये  गये,

 (ग)  उनमे  से  कितने  निर्णयों  को  पूरी
 तरह  क्रियान्वित  कर  दिया  गया  है,  शौर

 (3)  शेष  निर्णयों  के  क्रियान्वयन  मे
 विलम्ब  करने  के  क्‍या  कारण  है  ?

 गृह  मन्रालय  में  राज्य  ्  (श  धमिक
 लाल  मण्डल)  (क)  गृह  मततालय  कामिक
 विभाग  तथा  प्रशासन  सुधार  विभाग  से
 राजभाषा  कार्या्वयत  समितियों  का  गठन
 हो  चुका  है।

 (ख),  से  (घ)  प्रशासनिक  सुधार
 विभाय  की  राजभाषा  कार्यान्वयन  समिति  की  +
 977  8  दो  बैठके  दिनाक  13  5-77  शौर
 I9-2~77  को  हुई  थी  झौर  उनमे  लिये

 गय  निर्णयों  तथा  उन  पर  की  गई  कायवाई
 का  पूरा  ब्यौरा  विवरण  मे  दर्शाया  गया  है।
 जो  सभा  पटल  पर  रखा  गया  है  [ग्रन्थालय  मे
 रखा  गया  |  देखिये  खदयां  एल  A—2:97/78]
 गृह  मत्नालय  झौर  कामिक  विभाग  की  समि-
 तियो  की  बैठक॑  .977  में  नहीं  की  जा  सकी
 झौर  झब  दोनों  समितियां  की  बैठक  29—  4-«

 है,  भ्रत  मान्यता  के  प्रश्न  पर  जुलाई,  978
 के  बाद  ही  विचार  किया  जायेगा।

 (ग)  स्टाफ  झा्टिस्टों  की  समस्याओं  978  को  हो  रही  है।
 का  समाधान  करने  की  दृष्टि  से  उनकी  सभी  Teke  over  of  Fatka  Hard  Coke  Bhatta
 प्रतिनिधि  एसोसिएशनो  को  सरकार  से  परामर्श  in  Nirsa,  Dhanbad
 करने  का  भ्रवसर  दिया  गया  है।  894  SHRI  A  K  ROY  Will  the

 Minister  of  ENERGY  be  pleased  to
 state

 (a)  whether  the  management  of  the
 ECL  has  written  to  the  Energy
 Ministry  for  taking  over  Selected
 Fatka  Hard  Coke  Bhatta  in  its  Nirsa
 Mugma  Zone,  Dhanbad,  by  settling

 +h  the  disputes  with  the  erstwhile  em-

 (क)  क्या  उनके  मंज्ञालय/विभाग  &  Plover

 राजभाषा  (b)  whether  the  erstwhile  owner  of जभावा  क्रियान्थयम  समिति  गठित  की
 Dhitts  Gas  ts  withdrew ओ ।  contesting  in  the  court;  and

 है... ३  23-6

 राजसाथा  कियान्ववन  समिति

 83i3.  ot  were  सिह  चओोहास  :
 क्या  मह  मैंत्री  चहूं  बताने  की  कृपा  करेगे
 कि
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 (९)  af  80,  the  reason  for  delay  in
 taking  over  and  running  the  Bhatta?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN),  (a)
 No,  Sir.

 (b)  and  (c)  The  writ  petition  of
 the  previoug  owners  is  pending  be-
 fore  the  Calcutta  High  Court,  which
 had  earker  issued  an  interim  order

 possession  of  the  coke  plant
 to  them.  No  communication  was  re-
 ceived  by  the  Government  from  the
 owners  but  their  solicitors  had  written
 to  Eastern  Coalfields  Ltd  enquiring
 whether  they  would  be  willing  to
 settle  the  matter  It  has,  however,
 been  considered  advisable  to  await
 the  orders  of  the  High  Court

 Absorption  of  Miners  with  P.  F.
 Account  in  Collieries  of  BCCL

 63i5  SHRI  A  K  ROY  Will  the
 Minister  of  ENERGY  be  pleased  to
 state

 (a)  whether  Government  had  pro-
 miseg  during  the  time  of  nationalisa-
 tion  of  Coking  and  non-coking  coal
 mines  to  accommodate  all  the  work-
 men  at  the  first  lot  having  Provident
 Fund  Account;

 (b)  whether  despite  the  promise
 some  miners  with  Provident  Fund
 account  have  been  left  out,  specially
 in  Madhuband  and  New  Standard
 Lodna  Colliery  (BCCL);  and

 (c)  whether  the  Provident  Fund
 record  is  more  important  than  that

 the  record  of  the  private  employers
 Claims  of
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 all  such  workers  were  considerad  at
 the  time  of  nationalisation  and  we
 review  is  called  for  Position  im
 pect  of  Madhuband  and  New  8
 ard  Lodna  Collieries  will  be  ascer-
 tained

 Supply  of  Heavy  Water  by  USSE

 836  SHRI  RAJENDRA  KUMAR
 SHARMA  Will  the  Minister  of  ATO-
 MIC  ENERGY  be  pleased  to  state

 (a)  whether  USSR  has  supphed  the
 2ng  imstalment  of  heavy  water  te
 India’s  nuclear  power  plants;  and

 (b)  af  so,  the  details  of  the  agree-
 ment?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  (a)  and  (b)  The
 USSR  has  contracted  to  supply  200
 tonnes  of  heavy  water  of  which  55
 tonnes  were  received  in  876  and  an
 agreement  has  been  reached  for  sup-
 ply  of  a  second  instalment  of  70  ton-
 nes  Out  of  this,  a  quantity  of  6  50
 tonnes  has  already  been  received  and
 the  balance  is  expected  to  be  receiv-
 ed  during  April-May,  978  The  re-
 maining  quantity  of  75  tonnes  against
 the  original  contract  is  also  expected
 to  be  received  during  978

 Posting  of  Senior  Officials

 27  SHRI  NATWAR  LAL  B.
 PARMAR:

 SHR;  HARI  SHANKAR
 MAHALE:

 Will  the  Minister
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 (b)  how  many  of  these  have  been
 sent  beck  to  the  State  Government
 recently.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8,  D.  PATIL):  (a)  As  on
 ist  January,  978  there  were  57  offi-
 cers  belonging  to  All  India  and  other
 organised  Services  serving  at  the  Cen-
 tre  at  the  level  of  Joint  Secretary
 and  above  for  more  than  five  years.

 (b)  Orders  for  reversion  to  their
 respective  cadres/states  have  been
 issued  in  respect  of  27  officers,  Of
 these  five  have  already  handed  over
 charge  while  22  are  to  revert  by  30th
 June,  ‘1978,  In  addition,  two  other
 would  retire  by  the  end  of  July,  ‘1978,

 Mizos  returning  from  China

 83i8.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  has  seen
 the  reports  published  in  the  focal
 dailies  of  the  डत्पे  April,  978  regard-
 ing  the  gang  of  Mizos  who  had  crossed
 into  China  last  year  for  training  are
 on  their  way  back  to  Mizogram;  and

 (b)  if  so,  the  steps  faken  by  Gov-
 ernment  to  check  their  re-entry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  Government  have  seen  such

 (a)  whether  Government  imeve
 taken  any  follow  up  ection  on  the
 recommendations  made  by  State
 Power  Ministers  and  Cheirman  of  the
 State  Electricity  Boards  at  the  Com-
 ference  held  in  January,  1978;  and

 (b)  if  go,  the  qgetails  thereoff

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  Follow-up  action  has  been  iai-
 tiated  on  the  various  conclusions  af
 the  Power  Ministers’  Conference  and
 the  recommendations  of  the  Conference
 of  Chairmen,  State  Electricity  Boards.
 Among  other  matters,  the  targets  of
 thermal  and  hydro  generation  for  the
 year  ‘1978-79  have  been  finalised  and
 the  State  authorities  have  been  add-
 ressed  on  issues  concerning  them  such
 as  arrangements  for  high-level  moni-
 toring  of  power  programmes  with  &
 view  to  ensuring  that  prescribed
 commissioning  targets  are  achieved.

 A  Standing  Committee  of  the  Power
 Minister’s  Conference  has  been  set
 up  to  review,  from  time  to  time,  the
 implementation  of  recommendations
 of  the  Conference  of  Chairman,  State
 Electricity  Boards  as  well  as  the
 “action-points”  of  the  Power  Minis-
 ters’  Conference.

 —_—

 38  bes.
 MATTERS  UNDER  RULE  877

 (i)  Reronres  wuwagn  STRIKe  ह 4  CAsTAL
 worxess  or  L.ILC.,  Catcurea

 MR.  SPEAKER:  Now,
 Foe  4 ters  under  Rule  $71.  Shri  Ugrasen.

 fs  not  here.  Prof.  Dilip  Chakravarty.
 CHAKRAVARTY:
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 SHRI  JYOTIRMOY  BOSU:  Sir,  he
 cannot  ‘say  anything  which  is  not  in
 the  notice  given,

 MR  SPEAKER:  Don’t  grudge  even
 that.

 PROF.  DILIP  CHAKRAVARTY:
 I  have  been  interrupted  by  my  Hon.
 friend....

 MR.  SPEAKER:  —  It  doesn’t  matter,
 Let  us  come  to  the  subject.

 PROF.  DILIP  CHAKRAVARTY: There  are  casual  workers  working  in
 the  Life  Insurance  Corporation.

 MR.  SPEAKER;  Professor,  you  are
 aware  what  is  in....

 PROF.  DILIP
 CHAKRAVARTY: I  drafter  it;  so  I  know,  I  won’t  go

 beyond  that.

 Last  year  there  was  a  hunger  strike
 demanding  absorption  of  casual  work-
 ers.  It  was  in  May,  I977.  It  was  at the  intervention  sf  myself  and  some
 other  MPs  that  there  was  an  under-
 Standing  and,  following  a  discussion
 with  the  Management,  there  was  a
 five-point  agreement.  One  of  the points  was  to  absorb  the  casual  work-
 ers  gradually.  That  has  not  been
 done,  and  the  Management  informed, on  the  24th  of  this  month....

 MR.  SPEAKER:  You  know  that
 under  Rule  377  you  have  to  confine
 yourself  to  the  statement,

 PROF.
 I  know.

 DILIP  CHAKRAVARTY:

 MR.  SPEAKER:  But  you  are  not, If  a  Professor  can  be  like  that,  what
 can  I  do?  “A  Professor  should  Set  an
 example  ‘fo:  others.

 PROF;  DILIP  CHAKRAVARTY:
 They  said:  they  can  absorb  the  labour-
 ers  prov:  the  ban  is  withdrawn  By
 the,  Central.  Government.  So,  from
 24th  April,  978  the  Employees’.  Asso-
 ciation  hag  restored  to  an  indefinite
 hunger-strike  in  Calcutta  before  the
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 premises  of  the  Hindustan  ‘Building, Immediate  steps  shoulg  be  taken  to
 See  that  the  problems  of  the  casual
 workers  are  resolved  without  any
 further  delay,

 It  is  good  that  the  Prime  Mmister
 and  some  other  Ministers  are  alse
 there  in  the  House.  I  expect  some
 thing  expeditious  will  be  done  in  this
 matter  so  that  the  problems  are  re
 solved,
 (ii)  REPORTED  DECISION  OF  BENGAL

 IMMuNItTy  Co.  Lip.  To  CLOSE  ITS
 FACTORIES  AND  SALES  OFFICES

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  The  Management  of the  Bengal  Immunity  Company  Limit.
 ed,  Calcutta  has  decided’  to  ८556  its
 factories  as  well  ag  its  Sales  offices
 throughout  the  country  with  éffect
 from  29th  April,  1978.  The  decisior
 will  -  render  2400  workers  jobless.
 These  units  of  this  company  have
 been  manufacturing  Many.  life-saving
 drugs  and  the  employees  have  cate-
 gorically  submitteg  that:  the  company can  retain  its  economic  viability  and
 the  workers  and  employees  are  ready’
 to  extend  coopération  for  increasing
 production.  So  the  Government  should’
 immediately.  come  forward  ang  take
 alk  possible  steps  tp  save  this  pioneer- ing  pharmaceuticals  industry  from
 destruction  and:  also  from  people  be-
 coming  jobless,

 (iii)  Reportep.  Smugcuing  oF  HASHIsH,
 Caras,  Oprum,  Etc:

 SHRI  s.  R.  DAMANT  (Sholapur):
 Sir,  the  trafficking  or  smuggling  of
 drugs  like  Hashish,  Charas,  Opium, etc.  had  declined.  considerably:  im  the Jast  three  years  and  we  did  not  come
 across.  reports  of  द्  large-scale  opera- tions  by.  specialised:  gangs.  Now  it
 appears  that  these  gangs  have  sur--
 faced,  again.  and  have  resumed  theit
 activity  nonchallantly.  ‘Thig  is  a  very
 serious  mattér.  Only-‘three  @a¥s  ago the  Directorate  of  Revenue  Intelli-
 gence:  is  reported  te  have  seized  400
 Kgs.  of  Hashish  which  was  concéaled
 in  trolley  tyres  to  be  airfreighted:  to.
 Montreal  in  Canada,  Yesterday  again
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 they  seized  60  Kgs;  a  foreign  na~
 tional  was  also  ‘arrested  with  700
 grams  of  Chatas  concealed  on  his  per-
 son.  These  are  jnstances  of  detected
 cases;  we  do  not  know  how  many
 cases  are  going  undetected.  Govern-
 ment  should  not  ignore  them  as
 isolated  cases.  There  are  profes-
 sional  gangs  behind  these  operations
 and  this  also  gives  rise  to  the  sus-
 Picion  that  the  gangs  enjoy  the  sup-
 port  of  officials  at  all  levels  in  the
 Customs,  Police  etc.  Firstly,  Govern-
 ment  should  keep  strict  watch  at
 production  centres  of  such  items;
 secondly,  there  should  be  greater
 vigilence  at  border  check-posts  to
 prevent  smuggling  of  the  items  into
 the  country  from  neighbouring  coun-
 tries  which  is  ultimately  smuggled
 out  through  our  international  air-
 ports.  Thirdly,  I  do  not  know  what
 punishment  the  existing  laws  pres-
 cribe  for  such  offenders,  but  strin-
 gent  action  is  necessary  against  them.
 I  want  Government  to  take  note  of
 this.

 (iv)  Reporrep  AIR  BROADCASTS  ALLEG-
 ING  TICKETLESS  TRAVEL  BY  SOME
 Concresgs  (I)  WORKERS  ON
 6-4-78.

 SHRI  VASANT  SATHE  (Akola):
 Recently  AIR  repeatedly  went  on
 broadcasting  for  three  days  an  item
 that  three  Congress  workers  travel-
 ing  in  the  compartment  of  Mrs.  Indira
 Gandhi,  President,  Congress  (I),  on
 6th  April  978  by  Kalka  Mai]  were

 found  to  be  travelling  without  tickets
 and  were  caught  by  the  Railway
 authorities  and  fined  Rs,  i00/-  each.
 It  is  most  surprising  that  the  news
 released  by  the  AIR  was  not  only
 false  but  mischievous  and  part  of  a
 programme  to  denigrate  Smt.  Indira
 Gandhi  by  gross  misuse  of  mass
 media.  The'news  wag  allowed  to  be
 Dtoadcast  even  after  a  denial  by  the
 Railway  euthorities  ahd  the  Railway
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 Minister  on  the  Floor  of  thé  Ralya
 Sabha.  Although  the  false  propa-
 ganda  was  carried  on  by  AIR  fon
 two  to  three  days,  it  is  surprising
 that  the  matter  has  not  been  inves- tigated  and  those  responsible  for  this
 irresponsible  and  mischievous  release
 of  news  are  not  punished:  I  may
 point  out  here  that  in  similar  cases,
 for  a  slight  mistake  of  showing  some
 item  of  an  earlier  time,  persons  have
 been  transferreq  and  suspended.  And
 here,  when  a  deliberate  proganganda
 is  being  made,  nothing  is  being  done.
 Such  instances  are  becoming  more
 common  and  it  is  high  time—I  would
 invite  the  attention  of  the  Hon.
 Prime  Minister,  who  hag  a  great
 standard  of  moral  upkeeping,  and
 would  like  to  know  whether  he  ap-
 proves  of  this  type  of  propaganda
 carried  on  through  this  media—It  is
 high  time  that  Government  take
 serious  note  of  such  mischievous
 propaganda  and  guarded  against  the
 misuse  of  mass-media  for  character
 assassination.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  May  I  seek  a  clarification  re-
 garding  the  Privilege  Motion  that  we
 have  given  notice  of.

 MR.  SPEAKER:  Unfortunately,
 you  were  not  here.  You  can  come
 and  meet  me;  it  is  not  ¢losed.  Your
 other  friends  discussed  the  matter
 with  me.  It  is  open  for  you  to  come.

 SHRI  VASANT  SATHE:  I  hope
 the  Government  will  come  up  with
 a  statement  on  the  matter  I  have
 raised,

 MR  SPEAKER:  That  is  my
 expectation,
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 3245  bre
 PAPERS  LAID  ON  THE  TABLE

 Daeart  Five  Year  PLAN—l978—83
 THE  PRIME  MINISTER  (SHRI

 WMORARJI  DESAI):  I  beg  to  lay  on
 the  Table  a  copy  of  the  “Draft  Five
 Year  Plan—l978—83”  (Hind:  and  En-
 @lish  versions),  [Placed  in  Library.
 See  No.  LT-280/78).

 STATEMENT  ON  PRODUCTS  RESERVED  FOR
 SMALL  SCALE  SECTOR

 THE  MINISTER  OF  INDUSIRY
 (GEORGE  FERNANDES):  I  beg  to

 lay  on  the  Teble  a  statement  (Hindi
 and  English  versions)  on  Products
 reserved  in  Small  Scale  Sector  coded
 according  to  National  Industrial
 classification  [Placed  in  Library.  See
 No,  LT-28i/78}.

 REVIEW  AND  ANNUAL  REPORT  OF  Na-
 ‘TIONAL  TeExTILE  CORPORATION  LYD.,
 New  DeLs!  ror  1975-76,  anp  STATE-

 MENT  FOR  DELAY

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  I  beg

 to  lay  on  the  Table:—
 qa  A  copy  each  of  the  following

 papers  (Hindi  and  English  versions)
 under  sub-section  .  qa)  of  section
 €9  A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Netional
 Textile  Corporation  Limited,  New
 Delhi,  for  the  year  ‘1973-76,

 (i)  Annual  Report  of  the  Na-
 tional  Textile  Corporation  Limit-
 ed,  New  Delhi,  for  the  year
 ‘1978-76  along  with  the  Audited

 Accounts  and  the  comments
 the  Comptroller  and  Auditor
 Genera]  therecn.

 (2)  A  statement  (Hindi  and  En-
 @iish  versions)  showing  reesons  for

 APRIL  mt,  1978:  Papers  Laid  236

 delay  in  laying  the  papers  mentioned
 at  (l)  sbove.  [Placed  iq  Librory

 See  No.  LT-288/78)

 CrrMInaL  Courts  and  COURT-3ZARTIAL
 (ADJUSTMENT  OF  JURISDICTION)  RULES,

 7978  ७७४०  NOTIFICATIONS  UNDER  ALL
 Inpra  Smavices  Act,  95l

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  D.  PATIL):  I  beg
 to  lay  on  the  Table: —

 (Ql)  A  copy  of  the  Criminal
 Courts  and  Court-martial  (Adjust-
 ment  of  Jurisdiction)  Rules,  ‘1978
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  ‘S.0,  488
 in  Gazette  of  India  dated  the  25th
 February,  i978,  issued  under  sub-
 section  (l)  of  section  475  of  the
 Code  of  Crimina)  Procedure  Act,
 1973.  [Placed  in  Library.  See  No.
 LT-283/78].

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  95l:—

 (i)  The  All  India  Services
 (Commutation  of  Pension)  Am-
 endment  Regulations,  978  pub-
 lished  in  Notification  No.  GS.R.
 227  (E)  in  Gazette  of  India  dated
 the  6th  April,  ‘1978,

 (ii)  The  All  India  Services
 (Death-cum-Retirement  Benefits)
 Third  Amendment  Rules,  1978,
 published  in  Notification  No.
 GS.R.  450  in  Gazette  of  India
 dated  the  8th  April,  1978,

 (iii)  The  <All  India  Services
 (Leave)  Second  Amendment
 Rules,  1978,  published  in  Notifi-
 cation  No.  G.B.R.  45i  in  Gazette
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 ment  Regulations,  1978  published
 in  Notification  No.  G.8.R.  452  in
 Gazette  of  India  dated  the  8th
 April,  1978.

 (v)  The  Indian  Police  Service
 (Appointment  by  Competitive
 Examination)  Amendment  Re-
 gulations,  ‘1978,  published  in
 Notification  No.  G.S.R.  453  in
 Gazette  of  India  dated  the  8th
 April,  1978.

 (vi)  The  Indian  Forest  Service
 (Appointment  by  Competitive
 Examination)  Amendment  Regu-
 lations,  ‘1978,  published  in  Notifi-
 cation  No.  G.S.R.  454  in  Gazette
 of  India  dated  the  8th  April,  978
 [Placed  in  Library.  See  No.  LT-
 2184/78)

 Inpran  Evecrricity  (Ampt.)  Rvuss,
 शा?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 FAZLUR  RAHMAN):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Indian
 Electricity  (Amendment)  Rules,  977
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No.  G.S.R.  1728,
 in  Gazette  of  India  dated  the  3ist
 December,  1977,  under  sub-section
 (3)  of  section  38  of  the  Indian
 Electricity  Act,  ‘1910,  [Placed  in
 Library.  See  No.  LT-285/78).
 NoviicaTION  UNDER  CENTRAL  EXxcisE

 Ruxzs,  944

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  |  beg  to  lay
 on  the  Table  a  copy  of  Notifications
 No.  03/78-Centra]  Exciseg  (Hindi
 and  English  versions)  published  in
 Gazette  of  India  dated  the  26th  April,
 1978,  issued  under  the  Central  Excise

 planatory
 Llbrary.  See  No.  LT-2i86/78}
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 2.08  bre.
 RE.  BUSINESS  OF  THE  HOUSE
 MR.  SPEAKER:  I  have  to  announce

 in  the  House  that  the  Calling  Atten-
 tion  will  be  taken  up  at  3.45.  The
 Minister  has  asked  for  some  more  in-
 formation  and  he  expects  to  get  some
 information  on  the  gubject.  He  want-
 ed  that  the  Calling  Attention  may  be
 taken  up  at  3.45.

 SHRI  HARIKESH
 (Gorakhpur):  I  had  given
 under  Rule  377.

 BAHADUR
 a  notice

 MR.  SPEAKER:  If  it  has  not  come
 up,  it  means  it  has  not  been  selected.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  When  the  Prime  Minister  was
 placing  the  Report  before  the  House,
 the  Hon.  Speaker  was  kind  enough  to
 offer  a  discussion,...

 MR.  SPEAKER:  No,  no.  Let  us  try.
 (Interruptions).

 SHRI  VAYALAR  RAVI:  |  am  re
 questing  you  again:  last  time  I  re-
 quested  you—because  this  is  a  very
 urgent  matter  which  every  section  of
 the  House  is  concerned  about.

 MR.  SPEAKER:  The  Business  Ad-
 visory  Committee  is  meeting  today.

 SHRI]  SAUGATA  ROY  (Barrack-
 pore):  Yesterday,  as  I  told  you,  I  gave
 a  notice  on  the  question  of  breach  of
 privilege  against  the  Finance  Minister
 regarding  the  Banking  Service  Com-
 mission.  At  the  same  time,  I  also  gave
 a  notice  under  Rule  377  to  mention
 the  matter  of  Banking  Service  Com-
 mission  in  the  House.  1  came  back
 to  the  House

 MR.  SPEAKER:  You  are  likely  to
 get  your  chance  tomorrow.

 SHRI  JYOTIRMOY  BOSU  (Dia
 mond  Harbour):  Sir,  I  have  given  a
 notice  on  item  No.  2  that  it  should
 be  discussed  in  the  House  as  early  os
 possible,  because  this  is  very  impor
 tant.  The  House  is  devoti  a
 more  time  on  issues  which  of



 59  PUC  Report

 economic  interest  to  the  country.  3
 have  been  telling  this  from  the.  be-
 ginning.

 MR.  SPEAKER;  I  think,  you  are  a
 Member  of  the  Business  Advisory
 Committee.

 SHRI  JYOTIRMOY  BOSU:  I  am
 very  much...

 MR.  SPEAKER:  We  have  been  mis-
 sing  you  for  some  time;  I  have  for-
 gotten.

 SHRI  VASANT  SATHE  (Akola):
 Sir,  I  had  given  today  a  notice  under
 Rule  377  to  make  a  statement  in  the
 House  about  the  students  of  medical
 colleges  who  are  on  strike  and  are

 in  great  distress,  as  you  must  have
 seen.  Will  you  allow  me  at  least  to.
 morrow?

 SHRI  SAUGATA  ROY:  A  calling  at-
 tention  notice  has  also  been  given  on
 the  same  subject.

 SHRI  VASANT  SATHE:  Either  allow
 us  a  calling  attention  for  this.  There
 is  need  for  more  doctors  in  the  coun-
 try,  but  they  are  being  treated  badly.

 MR.  SPEAKER:  I  will  consider  this,

 22.2  hrs,
 COMMITTEE  ON  PUBLIC  UNDER-

 TAKINGS

 Nunta  Rerorr
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  I  beg  to  present  the
 Ninth  Report  of  the  Committee  on
 Public  Undertakings  on  Central  In-
 land  Water  Transport  Corporation—
 Mismanagement  in  Organization,  Ad-

 wministration  and  Financial  Matters.

 ‘APRIL  ‘26,  978°°  PMB  Comm.  Report  346

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION  8h a

 Esonra  Reeorr

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  I  beg  yo  present.  the

 Eighth  Report  of  the  Committee  on
 Subordinate  Legislation,

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHE-

 DULED  TRIBES

 NINETEENTH  AND  TWENTIETH  RESORTS
 SHRI  SURAJ  BHAN  (Ambala):  I

 beg  to  present  the  following  Reports
 (English  and  Hindi  versions)  of.  ,the
 Committee  on  the  Welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes:—

 (i)  Nineteenth  Report  on  the
 Ministry  of  Information  and  Broad-
 casting—Reservations  for,  and  em-
 ployment  of  Scheduled  Castes  and
 Scheduled  Tribes  in  the  Films
 Division.

 (2)  Twentieth  Report  on  the
 Ministry  of  Information  and  Broad-
 casting—Reservations  for,  and  em-
 ployment  of  Scheduled  Castes  and
 Scheduled  Tribes  in  All  India  Radio.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Excureenra  Report
 SHRI  KRISHNA  CHANDRA  HAL-

 DER  (Durgapur):  I  beg  to  present  the
 Eighteenth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Resolu-
 tions,
 foros  gets
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 42.¢  bre’
 COAL  MINES  NATIONALIZATION

 LAWS  (AMENDMENT)  BILL*
 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  IL  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Coking  Coal
 Mines  (Nationalisation)  Act,  1972,  and
 the  Coal  Mines  (Nationalisation)  Act,
 2973.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Coking  Coal  Mines  (Nationalisation)
 Act,  1972,  and  the  Coal  Mines
 (Nationalisation)  Act,  1973.

 The  motion  was  adopted.
 SHRI  P.  RAMACHANDRAN:  I

 introduce  the  Bill.

 72.5  hrs.
 DEMANDS  FOR  GRANTS,  978-79—
 contd.
 Ministry  or  Home  Arrarrs—Contd.

 MR.  SPEAKER:  The  House  will  now
 take  up  further  discussion  and  vot-
 ing  on  the  Demands  for  Grants  under
 the  control  of  the  Ministry  of  Home
 Affairs.

 Shri  Govindan  Nair.
 SHRI  VAYALAR  RAVI  (Chirayankil):

 Sir,  I  want  to  make  a  submission.
 Today,  the  discussion  on  the  Home
 Ministry  has  to  be  concluded.  Many
 hon.  Members  from  both  the  sides  want
 to  speak  on  fhis.  I  would  request  you
 to  postpone  the  Calling  Attention
 tomorrew.

 MR.  SPEAKER:  Then,  you  lose  one
 tomorrow.

 SHRI  VAYALAR  RAVI:  You  may
 put  it  to  the  House,  Sir.

 MR.  SPEAKER:  The  difficulty  is,  if
 the  House  agrees....

 of  Home  Affairs
 No,  no;  because  it  will  be  taken  up

 in  the  Rajya  Sabha.
 SHRI  0.  ्  ALAGESAN  (Arkonam):

 Sir,  names  of  several  Members  were
 called  yesterday  and  today  and  they
 were  not  present,  Some  of  us  have
 given  our  names;  we  have  been  wait-
 ing:  we  should  get  an  opportunity  if
 there  is  time.

 MR.  SPEAKER:  Let  us  see,

 SHRI  GOVINDAN  NAIR:  Yeur
 party  has  only  six  minutes  more.

 SHRI  M.  N.  GOVINDAN  NAIR
 (Trivandrum):  Mr.  Speaker,  Sir,  once
 again,  we  are  discussing  the  working
 of  the  Ministry  of  Home  Affairs.  Dur-
 ing  the  last  one  year,  several  times,
 we  had  occasions  to  discuss  the  work-
 ing  of  this  Ministry  and  from  all  that,
 it  is  clear  that  the  Home  Minister  is
 not  in  any  envious  position.  After  the
 bitter  experience  of  one  year,  I  am
 fully  convinced  that  any  advice  to  the
 Ministry  is  futile.  The  President  of
 India  had  taken  the  extraordinary  step
 of  appealing  to  the  nation  direct
 against  the  deterioration  of  the  law
 and  order  situation  in  the  country,  Not
 only  that,  it  is  common  knowledge
 now  that  the  Prime  Minister  of  India
 has  no  confidence  in  the  Home  Minis-
 ter  and  even  their  private  correspon-
 dence  is  public  property  now.  Besides
 that,  Shri  Nanaji  Deshmukh,  who  3
 the  real  boss  of  the  Janata  Party  has
 Politely  asked  Shri  Charan  Singh  and
 company  to  quit  the  office.  In  view
 of  this  eloquent  testimony  by  such
 prominent  persons,  about  the  working
 of  the  Home  Ministry,  I  need  not  add
 anything  more.

 The  other  day,  the  Prime  Minister,
 while  answering  the  discussion  on  the
 law  and  order  situation  in  the  coun-
 try,  appealed  to  the  opposition  parties
 to  cooperate  in  restoring  normalcy  in
 the  country.  I  welcome  that  statement
 but  I  would  like  to  have  some  assur-
 ance  from  the  Prime  Minister  that
 hereafter  bullets  will  not  be  used  when
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 legitimate  demands  either  by  workers
 or  peasants  are  raised  I  would  like
 the  atrocities  against  the  Harijans
 how  many  workers  were  killed  by
 firing  and  how  many  were  injured  by
 firmg  during  the  labour  unrest  in  the
 last  one  year  Secondly,  how  many
 people  were  murdered  during  labour
 unrest  by  clashes  among  rival  groups

 It  has  become  a  practice  that  the
 discussions  about  atrocities  on  Hari-
 yans  have  been  completely  ignored  by
 the  Home  Ministry  According  to  the
 Constitution  and  the  rules  of  proce
 dure  jt  38  the  special  responsibilty  of
 the  Home  Ministry  to  protect  the
 interests  of  the  Harians  Here  also,
 I  would  hke  to  know  from  the  Home
 Minister,  during  the  last  one  year  how
 many  Haryans  have  been  murdered
 In  one  State  alone,  the  State  of  Madhya
 Pradesh  according  to  the  statement  of
 the  Chief  Minister  305  Harijans  were
 murdered  in  one  year  This  is  the
 quota  of  one  State  The  House  would
 be  very  much  interested  to  know  the
 total  number  of  Harijans  murdered,
 the  number  of  rape  cases  houses
 burnt  etc  I  would  request  the  Home
 Monster  to  give  us  a  complete  and
 correct  picture

 From  the  very  first  session  of  this
 Parhament  we  have  been  discussing
 the  atrocities  against  the  Harijans
 I  would  hke  to  draw  the  attention  of
 the  House  that  these  atrocities  on  the
 Harijans  have  now  reached  a  new  and
 qualitative  stage  According  to  our
 Constitution,  untouchability  is  illegal
 and  banned  by  law  Anybody  trying
 te  do  that  commits  crime  against  the
 Constitution  It  as  not  a  question
 whether  Shr  Jagjivan  Ram  was  insult-
 ed  or  not  at  Varanasi:  The  Constitu-
 tion  prohibits  untouchabilty  in  this
 country,  openly  a  set  of  people  come
 and  try  to  purify  the  statue  from  the
 pollution  because  the  statue  was  touch-
 ed  by  an  ‘untouchable’  This  is  a
 crime  against  the  Constitution  And
 not  only  that,  now  there  3s  a  move  m
 that  area  to  instal  the  code  of  Manu
 in  place  of  our  Constitution.  Two
 revolutionary  concepts  are  in  our  Con-
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 stitution.  One  is  the  removal  of  un-
 touchability  and  the  other  is  of  giving franchise  to  all  adult  citizens  in  this
 country,

 For  the  first  time  in  the  history  of
 these  people,  they  are  recognised  as
 human  beings  Human  rights  were
 given  to  them  and  now  a  dominant
 section  in  our  country  38  trying  to  deny
 that  mght  to  them  and  enforce  the
 code  of  Manu  se  they  are  again  en-
 forcing  untouchability,  Thig  is  a  very
 serious  matter  I  think  the  Home
 Manistry  and  this  Government  should
 take  a  serious  note  of  it

 All  these  developments  during  the
 last  one  year  are  leading  the  countiy
 to  a  new  situation  In  certain  areas—
 in  UP,  Bihar,—it  is  taking  the  form
 of  a  civil  war  A  number  of  news.
 item  appeared  three  days  ago  that  at
 Varanasi  the  Harijans  could  not  pro
 tect  themselves  from  the  attack  of  the
 dominant  section  They  bad  to  build
 barricades  It  was  reported  that  they
 broke  the  barricades  and  attacked  the
 Harnjans  In  Agra  also  there  was  a
 clash  If  you  read  the  newspapers,
 every  day  there  is  some  instance  of
 attack  on  Harijans  and  others  Now
 they  have  also  started  resisting  If
 this  process  has  to  continue,  I  am
 quite  sure,  we  will  be  facing  a  very
 serious  situation  in  future

 Prime  Minister  recently  issued  a
 statement  that  he  is  taking  action  I
 want  an  assurance  from  the  Prime
 Minister  that  hereafter  he  will  not  use
 bullets  on  the  workers,  agriculturists
 agnicultural  workers  and  students
 when  they  fight  for  their  legitimate
 rights

 In  today’s  The  Times  of  India  there
 is  an  article  about  the  tragedy  of
 Pantnagar  I  have  that  article  with
 me  but  I  am  not  quoting  3  because
 of  lack  of  time  I  want  the  Govern-
 ment  to  go  through  it  to  study  the
 situation.  I  want  an  assurence  from
 the  Government  that  they  will  issue
 immediate  instructions  to  withdraw
 PAC  from  the  College  _मणद्ाफड,
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 @econdly,  legitimate  demands  have

 been  made  hy  the  agricultural  workers.
 Immediate  steps  should  be  taken  to
 settle  those  disputes  amicably.

 Thirdly,  in  the  judicial  enquiry  it
 is  not  enough  the  Police  Officers  are
 brought  in.  The  real  culprit  is  the
 Vice  Chancellor  himself.  §o,  the
 genesis  of  the  trouble,  the  behaviour
 of  the  Vice  Chancellor,  all  these  things
 should  form  part  of  the  judicial  en-
 quiry.  If  that  is  done,  we  in  the  Oppo-
 sition  will  feel  that  the  Government
 is  turning  a  new  leaf  with  regard  to
 their  attitude  towards  the  weaker  sec-
 tions  of  the  people  and  towards  the
 struggle  of  the  working  class.  If  that
 approach  is  there,  definitely,  we  in  the
 Opposition  will  be  ready  to  co-operate
 with  the  Prime  Minister  in  bringing
 normalcy  in  the  country.

 SHRIMATI  RANO  M._  SHAIZA
 (Nagaland):  Speaker,  Sir,  whi'e
 supporting  the  Demands  for  Grants
 of  the  Ministry  of  Home  Affairs,  ]
 would  also  like  to  draw  the  attention
 of  the  Ministry  concerned  to  certain
 specific  issues  which  I  consider  to  be
 very  important.

 Everyday  in  one  way  or  the  other
 this  House  has  pindered  over  the
 Order  and  Law  situation  in  this  coun-
 try  without  achieving  any  result,
 Rather,  according  to  me,  it  has  been
 one  of  finding  faults  with  one  another
 saying  that  all  others  are  wrong  at
 all  times  and  of  blaming  others.  Not
 ene  ‘has  shared  any  responsibility  in
 the  present  turmoi].  This  is  disap-
 pointing.  The  result  is  that  we  have
 all  become  experts  in  mud-slinging
 whether  we  sit  in  the  treasury  ben-
 ches  or  in  the  opposition.  The  time
 has  come  when  we  should  sit  together
 and  discuss  all  the  problems  and  see
 haw  can  be  solved. j

 least  है.  people
 Peculiar  situation  in  Nagaland  is  that,

 unlike  the  other  States,  the  subject
 of  “Law  and  Order”  is  with  the
 Governor,  and  therefore,  it  is  with  the
 Centre  directly.  Although  We  have  a
 Popular  Government,  subject  of  Law
 and  Order  is  not  with  this  responsible
 Government.  That  ig  the  peculiar
 situation.  Even  so,  in  spite  of  this
 arrangement,  law  and  order  situation
 would  not  have  arisen  if  situation
 ‘was  not  mishandled  by  those  respon-
 sible  for  Law  and  Order.  There  is  a
 particular  incident  which  I  wish  te
 mention.

 In  pursuance  of  the  Shillong
 Accord,  a  team  of  22  persons  of  for-
 mer  Underground  were  on  their  way
 to  contact  their  other  friends  in  the
 border.  They  left  Kohima  around  léth
 March  ‘1978,  This  group  was  arrested
 beyong  Akhwego  bridge  in  Meluri
 area  on  l8th  March  1978,  Seven  per-
 sons  of  the  group,  one  from:  each  tribe
 were  tortured  while  they  were  in  the
 custody  of  the  Security  Forces.  In
 this  procegg  one  Heshena  Sema  suc-
 cumbed  to  hig  injuries.  Reports
 available  say  that  he  was  shot  at  after
 he  fell  unconscious  due  to  the  tor-
 ture.  There  were  similar  cases  fol-
 lowing  this  incident.  Another  ten
 persons  had  been  arrested  on  April
 4,  ‘1978.  All  these  incidents  took  place
 wel]  within  the  State  of  Nagaland.

 Now  the  question  before  us  jg  this:
 Why  were  these  persons—the  emmis-
 saries  who  were  only  carrying  out  the
 instructions  of  the  representatives  of
 the  Underground  leaders  who  signed
 the  Accord,  arrested?  Why  did  they
 not  arrest  the  leaders  of  the  Under-
 ground  group  responsible  for  the  mis-
 sion  of  the  emissaries,  if  at  all,  any
 arrest  is  to  be  made  even  inspite  of
 the  fact  that  no  Organisation  in  Naga-
 land  is  banned  today.  At  the  mo-
 ment  28  persons  gre  in  Kohima  Jail,
 and  the  whereabouts  of  two  of  them
 are  not  known,  These  incidents  have
 created  a  very  grave  doubt  in  the
 minds  of  the  Nagas  about  the  sincerity

 the  Government  with  regard  to
 the  Shillong  Accord,
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 Regarding  the  la  and  order  situa-

 tion  in  Mizoram,  recently  I  had  the
 opportunity  of  talking  to  Mr.  Lal-
 denga  and  I  am  convinced  that  he  is
 serious  and  sincerely  committed  to

 find  a  solution  or  answer  to  the  prob-
 Jem  within  the  framework  of  the
 Constitution.  There  can  be  no  better
 opportunity  than  this  for  the  Gov-
 ernment  to  seek  a  solution  with  him
 and  the  Mizo  National  Front  (MNF)
 who  rightly  or  wrongly,  has  an  issue
 to  settle  with  the  Government.  While
 discussing  Mizoram  Budget  m_  this
 House,  I  very  well  remember  that  one
 of  the  honourable  members  said  that
 We  have  heard  the  Home  Minister's
 version  but  we  are  yet  to  hear  the
 version  of  the  other  side.  Let  us  not
 repeat  the  mistake  that  was  commit-
 ted  in  Nagaland  some  years  ago  by
 the  previous  regime.

 With  regard  to  the  question  of  ‘the
 issue  of  Passports  to  applicants  in
 Nagaland,  I  had  raised  sore  questions
 (Agenda)  for  discussion  during  the
 Consultative  Committee’s  meeting  for
 the  Ministry  of  Home  Affairs,  I  was
 given  a  reply  “That  under  the  Goy-
 ernment  of  India  (Allocation  of  Busi-
 ness)  Rules,  I96l,  issue  of  Passports
 is  the  subject  matter  to  be  dealt  with
 by  the  Ministry  of  External  Affairs
 In  view  of  this,  it  has  been  decided,
 with  the  approval  of  the  Minister  of
 Home  Affairs,  that  the  items  is  not  the
 concern  of  the  Ministry  of  Home
 Affairs.  And  therefore  the  matter
 Wag  nOt  discussed  in  the  Consultative
 Committee  meeting.  Inspite  of  this
 categorical  written  reply,  the  Home
 Ministry  continues  to  deal  and  con-
 trol  the  question  of  the  issue  of  pass-
 ports.  The  categorical  reply  seems
 to  have  been  made  to  confuse  the
 issue  as  there  is  no  co-ordination.  I
 want  this  to  be  given  the  considera-
 tion  it  deserves  and  intimate  me  a
 direct  ang  proper  reply.  In  Naga-
 jJand,  the  number  of  persons  asking
 for  passports  ig  few  as  compared  to
 other  States.  They  ask  for  visiting
 relations  abroad,  to  study  some  cour-
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 ses  or  to  attend  some  religious  eon-
 ferences.  Some  from  abroad  wish  to
 come  visifing  relations  or--attending
 religious  functions  etc.  This  can  be
 sorted  without  having  to  wait  long.
 Even  now  at  this  hour,  some  ladies
 from  Nagaland  are  waiting  for  their
 passports  as  they  intend  to  attend  a
 missionary  women  conference  (re-
 ligious  function).  I  have  been  told  that
 five  to  six  weeks  are  required.  Very
 few  Nagas,  as  I  had  said,  apply  for
 passports  and  the  are  allIndian  citi-
 zens,  nationals  and  I  do  not  think
 this  long  exercise  is  useful  or  impor-
 tant.  Often,  no  reply,  no  reasons  as-
 signed  and  no  passports.  This  ig  un-
 called  for.

 Coming  to  Arunachal  we  find  that
 persecutions  of  Christians  continues
 which  is  rather  a_  sensitive  issue.
 Churches  have  been  dismantled,
 Christiang  were  tortureq  and  harassed
 arid!  their  properties  destroyed  or
 burnt.  The  Administration  in  Arun-
 chal  has  been  pursuing  certain  poli-
 cieg  which  are  certainly  discrimina-
 tory.  There  are  instances  of  Chris-
 tians  facing  physical  torture  and  death.
 Christian  priests  who  are  Indian
 nationals  have  been  denied  entry  into
 Avanachal.  I  would  appeal  to  the
 Ministry  and  the  Government  ४०
 sen  a  Broup  of  M.P.s  of  all  religions
 td  फ्  and  see  what  js  actually  hap-
 pening:  There  is  no  religious  ‘free
 démn  as  even  Indian  Christian  leaders
 are  ‘denieg  entry  there  to  attend  re-
 ligious  fdnctions.  This  kind  of  dis-
 crimihatory  attitude  only  creates  fur-
 ther  problems.

 I  would  like  to  request  that  such
 discriminations  are  removed  and  vit
 will  be  better  for  the  Government  not
 to  interfere  in  the  religious  affairs  of
 the  country.  India  is  a  country  of
 rehgions  be  it  the  Hindus,  Muslims,
 Christjans  and  other  faiths.  We  can
 all  live  hapijy  together  ag  a  family.
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 Lastly,  a  word  about  the  law  and
 order  situation,  The  whole  country
 seems  to  be  seized  with  a  situation
 which  we  ate  not  able  to  cope  with.
 I  believe  if  you  all  accept  responsi-
 bilties—whether  Janata  or  non-
 Janata—and  come  together  to  listen
 to  one’  another's  views,  the  Harfjans
 will  not  continue  to  be  gufferers  but
 we  wil]  become  wiser  by  listening  to
 the  grievances  of  the  suffering  clas-
 Ses,

 श्री  बलदेव  सिह  जसरोहिया  (जम्मू)  :
 श्रव्यक्ष  महोदय,  इसमे  कोई  शक  नही  है  कि
 एक  श्च्छी  सरकार  का  यह  फर्ज  है  कि  वह
 लोगों  के  जानो-माल  की  हिफाजत  करे--
 अन्दरूनी  तौर  पर  भी  श्रौर  बैरूनी  तौर  पर
 भी  लोग  सरकार  को  प्रावियाना,  हतकस
 टैक्स  श्रौर  कई  दूसरे  टैक्स  इसीलिए  देते  है
 कि  सरकार  उन  की  हिफाजत  कर  सके  a
 सदियों  से  यह  प्रथा  चनती  झाई  है  श्रौर  चलती
 रहेगी  ।

 लेकिन  यह  जो  कहा  जा  रहा  है  कि
 पिछने  एक  साल  से  ज्यादा  एट्रासिटीज  हुई
 हैं  और  ला  एंड  ऑर  की  सिचुएशन  ज्यादा
 प्रेव  हो  गई  है,  मैं  इस  को  मानने  के  लिए  तैयार
 नही  हुँ  ।  अ्रगर  हम  पिछले  तीस  सालों  का
 इतिहास  देखे  ,  तो  हम  पाते  हैं  कि  952-53
 में  Wo  श्याम  प्रसाद  मुकर्जी  की  जेल  में
 जिस  तरह  से  मौत  खाके  हुई,  उस  का  कारण
 झाज  तक  हम  लोगों  को  मालूम  नही  हभा  है  a
 इस  की  कोई  एनसक्वायरी  भी  नहीं  हुई  1
 दीन  दयाल  जी  को  सृत्मु  बड़ण्ल  द्वारा  हुई  है,
 उसको  कौन  नहीं  जातता  शौर  उस  समय

 की  सरकार  आन  चल  कर  खामोश  रही  जो  कि
 डस  सरकार  को  कलंकित  करता  है  उस
 दिलों  ६.  पर  कांग्रेस  क्ाः  शासन  था  चम्मू-
 कश्फीर  में  भकाह  के  करीब  मे  कोग:  मारे  बे
 बो चाहते  वि  जम्मू-काप्मीर पूरी  तरह  से
 िन्दृस्कन  कर  हिससा  बने  ।  शिस  तरीके 'से
 +्िनती  ल्द्खि  गांधी  कै  सकी,  क्री  सित

 aso

 नारायण!  मिश्र,  की  मौत  थाके  हुई,  जो  रैल्के
 मिलिस्टर  थे,  वह  हम  से  छिपा  नही  हैं,
 हालाकि  उस  वक्‍त  देश  में  श्रीमती  हृन्दिरा
 बांधी  का  ही  शासन  था  बंगाल  में  हजारों
 लोगों  को  यह  कह  कर  मारा  गया  कि  वे  नगस-
 लाइट  है  -  कल  एक  प्रानरेबल  मैम्बर  में
 कहा  कि  बिहार  में  322  लोग  इस  लिए  मारे
 गये  कि  वे  कम्यूनिस्ट  थे  ।  हम  सब  जानते  हैं
 कि  उस  शासन  के  मातहत  दिहली  मे  साधप्ों
 को  किस  तरीके  से  मारा  गया  था  t  To  पी०
 भर  बम्बई  मे  जो  कुछ  हुआ,  वह  भी  हम  से
 छिपा  नहीं  है  ।

 यह  प्रथा  चलती  आई  है  कि  जब  कानून
 का  उल्लंधन  होगा,  तो  कानून  ट्लौर  व्यवस्था
 को  बनाये  रखने  के  लिए  फायरिग  भी  हो  र  कती
 है,  जेलखाने  होंगे  श्रौर  मुकदमे  चलेगे  ।  देखना
 यह  है  कि  पिछले  कुछ  महीनों  में  खसूसी  श्र.र
 पर  जहां  जहा  फसादादत  हुए  है,  यहां  यहां
 कुछ  खास  व्यक्ति  दौरे  पर  जाते  है.  जिनको
 श्राप  जानते  ही  है  मुझे  नाम  लेने  की  आ्रावश्यकता
 नही  है  वे  वहा  क्‍यों  जाते  है,  इसके  पीछे  कौन
 सी  मूव  है,  इसको  प्रोव  करने  की  अरूरत  है  1
 अगर  इस  को  प्रोब  किया  आये,  तो  पता  चलेगा
 कि  यह  यकीनन  एक  बडी  साजिश  है,  जो
 जनता  सरकार,  और  बिललसूस  होम
 मिनिस्टर,  के  खिलाफ  की  जा  रही  है।
 झगर  देश  का  झन्दखती  निजाम  दरहम-वरहम
 हुआ,  तो  बेलोग  एमजेंन्सी  को  अस्टिफाई  कर
 सकेंगे  शौर  कहेंगे  कि  इसी  लिए,  तो
 इमजेंन्सी  लगाने  की  जकरत  पड़ी  थी  अद्तव
 में  यह  भसलियत  से  बडी  दूर  बात  हैं।
 ब्रसलियत  यह  हैं  कि  इस  शासन  को,  झजवा
 जनता  सरकार  के  शासन  को  बदनाम
 करने  के  लिए,  जनता  के  खस्दर  म  फौकानें
 के  1... अ  ग्रह  तब  बातें  की  भा  रही  हैं  |  इश्न  से
 हमे  चौकस  रहने  कौ  अरूरत  हैं  ।  मैं  मुह  मंत्ती
 जी  से  कहूँगा  कि  थे  इस  दिल्ला  में आफ  जितने
 भी  खाधल  हैं  जुझएं  सौर  इस  .हाजड  को
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 [att  बलदेव-सिंह-जसरोटिया]  यह  सुन  करके  कि  वहां  की.  सरकार  ते.  एक

 “जानकारी  दें  कि  कौन  से-त्तत्व,  कौन  से  लोग...  कमीशन  बठाय+  है  और  उस  कमीशन  को  यह

 ।  अन्दरूनी  या  बाहुरूनी  मिल  कर  के  इस  किस्म  देखता  है  कि  कौन
 से  कानून  रखने.  हैं,  कौन

 “की  साजिश  मलक  के  अमनोअमन  को  खत्म.  “में:  कानून  नहीं  रुखने-हैं  ।  एक  अजीब  बात

 ~  करके  के  लिए  कर  रहे  हैं  ।  मैं  आशा  रखता  है  ।जबःजम्मूः  कश्मीर  दस  मुल्क,  का  हिस्सों

 हूं  कि  वह  जल्दी  ही  इस  दिशा  में  कोई  ठोस  हैं  जसा  कप  जाब  और  हिमाचल  प्रदेश  दि

 उठा  कर  हाउस  की  इस  की  जानकारी.  इस  मलक  के!  हिस्से  हैं  -  यहां  बनाए  हुए  कान  त

 हु
 1 कर हूँ

 पंजाब  के  झन्दर  लागि  हीते  हैं  ।  लेकिन  जब

 Soe.  oe  वहाँ  की  सरकार  यह  कहे  कि  हम  मातेंगे

 मंत्री  जी
 थे  या  नहीं  मानग  तो  उसका  इन्टरस्टेट  और  मुल्क

 मैं  आप  के  माध्यम  से  गृह  मंत्री
 जी

 स  पर  क्‍या.  असर  पड़  सकता  है.  हमें  समझना

 'कहूंगा  कि  इस  सिलसिले  में  जहां
 शक

 की
 चाहिऐ।  हालाँकि  जम्म्‌  काश्मीर  की  नुमाइन्दगी

 हालत  यह  है  ,  जम्मू  काश्मीर  के  अन्दर  पिछले  इस  हाउस  के  अन्दर  हैं  और  पिछले  कई  सालों

 कुछ  दिनों  से  इन्फिल्ट्रेशश  फिर  से  शुरू  है  t  से  रही  है  तो  इस  हाउस  के  बनाए  हुए  कानून
 वहां  के  चीफ  मिनिस्टर  साहब  पहले  तो  यह  जो  जस्म्‌  काश्मीर  पर  लागू  हैं  जिन  को  वहां
 कहते  .थे  कि  हमें  पब्लिक  सेफ्टी  ऐक्ट

 की  की  असेम्बली ने  एडाप्ट  किया है,  कोई  वजह

 इसलिए  जरूरत  है  कि  .पाकिस्तान..के  लोग
 नहीं  नजर  आती  है  कि  उन  को  अनडन  किया

 -  यहां  त्र  जाते  हैं  और  आज  वह  खुद  ही  उन  की  जाए  i  मैं  मानतीय  मंत्री,जी  से  कहुंगा  कि  इस
 वकालत  करते  हैं  और  कहते  हैं  कि उन  को  आना  दिशा  में  खास  ध्यान  देने  की  जरूरत  है
 चाहिए  ।  यह  पब्लिक  सेफ्टी  ऐक्ट  इस

 HT

 के  अन्द्रर  और  तो  कहीं  नहीं.  हैं,  बल्कि  इस  जम्मू  काश्मीर  एक  बोर्डर  स्टेट  है  और

 हाउस  के  अन्दर  भी  उस  एक्ट  को  वापस  बोडेर  स्टेट  के  अन्दर  झगर  आज  ऐसे  हालत
 लेने  .के.  लिए  बिल  इन्ट्रोडयूस  .किया  3  |  पैदा  हों  कि  उस  के  अन्दरूनी  निजाम  में,
 क्रिमिनल-प्रोसीजर  क़ोड  में  तरमीम  करते  के  जहां  की  गवर्नमेंट  में  उथलपुथल  हो  तो  उस

 लिए  जो  बिल  आया  था  उसे  वापस  लिया  -की  तरफ  ध्यान  देने  की  भी  जरूरत  है  t
 अग्रा  ।  लेकिन  बदकिस्मती  से  जम्मू  क्राश्मीर  जो  वहां  की  सरकार  माइनारिटीज  से  किस  तरह
 इस  मुल्क  का  एक  हिस्सा  कहा  जाता  है  जिस  के  बर्ताव  करती  है  2  माइनारिटी  एक  रिलेटिव

 खरे  में  कहते  हैं,  इस  में  शायद  शंका  पैदा  होती  ठर्म  है  मैं  तो  कहूंगा  कि  जम्मू  काश्मीर  के

 है  क्योंकि  जो  लाज  और  रूलज  रेगलेशनज  अन्दर  मुस्लिम  अ्रकसरियत  में  हैं  तो-वहां
 -  आज  मुल्क  के  .अन्दर  हैं  वह  वहां  पूरे  तौर  पर  नान-मुस्लिम  अक्लियंत  में  हैं,,  हमेशा  अकसरि-

 अहीं  हैं,  प्ालियामेंट  के  पास  किए  हुए  क़ानून  न्यत  का.  फर्ज  बनता  है  कि  अक्सियत  को

 जम्म  काश्मीर  पर  जो  कि  वहां  की  असेम्बंली  'कार्फिडेंस  में  ले,  उन  की  हिफाजत  करें  जिस  से

 से  नाफिज  किए  हैं,.  लगंवाए  हैं,  वह  लागू  हैं  उन  के  अन्दर  हुकुमत  के  प्रति  ऐसा  विश्वास

 अयोंकि.  370  आर्टिकल  के  तहत  पालियामेंट  पैदा  हो  कि  वह  एक  अच्छी  हुकुमत  है  और  हम
 -के  बनाए  हुए  कानून  सीधे.जम्मू  काश्मीर  इसके  हिस्संदार  है  7  लेकिन  वहां  की  डवलप-

 सर्पर  लाग  नहीं...  .होंते  त्तावक्‍त  कि  वहां.  की  मेंढ  के  अन्दर,बहां  की  सविसेज  के  अन्दर  जो

 नज  जिस्लेटिव  असेम्बली  उस  को  एडाप्ट  न  घोठ़ाला  हो  रहा  है  वह  न  जाने  बाकी  मुल्क
 रू  करे  |  वहां  -की  लेजिस्लेठिव  .  असेम्बली  ने  को.  पता  हो  या  न  हो,  ले  किन  मैं  हाउस को-  यह

 450.  से  ज्यादा,  कानूनों  की,  जो-कि  इस  जड़े  जानकारी  देना  चाहता  हूं.  कि  बह  रीजनलिज्म

 रून्दाउसे.  ने  पास,  किए  हैं  ज़म्मू  क्राश्मीर  पर  है  t  वहां  माइनारिटीज  को  दबाया  जा  रहा:
 ज्लाग  किए  हैं  लेकिन-  आप  को  आइचये  होगा  <हैऔर इस  के  झंन्दर  जम्मू  काश्मीर  का  अन्दरूनी
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 जो  निजाम  है  व्वहू  एक  निहायत  ही
 खतरनाक  सूरते  हाल  पैदा  कर  रहा  है।

 जम्मू  काश्मीर  के  अपर  हाउस  में  जिसे

 हम  लेजिस्लेटिव  कौंसिल  कहते  हैं  .36  मेम्बर

 हैं।  22  का  एलेक्शन  मेम्बरान  असेम्बली

 करते  हैं,  8  गवर्नर  साहब॑  नामजद  करते  हैं.
 और  6  लोकल-  वाडीज  से  और  पंचायतों  से

 एलेक्ट  हौकर  मेम्बर  बनते  हैं  -  आप  हैरान

 होंगे  कि  i963  ज  बाद  रैगुलरली  इर्रेंगूलरली,
 ्यवा  बाकायेदगी  से-्रेकायदगी  से  लजिस-

 ह्िविवि  कौंसिल  में  मेम्बरान  लिये  गये  हैं  और

 कई  सालों  से  लोकल  बाडीज  की  नुमायदगी

 नहीं  हुई,  अथवा  यह  अनकांस्टियूशनल'

 रिंवाई  जम्मू  काश्मीर  सरकार  की  है  और

 अपर  हाऊस  अनकांस्टिट्यूशनल  है  ।  फिर

 सोग्रर  हाउस  कानून  बना  कर  अपर

 हाउस  में  भेजता  है,  अपर  हाउस  पास  करता

 है  |  ऐसा  कानून  अ्नकांस्टिट्यूशनल  ही  नहीं
 बल्कि  पब्लिक  के  हितों  के खिलाफ  भी  है।
 तब  कानून  बनता  है  जैसा  कि  आप  को  पता  है  1

 (पिछले  दिनों  पब्लिक  सेफ्टी  ऐक्ट  के-बारे  में

 क्या  हुमा
 ?  यहां  विरोधी  दल  के  लोग  और

 प्रौर  बहुत:  से.  लोग  कहते  हैं.  कि  सिसा  नहीं

 होना  चाहिए,  प्रिवेंटिव  डिटेंशनऐक्ट  नहीं

 हीता  थे  हिए  ।  लेकिन  जम्मूं  काश्मीर  के  अन्दर,

 नेशनल  कान्फरेंस  की  सरकार  के  साथ  मिल  कर

 उन्हीं  लोगों  ने  वहू  वहां  पास  करवाया  |

 जम्मू  काश्मीर  के  लिए  तो  वह  उन  का  साथ -
 देते  हैं,  यहां  उलट  बातें  करते  हैं  मैं  हैरान

 हैं।  यहां  कहते  हैं  कि  मिसा  नहीं  होना  चाहिए,

 यहां  ये  कानून  नहीं  चाहिए,  लेकिन  वहीं

 वहां  की  सरकार  से  मिल  कर  ऐसी  बातें

 करते  हैं।  हमको  हर  पैराडोक्सिकलं,  स्टाइल
 से  खबरदा र  रहना  है,  उनके  कहने  और  करने  में

 ष्बडा  फर्क  है।।

 तो  मैं:आप-  से  अझज  कर  रहा  था  कि  इन

 हालात.के  अन्दर  हम  सब  का  यह  फज  बनता
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 है  कि  हम  इस  दिशा  में  देखें  ।  यही  नहीं,
 छ्म्ब  का  इलाका  पाकिस्तान  को  शिमला

 ऐग्रीमेंट  के  अन्दर  दे  दिया  गया  |  मेरे  काश्मीर

 के  साथी  परसों  कुछ  कह  रहे  थे  कि  हम  कोई

 भेड़  बकरियां  नहीं  हैं,  लेकिन  वे  उस  वक्‍त

 कहां  थे  जब  7  और  72  क  अन्दर  इस  चीज

 का  फैसला  किया  गया  था  कि  वह  उन  को

 दे  दिया  जाये  ?  इसलिए  मैं  कहूंगा  कि  होम

 मिनिस्द्री  का  फर्ज  होता  है  कि  वह  जम्मू
 -काश्मीर  के  जो  बिलखुसूस  हालत  हैं  उनकी

 जानकारी  रखे  और  जो  खराब  हालात  वहां

 पर  पैदा  हो  रहे  हैं  उनको  इस  मुल्क  की  एकता
 को  नजर  में  रखते  हुए  ठीक  करे  t

 इन  शब्दों  के  साथ,  चूंकि  आपंकी  घंटी

 घज  रही  है  और  मैं  डिसिप्लन  ब्रेक  नहीं  करना

 चाहता,  मैं  मंत्री  जीं  से  कहूंगा  कि  जम्मू

 -काश्मीर  के  खसूसी  हालातको  देखते  हुए
 ठोस  कदम  उठायें  और  हालत  पर  काबू  पाने

 की  कोशिश  करें  |  होम  मिनिस्ट्री  की  जो  मांगें

 यहां  पर  रखी  गई  हैं  उनका  मैं  समर्थन  करता
 ३
 हू 7

 SHRI  G.  M.  BANATWALLA  (Pon-
 nani):  Mr  Speaker,  Sir,  as  one  rises
 to  participate  in  the  discussion  on  the
 Demands  for  Grants  of  the  Home
 Ministry,  the.  first  and  foremost  factor
 that  engages  ones-..attention  is  the
 obvioug  deterioration.  in  the  law  and
 order  Situation  in  India.  Law  and
 order  is  a  condition  precedent  to  any
 progress,  Any  deterioration  in  the  law
 and  order  situation  Hag  adverse  effect
 on  each  arid  every  sphere  of  activity.
 I  neeg  not  therefore  emphasise  that
 maintenance  of  law  and  order  is  a
 condition  pre-requisite  to  any  pro-
 gress.  But  while  this  is  the  situation,
 we  ate  unfortunately  confronted  ‘with
 this  glaring  fact.  that  there~is.  general
 air  of  violence  art:  lawlessness  “id
 the  .country.’.  When  we  seek.  to  draw
 the  -attention.  of  the:  Gevernment  to
 this  glaring  fact,  the  -hon;  Homéd
 Minister;  Mr,:  “Charan:  .Siigh  «takes
 delight.  in  ...reeling.  out  :  statistics  td

 नद
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 show  that  there  is  peace  and  even  an
 imptovement  in  the  law  anq  order
 situation.  I  must  here  say  that  law
 and  order  ig  not  something  that  can
 be  measured  and  no  quantum  in-
 dication  can  be  given  to  the  same.
 The  deceptive  statistics  that  are  reel-
 ed  out  have  gnly  led  to  one  unfor-
 tunate  result  and  that  ig  the  destruc-
 tion  of  the  credibility  of  the  Home
 Minister  himself  because  the  deterio-
 ration  of  the  law  and  order  situa-
 tion  is  not  only  obvious,  but  the
 people  of  India  are  the  victims  of
 the  same.

 I  do  not  wish  to  go  into  the  various
 causeg  that  have  leg  to  this  deteriora-
 tion  and  the  worsening  of  the  law
 and  order  situation.  There  has  been
 a  debate  m  this  House  and  mary
 causes  have  been  brought  before  this
 House  In  addition  to  these  I  would
 like  to  draw  the  attention  of  the  Gov-
 ernment  to  two  other  factors  that  are
 responsible  for  the  worsening  of  the
 law  and  order  situation,  I  am  not
 here  recapitulating  all  those  causes
 that  have  been  placed  before  this
 House  at  the  time  of  discussion  on
 the  law  and  order  situation.  There
 are  two  other  significant  indications
 of  the  health  of  law  and  order  situa-
 tion.

 In  the  first  place  the  state  of  in-
 vestigation  and  the  preparation  of
 prosecution  caseg  are  far  from  satis-
 factory.  In  1977,  ‘27,413,  murder,
 @acoity  and  robbery  caseg  were  pro-
 secuted,  buf  most  of  them  failed
 because  of  the  prosecution's  failure
 to  file  a  chargesheet  within  seven
 days  ag  required  by  the  amended  Sec-
 tion  76  of  the  Criminal  Procedure
 €ode.  When  gch  is  the  case  with
 réspect  to  the  investigation  and  the
 Preparation  of  the  prosetution,  when
 prosecution,  fail  because  of  the  let-
 hargy  on  the  part  of  the  prosecutors
 fo  file  a  chargesheet  within  the  ह... अ
 fikteg  timé,  we  can  understang  what
 havoc  it  plays  with  the  law  and  order
 situation  because  of  the  callous  “atti.
 tude  on  the  part  éf  the  atthority.  ~
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 I  have  also  to  draw  the  attention
 of  tle  government  १0  ahothet  signif-
 cant  factor  with  respect  to  the  law
 and  order  situation.  Here  I  am  de-
 pending  upon  only  limited  figures,
 because  in  the  short  time  that  has
 been  allotted  to  me,  it,  may  not  be
 possible  to  refer  to  the  conditions
 everywhere.  But  as  an  example,  if
 we  look  to  only  one  district,  the  dis-
 trict  of  Kanpur,  we  find  that  in  4977
 the  number  of  illegal  country-made
 pistols  sized  as  compared  to  factory-
 manufactured  ones  has  rocketed,  This
 shows  the  callous  attitude  of  the
 authorities  towards  all  these  things
 Due  to  Jack  of  vigilance  on  the  part  of
 those  responsible,  the  number  6
 country-made  pistols  and  cartridge:
 as  compared  to  the  factory-manufac-
 tured  ones  have  rocketed.  In  4976
 the  number  of  illegal  country-made
 pistols  recovered  by  the  police  was
 2i.  The  machinery  responsible  for
 the  law  and  order  situation  was  so
 callous  that  in  977  this  figure  rocke-
 ted  to  752.  Similarly,  the  number  of
 country-Made  cartridges  seized  by
 the  police  during  976  was  75l  and
 in  797  they  were  2592!  I  have  plac-
 ed  these  figures  only  as  an  illustra-
 tion  og  the  point  I  am  making,  name-
 ly,  the  callous  attitude  of  the  machi-
 nery  responsible  for  the  maintenance
 of  law  and  order  situation  to  these
 significant  feature,  that  are  at  the
 bottom  working  for  the  worsening  of
 the  law  and  ofder  situation.

 It  ig  not  merely  crimes  indulged  in
 by  professional  criminals  and  others
 that  we  are  confronted  with.  There
 ate  two  very  distinct  unfortunate
 features  of  the  present  worsening  of
 the  law  and  order  situation.  In  the
 first  place,  violence  against  the  work-
 ing  class  has  recofded  a  sharp  rise.
 It  is  here  that  the  daw  and  order
 machinery,  gets  involved,  Lathi  char-
 ges,  use  of  tear  gas,  police
 against  workers  and  students  have  all
 surpassed  beyond  the  previous  figu-
 res.

 ‘Tha  secong  feat  wn@rtunate
 ature—pt  the  ,  yprpening,  law,  gnd
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 order  situation  is  the  organised  and
 pre-meditated  brutalities  against  the
 minorities  and  the  weaker  sections.
 According  to  a  conservative  estimate,
 ag  you  know  very  well,  nearly  one
 lakh  Harijang  have  been  forcibly  and
 violently  deprived  of  the  lands  that
 hag  been  allotted  to  them  during  the
 emergency.  In  Bihar,  according  to  the
 admission  of  the  Chief  Minister  405
 Harijans  were  killed  during  the  past
 9  montha.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Not  Bihar,  but  in  Madhya  Pradesh.

 SHRI  G.  M.  BANATWALLA:  Yes,
 in  Madhya  Pradesh.  This  is  accord-
 ing  to  the  admission  of  the  Chief
 Minister  himself.  This  is  a  fact  that
 05  Harijang  had  been  killed  during
 the  last  9  months.

 Sir,  coming  to  the  communal  situa-
 tion,  I  say  in  most  categorical  terms
 and  from  the  figures  given  by  the  Gov-
 ernment  in  its  Report,  the  Home
 Ministry’,  Report  for  1977-78,  that
 during  the  last  year  there  has  been
 an  unfortunate  reversal  of  the  down-
 ward  trend  in  the  incidents  of  com-
 munal  violence.  Sir,  in  ‘1974,  accord-
 ing  to  the  figures  given  by  the  Govern-
 ment  here  in  this  Report,  the  com-
 munal  incidents  were  248.  In  975
 they  were  205  and  in  976  they  were
 ‘169.  This  downward  trend  that  we
 were  having  as  far  as  the  communal
 incidents  are  concerned,  gets  revers-
 ed,  During  the  last  year,  the  year  of
 rule  of  the  Janata  Party  Government,
 there  is  a  spurt  in  the  incidents  and
 in  977  we  have  had  488  communal
 incidents.  It  is  unfortunate.  The
 major  incidents  were  in  Varanasi  and
 Sambhal,  In  Sambhal  there  was  dis-
 tortion  of  facts  because  of  which  we
 had  askeq  for  judicia]  inquiry  which
 is  not  yet  agreed  to.

 Before  I  conclude,  I  have  only  to
 say  that  We  have  welcomeg  the
 appointment  of  the  Minorities  Com-
 mission.  I  have  already  made  my
 786  LS-—0

 submission  with  respect  to  its

 Position,
 the  Chairman  to  be  a  fies. and  the  powers  and  authority and  the  constitutional  and  indepen-

 dent  status  of  the  Minorities  Com-
 mission,  I  have  already  made  my
 Submission  on  this  under  Rule  377 and  go  I  shall  not  recapitulate  it.

 Then,  Sir,  I  had  an  Unstarred
 Question  No,  6678  whetg  I  had  asked
 for  figures  of  Muslim  employees  in
 Central  Government  Services.  The
 reply  of  the  Government  was  that
 they  do  not  have  statistics,  Well,  one
 can  understand  that  reply.  But  this
 arrogant  government  of  the  Janata
 Party  goes  further  to  say  in  reply  to
 this  Unstarred  Question  that  it  would
 not  be  desirable  even  to  collect  ana
 furnish  the  information  regarding  em-
 ployment  of  various  minorities  and
 backward  classes  in  respect  of  whom
 there  was  no  reservation  in  Govern-
 ment  Services.  They  are  not  even
 prepared  to  collect  the  information.
 That  shows  the  attitude  that  they  have
 towards  the  problems  of  minorities.
 They  have  championed  themselves  as
 one  trying  to  solve  the  problems  of
 minorities,  but  that  ig  not  the  fact.  I
 ask  the  Minorities  Commission  to  take
 note  of  this  particular  attitude  of  the
 Government,  Otherwise,  without
 these  figures  collected  by  the  Govern-
 ment,  we  cannot  know  whether  the
 Services  have  a  true,  cosmopolitan
 nature  or  not,

 Lastly,  I  must  gay  one  sentence  and
 take  leave  of  you.  In  the  Report  there
 is  a  reference  to  an  unofficial  body
 called  the  Citizens  for  Democracy
 having  set  up  a  Tarkunde  Commission.
 The  same  body  has  set  up  another
 Commission  for  probing  into  the
 religious  affairs  of  Dawoodi  SBohras
 There  is  widespread  discontent  am-
 ong  the  Muslims.  I  would  ask  the
 ‘Government  to  come  forward  and  209
 that  such  interference  does  not  hap-
 pen,  I  would  not  have  referred  to  it,
 as  it  ig  an  unofficfal  body,  but  because
 you  have  referred  to  another  unoffi-
 clal  body  in  your  Report  with  respect



 सुझाव  भी  देना  चाहता  हूं  ।

 इस  देश  मे,  एक  साल  और  उस  से

 चहले  जो  भय  का  साम्राज्य  बना  हुभ्ा
 था  भौर  जिस  तरह  से  इस  देश  के
 संविधान  को  तोड़ा  गया  था,  जिस  तरह
 से  लोकतत्र  और  झाजादी  के  प्रहरियो  को
 जेल  मे  बद  किया  गया  था,  उस  सारी
 अयावह  राजनीतिक  स्थिति  से  देश  को
 बनाने  मे,  देश  में  मुक्त  वातावरण  का
 सचार  करने  झौर  कानून  का  शासन  करने
 में  यह  सरकार  समर्थ  हुई  है  |  देश  में
 आज  एक  भ्रच्छा  श्रौर  भयमुक्त  वातावरण
 हैं  ।  नागरिकों  ने  भ्रपनी  खोगी  हुई
 झाजादी  को  पुन  हासिल  कर  लिया  है  ।
 झाज  बोलने,  मिलने,  प्रदर्शन  करने  की
 स्वतंत्रता  है  |  देश  मे  अखबार  शौर
 रेडियो  पूर्ण  स्वतत्र  हैं  ।  ऐसा  स्वतंत्र
 वातावरण  भ्राज  इस  देश  मे  बना  हैं  t

 13.01  brs,
 (Mr.  Depury-Speaker  in  the  Chatr)

 लेकिन  इस  स्थिति  के  बाद  भी  इस
 अशासन  की  गाडी  जिस  तरह  से  अप्रंग्रेजों
 ने  बनायी  थी,  इस  प्रशासन  की  गाडी
 चलाने  के  लिए  पंग्रेजों  ने  लाइन  बिछायी
 थी,  उसी  लाइन  पर  जिस  पर  प्रंग्रेजों
 में  झपने  प्रशासन  को  गाडी  चलायी  थी,
 पिछले  तीस  सासों  तक  कॉंग्रेस  बालों  ने  भी
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 झपनती  प्रशासन  को  गाड़ी  चलायी  है  ।

 to  the  Tarkunde  Commission,  अंग्रेजों  द्वारा  बनायी  हुई  लाइन  पर  ही referring  non-official  committee
 it  neepect  to  Dawoodi  Bohras,  Sir,  झब  तक  गाडी  जलती  रही  भी  t  जय  हम
 I  am  sure

 the  A  paper  iia  _
 पिछली  लोक  सभा  में  उधर  की  बेंचों  पर

 serious  note  see
 7

 बैठते  थे  तो  यह  नहीं  सोचते  थे  कि  इस ted
 timente  of  bod  eecaet  देश  में  झब  कभी  चुनाव  होंगे,  लोगों  को

 बढ़  bre,  मतदान  के  लिए  मतदान  केन्द्रों  पर  जाने
 ा  >  ;  का  मौका  सिलेगा।  यह  उम्मीद हम  लोग श्री  रामदेव  सिह  (महाराजगंज)  3  बे  थे  ।  लेकिन  भूतपूर्व  प्रधान  मंत्री अध्यक्ष  महोदय,  मैं  गृह

 लिए
 की  के  मस्तिष्क  पर  भगवान  बैठ  गये  शौर

 आंगों  का  समर्थन  करने  के
 के

 ए  खड़ा
 उन्होंने  अचानक  चुनावों  की  घोषणा  कर

 हुआ  हूं  7  इस  भ्रवसर  पर  सरकार  दी
 से  कुछ  बात  करना  चाहता  हूं,  उसे  कुछ

 पिछले  चुनावों  के  दौरान  देश  में  जो
 दृश्य  देखने  को  मिला,  जनता  की  जो  लहर
 इस  देश  में  देखी  गयी,  ऐसी  प्रबल  लहर
 देश  में  पहले  कभी  नहीं  देखी  गयी।  लोग
 अचानक  इंदिरा  जी  से  नफरत  करने
 लगे,  कांग्रेस  के  लोगो  से  नफरत  करने
 लगे  t  श्रचानक  लोगो  के  दिल  जनता
 पार्टी  की  ओर,  जनता  पार्टी  के  नेताझों
 और  सदस्यों  की  तरफ  खिल  गये  ।  पिछले
 तीस  सालो  तक  काग्रेस  वालो  ने  प्रग्रेजो
 की  लाइन  पर  गाडी  को  चलाया  ।  जनता
 ने  उनको  मौका  दिया  श्रौर  एक  लम्बी
 झवधि  तक  मौका  दिया  ।  उसने  एक
 लम्बी  भ्रवधि  तक  इतजार  भी  किया
 लेकिन  लोगो  की  जो  श्राशाए  शौर  झाकाकषाए.
 थी  जिनके  बारे  में  वे  सोचते  रहे  कि  पूरी
 होगी,  झाज  नहीं  तो  कल  पूरी  होगी,
 लेकिन  वे  पूरी  नहीं  हुईं  ।  लेकिन  जब
 एमरजेंसी  का  विकराल  रूप  रेखा,  प्रशासन
 का  विकराल  रूप  देखा  तो  जनता  की
 सी  खुची  झ्राशा  चानक  चकनाचूर  हो
 गई  ।  वह  झाल्टरनेटिव  खोजने  लगी  ।
 उस  चुनाव  के  दौरान  यह  जनता  पार्टी
 शाई  भौर  जनता  पार्टी  के  लोगों  ने  बडी
 झाशा  लोगो  को  बंधाई  ny  लोगों  ते  भी
 बडी  झाशा  के  साथ  बुलन्दी  के  साथ
 लहर  के  साथ  तीस  वर्ष  के  शासन  का
 झन्त  करके  जनता  पार्टी  को  शासन  अलाने
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 कांग्रेस  वालों  ने  यहां  श्राने  के  बाद
 संविधान  की  शपथ  ली  थी  शौर  पहले  भी
 ये  संविधान  की  शपथ  लिया  करते  थे  ny
 'पिछली  लोक  सभा  में  उन  बेंचों  पर  जहां
 अब  कांग्रेस  वाले  बैठे  हुए  हैं,  जब  हम
 बैठा  करते  थे  तब  हम  देखा  करते  थे  कि
 किस  तरह  सें  संविधान  की  शपथ  की
 हत्या  कांग्रेस  वाले  किया  करते  थे,  रोजमर्रा
 किया  करते  थे  ।  हम  लोग  यहां  पर
 संविधान  की  शपथ  लेने  के  पहले  राजबाट
 गए  थे  श्रौर  गांधी  जी  को  समाधि  पर
 जा  कर  हमने  शपथ  ली  थी  कि  उनके  जो
 स्वप्त  हैं  उनको  हम  पूरा  करेगे,  उनके
 द्वारा  बताई  गई  राह  पर  इस  प्रशासन  की
 गाडी  को  ले  कर  चलेंगे  ।  मैं  पूछना  चाहता
 हूं  सरकार  चलाने  वालों  से  कि  क्‍या
 गांधी  जी  ने  प्रशासन  का  जो  रूप  हमारे
 सामने  रखा  था,  क्‍या  इस  को  हम  वही
 रूप  दे  पाए  हैं,  क्‍या  यही  प्रशासत  का
 रूप  था  जिस  का  प्रतियादन  गांधी  जी  ने
 किया  था,  कया  इसी  राह  पर  वह
 चाहते  थे  कि  प्रशासन  की  गाड़ी  चले  ।
 मैं  चाहता  हूं  कि  इस  पर  भाप  एक  बार
 फिर  विचार  करें  ।  हम  लोक  सता  को
 सासन  सत्ता  पर  बिठाना  चाहते  हैं  ।  क्‍या
 बही  लोक  सत्ता  है  कि  पांच  वर्ष  के  बाद
 चुनाव  हो  शौर  कभी  ए  और  कभी  वी
 राज  चलाए  ?  इसको  मैं  लोक  सता  नहीं
 मानता  हूं  ।  वास्तविक  श्र्थों  में  भ्रापको

 लोक  सत्ता  को  प्रशासन  सत्ता  पर  बिठाना
 होगा  शौर  इस  दृष्टि  से  झापकों  प्रशासन
 की  शक्ति  का  विकेन्द्रीकरण  करना
 होगा  ।  प्रशासन  को  सचिवालय  में  बन्द
 करके  अंग्रेजों  ने  रखा  था  !  अंत्रियों  के
 बीच  सचियों  के  बीच  मैं  भ्रपने  इसका
 बटवारा  किया  भौर  थोड़ा  सा  प्रशासन
 झाप  भागे  ले  गए  तो  वह  जा  कर  बी  डी
 शो  के  दफ्तर  में  बैठ  गया,  भहीं  बलके
 के  पास,  एस  पी,  दारोगा  में  जा  कर  बैठ
 गया  शौर  लाखों  लाख  करोड़  जनता
 प्रशासन  की  ओर  हाथ  जोड़े  टिकटिकी
 लगाए  देखती  रही  ।  मैं  समझता  हूं  कि
 जब  तक  विशाल  जनता  को  प्रशासन  में
 झाप  पाटिसिपेट  करने  का  मौका  नहीं
 देते  हैं,  सचिवालय  से  शक्ति  निकाल  कर
 गावों  सें  नहीं  ले  जाते  है,  गाधी  जी  का
 स्वप्न  साकार  नहीं  हो  सकता  ।  गांधी  जी
 गांवों  में  स्व॒राज्य  को  देखना  चाहते  थे  ।
 कांग्रेस  वाले  तो  चले  गए  है  |  एक  शुभ
 निशानी  यहू  है  कि  सरकारी  बेचों  पर  बैठने
 वाले  लोग  भ्रपनी  ांख  खोल  कर  बैठे
 हुए  है,  अपने  दिसागों  को  स्वतंत्र  करके
 बैठे  हुए  है  लेकिन  उन  दिनों  में  श्रीमती
 इदिरा  गांधी  की  बगल  मे  बैठने  वाले  काग्रेसी
 मित्र  आख  भौर  दिल  शौर  दिमाग  इंदिरा
 जी  को  दे  कर  बैठ  गए  थे  ।  जब  वह  कहती
 थी  42वां  संशोधन  तो  कहते  थे  भले  जी
 भले,  जब  कहती  भी  जबान  बन्दी  तो  कहते
 थे  भले  जी  भले,  जब  कहती  थी  नसबन्दी
 तो  कहते  थे  वाह  जी  वाह।  यह  वाह  जी
 वाह  वाला  जो  हंग  था  इस  में  इंदिरा  जी
 सब  को  से  कर  चलो  गई  है  ।

 इस  बैच पर  बैठने  वाले  लोग  वाह  वाह
 जी  कहने  वाले  नही  हैं  ।  मंत्रियों  से  भी

 जम  कर  जवाब  लेते  हैं।  भ्रगर  इन  की
 हिम्मत  नहीं  होती,  स्वतंत्र  विचार  नहीं
 होते,  यूझबूझ्ष  1...  नहीं  होती  तो  हमारे

 गृह  मंत्री  फिर  एक  बार  एम०  भाई०  एस०
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 शु०  की  बात  करने  लगे  थे  लेकिन  मैं  झपने
 साथियों  को  बधाई  देता  हु  जिन्होंने  उनकी
 वाह  को  ५कड  कर  पीछे  खीचा  और  उस
 नापाक  कार्यवाही  को  नहीं  करने  दिया  ।

 मुझे  लगता  है  कि  सारे  मत्री  झफसरों
 के  हाथ  मे  गिरफ्तार  हो  गये  हैं।  वे  वही
 बोली  बोलते  हैं  जो  उनके  प्रफसर  बुलाते
 है।  वही  वायंबाही  करते  है  जो  भ्रफसर
 कहते  है  -  मत्रियो  को  इस  अ्पूरोक्रेसी  के
 वगगर  से  मुबत  होना  होगा,  फिर  उनको
 पढ़ना  होगा,  मेम्बरों  को  पढ़ना  होगा,
 जनता  को  पढ़ना  होगा  और  सब  सच्चाई
 को  सामने  ला  करके  फाइल  पर  रखना
 होगा

 ला  ऐंड  आड्डर  बात  की  जाती  है  t
 मै  इससे  कोई  खुश  नहीं  हू।  जनता
 देखना  चाहती  थी  स्पष्ट  प्रन्तर  देखना
 चाहती  थी,  दौर  हमारे  दल  और  सरकार
 का  यह  कत्तेब्य  था  एक  ऐतिहासिक  दायित्व
 था  वि  स्पष्ट  बतलाते  जनता  देखे  ि  यह
 जनता  पार्टी  की  सरवार  है  झौर  वह  पाग्रेस
 की  सरबार  थी।  इस  तरहवा  प्रन्तर
 भ्राज  स्पष्ट  देखने  के  लिये  गाव  की  जनता
 को  हमने  मौका  नहीं  दिया  है  |  गृह
 मलनी  जी  फिगर  देते  है  कि  फला  साल  मे
 यह  भांकडे  और  फला  साल  मे  यह  झाकडे
 ला  ऐड  झ्ाडर  कोई  उस  जमाने  जैसा  तो  नही
 है,  लेकिन  जितना  सुधार  हम  चाहते  थे,
 अमन  चैन  चाहते  थे  वह  नही  देख  पा  रहे  है  t
 चौधरी  साहब  जो  फिगर  पढ़  रहे  थे  तो
 मुणी  जी  की  वह  कहानी  मुझे  याद  भा
 रही  थी  किसी  नदी  के  किनारे  एक  लडका
 नदी  पार  बरना  चाहता  था,  मुशी  जी  ने
 इधर  पानी  नपवा  लिया  भौर  उधर  भी  पानी
 नपवा  लिया  और  कहा  हल  सकते  हो।
 सडका  जब  बीच  नदी  में  पहुचा  तो  डूब
 गया।  तो  मृशी  जी  बहत ेहैं  लेखा  जोखा
 ठाड़े  और  लड़वा  डूबा  काहे  फ्गिर  से
 पढ़िये,  बल्कि  स्थिति  जा  कर  देखिये।  हम

 APRIL  26  978  of  Home  Agtirs  264

 जितना  अमन  चैन  देश  के  सागों  को  देता
 चाहते  थे  उतना  नहीं  दें  थाये  ।  लेकिन
 कांग्रेस के  जमान ेमे  अमत  चैंत  बिगड़  भया
 था,  लोगो  के  सर  पर  तलवार  लटकी

 हुई  थी।  लेकिन  हमने  जेलो  से  लोगो को
 लनिकाला,  अ्रखवारो  को  रवतत्  किया,
 सभी को  बोलने  की  श्राजोदी  देदी।  प्राण
 कांग्रेस  वाले  जो  चाहते  है  बोलते  है,  भोर
 ठीक  ही  हमारे  मित्र  से  कहा  कि  राज  जो

 जगह  जगह  बटनाये  चट  रही  हैं,  उपद्रव

 हो  रहे  है,  हमे  भी  इसकी  रिपोर्ट  है  कि  यह
 जान  कर  कराया  जा  रहा  है  ताकि  लोग
 महसूस  करे  ि  इस  देश  मे  जनतत्न  चलाने
 के  लिये  जनता  पार्टी जो  भागी  है  और
 यह  जो  उसने  दुनिया  को  बताया  है  कि
 लोक्तत्  ही  इस  देश  मे  भ्ल  सकता  है
 तानाशाही  नहीं  चल  सकती  है,  तो  तानाशाही
 के  पोषक  तत्व  जो  भ्राज  इस  देश  मे  है,  जा
 कम  से  कम  i00  फीसदी  तो  नही,  लेबिन
 90  फीसदी  तानाशाही  लादे  थे,  अपनी
 तानाशाही  को  प्रमाणित  करने  के  लिये
 ऐसे  तत्व  ही  जगह  जगह  लोगो  को  भडका
 रहे  है,  उकसा  रहे  है।  क्सी  पुलिस  फोर्स
 बढाने  की  जरूरत  मै  नहीं  समझता  हू  tr
 मैं  चाहता  हू  वि  वह  छरा  भ्रष्टाचार  से

 मुबत  रहे,  बत्तंव्यनिष्ठ  बने,  भ्रपनी  जिम्मेदारी
 का  समझे,  लगन  के  साथ  पझपएनी  ड्यूटी
 को  मिभाये,  लेक्नि  झ्ाण  यह  नही  हो  रहा
 है।  हमने  पुलिस  वलो  को  उसी  तरह  से
 देखा  है,  जिस  तरह  से  वह  कांग्रेस  के  राज्य  मे
 थे।  न  केबल  पुलिस  वाले  बहि  वह  सारे

 झाफ्सिर  जो  बाग्रेस  रिजीम  मे  चादी

 काटते  थे,  जमबर  भम्बर  2  के  धन्धे  करते

 थे,  आज  भी  नम्बर  2  के  धन्धे  जमकर

 कर  हहे  कोई  झग्तर,  उनमे  नही  झाया

 है  i  वस्तुस्थिति  यही  हैं।  प्राण  सभी

 लोग  उसी  जगह  पर  बैठे  हुए  हैं  जहां  कांग्रेस

 वाले  भाई-भतीजावबाद  के  राह  पर  चलकर

 उन्हे  लाये  थे।  उन्होंने  छोड़े  अफसरों
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 को  बड़ी  से  बड़ी  जिम्मेदार  जगहू  पर
 बैठाया  था  ।  जनता  पार्टी  की  सरकार
 और  होम  मितिस्ट्री  का  यह्‌  कर्तव्य  था  कि
 वह  समी  जगहों  पर  परिवतेन  लाये,  लेकिन
 नहीं  लाया  गया।  ये  भी  उन  सभी  लोगों
 को  उन्हीं  जगहों  पर  बिठाकर  रखे  है  t

 मैं  चाहता  था  कि  सी०  बी०  झ्राई०  का
 जो  हमारा  'ख्रप्टाचार  निरोधक  विभाग
 है,  उसका  पुनर्गठन  किया  जाये।  सारे
 लोगों  को  एक  बार  उन्ही  जगहों  पर  भेज
 दिया  जाये  जिनको  जहा  से  लाया  गया
 था  जौर  उनकी  जगह  पर  उन  इमानदार
 लोगों  को  लाया  जाये  जिनकी  रिपोर्ट
 अच्छी  है।  ऐसे  चरित्नवान  लोगों  को  चुन-
 चुन  कर  आगे  लाया  जाये  और  प्रशासन  में
 परियर्तते  लाया  जाये  ।  उन  लोगों  से
 ही  इस  महत्वपूर्ण  विभाग  का  गठन  किया
 जाये,  लेकिन  यह  काम  नहीं  हो  पाया  है  1
 मैं  जामना  चानता  हूं  कि  यह  कब  होगा  ?

 मैं  चाहता  हूँ  कि  पीपलूस  को  पाटिसिपेट
 कराइये  ।  राज्य  के  सचिवालय  शौर
 रिकार्ड-रूम  के  मंत्री  सुपरवाइजर  बनें,
 रुपये  के  आवंटन  का  केन्द्र  रहे,  लेकिन  पावर
 पीपल्स  के  पास  जाने  दीजिये  ।  पंचायत
 समितियों,  जिला  परिषदों  का  गठन  कर
 के,  सहकारिता  को  बनाकर  पीपल्स  एजेसियों
 का  पूरा  यूटिलाइजेशन  किया  जाये  ny

 wa  तो  2,  4,  5  अफसरों  का  रिकार्ड
 भी  नहीं  मिलता,  पहले  तो  मिलता  भी  था
 कि  कितने-कितने  झफसरों  को  हमने
 भ्रष्टाचार  में  पकड़ा,  कितने  राजपत्रित
 कर्मचारियों  को  जेल  में  भेजा  ।  पहले
 तिमाही  के  हिसाब  से  फिगर  मिलते  थे,
 लेकिन  भ्ब  वह  आंकड़े  भी  नहीं  मिलते
 हैं।  इसलिये  इस  झष्टाचार  के  ऊपर
 निर्दयी  होकर  हमला  करना  है,  इस  दुर्ग
 को  तोड़ना  है,  झासन  के  स्वरूप  को  बदलना

 है,  नया  परवर्तन  लाना  है।  हम  महान
 ऋ्राम्ति  से  सम्पूर्ण  क्रान्ति  करने  वाले  लोग  हैं
 झौर  शासन  में  भी  क्रान्ति  करनी  होगी  भौर
 वह  क्रान्ति  होगी  प्रशासन  को  पीपल्स
 एजेन्सीज  को  सौपना  ।  ऐसा  होने  पर
 देखें  कैसि  भ्रष्टाचार  चलता  है,  मनमानी
 होती  है,  प्रफसरशाही  चलती  है  ?  लेकिन
 जब  तक  पीपल्स'  के  हाथ  में  प्रशासन  नहीं
 देते  है,  जब  तक  अफसरों  के  हाथ  में  रहेगा,
 उनके  ही  नोट  पर  आप  यधथा-प्रस्तावित
 लिखने  वाले  है  ।  यही  तो  काग्रेस  वाले  भी
 करते  थे  ।  आज  श्राप  वही  कीजिएगा
 तो  श्राप  म  श्लौर  उन  में  प्रन्तर  क्या  है  ?
 जनता  श्रन्तर  देखना  चाहती  थी  1  में
 अपने  राज्यमंत्री  मंडल  जी  से  कहना  चाहता
 हूँ,  वह  गाव  से  भ्राते  है,  यह  एक  और  सवा
 वर्ष  के  भीतर  जो  झ्राप  ने  श्रपने  प्रशासन
 का  रूप  दिखलाया  है,  जो  काम  श्रापने  करके
 दिखलाया  है,  जनता  उस  से  खश  नहीं  है।
 उस  की  प्लालोचना  कर  रही  है।  वह
 कुछ  झोर  देखना  चाहती  है  बह  उस  में
 परिवर्तन  देखना  चाहती  है  ।  प्राप  ने
 अष्टाचार  को  हटाने  का  एश्योरेस  दिया  था
 वह  भ्रष्टाचार  का  श्रन्त  देखना  चाहती
 है।  यह  झाप  को  करना  होगा।  तब
 श्राप  कुछ  नया  इतिहास  बना  सकते  है।
 तब  ाप  शौर  हम  जिन्दा  रह  सकते  है  t
 नही  तो  काग्रेस  वालों  की  नाव  का  डिरेलमेंट
 30  वर्षों  में  हुश्रा  था,  श्राप  भी  उसी  लाइन

 पर,  उसी  गाड़ी  पर  चलिएगा  तो  तीन
 वर्ष  में  ही  आपका  श्रौर  हमारा  डिरेलमेट
 होने  वाला  है  ।

 इसलिए  मैं  यह  उम्मीद  श्रौर  श्राशा
 रख  कर  बैठता  हूं  कि  श्ाज  से  श्राप  प्पने
 प्रशासन  के  स्वरूप  को  बदलने  में  लगिएगा।

 श्री  कंबर  लाल  भुप्त  (दिल्ली  सदर)  :
 उपाध्यक्ष  महोदय,  इससे  पहले  कि  मैं  ला
 ऐंड  ग्रार्डर  के  बारे  में  कुछ  कड़  जिस  के  बारे
 में  मेरे  बहुत से  साथियों न  कहा  है,  मैं  स्टेट
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 सेंटर  रिलेशन  के  बारे  में  भ्रपने  विचार
 रखना  चाहता  हु  ।  उधर  से  यह  भांग
 शाई  है  भौर  कई  बार  झाई  है  कि  इस  के  बारे
 मे  पब्लिक  डिस्कशन  होना  चाहिए  1
 एक  माग  सी०पी०एम०  की  तरफ  से  आई,
 वे  लोग  तो  यह  कहत ेहैँ  कि  भारत  एक
 मल्टीनेशनल  स्टेट  है  ।  अन्ना  डी०एम०के०
 की  तरफसे  यह  तो  कहा  गया  कि  स्टेट्स
 को  ज्यादा  अधिकार  मिलने  चाहिए  पर
 उन्होने  यह  भी  कहा  कि  हम  बैस्ट  बगाल
 के  चीफ  मिनिस्टर  की  फिलास्फी  के  साथ
 नहीं  हैं।  लेकिन  मेरा  कहना  यह  है  कि  जो
 विधान  राज  है  उस  मे  कोई  परिवतंन
 करने की  जरूरत  नहीं है।  वह  इतना
 लक्नीला  है  कि  श्रगर  कोई  समस्या  स्टेट
 सेटर  रिलेशस  के  सम्बन्ध  से  है  तो  बह  उस
 के  भ्रन्दर  सुलक्षायी  जा  सकती  है।  मुझे
 यह  मालूम  है  कि  ऐडमिनिस्ट्रेटिव  रिफार्म्स
 कमीशन ने  भी  यह  कहा  है,  उस  की  भी
 रेक्मेडेशन  यह  है  कि  विधान  में  परिवर्तन
 करने  की  कोई  जरूरत  नहीं  है।  यह  हो
 सकता  है  कि  कुछ  फाइनेशियल  पावर्स
 की  वजह  से  कई  बार  राज्यों  को  दिक्‍कते
 होती  हो,  उन्हे  झपने  प्लान  को  इम्प्लीमेट
 करने  में  देर  होती  हो,  उस  के  बारे  में  सरकार
 को  सोचना  चाहिए  शौर  मैं  यह  समझता
 हु  कि  उस  के  बारे  में  सोच  कर  के  एक  ऐसा
 रास्ता  निकालना  चाहिए  जिस  से  जल्दी
 से  जल्दी  वे  उस  को  इस्प्लीमेंट  कर  सके
 ज्यादा  दिक्‍कते  तो  'रिसोर्सेेज की  है।  कई
 जगह  राज्य  सरकारो  को  यह  रेकमेंडेशन
 हो  गया  कि  बडे  लैड  लार्डस  के  ऊपर  टैक्स
 लगाया  जाना  चाहिए  लेकिन  कोई  भी
 राज्य  सरकार  जिस  में  कम्यूनिस्ट  सरकार
 भी  है,  काग्रेस  सरकार  भी  है  उन  पर  टैक्स
 नहीं  लगाना  चाहती  भौर  चाहती  है  कि
 केन्द्र  हमें  ज्यादा  पैसा  दे।  यह  चीज  सभव
 नही  है  ।

 में  यह  कहना  चाहूगा  कि  952 से  प्राज
 सके  राज्य  सरकारों  की  भामदनी  5  गुता  बड़ी
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 है,  केन्द्र की  6  मुसा  बढ़ी है,  लेकिन  |... उ
 में  राज्यो को  9  गुनी  ज्यादा  सहायता  दी
 है।  केन्द्र  सहायता  दे  रहा  है  लेकिन  फिर  भी
 मैं  यह  जरूर  चाहता  g  कि  फाइनेंशियल
 पावस  के  बारे  से  केन्द्रीय  सरकार  उन  से
 बातचीत  करे  ।  लेकिन  उसके  लिए  किसी
 पब्लिक  डायलाग  की  जरूरत  नही  है  ny
 मुझे  यह  लगता  है  कि  कुछ  लोग  जानवूझ
 कर  के  देश  की  एकता  को  थेट  करना  चाहते
 है  स्टेट  सेटर  रिलेशस के  बारे  में  7  मै
 एक  उदाहरण  देना  जाहता हू  ।  मै  श्री
 नम्बूद्ोीपाद  को  कोट  कर  रहा  हू

 “Shr  F,  M.  S  Namboodripad
 marxist  leader  and  a  former  Chief
 Minister  of  Kerala  warned  tnat  un-
 lesg  States  were  given  maximum
 autonomy  there  was  every  Lkeli-
 hood  of  Bangladesh  being  repeated
 in  India”

 This  34  ३  dangerous  trend  and  must
 be  curbed  and  faced

 जनता  पार्टी  चाहती  &  कि  इस  तरह
 की  जो  चीजे  हैं  उनको  ठीक  तरह  से  दबाया
 जाये  ।  हम  चाहते  हैं  कि  हस  पर  पब्लिक
 डिबेट  हो  ।  अगर  विधान  में  कोई  दिक्‍कतो
 हो  या  किसी  तरह  की  कोई  दिक्कत  हो  तो
 एक  परिवार  की  तरह  से  बैठकर  बातचीत
 करके  उसका  रास्ता  निकाल  सकते  है

 *

 झगर  देश  उन्नति  करेगा  तो  एक  साथ
 करेगा,  न  तो  प्रकेला  केन्द्र  उन्नति  कर
 सकता  है  और  न  पअझ्रकेले  राज्य  सरकारें
 उन्नति  कर  सकती  है।  मिलजुल  करके
 एक  साथ  परिवार  की  तरह  बैठ  करब  वतभीत
 की  जा  सकती  है  भर  ऐसी  समस्याझो  को
 हल  किया  जा  सकता  है

 दूसरी  बीज.  11 ह  स्टेट्स के  बारे से
 कहनी है।  हमारे  देश  मे  60  करोड़ की
 झाबादी है।  हमारे  यहा  बडे  बड़े  राज्य
 हैं।  भकेला भ्  पी०  का  राज्य  यूरोप  के  बडे
 से  बड़े  देश  से  बराबर है,  इतनी  अभिक
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 यू०  पी०  की  थापुलेशन  है  1  इसी  तरह  से
 मख्य  प्रदेश,  बिहार,  आरांभ्र  प्रदेश  भी  बड़े
 बड़े  राज्य  हैं।  हमने  देखा  कि  जब  पंजाब,
 हरियाणा  और  हिमाचल  प्रदेश  एक  थे
 तब  हरियाणा  शौर  हमाचल  प्रदेश  पिछड़े
 रहे  ।  केवल  पंजाब  के  थोड़े  हिस्सों  में
 तरक्की  होती रही  ।  जब  पंजाब के  तीन
 हिस्से  हो  गए  उसके  बाद  हरियाणा  ने  भी
 तरक्की  की,  हिमाचल  प्रदेश  ने  भी  तरक्की
 की  और  पंजाब  ने  भी  बहुत  तरक्की  की  है।
 इसलिए  मेरा  मत  है  किं  अगर  इस  देश  में
 हमें!  तरक्की  करनी  है  तो  छोटे  छोटे  राज्य  बनाने
 पड़ेंगे  ।  यू०पी०  के  तीन  हिस्से  होने  चाहिए  |
 बिहार  के  भी  टुकड़े  होने  चाहिए,  मध्य  प्रदेश
 शौर  भांध्र  प्रदेश  के  भी  टुकड़े  होने  चाहिए।
 झाज  57  डिस्ट्रिक्ट्स  में  य ूपी०  के  चीफ  मिनिस्टर
 को  मालूम  नहीं  रहता  कि  कौन  डिस्ट्रिक्ट
 मैजिस्ट्रेट  है  भौर  कहां  पर  क्या  हो  रहा
 हैं ।  उनको  कुछ  पता  नहीं  रहता  1
 इसलिए  मेरा  कहना  है  कि  सरकार  सिद्धांत
 रूप में  इस  चीज  पर  विचार  करे  ।  साथ
 हो  साथ  मे  यह  भी  कहना  चाहता  हूं  कि  श्राज
 ही  यह  तीज  हो  जाये--यह  सम्भव
 नहीं  है  क्योंकि  भ्राज  उसके  लिए  वातावरण
 नहीं  है।  इसलिए  पहले  वातावरण  बनाया
 जाये  भौर  उसके  बाद  छाटे  छोटे  राज्य
 बनाये  जायें  ताकि  इस  देश  की  ठीक  तरह  से
 प्रगति  हो  सके  ।

 मैं  एक  बात  दिल्‍ली  के  बारे  में  भी  कहना
 चाहता  हूं  ;  मैं  ने  सवाल  किया  था  कि  दिल्‍ली
 में  मल्टिप्लिसिटी  आफ  एथारिटीज  बहुत  ज्यादा
 है  शौर  भापने  जो  मेट्रोपोलिटन  कौंसिल  दी  है
 बह  या  है  2 वह  एक  िवेटिग  सोसायटी
 है।  न  तो  वहां  पर  कोई  फाश्नेंशियल पावर
 हैं,  ते सविसेज  की  पावस  हैं  धौर  न  कोई  भौर
 पावस  हैं।  केवल  अता  मिलता  है,  साल  में
 i5  दिन  बैठते  है  भौर  बातचीत  कर

 लेते  हैं  प्रौर  उठ  जाते  हैं।  मैं  भ्राज  मांग
 करूंगा कि मंत्री जी कि  मंत्री  जी  डिक्लेमर  करें  कि  दिल्ली

 में  प्रसेम्भली  होगी  ।  जितनी  भी  यहां  पर  ,
 मल्टिप्लिसिटी  झाफ  एथारिदी  है  उसको  इंटिप्रेट
 किया  जाये  ,  बजट  की  फाइनेशियल  पार्ष्स
 दी  जायें  झौर  सबिसेज  की  पावर्स  दी  जायें  t
 झ्रभी  तक  दिल्‍ली  हमेशा  से  प्रलग  अलग
 एक्सपेरिमेल्टस  करने  का  शिकार  रहा  है  ।
 1952  4  लेकर  झाज  तक  यहां  पर  एक्सपेरिमेन्टस
 होते  झाये  हैं।  जो  भी  सरकार  झाती'  है  वहू
 एक  नया  एक्सपेरिमेन्ट  करती  है।  इसलिए
 मैं  चाहूंगा  कि  दिल्‍ली  के  लिए  एक  मजबूत
 स्ट्रेकचर  बनाया  जाये  जिससे  दिल्ली  के  लोगों
 की  एस्पिरेशन्स  झौर  भावनायें  पुरी  हो  सकें  t

 कुछ  दिन  पहले  मैं  पंंडमान  गया  था  t

 बहां  केवल  ढ़ाई  लाख  की  पापुलेशन  है  लेकिन
 वहा  पर  सरकार  सालाना  5  करोड़  रुपया
 खे  करती  है।  शायद  इस  देश  में  सबसे
 ज्यादा  पर  कैपिटठा  एक्सपेडीचर  जितना
 अण्डमान  में  है  उतता  इस  देश  के  किसी  शौर
 प्रदेश  में  नहीं  है।  लेकिन  वहां  पर  ऐसे  लोग
 रहते  हैं  जिन्होंने  साइकिल  नहीं  देशी  है  |

 ट्राइबल  एरिया  के  वे  लोग  हैं  -  मंत्री  जी  भी
 वहां  पर  गए  हैं,  मैं  मांग  करूंगा  कि  जब  तक
 वहां  पर  भाप  चीफ  कमिश्नर  के  साथ  पापलर
 लेबिल  पर  कोई  कमेटी  नही  बनाते  तब  तक

 ब्यूरोक्रेसी  का  राज्य  रहेगा  ।  वहां  के  लोगों,
 के  साथ  भी  सरकार  का  तालमेल  रहना  चाहिए
 कोई  रैपर्ट  बनना  चाहिए  t  मैं  व्यूरोक्रेसी  के
 खिलाफ  नहीं  हूं,  मैं  मानता  हूं  कि  व्यूरोफ्रेसी
 गवर्नमेन्ट  का  एक  हिस्सा  है,  व्यूरोक्रेसी  के  बगैर
 कोई  भी  सरकार  नहीं  चल  सकती  है  इसलिए
 यह  विचहंटिग  का  काम  बन्द  होना  भाहिए,
 शब  बहुत  हो  गया,  भ्रव  हमे  ब्यूरोक्रेसी
 को  विश्वास  में  लेकर  सरकार  भागे  चले  भौर
 परफॉर्मेन्स  करके  दिखाये  तभी  ठीक  रहेगा  ;

 उपाध्यक्ष  महोदय,  यहां  पर  शैडयूल्ड
 कास्ट्स  के  लिये  बहुत  कुछ  कहा  गया  है,  इस-
 लिये  मैं  उन  बातों  को  दोहराना  नही  चाहता हूं
 झौर  कुछ  बातें  शैडयूल्ड  ट्राइब्स  के  बारे  में  कहना
 चाहता  हूं।  .  शेडयूल्ड  ट्राइम्स  की  हिन्दुस्तान
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 में  6  करोड़  पापुलेशन  है  मैंने  एक  सवाल
 पूछा  था  कि  इन  एरियाज  &  इरिगेशन  फैसिलि-
 टीज  कितनी  हैं  ?  उपाध्यक्ष  महोदय,  झाप
 को  सुन  कर  आश्चर्य  हाग।  कि  सारे  हिन्दुस्तान
 मैं  हरिगेशन  की  'एब्रेज  22  परसेन्ट  है,  लेकिन
 ट्राइबल  एरियाज  मे  केवल  परसेन्ट  है।  इस
 का  मतलब  है  कि  वहा  ३  रगेशन  फैसिलिटीज
 बिलकुल  नही  हैं।  मैं  ने  एजूकेशन  मिनिस्टर
 से  एक  सवाल  पूछा  -ट्राइब  न  ए  रियाज  में  कितने
 कालिजिज़  है  ?  मे  i972  के  झापड़  दिये
 गये,  जिन  के  अ्रत्सार  ट्रादबन  एरियाज  के
 अन्दर  कोई  वालिज  नही  है  -  6  करोड  की
 आबादी  में  जा  लडपिया  काजिजों  म  पढ़ती  है
 सब  जगहो  की  सबख्या  मिला  कर  0  हजार
 हैं।  मैंप्राज  श्राप  से  माग  प  रता  हु  कि  ट्राइवन
 एरियाज  में  एसेन्शियल  कमाडिटीज  के  पर-
 कैपिटा  इनकम  कन्जम्पशन  के  बारे  में  सर्वे
 कराइये,  उन  की  इकातामिक  कण्डीशन  द्रोर
 डेवलपमेन्ट  के  बारे  में  पूरा  सर्वे  होना  चाहिये  |
 मझे  उ  म्मीद  है-गृह  मंत्री  जी  को  म/लम  बगान
 ट्राइबल  एरियाज  में  एसेन्शियल  कमाडिटोज
 का  पर-फ्रंपिटा  कनन्‍्जम्पशन  सब  से  कम  है  ।
 पिछली  सरकार  ने  तीस  सालो  में  क्या  किया,
 मैं  उस  मै  जाना  नहीं  चाहता  ,  लेक्नि  श्राज
 हमारी  सरकार  से  जनता  श्रपेक्षा  करती  है
 जो  पिछडे  हुए  हैं  जो  दबे  हुए  है,  गिरे  हुए  है
 हम  उन  का  हाथ  पकड  कर  ऊपर  उठायेगे  t
 wa  नारे  बाजी  से  काम  नही  चलेगा,  कुछ  कर
 के  दिखलाना  चाहिये  ।  एक  साल  बीत  गया  है-
 आज  सोशल  श्र  इकातामिक  टेन्शन्ज  बढ़ती
 जा  रही  है,  जिस  की  वजह  से  ला  एड  शाइर
 गिरता  जा  रहा  है।  आप  प्राक 3  देते  है--  मैं

 नहीं  जानता  आप  के  आकड़े  ठीक  है  या  नही,
 लेकिन  मैं  दिल्‍ली  के  बारे  मे  जनता  हु--दिल्‍ली
 के  लोगो  मे  सेन्स-प्राप-इन्सिक्योरिटी  पैदा

 हो  गई  है।  उन  को  इस  सरकार  से  एक  हो
 शिकायत  है  कि  यहा  ला-एन्ड-भार्डर  खराब

 है,  यह  बहुत  चिन्ताजनक  बाते  है
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 उपाध्यक्ष  महोदय,  हम  तो  जेल  में  रहे  हैं  ।
 जो  लोग  गुण्डा  गर्दी  क  रने  थे,  थे  हमारे  साथ  ही
 बत्द  थे,  मैंने  उन  में  से कई  लोगो  से  पूछा  कि
 तुम  गडबड  क्यो  करते  हो  ?  उन्होंने  कहा  कि
 झब  हम  जो  गडबड  करते  हैं,  वह  वकिंग-अावर
 में  करते  है  दिन  के  श्न्दर  करते  हैं।

 We  do  not  operate  in  the  night  lke
 you  We  work  during  the  day  and  in
 the  market—the  crowded  market.
 यह  जो  कहानी  हो  रही  है-  -मै  मत्री  महोदय
 से  कहगा  कि  वे  अकड़े  देन।  बन्द  कर  दे  जौर
 लोगो  को  विश्वास  दिल।ये  कि  श्राप  यहा  के
 ला-एण्ड  इर  को  ठीक  करेगे  _  जब  तक
 यह  ठोक  नही  होग।,  तब  द ६ ह  यह।  की  सोशियो
 इकानामिक  कण्डीशन्ज  ठीक  नही  हो  गी  ।

 शा  कालिजिज  में  देखिए-नज-एण्ड
 आडर  की  क्‍या  हालत  है?  बहुत  सी  यूनी-
 बॉसिटीज़  बन्द  है,  लाठी  चार्ज  होता  है,  टीशर

 गैस  चलती  है,  वाइस  चउलर्स  के  साथ  दुव्यव-

 हार  होता  है।  हमारे  लेबर  मिनिस्टर--
 वर्मा  जी  कहते  है  कि  लेबर  की  स्थिति  पहुले  सी
 खराब  नही  है।  लेकिन  भाप  जरा  अखबारों

 के  आक डे  देखिये-उन  मे  जो  विवरण  छपता  है
 उस  को  पढ़िये  4  मेरे  एक  भाई  ने  कहा--लेबर

 यह  सब  नही  करती  है,  उस  को  बाध्य  किया

 जाता  है।  मैंमानताहू  कि  लेबर  की  जो  जायज
 शिकायते  है,  सरकार  को  उन्हे  दूर  करना  चाहिय
 लेकनि  यदि  बे  दूर  नही  होती  है,  तो  उस  का  यह्‌
 मतलब  नहीं  हैं  कि  लेबर  हो,  विद्यार्थी  हो  या

 कोई  भी  हो--बे  वायलेंस  क  t  वायलेंस  को

 किसी  भी  हालत  में  टालरेट  नहीं  किया  जाना

 चाहिये  1  लेकिन  ऐसा  सब  जगह  हो  रहा  है
 और  उस  के  लिये  जिम्मेदार--यह  ठीक  है  कि

 कांगीवाले  है,  वे  भीप्लाण्ड  क/स्पीरेसी  कर  रहे
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 लेकिन  उन  के  झलावा  भी  हुर  एक  पार्टी
 जिम्मेदार  है,  जिस  में  मेरी  पार्टी  भी शामिल
 है।  क्या  विद्यार्थी  क्या  मजदूर  हमारे  अपने
 लोग  भी  उन  में  है  ।

 Let  us  introspect  ourselves.

 इस  किये  जो  कोड  श्राफ-कण्डक्ट  बनने  वाला  है,
 प्रधान  मल्ली  जी  ने  जिस  की  घोषणा  की  है,
 मै  उस  का  स्वागत  करता  हू।  लेकिन  हमें
 अपने  घर  को  पहुले  ठीक  करना  चाहिये,  सब
 से  पहुले  श्रपनी  पार्टी  को  ठीक  करना  चाहिये  |
 हम  से  लोगों  को  बहुत  श्राशाये  थी,  इस  लिये
 जब  तक  श्रपन  लोग  ठीक  नहों  होंगे  झौर  ये

 'अलग-प्रलग  अवाजे  बोली  जाती  रहेगी  और
 हमारा  +रफमेंन्स  ठीक  नही  होगा,  तो  लोग  हमे
 क्षमा  नही  करेंगे,  कोई  भी  क्षमा  नहीं  करेगा  V

 आज  जनता  पार्टी  का  अल्टरनेटिव  क्‍या
 है,  ?  मेरे  ख्याल  से  देश  मे  जनता  पार्टी  का
 कोई  झ्रा>टरनेटिव  नही  है।  कागी  खत्म  है,
 कांग्रेस  भी  खत्म  है,  आज  जबता  पार्टी  का
 आन्टरनेटिव  अनार्की  शौर  के-घ्रास  है,-इस
 के  झलावा  कुछ  नही  है।  हमारी  इस  चीज
 के  लिए  जिम्मेदारी  है  कि  हम  एकोनोमिक
 परफार्मेन्स  दें  , हम  सोशल  परफार्मेंस  दें  t
 (व्यवधान)
 Their  89898  are  gone;  they  are  frus-

 trated  politicians  Interruptions)
 MR.  DEPUTY-SPEAKER;  Let  him

 continue.

 श्री  कबंर  लाल  गुप्त  :  इसलिए  मैं  यह  कहन
 चाहता  हूं  कि  जनता  पार्टी  के  ऊपर  बहुत  ज्यादा
 जिम्मेदारी  है  भ्रौर  भगर  हमारे  नेता  समय  पर
 नहीं  जागे,  तो  टीक  नहीं  होगा  ।  एक  साल  बीत
 गया  है  भर  एक  साल  बहुत  होता  है  भौर  इस  में
 हमने  कुछ  काम  नहीं  किया  1  भ्रगर  भव  हम  कुछ
 काम  नहीं  करेंगे  तो  मुझे  क्षमा  कीजिए,  प्राने
 काली  नसल  हमें  क्षमा  भहीं  करेंगी,  इतिहास

 सिखने  बाले  हमें  क्षमा  नहीं  करंगे  ।  जनता
 ने  हमें  एक  भौका  दिया  है।  हम  एरजामिनेशन

 में  बैठते  है  भौर  भगर  33  प्रसेम्ट  भाग्स  भी
 ले  लिये,  तो  पास  हो  जाते  है  लेकिन  जनता  पार्टी
 को  33  परसेन्ट  माक्स  नहीं  चाहिए।  जनता
 पार्टी  से  लोगों  ने  प्रपेक्षा  भी  ज्यादा  की  है  क्योंकि
 जिस  प्यार  और  म्‌ हब्ब  त  के  साथ  जनता  पार्दी
 को  लोगों  ने  जितवाया  था,  कामयाब  करवाया
 था,  वे  चाहते  है  कि  जनता  पार्टी  33  परसेन्ट
 माक्स  न  ले  बल्कि  उस  को  75  पर  सेन्‍्ट  मार्क्स
 लेने  चाहिए,  उस  को  डिस्टिंक्शन  के  साथ  आना
 चाहिए  लेकित  अनफाचुनेटली  यहां  तो  33
 परसेन्ट  मार्क्स  के  भी  लाले  पड  गये  है।  यह
 वानिंग  समझ्िये  अपनी  पार्टी  क ेलिए  शौर  यह
 देश  के  हिंत  में  है  a  पार्टी  तो  झ्ाती  है  ब्रौर
 जाती  है  ले  किन  देश  की  यह  माग  है  कि  जब  तक
 हुम  अपने  श्राप  को  ठीक  नही  करेगे,  तब  तक
 कुछ  नहीं  होगा  ।  हम  देश  के  साथ  विटरंअ्रल
 नही  करेगे  ऐसा  हमे  निश्चय  करना  चाहिए  |

 एक  चीज  रिजर्वेशन  के  बारे  में  कहना
 चाहता  हू  ।  बैकवर्ड  कलासेज  के  लिए  रिजवेशन
 का  एक  नारा  बिहार  में  उठाया  गया।  मुझे
 नही  मालूम  क्‍यों  उठाया  गया  और  उस  से  कितना
 फायदा  होगा  ?  म॒श्किल  से  दो  तीन  हजार
 पोस्टें  एक  साल  में  सर्विसेज  में  निकलती  होगी  ।
 उस  मे  से  श्रगर  श्राप  उतता  रिजव शन  उन  लोगों
 के  लिए  कर  लें,  तो  कितना  कुछ  हो  जाएगा  लेकिन
 मैं  यह  समझता  हूं  कि  सोसाइटी  को  तोड़ने  की
 एक  शुरुप्रात  कर  दी  गई  है।  मैं  कहता  हूं  कि
 केबल  बिहार  का  ही  यह  सवाल  नही  है।  ग्राज
 हर  जगह  पर  इस  बात  की  चर्चा  है।  अगर
 आप  गरीब  झ्रादमी  की  मदद  करना  चाहते  हैं
 तो  गरीब  किसी  भी  बिरादरी  का  क्यो  न  हो
 श्र  कही  भी  क्‍यों  न  हो,  उस  की  आप
 मदद  कीजिए,  तो  ठीक  होगा,  लेकिन  श्रगर
 ग्राम  यह  कहे  कि  एक  हजार  रुपये  वाला  कोई
 आदमी  किसी  एक  जाति  का  है  तो  उस  को
 मदद  दी  जाए  झौर  उतने  रुपये  वाला  श्रगर  किसी
 दूसरी  जाति  का  है,  तो  उस  के  पेट  में  रोटी  न
 जाए  तो  यह  ठीक  नहीं  होया,  तो  मेरी  ग्राप  से
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 [भी  कंबर  लाल  गुप्त]
 पह  प्रार्थना  है  कि इस  तरह  का  कोई  कदम  इस
 सरकार  को  नहीं  उठाना  चाहिए  जो  एक  कास्ट

 को  दूसरी  कास्ट  के  साथ  लड़वाएं

 aft  रुप  नाथ  सिंह  यादव  (प्रतापगढ़):
 जनता  पार्टी  के  मेनीफेरटों  में  रिजर्वेशन  की  बात
 कहीं  गई  है

 sit  कबर  लाल  गुप्त  :  जनता  पार्टी  ने
 बेकवर्ड  क्लासेज  एकोनोमिक  भाधार  पर  कहीं
 हैं।  प्राप  ने  जो  यह  कहा  है  कि  यह  आप  का
 कहना  होगा  लेकिन  मेरा  कहना  यह  है  कि  यह
 एकोनामिक  बैसिस  पर  होना  चाहिए

 मैं  मंत्री  महोदय  से  यह  भी  कहूंगा  कि  मीसा
 झाप  ने  वापस  कर  लिया,  तो  ठीक  किया  है।
 यह  हमारा  कमिटमेंट  था  लेकिन  जिस  तरह
 ला  एण्ड  आडेर  डिट्रियोरेट  हो  रहा  है  उस  के
 लिए  आप  को  कुछ  सख्त  कदम  उठाने  पड़ेंगे  t
 मेरा  कहना  तो  यह  है  कि  सब  पार्टियों  के  नेता
 मिल  कर  एक  कोड  झाफ  कन्डक्ट  बनाएं  झौर
 उस  पर  अमल  हो  और  एक  ऐसा  कानून  बनाएं
 जैसा  कि  यू०  पी०  में  प्रनडिजायरेबिल  सोशल
 एलिमेंट  से  निपटने  के  लिए  सख्त  कानून  है  ।
 यू०  पी०  का  जो  कानून  है,  वह  कानून  दिल्‍ली
 से  लागू  कीजिए,  क्योंकि  दिल्‍ली  की  जिम्मेदारी
 डाइरेक्टली  भाप  की  है  7  बाकी  जो  दूसरी
 स्टेटस  हैं,  उन  की  चाहे  झ्राप  की  मोरल  जिम्मेदारी
 हो  ।  जब  तक  श्राप  कोई  सख्त  कानून  नहीं
 बनाते  तब  तक  केवल  फिलोसोफिकल  बातों  से
 काम  चलने  वाला  नहीं  है।  इसलिए  मैं  मांग
 करता  हूं  कि  सरकार  सब  पार्टीज  के  साथ  मिल
 बैठ  कर  कोई  सख्त  कानून  प्रिबेंटिक  टाइप  का
 कानून  बनाए,  जो  केवल  भ्रनडिजायरेबिल
 एलिमेंट्स  के  लिए  हो  ।  भ्रगर  इस  तरह  का
 कोई  कानून  भाष  बनाएंगे,  तो  सारे  देश  का  शाप
 को  समर्थन  मिलेगा  ।

 झाखिर  में  मैं  गवर्नर्स  की  बात  कह  कर  बैठ
 रहा  हूं  ।  उपाध्यक्ष  महोदय,  ए०  झार०  सी०
 की  रिकमण्डेशंस  हाउस  के  सामने  हैं  :  उसमें
 है  कि  हमें  एक्सपीरियस  भादसियों  को  एड-
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 मिनिस्ट्रेशल  में,  पछ्लिक  लाइफ  में  झपोइंड  करना
 चाहिए  ।  लेकिन  एक  बार  जो  झपाइंट  हो
 गया  तो  उसको  एक्सटेंशन  नहीं  देना  चाहिए
 यह  ए०  झार०  सी०  की  रिकमण्डेशन  हैं।  जब
 हम  उधर  बैठते  थे  तो  कहा  करते  थे  कि  इस
 सब  के  लिए  गाइड  लाइंस  होनी  चाहिए,  रूप
 रेखा  होनी  चाहिए  कि  कब  किस  को  मिनस्ट्री
 में  लाना  है,  कहां  फिक्स  करना  हैं,  कब  सस्पेंड
 करना  है।  वहां बैठ  कर  हम  यह  मांग  करते  थे।
 इसलिए  मैं  चाहता  हूं  कि  ये  जो  गवर्नेंस  हैं  इनके
 बारे  में  क्लीयरकट  गाइड  लाइंस  होनी  चाहिएं  +

 इन  शब्दों  के  साथ  मुझे  ग्राशा  हैं  कि  इसः
 पर  सरकार  विचार  करेंगी  भर  आने  वाले  4
 सालों  में  लोगों  की  झ्राशाशों  को  पूरा  करेगी
 झौर  जो  वायदे  हमने  उनसे  किये  हैं  उनको  पूरा
 कर  के  हम  लोगों  के  सामने  जायेंगे  तभी  ठीक
 होगा  t

 इन  शब्दों  के  साथ  में  इन  मांगों  का  समर्थन
 करता  हूं  ।

 भरी  कंशबर/व  घोंडग  (तांदेड)  सदर
 साहब,  मैं  इस  मांग  पत्र  पर  कुछ  भ्रपती  राय
 कहना  चाहता  हूं  मुझे  शक  है  कि  हिन्दुस्तान
 के  अन्दर  सेंट्रल  गवर्नेमेट  है  या  नहीं  है.  मेरी
 राय  में  पिछले  22  सालों  से  यहां  पर  सेंट्रल,
 गवर्नमेंट  नहीं  है  भ्रगर  है  तो भंघी  है,  बहरी
 है,  गूंगी  है  ।  महाराष्ट्र  भौर  कर्नाटक  राज्य"
 के  बेलगांव,  कारवाड़,  निमाणी,  भालकी,
 सन्तपुर  भादि  के  दस  लाख  मराठी  लोग  इन्साफ
 की  मांग  22  साल  से  कर  रहे  हैं।  यह  मांग  वे
 बहुत  समय  से  कर  रहे  हैं  भौर  उन्होंने  इसके
 लिये  बहुत  सी  कुर्बानी  भी  की  है  उन्होंने  सब
 किस्म  की  कुर्बाती  की  है  चुनावों  के  प्रस्वर  भी
 उन्‍होंने  इस  बात  को  साबित  कर  दिया  है  कि
 हमारी  यह  मांग  कसी  जायज  है  लेकिन
 उन  लोगों  को  अभी  तक  इंसाफ  नही  मिला  है।
 सदर  साहब,  मैं  गुजारिश  करूंगा  कि  22  सालों
 की  मांग  के  बाद  भी  उन्हें  इंसाफ  नहीं  मिल
 रहा  है।  मैं  सरकार  से  पूछना  चाहता  हूं  कि
 आखिर  उन्होंने  कौन-सा  भ्रुनाह  किया  है?
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 पाठस्कर  फार्मूले  के हिसाब  से  उन  लोगों  को
 इंसाफ  देना  बहुत  जरूरी  है।

 सदर  साहब  सेंट्रल  गवर्नमेंट  का  कहना  है
 कि  अगर  दोनों  राज्यों  में  आपस  में  यह
 मसला  तय  हो  जाए  तो  बहुत  अच्छा  है  1  मैं
 आपसे  गुजारिश  करता  हूं  कि  भ्रगर  दोनों  राज्यों
 में  यह  मसला  हल  नहीं  होता  है  तो  सेंट्रल  गवर्ने-
 मेंट  का  यह  फर्ज  है  कि  वह  इस  मसले  को
 हल  करे  आप  पंजाब  शौर  हरयाणा  के
 मसले  को  हल  कर  सकते  हैं  लेकिन  श्राप  महा-
 राष्ट्र  और  कर्नाटक  के  बाऊण्डरी  डिस्प्यूट  को
 हल  नही  कर  सकते  है  ।  मुझे  इस  बात  का
 बहुत  भ्रफसोस  घौर  गम  है  t  मैं  पूछना  चाहता
 हूं  कि  श्राप  को  इसके  लिये  कितने  लोगों  की
 कुर्बानी  की  जरूरत  है  ?  कितने  शहीद  चाहिये  ?
 इसलिये  मैं  सरकार  से  गुजारिश  करूंगा  कि
 इस  मसले  को  जल्दी  से  हल  किया  जाए  न्याय
 के  झ्राधार  पर  हल  किया  जाये  ।

 सदर  साहब,  ला  एण्ड  आाडेर  का  मसला
 है  ।  आजकल  लोगों  मे  यह  भावना  है  कि  यह
 सरकार--जनता  पार्टी  की  सरकार  1

 Government  of  the  Janata  by  the  lathi.
 charge,  tear-gas  and  firing  and  for
 the  capitalists,

 इसका  इलाज  कया  है  ?  मै  भापसे  कहता  हूं  कि
 आजकल  गरी+  दलित  हरिजन  समाज  पर  जो
 प्रन्याय  हो  रहे  ह ैउसको  भापको  दूर  करना

 होगा  ये  भ्रन्याय  कैसे  होते  हैं  कौन  करता  है  ?
 जब  तक  इस  देश  मे  से  हिन्दुइज्म  में  से  भ्राप

 श्राह्मणवाद  को  खत्म  नहीं  करते  है  तब  तक
 ये  भ्रन्याय  दूर  नहीं  हो  सकते  हैं  महात्मा
 गाँधी  बोले,  विनोबा  जी  बोलते  हैं,  दुनिया
 के  शौर  भी  सन्त  बोलते  हैं  लेकिन  किसी  ने

 हिन्दुइज्म  में  से  जाह्मणवाद  को  खत्म  करने
 की  बात  महीं  कही  सभी  ने  वर्णाश्रम  धर्म
 का  पुरस्कार  किया  किसी  ने  हिन्दुइण्म  में
 बर्णाश्रम  को  खत्म  नहीं  किया  दशावतार

 हुए  मगर  कोई  ऐसा  अवतार  नही  ह्भा  जिसने

 कि  वर्णाश्रम  से  दलितों  को  मुक्ति  दी  हो  ।
 (ध्यवश्नान)  राम  राज्य  कहा  जाता  है  सेक्नि
 राम  राज्य  में  तो  राम  ने  ही  शंजुक  को  खत्म
 किया  शंबुक  शूद्र  था  उसे  तपस्या  का  भ्रधि-
 कार  नहीं  था  1  लिहाजा  यह  बुनियादी  बात  है
 जब  तक  श्राप  इसे  खत्म  नहीं  करते  हैं  तब
 तक  दलितों  की  विषमता  भ्रस्पुश्यता  दूर  नहीं
 हो  सकती  है।  भाप  बड़े  बड़े  वाइल्‍ड  एनीमल्स
 के  लिये  भ्रभयारण्य  स्थान  सुरक्षित  करते  हैं
 उनका  प्रिजर्वेशन  करते  हैं  भ्रगर  कोई  उन्हें
 मारता  हैं  तो  उसके  खिलाफ  कार्यवाही  करते
 हैं।  लेकिन  झाप  दलित  समाज  की  रक्षा  के
 लिये  कोई  कार्यवाही  नहीं  करते।  मैं  पूछना
 चाहता  हूं  कि और  कितने  सालों  तक  इन  पर
 नाजायज  दबाव  डाले  जाते  रहेंगे,  इन  पर  सख्ती
 की  जाती  रहेगी,  उत  पर  एमर्जेंसी  लागू  रहेगी?
 झगर  एंसा  होता  रहा  तो  एक  दिन  आयेगा
 जब  वे  दलितस्थान  की  मांग  करेगे  v  इस  की
 जिम्मेदारी  झाप  पर  होगी,  सब  पर  होगी  ।

 अस्पृश्यता  की  जड़  रख  कर  वह  नहीं  जायेगी।

 सदर  साहब  जो  नव  बौद्ध  हैं,  जो  हिन्दु-
 इज्म  से  बाहर  जाना  चाहते  है,  क्‍योंकि  हिन्दु-
 इज्म  में  इंसान  ध्रौर  कुत्ते  म ेफर्क  नहीं  किया
 जाता  है,  जो  महज  हिन्दुइज्म  के  खिलाफ
 बगावत  करना  चाहते  है,  उनकी  सहुलियतें
 झाप  कम  करते  हैं.  उनको  भाप  खत्म  करते  हैं।
 मैं  श्राप  से  गुजारिश  करूंगा  कि  झाप  उनकी

 सहुलियतें  बन्द  न  करें,  उनको  देते  रहें,  इसी
 तरह  जो  इकोनोमिक  बेकबर्ड  बलास  है
 उनको  बिना  किसी  मजहब  या  जाति  को  समझें

 हुए  सभी  सहुलियतें  मिलनी  चाहियें।

 नौकरियों  के  सिलसिले  में  मैं  कहता
 जाहता हूं  कि  सीलिंग  की  इसमें  जरूरत  है।
 दो  तीन  व्यक्तियों  को  किसी  फैमिली  में
 झगर  नौकरी  मिल  जाती  है  तो  उस  फैमिली

 में  कसी  और को  नौकरी  नहीं  मिलनी
 चाहिए n  नौकरियों  के  मामले में  भी  सीलिय

 की  सख्त  जरूरत  है।  साथ  ही  जिसके पास
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 जमीन  है,  कोई  बिजिनैस  है,  कोई  धंधा  है,
 उसकी  फैमिली  मे  भी  किसी  को  नौकरी  नही
 देनी  चाहिए  ।  जिसके  पास  कुछ  नहीं  उसको

 प्रीफ्रेस  नौकरी  के  मामले  मे  दी  जानी  चाहिये  ।

 हमारे  सुरक्षा  मती  श्री  जगजीवन  बाबू
 दलित  समाज  के  है  इसकी  मुझे  खुगो  हे  बह
 मुल्क  की  सेवा  कर  रहे  है  ।  मुल्क  को  ग्र।ज।दी
 की  हिफाजत  वह  करते  है।  लेकित  हिन्दुस्तान
 में  जो  दलित  लांग  है  बह  उनकी  हिफाजव  नहीं
 कर  सकते  है,  इसका  मझे  गम  जौर  रज  है
 'डिकेस  मिनिस्टर  होने  के  नाते  क्यो  वह  उनकी
 हिफाजत  नहीं  कर  सकते  है  यह  मैं  नही  कह
 सकता  ह  t  यह  है  हिन्दु  धर्म  का  बित  महाराष्ट्र
 में  एमरजेसी  के  दो  रान  बहुत  ज्यादा  अत्याचार
 हुए  हे  ।  लोगो  को  कनफर्मेशन  ज्ाईर  नहीं
 दिय  गये  ।  बूढ़ों  को  गिरफ्तार  किया  गया  ।
 गिरफ्तारी  के  दौरान  भ्रण्डरटेकिग्ज  देने  के  लिये

 *कौगो  को  मजबूर  किया  गय।,  उन  पर  दबाव
 डाले  गय  ।  हम  पर  भी  बहुत  सख्तिय,  हुईं
 जब  हम  जेल  मेथे  -  प्रहमइनगर  के  राहुडी
 नामक  एक  गरीब  इन्सान  ने  शाह  आयोग  के
 दफ्तर  के  अन्दर  जहरीला  पदार्थ  खा  कर  प्रात्म
 हत्या  कर  ली  ।  उस  पर  और  उसकी  औरत
 पर  नाजायज  दबाव  एमरजैसी  में  डाला
 गया  था  tv  उसकी  औरत  के  साथ  पुलिस  ने
 बलात्कार  तक  किथ।  था,  जबरदस्ती  की
 नसजन्दी  हुई  ।  यह  उत्ती  एक  की  कहानी  नहीं
 है । घोर  भी  बहुत  से  ऐसे  केत  हो  चुके  है
 तब  श्री  शकर  राव  चन्हाण  वहा  के  मुख्य
 मत्री  हुआ  क  रते  थे  ।  उतर  सब  केसिस  की  तहकी-
 कात  होना  बहुत  जरूरी  है,  क्‍या  हुआ  इसका
 पता  लगाया  जाना  चाहिए  t  बह  एक  पार्टी
 छोड  कर  किसी  दूसरी  पार्टी  मे  भ्रा  गए  हो  तब
 भी  उनको  साफ  नहीं  किया  जाना  चाहिए  1
 उनको  इन  ज्यददतियों  के  लिए  सजा  अवश्य
 होनी  चाहिये  i  यह  मेरी  भ्राप  से  माग  है।  जिन
 बूडढ़ो  को  जेलो  से  बन्द  कर  दिया  गया  भा  उन
 मे  से  कइयों  की  मृत्यु  तक  हो  गई।  ये  सब  चीजें
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 जो  हैं  इनकी  जाच  होगी  चाहिए  भौर  उनके
 अगर  वह  दोषी  स/बित  हो  जाते  हैं  तो  सजा
 होनी  चाहिए  tv

 मैं  यह  भी  कहना  चाहता  हूं  कि  जेलों  के
 श्रन्दर  सुधार  करना  भी  बहुत  जरी  है  श्रौर
 इस  तरफ  झ्रापका  ध्यान  जाना  चाहिए,
 क्योकि  जेल  के  कानून  बहुत  पुराने  हैं  ।
 पुलिस  वालो  को  सगठत  बनने  को
 आजादी  होनी  चाहिए।  उतको  कम  से  कम
 ाद  दित  को  छट्टी  तो  मित्रनों  हो  चाहिए
 उतका  मुह  और  उनकी  शराब  आपने  बाच
 रखी  है  ।  उनकी  बोनतने  की  झाज।दी  होती
 गवाहिए.  |  वे  अपने  संगठत  बना  सके  इसको
 उनका  झाजा।दी  होनी  चाहिए।  उनके  मुह
 पर  पेट  पर  पढ़ा  I

 एक  हमारे  देश  में  पव्रतार  ग्राश्रम  है  यह
 पवनार  प्राश्रम  है  या  देवनार  श्रावम  है  इसको
 भी  झप देखें  |  मै  तो  कहपा  कि  यह  कन
 खाना  है  ।  वम्बई  के  देवतार  कत्ल  खाता
 है।  पंबनार  और  देवनार  में  नार  मुसतम  ता  है
 नारी  की  महिमा  प्रापतकाल  में  सभी  ने  देखी
 है  ।  प्रापातकाल  को  यहा  के  महान  णजासकीय
 सन्त  ने  अभ्रवुशासन  पर्व  की  सज्ञा  दी  थो।
 उन्होने  एमरजैपी  को  अपना  ग्राशोर्बाद  दिया
 था  |  ऐसा  कर  के  सौतीनाथ  ने  बहुत  बड़ा
 गुनाह  किया  शौर  डिक्टेटर  इंदिरा  गांवों
 के  हाथ  मजबूत  किए  ।  उन्हें  ग्राशीर्वाद  दिया
 इस  जब  जगवत  महात्मा  ने  गो  हत्या  बन्दी  के
 लिये  तो  श्नशन  किया  और  इसके  बारे  में
 कानून  पास  करवाने  को  सलाह  दी  लेकित
 इस  शासकीय  सन्त  ने  दलित  हत्या  भौर
 मानव  हत्या  बन्दी  के  लिये  कभी  अझनशन  नही
 किया  ।  वह  वर्णाश्रम  धर्म  का  पक्षपाती  हैं
 और  अस्पृश्यता  को  वह  कायम  रखना  चाहते
 हैं  -  वह  हिन्द  धर्म  के  प्रहरी  अपने  भाप  को
 कहते  हैं  ।  इन्होने  राष्ट्रपति  को  सन्देश  दिया
 कि  सनातन  धर्म  पर  चलो  शर  उसका
 आचरण  करी  ।  हर  मंत्री  भौर  राष्ट्रपति  को
 इस  महाराज  के  शरण  स्पर्श  किये  अगैर
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 सम्तोष  ही  नहीं  मिलता  ।  यह  भ्रजीब  बात  है।

 मैं  कहूँगा कि  ऐसे  ढोंगी  महाराज  के  खिलाफ

 भी  तहकीकात  का  होना  बहुत  जहरी  है  ।  इस
 झाश्रम  के  खिलाफ  तहकीकात  करके  उसको
 सजा  देनी  चाहिए  1  मैंने  उसको  नाशिक  रोड़  से

 टूल  जेल  से  कई  पत्र  लिखे  शौर  प्रायश्चित
 करने  के  बारे  में  लिखा  था  t  मैं  गवनेमेंट  से  भी
 मांग  करता  हूं  कि  इस  ध्ाथम  के  खिलाफ
 और  आचार्य  भावे  के  खिलाफ  कार्रवाई  वह
 करें  ।

 चम्बल  की  खारों  में  जो  बड़े  बड़े  डाकू
 थे  उन  लोगों  ने  शरणागत  के  नाम  पर,  उनके
 विचार  बदल  गये  हैं,  इस  ताम  पर  जो  माफी
 पाई  है  भ्रौर  जो  भ्रापने  उनको  माफ  कर  दिया
 है  ऐसा  करके  श्रापने  हिन्दुस्तान  और  दुनिया
 को  उल्लू  बनाया  है।  झा०  विनोबा  भावे  का
 ढोंग  है।  बड़े  बड़े  गूडों  को,  डाकुओों  को,  खूनियों
 को  तो  भ्राप  जय  जगत  बाबा  के  कहने  पर
 माफी  देते  हैं  लेकिन  जो  घोर  गरीबी  में  रह  रहे
 है,  या  जो  पाकेट  मार  हैं,  छोटेमोटे  गुनहगार
 है,  उनको  श्राप  सजा  देते  हैं।  ये  चाह  शरणागत
 बिनोबा  भावे  जी  के  सामने  था  जय  प्रकाश  जी
 के  सामने  जाये  शौर  प्रायश्चित  करने  के  लिये
 तैयार  भी  हों  तो  भी  इनको  माफी  नही  मिलती
 है,  ये  चाहे  कहे  कि  उनके  विचार  बदल  गए
 है  लेकिन  उनको  माफी  नहीं  मिलती  है।  जय
 प्रकाश  जी  के  लिये  मेरे  दिल  में  बड़ी  इज्जत
 है,  आदर  है  |  लेकित  मैं  यह  कहना  चाहता  हूं
 कि  यह  धंधा  झब  बन्द  होना  चाहिए,  यह  ढोंग
 अब  बन्द  होना  चाहिए  यह  ठीक  नहीं  है  ।
 झाचारयं  विनोबा  भावे  जौर  ऊय  प्रकाश  जी  का

 यह  तमाशा  बन्द  करना  चाहिए  ।

 महाराष्ट्र  में  कई  स्वतन्त्रता  सेनानियों
 की  अभी  तक  मदद  नहीं  को  गई  है  भौर  जो

 शहीद  हुए  थे  उनके  रिश्तेदारों  को  भी  कोई
 मदद  नहीं  दी  गई  है।  निजामी  हैदराबाद  राज्य
 के  खिलाफ,  लिजामशाही  के  खिलाफ  जिम्होने
 बगावत  की  भौर  शहीद  हुए  उनके  रिश्तेदारों
 को  भी  तक  कोई  मदद  गही  मिली  है,  यह
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 बड़े  ही  भ्रफसोस की  बात  है।  मेरे  प्रपने गतन
 में,  मेरे  भपने  ताल्लुक  के  झम्दर  कलहाड़ी
 यांव में  35  लोग  शहीद  हुए  थे  1  उन  बों
 को  जला  कर  रज़ाकारों  ने  खाक  किया  था  tv
 लेकिन  उन  लोगों  को  भ्रभी  तक  एक  नए  पैसे
 की  मदद  नहीं  मिली  है।  यही  हाल  तेलकी,
 बड़गांव,  एड़ी  कापसी  वर्गरह  का  है  जहां  लोगों
 ने  कुर्बानियां  दीं,  बरबाद  हुए  शौर  उनको  भ्रभी
 तक  प्राप  मदद  नहीं  दे  सके  हैं,  यह  बड़े  ही
 भ्रफतोस  की  बात  है  ny  मैंने  होम  मिनिस्टर
 साहब  को  3  जुलाई  1977  को  एक  पत्र
 लिखा  था  इन  लोगों  की  मदद  करने  के  बारे
 में  ।  उनके  उप  सचिव  का  उत्तर  मुझे  26
 नवम्बर  977  को  मिला  था।  इसको  देने  में
 उनको  पांच  महीने  लग  गए  ।  हूं।म  मिनिस्टर
 साहब  को  दस्तखत  करने  तक  का  बबत  नहीं
 मिलता,  मदद  देने  की  बात  तो  दूर  "ही  1  मैं
 चाहता  हूं  कि इस  तरफ  झापका  शीघ्र  ध्यान
 जाना  चाहिए  tv  यह  कौन  सी  बात  है  ?  प्रभी
 तक  उनको  इंसाफ  न  मिले,  जनता  राज  भाने
 के  बाद  भी  यही  हाल  जारी  है  1

 इसके  बाद  सदर  साहब,  दो  एक  बातें
 जौर  कहना  चाहता  हूं  ।  काल  पात्ष  के  जो
 कागजात  थे  वह  गायब  हो  चुके  है  ।  जो  गुनह-
 गार  है  उनके  खिलाफ  कार्यवाही  की  जाय  tT
 इसी  तरह  से  947  में  लायक  झ््ली  साहब
 हैदराबाद  के  चीफ  मिनिस्टर  भाग  गये
 उनका  केस  हुआ,  उसके  झम्दर  कौन  कौन  थ,
 उन्हें  बया  सजा  हुई  इसके  बारे  में  प्रभी  तक
 हमें  भालम  नहीं  है  |  श्री  डी०  एम०  देशमुक्ष
 हैदराबाद  के  साव+कर  समझे  जाते  थे,  और
 बी०  एम०  देशमुख  ने  इनके  नेताव के  भ्रदर
 1952-53  4  मिनिस्ट्री  कांस्प्रसी  की  थी

 जिसके  अनुसार  नेहरू  जी  से  लेकर  सरदार
 पटेल  तक  के  लोगों  को  मारने  की  साजिश
 थी  मक्‍्ठमा  चला।  मगर  वी०  एम०  देशम
 को  दोबारा  वायरलंस  इंस्पेबटर  की  हैसियत  से
 मौकरी  पर  रखा  गया,  बहू  इंगलेड  गया  भौर  वहां
 का  नागरिक  बन  कर  रह  गया।  उस  केस  के
 बारे  में  क्‍या  ह््भा  किसी  को  कुछ  पता  नहीं, है
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 डान  प्रस्वेदकर  के  मरने  के  जाए  इनक्यायरी
 कमेटी  मुकरेर की  गईं  1  उसकी  जांच  क्‍या
 हुई  मह  भी  हमें  मालूम  होता  भाहिए  ।

 इसके  बाद  छत्तपति  शिवाजी  महाराज,
 महात्मा  बश्वेश्वर,  महात्मा  ज्योति  राव  फूले,
 Blo  उ्स्‍म्बेदकर,  महाराणा  प्रताप  की  जगन्‍्ती
 के  दिन  या  पुष्य  तिथि  के  दिन  छुट्टी  होनी
 चाहिए  ।  मेरा  झापसे  निवेदन  है  कि  सरकार
 को  यह  जरूर  छुट्टी  घोषित  करती  चाहिए  t
 इस  बारे  में  मैंने  शासन  को  निवेदन  देकर  सवाल
 पूछ  कर  मांग  की  है।

 आखिर  में  यह  कहूंगा  कि  एक  साल  का
 कारोबार  देखने  के  बाद  बड़ा  भ्रफसोस  मालूम
 होता  है  t  आप  हमारे  दोस्त  जरूर  है,  भ्रगर
 दोस्त  होने  के  बाद  जनता  की  मांगे,  इन्साफ
 की  मांगें  पूरी  नहीं  हुईं,  चाहे  वह  स्वतन्त्रता
 सेनानियों  की  मागे  हों  या  शहीदों  के  बारे  में
 हो,  अगर  उनको  इन्साफ  नहीं  देते  तो  तबदीली
 का  क्‍या  मतलब  है  ?

 एक  झादमी  भ्रपनी  शझौरत  से  परेशान  था,
 उसकी  श्नौरत  उसको  हमेशा  तकलीफ  देती
 थी,  आखिरकार  शोरत  की  तकलीफ  से  वह  मर
 गया  और  भूत  बन  गया  a  भौर  कई  लोग  भूत
 बने  :  उनकी  कानफरेस  हुई  वह  बोले
 कैसे  काम  चलेगा  ?  भूतों  की  तादाद  बहुत
 कम  हो  गई  है  ।  क्या  करना  चाहिये  -  भ्ाखिर
 में  तय  हुमा  कि  शादी  मनानी  चाहिए  t
 रिजोल्यूशन  पास  हो  गया  भूतों  की  शादी  हुई  t
 शादी  के  बाद  सुहाग  रात  भागी,  बड़ी  खुशी
 हुई  ।  जब  बह  परदा  उठाता  है  तो  देखता  है
 कि  जिस  औरत  के  लिये  बहू  मरा  था  थही
 औरत  उसके  सामने  थी।  हनीमून  के  बगैर
 वह  गिर  पड़ा  ।  यही  हालत  है  कांग्रेस  गवर्ममेंट
 मे  लोगों  को  तकलीफ  दी,  बरबाद  किया,
 जम्हूरियत'  को,  भाजादी  को  खत्म  किया,
 झाजादी  को  दीमक  लग  गई,  लोगों  को  इसम्पोर्टेंट
 जताया,  दलितों  पर  भत्याचार  हुए  ।  इसके
 ाद  जनता  ने  प्यापको  हुकूमत  मे  भेजा  ।
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 लेकिन फिर  यही  चीज  चल  रही  है।  तो  पहली
 गव्भमेंट  तो  थी  :

 Government  of  tne  Congresg  by  the
 permanent  civil  servants  for  the
 capitalists.  ,  ००५५  «

 इसके  बाद  की  सबन॑मेंट  है  :
 Government  of  the  Janta  by  the
 R.  $  Ss  for  the  capitalists.
 झगर  यह  बीज  है  तो  दुनियां  की  कोई  ताकत
 आपके  गुनाह  माफ  नहीं  कर  सकती  है।  इस
 लिये  आजादी  सब  की  भ्रगर  है  तो  भ्राजादी
 पर  जिन  मुट्ठी  भर  लोगों  की  मोनोपली  है
 उस  मोनोपली  को  हटाना  चाहिये  t  जो
 झाजादी  झोपड़ी  और  देहात  तक  नहीं  जा
 सकी  उसको  झापको  वहां  तक  पहुंचाना
 पड़ेगा  ।  भ्राजादी  ही  गुलाम  बनाई  गई  है,
 उसे  फिर  से  आजाद  करना  जरूरी  है  1

 सीमा  विवाद  के  बारे  सें  भी  कुछ  कहना
 है  ।  बेलगांव,  कारबाड,  नेपानी,  मालकी,
 संतपुर,  औराद,  हुमनाबाद  के  लोग  इसाफ
 चाहते  है  ।  मैने  इस  बारे  मे  सवाल  भी  किया  t
 22  साल  तक  इनको  जगली  र  जानवर

 समझ  कर  जो  तकलीफ  दी  जा  रही  है  वह  बडी
 गलत  बात  है  t  पातस्कार  फौरमूले  के  हिसाव
 से  उनको  इन्साफ  दिया  जाय  शौर  मराठी
 बोलने  वालों  पर  जो  नाइनसाफी  हो  रही  है
 उसको  दूर  किया  जाय

 MR.  DEPUTY-SPEAKER:  Now  Dr.
 Sushila  Nayar.

 SHRI  0.  V.  ALAGESAN:  (Arko-
 nam):  May  I  make  a  request?  Some
 of  the  Members  were  called  yesterday
 and  they  were  not  present.

 MR,  DEPUTY-SPEAKER;  The  ques
 tion  doeg  not  arise.  Your  name  is
 llth  in  your  party  list,  Hardly  three
 or  four  of  your  party  members  will
 be  called.  Therefore  the  question  do-
 eg  not  arise  at  all,

 Now,  Dr.  Sushila  Nayar.
 SHR]  O,  प्र.  ALAGESAN:  We  have

 been  waiting  here..
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 MR,  DEPUTY-SPEAKER:  What  to

 do?  If  we  gef{  30  names  and  yeu  wait
 fwhat  am  I  to  do?  You  must  manage
 ‘with  your  whip.

 Now;  Dr.  Sushila  Nayar.

 Sto  सुशील  नायर  (झांसी)  :  उपाध्यक्ष

 जी,  गृह  मंत्रालय  की  मांगों  के  समथन  में  मैं

 खड़ी  हुई  हूं,  और  इस  सिलसिले  में  मैं  दो;  चार

 बातें  चौधरी  साहब  के  सामने  रखना  चाहती
 थी।  मुझे  खेद  है  कि  उनका  स्वास्थ्य  अच्छा

 नहीं  है।  मैं  सबसे  पहले  ईश्वर  से  प्रार्थना  करती

 हूं  कि  वह  शीघ्रातिशीघ्र  पूर्णतः  स्वस्थ  होकर

 हमारे  बीच  भें  वापस  अय  |  उसके  साथ  ही
 साथ  मैं  यह  कहना  चाहती  हूं  कि  अभी  अभी

 दो,  चार  बातें  कुछ  ऐसी  कहीं  गई
 जिनसे  मुझको  बहुत  चोट  लगी।  बहुत

 दुःख  हुआ  ।  मैं  समझती  हूं  कि  कुछ
 बाते  ऐसी  हैं,  जिनके  लिए  हमें  परेशान  होना
 और  उनके  प्रति  अपनी  परेशानी  व्यक्त  करना

 उचित  भी  है  और  आवश्यक  भी  है  ।  मगर

 इस  बात  में  हम  विनोवा  जी  और  जथप्रकाशजी

 को  भी  लपेट  लें,  जिन  डाकुओं  ने  आत्म-समपंण

 किया,  खवको  हम  पाकेटमारों  के  साथ  मिला

 दें,  यह  बहुत  गलत  बात  है  |

 किन  डाकुओं  को  अ्रभयदान  दिया  गया  ?

 जिन्होंने  पुरी  तरह  से  अपना  जीवन  बदल

 दिया,  अपने  गुनाहों  का  दण्ड  लिया,  जेलों

 में  रहे,  जितना  दंड  न्यायालय  ने

 दिंपी,  उतना  उन्होंने.  लिया,  उन्हीं
 को  ब्रभयरान  दिया  गया  ।  सबसे  पहले  जिन

 30,  32  डाकुओं  ने  आत्म-समपंण  किया  था,

 [वहप्रात  में,  मेरा  उसमें  हाथ  था,  मेरे  दो-च।र

 साथियों  का  भी  हाथ  था  ।  चम्बल  के

 शैविन्स  में  विनोवाजी  के  सामने  हमने  उनका

 क़त्म-समर्पण  कराया  था  जिस  समय  वह
 जेल  में  थे  मैं  उन्हें  मिलने  जाती  थी।  उन  में

 से  दो-तीन  लोगों  को  मत्यु  दंड  मिला  था।

 जैलर  ने  हम  से  कहा,  “हमें  तो  आश्चय  है
 कि  ये  लोग  किस  तरह  से  काल-कोठरी  में

 बेठे  हुए  भी  न  तो  परेशान  हैं  और  न  कोई
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 गलत  काम  करते  हैं,  बल्कि  ये  एक  आदर्श.

 प्रिज़नर  के  तौर  पर  रह  रहे  हैं  y  क्‍यों  यह

 हुआ  ?  क्‍योंकि  उन्होंने  आत्म-संकल्प,  कर

 लिया  था  कि  हम  अपना  जीवन  बदलने  वाले

 हैं  ।

 हरेक  इनसान  अपना  जीवन  बदल  सकता

 है  ।  वह  तीसों  जब  जेल  से  बाहर  निकले,
 उसके  बाद  उन्होंने  औरों  को  कॉटक्ट  किया

 और  फिर  300,  350  ने  जय  प्रकाश  जी  के

 सामने  आत्म-समर्पण  कर  दिया  उसका

 हमको  स्वागत  करना  चाहिये  ।  उनको

 पाकेटमारों  के  साथ  मिलाने  की  क्या  आवश्यकता

 है?  क्‍या  जस्टिफिकेशन  है  ?  फाकेटमार

 भी  यदि  बदल  जाता  है  और  अपने  गुनाह  को

 छोड़  देता  है  तो  उसे  भी  क्षमा  मिलनी  चाहिये।
 मैं  समझती  हूं  कि  गुनाह  से  हमको  नफ़रत

 होनी  चाहिये,  गुनाहगार,  से  नहीं  हमें

 गुनाह  को  समाप्त  करना  है,  गुनाहगार  को

 समाप्त  नहीं  करना  है  !  उसका  परिवतेन

 करना  है  यही  सारी  बात  हमको  बापू  जी  ने,

 गांधी  जी  ने  सिखाई  थी  ।  मेरे  भाई  अभी

 बोल  गये  कि  दलित  वर्ग  को  बचाने  वाला  कोई

 मसीहा  नहीं  निकला,  मैं  उनसे  पुछना  चाहती

 हुं  कि  गांधी  जी  क्‍या  थे  ?  गांधी  जी  ने

 अनेक  बार  अस्पृश्यता  निवारण  के  लिये

 अपनी  जान  की  बाजी  लगाई  थी  t

 मैं  अपने  मंत्री  बन्धु  से कहना  चाहती  हूं
 कि  आप  कया  करके  कोई  ऐसा  काम  न  कीजिये

 जिससे  पिछड़ेपन  में  बैस्टेड  इन्टरेस्ट  पैदा  हो,
 जाये  t  आज  बैस्टीड  इन्टरेस्ट  पैदा  करने  की

 बात  हो  रही  है  t

 मैं  मानती  हूं  कि  पिछड़ेपन  को  दूर
 करना  चाहिये,  दुरुस्त  करना  चाहिये  ।  जो

 पिछड़  गये  हैं,  अन्याय  के  शिकार  हुए  हैं,
 उनको  उससे  मुक्ति  दिलानी  चाहिये  ।
 लेकिन  ऐसा  करते  हुए  हम  नई  समस्याएं  न

 खड़ी  कर  दें,  इस  बात  का  भी  ध्यान  रखना
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 चाहिये  ।  हम  पिछड़े  वर्गों  को  परपैचएट  न'
 कर  दें  |

 आपक  याद  होगा  जब  हरिजनों  के

 सैपरेट  इलैक्टोरेट  की  बात  हुईं  थी,  बापू  ने
 जान  की  बाजी  लगा  दी  थी  |  उन्होंने  कहा  था,
 क्या  हमेशा  के  लिये  उन  पर  अस्पृश्यता  का

 लेबल  लगाना  चाहते  हो  ?  इनकी  जो  कमजोरी

 है,  पिछड़ापन  है,  उसको  निकालना  आवश्यंक॑

 है,  लेकित  इनको  हमेशा  के  लिये  श्रस्पृश्य
 बना  कर  आप  इन  पर  लेबल  लगा  दें,  यंह  मैं

 स्वीकार  करने  के  लिये  तैयार  नहीं  हूं  ।

 मैं  बताना  चाहती  हूं  कि  अमेरिका  में

 नीग्रोज़  को  अलग  करने  से  कितनी  ही  जगह
 पर  उनमें  वेस्टेड  इत्टरेस्ट  बंन  गये  हैं  t
 मानती  हूं  कि  पिछड़ेपत  का  सोश्यो-इकनामिक

 क्राइटीरिया  आप  रखिये  +  लेकिन  पिछंडेपन  के

 नाम  पर  अमुक  जातियों  के  लिये  रिजर्वेशनका
 मत  सोचिये।  ऐसा  सोचेंगे  तो  बहुत  भारी  अन्याय
 आप  भावी  पीढ़ी  के  साथ  करेंगे,  देश  के  साथ
 करेंगे  ।  हमारे  देश  ने,  राष्ट्र  ने, लोक  सभा  के

 चुनाव  के  वक्‍त,  आराम  जनता  ने  जांत-पांत

 तोड़  दिया  था,  वह  जांत-पांत  भूल  गये  थे,
 लेकिन  अरब  हमने  उसको  फिर  से  खड़ा  किया

 है  असेम्बली  के  चुनाव  के  वक्‍त  ।  अब  और  भी

 कई  तरह  से  वही  बातें  कर  रहेहैं।  तो  हमको
 सोचना  होगा  कि  हम  किधर  देश  को  ले
 जाता  चाहते  हैं  ?  हम  अपने  देश  को  कास्टलेस
 और  क्लासलेस  सोसाइटी  की  तरफ  ले  जाना

 चाहते  हैं,  यह  हम  दावा  करते  हैं  7  तो  उसके
 बाद  हमारा  कोई  काम  इस  प्रकार  का  नहीं
 होना  आहिए  जो  इससे  विपरीत  परिणाम
 लाने  वाला  हो  मुझे  दुख  है  कि  अ्ाज  ऐसे

 बहुत  से  काम  हमारे  हो  रहे  हैं  जिनके  परिणाम
 उलटे  होते  हैं  ।  उसको  दुरुस्त  करने  की
 जरूरत  है

 4  brs,

 मेरे  एक  भाई  ने  चार  पांच  बड़े  लोगों
 के  नाम  ले  लिए  और  कहा  कि  इनकी  जयन्ती
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 की  छूट्टी  होनी  चाहिए।  मैं  तो  उन  लोगों  में  से

 हुं  जो  यह  चाहते  हैं  कि  छुट्टियों  क ेऊपर  बिलकुल
 मोरेटोरियम  होना  चाहिए  1  इतनी  ज्यादा

 छुट्टियां  हैं  इस  देश  में,  काम  कैसे  होगा  ?

 आज  इस  धर्म  का  फैस्टिबल  है,  कल  उस  धर्म
 का  फैस्टिबल  है,  आज  इनका  जन्म  दिन  है,
 आज  उनका  मरण  दिन  है,  छुट्टियां  ही  छुट्टियां
 हैं  ।  कालेज  वालों  के  लिए  हो  तो  क्या,  सविस
 वालों  के  लिए  हो  तो  क्या  तो  मैं  समझती  हूं
 कि  सब  छुट्टियां  जितनी  हैं  मर्यादित  हो  जायें.
 और  उशके  झ्ागे  कोई  छुट्टी  न  हो  ।  52  तो
 सन्डेज  ही  होते  हैं।  उसके  साथ  पन्द्रह  बीस:

 और  मिला  दीजिए,  75  कर  दीजिए  |
 साल  में  इस  से  ज्यादा  छुट्टी  कितनी  कीजिएगा  2

 इस  पर  ध्यान  देने  की  जरूरत  है  ।

 मेरे  भाई  कंवर  लाल  गुप्त  जी  ने  बड़े
 जोरों  से  सिफारिश  की  कि  दिल्‍ली  में  असेम्बली:

 होनी  चाहिए  i  मैं  मंत्री  महोदय  से  यह  कहना.
 चाहती  हूं  कि  दिल्ली  में  असेम्बली  थी  ।  मैं
 उस  शसेम्बली  की  सदस्य  थी  और  उसमें  मंत्री
 थी  ।  आपने  उसको  समाप्त  किया  ।  किन
 कारणों  से  किया  ?  आज  फिर  से  असेम्बली
 स्थापित  करने  से  पहले  आपको  अच्छी  तरह
 से  सोचना  चाहिए  रोज़  रोज़  परिवर्तन  करते

 जाना  हर  एक  चीज़  में  यह  किसी  देश  के  लिए
 किसी  एडमिनिस्ट्रेशन  के  लिए  अच्छा  नहीं  है
 शिक्षा  में  हो,  तो  कभी  ठेन  प्लस  टू  प्लस  थीः

 कभी  ट्वेल्व  प्लस  कुछ,  यह  और  बह,  यह.
 सब  करने  से  लोग  कन्फ्यूज  होते
 हैं  ।  भ्रमित  होते  हैं  -  ऐसा  करके  आप'
 बच्चों  के  परेशान  करते  हैं।  इसी  प्रकार  से

 रोज़  ऐडमिनिस्ट्रिशन  के  ढांचे  को  बदलना,

 यह  कोई  अच्छी  बात  नहीं  है।  इसको  श्राप

 सोचिए  ,  आपके  पास  जो  -मेट्रोपोलिटन  कौंसिल

 है,  उस  को  कैसे  ज्यादा  असरकारी  बना
 सकते  हैं  उसके  बारे  में  सोचिए  बजाय  इसके
 कि  आप  कोई  ऐसी  चीज  खड़ी  करें,  जिससे  कल
 समस्या  खड़ी  हो  जाये  ।  आज  अगर
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 एक  प्रकार  की  सत्ता  आ  जाती  है  दिल्ली
 असेम्वली  में  और  दूसरे  प्रकार  की  सत्ता
 या  पार्टी  है  केन्द्र  मे,  तो  दोनों  में  कान्फिलिक्ट
 आा  सकता  है।  यह  कहां  तक  उचित  होगा  ?
 इन्हीं  सब  चीजों  को  सोच  कर  पहली  सरकार
 ने|पंडित  जवाहरलाल  नेहरू  के  जमाने  मे
 यह  तय  किया  था  कि  दिल्‍ली  मे  जब  राजधानी
 रखनी  है  तो  यहां  पर  एक  ही  सरकार  रहेगी  ।
 बह  केन्द्र  की  सरकार  रहेगी  ।  बाकी  जो  दिल्‍ली
 के  प्रशासन  के  लिए  भ्रधिक  से  भ्रधिक  सुविधाएं
 दी  जा  सकती  हैं  वह/दी  जाये  ।  सोच  विचार
 करके  मेट्रोपोलिटन  कौसिल  का  ढांचा  निकाला
 गया  था।  दुनिया  मे  और  जगह  भी,  वाशिंगटन
 में  देख  लीजए,  टोकियो  में  देख  लीजिए,
 दूसरी  राजधानियो  के  ढाचे  को  एग्जामिन  कर
 लीजिए,  बहुत  जल्दबाजी  न  कीजिए  फिर  से
 मेट्रोपोलिटन  कौसिल  को  बदलने  के

 लिए,
 झौर  ऐसी  परिस्थिति  पदा  न  कीजिए  जो
 भविष्य  से  भापके  लिए  बहुत  मुश्किल  का
 बायस  बन  सकती  है  ।

 एक  बात  मै  कहना  चाहती  ह  कबर  लाल
 जी  ने'  कहा  कि  छोटे  राज्यों  ने  भधिक  प्रगति
 की  है।  मैं

 स्  ल

 करती  हूं  ।  मै
 समझती  हूं  कि  छोर्दहरज्य  जहां  पर  मंत्रिगण
 हर  जगह  झासानी  से  पहुंच  सकते  है,  जहां  पर
 ऐंडमिनिस्ट्रेशश.  अ्रण्छी  तरह  निगरानी  से
 किया  जा  सकता  है,  उत  में  ज्यादा  अच्छी
 तरबकी  होती  है  ।  हमारे  लिए  यह  जिद
 करना  कि  जो  राज्य  है  वे  वैसे  के  वैसे  रहेंगे
 यह  कोई|ठीक  नहीं  है।  कोई  कारण  नहीं  है
 कि  महाराष्ट्र  के  तीन  टुकड़े  न  हों,  कोई  कारण
 नहीं  है  कियू  पी  के  चार  टुकड़े  न  हो,
 या  बिहार  के  तीन  चार  टुकडे  न  हों,  मध्य  प्रदेश
 के  टुकड़े  न  हों,  श्ान्घ्र  प्रदेश  के  टुकड़े  नुहो  \

 बुन्देलखंड  के  लोग  प्रपता  अलग  प्रदेश  मांगते
 हैं,  विदर्भ  वाले  भपना  मांगते  हैं,  झारखंड  वाले
 झपना  मांगते  हैं  इत्यादि  इत्यादि  ।  मैं  यह  नहीं
 कहना  चाहती  कि  यह  सब  किसी
 बैरोनेस,  किसी  तंग  विचारधारा  की  बेसिस
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 पर  किया  जाय  या  न  किया  जाय।  मैं  चाहती
 हूं  कि  हर  एरिया  को  देखकर,  ऐडमिनिस्ट्रेशन
 की  सुविधा  को  देख  कर  लोगों  की  जो  सामान्य
 समस्‍यायें  है  उनको  देख  कर  इस  सवाल  पर
 विचार  किया  जाय  ।  राज्यों  के  पुनर्गठन  के
 बारे  मे  विचार  करना  आवश्यक  है  t
 ईस्टर्न  जोन  में  सात  स्टेट्स  प्रापने  बना  दीं)
 किसी  को  नुकसान  नहीं  हुआ  ।  दूसरी
 जगह  पर  भी  झगर  श्राप  जनता  की  मांग  को
 स्वीकार  करते  हैं,  चाहे  वह  आंध्र  प्रदेश  हो,
 उत्तर  प्रदेश  हो,  मध्य  प्रदेश  हो  या  बिहार
 या  महाराष्ट्र  हो  तो  उसमे  किसी  को  कोई
 नुकसान  नहीं  होगा

 मैं  इस  चीज़/को  भी  मानती  हूं  कि
 हमारे  शड्यूल्ड  कास्ट्स  प्लौर  शेड्यूल्ड  ट्राइब्ज
 को  तरफ  विशेष  तवज्जह  देने  की  जरूरत
 है  ।  हमने  शेड्यूल्ड  कास्ट  कशिमन  तो  बना
 दिया,  कमीशन  बहुत  दिन  से  बना  ६-1  है,
 लेकिन  मैं  जानता  चाहती  हूं  कि  उनकी  जो
 रिपोर्ट  आ्ाती  है  बह/वर्षो  के  बाद  श्राती  है
 तो  उसका  कया  फायदा  है  ?  रिपोर्ट  समय
 पर  शझ्रानी  चाहिए  ।  आप  नियम  बनायें  कि
 समय  पर  रिपोर्ट  श्रायेगी  और  इतने  महीने
 के  भीतर  रिपोर्ट  एल्जामिन  हो
 जायेगी  और  जो  उस  पर  कामंवाही  होनी  है
 बह  इतने  समय  में  पूदी  हो  /जायेगी.  तभी
 कमीशन  का  फायदा  है।  वेरता  कमीशन
 पर  कमीशन  झाप  बनाते  जाय,  उनकी  रिपोर्ट
 श्राती  जाये  श्रौर  उन  पर  धूल  इकट्ठी  होती
 जाये,  वह  शेल्फ  पर  रख  दी  जाया  करे--
 श्राज  तक  यही  होता  रहा  है,  उससे  कुछ
 भी  लाभ  नहीं  होता  ।  इससे  कोईफायदा
 नही  है  ।

 मैं  माइनारिटी  कमीशन  का  भी
 स्वागत  करती  हूं  ।  पुलिस  कमीशन  का  भी
 स्वागत  करती  हूं  t  मैं  कहता  चाहती  हूं  कि
 माइनारिटी  कमीशन  के  लिए  किसी  का  यह
 कहता  कि  मुसलमान  ही  उसका  चेयरमैन
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 होना
 ह  ित

 सर्वथा  प्रनुचित  मांग  है  ।
 माइनार्टीज  मे[म्ूसलमान  भी  है,  पारसी
 भी  है,  झिख  भी  हे,  यहूदी  भी  है  और  ईसाई
 भी  है  |  सभी  लाग  है।  इसलिए  किसी  का
 भी  चेयरमेन  हो  उससे  कोई  फर्क  नहीं  पडना
 चाहिये  ।  सभी  को  न्याय  मिले,  कमीशन
 के  द्वारा  सभी  की  आ्रावश्यक्ताओं  की  तरफ
 त्तवज्जह  की/जाये  यही  महत्व  की  बात  हे  tv

 पुलिस  कमीशन  की  भी  बहुत  प्रावश्यय्ता
 महसूस  की  जा  रही  थी  ;  मूझ  खुशी  है  कि

 पुलिस  कमीशन  का  निर्माण  क्या  गया  है।
 एक  बहुत  योग्य  व्यक्ति,  श्री  धर्मवीर  की
 अध्यक्षता  में  उसको  बनाया  गया  है  t  मैं
 आशा  करती  हकि  उसके  अच्छे  नतीजे
 निकलेगे  ।  आज  लंदन  श्रौर  दूसरी  जगहों
 पर  पुलिस  की  बडी  इज्जत  होती  है  ।  अगर
 कोई  पुलिस  वाला  दिखाई  देता  है,  तो  लडकी
 को,  बच्चे  को  लगता  है  सगा  भाई  मिल  गया,
 अरब  हमारी  सुरक्षा  हो  सकेगी  1  लेकिन  श्रपने
 देश  में  क्या  स्थिति  ह  मै  ने  भूतपूर्व  होम
 मिनिस्टर,  स्वर्गीय  पंत  जी  के  सचिव  को  यह
 कहते  सुता  है  कि  भगवान  कचहरी  भौर
 पुलिस  के  दर्शन  न  करावे  v  तो  यहा  पर
 पुलिस  क'  प्रति  हमारी  यह  मनोभावना  है,
 इतना  लोग  पुलिस  से  डरते  हैं  ।  यह  सोचने
 की  बात  है  कि  ऐसा  बयो  होता  है  ।

 पिछली  सरबार  ने  पुलिस  का  बहुत
 दुश्पकौोग  किया  श्र  ाज  हम  देख  रहे  है
 कि  क्‍या  क्‍या  चीजें  शाह  कमीशन  और  अन्य

 तरह  से  सामने  झा  रही  है।  ।  किस  प्रकार
 मे गदे  पराम  किये  गये  थे।  उसका  पता  चल  रहा
 है  ।  जेपी ने  यही  कहा  था  किन  यायमुक्त  हुक्म
 को  मानों  बौर  जो  निगमाययुक्‍त  हुक्म  न  हो,
 जो  कानून  के  खिलाफ  हो  उसको  न  मानो  ।
 इसमे  कोई  अनुचित  बात  नहीं  थी  ।  इसको
 तोड  मरोड  कर  बात  का  बेंतंगड़  बना  कर
 इमजसी  लागू  करने  का  कारण  बताया  गया  t
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 ag  कितना  गलत  था  उस  मैं  जाना नहीं
 चाहती,  क्योंकि  मेरे  पास  समय  नहीं  है  ।
 लेक्नि  मै  यह  कहना  चाहती  हूं  कि  प्रलिस  का
 प्रशिक्षण  सही  होना  चाहिए,  पुलिस
 को  उचित  सुविधाएं  मिलनी  चाहिए  भौर
 उसा"  साथ  साथ  पुलिस  वाले  भ्रगर  कोई  गलत
 काम  करते  है,  जो  कानून  के  रक्षक  है  वह  श्रगर
 भक्षक  बनते  है,  ता  उनको  कडी  से  कड़ी  सजा
 मिलनी  चाहिए.  औ्रौर  वह  जल्दी  से  जत्दी
 मिलती  चाह्टिण,  उसम  विलम्ब  नहीं  होना
 चाहिए  t

 ma  मैं  एक  दो  किस्से  मत्री  जी  के  सामने
 रखना  चाहती  है  मेरी  कास्टीटएन्सी,
 झासी  में  इमर्जेसी  +  दौरान  हमारे  एक  साथी
 कार्यकर्ता  सेठ  सतनलाल  श्रप्रवाल'  सराफ
 के  यहा  छापा  मारा  गया  ।  उसका  कारण
 यह  था  कि  पुलिस  ने  कुछ  लोगों  के  ऊपर
 ज्यादती  की  थी  किसी  जगह  पर  जिसने
 खिलाफ  उन्होने  प्रदर्शन  किया  था ।
 इसलिए  पुलिस  ने  उनको.  पकड़
 र  भीसा  मे  बन्द  कर  दिया  और  उसके  बाद
 उनकी  दुकान  पर  छापा  मारा  |  बे
 सराफ  थे,  उनके  यहा  से  लाखो  का  सोना
 चादी  पुलिस  ले  गई  ।  कानून  कहुता  है  फि
 एक  दो  व्यक्तियों  को  साथ  लेकर  पुलिस  को
 आना  चाहिए,  लेफिन  पुलिस  किसी  को  साथ
 लेकर  नही  गई  और  कोई  लिस्ट  भी  नही  बनाई
 गई।  इसके  बाद  उनको  जेल  के  भीतर  खुब
 पीटा,  खुब  दाचेर  किया  ।  पुलिस  ने  उनसे

 कहा  कि  तुम  लिखकर  दे  दो  कि  हमें  पुलिस
 से  कोई  शिकायत  नही  है  तो  छोड  दिय  ज  भोगे

 उन्होने  कहां  मैं  नही  लिख ता  1  तब  पुलिसउनको
 उनके  धर  ले  गई  और  उनकी  पत्नी  के  सामने
 उसकी  बेइज्जती  की  ।  पुलिस  उनके  घर  से
 लाखों  रुपए  के  जेवर  ले  गई  |  जो  झफसर  यह
 काम  करन  वाले  थे  वे  झाज  एक  बड़े  भ्रफसर  हैं।
 एक  प्रकाश  सिंह  जो  उस  वक्‍त  झांसी  में  एस०
 पी०  ये  अराज  मेरठ  के  डी०  भाई०  जी०  हैं।
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 सैंते  हें  केस  मेने  चौधरी  साहब  को  दिया
 झौर  वे  इतने  प्रभावित  हुए  कि  उन्होंने
 कहा  कि  मैं  शाहू  कमीशन  के  पास
 पहले  पांच  केस  दूगाऔर  उन  में  एक  केस
 यह  रहेगा  श्र  मैं  दोषियों  को  सज़ा  दिलवा-
 ऊंगा,  |  प्रकाश  सिद  साहब  बैठ  थे  मेरठ  में  t
 उन्होंने  चौधरी  सद्दब  को  पटा  लिया  और
 कहा  “चौधरी  साहब  इस  में  कुछ  नही  है”
 झ्ौर  चौधरी  साहब  ने  उस  में  कुछ  नहीं  किया  ।
 प्रकाज  सिह  साहूब  ने  मुझे  भी  खत  लिखा  कि
 आप  ऐसे  श्रादमी  का  क्‍यों  समर्थन  करती  है
 शौर  यह  भ्रादमी  ऐसा  है  भ्रौर  वैसा  हैं।  उन्होंने
 यह  भी  कहा  कि  मैं  ाप  से  मिलना  चाहता
 हु।  मैने  कहा  कि  भाप  खुशी  से  मिल  सकते
 हैं।  यह  प्रादमी  कैसा  है,  यह  मैं  नहीं  जानती  ।
 जेसा  उस  ने  किया  है,  उसके  मुताबिक  उस  को
 सजा  मिलनी  चाहिए  1  उस  को  दंड  मिलना
 चाहिए।  जो  गलत  काम  थारता  है  वह  उसका
 फल  भूगते  ।  मगर  किसी  पुलिस  के
 झ्रादमी  को  यह  झधिकर  नहीं  है  कि  तरह
 कामन  अपने  हाथ  में  लें  ।

 To  take  the  law  into  their  own  hands
 and  to  play  with  the  law  is  entirely
 wrong  and  it  cannot  be  justified  un-
 der  any  circumstances,

 उसके  बाद  प्रकाश  सिंह  ने  मन्ने  खत  नहों
 लिखा  झौर  न  निलें  बौधरी  साव्य  मे  मैंने
 6,  8  महीने  बाद  जब  पूछा  कि  चौधरी  साहुब
 उस  केस  में  क्या  हुआ,  तो  उन्होंते  मुझे  बताया
 कि  उस  में  इन्दिरा  जी  के  जमाने  में  कोई
 इंक्वायरी  हो  गई  थी  श्रौर  उस  में  कुछ  नहीं
 निकला  था।  म॑ने  उनसे  कह्दा  यह्  प्रकाश

 सिद  वे  कहा  है  यह  बात  गलत  है।  भ्रभी
 थोड़े  दिन  पहुले,  चौधरी  साहुब  ने  मुझे  बताया

 “सुशीला  जी,  आप  ने  प्रकाश  सिद्दू  के  बारे  में
 बताया  था,  उस  के  बारे  में  और  भी  शिकायतें
 आ  रही  है  भौर  भर  मैं  इ  क्वायरी  १*रवा  रहा
 हैं  -  इस  तरह  से  ाप  देखेंगे  कि  सुशीला
 जी  के  कहने  का  तो  उन  पर  कुछ  असर  नहीं
 हुआ  लेकिन  भौर  जो  शिकायतें  शाई  है,

 उन  की  जेपिप  पर  इंक्ायरों  कराएंगे  भौर
 जिन  दूसर  पुलिस  आफिसरों  को  भेज  कर
 इंक्वायरी  कराएंगे  वे  इक्‍्वायर  होने  देंगे  या
 उसे  बचाएंगे,  सो  देखने  का  रहा।  इस  तरह  से
 जो  रतन  लाल  वाला  मामला  है  वहु  खटाई  में
 पड़ा  है  |  उस  ने  राज्य  सरकार  में  भी
 शिकायत  की  कि  शायद  वहां  उसे  न्याय  मिले  ।
 लेकिन  राज्य  सरकार  में  एक  दूसरे  साहब  ये
 हैं,  चतुर्वेदी  साहब ,  जो  इमजेंसी  के  बक्त
 वहां  पर  डिप्टी  एस०  पी०  झांसी  थे।  उन
 को  आज  लखनऊ  में  एस०  पी०  खुफिया
 पुलिस  बना  दिया  गया  है  भौर  वे  बहां  पर  इस
 पद  पर  बैठे  जुए  हैं।  उन्होंने  उस  सारे  केस  को
 राज्य  सरकार  के  सतर  पर  स्कटल  करवा
 दिया  और  इंक्वायरी  नहीं  होने  दी  ,  साल  भर
 से  ऊपर  हो  गया  है  भौर  बहु  झ्रादमी  रतन
 लाल  इश्लर  से  उधर  भटक  रहा  है  1  न  उसके
 बही  खाते  बापिस  मिले  हैं,  न  पैसा,  न  उस
 का  सोना  और  न  दूसरा  सामान  मिला  है
 न  इन्क्बायरी  ही  हुई  है  ।  उन  से  यह  भी
 कहा  गया  है  कि  इग्कम  दैक्स  बालों  से  क्लियेरेंस
 करवाओ  ।  श्र्ब  भाप  यह  देखिये  लि  पुलिस
 बालों  का  इनकम  टैक्स  वालों  से  क्या  सम्बन्ध
 है  ?  अगर  उस  पर  इनकम  टैक्स  बाकी  है,
 तो  वसुल  कीजिए  मगर  उसका  सामान  तो
 लौटायें  वहां  से  भी  वह  केस  निकल  गया  है  t
 उस  पर  इनकम  टैक्स  भरा  ही  नहीं।  इस
 तरह  की  बातें  भ्राज  भी  हो  रही  हैं  भौर  मैंने
 शाप  को  एक  उदाहुरण  दिया  है।  इस  केस
 में  जांच  होनी  ही  चाहिये  t

 एक  दूसरी  बात  मैं  यह  कहना  चाहती  हूं
 कि  जो  चलाक  होशियार  अफसर  हैं  और
 जिन्होंते  गन्दा  काम  किया  है  मगर  जो  मंत्री
 जी  के  आगे  पीछे  लगे  रहते  हैं  भर  चापलूसी
 क्रते  है,  वे  तो  बड़े  पदों  पर  पहुंच  जाते  हैं
 लेकिन  जो  भले  भ्रफसर  हैं,  श्र्ण्छे  प्रफसर  हैं
 झौर  जिन  बेचारों  ने  कोई  गलत  काम  नहीं
 किया  हैं,  उन  को  इधर  से  उधर  फेंक  दिया
 जाता  है  और  वे  भटकटते  फिरते  हैं  भौर  उन
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 को  न्याय  नहीं  मिलता,  उन  की  कोई  सुनवाई
 करने  वाला  नहीं  है  v  प्राज  उल्टी  बातें
 होती  हैं।  भ्राज  यह  भी  कहा  जा  रहा  है  कि
 सर्विसेज  में  बहुत  इनसेक्यूरिटी  है  1  मेरे
 बाप  दादा  भी  सर्विसेज  में  रहे  हैं  भोर  बडे
 पदों  पर  रहे  हैं।  इसलिए  मैं  बहुत  से  भ्रफसरों
 को  जानती  हूं  ।  वे  कहते  हैं  कि  बहुन  जी,
 हम  तो  अब  नोट  कर  लेते  हैं  कि इतते  मिनट  पर
 पत्नी  जी  में  यह  कहा  और  इतने  मिनट  पर  यह
 कहा  क्योंकि  हमें  डर  रहता  है  कि  फहीं  कल  को
 इंकक्‍्वायरी  न  हो  जाए  शौर  फिर  हमारा  क्‍या
 हाल  होगा  |  मैं  नहीं  चाहती  कि  शाप  गलत
 अफसरों  को  सरक्षण  दें  लेकिन  मैं  यह  चाहती
 हुं  कि  जो  सही  भ्रफसर  हैं  उन  को  हेरेस  न
 किया  जाए  शौर  जो  गलत  भ्रफसर  है,  उनको
 बढ़ावा  न  दिया  जाए  ।  भ्राज  बढ़ावा  दिया
 जाता  है  जातबिरादरी  के  आधार  पर,  ाज
 बढ़ावा  रिश्तेदारों  को  दिया  जाता  है  और
 जान-पहचान  वालों  को  बढ़ावा  दिया  जाता
 है  ।  ये  सरासर  गलत  बातें  हैं।  इस  से  देश
 आगे  नहीं  बढ़ेगा  ।  मंत्री  जी  को  इस  तरफ
 ध्यान  देना  होगा

 श्रीमन  मझे  इस  बात  की  बड़ी  खुशी  है
 कि  हमारी  स्वतत्नत  एं  हमें  मिल  गयी  हैं।  इस
 के  लिए  हूम  सरकार  को  जितनी  बधाई  दें
 उतनी  कम  है।  लेकिन  दो  तीन  वर्ष  के  स्प्रंशन
 के  बाद  जो  स्टीम  दबा  पड़ा  था,  बहु  एकदम
 रिलीज  हमा है,  जौर  उसी  के  कारण  जगह
 जगह  पर  वायलेस  हो  रहा  है  t  लेबर  में,
 विद्याथियों  में  श्रौर  सर्वसाधारण  लोगों  में
 सभी  में  यह  हो  रहा  है  ।  मेरा  कहना
 यह्  हैं  कि  इसे  कड़ाई  से  सरकार  को  दबाना
 चाहिए,  इसे  बर्दाश।  नहीं  करना  चाहिए  ny

 “Govern  or  getout!"UH  कहावत  है।  भ्रगर
 आपको  सरकार  चलानी  है  तो  आपको  वायलेंस
 को  दबाना  होगा  ौर  कड़ाई  से  दबाना  होगा  ।
 इसमें  सरकार  कम्प्रोमाइज  नहीं  कर  सकती
 है  ।  लेकिन  साथ  ही  आपको  यदु  भी  देखना
 होगा  कि  इस  वायलेंस  के  पीछे  कौन  है,
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 कौन  इसे  करवा  रहा  है  ।  जो  लोग  इसे
 करवा  रहे  हैं,  सरकार  को  उनसे  भी  सिंबटना
 पड़ेगा  1  वायलेंस  की  समस्या  केवल  वायलेंस
 से  उसे  दबान  से  हल  नहीं  होगी  ।  प्रगर
 आझापको  यह  समस्‍या  हल  करनी  है  तो
 इस  के  लिए  आपको  हुर  तरह  की  कोशिश
 करनी  होगी  ।  जड़  में  जाना  होगा  ॥

 अभी  हमारे  भाई  श्री  बनातवाला  कह
 रहे  थे  कि  एमर्जेसी  के  दौरान  वायलेंस  के  इतने
 केसिज  हुए  ।  उन्होंने  फिगसे  भी  दिये  कि
 एमजेंसी  के  दौरान  i60  केसिज  हुए  शर
 उसके  बाद  i80  केसिज  हुए  ।  प्रगर  एजेंसी  में
 i60  केसिज  हो  सकते  हैं  तो  मैं  इसे  भयानक

 बात  मानती  हू  ।  उन्होंने  यह  भी  कहा,  कि
 एमर्जेसी  के  बाद  iso  केसिज  वायलेंस  के

 हुए  ।  हमें  यह  समझ  कर  मंतोष  नहीं  कर
 लेना  चाहिए  कि  एमजेसी  के  बाद  सिर्फ  इतनी
 ही  संख्या  बढ़ी  है,  बहुत  प्रधिक  संख्या  नहीं
 बढ़ी  है  ।  हमें  देखना  यह  होगा  कि  झाज
 जन  साधारण  की  भावना  क्‍या  है।  उनमें
 जो  भ्रसुरक्षा  की  भावना  फैल  गयी  है,  उसे

 हमें  दूरकरनाहोगा  ।  श्रभी  लोधी  कालोनी
 में  तीन  बच्चे  किडनेप  कर  लिये  गये,  कनाट
 प्लेस  भौर  कर्जन  रोड  पर  मर्डर  हुये  डाके
 डले  ।  दिन-दहाड़े  लोग  लूटे  जाते  हैं।  यह
 झराजकता  लोग  बर्दाश्त  नही  कर  सकते  हैं  ।
 आपने  कहा  था  कि  पुलिस  कमिश्नर  सिस्टम
 लायेंगे,  तो  सब  ठीक  हो  जायेगा  वह  भी  ब्रा
 गया  है,  लेकिन  यह  समस्या  श्रभी  तक  नहीं
 सुसक्षी  है.  मैं  आप  से  कहती  हूं  कि  श्राप
 हमें  आंकड़े  मत  दीजिए,  सारी  चीजों  को  ठीक
 फर  के  लोगों  को  सुरक्षा  दोजिए  ताफि  लोग

 महसूस  कर  सकें  कि  हमारी  सरकार  ने  जो
 वायदे  छिये  थे,  उन्हें  वे  पूरा  कर  रहे  हैं  t  मैं
 जानती  हूं  कि  झापने  बहुत  कुछ  वायदे
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 किये  हैं  लेकिन  भ्रभी  बहुत  कुछ  करना  बाकी
 है  ।  इस  को  करने  के  लिए  प्रावश्यक  है
 कि  देश  में  चारों  तरफ  विश्वास  की  भावना
 हो  ।  यह  विश्वास  की  भावना  झापके
 एडमिनिस्ट्रेशन  के  प्रति,  सरकारी  नौकरों  के
 प्रति  झापके  प्रति  होनी  चाहिए।  यह
 आवश्यक  है  ।

 किसी  ने  यहां  कहा  कि  आजकल  देश  में
 झार०  एस०  एस०  की  हकुमत  चल  रही  है  ।
 जनता  पार्टी  की  हकुमत  शार०  एस०  एस०
 के  द्वारा  चल  रही  है  ।  मेरा  कहना  यह  है
 कि  जो  लोग  सरकार  में  बैठे  हैं,  मंत्री  हैं,  वे
 झार०  एस०  एस०  की  शाखा  में  जाते  हैं  यह
 ठीक  नही  है।  उनसे  झगर  पूछा  जाता  है  कि
 वे  क्‍यों  जाते  हैं  तो  कहा  जाता  हैं  कि  श्राप
 लोग  मंदिर  में,  मस्जिद  में  जा  सकते  हैं  तो  हम
 शाखा  में  क्‍यों  नहीं  जा  सकते  ?  मंदिर  और
 मस्जिद  धार्मिक  स्थान  हैं  in  मैं  पूछना  चाहती
 हूँ  कि  हमारी  राजनीति  को  कया  मंदिर  और
 मस्जित  कंट्रोल  करेंगे  ?  नहीं  |  ार०  एस०
 एस«  art  को  भी  नहीं  करने  देना
 चाहिये  ।  मुझे  लगता  है  कि  इसकी  तरफ
 गहराई  से  देखने  की  झ्रावश्यकता  है  |
 मैं  यह  जानती  हूं  कि  यह  केवल  सरकार  का
 भमामला  नही  हैं  लेकिन  सरकार  में  जो  मंत्री
 बैठे  हैं,  वे  जनता  पार्टी  के  भी  सदस्य  हैं,  उनको
 गहराई  से  इस  तरफ  से  देखना  होगा  ।  इस
 समस्या  का  हल  निकालना  होगा  |

 सरकार  के  लिए  सोचने  की  बात  है  कि  जिस
 जनता  ने  झ्रापको  सिर  पर  उठाया  था  श्रौर
 .इतने  भारी  बहुमत  से  विजय  दिलायी  थी
 लोक  सभा  में,  भ्राज  प्रसेम्बलीज  में  भाप  लोगों
 के  साथ  उसमें  क्‍या  क्‍या  राज्य  सरकारों  के

 ब्यबहार  को  भी  लोग  देख  रहे  हैं  ।  वायदों  से
 और  भड़ी  बातों  से  हमारा  काम  नहीं  चलने
 वाला  ।  हमारे  कार्यकाल  को  एक  साल  हो
 गया  है  ।  क्या  हम  कह  सकते  हैं  कि  हमने
 20  परसेंट  सोशो  इकोनोमिक  इम्प्रवमेंट
 देश  में  ला  दी  है?  क्या  हम  सामाजिक  सेवाशों

 शौर  स्वास्थ्य  के  क्षेत्र  में  20  प्रतिशत  सुधार
 कर  सके  हैं  ?  इन  सब  चीजों  को  देखना
 होगा  ।  हमारा  प्लान  किस  प्रकार  का  होगा
 यह  भी  हमें  देखना  है  t  हमें  भ्रन्त्योध्य
 का  सिद्धांत  भ्रपना  कर  चलना  है।  हमें  जो
 सब  से  पिछड़ा  वर्ग  है  की  उसकी  झावम्यक-
 ताभों  पर  ध्यान  देना  होगा  ।  यह  सब  कब
 होगा  ?  जब  देश  में  सुरक्षा  का  वातावरण
 होगा,  शान्ति  का  वातावरण  होगा,  परस्पर
 विश्वास  के  साथ  हम  लोग  काम  में  जुटेंगे  तभी
 कुछ।  काम  हो  सकेगाहमें  भ्रपता  सारा  वक्‍त,
 जैसा  आजकल  चल  रहा  है,  खेंचा  तानी  में
 श्र  आंकड़ों  की  बातें  कर  के  खराब  नहीं
 करना  चाहिये  ।

 मैं  इन  मांगों  का  फिर  से  समर्थन  करती  हूं
 झौर  झापने  जो  श्रच्छे  काम  किए  हैं  उनके
 लिए  झापकों  बधाई  देती  हूं  श्रौर  प्रार्थना
 करती  हूं  कि  श्राप  कृपा  करके  सचेत  हो  जाएं
 समय  बड़ी  तेजी  से  गूजर  रहा  है।  झ्रावश्यकता
 इस  बात  की  हैं  कि  तुरन्त  हम  देश  में  एक
 विश्वास  का  वातावरण  पैदा  करें  ।  लोग  देख
 सकें  कि  हां  यह  गवर्नमेंट  गवन
 करती  है,  न्याय  से  गवन  करती  है  प्रौर  सब
 लोगों  को  महसूस  होता  है  कि  किसी  के  साथ
 भ्नन्‍्याय  नहीं  हो  रहा  है  ।  झौर  देश  से  तरक्की
 क्र  रहा  है,  भागे  बढ़  रहा  है,  पिछड़े  से  पिछड़े
 व्यक्ति  को  भी  बराबर  का  भ्रवस र  मिल  रहा  है  t
 ऐसा  होगा  तभी  हम  झागे  बढ़  सकेंगे  ।

 इन  शब्दों  के  साथ  मैं  झापकों  धन्यवाद
 देती  हूं  कि  आपने  मुझे  समय  दिया  ।

 MR,  DEPUTY-SPEAKER:  Mr.  Va-
 kil.  He  is  absent.  Mr,  Lyngdow.  He
 is  absent.

 एक  भाननीय  सदस्य  :  ये  नही  है  तो  हमें
 मौका  दिया  जाए  |

 उप।ध्यक्ष  सहोबय  :  हसका  सवाल  पैदा
 नहीं  होता  है  ।  प्रापफको  पता  होगा
 चाहिये कि  जनता  पार्टी  की  लिस्ट  में
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 कोई  सत्तर  नाम  दिए  गए  है।  भ्रापका  नाम  तो
 उस  मे  है  भी  नही  उनका  क्या  करे  जिन  के  नाम
 न्ह्पि  ने  भेजे  हैं  ?  मैं  ऐसा  इसलिए  कर  रहा  हू

 because  I  do  not  want  it  to  be
 Said  by  anybody  that  they  were  never
 called.  Some  of  these  members
 have  given  their  names,  They  have
 not  spoken  on  any  Demands,  as  Mr.
 Lyngdow,  for  example.  Now,  Mr.
 Chitta  Basu,

 SHRI  CHITTA  BASU  (Barasat):
 Sir,  at  the  outset  I  would  like  to  draw
 the  attention  of  the  hon.  Minister  here
 to  a  certain  concrete  problem,  namely,
 the  question  of  Centre-State  relation.
 Just  a  few  minutes  before,  Shri  Kan-
 warla]  Gupta  made  certain  points  say-
 ing  that  the  demand  for  a  review  of
 the  Centre-State  relations  is  some-
 thing  which  goes  for  the  disintegra-
 tion  of  the  country.  But  I  want  to
 make  it  clear  that  a  review  of  the
 Centre-State  relations  even  to  the
 extent  of  amendment  of  the  existing
 Constitution  has  nothing  to  do  with
 the  disintegration  or  the  umty  of  the
 country.  I  know  that  Mr.  Kanwarlal
 Gupta  has  got  a  philosophy  of  his
 own.  That  is  the  philosophy  of  the
 Jan  Sangh.  That  is,  they  have  been
 all  along  preaching  that  India  should
 have  g  unitary  system.  We  should  all
 go  against  the  principle  of  federalism.
 I  say,  without  discussing  much,  it  is  a
 dangerous  attitude  and  dangerous
 trend.  India’s  unity  is  in  the  diver-
 sity  and  this  concept  of  unity  should
 not  be  a  mechanical  unity.  Those  for-
 ces  in  this  country  which  still  want
 to  have  that  kind  of  unity  based  on
 the  mechanical  concept  of  unity  putt-
 ing  aside  the  very  basic  concept  of
 India  unity  he  unity  in  diversity,
 will  ultimately  spell  the  disaster  for
 the  country.  This  much  I  can  =  say.
 I  gay  there  should  be  a_  national
 dialogue,  there  should  be  a  review  of
 the  constitutional  provision,  there
 should  be  g  revision  of  the  present
 relationship  between  the  States  and
 the  Centre,  that  is  an  over-expansion
 of  the  principles  of  federalism;  te  is
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 not  the  principle  of  abridging  the  true
 federalism.

 A  question  has  been  raised  क्छड्&ाप-
 ing  the  Minorities  Commission.  The
 House  should  know  that  there  is  a
 sense  of  insecurity  prevailing  among
 the  minority  communities  all  over
 the  country,  I  welcome  the  forma-
 tion  of  the  Minorities  Commision,  But
 the  minorities  should  have  confidence
 in  the  Commission  that  has  been  set
 up.  My  hon,  friend,  Shri  Banatwalla,
 was  saying  that  as  far  as  his  com-
 munity  is  concerned,  it  has  got  the
 least  cnnfidence  in  this  Commission.
 Therefore,  I  would  say  the  Govern-
 ment  should  have  doné  better,  They
 should  have  done  the  widest  possible
 consultation  with  the  leaders  of  all
 shadeg  of  political  opinion  of  the
 minorities  and  then  set  up  the  Com.
 mission,  Then  the  very  purpose  of
 setting  up  the  Minorities  Commission
 would  have  been  successful  and  the
 problem  of  the  minorities  might  have
 been  solved

 Regarding  the  atrocities  on  Harijans,
 I  demand  today  that  there  should  be
 a  special  tribunal  or  special  court  to
 go  into  the  atrocities  perpetrated  on
 Harijans  in  the  last  one  year.  That
 will  provide  a  socio-economic  profile
 that  will  help  the  Harijans,  or  rather
 the  House,  to  know  what  is  the  actual
 Situation  regarding  this.

 The  hon.  Prime  Minister  was  say-
 ing  that  he  is  for  a  dialogue  for
 curbing  violence  There  is  the  Natio-
 Nal  Integration  Council,  which  alse
 provides  a  forum  for  dialogue.  It
 met  last  in  the  year  1968.  I  alsc
 had  an  opportunity  to  attend  one  of
 the  meetings  of  the  National  Integra-
 tion  Council,  where  all  the  political
 parties  were  invited  to  give  their
 Opinion,  exchange  views  on  the  im-
 Portant  issues  which  face  the  emo-
 tional  integrity  of  the  country,  The
 Commission  made  certain  recom-
 mendations  covering  the  regional,  edu-
 cational  and  communal  aspects  and
 the  aspects  dealing  with  mass  media,
 I  think  most  of  those  recommenda-
 tiong  have  not  been  implemented,  they
 have  just  been  shelved,



 ‘301  Da.  1978-79  Min.  VAISAKHA  6,  2900  (SAKA)  of  Home  Affairs  302 SHRI  DHANIK  LAL  MANDAL:  No, that  is  not  correct.
 HRI  CHITTA  BASU:  ‘Then  you

 please  state  which  are  the  recommen-
 dations  that  have  been  implemented. For  instance,  there  are  certain  stand-
 ing  committees  which  did  not  sit.  My
 iriend,  Shri  Banatwalla  says  that  the
 trends  of  communal  riots  have  been
 increasing.  There  is  a  sub-committee
 of  the  National  Integration  Council ta  look  after  the  communal  situation.

 As  far  as  my  information  goes,  that
 sub-committee  met  last  in  the  year 1969.  I  think  these  are  certain  points which  should  receive  Government’s
 attention.

 Coming  to  the  general  situation,  this House  had  the  opportunity  to  discuss
 ‘the  law  and  order  situation  only  a  few
 days  ago.  That  discussion  provided  a
 sectoral  view  of  the  law  and  order
 situation  prevailing  in  the  country.  It
 ‘was  made  abundantly  clear  that  there
 has  been  wide-spread  discontent  and
 unrest  among  the  students,  working class  and  in  the  rural  areas.  While  I
 do  not  want  to  quote  the  figures,  I  want
 to  underscore  a_  particular  thing.  In
 the  course  of  the  reply,  the  Home
 Minister  expressed  a  sense  of  com-
 placency  while  the  Prime  Minister
 mentioned  of  a  dialogue  between  the
 Opposition  and  the  ruling  party.  But
 no  particular  reference  was  made  tu
 the  basic  reason  for  this  unrest,

 »  I  do  not  want  to  take  much  of  your time.  I  shall  simply  read  a  particular
 paragraph  of  Prof.  Myrdal’s  book
 Asian  Drama,  depicting  the  reasons  for
 social  unrest  in  the  rural  areas,  He
 says:

 “The  Indian  village  is  like  a  com-
 plex  molecule  among  ‘whose  parts
 extreme  tension  has  been  built  up.
 Although  the  tensions  criss-cross  in
 a  manner  that  maintains  equilibrium,
 it  is  conceivabic  that  this  might  be
 organised  in  a  way  that  would  ex-
 Plode  the  molecule.  This  would  nol
 happen  spontaneously,  but  as  a  result
 of  a  forceful  onslaught  from  outside.”

 This  is  the  thing  that  you  are  provid-
 ing.  The  molecule  is  going  to  burst.
 So  I  think  the  Home  Ministry  should

 make  a  special  study  of  the  reasons for  the  rural  tensions,  I  am  glad  that
 the  Home  Ministry  took  up  the  task in  1969,  They  went  into  the  socio-
 economic  conditions  and  the  agrarian
 tension  in  the  country  and  made  far-
 reaching  recommendations.  May  I
 expect  of  the  Janata  Home  Minister  to
 kindly  go  into  that  report  and  say  what
 actual  steps  they  have  taken  to  reduce
 rural  agrarian  tension  and  tind  out  a
 solution?

 Therefore,  |  would  suggest  that  the
 Gevernment  of  India  should  take  into
 uecount,  and  make  an  analysis  of,  the
 anatomy  of  violence  not  in  a  spirit  of
 appealing  to  the  people  not  to  break
 the  peace  but  submit  to  violence.  It  35
 the  police,  the  bureaucracy,  who  are
 perpetrating  violence  on  the  people
 and  you  ask  the  people  to  remain  non-
 violent  while  you  ‘want  to  continue
 with  violence.  Pantnagar  and  Baila-
 dilla  are  instances  where  violence  was
 committed  on  peaceful,  democratic
 ang  peace-loving  men.  We  refuse  to
 allow  this  trigger-happy  bureaucracy
 and  police  to  continue  their  violence.
 The  people  will  act  ag  they  like.

 SHRI  HARI  VISHNU  KAMATIi
 (Hoshangabad)  Permit  me  at  the
 outset  to  say  how  much  we  miss  today
 the  sprightly  and  vigorous  personality
 of  the  Home  Minister.  And  may  I  add
 my  prayer  to  that  of  my  hon.  friend
 Dr.  Sushila  Nayar,  and  also  of  the
 other  Members  who  have  already
 spoken  yesterday  and  today,  for  his
 speedy  recovery  and  return  to  his  fleld
 of  activities  in  this  House  and  outside
 are  long?

 Last  year  when  the  Home  Ministry
 Demands  were  discussed  in  the  House.
 we  had  a  pamphlet  before  us  a  book-
 let  before  us,  titled,  captioned,  “Hun-
 drei  Days  of  Janata".  We  discussed
 those  Demands  a  hundred  days  after
 the  Janata  Party  had  come  to  power.
 Now  it  is  nearly  400  days  since  the
 Janata  Party  came  to  power  last  year
 March,  and  during  these  300  days  two
 events  have  occurred  which  are  of
 considerable  political,  constitutional  and
 administrative  significance.
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 One  is  the  elections  in  the  south

 ‘where  other  parties,  parties  other  than
 the  Janata,  have  come  to  power.
 There  was  euphoria  when  the  Demands
 Were  discussed  last  year  but  there  is
 no  need  for  dejection,  there  is  no  cause
 for  despair  or  for  any  faintheartedness
 now.  What  has  happened  in  the  elec-
 tions  in  the  south  is  all  to  the  good,  I
 am  not  at  ali  dejected,  because  firstly
 it  has  led  to  a  sort  of  political  polarisa-
 tion  on  the  national  plane—the  Janata
 Party  and  the  Congress  Party;  the  two
 Congress  Parties;  whether  they  become
 one  or  not  is  not  my  concern.  It  is  a
 good  thing  for  the  political  health  of
 the  nation  and  I  am  glad  that  the
 Janata  Party  did  not  come  to  power
 in  those  two  States  because  it  is  had
 for  u  party,  as  it  was  for  the  Congress
 Party  to  remain  in  power  for  30  years,
 to  retain  power  in  all  the  States,  to
 come  to  power  throughout  the  country.
 It  .5  bad  for  the  federal  health  of  the
 country,  bad  for  the  health  of  the
 party  itself  It  would  have  become
 complacent;  it  would  have  become  even
 arrogant.  Now  it  has  been  taught,  I
 would  not  say  a  lesson  but  it  has  been
 made  to  sit  up  and  think  as  to  what  to
 do  and  how  to  do  tnings.  And  people
 also  can  judge  now  which  Government
 ig  better—the  Karnataka  Government
 is  better,  the  Andhra  Pradesh  Govern-
 ment  is  better  or  the  twin-party  Gov-
 ernment  in  Maharashtra  is  better  or
 the  other  party  Governments  are
 better  It  is  good  for  the  people  to
 have  political  education  that  way.

 The  other  event  which  is  every  dis-
 {ressing  is  the  deteriorating  law  and
 order  situation  in  the  country.  But
 at  the  same  time,  permit  me  to  say
 that  it  has  been  exaggerated  hy  inter-
 ested  parties  and  propagandists  and
 hiown  out  of  all  proportion.  It  is
 tragic,  it  is  sad.  But  let  us  not  forget
 also  that  there  are  elements,  forces,
 groups,  individuals  who  are  working
 deliberately  towards  this  end  that  there
 be  lawlessness,  that  there  be  disorder
 and  that  there  be  chaos  in  the  country.
 Let  us  not  forget,  Sir,  that  at  the  head
 of  those  forces  and  individuals  is  a
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 person,  a  former  Prime  Minister  a
 former  mini-dictator  who  demented
 by  her  insatiable  lust  for  personal
 power,  is  carrying  on  a  mendacious
 propaganda  today.  Even  her  party-
 men  perhaps  privately  and  secretly
 may  wonder  what  kinds  of  lies  are
 these.  But,  anywhere,  I  am  not  going into  details.  And  let  us  not  forget  that
 those  elements  who  take  shelter  under
 her  wing,  who  take  her  name,  some-
 times  in  vain,  sometimes  rightly,
 sometimes  wrongly,  are  also  active
 and  let  us  not  forget  that  their  aim,
 objective  is,  if  not  to  come  to  power
 by  book  or  by  crook,  to  create  chaos;
 perhaps,  they  think  that  out  of  this
 chaos  will  come  a  dancing  star,  ag  the
 poet  says.  And  she  hopes  and
 dreams  that  she  will  herself  be
 the  dancing  star.  But  she  will  be
 disillusioned,  she  will  be  dis-
 appointed  and  she  will  remain  where
 she  is  now.  In  this  context,  Sir,  I
 would  hke  to  caution  the  Home  Minis-
 try  about  one  aspect  of  this  matter  and
 that  is  a  person  who  has  been  l  years
 in  power  —I  might  call  it  a  diabolical
 decade  and  not  a  dynamic  decade;  I
 do  not  blame  her  for  that—naturally
 has  got  her  set  of  admirers,  toadies,
 lackeys,  flunkeys  and  donkeys  in  the
 administration,  in  the  civil  services,
 maybe  in  the  Armed  Forces  also.  I
 would  request  the  Government,  Sir,
 very  earnestly,  very  sincerely  to  keep
 an  eye  on  every  Ministry,  every  De-
 partment  of  the  Government  because
 I  for  one  suspect  that  there  are  cells
 in  every  Department,  even  in  Intelli-
 gence  Departments  from  where  the
 needeq  information  goes  to  her  cro-
 nies,  toadies  and  flunkeys  who  carry
 it  to  her  and  the  Govenment  has  got
 to  be  on  guard  against  this  kind  of
 thing.

 In  this  context,  the  Shah  Commis-
 sion’s  Report  assumes  importance.  The
 Shah  Commission  submitted  its  interim
 Report  on  the  १80  March.  I  raised  a
 question  in  the  House  and  there  was
 no  answer  to  that  as  to  when  it  will
 be  placed  on  the  Table  of  the  House.
 Iam  sorry  to  say  that  rumours  are
 rife,  that  rumours  are  afloat  in  the
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 capital,  in  the  city  of  Delhi—I  do  not
 give  credence  to  these  rumours  but
 rumours  are  there;  you  must  take
 notice  of  that;  the  Government  has  got
 to  take  note  of  rumours  also—that  the
 Shah  Commission’s  interim  Report  is
 not  going  to  be  placed  on  the  Table  of
 the  House  because  I  say  with  trepida-
 tion,  there  are  differences  among  the
 trinity,  trimurti,  as  to  what  action  is
 to  be  taken  on  this  interim  Report.

 It  is  amazing  that  the  interim  Report
 is  currently—that  is  what  I  am  given
 to  understand;  if  I  am  wrong  the  Min-
 ister  will  correct  me—under  examina-
 tion  by  a  Committee  of  Secretaries
 headed  by  the  Cabinet  Secretary.  A
 report  of  that  kind  should  have  been
 straightway  placed  for  examination
 before  a  sub-Committee  of  the  Cabinet,
 not  hefore  a  Committee  of  Secretaries.
 Even  the  CBI  Report  on  Orissa  affairs,
 on  corruption  affairs  there,  which  I  had
 the  honour  to  lay  on  the  Table  of  the
 House  in  1965,  was  placeq  before  a
 sub-Committee  of  the  Cabinet  straight-
 way  by  the  late  Shri  Lal  Bahadur
 Shastri  and  not  before  a  Committee  of
 Secretaries.  So  this  is  very  wrong.

 It  may  be  because  Justice  Shah  has
 made  some  very  crucial  and  very  im-
 portant  recommendationg  and  come  to
 certain  findings  and  conclusions.  It
 may  be,  therefore,  that  they  are  taking
 time  to  come  to  a  decision.  But  I
 would  seriously  suggest  that  if  the
 offence  made  out  by  Justice  Shah  in
 his  interim  Report,  against  whoever  it
 may  be,  is  not  within  the  ambit  of  the
 Indian  Penal  Code,  let  there  be  a
 special  law  passed  by  Parliament  to
 try  the  offender,  to  try  the  criminal,
 anti-people  criminal,  anti-Constitution
 criminal,  whoever  it  may  be.  Let  there
 be  a  special  law,  a  special  statute,  a
 special  enactment  passed  by  Parlia-
 ment.  Let  there  be  a  special  tribunal
 to  try  the  offender,  to  try  the  criminal
 who  brought  the  Constitution  into  dis-
 repute,  who  tried  to  sabotage  demo-
 eracy,  who  tried  to  butcher  democracy
 and  emasculate  the  judiciary,  who
 trieg  to  denigrate  Parliament  and  gag
 the  press.  Let  us  have  it  on  the  Table

 of  the  House  in  this  very  session  and
 Jet  there  be  a  discussion  on  that  so
 that  the  criminals  go  not  go  scot-free.
 I  make  that  demand  with  all  the  force
 at  My  command.

 There  ig  another  trend  which  tg  also
 equally  dangerous,  that  is,  Karnataka
 Government  which  is  also  a  C.P,  (I)
 Government  in  the  sense  I  mean  the
 Congress  Party  (Indira)---there  is  the
 other  CPI  also,  the  hesitant  and  con-
 fused  ally  of  the  Congress  Party
 (Indira);  I  do  not  know  whether  they
 are  now  allies  or  not;  I  do  not  go  into
 that--the  Government  of  Karnataka  is
 reported  to  have  withdrawn  its  con-
 sent  to  the  extension  to  Karnataka  of
 concurrent  powers  of  investigation  by
 the  Centre  of  offences  under  the  Delhi
 Special  Police  Establishment  Amend-
 ment  Act.  This  action  on  the  part  of
 Government  of  Karnataka  has  grave
 political,  constitutional  and  administra-
 tive  implications  and  is  fraught  with
 danger  to  the  Union  of  India—Union
 in  the  right  sense  of  the  word—as
 envisioned  by  Article  and  other  pro-
 visions  of  the  Constitution.

 The  House  would  like  to  know,  there-
 fore,  from  the  Minister  concerneg  the
 repercussions  of  the  decision  of  the
 Government  of  Karnataka  on  the
 Grover  Commission’s  Inquiry  and  on
 the  investigations  currently  being  con-
 ducted  by  the  CBI  on  the  basis  of  the
 interim  report  submitted  by  the  Com-
 mission.  3  hope  the  Minister  will
 throw  adequate  light  on  this  matter
 which  is  very  important  from  the  con-
 stitutional,  political  and  other  implica-
 tions.

 Now  I  come  to  the  crux  of  the  matter
 about  the  law  and  order  situation.  It
 was  said  earlier  that  there  were  anti-
 social,  anti-constitutional  elements  at
 large  and  they  were  playing  their  role,
 rightly  or  wrongly,  playing  foul  also
 and  taking  advantage  of  the  rule  of
 law  now  prevailing,  all  preventive  de-
 tention  laws  having  been  repealed.
 There  is  another  aspect  of  the  matter
 equally  important  and  that  is  that  the
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 Government  has  not  yet  undertaken the  implementation  of  the  socio-eco-
 nomic  programmes  in  right  earnest. Last  year,  on  the  22nd  July,  977  the
 House  adopted--the  Home  Minister
 himself,  Shri  Charan  Singh  accepted in  its  entirety  my  resolution  on  the
 subject—without  any  dissenting  vote, the  following  resolution:

 “Solemly  pledging  its  earnest  en-
 deavour  for  the  speedy  implementa-
 tion  in  close  cooperation  with  the
 people  of  a  socio-economic  revolu-
 tion  illumined  by  democratic  stand-
 ard,  vivified  by  socialist  ideals  and
 firmly  founded  on  moral  and  spiri- tual  values.”

 Now  the  time  has  come.  One  year,  we
 have  devoted  to  the  political  charter.
 This  year,  second  year  and  third  year
 also,  let  us  devote  ourselves  in  co-
 Operation  with  the  opposition  also—I
 am  sure,  they  will  join  us  in  the
 mighty  endeavour  for  building  up
 India  unlimited....

 AN  HON.  MEMBER:  Where  is  the
 endeavour?

 SHRI  HARI  VISHNU  KAMATH:
 That  is  why  I  say:  endeavour.  Let  us
 devote  ourselves  to  creating  a  socio-
 economic  revolution,  socio-economic
 programme  during  this  year  ang  the
 next  year.

 SHRI  C.  M,  STEPHEN  (Idukki):
 They  consider  the  resolution  anti-peo-
 ple.

 SHRI  HARI  VISHNU  KAMATH:
 If  there  is  an  endeavour,  will  you
 join?  Will  you  join  in  the  implemen-
 tation?

 SHRI  fom  M.  STEPHEN:  In  the  im-
 plementation  of  it,  yes.

 SHRI  HARI  VISHNU  KAMATH:  I
 am  glad.

 SHRI  C.  M.  STEPHEN:  They  do  not
 consider  it  pro-people;  they  consider
 the  resolution  anti-people.

 SHRI  HARI  VISHNU  KAMATH:
 For  this,  a  great  uniteq  endeavour  of
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 the  people  is  essential  and  all  sep- aratist  tendencies,  all  fissiparous  ten-
 dencies  should  not  be  given  an  impe- tus,  not  be  encouraged.  And  for  that
 purpose,  a  change  of  heart,  change  of
 mind  on  the  part  of  all  is  essential.

 I  here  come  to  a  very  sensitive  issue
 and  that  is  constitutional  reservation
 issue,  Reservation  in  the  Constitution
 which  was  originally  for  0  years  for
 a  certain  class  of  people,  it  was  then
 extended  by  another  0  years  and  fur-
 ther  extended  by  0  years;  for  39
 years,  it  has  been  in  operation,  and
 most  probably,  I  do  not  know—it  will
 be  extended  by  another  0  years,  Thus
 a  certain  class  of  people  have  acquired or  tend  {o  acquire  vested  interest  in
 backwardness,  in  that  particular  cate-
 gory.

 Now,  may  I  crave  your  indulgence
 and  the  indulgence  of  the  House  to
 quote  Dr.  Ambedkar  who  was  himself
 a  great  leader  of  the  Dalit—the  word
 used  here  in  the  House--and  cham-
 pioned  their  cause  very  effectively,
 and  also  piloted  the  Constitution.  He
 said—moving  the  motion  of  the  arait
 Constitution  for  the  consideration  of
 the  House  on  the  4th  November,  1948,
 He  said:

 ‘J,  this  country  both  the  mino-
 rities  and  the  majorities  have  fol-
 lowed  a  wrong  path.  It  is  wrong
 for  the  majority  to  deny  the  exis-
 tence  of  minorities.  It  is  equally
 wrong  for  the  minorities  to  per-
 petuate  themselves...”

 He  said  this  in  1948,  30  years  ago.
 “A  solution  must  be  found  which

 will  serve  a  double  purpose...  .It
 must  also  be  such  that  it  will  enable
 majorities  and  minorities  to  merge some  day  into  one.”

 Again  and  again  he  asks  for  that—
 join  the  national  mainstream;  forget all  about  your  being  a  member  of
 the  minority.

 “It  is  for  the  majority  to  realize
 its  duty  not  to  discriminate  ageinst
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 minorities.  Whether  the  minorities
 will  continue  or  will  vanish  must
 depend  upon  this  habit  of  the  ma-
 jority.  The  moment  the  majority
 loses  the  habit  of  discriminating
 against  the  minority,  the  -ninorities
 can  have  no  ground  to  exist.  They
 will  vanish.”

 MR.  DEPUTY-SPEAKER:
 try  to  conclude,

 Picase

 SHRI  HARI  VISHNU  KAMATH:
 One  more  minute,  and  I  have  done.

 For  this  great  task,  there  must  be
 a  very  efficient  and  incorrupt  admin-
 istration.  I  will  not  go  into  details.
 The  Administrative  Reforms  Com-
 mission  had  submitted  twenty  re-
 ports,  and  among  them  were  three
 reports  on  personnel  administration.
 l  was  rather  surprised  to  find  this  in
 the  note  circulated  by  the  Ministry
 two  months  ago  for  the  meeting  of
 the  Consultative  Committee  attached
 to  the  Ministry  of  Home  Affairs—I  am
 a  member  there;  I  was  surprised  to
 See  that  the  Ministry—I  do  not  slame
 the  Minister  concerned;  ihe  officers
 must  have  drafted  that  note—-had  said
 that  the  ARC  had  submitted  only  cone
 report  on  personnel  administration
 We  had  submitted  three.  I  do  not
 know  how  many  of  them  were  con-
 sidered  and  studies  and  also  detailed

 Statements  with  regard  to  them  laid
 ‘On  the  Table.

 The  police  are  now  having  a  hard
 time.  I  am  sure  they  will  live  and
 come  up  to  the  measure  of  their  res-
 ponsiblities.  But  I  would  also  like
 the  Government  to  go  into  the  ques-
 tion  of  the  working  conditions  and
 living  conditions  of  the  police  force.
 They  are  working  under  great  strain.
 Along  with  the  Police  Commission,
 let  us  also  have  a  Prison  Reforms
 Commission  which  is  also  equally
 necessary.  Govérnment  should  con-
 Sider  that  matter.

 Let  us  build  our  great  Parliamen-
 tary  democracy  together  with  an  ad-
 ministrative  meritocracy...

 of  Home  Affairs  370

 MR.  DEPUTY-SPEAKER:
 conclude.

 SHRI  HARI  VISHNU  KAMATEH:
 I  conclude.  I  cannot  conclude  better--
 as  I  have  struck  a  note  of  unity—
 than  what  Netaji  Subhash  Chandra
 Bose  himself  and  his  great  army,
 Azad  Hind  Fauj,  sang  as  they  march-
 ed  to  battle:

 Please

 सब  के  दिल  में  प्रीति  बसाये,
 तेरी  मीठी  वाणी,

 हर  सूबे  के  रहने  वाले,  हर  मज़हब  के  प्राणी,
 सब  भेद,  फर्क  मिट  के,  सब  गोद  में  तेरी  शा
 के  गधे  प्रेम  की  माला  ।

 सूरज  बन  कर  जग  पर  चमक,
 भारत  नाम  सुभागा  ।॥।

 SHRI  KUSUMA  KRISHNA  MUR-
 THY  (Amalapuram):  Mr.  Deputy-
 Speaker,  Sir  I  rise  to  express  some
 of  my  views  on  the  working  of  the
 Home  Ministry.  Much  has  been  said
 about  law  and  order  in  this  country
 and  I  would  like  to  add  only  one
 thing,  that  this  important  subject
 cannot  be  dispensed  with,  simply  by
 saying  that  it  is  a  State  subject.  Even
 under  the  very  nose  of  the  Central
 Government  i.e.,  in  Delhi  the  situa-
 tion  of  law  and  order  is  quite  alarm-
 ing,  as  we  know  pretty  well.  Thcre-
 fore,  the  Government  has  to  take
 serious  note  of  it  and  see  that  the
 Situation  78  brought  under  control
 because  the  health  and  progress  of
 the  entire  nation  depends  on  law
 and  order,

 I  would  like  to  stress  another  equal-
 ly  important  situation  in  India.  But
 before  switching  on  to  it,  I  would
 like  to  make  a  reference  tg  some-
 thing.  Yesterday,  i.e.  on  25.4.78,  in
 New  York,  in  the  United  States  Con-
 ference,  our  External  Affairs  Minis-
 ter  Shri  Atal  Bihari  Vajpayee  very
 emphatically  stated  that  India  is  to
 step  up  assistance  to  the  Namibian
 patriots,  both  morally  and  materially, to  bring  genuine  independence  to  the
 people  of  Namibia.  He  further  ex-
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 pressed  India’s  all-out  support  to
 the  people  of  Namibia  for  total  eradi-
 cation  of  the  evil  practice  of  racism
 and  apartheid.  Here,  I  would  like
 to  bring  to  the  notice  of  this  Ministry
 that  the  plight  of  17  crores  Harijans
 in  India  ig  drawing  the  special  atten-
 tion  of  the  entire  world  and  this
 speaks  clearly  how  far  we  are  morally
 justified  in  supporting  a  cause  out-
 side  our  country  while  forgetting
 willfully  the  equally  serious  cause
 in  our  country.  Nowhere,  in  the  his-
 tory  of  mankind,  there  is  any  sys-
 tem  like  a  caste  system  as  we  do  pos-
 sess  it  in  India.  This  caste  system
 alone  has  created  a  section  of  sub-
 human-beings  77  this  country  in  the
 form  of  Harijans,  whose  human
 rights  have  been  trampled  systema-
 tically  for  ages  together.  Under  this
 mysterious  system,  these  sub  human-
 beings  namely  Harijans  are  safe  as
 long  as  they  choose  to  remain  as
 sub  human-beings,  otherwise,  they
 have  to  face  the  eternal  war  of  ex-
 termination  which  is  silently  operat-
 ing  in  the  form  of  atrocities.

 The  nature  of  atrocities  would  be
 clear  if  we  go  into  certain  real  in-
 stances  throughout  the  country,  For
 instance,  in  Uttar  Pradesh  let  us  take
 up  Meerut,  the  home  district  of  the
 Home  Minister,  wherein  in  July  977
 virtually  the  rule  of  jungle  vrevailed
 when  one  Mr.  Baleshar,  a  Haran,
 was  brutally  murdered  for  the  fault
 of  growing  wheat  in  a  land  allotted
 to  him  by  the  Government  and  then
 the  other  Harijan  women  were  mer-
 cilessly  beaten  in  a  bid  to  intimidate
 and  terrorise  them  Here  another
 important  thing  28  that  most  of  the
 Gram  Sabha  land  was  taken  illegal
 Possession  of  by  the  high-caste  peo-
 ple  there  and  when  we  met  the  Sub-
 Divisional  Magistrate  Shri  D.  S.  Bains,
 he  said  that  the  problem  was  basical-
 ly  social  because,  somehow,  the  Hari-
 jans  were  not  acceptable  as  stand-
 ard  human-beings  by  the  rural  rich.
 Apart  from  this,  92,000  Harijans  were
 deprived  of  their  allotted  Jand  and
 we  do  not  have  a  precise  record  as
 te  how  many  of  them  have  been  kill-
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 ed.  According  to  the  information
 suppHed  by  the  Minister  of  Home
 Affairs,  the  total  number  of  atroci-
 ties  on  Harijans  in  Uttar  Pradesh  in
 ३97  alone  was  40i9.  And  the  other
 important  aspect  to  be  taken  into
 serious  consideration  here  is  that
 when  we  met  the  Harijans  there,
 they  clearly  stated  that  “the  Police
 do  not  listen  to  us  and  the  police  do
 not  take  down  our  complaints  and
 we  have  no  place  to  appeal.”

 Coming  to  Madhya  Pradesh,  in
 August,  in  Kanadia  Village  of  Rat-
 lam  District,  q  grisly  incident  occur-
 red  when  four  Harijans  were  brutally
 murdered  and  several  others  were
 seriously  crippled.  Here  the  problem
 was  that  agricultural  land  allotted
 to  them  by  the  Government  was  taken
 back  forcibly  from  the  Harijans.  An
 important  issue  to  be  taken  into  con-
 sideration  is  that  the  Madhya  Pradesh
 Vidhan  Sabha  was  stunned  to  know
 that  the  official  machinery  moved  into
 action  only  24  hours  after  this  grisly
 incident  occurred.  The  Vidhan  Sabha
 was  dum-found  to  know  that  the  de-
 ceased  Harijang  were  insulted  even
 after  they  were  slain  by  the  assai-
 lants  who  chopped  off  their  noses,
 chopped  off  their  ears,  chopped  off
 their  fingers  and  tore  open  their
 stomaches  and  terrorised  their  wo-
 men  folk  in  a  bid  to  intimidate  and
 molest  them.  The  police  station,
 which  was  not  far  away,  from  this
 Place  did  not  take  any  action  and  it
 appears  the  local  officials  had  prior
 intimation  aboyt  this  but  even  then
 they  did  not  care  to  take  any  action
 in  this  matter.
 4.59  hrs.

 [Sarr  DHIRENDRANATH  Basu  in  the
 Chair].

 The  States  where  the  Congress
 Government  is  functioning  are  not
 exceptions  in  this  matter  because  the
 Congress  has  its  share  of  responsi-
 bility  for  the  present  state  of  affairs
 in  our  country  after  all  it  has  ruled
 ita  county

 for
 plment

 most  of  the
 जाट  since  1947,  For  instance

 Andhra  Pradesh  there  were  coe ghastly  incidents  of  atrocities  com.
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 mitted  on  Harijans.  In  July  ‘1977,  in
 a  place  called  Chinaogirala  jn  Krishna
 district,  one  Harijan  was  axed  to
 death  when  the  landlords  attacked
 them  with  knives,  spears,  axes  and
 other  deadly  weapons.  The  landlords
 and  their  ‘goondas’  behaved  like  in-
 human  brutes  when  they  tore  off
 the  sarees  and  blouses  of  innocent  and
 helpless  Harijan  women  in  a  bid  to
 molest  them.  Similarly  in  Katapalli
 Village  in  Mahboobnagar  District  in
 Andhra  Pradesh,  Harijans  were  vir-
 tually  under  social  boycott  imposed
 by  the  landlords  there  for  about  a
 month.  They  were  deprived  of  farm
 work  and  put  under  great  stress  and
 strain  simply  because  35  families
 have  been  allotted  Pattas.

 15,00  hrs,

 If  we  come  to  Bihar,  this  State  is  8
 major  part  of  lawlessness  in  our
 country,  Belchi,  Patna,  Dharampur,
 Rohtas,  Begusarai,  Bihar  Sharif  and
 Bishrampur  are  a  few  out  of  many
 places  where  countless  families  of
 Harijans  have  been  burnt  alive.
 Belchi  stands  out  because  of  its  in-
 human  brutality.  All  the  8  out  of
 the  4  victims  were  Harijans  who
 were  dragged  out  of  their  huts  where
 they  had  sought  refuge  and  shot  dead
 in  cold  blood  and  burnt.  Here  it  was

 ought  to  be  played  down  by  our
 Home  Minister,  Mr.  Charan  Singh  by
 describing  it  as  a  clash  between  two
 hardened  criminals.  But  when  a
 nine-member  committee  from  the
 Parliamentary  Forum  for  Scheduled
 Castes  and  Scheduled  Tribes,  of
 which  I  am  a  Member,  visited  the
 Belehi  village,  they  came  to  a_  clear
 conclusion  that  it  was  a  clear  case  of
 9  massacre  of  helpless  Harijans  based
 on  caste  hatred,

 Again  in  Madhipur  of  Monghyr
 District  in  Bihar,  in  July  977  4  Hari-
 jans  were  brutally  murdered  and
 cut  into  pieces  and  thrown  into  the
 river  Ganga  about  which  Mr.  Kapil
 Deo  Singh,  Bihar  Agriculture  Minis-
 ter  has  clearly  said  that  it  has  crea-
 ted  panic  and  terror  among  the  Hari-
 jans  of  the  village.

 In  Dharampur  4  Harijans  were
 chased  and  shot  dead  in  their  own
 huts.  I  went  there  personally  and
 saw  with  my  own  eyes  the  traces
 of  bullet  holes  in  their  mud  walls.
 There,  one  Mr.  Shivamuni,  aged  30
 and  studied  upto  BA  tried  to  be  asser-
 tive.  He  was  chased  and  shot  dead  in
 his  hut  and  same  was  the  fate  of  the
 other  three  Harijans  who  tried  to  ॥. अ
 assertive.  Besides  three  Harijans
 women  were  seriously  wounded  when
 they  tried  to  save  the  lives  of  their
 husbands.  In  Rohtas  on  the  Holi  day
 itself  3]  Harijans  were  reported  to

 have  been  burnt  alive.

 In  Bishrampur  the  brutai  killings
 almost  resembled  the  Belchi  incident.

 Above  all,  in  Jamatara  mass  rape,
 mass  loot  and  mass  arson  occurred
 when  the  raiders  raped  six  Harijan
 women  and  tortured  other  Harijan
 women  by  burning  their  thighs  and
 breasts  inhumanly.  The  worst  part
 of  it  is  that  the  Police  officials  who
 had  prior  knowledge  have  not  taken
 any  proper  action.

 These  were  some  of  the  grisly  in-
 cidents  on  which  we  will  be  able  to
 come  to  clear-cut  conclusions  that
 there  are  three  important  factors  in-
 volved  in  these  atrocities.  One  is  the
 assertiveness  by  the  Harijans  and  the
 other  is  the  torturing  by  the  rich  and
 the  third  one  is  the  splendid  silence
 of  the  officials.  I  believe  now  that
 I  need  not  lengthen  the  catalogue  ef
 crimes  against  the  Harijans.  But  the
 alarming  feature  is  that  the  atrocities
 are  continuously  growing  unchecked.
 This  is  clear  from  the  Home  Minis.
 try’s  report  itself.  In  4975  the  num-
 ber  of  atrocities  on  Harijans  was
 778i,  in  976  it  was  5968  and  in  977
 it  was  9225  but,  according  to  the
 report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  ‘Tribes
 there  are  about  10,000  odd  incidents.

 This  is  the  situation  in  which  there
 is  an  increase  in  violence  against
 Harijans  but  the  way  in  which  the
 Home  Minister  is  handling  the  situa-
 tion  is  quite  disheartening  and  dis-
 appointing.  As  we  know  in  History
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 (Shri  Kusuma  Krishna  Murthy]
 ‘while  Rome  was  burning,  Nero  was
 fiddhing.  Similarly,  while  the  Hari-
 jans  are  burning,  Mr.  Charan  Sirgh
 js  tianslating  them  into  percentages.
 Curiously  enough  he  contends  that
 just  not  more  than  4  per  cent  atroci-
 ties  on  Harijans  are  committed  50
 far  Probably  he  mears  by  this  that
 34  per  cent  atrocilies  on  Harijans  is
 still  permissible  in  order  tp  vormplete
 their  quota  of  5  per  cent  resciva-
 tion.

 Thus  there  is  a  systematic  exter-
 mination  of  assertive  Harijans  going
 on  in  the  form  of  atrocities.  It  is

 pasically  a  wrong  conceptiot  to  pre-
 sume  that  these  atrocities  are  non-
 existing  in  some  of  the  States  but
 the  atrocities  are  the  direct  result  of
 some  basic  factors.  They  are  pri-
 tMmarily  the  assertivesness  of  the  Hari-
 jeans  to  protect  themselves  and  this
 assertiveness  is  the  direct  result  of
 @  growing  awareness  of  the  basic
 realities  of  human-beings.  Secondly,
 the  economic  inability  of  the  Hari-
 jans,  but  not  the  physical  inability.

 The  economic  inability  made  them
 free  from  possessing  completely  wea-
 pons  either  deadly  or  legally  to  pro-
 tect  themselves  consequently  they
 are  becoming  helpless  victims.  Again
 this  economic  inability  is  the  direct
 result  of  exploitation  of  Jabour.  After
 all,  the  capitalist  exploited  the  labour.
 Thirdly,  the  functioning  of  the  caste-
 infected  bureaucrats  who  are  actually
 in  charge  of  the  entire  administration
 continuously  Therefore,  whenever
 and  wherever  these  factors  coincide
 either  meidentally  or  accidentally  the
 Tesult  would  be  brutal  atrocities  on
 Harijans.  Evidently  the  purpose  of
 such  dreadful  vengeance  is  to  terro-
 rise  Harijans  to  prevent  them  from
 becoming  assertive.  But  the  multi-
 Plicity  of  atrocities  in  various  dread.
 ful  forms  cannot  suppress  them  from
 the  growing  awareness,  I  do  not  know
 how  many  of  our  leaders  have  realised
 that  this  growing  determination  of
 the  suppressed  people  to  assert  them-
 selves  is  clearly  indicative  of  a  now
 Class  struggle  in  India,  There  is  an
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 ample  evidence  from  the  lessons  of
 history.  Without  noticing  this  real
 phenomena,  some  of  the  Harijan  lea-
 ders  started  thinking  in  terms  of  de-
 manding  more  and  more  guarantees
 But  I  do  not  insist  on  such  impracti
 cal  approaches  because  law  is  not
 enough.  Constitutional  provisions  have
 been  proved  to  be  very  very  ineffetive
 during  the  last  30  years.  There  are
 constitutional  provisions  in  the  form
 of  Articles  16,  1,  46,  335  &  338  for
 the  exclusive  benefits  of  Harijans
 There  is  a  Commissioner  for  the  Sche-
 duled  Castes  and  the  Scheduled  Tribes
 for  the  exclusive  benefits  of  Hari-
 jans.  There  is  a  Parliamentary  Com-
 mittee  for  the  Welfare  of  Scheduled
 Castes  and  the  Scheduled  Tribes
 There  are  a  number  of  practicable
 solutions  in  the  form  of  recommen-
 dations  of  Elayperumal  Committee
 and  Shilu  Ao  Committee.  Above  all
 the  essence  of  every  mainfesto  of
 every  political  party,  every  time
 shouts  that  it  was  born  only  for  the
 upliftment  of  Harijans,  Thus,  in
 spite  of  the  existence  of  so  many  safe
 factors  the  social  plight  of  Harijans
 today  in  our  country  is  fast  deterio
 rating—from  bad  to  worse

 The  problem  is  basically  social
 rather  than  economic  in  nature.  And
 unless  there  is  a  drastic  change  in
 the  attitude  of  the  people  towards
 our  casteism,  this  problem  can  never
 be  solved  at  all  and  the  shameful  in-
 cidents  like  washing  with  Ganga  water
 the  statue  unveiled  by  Shri  Jagjiwan Ram  would  go  on  continuing.

 Besides,  it  is  the  implementation
 that  matters,  but  not  increase  of
 paper  guarantees,  and  unless  the  un-
 faithfulness  of  the  caste  infected  bu-
 reaucrats  towards  the  principle  of
 Constitution  is  penalised,  there  will
 be  absolutely  no  use  of  enacting  any
 number  of  laws  for  protecting  the
 Harijans.  Therefore,  there  are  two
 practicable  solutions.  The  frst  and
 the  foremost  is,  there  should  be  a
 powerful  administrative  machinery with  Statewise  offices  under  the  charge of  dedicated  Harijans  exclusively
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 meant  to  strictly  penalise  the  unfaith-
 fulness  of  any  Government  official
 towards  any  measure  meant  for  Hari-
 jans.

 Before  submitting  my  second  solu-
 tion,  I  would  like  to  make  a  few
 observations.

 These  Harijans  can  wait  upto  any
 number  of  decades  to  secure  their
 just  demands  constitutionally  guaran-
 teed.  They  can  put  up  with  any  kind
 of  drudgery  and  poverty  upto  any
 length  of  time.  They  can  tolerate
 even  if  their  sheltering  huts  are  burnt
 down.  And  they  can  also  suffer  the
 punishment  of  criminal  cases  wrong-
 fully  inflicted  on  them.  But  is  it
 fair  on  the  part  of  the  Government
 to  make  us  wait  helplessly  and  silent-
 ly  when  our  very  self-respect  and
 modesty  is  brutally  attacked?  And  is
 it  justifiable  on  the  part  of  the  Gov-
 ernment  to  make  us  wait  silently  and
 helplessly  when  our  innocent  wo-
 men  are  stripped  naked  in  the  broad
 day  light  and  raped  before  our  own
 eyes?  “Nobody  can  philosophise  while
 his  wife  is  being  abducted”  empha-
 tically  said  Herald  Laski,  the  Jew
 and  the  Twentieth  Century  greatest
 political  thinker,  who  knew  the  in-
 human  sufferings  and  tortures  in  the
 hands  of  German  Nazis.  Therefore,
 I  would  like  to  submit  with  all  my
 respect  to  this  august  House  that  the
 Government  should  forcibly  take  away
 immediately  all  the  illegal  weapons
 possessed  by  the  rich  in  the  rural
 areas,  If  you  fail  to  make  the  rich
 surrendcr  their  illegal  weapons  you
 should  kindly  give  the  protective
 weapons  both  freely  and  legally  to
 the  helpless  Harijans  to  protect  them-
 selves.  It  is  not  the  quesion  of  sur-
 vival  but  it  is  the  question  of  self
 respect  anq  modesty  of  17  crores  of
 Harijans  who  can  easily  constitute  a
 nation  by  themselves.

 If  Gandhiji  had  not  got  the  com-
 munal  award  modified  by  risking  his
 life,  Dr.  Ambedkar  would  have  created
 ®  safe  and  respected  separate  land  for
 Harijans  as  Mohd.  Ali  Jinnah  did  for
 Muslims.  Dr.  Ambedkar  signed  the

 Poona  Pact  by  reluctantly  giving  up
 the  successfully  won  separate  elec-
 torate  from  Ramsay  MacDonald  just
 to  save  the  life  of  Gandhiji  with  a
 fond  hope  that  this  nation  would  be
 grateful  in  saving  the  lives  of  crores
 of  his  people.  But  India  proved
 time  and  again  that  Dr.  Ambedkar
 committed  a  mistake  on  this  issue
 in  believing  them  and  in  signing  the
 Poona  Pact.  I  am  afraid,  that  the  na-
 tion  would  again  have  to  be  partition-
 ed  unless  the  self  respect  and  modes-
 ty  of  the  ॥7  crores  Harijans  in  the
 country  are  safe  and  secure.  This
 is  not  that  routine  request  but  a  time
 bound  warning  of  77  crore  Harijans
 in  this  country.

 After  all  human  life  is  to  live  but
 not  to  exist.

 शी  नाथू  सिंह  (दौसा):  सभापति
 महोदय,  मैं  प्रापका  बड़ा  प्रभारी  हुं  फि  आपने
 मुझे  समय  दिया,  क्योंकि  जितनी  कठिनाई  का
 सामना  मुझे  इस  लोक-सभा  में  प्राने  में  हुआ,
 उससे  कहीं  प्रधिक  कठिनाई  का  सामता
 बोलने  के  लिये  समय  मांगने  पर  ढ्भ्ना  ।

 शी  राममूति  :  यह  गलत  है,  लोक  सभा
 में  श्राप  बड़ी  आसानी  से  आये  हैं  ।

 श्री  नाथू  सिंह  :  सभापति  महोदय,  यह
 बड़ा  गम्भीर  विषय  है,  इसको  लेकर  सभी
 चिन्तित  हैं  कि  देश  में  श्रपराध  प्रौर  भ्रब्यव  स्था
 बढ़  रही  है  ।  कोई  पिछली  सरकार  को
 दोषी  बतलाता  है  और  कोई  इस  सरकार
 को  ।  वह  लोग  अपना  दोप  इस  सरकार  पर
 डालना  चाहते  हैं।  ये  जोग  आंकड़े  देते  हैं
 कि  तब  इतने  अ्रपराध  होते  थे,  श्राज  इतने
 हो  रहे  हैं,  लेकिन  चाहे  भधिक  भ्रपराध  होंया
 कम  हों,  इस  बात  से  कोई  इन्कार  नहीं  करता,
 सब  स्वीकार  करते  हैं  कि  भ्रपराध  हो  रहे  हैं,
 चाहे  देश  के  किसी  भी  भाग  में  हो,  किसी  भी
 पार्टी  की  सरकार  में  हों  ।

 इन  बढ़ते  हुए  अपराधों  का  कारण  कोई
 सरकार  नहीं  है  ।  किसी  भी  सरकार  को



 979  DG  1978-79  Min

 श्री  नाच  सिह]
 हम  इसका  दोषी  नहीं  ठहराना  चाहते  |  यह
 व्यवस्था  पर  निर्भर  है  काग्रेस  के  जमाने
 में  जब  भ्रपराध  होते  थे,  तो  बहू  सारे
 विरोधी  दलो  को  जिम्मेदार  ठहराते  थे  ।
 झाज  भपराध  हो  रहे  हैं  ये  लोग  झाकडे  देते  है,
 इसके  लिये  जिम्मेदारी  न  किसी  सरकार  की
 है  श्रौर  न  किसी  एक  फैक्टर  की  है,  बल्कि
 कई  चीजो  को  मिलाकर,  बहुत  सारे  प्वाइन्टस
 है,  जिनसे  मिलकर  यह  प्रव्यवस्था  फैलती  है,
 झपराध  बढते  है  ला  एड  आ्लाडर  की  स्थिति
 खराब  होती  है  मै  यह  मानता  ह  कि  श्राज
 तक  इस  देश  म  प्रशासनिक  सुधार  के  लिय
 कुछ  अधिक  नहीं  किया  गया  ।  पुलिस  के
 पास  सन्‌  3947  से  पहले  जितने  साधन  थे
 वह  साधन  उतने  झ्राज  भी  ह  -  उनके  पास
 कोई  विशेष  साधन  नही  है  V

 दूसरी  ओर  श्राज  जो  सरकार  बनी  है,
 मैं  नाम  नहीं  लेता  चाहता,  हमारे  इस  देश  में
 जो  न  आदमी  है  भौर  न  महिला  है,  क्या  कहा
 जाये,  बुढिया  कहा  जाये,  वह  झाज  भी  जब
 खुद  प्रधान  मत्नी  नहीं  रहती  है  तो  किसी  भी
 सरकार  को  रिकग्नाइज़  नहीं  करती  हैं,  वह
 ऐसे  पड़्यन्त्र  इस  देश  में  चलाना  चाहती  है।

 आकडो  पर  मत  जाइये,  मैं  अराबर
 लोक-सभा  में  देखता  शा  रहा  ह  कि  जब  से
 जीप  स्केडल  हुआ,  उसके  बाद  जब  से  इन्दिरा
 जी  घर  से  बाहर  निकली,  तब  से  इस  तरह
 के  अपराध  बढने  शुरू  हो  गये  |  श्री  जगजीवन
 राम  जी  का  पुतला  किसने  जलाया,  रामायण
 को  प्रति  किसने  जलाई,  यू०पी०  में  जब
 जलूस  निकला  पुलिस  पर  लाठीचार्ज  किसने
 किया,  सम्भल  में  क्‍या  हुभा,  गगानगर  मे
 क्या  हुप्रा  सारी  चीजो  को  अगर  देखे  तो
 इसके  लिये  जिम्मेदार  कौन  है?  न  पुलिस
 जिम्मेदार  है,  न  जनता  जिम्मेदार  है,  इसके
 लिये  एक  गिरोह  जिम्मेदार  है।

 शाह  पझ्रायोग  मे  कुर्सी  चलाई  जाती  है,
 पत्थर  फेंके  जाते  हैं,  कौन  है  इसके  लिये
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 जिम्मेदार  ?  इस  देश  मे  सविधान  के  ऊपर
 बुलडढोज़र  चलाया  गया,  उनको  फिर  भी
 चैन  नहीं  मिला।  डेमोक्रेसी  को  नष्ट  किया
 गया  फिर  भी  उनको  चैन  नहीं  मिला।
 अब  लोकतत्न  जनता  को  वापिस  मिल  गया,
 फिर  भी  श्राज  जुडिशियरी  पर  हमला  किया
 जाये  हम  इसको  स्वीकार  नहीं  कर  सकते  ।
 हमारे  मुख्य  न्यायाधीश  ने  भी  चेतावनी
 दी  है  कि  यदि  न्यायाललो  के  साथ  इस  तरह'  से
 व्यवहार  किया  गया,  उनका  अपमान  किया
 गया  तो  ठोस  कार्यवाही  की  जायेगी।  भ्राज'
 भी  यह  हो  रहा  है।  इसके  पीछे  एक'  ग्रुप
 विशेष  का  षड़तत्र  है।  इतना  ही  नही,  न्याया-
 लयो  का  अपमान  करने  के  साथ-साथ,  जिसके
 बारे  मे  वे  कहते  है  कि  हम  उसके  लिए  खून
 बहा  देंगे,  उस  झडे  का  भी  झपमान  किया
 जाता  है।  इस  बारे  में  मेरे  पास  प्रमाण  है  Y

 मेरे  पास  यह  पमफ्लेट  है  जिस  पर
 तिरगे  झडे  के  नोचे  इन्दिरा  जी  का  फोटो
 छपा  है।  यह  पमफ्लेट  बाटा  गया  है  श्रौर
 गली-गली  में  लोगों  के  पावों  के  नीचे  आता
 है।  इस  पमफ्लेट  को  ब्लाक  काग्रेस  कमेटी
 घधमापुर  जबलपुर  (मध्य  प्रदेश)  द्वारा  प्रका-
 शित  किया  गया  है।  यह  पमफ्लेट  इन्दिरा
 जी  के  जन्म-दिवस'  पर  बादा.  गया  है।  यह
 प्रमाण  है  इस  बात  का  कि  इन  लोगो  के  द्वारा
 देश,  राष्ट्र,  संविधान  और  राष्ट्रीय  ध्वज
 का  अ्रपमान  किया  जाता  है।

 मुझे  एक  और  पमफ्लेट  भी  मिला  है,
 जिसमे  लिखा  है

 “भूमिगत  कार्यत्रम  (भराई)
 ]  यहां  का  मुसलमग्न  हमारी  पार्टी  से

 अब  भात्मिक  घृणा  करता  है।  शभ्रत  प्रति
 आवश्यक  है  कि.  तनाव----  हिन्दू

 मुसलमान  =  भाई  से  जमा

 2  झल्पसंख्यको,  हरिजनों  के  साथ
 अत्याचार  भूमिगत  रूप  से:  =  भविष्य
 मे  भाई  सुदृढ़
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 3.  कॉलिजों,  विधालयों  में  जिदाणियों
 को  व्यवस्था  my  जमा  झाई

 4.  “किसान  सधनों--नन  को-----
 करना  श्व्यधस्था

 5.  “सरकारी  कर्मचारियों  को-+----
 ताकि  "माई  से  सहानुभूति  रखें।”

 यह  पैमफ्लेट  इन्दिरा  जी  की  कांग्रेस  की
 तरफ  से  झपने  कार्यकर्ताशों  को  सकुंलेट  किया
 गया  हैं।

 इसके  साथ  एक  दूसरा  पत्र  उन्होंने  दिया
 है,  जिसमें  लिखा  है  a

 प्रिय  बन्धु,
 निश्चित  विनांकों  में  झ्ापका  वी०वी०
 से  मिलना  भ्रति  स्‍्रावश्यक  है  क्योंकि
 बीण्वी०  को  झपने  जिलों  के  प्रत्येक
 रिकार्ड  को  पी०के०्पी०्टी०  के  पास
 भेजना  जरूरी  है।

 यह  पन्न  उत्तर  प्रदेश  से  निकला  है,  जिसमें
 खिखा  है,  मुरादनगर  t

 इस  तरह  से  भूमिगत  कार्यक्रम  के  बारे  में
 जो  पैमफ्लेट्स  निकलते  हैं,  वे  एक  बड़े  पड़यंत्
 के  भाग  हैं।  इस  षड़यंत्र  का  पता  लगाया  जाना
 जरूरी  है।  इसका  पता  क्‍यों  नहीं  लगाया
 गया  है  ?  आखिर  सी०बी०भाई०  शौर  सी०
 झाई०डी०  क्‍या  कर  रही  हैं  ?  जब  ये  पैमफ्लेट
 मेरे  पास  आये  हैं,  तो  वे  गृह  मंत्रालय  के  पास
 क्यों  नहीं  पहुंचे  ?  मुझे  लगता  है  कि  श्राज  भी
 सी०बी०भाई०  भौर  सी०भ्राई०डी०  में  ऐसे
 लोग  बैठे  हैं,  जो  इस  सरकार  को  नहीं  चलने
 देना  चाहते  हैं,  जो  पिछली  सरकार  के  लोगों  से
 सहानुभूति  रखते  हैं।

 मैं  एक  भौर  उदाहरण  देना  चाहता  हूं।
 सुन्दर  के  केस  में  सब  गयाहों  को  तोड़ा  गया  है,
 झौर  इसमें  प्राई०ए०एस०  के  बड़े  प्रधि-
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 कारियों,  सी०बी०प्राई०,  धघौ०्प्राई०्डी०  बौर
 पुलिस  के  भ्रधिकारियों  का  हाथ  है,  काव  में
 जिसका  भंडाफोड़  हुआ  भौर  सरकार  से  उस
 लोगों  को  ससपेंड  किया।  मैंने  गृह  मंत्री  को
 कहा  था  कि  भ्रधिकारियों  भौर  पुलिस  ने
 गवाहों  को  कहा  कि  यदि  थे  सुन्दर  के  पक्ष  में
 गवाही  देंगे,  तो  च्न्हें  जेल  भेज  दया  जायेगा,
 उनके  परिवारों  को  नष्ट  कर  दिया  जायेगा
 भौर  यह  सरकार  उन्हें  नहीं  बचा  सकेगी।
 कोर्ट  में  नारे  लगाये  जाते  हैं  “सुन्दर  चरमसिद
 भाई  भाई ',  भौर  सरकार  देखती  रहती  है।
 इसका  क्या  मतलब  है?  इसका  मतलब
 यह  है  कि  प्रशासन  में  श्ाज  भी  ऐसे  लोग  हैं,
 जो  इस  सरकार  को  बदनाम  करना  चाहते  हैं  t
 सरकार  उनका  पता  लगाये  भौर  उनके
 विरुद्ध  कार्यवाही  करे  7  जब  हम  उनके  विरुद्ध
 कार्यवाही  करने  के  लिए  कहते  हैं,  तो  हमें
 बताया  जाता  है  कि  उनके  पास  ज्यादा  भ्रधिकार
 हैं,  हम  उनके  विरुद्ध  कोई  कार्यवाही  नहीं
 कर  सकते  हैं।  ग्राई०ए०एस०  भराफिसज
 को  ये  विशेषाधिकार  क्‍यों  दिये  गये  हैं।
 947  से  पहले,  जब  देश  गुलाम  था,  तो

 प्रंग्रेजों  की  सरकार  ने  श्रपने  पिट्ठु  श्राई०सी०
 एस०  प्रफ़सरों  को  विशेषाधिकार  दिये  हुए  भे,
 ताकि  बे  इस  देश  की  जनता  पर  प्रत्याचार  करें  ।
 देश  की  जनता  पनी  भावाज़  को  पहुंचा
 नहीं  सके,  अपने  हक  मांग  नहीं  सके  ।  इसलिए
 भ्राज  जरूरत  है  उन  विशेषाधिकारों  को  छीनमे
 की  जो  झाई०ए०एस०  अ्रफसरों  को  अ्रंग्रेजों
 के  जमाने  में  मिले  हुए  थे।  मैं  उनके  खिलाफ
 नहीं  हूं  लेकिन  विचार  कीजिए  श्राप,  कितने
 भ्रधिकार,  कितनी  सुविधाएं  झाप  ने  दे  रखी
 हैं,  उन  सुधिधाशों  का  वे  दुगपयोग  करने  हैं
 या  सदृष्योग  करते  हैं  कम  से  कम  यह  तो  श्राप
 देखिए  t

 इसी  सन्दर्भ  में  मैं  निवेदन  करना  चाहता
 हूं  इन  पैमप्लेट्स  के  झ्राधार  पर  किसी  भी
 देश  के  झंदर  यदि  संबिधान  का  झपमान
 किया  गया  होता,  उस  देश  की  जनता  के
 विश्वास  के  साथ  विश्वासधात  किया  गया
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 होता,  देश  के  टुकड़े  कराने  कौ  कोशिश  की
 गई  होती  तो  ऐसे  भूतपूर्व  शासन  का  जो
 मलिक  था  उसके  ऊपर  कार्यबाही  करने  के
 लिए  हर  देश  के  अंदर  प्रावधान  है  भोर  कई
 देशों  में  झाज  भी  देशद्रोह  के  मुकदमे  चलाये
 जाते  हैं।  मैं  सरकार  से  मांग  करता  हूं,  भ्रभी
 कामत  साहब  ने  एक  बात  कही  थी  कि  शाह
 झामोग  की  जो  रिपोर्ट  है  उसके  बारे  में

 तिमू्ति  के  भंदर  मतभेद  है।  हमारे  शास्त्रों
 में  लिखा  गया  है,  पहले  भी  एक  तिमूर्ति  थी,
 जहा,  विष्णु  भोर  महेश,  मैं  नहीं  समझता  कि
 उसमें  और  इसमें  क्‍या  अंतर  है  ?  लेकिन  इस
 ल्िमूति  से  मैं  निवेदन  करता  हूं,  हाथ  जोड़  कर
 प्राथंना  करता  हूं  कि  यदि  भाप  इस  देश  को
 बचाना  चाहते  हैं  तो  क्‍यों  नहीं  श्रीमती  इंदिरा
 गांधी  के  खिलाफ  कायंवाही  करते?  चारों
 तरफ  जनता  चिल्ला  रही  है  कि  कुछ  करिए,
 कुछ  करिए।  क्‍यों  नहीं  उनके  ऊपर  देशद्रोह
 का  मुकदमा  चलाया  गया?  मैं  मांग  करता
 हूं  कि  इंदिरा  जी  के  खिलाफ  देशद्रोह  का
 मुकदमा  चलाया  जाय।  मेरे  दिल  में  इस  देश
 के  युवकों  की  भावना  बोल  रही  है  जिन  लोगो
 को  आपातकाल  के  अंदर  उलटा  लटका  दिया
 गया  था।  80  प्रतिशत  विद्यार्थी  एमर्जंसी  का
 बहिष्कार  कर  जेलों  में  गये।  वहां  उनको
 उलटा  लटकाया  गया,  उनको  करेंट  लगाया
 गया,  उनको  विश्वविद्यालय  से  निकाल  दिया
 गया।  उनको  देशद्रोही  करार  दिया  गया।
 उनका  भविष्य  क्या  रहता  यदि  झाज  जनता
 पार्टी  शासन  में  नहीं  झाती  ?  कया  होता  उनके
 अविष्य  के  साथ  ?  जिन  लोगों  ने  उनको
 करेंट  लगाये,  उनको  उलटा  लटका  कर  उनकी
 पिटाई  की,  उनको  कहा  कि  चन्द्रशेशर  और
 अगत  सिह  बनिए,  हम  बनाते  हैं  भ्रापको
 अन्द्रशेखर  झौर  भगत  सिंह,  उन  प्रधिकारियों
 को,  मैं  सुशीला  जी  की  बात  से  सहमत  हूं  कि
 उनको  झाज  प्रोमोशन  दिया  जा  रहा  हैं।
 आज  पंजाब  भें,  राजस्थान  में,  हरयाणा  में,
 उत्तर  प्रदेश  में,  हुर  जगह  उनको  प्रोमोशन  दिया
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 जा  रहा  है।  मैं  उदाहरण  दे.  सकता  हूं।
 एस०एस०पी०  को  डी०प्राइ०जी ०  बौर  प्राई०
 जी०  बना  दिया  गया,  डी०बाइ०एस०पी०  को
 एस०पी०  बनाया  गया।  उनके  रेकार्ड्स  को
 देखिए  a  रात  भें  वह  घर  पर  भा  कर  झ्रापको

 सैल्यूट  दे  जाते  हैं,  इसीलिए  भ्राप  उनको
 प्रोमोशन  दे  देते  हैं।  देखिए  उनका  भाचरण
 क्या  है?  कहीं  झापकों  धोखा  तो  नहीं  दे

 रहे  हैं?

 मेरी  मांग  है  कि  ऐसे  लोगों  के  खिलाफ
 कठिन  कार्यवाही  कीजिए  जिससे  देश  की
 जनता  की  सहानुभूति  झापके  साथ  रहे।
 जनता  ने  भ्रापको  शासन  से  बैंठाया  है  लेकिन
 झाज  तक  बराबर  प्रत्यानार  हो  रहे  हैं।
 कम  हो  रहे  हैं  या  ज्यादा  हो  रहे  हैं,  इसकी
 बात  मैं  नहीं  कर  रहा  हूं  ।  लेकिन  यह  भ्रत्याचार
 क्यों  हो  रहे  हैं?  जनता  ने  शासन  बदल
 दिया  लेकिन  श्राप  ने  जो  विश्वास  जनता  को
 दिलाया  था  कि  हम  उस  व्यवस्था  को  बदलेंगे
 वह  आप  में  नहीं  किया।  शासन  बदल  गया,
 नेता  बदल  गये,  मिनिस्टर  बदल  गये,  प्राइम
 मिनिस्टर  बदल  गये  लेकिन  इस  देश  को
 व्यवस्था  वही  की  वही  है।  व्यवस्था  में  कोई
 परिवतेन  नहीं  है।  ञ्राज  भी  फाइल  जाती  है,
 वह  दबी  रहती  है।  दस  दिन  बाद  जवाब
 श्राता  है  कि  आप  ने  जो  पत्र  लिखा  हैं  उसकी
 जांच  कर  के  कार्यवाही  की  जा  रही  है।
 मेरा  निवेदन  है,  चेतावनी  है  सरकार  को
 कि  झाप  या  तो  इस  व्यवस्था  को  बदलिए
 नहीं  तो  जनता  इंतजार  करने  वाली  नहीं  हैं।
 मैं  चेतावनी  देता  हूं  कि  जनता  ने  जिस  तरह
 शौर  लोगों  को  बदल  दिया,  हो  सकता  है
 झापका  भी  नम्बर  भा  जास।  मुझे  कोई
 नुकसान  नहीं  होने  वाला  है।  मेरे  भाईयों
 को  कोई  नृकसान  नहीं  होने  वाला  है,  जो
 कुर्सियों  पर  बैठे  हैं  मिनिस्टर  बन  बन  कर
 उनको  नुकसान  होने  वाला  है।  उनकी  कुर्सी
 जा  सकती  है।  देश  को  तो  बहुत  बड़ा  नुकसान
 होगा  लेकिन  उसके  पहले  इनको  भुकसान
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 "होगा,  बाद  में  देश  को  नुकसान  होगा।  इसलिए
 निवेदन  है  कि  झाप  इस  व्यवस्था  को  जल्द  से
 जल्द  बदलें,  झपराध  रोकें,  भझव्यवस्था  रोके

 और  उसके  लिए  झावश्यक  है  कि  भाप  इस
 बात  को  देखें,  पुलिस  वाले  हैं  जिनको  350

 प्श्प्ये  महीना  मिलता  है,  उससे  फिर  कहते  हैं
 कि  रिश्वत  क्‍यों  चेते  हो?  बसे  नहीं  लेगा
 (रिश्वत  ?  50  रुपये  में  झाज  किसके  परिवार
 का  र्ा  चलता  है?  24  घंटे  की  उनको
 ड्यूटी  होती  है।  भाप  दो  हजार,  ढाई  हजार
 रुपया  लेते  हैं,  गाड़ियां  लेते  हैं  भौर  दूसरी
 सुविधाएं  लेते  हैं  भौर  डेढ़  सौ  रुपये  उन  बेचारे

 #सिपाहियों  को  देते  हैं।  इसलिए  भ्राप  उनकी
 तनख्वाह  बढ़ाइए,  उनको  साधन  दीजिए।
 चुलिस  स्टेशनों  पर  जीप  नहीं  है,  मोटर  साइ-
 किले  नहीं  हैं।  वे  गांवों  में  जा  कर  श्रपराधों
 का  पता  कैसे  लगायें?  उनके  लिए  साधनों
 की  व्यवस्था  कीजिए  |

 मैंने  अभी  अभी  कल  ही  समाचार  पत्नो  में
 यहा  कि  इंदिरा  जी  बाहर  जाने  के  लिए
 पासपोर्ट  माग  रही  हैं।  स्विट्ज़रलेंड  जा  रही
 हैं।  ,  .  (व्यषधान)  दे  दिया  गया
 या  नहीं  दिया  गया,  मैं  नहीं  जानता।  लेकिन
 थू  क्‍यों  जा  रही  हैं?  स्विस  बैंक  के  बंदर

 ,  उनका  लाखों  भौर  करोड़ों  रुपया  जमा  है।
 आज  सारे  देश  में  जगह  जगह  उनको  एक-एक
 लाख  रुपये  की  माला  पहनायी  जा  रही  है,
 अभी  गंगानगर  में  एक  लाख  रुपये  की  माला
 उनको  पहनायी  गई।  मैं  वहां  गया  था,  मैने
 जनता  से  पूछा  कि  यह  एक  लाख  रुपया  कहां
 से  श्रा  गया  जो  झाप  ने  दिया  ?  उन्होंने  कहा
 कि  हमारे  पास  कोई  मांगने  नहीं  श्राया।
 मे  एक-एक  लाख  रुपये  की  धंलियां  कहां  से
 भेंट  हो  रही  हैं?  काला  धन  जो  श्रीमती  गांधी
 के  पास  था,  उसे  सफेद  करके  थंलियों  के  रूप
 में  भ्रब  जनत,  के  सामने  लाया  जा  रहा  है।

 इसलिए  इसकी  जांच  कीजिए  कि  मह  जो
 शैसियां  भेंट  को  जा  रही  हैं,  महू  रुपया  कहां  से
 भरा  रहा  है।  भाप  सोये  मत  रहिये।  इस  तरह
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 से  सरकार  चलने  वाली  नहीं  है  क्योंकि  ये  बहुत
 एक्सपीरिमुल्स्ड  लोग  हैं।

 एक  निवेदन  धौर  करूंगा  धौर  बह  पिछड़ी
 जातियों  के  बारे  में  है।  भ्राज  पिछड़ी  जातियों
 के  सबाल  को  लेकर  बड़ा  हो-हल्ला  हो  रहा  है
 शौर  बड़े  जोर  से  हो-हलला  हो  रहा  है।
 काका  कलेलकर  साहय  में  जो  रिपोर्ट  दी  थी;
 बह  बहुत  सोच  समझ  कर  दी  थी  लेकिन
 उस  पर  झाण  तक  विचार  भहीं  हुभा ।  मैं
 किसी  के  फेबर  में  नहीं  बोलता  हूं  लेकिन
 ईमानद।री  से  एक  आठ  कहना  चाहता  हूं  कि
 झाप  लोग  इस  पर  पुनविचार  कीजिये।  भव
 पुनविचार  करने  का  समय  श्र  गया  हैं।
 किसको  रिजर्वेशन  देना  है  भ्रौर  किसको  भहीं
 देना  है,  किस  स्थिति  मैं  देना  है  भौर  किस
 स्थिति  में  नहीं  देना  है  इस  पर  विचार  होना
 च।हिए  और  केवल  जाति  के  भ्राधार  पर
 देना  चाहिए  बा  एकोन,मिक  भ्राधार  पर
 देना  चाहिए,  हमारे  सामने  यह  सवाल  है।
 मैं  समझता  हूं  कि  हमें  इस  मामले  मैं  दोनों
 फैक्ट्स  को  देखना  पड़ेगा  क्‍योंकि  यदि  ाप
 किसी  व्यक्ति  को  रिजर्वेशन  देते  हैं  झौर  बह
 झ्राई०ए०एस०  हो  जाता  हैं,  तो  बया  जाति  के
 आझाधार  पर  उसके  लड़के  को  भी  रिजर्वेशन
 दिया  जाये।  श्रगर  ऐस।  होगा,  तो  गलत  बात
 होगी  शौर  अगर  एकोनामिक  कंडिशन्स  के
 झाधार  पर  ही  देते  है  तो  जो  बेच।रे  सामाजिक
 रूप  से  पिछड़ी  जाति  के  लोग  है,  जो  दबे  हुए
 लोग  है,  उन  लोगों  को  बहुत  नुकसान  हो
 जागेगा।  इसलिए  मैं  कहता  हूं  कि  इस  पर
 झ्ापकों  पुनविचार  करना  होगा।  इसके  लिए
 ाप  एक  झ्रायोग  बठाइए  ।  सभापति  महोदय,
 मैं  ्रापके  माध्यम  से  निवेदन  करता  हूं  कि
 झाप  सभी  पार्टियों  के  लोगों  को  बुला  कर
 बात  करें  और  इस  विषय  पर  पुनबिचार
 कीजिए  और  एक  प्रायोग  हम  काम  के  लिए
 बेठाएं।  एक  प्रन्तिम  बात  में  यह  कहना
 भाहता  हूं  कि  श्राज  इस  देश  में  सेन्टर-स्टेट्स
 रिलेशन  के  बारे  में  बहुत  चर्चा  हो  रही  है  भौर

 बहुत  काफ़ी  लोग  इसके  बारे  में  बोले  हैं।
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 श्री  नाथ  सिंह]
 मैं  इनके  झापस  के  लड़ाई  झगड़े  में  नहीं  जाता
 चाहूंगा  लेकिन  एक  चीज  जरूर  कहना
 चंगा  कि  जो  लोग  कता  को  भ्रधिक
 अख्लिकार  देने  की  बात  कहते  हैं,  हमारे  कम्यु-
 निस्ड  बन्घुधों  को  यहू  सोचना  पड़ेया,  कि  दे
 केन्द्र  दिल्‍ली  को  मानते  हैं  था  जम्मू  व  काश्मीर
 को  मानते  हैं।  जम्सू  व  काश्मीर  के  थी  शेख
 झब्दुस्लम  को  यह  सोना  पढ़ेया कि  वे  केल
 दिल्‍ली  को  मानते  हैं  या  फरिमम  बंचाल  को
 मानते  हैं  शौर  पश्चिम  अंगाल  के  मुख्य  मंत्री
 जब  चलते  हैं  तो  वे  न  बिल्ली  में  रकते  हैं  भौर
 न  उत्तर  प्रदेश  में  लक््नऊ  में  रुकते  हैं  बल्कि
 वे  हेली-कोप्टर  में  जम्मू  व  काश्मीर  में  जा  कर
 उतरते  हैं।  इसी  तरह  से  जम्मू  व  काश्मीर  के
 श्री  शेख  भ्रब्दुल्ला  पश्चिम  बंगाल  जा  कर
 बात  कर  लेते  हैं।  (व्यवधान) ..
 इस  करे  में  इन  लोगों  को  कुछ  सोचना  चाहिए  ।
 इस  समय  जो  सिस्टम  बना  हुँभा  है,  वहू  सिस्टम
 बहुत  लीला  है  और  सेन्टर-स्टेट्स  रिलेसन्स
 के  बारे  मे  एक  सही  दुष्टिकोण  अपनाने  की
 जहूरत  है।  ध््ब  मैं  जनता  पार्टी  को  और
 इसकी  सरकार  को  बधाई  देता  हूं  कि  जो
 स्टेट  और  सेन्टर  रिलेशनशिप  पर  विचार  हो
 रहा  है,  उसके  बारे  में  सरकार  कोई  परिवर्तन
 नही  करने  जा  रही  है।

 झन्त  में  सभापति  महोदय  मैं  झापका
 धन्यवाद  करता  हूं  कि  आपने  मुझे  इन  मांगों
 पर  बोलने  का  अवसर  दिया।

 इत  शब्दों  के  साथ  मैं  इन  मागों  का
 समर्थन  करता  हूं।

 SHRI  B.  fon  KAMBLE  (Bombay
 South-Central):  Mr,  Chairman,  Sir,
 the  question  of  law  and  order  has
 become  so  much  confused  that  one
 wonders  as  to  whose  responsibility  it
 is  and  how  to  enfi  this  bi-
 lity  so  far  ag  the  maintenance  of  law
 and  order  is  concerned.  In  this  House
 a  debate  has  taken  place  and  the
 straight  question  that  7  would  like  to
 ask  the  Government  is  “Are  you  going
 to  assume  the  responsibility  with  re-
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 gard  to  the  maintenance  of  law  and
 order  or  gay  that  it  ig  the  reaponalbi--
 lity  of  the  States  and  that  you  hgve no  responsibility  8६  all.”

 So  far  as  this  position  is  concerned,
 it  seems  that  for  the  last  thirty  years,
 the  administration  is  being  carried  as
 if  there  is  no  responsibility  and  there
 {g  no  method  of  enforcing  the  respon-
 sibility.  Thig  ig  not  a  new  problem.
 Even  when  the  Constituent  Assembly
 sat,  even  at  that  time,  tne  Conatityent
 Assembly  hag  to  face  this  situation
 and  during  the  last  thirty  years  there
 had  been  more  than  two  lakhs  of
 atrocities  on  the  Scheduled  Castes  and
 Scheduled  Tribes.  In  the  Constituent
 Assembly,  late  Dr.  Ambedkar  had
 given  a  warning  before  29  years.  He
 said,  while  concluding  his  speech  in
 the  Constituent  Assembly:

 “There  ig  a  danger  of  democracy
 giving  place  to  Dictatorship”.

 and  that  has  happened.
 Now  there  is  another  prophecy  in

 the  speech  of  late  Dr.  Ambedkar.  He
 said:

 “If  we  wish  to  maintain  demo-
 cracy  not  merely  in  form,  but  elso
 in  fact,  what  must  we  do?  The
 first  thing,  in  my  judgment,  we
 must  do  ig  to  hold  fast  to  the  Cons
 titutional]  methods  of  achieving  our
 social  ang  economic  objectives.  #
 means  we  must  abandon  the  bloody
 methods  of  revolution.  It  means
 we  must  abandon  the  bloody

 thods  of  civil  disobedience,  non-
 cooperation  and  Satyagraha.”

 This  is  the  warning  which  late  Dr.
 Ambedkar  gave  29  years  ago.

 If  this  warning  is  not  heeded,  I  am
 quite  sure  that  there  ig  going  to  be
 anarchy  in  this  country  and  nothing
 can  control  it.

 Now  therefore,  what  is  the  method
 by  which  we  can  enforce  this  respon
 sibility  with  regard  to  the  mginte-
 nanoe  of  law  and  order?  The  Home
 Minister  either  in  the  States  or  in  this
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 hon.  House  cannot  go  on  saying  that
 these  are  the  disturbances  and  this
 is  the  statistics.  Who  is  responsible?
 ‘Who  has  to  enforce  this  responsibi-
 lity?  The  surer  way  is—it  may
 be  the  responsibility  of  the  Centre
 or  the  States—there  must  be  certain
 norms  established  and  if  the  situation
 goes  beyond  that  norm,  every  Home
 Minister  must  forthwith  resign,  if  he
 is  not  able  to  enforce  the  law  and
 order.  That  js  my  suggestion,

 So  far  ag  these  incidents  are  con-
 cerned,  these  are  not  isolated  inci-
 dents.  They  are  inter-mixed.  This
 problem  is  a  very  complicategq  pro-
 blem  because  these  are  religious
 incidents,  some  are  social  incidents
 and  some  are  political  incidents  and
 all  of  them  are  woven  together.
 Therefore,  it  is  good  that  the  hon.
 Prime  Minister  has  been  good  enough
 to  cali  a  Conference  and  my  sugges-
 tion  is,  the  Conference  must  not  only
 deal  with  the  law  and  order  problem,
 but  also  two  main  subjects.

 One  is  gocial  order,  What  kind  of
 social  order  do  We  have?  It  must
 also  consider  whether  it  is  a
 social  qrder  which  breeds  violence
 and  whether  it  creates  disturbances
 and  whether  there  can  be  any  reme-
 dy  and  whether  we  can  improve
 upon  the  social  order.

 ‘Similarly  about  the  system  of  Gov-
 ernment,  that  question  must  also  be
 considered  and  discussed  in  that  Con-
 ference,  Otherwise,  if  we  take  in
 an  isolated  manner  the  question  of
 law  and  order  alone,  probably  that
 Conference  may  not  be  successful
 and  we  will  not  be  able  to  get  any
 solution  whatsoever.  There  are  cer-
 tain  remedies  as  suggested  by  late
 Dr.  Ambedkar  and  one  remedy  is
 that  if  any  Cabinet  or  any  Govern-
 ment  either  in  the  State  or  at  the
 Centre  ig  failing  to  protect  the  lives
 of  the  Scheduled  Castes  and  Tribes,
 then,  cértain  special  powers  must  be
 given  to  the  Governor  and  it  should
 de  the  special  responsibility  of  the

 Governor  to  protect  them.  ]  under-
 stand  that  if  such  special  powers  are
 given  to  the  Governor,  there  will  be
 diminution  of  the  powers  of  the  cabi-
 net,  But  when  the  cabinet  is  not
 using  the  necessary  powers  for  the
 protection  of  these  people,  there  is  no
 other  way  than  investing  the  Gover-
 nor  or  the  President  as  the  case  may
 be  with  special  powers.

 There  hag  been  violence  in  Bihar.
 40  years  ago,  Dr.  Ambedkar  gave  a
 warning  saying  that  this  monster  of
 caste  should  be  destroyed.  He  had
 analysed  thoroughly  that  if  this  mon-
 ster  is  not  destroyed,  it  shal]  raise  its
 head  and  there  will  be  a  sort  of  civil
 war.  Such  of  those  who  want  caste,
 either  high  or  low,  will  have  to  face
 the  situation.  Otherwise,  we  should
 destroy  caste  and  see  that  our  social
 order  is  reformed.

 There  should  be  established  certain
 committees  of  legislatures  cor.prising
 scheduled  castes  anq  scheduled  tribes
 and  special  powers  should  be  given
 to  these  committees,  if  they  are  to  be
 protected.

 I  want  to  give  certain  statistics.  All
 these  reserved  seats  are  captured  by
 different  political  parties  anq  there-
 fore,  there  is  no  unity  of  purpose  so
 far  as  the  welfare  of  the  scheduled
 castes  and  scheduled  tribes  is  con-
 cerned.  In  the  Legislative  Assem-
 blies,  the  Janata  Party  has  captured
 240  seats,  the  Congress  Party  5i
 seats,  CPI  12  seats  ang  CPM  48  seats.
 In  the  Lok  Sabha  also  there  are  cer-
 tain  seats  captured  by  various  poli-
 tical  parties,  If  these  are  reserved
 seats,  leave  it  to  them,  Let  them  be
 organised.  There  real  representa-
 tives  should  be  elected  and  they
 should  be  able  to  influence  the  policy
 of  the  Government.  In  that  confer-
 ence,  this  question  of  representation
 must  be  discusseq  properly  and  the
 real  representatives  should  be  called
 for  that  conference.

 With  these  words,  I  coricludé.



 331  DG.  1078-79  Min.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Sir,  this  is  a  very  im-
 portant  Ministry.  It  has  a  very  im-
 portant  task  to  perform,  namely,  dis-
 mantling  the  citadels  of  reaction  and
 dictatorship  that  had  been  set  up
 during  those  dark  days  of  the  emer-
 gency.  I  know  that  various  comrris-
 sions  have  been  set  up  and  that  so
 far  as  persons  at  the  higher  levels
 are  concerned,  they  are  awaiting  the
 reports  of  the  Shah  ang  other  com-
 missions,  But  in  the  executive  set-
 up,  there  are  various  people  who
 have  indulged  in  the  grossest  misuse
 of  the  laws  that  were  prevalent  in
 those  days.  I  would  like  to  know
 what  steps  government  have  so  far
 taken  to  ascertain  who  have  been
 responsible  for  the  grossest  misuse
 of  laws  like  MISA  and  DIR  and  how
 the  laws  of  this  country  had  been
 manipulated  for  the  purpose  of  tak-
 ing  away  whatever  minimal  rights
 the  citizens  of  this  country  were  en-
 joying.  This  explanation  is  oweq  by
 this  government  to  the  people  of  this
 country.  Therefore,  jt  is  not  enough
 to  merely  leave  it  to  the  commissions
 to  find  out  what  happened.  The
 commissions’  findings  will  not  be
 operative  as  such.  There  will  have
 to  be  follow-up  action.  When  will
 you  take  any  concrete  steps  to  undo
 the  mischief  of  the  dictatorship,  and
 the  emergency  that  had  been  taken
 recourse  to?  How  soon  will  you  do
 it  ang  how  do  you  propose  to  do  it?
 We  would  like  to  know  what  is  the
 thinking  of  the  Home  Ministry  on
 this  point.  Sur,  we  have  seen  how
 things  have  been  done  some  time
 back,  how  a  simple  prosecution  could
 not  be  conducted  in  a  proper  man-
 ner  So,  it  seems  there  are  still  for-
 ces  which  are  operating  in  the  corri-
 dorg  of  the  Home  Ministry  or  in  the
 Home  Munistry  itself  who  are  more
 sympathetic  +o  the  continuation  of
 the  old  system  of  Government  that
 was  there.  They  are  interested  in
 covering  up  the  misdeeds  than  inte-
 rested  in  uncovering  those  misdeeds
 and  taking  real  steps  to  stop  these
 things  in  future.  This  is  important
 because  there  is  an  impression  in  the
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 minds  of  the  people  that  there  are
 still  forces  operating  which  are  pre-
 venting  real  disclosure  of  the  true
 state  of  affairs  and  from  taking  any-
 action  against  the  persons  who  are
 guilty  of  those  wrong  doings.

 Secondly,  with  regard  to  the  All-
 India  Services,  the  Indian  Adminis-
 trative  Service,  the  Indian  Police
 Service  and  other  All-India  Services, an  anomaly  has  been  created  because
 of  the  control  which  is  left  with  the
 Central  Governmen;  in  regard  to
 their  disciplinary  proceedings  or  in
 regard  to  taking  action  against  them.
 Various  persons  are  deputed  from
 here  and  assigned  to  the  States.  The
 State  Governments  have  really  no
 control  over  these  All-India  Service
 officers.  We  are  told  that  the
 Central  Government  takes  away
 officers  from  some  States.  Those
 whom  the  State  Governments  want
 to  retain  for  the  services  of  the
 States  are  not  allowed  to  remain
 there.  Those  decisions  are  not  taken
 in  consultation  with  the  States,  It  is
 the  Central  Government  which  ulti-
 mately  decides.  The  Constitution  has
 imposed  so  many  responsibilities  on
 the  State  Governments.  Now,  we
 cannot  do  away  with  bureaucratic  set
 up  as  such.  Whether  IAS  officers  or
 IPS  officers  of  State  Governments
 are  really  to  be  kept  in  the  States
 for  carrying  out  the  States’  policies or  not,  this  is  g  matter  which  hag  to
 be  decided  by  the  Centre  only.  This
 is  a  very  important  aspect  because, after  all,  you  want  that  the  State
 Governments  should  function  proper-
 ly.  There  are  various  responsibilities
 under  the  Constitution  and  with  the
 bureaucratic  set  up  that  we  Have,  we
 cannot  do  away  with  the  JAS  2065
 IPS  because  that  ig  all  controlled  by the  Centre.  But  the  State  Govern-
 ments  are  becoming  more  and  more
 powerless  in  selecting  officers  for
 being  deputed  to  the  States  and  in
 taking  action  against  them,  if  they
 do  not  perform  their  functions  well,
 One  hag  to  come  to  the  Centre  for
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 clearance  for  anything  that  is  to  be
 dong  by  the  States.  This  is  creating
 difficulty,

 The  other  point  is  the  question  of
 Centre-State  relations.  We  have  been
 saying  that  thig  is  not  a  matter  of
 confrontation  between  any  State  and
 the  Centre.  This  is  a  stark  reality
 of  this  country  that  thirty  years  of
 the  operation  of  the  Constitution  of
 India  as  it  hag  been  framed  or  even
 amended  many  times,  has  not  been
 able  to  bring  about  any  real  change
 in  the  economic  condition  of  the  peo-
 ple  of  this  country.  It  has  not  resul-
 ted  in  equal  development  of  the  dif-
 ferent  parts  of  the  country,  namely,
 the  different  States.  There  are  dis-
 criminations  whether  knowingly  or
 unknowingly  which  have  been  perpe-
 trated.  There  87९  uneven  develop-
 ments.  In  some  parts  of  the  country
 there  is  concentration  of  resources
 while  large  areas  of  the  country  are
 still  as  in  the  pre-Independence  days.
 Hag  the  Constitution  of  the  country
 so  far  as  the  distribution  of  powers
 under  a  federal  get  up  is  concerned,
 and  distribution  of  legislative  power
 and  distribution  of  executive  power
 between  the  Centre  and  the  States  is
 concerned,  served  the  people  of  this
 country?  That  is  the  touch-stone  of
 itg  utility.  Has  jit  helped  in  the  uni-
 form  development  of  all  the  States
 of  the  cquntry?  It  does  not  require
 any  statistical  data  to  prove  that  the
 eastern  part  of  this  country  hag  been
 deprived  of  various  inputs  and  vart-
 ०8  investments  which  the  other  parts
 of  the  country  have  got.  I  am  not
 saying  that  the  other  parts  of  the
 country  should  not  develop,  I  am
 not  crying  over  that;  but  what  I  am
 saying  is  that  the  Constitution  has
 imposed  very  serious  and  important
 responsibilities  on  the  State  govern-
 ments.  Has  the  Constitution,  in  the
 matter  of  distribution  of  economic
 and  political  powers,  made  such  pro-
 visions  which  will  help  in  the  proper
 development  of  the  States,  and  which
 will  help  the  different  State  govern-
 ments  to  arrange  for  their  own  af-
 fairs  satisfactorily,  for  the  improve-
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 ment  of  the  conditions  of  the  weaker
 sections  of  the  people?  It  is  undeni«
 able  that  after  30  yearg  of  Indepen-
 dence,  70  per  cent  of  the  people  of
 this  country  are  below  the  poverty
 line.  What  is  the  good  of  talking
 that  the  Constitution  as  such  is  in-
 violable?  What  ig  the  good  of  talk-
 ing  that  the  founding  fathers  of  the
 Constitution,  ag  it  were,  evolved  an
 ideal  stage  in  this  country?  It  is
 time  that  we  had  a  real  federal
 structure  in  this  country.  It  is  now
 more  unitary  than  federal.  The  dis-
 tribution  of  powers  igs  such  that  there
 876  more  and  more  powerg  concen-
 trated  in  the  hands  of  the  Centre,
 The  42nd  Amendment  of  the  Consti-
 tution  was  directed  towards  creating
 Central  hegemony  over  all  the  parts
 of  the  country—not  only  the  hege-
 mony  of  the  Central  Government  but
 hegemony  of  one  individual  who  hap-
 peneg  to  fill  the  post  of  Prime  Minis-
 ter  then.  Therefore,  the  time  has
 come  when,  with  all  seriousness  and
 earnestness  we  should  request  the
 Central  Government  and  the  Janata
 Party  in  power:  “Please  try  to
 evolve  by  consensus,  by  discussion
 and  by  negotiation—not  in  a  spirit
 of  confrontation.”  Let  us  think  of
 starting  a  dialogue  on  the  distribu-
 tion  of  the  powers  between  the  Cen-
 tre  and  the  States.

 I  will  take  only  2  minutes  more.
 (Interruptions)  At  least  give  powers
 to  the  States,  and  then  they  will  go
 to  the  village  level.

 Secondly,  there  are  various  Central
 forces  like  the  CRP  and  the  BSF.  I
 would  like  to  know  what,  in  future,
 will  be  the  role  of  these  police  for-
 ces,  because  they  have  been  utilized
 in  the  past  for  crushing  the  demo-
 cratic  movements,  These  forceg  have
 been  utilized  for  bringing  about  dic-
 tatorial  trends  in  this  country,  as
 forces  of  repression  ang  reaction.
 That  is  why  there  is  such  a  popular
 resistance  to  the  use  of  these  forces.
 I  would  like  to  know  what  the  poli-
 cy  of  the  Janata  Government  is,  as
 to  the  use  of  CRP  and  BSF,  and  what
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 fg  the  present  role  of  the  Research
 and  Analysis  Wing.  What  will  be
 the  function  of  RAW?  I  would  like
 to  know  this  from  the  Government
 because  this  RAW  hag  become  the
 symbol  of  all  anti-democratic  activi-
 ties  in  this  country.  The  rigging  of
 the  poll  in  972  in  West  Bengal  was
 done  under  the  aegis  of  RAW.  How
 ig  this  RAW  being  utilized  by  this
 Janata  Government  we  would  like  to
 know,  because  this  is  shrouded  in
 mystery.  When  the  CPI(M)  congress
 was  being  held  in  Jullundur,  who
 planted  the  Intelligence  men  among
 the  delegates  to  the  congress?  They
 have  even  been  found  steeling  the
 papers  of  the  delegates  to  the  con-
 gress.  Who  is_  responsible  for  it?
 CUinterruptions)  Files  were  snatched
 away.  Is  this  the  way  for  your  Gov-
 ernment  to  function—by  interfering
 with  the  democratic  functioning  of
 political  parties  in  this  country?

 The  other  aspect  ३8  about  police
 verification  system.  This  is  a  perni-
 cious  method  which  this  Government
 still  seemg  to  be  pursuing  according
 to  our  information.  We  would  like
 to  know  whether  the  right  of  the
 citizen  of  this  country  to  work  under
 the  Government  would  depend  ypon
 the  motivated  clearance  or  non-
 clearance  given  by  the  police,  Will
 it  depend  upon  his  political  views  or
 on  his  participation  in  a  democratic
 movement,  which  is  not  liked  by  the
 party  in  power  for  the  time  being?
 These  are  very  important  matters
 which  are  agitating  the  minds  of  the
 people  of  this  country.  We  would
 like  to  know  whether  you  are  follow-
 ing  in  the  footsteps  of  the  dictator  or
 not,  whether  there  is  a  real  change
 of  heart  and  a  real  change  in  the
 method  of  working  or  not.  Thcere-
 fore,  I  would  request  the  Home  Min-
 ister,  whoever  is  going  to  reply,  to
 tell  us  the  policy  of  the  Government.
 T  hope  they  have  made  up  their  mind
 by  this  time.
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 45.52  brs.
 CALLING  ATTENTION  TO  MAT-

 TER  OF  URGENT  PuBLic
 IMPORTANCE

 REPORTED  MINE  ACCIDENT  NEAR  Kera

 SHR:  SARAT  KAR  (Cuttack):  I
 call  the  attention  of  the  Minister  of
 Parliamentary  Affairs  ang  Labour  to
 the  following  matter  of  urgent  pub-
 lic  importance  and  request  that  he
 may  make  a  statement  thereon:

 “The  reported  mine  accident
 near  Kota  (Rajasthan)  on  22nd
 April  1978,  resulting  in  the  death
 of  eight  persons  and  injury  to
 several  others.”

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA);  On
 22ng  April,  978  at  about  800  hrs.  an
 accident  occurred  in  the  Kukra  Lime
 Stone  Mine  belonging  to  M/s.  West
 Suket  Co-operative  Labour  Contract
 Society  Ltd.  Suket,  near  Ramgunj
 Mandi  in  the  Kota  District  of  Rajas-
 than.  While  a  group  of  about  40
 workerg  were  employed  at  the  bottom
 of  the  over  hanging  side  of  the  top
 bench  which  was  7.5  m.  high  consist-
 ing  of  loose  debris  ang  alluvial  soil
 of  the  open  cast  working,  a  side  mea-
 suring  about  7.5  m.  x  7.2  m  5  4  m,
 fell  gown  burying  25  workers.  I  re-
 gret  to  say  that  seven  workers  died
 on  the  spot.  Two  workerg  are  being
 treated  as  out  patients  in  the  Jhalawar
 Government  Hospital.  The  remaining
 six  are  seriously  injured,  and  are
 under  treatment  in  the  same  Hospital
 as  in-patients.  It  is  reported  that  all
 of  them  are  out  of  danger.

 The  accident  is  under  investigation.
 According  to  the  preliminary  report
 receiveq  from  the  Director  General  of
 Mines  Safety  who  inspecteg  the  site
 of  the  accident,  the  cause  of  the  acci-
 dent  is  due  to  fall  of  side,  and  the
 responsibility  has  been  fixeq  on  the
 management  of  the  mine.  Necessary
 legal  action  is  being  taken  against  the
 persons  held  responsible,
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 The  Director  General,  Mines  Safety
 thag  ordered  the  stoppage  of  further
 ~work  in  the  mine  except  in  regard  to
 making  the  mine  safe  by  benching
 from  top  downwards.

 The  State  Government  of  Rajasthan
 has  made  ex-gratia  payments  from  the
 Chief  Minister’s  Relief  Fund  of  Rs.  000
 each  to  the  families  of  the  deceased
 and  amount  varying  from  Rs,  400  to
 Rs.  500  to  the  less  seriously  injured
 workers  depending  on  the  condition  of
 each  worker.

 Government  view  the  occurrence  of
 this  accident  and  the  fatalities  of  the
 unfortunate  victims  as  a  matter  of
 Serious  concern.  The  Government  will
 take  every  measure  to  see  that  the
 persong  who  are  responsible  for  thc
 accident  are  brought  to  book  and  are
 given  appropriate  deterrent  punish-
 ment.  The  Mines  Safety  Review
 Committee  is  shortly  to  meet  to  con-
 sider  the  steps  to  be  taken  for  improv-
 ing  the  conditions  of  safety  in  non-
 coal  mines.  Safety  of  workers  in
 mines  ig  of  paramount  concern  to
 Government,  and  we  will  take  every
 step  necessary  to  see  that  this  is  en-
 sured.  Our  aim  is  not  only  to  reduce
 accidents,  ६0  achieve  Zerg  Accident
 Potential  in  all  mines,

 SHRI  SARAT  KAR:  I  thank  the
 hon.  Minister  for  assuring  us  that  all
 possible  steps  will  be  taken,  but  to
 my  mind  it  seems  that  we  only  take
 some  measures  after  the  accident  oc-
 curs.  So,  I  request  the  hon.  Minister
 to  see  that  here  should  not  be  any
 Chasnala,  Chasnala  should  not  be
 repeated.  He  has  assureq  us  that
 accidents  would  not  be  reduced  to
 zero  point.  It  is  very  laudable  and  I
 should  thank  him  for  that,  but  let  us
 see  how  far  theory  and  practice  meet.

 I  came  to  know  ;hat  from  the  Chief
 Minister’s  Relief  Fund  g  sum  of
 Rs.  4000  was  given  to  the  families  of
 each  of  the  deceased.  It  will  be  a
 drop  in  the  ocean,  and  wil]  be  suffi-
 cient  only  for  meeting  the  funeral
 expérises.  So,  I  want  to  know  cate-
 sdricalty  whether  the  sons  ang  daugh-
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 ters  of  dependents  of  those  whe  have
 died  would  be  employed,  go  that  they
 may  not  be  in  a  qifficult  predicament.
 Also,  those  who  have  been  disabled
 and  are  unable  to  work  should  be
 given  some  permanent  compensation.

 It  is  saiq  that  the  matter  is  still
 under  investigation,  but  there  is  a
 daily  newspaper,  Rashtra  Doot,  pub-
 lished  from  Jaipur  and  Kota,  which  in
 headlines  says  that  30  persons  were
 dead  Of  course,  he  has  categorically
 stated  that  only  seven  died.  I  do  not
 know  whether  after  the  debris  was
 cleared,  some  more  bodies  were  found.

 A  statement  of  the  Bharatiya  Maz-
 door  Sangh  has  demanded  ag  judicial
 enquiry.  May  ]  know  whether  the
 hon,  Minister  also  thinkg  it  is  neces-
 sary?  We  were  not  on  the  spot,  but
 our  concern  is  no  Jess.  We  want  that
 if  it  is  necessary,  g  judicial  enquiry
 should  be  held  to  satisfy  labour  so
 that  they  may  not  be  panicky  in  other
 mines,

 Regarding  punishment,  it  hag  been
 said  that  the  Director  of  Mines  Safety
 has  decided  to  make  the  management
 responsible,  but  as  far  as  I  know,  this
 mine  was  run  by  a  labour  contract
 society.  So,  I  go  not  know  on  whom
 responsibility  will  be  fixeq  because  in
 such  societies  al]  are  owners,  al]  are
 managers.

 If  there  was  some  prohibition,  some
 notice  that  the  mines  were  unsafe,  it
 must  have  been  in  the  knowledge  of
 the  mine’s  authorities.  So,  all  who
 are  concerned  directly  or  indirectly
 shoulg  be  booked.

 SHRI  RAVINDRA  VARMA:  I  do
 not  think  it  will  be  right  to  say  that
 steps  for  safety  are  taken  after  the
 accidents.  Accidents  are  ynfortunate
 occurrences  which  take  place  in  spite
 of  precautionary  and  pre-emptive
 steps  AS  far  as  the  Government  is
 concerned,  human  effort  ang  adminis-
 trative  effort  consists  in  ensuring  that
 whatever  steps  can  be  taken  are  taken in  time  and  that  the  safety  regula.
 tiong  are  adequate  and  efficiently  ads
 hereg  to.
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 I  woulg  like  to  refer  to  the  hon.

 Membet’s  remark  about  compensation
 and  say  that  my  statement  refers  to
 the  ex-gratta  payment  that  has  been
 made,  Ez-gratta  payment  is  not
 necessarily  compensation.  The  matter
 of  the  extent  of  compensation  that
 can  be  made  available  to  the  families
 of  those  who  have  lost  their  lives  will
 certainly  be  looked  into  with  the  ut-
 most  sympathy  and  expedition.

 He  raised  the  question  of  the  sons
 and  daughters  of  the  deceaseg  being
 provided  employment.  This  was  an
 open  cast  mine,  lime  quarry.  About
 600  workers  are  employed  in  this
 mine  ang  most  of  them  ere  migrant
 labour  from  Madhya  Pradesh.  If  it  is
 feasible  to  ensure  employment  for
 abult  children  of  those  who  have  lost
 their  lives,  we  will  enquire  and  see
 how  far  it  ig  possible.

 Next  he  referred  to  the  question  of
 deaths  and  a  newspaper  report  that
 the  number  was  80.  I  can  tell  him
 that  the  debrig  has  now  been  com-
 pletely  cleared,  and  the  number  of
 deaths  is  only  what  my  statement  re-
 fers  to,  ie,  seven.

 Then  he  raised  the  question  of  the
 responsibility  of  the  management  of
 these  mines.  It  ig  true  that  it  is  a
 co-operative  society,  but  the  co-opera-
 tive  society  also  hag  its  office-bearers,
 ang  they  cannot  escape  responsibility
 as  office-bearerg  and  part  of  the
 management  on  behalf  of  the  co-
 operative  society.

 6  hrs.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  I  have  gone  through  the  Min-
 ister's  statement  carefully  and  also  his
 reply  to  Mr.  Sarat  Kar’s  question.  I
 emphasize  it  again—I  emphasizeq  it
 during  the  debate  on  the  Demands  of
 the  Ministry—that  in  the  Directorate
 General  of  Mines  Safety  there  is  g
 genuine  lack  of  concern  ang  aware~
 ness  of  the  safety  aspect  because  there was  an  accident  in  Tara  mines  on
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 3ist  March,  ‘1978,  On  l0th  April,  after
 we  got  the  information  in  this  House,
 we  gave  a  calling  attention  notice.
 On  7300  April,  we  found  that  on  the
 notice  board  this  accident  wag  notifi-
 ed.  So,  these  things  are  going  on.
 But  since  such  an  accident  has  accur-
 red  now,  I  will  say  something  about
 the  accident  factor  in  the  non-coal
 mines,

 Even  in  the  Ministry’s  Report,  it  has
 been  given  out  that  1977,  230  per-
 Songs  were  killeg  in  coal  mines  and
 84  killed  in  non-coal  mines.  Ag  far
 as  accidents  are  concerned,  there  were
 2000  accidents  in  coal  mines  and  780
 accidents  in  non-coa]  mines.  Now,
 these  non-coal  mines  are  not  classifi-
 ed.  Ag  per  the  Government  statistics,
 non-coal  mines  may  be  iron-ore  mines
 or  dolomite  or  mica  or  it  may  be  any-
 thing  else  like  the  limestone  mine  in
 which  this  accident  took  place.  That
 is  why,  I  pleaq  that  in  future  in  the
 Ministry’s  Report,  these  non-coal
 mines  should  be  classifieg  properly  be-
 cause  a  certain  type  of  accident  takes
 place  in  an  iron-ore  mine  and  ‘ene
 other  type  of  accidents  takes  place  in
 a  limestone  mine  or  dolomite  mine.

 Another  point  is  about  the  working
 conditions  in  the  limestone  mines  at
 Kota  ang  in  Rajasthan  in  general.
 ‘What  has  not  been  mentioned  in  the
 Minister’s  statement  is  that  out  of  7
 killed,  there  were  four  males  and
 three  females  almost  22  feet  below
 the  ground.  It  only  highlights  the
 tragedy.  We  do  not  know  whether
 the  female  workerg  are  being  given
 equal  remuneration  and  wages.  We  do
 not  know  whether  other  facilities
 which  are  available  to  other  women
 are  being  given  to  them.

 There  have  been  ag  number  of
 changes  in  the  coal  Mines  (Safety)
 Regulation  Act.  But  ag  far  as  non-
 eoa]  mines  are  concerned  they  are
 governeg  by  the  Mines  Act  of  4952
 and  Mines  Rules  of  1985.  So,  in  view
 of  what  I  have  gaid,  I  want  to  ask  the
 Minister  certain  specific  questions.
 What  ig  the  total  mine  safety  machi-
 nery  that  ig  available  in  the  State  of
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 Rajasthan?  Whether  the  Government
 has  any  proposal  to  amend  the  Mines
 Act;  952  and  Mines  Rules,  1955  so
 that  better  safety  conditions  prevail
 in  these  mines.  Whether  the  Minister
 has  any  plans  for  setting  up  an  ins-
 titute  of  mines  safety  for  continuous
 research  in  collaboration  with  other
 countries  like  USSR  and  Poland  who
 have  done  considerable  work  in  the
 field  of  mines  safety  both  in  coal  and
 non-coal  mines.  I  compliment  the
 Minister  for  his  optimism  that  he
 wants  to  bring  down  the  accidents  to
 zero  level.  That  will  be  an  ideal
 state  of  affairs.  But  to  me,  it  does  not
 appear  from  the  figures  that  accidents
 ‘are  really  going  down  whether  in  coal
 or  non-coal  mines.  So,  special  efforts
 8n  the  part  of  the  Minister  besides
 calling  the  Mines  Safety  Review  com-
 mittee,  are  needed  like  taking  special
 measures  against  private  exploiters
 who  are  using  non-coal  mines  like
 limestone,  golomite,  etc,  and  making
 the  law  more  stringent.

 SHRI  RAVINDRA  VARMA:  My
 hon.  friend  made  a  reference  to  what
 he  described  as  certain  lack  of  con-
 cern  about  safety  on  the  part  of  the
 Director-General  of  Mines,  Safety.  I
 think  this  is  not  a  charitable  descrip-
 tion.  The  whole  purpose  of  the  Dir-
 ectorate-General  of  Mineg  Safety,  is
 to  ensure  safety.  That  is  their
 objective;  that  is  their  charter  and
 that  is  what  is  expected  of  them.
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 to  the  question.  I  would  like  to  say
 that  according  to  the  procedure  pres-
 cribed  by  the  Speaker  in  this  regard,
 the  intimation  about  accidents  involv-
 ing  death  of  five  or  more  persons  has
 to  be  put  up  on  the  notice  board  of
 the  Lok  Sabha.  But  the  usual  prac-
 tice  is  to  put  up  the  information  on
 the  notice  boarg  after  a  preliminary
 report  igs  received  and  not  on  the  basis
 of  a  newspaper  report.  So,  if  the
 preliminary  report  takes  a  little  time,
 then  that  much  time  is  taking  in  put-
 ting  it  up  on  the  notice  board.  But,
 in  this  case,  apart  from  the  case  of
 Tara,  the  information  was  received
 only  on  the  25th  and  the  preliminary
 report  was  receiveg  only  today.  The
 accident  took  place  on  the  22nd  even-
 ing  at  6  P.M.  The  information  about
 it  reached  the  Regional  Director  of
 Mines,  Safety,  at  Ajmer  on  23rd_  at
 2  P.M.  in  the  afternoon.  The  Regional
 Director  of  Mines,  Safety,  immediate-
 ly  get  out  for  the  site  of  the  accident
 and  reached  there  at  2  A.M.  on  the
 24th  ang  the  information  was  received
 by  us  on  the  25th  and  today  we  have
 receiveq  the  first  preliminary  report
 on  the  basig  of  which  I  made  the
 statement  before  the  House,

 Then,  he  referred  to  the  non-coal
 mines  in  general.  I  appreciate  the
 point  made  by  the  hon.  Member.  Bee
 cause  the  conditions  of  these  mines
 vary,  the  precautions  necessary  for
 the  safety  vary,  the  vulnerability  to
 dit  and  idents  varies,  it  is erefore,  any  lack  of  n

 for  safety  on  their  part  would  be
 something  which  would  be  inexcus-
 able.  I  do  not  think  the  hon.  Member
 Perhaps  meant  to  make  a  blanket
 allegation  of  that  king  but  that  he
 wanted  to  emphasize  the  neeq  to  make
 the  organisation  more  effective  and  to
 ensure  that  the  officers  in  the  organi-
 sation  have  not  only  the  awareness  of
 law  but  also  a  constant  awareness  of
 thé  human  espact  of  the  problem  and
 the  gravity  of  the  problem.

 ‘He  referreq  to  the  fact  that  as  far
 as  the  accident  which  occurred  at
 Tara  on  ‘Bist  March  wags  concerned,
 there  -was  some  delay  in  putting  up
 the  information  on  the  notice  board.
 In  fact,  this  morning  again  he  referred

 necessary  for  us  ang  it  is  useful  if  we
 can  classify  them  gepartely  as  dolo-
 mite  mines,  lime-stone  mines  and
 other  mines  that  he  referred  to  and
 give  the  sketch  of  safety  measures  as
 well  as  steps  taken  to  prevent  acci-
 dents  in  these  mines  separately.  It
 shall  be  the  effort  of  the  Ministry  to
 provide  such  information  in  future,

 He  also  referred  to  the  working
 conditions  and  pointed  out  that  four
 of  the  persons  who  Jost  their  lives
 were  women.  It  ig  not  that  7  was
 trying  to  hide  this  fact.  My  state-
 ment  did  not  give  the  break-up  sex-
 wise.  But  I  did  say  that  the  number
 of  deaths  wag  what  it  was.  This  is  an
 open-cast  mine.  In  the  case  of  opett-
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 cast  mines,  there  is  no  law,  as  the
 hon,  Member  knows,  which  prevents
 women  from  working.  Therefore,  no
 rule  has  been  violated  by  the  deploy-
 ment  or  employment  of  women  in  the
 open-cast  mines.

 He  referred  to  the  Mines  Act  and
 asked  whether  we  have  any  intention
 of  bringing  any  amendment  to  the
 Act.  I  think,  the  hon.  Member  knows
 that  we  are  considering  an  amend-
 ment  to  this  Act  to  ensure  that  the
 penalties  prescribeq  are  more  deter-
 rent  in  the  case  of  infringement  and
 also  to  deal  with  some  of  the  other
 lacunae  that  have  been  pointed  out
 by  the  hon.  Member  as  well  85
 another  hon  Members  of  the  House.
 He  made  a  suggestion  that  an  institute
 of  mines  safety  may  be  set  up.  This
 is  a  very  good  suggestion  and  what  we
 can  do  to  provide  training  in  safety
 measures  to  create  measures,  to  create
 awareness  in  safety  measures  and
 have  an  effective  machinery  to  ensure
 adherence  to  safety  measures  will
 engage  the  attention  of  this  Govern-
 ment.  As  for  the  last  point  he  made
 about  zero  level,  it  is  not  my  being
 optimist,  but  every  one  must  have  an
 objective.  It  may  not  be  given  to
 men  as  wel]  as  Government  to  reach
 the  objective  totally,  but  unless  we
 have  an  objective  of  that  kind,  we  will
 not  reach  near  the  objective.

 sit  भाही  लाल  (बिजनौर)  :  यह
 दुर्भाग्य  की  बात  है  कि  हमारे  देश  में  देश  के
 लिए  दौलत  पैदा  करने  वाले  लोग  बेमौत
 अ्रक्सर  मरते  रहते  हैं।  इस  प्रकार  की  दुधेट-
 नाओों  की  सूचनाएं  हमें  समय  समय  पर  मिलती
 रहुती  हैं।  सबसे  पहले  मैं  यह  जानना  चाहता
 हूं  कि  क्या  उतको  जानकारी  है  कि  खान  में
 काम  करने  का  समय  जैवल  पांच  बजे  तक
 ह.16  निश्चित  था  और  पांच  बजे  के  बाद  इन
 मजदूरों  को  मजब्र  किया  गया  काम  करने
 के  लिए  ?

 दूसरी  बात  मैं  यह  जानता  चाहता  हूं  कि
 क्या  बहु  इसकी  जांच  करायेंगे  कि  क्‍या  यह
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 सहकारी  समिति  एक  बोगस  सहकारें  संमिति
 तो  नहीं  हैं  और  क्या  एक  ठेकेदार  मे  सह-
 कारिता  के  नाम  पर  रियायतें  हासिल  करने
 के  लिए  मजदूरों  के  नाम  पर  इसको  ले  रखा
 है?

 जो  परिवार  निराश्चित  रह  जाते  हैं,
 मृतकों  के  श्ाशित  रह  जाते  है  उनके  भरण-
 पोषण  के  लिए  स्थायी  रूप  से  ऐसा  फंड  बनाने
 की  व्यवस्था  की  जायेगी  जिसमे  राज्य  सरकार,
 केन्द्रीय  सरकार  शौर  खान  के  मालिक  का  शेयर
 हो  ताकि  उसमें  से  मृतकों  के  परिवारों  को
 स्थायी  रूप  से  मेकारी  का  भत्ता  बराबर  मिलता
 रहे,  भरण-पोषण  का  एलाउंस  उनको  मिलता
 रहे  ?

 जो  जाच  होगी  कि  यह  भ्रहकारी  समिति
 है  या  बोगस  सहकारी  समिति  है  भौर  इसमें
 मजदूरों  के  बोगस  पदाधिकारी  है  दौर  समय
 के  बाद  काम  कराया  गया  या  नहीं  कराया
 गया,  उसमे  विभागीय  अधिकारियों  के  भ्रति-
 रिक्त  किसी  न्यायाधीश  से  या  न्याय  विभाग
 के  किसी  उच्च  अधिकारी  से  जाच  कराने  की
 सिफारिश  बह  राज्य  सरकार  से  करेंगे  था
 उसको  इस  प्रकार  का  मश्विरा  देने  का  कष्ट
 कसी?

 क्या  बहू  इस  प्रकार  की  व्यवस्था  भविष्य
 के  लिए  बनायेगे  ताकि  जब  भी  कोई  दु्ेटना
 हो  तो  भारत  सरकार  को  भ्रविलम्ब  उसकी
 सूचना  मिल  जाये?  22  तारीख  को  यहं
 दुर्घटना  हुई  थी।  दी  बजे  प्रान्तीय  स्तर  पर
 इसकी  सूचना  मिलती  है।  राष्ट्रीय  स्तर  पर
 जो  देश  की  राजधानी  है  उसको  प्राज  दोपहर
 तक  भी  इसकी  सूचना  नहीं  मिल  पांती  हैं।
 श्राज  26  तारीख  हो  गई  है।  इस  वास्ते  इस
 तरह  की  स्वॉयी  व्यवस्था  करते  की  बह
 क्या  कोशिश  करेंगे  ताकि  अविलेस्ब  इस
 प्रकार  की  दुषेटनाओं  की  सूचना  राजधानी
 में  मिल  जाया  करे?  झाजे  तो  बहुत  से  साधन
 उपलब्ध  हो  ये  हैं  भौर  तुरन्त  सूचना  प्राप्त
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 की.  जा  सकती  है।  मैं  जानना  भाहुता  हूं  कि
 इस  तरह  की  भ्यवस्था  द...  करेंगे  ?

 उन्होंने  पने  बनतब्य  में  कहा  है  कि
 हमारा  लक्ष्य  न  केवल  दुर्घटनाओों  को  कम
 करना  &  बल्कि  सभी  खानों  में  दुर्भटनाओों  की
 सम्भावनाझ्रों  को  शून्य  बिन्दु  तक  पहुंचा
 देना  भी  है।  इसमें  उनको  सफलता  मिल  सके
 इसके  लिए  कौन  से  विचार  उनके  मस्तिष्क
 में  हैं  जिनको  बहु  कार्येसुप'  में  परिणत  करना
 चाहते  हैं  ताकि  भविष्य  में  इस  प्रकार  की  कोई
 दुर्घटना  होने  ही  न  पाये?

 SHRI  RAVINDRA  VARMA:  I  shall
 be  very  brief  because  I  am  conscious
 of  the  fact  that  this  is  intervening  in
 the  middle  of  the  debate  on  the  De-
 mands  for  Grants  of  the  Ministry  of
 Home  Affairs  and  the  guillotine  is  to
 apply  at  6  P.M.  My  hon.  friend  has
 raised  a  question  as  to  the  hour  at
 which  they  were  working  and  whe-
 ther  workers  were  working  after  the
 stipulated  hours.  Our  report  is  that
 the  accident  occurred  at  6  P.M.  which
 is  after  the  time  that  he  referred  to.
 And  this  is  also  a  matter  into  which
 those  who  are  investigating  are  look-
 ing  into.

 Secondly,  he  said  the  co-operative
 society  was  a  bogus  society.  This  co-
 operative  society  has  been  in  existence
 for  quite  some  time.  I  grant  that  the
 fact  that  it  has  been  in  existence  for
 quite  some  time  does  not  prove  that
 it  is  not  a  bogus  society.  But  the  li-
 cence  for  mining  was  given  to  this
 society  quite  a  few  years  ago  and  for
 the  third  time  it  was  renewed  in  975
 for  five  years.  But  the  nature  of  the
 Society  will  certainly  be  looked  into
 in  the  course  of  the  investigation.

 Now,  the  other  question  he  raised
 was  whether  the  government  has  any
 Plan  to  establish  a  fund  from  which
 Compensation  can  be  paid.  In  the
 Quesfion,  of  all  accidents  the  first
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 thought  that  comes  to  one’s  mind  is
 the  possibility  or  the  feasibility  of
 using  the  instrument  of  insurance  to
 cover  such  risks.  It  has  been  done  in
 some  cases  and  in  the  case  of  coal-
 miners  or  miners  in  other  mings  it
 hag  not  been  possible  for  us  to  take
 recourse  to  the  method  of  insurance
 to  cover  such  risks.  However,  the
 suggestion  he  has  made  is  a  sugges-
 tion  which  can  be  considered  with
 other  proposals  that  we  have  in  this
 regard.

 The  last  question  he  raised  was
 about  the  time  taken  for  reports  to
 reach  Delhi.  Unfortunately  it  some-
 times  happens  that  these  mines  are
 not  on  the  trunk  roads  or  trunk  routes.
 In  this  particular  case  the  mine  was
 at  a  place  far  removed  even  from  the
 district  headquarters.  I  mean  that
 that  is  no  reason  that  we  should  re-
 concile  ourselves  to  delay  in  the  trans-
 mission  of  reports.  As  the  hon.  Mem-
 ber  said,  these  are  days  when  scienti-
 fic  equipment  is  available  to  us  and
 we  should  attempt  to  get  an  immedi-
 ate  report  if  not  an  instantaneous  re-
 port  and  it  will  be  our  effort  to  im-
 prove  the  machinery  to  ensure  that
 reports  are  not  subjected  to  avoidable
 delays.

 थी  चतुर्भुज  (झालावाड़)  :  मान्यवर,
 मैं  उसी  क्षेत्र  से संबंधित  हूं  ौर  वहां  की  सारी
 जानकारी  मेरे  पास  है  a  we  इस  दुर्घटना
 की  ठीक  से  जांच  होती  है  तो  वहां  का  मैनेज-
 मेंट  भी  कटघरे  में  होगा  धौर  श्रम  विभाग  के
 भ्रधिकारी  भी  कटघरे  में  खड़े  होंगे  ।  उसका
 कारण  यह  है  कि  जो  सोसायटी  है,  जो  इसका
 मैनेजमेंट  है,  पहले  जब  से  बनी  थी  श्राज  तक
 उसका  चुनाव  नहीं  हुआ  ।  कारण  यह  था
 कि  सोसायटी  फर्जी  है।  मैं  भी  सोसायटी  के
 के  अन्दर  रहा  हं,  कोभापरेटिव  बैंक  का  चेयर-
 मैन  रहा  हूं  इसलिये  मैं  जानता  हूं  कि  यह
 सोसायटी  फर्जी  है  शौर  धा  सेठ  लोग  श्रमिकों
 का  शोषण  कर  रहे  हैं  7  5  साल  से  कोई
 चुनाव  नहीं  हुआ  है  ।  उसकी  भाप  जांच
 कराइये  |  मैं  कोझ्रापरेटिव  बैंक  का  ब्ेयरमैन
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 [  श्री  चतुर्भुब  ]
 रहा  हैं,  उस  सोसायटी  का  कभी  झाडिट
 नहीं  हुंभ्ा,  कोई  इंस्पेक्शन  नहीं  हुआ  ।  झापके
 विभाग  का  कोई  भी  अप्धिकारी
 इंस्पेक्शन  के  लिये  नहीं  जा  सकता  है  ।  लगभग
 38  व्यक्ति  काम  कर  रहे  थे  7  लगभग  कया

 होता  है  ?  भ्रगर  मस्टर  रोल  को  देखते
 सो  पता  लगता  कि  कितने  आदमी  काम
 कर  रहे  के  ।  इसके  झन्दर  आपने  चट्टान
 गिरने  का  उदाहरण  दिया  है  ny  मेरा
 कहना  है  कि  चट्टान  नहीं  गिरी  ।  50  फीट
 नीचे  खान  जा  चुकी  थी,  ओर  तीन  महीने

 हुये  खान  को  अन्द  करने  के  लिये  कहा  गया,
 लेकिन  ऐसा  नहीं  किया  गया  क्‍योंकि  सेठों
 के  आपके  अ्रधिकारियों  की  मिली  भगत  थी
 झौर  उनके  पैसे  के  भ्राधार  पर  श्रम  विभाग
 के  भ्रधिकारी  बोलते  थे  t

 प्रापके  निदेशक  महोदय  22  तारीख
 की  रात  को  2  बजे  नही  पहुंचे,  23  तारीख
 को  पहुंचे  हैं  झगर  यह  बात  नही  है  तो  जो
 घायल  व्यक्ति  झालावाड  झस्पताल  के  भअन्दर
 दाखिल  किये  गये  हैं  उनका  कोई  स्टेटमेंट
 लिया  गया  है  क्या  ?  कोई  स्टेटमेंट  नही  है  ।
 काफी  व्यक्ति  घायल  हुए  उनको  कोई  स्टेटमेंट,
 काम  करने  वालों  का  कोई  स्टेटमेट  नही  है  ।

 एक  और  निवेदन  करूं,  प्रापको  मालूम
 हो  जायगा  कि  इस  खान  के  भ्रन्दर  काम  करने
 वाले  नाबालिग  थे  ।  मरने  वालों  में  चार
 नाबालिग  हैं  7  दो  श्लौरतें  भौर  दो  बच्चे  ।
 एक  की  उम्र  3  वर्ष  है  वह  भी  खान  में  है,
 उसका  नाम  मस्टर  रोल  में  देखा  या  नहीं
 देखा  ।  i3  वर्ष  की  हरा  बालिका  इस  खान
 में  काम  करती  थी,  उसका  नाम  मस्टर  रोल
 में  है,  लेकिन  अब  सारा  रिकार्ड  बदला  जा
 रहा  है  ny  सही  सूचना  नहीं  दी  जा  रही  है  ।
 राजस्थान  के  मुख्य  मंत्री  वहां  गये,  उनको  भी

 सही  सूचना  नहीं  दी  गई  ।  मैं  श्रारोप  लगा
 रहा  हू
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 इसके  प्रलाबा  पारू  नाम  का  एक  बालक
 6  वर्ष  की  झायू  का  वहां  काम  कर  रहा  था

 और  राजप्यारी  नाम  की  लड़की  6  वर्ष  की
 झागु  जिसकी  थी,  वह  भी  काम  कर  रही  थी
 मैं  पूछना  चाहता  हूं  कि  इन  नाबालिग  बच्चों
 को  उन  धन्ना  सेठों  ने  कौन  से  श्रम  कानून  के
 झन्तर्गत  वहां  रखा  हुआ  था  ?  उनको  वहां
 रखने  का  भ्रधिकार  था  या  नहीं  ?  मेरा  कहना
 तो  यह  है  कि  उन  धन्ना  सेठों  क ेखिलाफ  कत्ल
 का  केस  द्वायर  किया  जाये  तब  उनको  भानन्द
 झायेगा  और  फिर  वह  हमेशा  श्रमिकों  के
 शोषण  से  डरेंगे  ।  इनके  खिलाफ  सिर्फ  जांच
 करने  से  काम  नहीं  चलेगा,  इस  पर  तत्काल
 कत्ल  का  झ्ारोप  लगाकर  कठघरे  में  खड़ा  किया
 जाना  चाहिये  ।

 मैं  जानना  चाहता  हूं  कि  श्रम  कल्याण
 निधि  एक्ट  के  अन्तर्गत  इनको  क्या  मुभावजा
 दिया  गया  है  ?  इन्हें  ग्रब  तक  कोई  मुभ्रावजा
 उसमें  से  तही  दिया  गया  हैं  ।  केवल  राज-
 स्थान  के  मुख्यमंत्री  ने  ही घोषणा  की  है,  इसके
 अलावा  झौर  कोई  घोषणा  ग्रापके  विभाग  से
 नहीं  की  गई  है  ।  मेरा  निवेदन  है  कि  श्राप
 इस  सोसाइटी  के  बारे  मे  गम्भीरता  से  लीजिये  ।

 सोसाइटी  का  रिकार्ड  आज  भी  आ्रापके
 कब्जे  में  नही  है  ।  इस  सोसाइटी  का  रिकार्ड
 धन्ना  सेठो  के  पास  है,  भूतपूर्व  शासकों  के  पास
 है  शौर  भूतपूर्व  मिनिस्टर  के  पास  है  मैं
 आरोप  लगा  रहा  हूं  कि  इनके  दफ्तर  की  पूरी
 जांच  कराइये  ।  जो  नाबालिग  यहां  भरे  हैं,
 उनको  किस  कानून  के  प्रन्तर्गंत  किस  कारण  से
 यहां  लगाया  गया  था  ?  सेठों  पर  यह  मजदूरों
 के  कत्ल  का  मामला  है  ।  वहां  पर  50
 हजार  मजदूर  खान  में  काम  कर  रहे  हैं  ।

 इसलिये  मेरा  निवेदन  है  कि  पालियामेंट
 के  3  भेम्वरों  का  एक  शिव्टमंडल वहां  भेजिये
 झौर  इसकी  जांच  कराइये।  केवल  जुडिशियरी
 से  ही  नहीं  सी०  बी०  प्राई०  से  इसकी
 जांच  कराहइये,  तब  इसका  मैनेजमैंट  और
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 आपका  'चिसाग  दोनों  कटभड़े  में  जड़े  हो
 जायेंगे  1
 SHRI  RAVINDRA  VARMA:  I  know

 that  the  hon.  Member  ‘is  very  well
 informed  about  matters  in  the  region
 from  which  he  comes  and  I  am  very
 glad  that  he  has  given  some  further
 information.  But  I  would  like  to  as-
 sure  him  that  as  far  as  the  Ministry
 and  the  Government  are  concerned,
 there  is  no  question  of  our  trying  to
 shield  any  one  who  is  guilty,  but  to
 punish  those  who  are  guilty,  informa-
 tion  is  necessary  and  guilt  must  be
 proved  and  those  who  are  guilty  must
 be  punished  according  to  the  law  pres-
 cribed  in  that  behalf.

 Now  the  hon.  Member  has  given
 some  information  about  the  Society,  I
 must  state  that  it  is  a  co-operative
 society.  Some  other  hon.  members
 said  that  it  was  a  fake  or  bogus  co-
 operative  society,  We  will  enquire
 into  the  whole  question  of  society  and
 if  it  is  found  necessary  to  take  the
 help  of  C.B.I.  or  any  other  Agency,
 we  will  certainly  take  the  help  of
 every  Agency  to  go  into  the  matter  in
 depth  and  to  find  out  who  are  res-
 ponsible  and  those  who  are  respon-
 sible  will  be  punished.

 He  raised  the  question  about  the
 statements  of  those  who  were  injured
 in  the  accident.  I  would  like  to  in-
 form  him  that  the  investigators  have
 recorded  statements  of  24  or  25  wor-
 kers  who  were  in  the  hospital.  Even
 in  case  of  some  who  were  not  in  a
 condition  to  make  the  statement,  the
 Statements  are  being  recorded  subse-
 quently,

 Then  he  raised  the  question  of  safety
 of  mine.  I  would  like  to  tell  him—if
 he  does  not  know  already—that  the
 Director  did  inspect  this  mine  as  late
 as  8th  April,  1977.  Shri  Mukherjee,
 the  Joint  Director  of  Mines  (Safety)
 has  inspected  it  and  afterwards  Show
 Cause  Notice  was  issued  to  the  Man-
 agement  of  the  Society  on  ‘21st  April,
 ४१  थक  to  why  they  were  going  on  in-
 fringing  the  Order  under  Section  22(3)
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 of  the  Mines  Act.  Now,  it  is  very
 Clear  that  the  Regional  Office  of  the
 D.G.MS.  took  the  action  that  should
 be  taken  after  inspection  under  Sec-
 tion  22.  In  spite  of  this,  the  mine  was
 continuing  to  work.

 The  prosecution  of  the  Manage-
 ment  was  held  up  for  the  reasons  si-
 milar  to  what  my  hon.  friend  has  re-
 ferred  to,  that  the  office-bearers  of

 the  Society  were  changing  and  it  was
 not  possible  for  the  office-bearers  to
 be  spotted  in  time  for  action  to  be
 taken  during  that  year.  The  case  was
 filed  against  the  society  but  for  five
 years  this  litigation  was  going  on.  My
 hon.  friend  may  perhaps  be  interested
 to  know  this,  that  in  ‘1973  a  case  was
 filed  against  this  society.  After  5
 years  of  investigation  in  the  year
 ‘1978,  they  were  found  guilty  and  they
 were  fined  a  paltry  sum  of  Bs.  100.

 Therefore,  Sir,  all  these  things
 show  that  it  is  necessary  for  us  to  go
 into  this  question  very  thoroughly  and
 that  we  should  utilise  every  step  that
 can  be  utilised  in  this  regard,  to  en-
 sure  that  those  who  are  found  guilty
 should  be  punished.

 भरी  अतुर्भूज  :  वहां  पर  नावालिग़  व्यक्ति
 काम  कर  रहे  थे,  इस  बारे  में  मंत्री  महोदय  का
 या  कहना  है  ?

 SHRI  RAVINDRA  VARMA:  There,
 I  think,  the  hon.  Member  is  not  total-
 ly  correct.  He  mentioned  about  chil-
 dren  who  are  not  adults  having  been
 employed  in  the  mines,  We  have  come
 to  know  after  full  enquiry  that  there
 is  only  one  case  of  this  kind.  Whe-
 ther  it  is  one  or  more,  of  course,  the
 guilt  is  the  same.  I  am  not  therefore
 pleading  that  they  are  not  guilty.  All
 I  can  say  is  that  there  will  be  a  full
 investigation.

 Every  instrument  necessary  for  a
 ful]  investigation  into  the  matter  will
 be  utilised  for  this  purpose.
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 ff  it  is  found  necessary  that  there

 should  be  a  Court  of  Inquiry  or  &
 Judicial  Inquiry  into  this  matter,  we
 will  not  hemtate  to  appoint  such  a
 body.

 १64  here.
 DEMANDS  FOR  GRANTS,  978-79—

 Contd.
 Ministry  or  HOME  Arrarrs—contd,
 MR.  CHAIRMAN  The  House  will

 Now  resume  further  discussion  on  the
 Demands  for  Grants  relating  to  the
 Muasstry  of  Home  Affairs.

 Now,  Shri  M  Satyanarayan  Rao

 शी  एम०  सत्यानगाशयण  राब  (करीम-
 नगर).  सभापति  महोदय,  श्राज  होम
 मिनिस्टर  इस  सदन  में  नही  है  ।  मैं  चाहता
 था  कि  वह  भ्राज  यहां  होते  ।  लेकिन  बदकिस्मती
 से  वह  हास्पिटल  मे  हैं।  मैं  चाहता  हु  कि  बहू
 स्वस्थ  हो  कर  जल्दी  हास्पिटल  से  यहा  झाये  ।

 जनता  पार्टी  की  गवर्नेमेट  बनने  के  बाद
 हम  देख  रहे  हैं  कि  सिर्फ  कमीशन्ज़  की  एपायट-
 मेट  के  सिवा  इन  लोगो  का  कोई  दूसरा  काम
 नही  है  -  गवर्नमेट  मे  इन  के  बाने  के  बाद
 सिर्फ  कमीशन्ज़  एपायट  करने  का  काम  शुरू
 हुआ  ny  इन  कमीशन्ज  पर  ये  करोड़ो  रुपये
 तबाह  कर  रहे  हैं  ।  (व्यकधान)  सवाल  यह
 है  कि  क्‍या  इन  कमीशन्ज़  से  कुछ  फायदा
 हो  रहा  है  ।  भ्रगर  फायदा हो रहा है, तो हो  रहा  है,  तो
 ठीक  है,  मुझे  एतराज़  नहीं  है।  लेकिन  हम
 देखते  है  कि  इन्ही  कमीशन्ज़  पर  सारे  टाइम
 का  सत्यानाश  हो  रहा  है  ।

 पुलिस  द्वारा  नक्सलाइट्स  को  मारे  जाने
 के  बारे  मे  जाच  करने  के  लिए  श्राध  प्रदेश  मे
 भी  एक  भार्गव  कमीशन  एपायट  किया  गया
 है  t  उस  कमीशन  से  कोई  फायदा  नहीं  हो
 रहा  है  ।  बल्कि  ऐसा  कर  के  गवनेमेट  ने
 स्टेट  की  पुलिस  को  डीमारलाइज  कर  दिया  है।
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 झाज  ध... क  पर  1...  फंक्शन मही  कर  शही  |

 तो  वे  उम्र  मे  दिखचुल्ती  नहीं  लेत ेहैं  मे
 कहते  हैं  कि  जब  हक्ारे  खिलाफ  भाश्रेंत्र  कक्की-
 शन  इस  की  जांच  करने  के  लिए  रपाबंट
 किया  गया  है  कि  हम  ते  वक्‍सजाइट्स  को
 सारा  है,  तो  हम  जिम्मेदारी  क्यो  में;  झगर

 हम  कोई  जिम्मेदारी  लेगे,  तो  हमें  ऐरेस्ट
 किया  ज्ञायेगा,  हमारे  छिलाफ  कार्यवाही
 की  जायेगी  ।

 जैसा  कि  मैंने  कहा  है,  इस  कमीशन  के

 एपायटमेट  से  वहा  के  पुलिस  डिपार्टमेट  मे
 डीमारलाइजेशन  भा  गया  है  ।  वहा  कोई
 काम  नही  कर  सकता  है  ।  इस  कमीशन
 से  कोई  फायदा  नही  हैं  ।  हमारे  नये  चीफ
 मिनिस्टर  डा०  च्सा  रेड्डी  ने  प्राइम  मिनिस्टर
 झौर  होम  मिनिस्टर  से  रिबवेस्ट  को  है  कि

 इस  कमीशन  के  सामने  इतने  बिठनेसिज
 झा  रहे  है  5  इस  का  काम  पाच  साल  मे  भी
 समाप्त  नहीं  होगा,  इस  से  भाष  पुलिस  वालो
 को  डीमारलाइज़  कर  रहे  हैं,  इरासे  कोई
 फायदा  नहीं  है  इस  लिए  इस  कमीशन  को
 वाइड  शप  कर  दिया  जाये  v  मैं  श्री पाटिल  से
 रिक्‍्वेस्ट  धख्गा  कि  भार्गव  कमीशन  को
 बाइड  भ्रप  कर  दिया  जाये,  जैसा  कि  डा०
 जसा  रेड्डी  ने  सजेस्ट  किया  है  ।  इस  से
 फायदे  के  बजाये  नुक्सान  हो  रहा  है  ny

 में  जानता  7  कि  हमारे  होम  मिनिस्टर
 साहब  किसानो  के  मृताल्लिक  कुछ  दिलचस्पी
 लेते  हैं।  लेकिन  सिर्फ  मैं  नहीं  कहता  हू.
 बल्कि  लिंग  पार्टी  के  लोगो  ने  भी  कहा  है
 कि  एज  होम  मिनिस्टर  ही  हैज  भ्ठरजी
 फैल्ड।  तो  मैं  समझता  हू  कि  वह  होम  मिनिस्टर
 के  बदले  झगर  ऐप्रीकल्चर  मिनिस्दर  हो  जायें
 तो  कुछ  व  कते  हैं,  किसानो  के  लिए  भी
 लिए  भी  कुछ  कर  सकते  हैं  और  उस  का
 काज़  भी  कुछ  सर्व  हो  जाता  है।  इसलिए
 हास्पिटल  4  आने  के  बाद  होम  मिलिस्ट्री  से
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 ee  हे  कर  ऐश्रीकल्थर  मितिस्टर  बनना
 उन  के  लिए  बहुत  झच्छा  होगा  ।

 तीसरी  बात  मैं  यह  कहना  चाहता  हूं,
 ब्लिटज  में  झौर  दूसरे  पेपस  में  जो  कुछ  भी
 शा  रहा  है  कि  चरण  सिंह  ने  प्राइम  मिनिस्टर
 को  लिखा  है  कि  झाप  का  बेटा  जो  है  उस  के
 बारे  में  ऐसा  ऐसा  है  भौर  वह  उस  की  एन्क्वायरी
 करना  चाहते  हैं  ।  दूसरे  लोगों  के  खिलाफ
 शाप  कमीशन  बेठाते  है  ेकिन  जब  ऐसा
 बढ़ा  चार्ज  भरा  रहा  है,  डेली  न्यूजपेपर्स  में  नही
 बल्कि  ब्लिटज्ञ  भौर  दूसरे  वीकली  पेपर्स  मे
 शा  रहा  है  कि  चरण  सिंह  ने  लिखा  है  प्राइम
 मिनिस्टर  को  कि  आप  के  ब्रेटे  के  खिलाफ
 एन्क्वायरी  क्रनी  है  और  उन्होने  भी  होम
 मिनिस्टर  के  खिल,फ  कुछ  लिखा  है  कि  श्राप
 के  खानदान  के  जो  लोग  है  उन  के  खिलाफ

 कुछ  है  V  अगर  ऐसी  चीज  है  तो  यह  हाउस
 जानना  चाहता  है  ...(ध्यक्धान).
 में  मह  कह  रहा  ह  कि  लोगों  को  गलतफहमी
 हो  रही  है  ।  जब  पेपर्स  मे  ऐसी  ऐसी  चीजें
 झा  रही  हैं  तो  कामन  लोग  क्‍या  समझते  हैं
 ऐसी  चीजों  को  ?  इसलिए  मेरा  निवेदन  है
 प्राइम  मिनिस्टर  को  और  होम  मिनिस्टर  को
 कि  अगर  ऐसी  वृछ  चीजे  हैं,  अगर  यह  सही
 है  तो  एक  एन्कयायरी  कमीशन  बंठाहए,  वह
 भ्राइम  मिनिस्टर  हों  या  प्राइम  मिनिस्टर  का
 बेटा  हो  और  झगर  सही  नहीं  है  तो  उस  पेपर
 के  खिलाफ  ऐक्शन  लीजिए  चाहे  ब्लिटज़  हो
 या  कोई  भी  पेपर  हो  ।  ऐसा  पेपर्स  में  भा  रहा
 है  इसलिये  हम  यह  डिमांड  कर  रहे  हैं।  मेरा
 निवेदन  यह  है  कि  आप  फौरन  एलयायरी  करा
 कर  बताइए  कि  यह  रिपोर्ट  कहा  तक  सही
 है  यह  झाप  के  लिए  भी  we  होगा
 झौर  हमारे  लिए  भो  भ्र्छा  होगा  |

 आखिर  में  मैं  एक  बात  कहूंगा  ।  यह
 जिठनी  भी  गड़बड़ी  हो  रही  है  यहां  चाहे
 बीती  हो  था  कत्ल  हो,  रोजाना  थोरी  हाका
 शहर  यह  सम  हू  रहे  हैं  सौर  कोई  सेक्यौरिटी
 वहीं  है,  बयार  में  शाठ  ये  के  बाद  कोई

 जाना  चाहता  है  तो  डरते  हुए  भाता  है,  इंडिया
 के  कैपिटल  में  वह  परिस्थिति है  तो  दूसरी  जगह
 क्या  परिस्थिति  होगी,  यह  समझने  की  कोशिश
 कीजिए  ।  यह  में  कोई  नुक्ताचीनी  करने  के
 लिए  नहीं  बोल  रहा  हु  ।  लेकित  कगर
 कैपिटल  में  सेक्योरिटी  नही  है  तो  धौर  जगह
 कंसे  होगी  ?  इस  का  कारण  भी  जानना
 चाहिए  ।  देखिए,  यह  जितनी  भी  हरिजने
 वर्ग रह  के  बारे  मे  बात  है,  मैं  एक्सप्लायट  नहीं
 करना  चाहता  लेकिन  यह  सही  बात  है  कि  जनता
 पार्टी  की  गवर्नमेंट  के  शाने  के  बाद  जो  सो
 काल्ड  लैड-लाड्स  हैं  वे  यह  समझ  रहे  हैं  कि
 महू  हमारी  गवर्नमेट  है  भौर  वे  हरिजनों  को
 डरा  रहे  हैं  कि हमारी  गवर्मेट  है  हम  जो  बाहे
 वह  कर  सकते  हैं  ।  ऐसा  इम्प्रेशन  दिया  जा
 रहा  है  ।  यह  इम्प्रेशन  निकालने  की  कोशिश
 कीजिए  |  यह  झगर  आप  करेंगे  तो  आप  की
 प्रावलम  तो  70  अ्रतिशत  साल्व  हो  जायगी  ।
 इतना  निवेदन  करते  हुए  मै  अपनी  बात  समाप्त
 करता  हू  t

 MR.  CHAIRMAN:  Mr.  Pajanor.  Only
 five  minutes.  After  you,  the  Home
 Minister  will  intervene.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Sir.  before  I  speak,  I  want
 to  make  one  point,

 MR  CHAIRMAN:  The  other  gentle-
 men  from  your  party  have  already
 spoken  So,  I  give  you  eight  minutes.
 And  then,  the  hon,  Mmuister  will  inter-
 vene  That  is  very  important.

 SHRI  A.  BALA  PAJANOB:  Sir,  we
 are  ruling  two  States.  Whatever  it
 may  be  (Interruptions)

 MR,  CHAIRMAN:  All  nght.  You
 please  carry  on.

 SHRI  A.  BALA  PAJANOR:  You
 yourself  said  yesterday  when  I  had
 asked....

 MR.  CHAIRMAN:  You  please  carry
 on,

 SHRI  A.  PAJANOR:  Mr.
 Chairman.  Gir  at  the  outest.  we  afl
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 [छाल  A,  Bala  Pajanor}  hoping.  We  are  also  responsible
 because  we  are  two  States wish  the  Home  Minister  speedy  re-

 covery  from  his  illness.

 Sir,  I  had  a  second  call  from  our
 Chief  Minister,  Shri  M.  G.  Ramachan-
 dran  about  his  anxious  enquiry  about
 the  Home  Minister  and  his  prayer  for
 hig  speedy  recovery  so  that  he  can
 serve  the  nation  better.

 In  the  beginning,  I  want  to  place
 one  tact.  I  have  been  hstening  tu
 the  speeches  made  by  Members  from
 both  the  ruling  as  well  as  from  the
 Opposition  parties  about  the  perform-
 ance  of  this  Ministry  in  our  country
 for  the  past—I  don’t  like  to  talk  of
 gone  by  days  as  Mr.  Kamath  has  done
 —thirteen  months  and,  perhaps,  this
 number  thirteen,  according  to  English
 people  is  an  unlucky  number.  Some
 may  be  allergic  to  this  number  this
 being  the  thirteenth  month.  That  is
 the  reason  There  is  so  much  of  chaos.
 When  we  discussed  about  the  law  and
 order  position  in  the  country,  I  very
 often  heard  from  this  side  that  they
 went  on  praising  the  Home  Minister
 and  were  apprising  the  Home  Minis-
 ter  also  and  then  they  said  that  he
 was  a  second  Sardar  Patel  and  he  is
 a  man  of  iron  will,  I  am  afraid,  Sir,
 that  this  comparison  will  not  hold
 8००९  because  we  have  seen  that  a  pey-
 chology  has  not  been  created  in  this
 country.  I  feel  that  the  Home  Minis-
 try  is  a  ministry  that  has  to  create  a
 tempo  in  this  country  by  its  perform-
 ance,  not  only  by  its  performance  but
 also  by  its  personality.  By  persona-
 lity,  I  mean  not  the  physical  perso-
 nality  of  the  Home  Minister  but  the
 personality  of  the  Home  Ministry  it-
 self  which  consists  of  the  State  Minis-
 ters,  others  and  so  on  and  so  forth.
 Unfortunately,  after  the  Janata
 Government's  coming  to  है...
 am  not  going  to  compare  it  because
 thirteen  months  have  already  passed
 and,  ag  I  said  earlier  thirteen  is  an
 unlucky  number-—this  is  the  position.
 ‘Of  course,  I  do  not  wish  them  bad,
 I  wish  them  geed.  We  are  sincerely

 ruling now.  So,  it  is  not  a  question  of
 Tamilnadu  and  Pondicherry....  (In-
 terruptions)  I  am  not  joking  but  I  am
 very  serious  on  this  subject.  But  any-
 way,  this  is  the  complex  that  you  have
 created  for  the  Home  Minister,  this
 kind  of  personality  that  you  have
 created  for  the  Home  Munister,  that
 nobody  obeys  him.  I  am  not  blaming the  Janata  Party  because  it  is  a  party
 democracy  that  we  are  having.  It  is
 not  a  partyless  democracy  as  contem-
 plated  by  the  great  leader.  Since  you are  running  the  Government,  your
 party  performance,  your  activities  are
 going  to  be  reflected  on  the  country.
 Therefore,  as  long  as  this  Party  demo-
 cracy  is  there,  your  party  is  also  to
 conduct  itself  better  in  this  House.

 So,  I  eay  this  with  vehemence....

 (Interruptions)

 I  cannot  understand  this  because
 they  cannot  obey  their  leader.  I  say
 this  with  utmost  feeling  because  the
 Centre  is  ruled  by  a  party,  the  Janata
 Party,  its  performance  is  to  be  reflect-
 ed  in  all  the  States.  When  it  is  reflect-
 ed  in  all  the  States,  how  these  Members
 conduct  themselves  would  also  be  re-
 flected  on  those  States.  Y  have  seen
 the  remarks  on  the  Ministry  in  three
 phases.  First  is  the  question  of  poli-
 tical  law  and  order.  Second  is  the
 question  of  States  administration  in
 which,  |  think,  I  should  not  go  inte in  detail.  Third  is  the  language  ques- tion.  I  need  not  go  into  the  subject
 because  it  is  a  fait  accompli  wherein
 we  cOme  to  the  question  of  Centre-
 State  relations.  When  it  is  a  question of  law  and  order,  we  have  to  frame

 That  means  we  are  accepting  the  fact
 that  parties  who  are  pert  and
 of  the  democratic  system  in  this
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 tor,  The  ‘goondas!  as  we  call  in  com-
 mon  language  or  the  anti-social  ele-
 ments,  as  politically  and  very  cleverly
 put  in  this  House  are  the  anti-Indians
 who  are  existing  in  this  country,  it  is
 a  common  factor  employed  by  every
 political  party  whenever  they  want  to
 agitate.  That  may  be  the  reason  why
 the  Prime  Minister  has  called  for  a
 discussion  on  that.  But  that  is  not  the
 case.  I  gay,  Sir,  that  in  the  Capital
 City  of  Delhi,  the  Jaw  and  order  situa-
 tion  hag  deteriorated.  I+  has  been
 accepted  by  most  of  the  hon.  Members.
 But  when  you  take  the  crux  of  the
 problem,  the  root  of  the  problem,  you
 will  find  that  the  evil  lies  only  in
 small  minorities.  The  problem  is  that
 ‘you  do  not  have  the  personality  to
 control  it,  I  do  not  mean  the  Home
 Minister  has  not  got  the  personality
 to  contro]  it.  For  example,  may  I  say,
 Sir,  that  the  hon.  Home  Minister,  Mr.
 Charan  Singh,  must  have  the  perso-
 nality  from  Kanyakumari  to  Kashmir
 ‘because  I  feel  that  this  country  is  one?
 ३  want  it  to  be  one  and  because  if
 the  integrity  and  solidarity  of  the

 country  are  to  be  maintained,  he  must
 have  the  personality  from  Kanya-
 kumari  to  Kashmir.  That  is  missing

 in  this  country  after  the  great  Pandit
 Jawaharlal  Nehru.  Many  of  us  have
 accepted  outside  that  Emergency  was
 better.  For  what?  The  Emergency
 ‘was  better  because  there  was  disci-
 Pline,  because  your  daughter  and  son
 could  go  to  schools  safely.  Emer-
 Bency  was  better  becatise  some  of  the
 Haritjans  felt  that  their  rights  were

 ‘some  Members  have  felt...  (Interrup-
 tions)  I  am  sorry  to  state  thtat.  There
 Ys  a  feeling  in  this  country  now  that

 ter  because  of  the  bed  performance  of
 subsequent  Government.  So,  we the
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 here  as  if  it  is  a  question  that  is  to  be
 discussed  a  platform  for  catching
 votes.  It  is  not  for  that.  Here  I  rer
 present  my  views,  not  only  my  perso-
 na]  views.  but  my  party's  views  and

 2,  as  a  responsible  Member  of  Parlia-
 ment,  air  my  views  so  that  the  Home
 Ministry  will  take  note  of  it  so  that
 the  concerned  people  can  care  for  it.
 If  you  want  to  solve  the  law  and  order
 ptoblem,  I  feel  that  there  is  a  general
 feeling  in  this  country  because  imme-
 diately  after  the  elections,  I  read  and
 it  was  also  mentioned  in  the  report
 that  formally  the  Emergency  came  to
 an  end,  formally  we  have  put  an  end
 to  MISA  and  formally  we  have  put  an
 end  to  all  these  things.  Ail  these
 things  are  ‘formally’  because  we  have
 not  taken  it  spiritually  or  in  our  heart
 of  hearts,  That  is  the  reason  why  we
 say  that  these  things  ought  to  be  put
 an  end  to.  You  have  not  taken  it  very
 seriously.  For  example  when  we  all
 came  to  this  House.  we  had  a  feeling
 of  relief  that  nobody  was  spying  om
 us,  because  some  Members  of  Con-
 gress  (I),  Congress  Members  and
 C.PI.  members  will  agrée  with  me
 when  I  say  that  even  in  the  Central
 Hall  we  used  to  have  a  fear,  a  feeling
 when  we  were  talking  to  each  other
 that  somebody  was  spying  on  us.  It  is
 a  relief  now.  But  that  relief  has  gone
 to  goondas,  dacoits  and  anti-social  ele-
 ments  alsa:  it  is  being  misused  by
 them.  That  is  why  there  are  so  many
 law  and  order  problems.  Sometimes
 it  is  exaggerated.  In  Tamilnadu  ft
 is  a  question  of  day  and  night  prob.
 lem  for  the  Chief  Minister.  He  in
 the  most  magnanimous  of  the  Chie?
 Ministers  in  this  country.  Within  9
 months.  he  has  had  to  face  8  nrob-
 lems.  Peopie  who  had  ruled  for  #
 vears,  veople  who  had  rvled  for  थे
 veats,  they  are  behind  thet  trouble,
 I  do  not  know  whether  this  Hou«  had
 known  the  farmers’  agitation  In  द)
 nadu:  In  the  name  of  that  agitation,
 IR  bridges  were  shellet  ont.  minor

 bridee«  and  three  mator  bridges  were
 thrown  off  hw  neonle  who  had  am-
 munitions  and  facilities  to  प
 thines  ana  break  the  law  and  order.
 Tt  is  because  of  the  relief  that  hes
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 come  to  such  people.  That  is  why

 ‘there  must  be  personality,  for  the
 Home  Minister  in  the  Centre.  They
 say  it  is  a  state  problem  and  it  is  not
 a  central  problem.  These  technical
 arguments  will  not  do  any  good  to
 help  the  country.  Mr.  Namboodiripad
 is  making  reference  to  Bangla  Desh;
 if  things  are  allowed  to  proceed  as
 they  do  now  I  am  _aafraid  we  are
 marching  towards  that  kind  of  situa-
 tion.  I  am  not  saying  it  sarcastically.
 But  if  you  cannot  get  a  personality,
 that  is  the  difficulty,  To  understand
 a  problem  of  a  localty,  for  the  Home
 Ministry  it  takes  20  days  or  40  days.
 if  the  Minister  is  not  from  that  area.
 If  he  comes  from  Bihar  he  knows
 about  Bihar;  if  he  comes  from  U.P.  or
 Kashmir  he  knows  about  U.P.  or  Kash-
 mir;  he  is  not  able  to  appreciate  men-
 tally  the  problem  in  other  areas.  It
 is  time  you  appointed  ten  state  minis-
 ters  from  each  state  so  that  the  minis-
 try  can  understand  the  conditions  and
 there  will  not  be  this  kind  of  argu-
 ment  that  it  is  a  state  problem  or  it
 is  not  a  central  problem.

 Many  Members  from  West  Bengal
 spoke  vociferously  about  the  centre-
 state  relations.  Shri  Kanwar  Lal
 Gupta  said  that  if  we  were  thinking of  one  country,  it  was  a  question  of
 thinking  of  States  first.  In  Tamil
 Nadu  or  Pondicherry  we  feel  that
 your  personality  must  be  magnifying,
 nationa]  personality.  You  are  sup-
 porting  us;  we  are  supporting  you;  as
 far  88  the  Janata  Government  is  con-
 cerned,  we  want  to  give  a  helping
 hand  and  I  am  grateful  to  the  Central
 Ministers  and  the  Central  Government
 because  you  are  showing  sympathy
 and  consideration.  But  your  local
 units,  how  do  they  behave?  If  you
 have  no  contro)  over  them,  it  is  time
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 As  for  as  Scheduied  Castes  and

 Tribes  ave  concerned,  a  lot  of  lip  ser-
 vice  is  paid  te.  them.  I  know  conti-
 tions  pretty  well;  99  per  cent  of  us.
 come  from  villages.  In  villages  we
 keep  them  segregated  clustered  in  some
 part.  We  may  give  them  a  piace  and
 facilities  but  they  are  kept  segregated
 in  one  side  of  the  village  or  town.
 Why  don't  you  mix  them  up  in  the
 middle  of  the  villages?  Only  then
 you  can  have  classless  society,

 CHOWDRY  BALBIR  SINGH  (Ho-
 shiarpur):  What  have  you  done?

 SHRI  A.  BALA  PAJANOR:  We  have
 taken  steps  in  Tamil  Nadu.  The  pre-
 vious  regime  of  Mr,  Karunanidhi  built
 some  50,000  t  ts  for  Schedu'ed
 Castes,  that  was  done  in  hamlets  and
 they  were  kept  in  the  same  society.
 I  challenge  that  even  for  00  years  it
 will  not  change,  unless  you  change
 your  heart  and  mix  them  up.  Some
 Members  from  the  Janata  party  said
 that  it  was  better  for  us  to  improve
 their  economic  condition,  classifications
 can  be  made  and  facilities  could  be
 given,  because  the  song  of  IAS  officers
 are  becoming  IAS  officers.  I  do  agree
 that  their  conditions  should  improve
 But  what  is  the  real  malady?  It  is
 fact  that  this  country  ig  nourishing
 the  caste  system.  Parties  are  practis-
 ing  it  not  only  ideologically  but  in
 practice  also.  For  elections  you  think
 of  majority  caste,  for  getting  minis-
 terships  you  are  thinking  of  castes
 both  in  the  Centre  and  the  States.  But
 what  are  you  preaching  trom  the  high-
 est  Platform.  You  are  speaking  from:

 othe  highest  platform  that  you  want  to
 abolish  the  caste  system.  But  if  you
 take  the  reports  and  go  through  them
 and  even  in  the  Draft  Plan,  I  see  that
 you  want  to  give  more  facilities  to  the
 Scheduled  Castes  and  Scheduled  Tribes.
 That  is  a  bad  thing.

 I  would  ike  to  sxy  one  more  thing
 We  must  have  the  4982  elections  as

 : nation  snd  not  compartment-wise.
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 Ministry  covers  everything.  Four  days BBO,  I  read  in  the  papers  that  you  ace
 asking  every  Deputy  Secretary  to
 Jearn  Hindi  compulsorily.  I  went
 through  the  report  also  and  I  am  also
 a  Member  of  the  Official  Languages Committee.  Actually  you  are  compel-
 ling  the  people  to  learn  Hindi  and  you
 have  not  made  it  voluntary.  Your  re-
 Port  shows  how  cleverly  you  are  guing
 through  the  process.  You  say  that  you
 want  to  honour  the  given
 by  Jawaharlal  Nehru.  You  say:  “We
 are  happy  to  say  that  we  are  going  to
 anaintain  the  traditions  of  this  country
 and  we  will  not  Balkanise  it.”  But
 when  you  see  the  report,  you  will  ‘ind
 that  a  step-motherly  treatment  is  be-
 ing  given.  I  am  sorry  to  say  that  the
 Prime  Minister  the  other  day,  because
 wf  the  encouragement  given  by  some
 Members,  when  I  was  speaking  during
 tthe  discussion  on  the  motion  of  thanks
 tto  the  President’s  address  said  that  it
 will  be  more  partriotic  to  speak  in
 Hindi.  I  want  to  know  how  if  a  person
 speaks  in  his  mother  tongue,  he  is  not
 Patriotic.  I  am  able  to  understand
 Bihari's  thinking,  Kashmiri’s  thinking
 and  follow  Punjabi's  thinking  because
 of  English  and  I  get  the  national  spirit
 because  of  English.  I  am  able  to  give
 citations  from  Allahabad  or  Patna
 High  Court  Judgment  or  even  Supreme
 Court  Judgment  because  of  English
 and  not  because  of  any  other  language.
 Tt  is  so  not  only  for  me,  but  for  many
 people.  Let  me  not  become  very
 sentimental  on  this  issue.  I  was  very
 much  shocked  when  you  are  blaming
 the  bureaucracy  for  the  law  and  order
 problem  in  this  country,  but  you  are
 having  the  British  traditions  and  rules
 ‘and  you  are  having  the  British  goonda-
 ism  in  your  minds.  That  is  the  reason
 ‘why  you  are  suffering  from  this  mala-
 dy.  I  appeal  to  the  Home  Ministry
 not  to  reopen  this  language  controver-
 sy.  Mis  high  time  to  go  into  the
 methods,  ‘What  is  the  system  that  you
 are  having?  You  are  having  your
 Collectors,  police  inspectors,  so  and  on
 and  so  forth.  I  appeal  to  you,  Sir,....
 (interruptions)  I  am  being  disturbed.
 The  entire  system  is  of  the  British
 order,

 SHRI  H.  L.  PATWARY  (Mangalor): On  a  point  of  clarification.
 हिन्दी  बैड  लेगुएज  कैसे  हुई  यह  तो  जरा

 बता  दें
 SHRI  A.  BALA  PAJANOR:  I  do  not

 understand  what  he  says.  I  cannot
 follow.  I  have  equal  rights  like  you
 and  I  have  more  responsibilities  than
 you  people.  I  know’  what  it  is.  Do
 not  dismantle  this  country.  I  warn
 you  seriously.

 SHRI  H.  L.  PATWARY:  I  am  not  a
 Hindiwala,  (Interruptions)

 SHRI  A.  BALA  PAJANOR:  Do  not
 pretend  to  be  patriotic  and  do  not  pay
 lip  service.  This  law  and  order  prob-
 lem  is  there  because  you  are  having
 the  British  system.  The  Common  man
 is  afraid  to  go  to  the  Collector  or  to
 the  Inspector  of  Police.  He  is  threaten-
 ed  and  scuttled.  Irrespective  of
 whether  it  is  Janata  Government  or
 any  Government’  which  ig  in  power,
 the  common  man  is  very  much  afraid
 of  the  system  that  is  existing  against
 which  those  people  are  revolting  and
 you  are  not  trying  to  shake  it  up.  You
 blame  the  bureaucracy.  What  caa
 they  do?  You  give  them  the  Rules
 Book  and  you  ask  them  to  follow.
 Then,  why  do  you  blame  them?  They
 are  your  obedient  servants.  Today
 the  Janata  Government  may  be  there,
 day  after  tomorrow  the  Communist
 Government  may  be  there  or  some
 other  Government  may  be  there;  but
 they  are  the  humble  servants  of  the
 Government.  Let  us  not  spoil  this
 Ministry  by  our  irrelevant,  unreason-
 able  and  uncharitable  remarks.  If  you
 want  to  have  better  administration
 and  unify  this  country,  let  us  not
 blame  the  administration  of  the  Of®
 cers  unnecessarily.  I  stand  for  thent.
 They  are  following  the  rules  given  by
 you  and  they  are  only  public  servants,
 Government-servants.  We  are  the
 masters.

 Finally  I  want  to  mention  one  more
 thing.  The  Central  Government  or  the
 Home  Ministry  must  take  serious  note
 of  maintaining  the  law  and  order  for
 which  a  number  of  enactments  are  to
 be  made  by  the  Centre,  not  touchitig ie



 363  DG.  1978-70  Min.

 (Shri  A.  Bala  Pajanor]
 rights  of  the  States  and  for  that,  ]
 suggest,  let  there  be  many  more  Chief
 Minister's  Conferences,  many  more
 Home  Ministers’  Conferences  and  ypu
 share  your  ideas  with  them  and  take
 them  into  confidence  and  by  that  you
 can  have  a  peaceful,  amicable  and
 nice  legislation.  As  far  as  Delhi  police
 is  concerned,  I  lost  my  purse  last  time.
 I  gave  a  complaint.  Two  years  have
 passed  and  nothing  has  happened.
 That  is  the  system  you  are  maintain-
 ing.  Let  me  not  have  to  come  and
 say,  “I  have  lost  my  entire  possession
 and  I  have  to  complain  and  wait  for
 the  next  Government!”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  D.  PATIL):  Sir,  I  am  great-
 ly  indebted  to  those  hon.  members  who
 have  wished  my  senior  colleague  a
 speedy  recovery.  It  is  a  great  para-
 dox  that  in  their  criticism,  they  have
 almost  wished  a  civil  death  for  him  in
 asking  him  to  step  down  from  the
 ministry.  I  do  not  understand  the
 logic  of  these  statements.  I  do  under-
 stand  that  the  opposition  has  got  a
 right  to  criticise,  but  that  criticism
 must  be  constructive  and  also  very  26०
 Jevant.  While  the  import  of  the  cut
 motion  is  to  suggest  an  alternative
 remedy  if  this  government  is  not  run-
 ning  well  or  according  to  the  expecta-
 tions  of  the  hon.  members,  what  is  the
 alternative  they  are  suggesting?  If
 their  suggestions  are  not  constructive

 will  not  be  of  any  use
 ing  the  policy  of  the  government.  It
 is  a  fortunate  thing  that  this  country

 enced  administrator  like  the  one  we
 have  got  in  our  Home  Minister.
 Because  he  fs  very  firm,  unbending
 and  not  amenable  to  various  flexibili-
 ties,  that  is  why  he  is  criticised  too
 much,  I  do  not  understand  why  the
 criticism  should  be  centred  round  one
 man  only  because  the  cabinet  system
 of  government  works  collectively.  Sup-
 pose  the  minister  is  not  foung  suit-

 the  opposition  and
 ha
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 ment,  when  the  advice  is  not  asked and  the  advice  is  seldom  sacept-
 heed  eed  yaaa

 want  to  volunteer e  advice  t  ah
 Even  a  right-thinking  fon Ad  iad
 Shri  Hitendra  Desai  feels  that  our Prime  Minister  is  not  the  captain of  the  team  but  merely  the  convener.

 SHRI  HITENDRA  DESAI  (Godhra): Do  you  agree  with  that?
 SHRI  D.  PATIL:  Ido  not  agree.

 and  I  very  much  repudiate  it.  These feelings  are  born  out  of  frustration and  demoralisation  which  are  found because  the  Janata  Party  had  ended the  hegemony  of  the  previous  rule. That  is  why  it  is  this  dissatisfaction and  demoralisation  that  is  working  on the  mind  of  the  opposition,
 36.84  hrs.

 (MR.  DEpury-Spraker  in  the  Chair}
 Some  important  issues  were  raised during  the  debate.  Many  of  the  issues

 will  be  replied  to  by  my  colleague  who is  concerned  with  law  and  order  situa- tion.  I  would  only  Say,  this  country should  adopt  the  British  pattern  of
 taking  the  government  ag  their  own government.  The  opposition  should criticise  the  government  when  ever  it is  possible,  but  do  not  the  opposition owe  a  duty  that  this  is  our  Govern-
 ment,  the  Indian  Government,  just like  the  Britisherg  say,  “this  is  our
 government”  to  whichever  party  they
 may  belong?  We  have  not  got  this
 idea.  You  are  separating  the  govern- ment  from  the  people.  The  fortunate
 thing  is  that  we  are  not  having  a
 monopoly  in  all  the  States.  Several
 States  have  got  different  political  com-
 plexions.  Law  and  order  gituation  is
 there,  but  none  of  the  members  on
 that  side  has  criticised  the  law  and
 order  situation  in  Tam!  Nadu,  Andhra
 Pradesh,  Karnataka  and  Maharashtra.

 alur  on  the
 and  order  situation  is  not  really  deteri-
 orating.  It  is  only  the  newspaper  pub-
 licity—the  press  is  free,  as  you  know,
 and  full  freedom  js  there.  When  facts
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 are  cited  in  support,  then  facts  are
 not  believed.  You  say,  “You  are
 throwing  in  our  face  only  the  statis-
 ties.”  As  you  all  know,  facts  are
 sacred  and  comment  is  free.  So,  when
 you  grudge  facts,  I  do  not  understand
 why.  Unless  you  show  that  the  facts
 which  are  provided  in  this  House  are
 Misleading,  are  deliberately  talse,
 otherwise  what  is  the  criteria  to  judge
 whether  the  situation  is  deteriorating
 or  not?  That  is  why  I  say,  we  do  not
 want  to  brandish  facts  only  in  order
 to  lessen  the  seriousness  of  the  situa-
 tion.  No,  that  is  not  the  point,  Only
 in  comparision  we  want  to  show  that
 the  statistics  are  like  this.

 Coming  to  the  other  points  which
 are  raised  about  the  role  of  our  All-
 India  Services,  particularly  carping
 criticism  is  made  against  the  IAS  and
 IPS.  Particularly  these  are  the  two
 Services  which  are  made  the  butt-end
 of  criticism  and  I  want  to  humbly  take
 the  House  into  confidence  that  ever
 since  I  have  taken  over  as  the  Munis-
 ter  of  State  in  charge  of  Department
 of  Personnel  and  Admunistrative  Re-
 forms,  I  dare  say  that  in  the  beginning
 I  had  my  own  musgivings  about  the
 bureaucratic  role.  I  have  come  to
 feel—not  that  I  am  in  any  way  being
 praised  by  anybody.  But  my  own  role
 is,  also  very  critical  because  I  am  by
 profession  a  lawyer  and  I  am  coming
 to  the  Ministry  for  the  first  time  after
 40  years  of  my  public  life.  So,  it  is
 not  that  we  are  guided  by  somebody,
 but  we  must  also  give

 ellen.  We
 cn

 Many  people  are  prej  us
 keep  an  open  mind  about  the  services.
 If  you  go  on  criticising  the  Services
 saying  they  are  bad,  they  are  all  per-
 8008  who  pull  the  wires,  they  are  the
 persons  who  make  and  unmake  Minis

 fact.  It  all  de

 iso  the  bureaucracy.  They  also
 know  who  is  their  Minister.  But  if
 you

 play  in  the  hands  of  bureaucracy,  but
 there  are  certain  well  developed  pre-
 judices  against  the  bureaucracy.  We
 must  shed  them  all.  The  bureaucracy
 no  doubt  is  not  the  old  bureaucracy.
 Mrs.  Ahilya  Rangnekar  will  bear  with
 me  that  it  is  not  that  old  bureaucracy.
 Now,  the  bureaucracy  is  becoming
 more  and  more  _  people-oriented.
 We  have  been  interpreting  that
 principle  in  this.  We  have  been
 holding  meetings  with  them  and
 telling  them  that  unless  and  until
 they  have  taken  the  mass-oriented
 view  of  the  whole  admunistration,  it
 will  not  be  easy  for  them  to  control
 the  country.  So,  they  are  doing  it,
 but  you  cannot  change  them  overnight.
 Rome  wag  not  built  in  a  day.  It  will
 take  its  own  time.  (Interruptions)
 Now,  the  whole  wrath  that  is  heaped
 upon  the  bureaucracy  is  because  of
 the  Emergency  in  which  they  were
 faced  with  a  particular  situation.  They
 might  not  have  acted  properly.  Natu-
 rally,  we  do  expect  that  such  an  in-
 telligentia,  the  cream  of  the  society,
 should  have  at  least  shown  some  sort
 of  courage.  But,  you  know,  it  is  the
 bane  of  the  Service  that  servicemen
 are  not  courageous  as  far  as  we  can
 see.  We  always  want  them  to  be  fear-
 less.  It  is  difficult  to  be  fearless  be-
 cause  they  have  to  work  under  certain
 discipline.  But  by  and  large  those  who
 are  at  the  top—I  do  not  know  the  offi-
 cers  at  the  bottom  level,  maybe  in  cer-
 tain  cases  what  you  say  is  true  in  the
 higher  echelons  of  the  Services  are
 concerned,  they  are  amenable  to  dis-
 cipline.  On  many  occasions  I  have
 seen  that  they  really  play  the  role  of
 a  genior  adviser  to  the  Minister.  This
 must  be  said  to  their  credit,  (Interrup-
 tions)  My  hon.  friend  is  always  very
 impatient  in  the  sense  that  unless  he
 ig  made  the  Minister,  he  will  not  9७
 amenable  to  discipline.  Unless  he  is
 made  the  Minister,  he  will  not  realise
 the  role  of  the  Minister  then.  From
 inside  a  glass  house  we  cannot  throw
 stones  at  each  other..  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order
 please...
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 7  hrs.

 SHRI  S.  Dp.  PATIL:  There  were
 points  raised  that  the3  Services  recom-
 mended  by  the  States  Reorganization
 Commission  have  not  been  given  the
 status  of  All  India  Services  viz.,  the
 Indian  Service  of  Engineers,  the  Indian
 Medical  and  Health  Service  and  the
 Indian  Forest  Service.  The  Indian
 Forest  Service  has  already  been  con-
 stituted  and  people  are  being  recruited
 for  that  Service  through  UPSC  exami-
 nations.  Though  it  was  considered
 essential,  in  the  past,  to  give  the  two
 Services,  viz.,  the  Indian  Service  of
 Engineers  and  the  Indian  Medical
 and  Health  Service  the  status  of  All
 India  Services  we  now  feel  since  we
 are  now  on  the  threshold  of  an  era  of
 decentralization—and  the  thinking  and
 the  decision  of  the  Government  is
 this—that  in  view  of  our  policy  of  de-
 centralization,  it  is  not  desirable  to
 constitute  these  two  Services,  viz.,  the
 Indian  Service  of  Engineers  and  the
 Indian  Medical  and  Health  Service,
 into  all-India  Services.  The  role  of
 an  All  India  Service,  particularly  of
 IAS  and  IPS,  is  regulated  by  the  Con-
 stitution,  under  Article  312,  sub-clause
 (2)  and  they  are  recognized  as  All-
 India  Services,  by  Parliament.  They
 were  created  by  our  late,  great  Sardar
 in  October  1946,  knowing  full  well
 their  responsibilities.  India  had  in
 him  the  most  competent  administrator
 any  country  has  ever  had.  He  had
 given  an  integrated  picture  of  the
 whole  country  to  us,  and  he  had
 recommended  them.  He  was  very  par-
 ticular  about  the  constitution  of  these
 two  Services,  which  came  into  being
 as  a  result  of  his
 about  Mr.  Chatterjee’s  points  (Inter-
 ruptions).  It  is  not  the  legacy  of  the
 ICS,  becaus  the  ICS  _  officers  were
 trained  only  for  the  maintenance  of
 law  and  order  and  for  collection  of
 revenue.  The  aspect  rural  develop-
 ment  was  absent  there.  They  were
 officers  under  the  foreign  government.
 Here,  we  have  got  our  own  officers
 who  are  now  quite  competent,  and
 are  sometimes  even  better,  because
 they  know  the  whole  picture  of  India.
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 In  certain  respects  they  are  as  efficient
 as  the  other  Service.  It  can  be  said
 that  they  are  sometimes  more  so,
 because  there  were  persons  here  in  the
 ICS  cadre,  and  some  of  the  IAS  peo-
 ple  have  superseded  them,  ang  they
 have  gone  to  the  top.

 Another  point  was  raised  by  one  of
 the  hon.  Members.

 SHRI  SOMNATH  CHATTERJEE:
 You  were  replying  to  me.

 SHRI  S.  D.  PATIL:
 There  was  the  Cut
 which  said:

 I  will  reply.
 Motion  No.  86

 “Need  for  creation  of  All  India
 and  State  Cadre  Services  for  tribal
 areas  such  as  Indian  Tribal  Service
 and  State  Tribal  Service.”

 Article  32  contemplates  All  India  Ser-
 vices.  If  we  want  to  introduce  sec-
 tional  Services  for  certain  areas,  it
 will  not  be  of  an  all-India  character,
 because  the  role  of  an  all-India  service.
 is  to  maintain  the  integrity  and  unity
 of  India.  They  are  the  persons  whe
 are  above  really  political  considera-
 tions.  They  are  the  persons  who  are

 guaranteeg  that  there  is  a  sense  of

 security  about  their  services  and  they

 are  the  persons  who  bring  about  ad-
 ministrative  unity  and  provide  a  link
 between  the  States  and  the  Centre.
 That  is  why  these  services  are  main-
 tained,  If  you  want  to  create  sectional
 services,  it  will  only  encourage  or  pro-
 voke  fissiparous  tendencies  for  the

 separation  of  tribal  areas  because  the
 tribal  areas  are  an  integral  part  of
 India.  Allowing  the  creation  of  sucte

 services  would  only  lead  to  fissiparoug
 tendencies.  So,  the  Government  Fr 7
 no*  in  favour  of  that.

 Shri  Kamath,  a  senior  Member,
 who  was  also  a  member  of  the  ARC,
 said  that  there  were  three  reports,
 According  to  our  information,  it  ha€
 been  mentioned  in  the  papers  circu-
 lated  to  the  members  of  the  Consul-
 tative  Committee  of  the  Home  Minie-
 try  that  the:  Administrative  Reforne
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 Commission  had  presented  one  re-

 port  on  Personnel  Administration,
 whereas  he  says  there  were  three

 ssuch  reports.  The  position  with  re-

 gard  to  this  point  is  as  follows.  The
 Administrative  Reforms  Commission
 submitted  20  reports  to  the  Govern-
 ment.  Only  one  of  these  20  reports
 is  captioned  Report  on  Personnel  Ad-
 ministration  and  it  is  just  possible
 that  the  hon.  Member  may  have  in
 view  the  three  reports  prepared  by
 the  Study  Teams  of  the  ARC  connec-
 ted  with  personnel  administration.
 Those  three  Study  Groups  might
 have  submitted  three  reports  which
 might  have  been  compiled  into  one.

 Shri  Chatterjee  made  a  strong  point
 bout  the  control  which  the  States
 have  over  All  India  Service  officers.
 He  is  a  very  senior  and  competent
 Jawyer.  The  position  regarding  all
 India  Service  officers  is  like  this.
 As  far  as  major  penalties  are  con-
 werned,  the  Centre  has  got  some
 powers  about  taking  disciplinary  ac-
 tion.  In  all  other  matters,  the  State
 Governments  have  general  control
 over  the  IAS  and  IPS  officers.

 SHRI  SOMNATH  CHATTERJEE:
 Only  for  their  transfers.

 SHRI  S.  D.  PATIL:  Even  for  de-
 utation,  unless  the  States  give  clear-
 vance  or  okay  our  demand,  we  do  not
 insist  on  that.

 SHRI  SOMNATH  CHATTERJEE:
 Will  you  agree  that  without  the  con-
 currence  of  the  State  Government
 you  will  not  change  those  officers?

 SHRI  S.  D.  PATIL:  As  far  as  IAS
 and  IPS  are  concerned,  they  are  all
 India  services  and  the  officers  belong-
 ‘ing  to  those  services  have  to  develop
 an  all-India  outlook.  So,  we  have
 to  shift  them  from  place  to  place.
 There  is  a  roster  system  whereby  50
 per  cent  of  the  incumbents  are  taken
 from  the  State  according  to  the  merit
 list  and  the  other  50  per  cent  from
 ®utside  the  State  according  to  the

 merit  list.  If  an  officer  is  posted  te
 his  own  State,  he  may  create  links
 for  himself.-  So,  in  order  to  create
 the  all  India  outlook,  we  go  by  this
 roster  system,  which  is  a  perfect  sys-
 tem,  where  officers  belonging  to  one
 State  are  allowed  to  work  in  other States.

 SHRI  VASANT  SATHE  (Akola):
 You  can  say  that  normally  it  is  the
 Practice  to  consult  the  States.

 SHRI  8.  D.  PATIL:  As  far  as  the
 Tole  of  RAW  is  concerned,  it  is  not
 directly  under  the  Home  Ministry. It  is  under  the  Cabinet  Secretariat
 and  with  the  Prime  Minister.  It
 might  have  engaged  in  anti-~democra-
 tic  activities  in  the  past  but,  as  far
 as  the  present  working  of  the  RAW
 is  concerned,  it  does  not  give  that.
 sort  of  picture.

 SHRI  DINEN  BHATTACHARYA:
 (Serampore):  What  is  the  function

 of  the  RAW?

 SHRI  8.  D.  PATIL:  It  is  not  for
 me  to  say  that,  because  it  is  not
 strictly  under  me.

 About  police  verification  of  charac-
 ter,  it  is  very  essential.  Until  ‘and
 unless  we  verify  the  character  of  a
 Person,  it  will  not  be  safe  for  security
 and  other  reasons  also  to  appoint
 him.

 SHRI  SOMNATH  CHATTERJEE:
 Political  views.

 SHRI  Ss.  D.  PATIL:  No,  that  ig  not
 seen.  We  see  his  previous  antece-
 dents,  whether  he  is  a  man  of  bad
 character.  There  are  a  number  of

 people  with  different  political  persua-
 sions.  rf

 SHRI  DINEN  BHATTACHARYA:
 For  political  reasons,  how  can  you
 debar  them?

 MR.  DEPUTY-SPEAKER:  Let  ua
 have  peace  for  a  while.
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 SHRI  8,  0.  PATIL:  As  far  as
 Placing  of  the  Shah  Commission's
 report  on  the  Teble  of  the  House  is
 concerned,  it  is  being  scrutinised
 thoroughly  by  a  panel  of  Secretaries.
 They  are  coming  out  with  certain
 suggestions  for  action,

 SHRI  HITENDRA  DESAI:  How
 much  time  will  you  take?

 SHRI  s.  D.  PATIL:  Very  soon,
 after  the  Cabinet  goes  through  all  the
 recommendations.  Hitendrabhai
 should  not  have  any  misgivings  on
 that  account.  We  are  very  prompt.
 All  the  recommendations  which  are
 worth  taking  into  consideration  will
 be  clearly  placed  after  the  Govern-
 ment  takes  a  decision.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Do  you  assure  the
 House  that  this  report  will  be  lad

 on  the  Table  of  the  House?
 SHRI  8.  0,  PATIL:  It  will  be  done

 as  early  as  possible.
 MR,  DEPUTY-SPEAKER:  Let  us

 not  keep  on  asking  questions  and  ex-
 tending  the  reply,  because  there  is
 another  Minister  who  is  also  ta  reply,
 and  some  Members  also  would  per-
 haps  like  to  participate.  At  Six
 O'Clock  the  guillotine  will  be  applied
 You  should  be  conscious  of  that.

 SHRI  s  D,  PATIL:  A  point  was
 made  that  there  is  not  sufficient  re-
 servation  for  the  gecheduleg  castes  and
 scheduleq  tribes.  From  the  figures
 given  at  pages  73  and  Ms  of  the
 Report  for  1977-78  it  ig  quite  clear
 how  the  number  is  going  up.  It  is  a
 misfortune  of  thig  country  that  be-
 cause  the  scheduled  castes  and  sche-
 duleg  tribes  candidates  are  not  avail-
 able  in  goog  number....

 SHR]  प्र.  L.  PATWARY:  It  is  not
 correct.

 SHRI  8,  D.  PATIL:  The  House
 will  kindly  bear  with  me,  Certain
 criteria  are  laid  down,  certain  marks
 are  prescribed  by  the  UPSC.  It  is
 unfortunate  that  many  of  the  candi-
 dates  Go  not  come  up  to  the  standard
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 because  they  have  not  got  the  neces~
 sary  background  of  education.  That
 is  why  the  Home  Ministry  is  giving
 aid  to  various  institutions  where  they
 run  pre-training  classes  for  the  sche-
 duled  castes  and  scheduled  tribes
 candidates  to  prepare  themselves  for
 the  examination.  The  number  has
 now  gone  up  to  500  in  the  IAS  and
 IPS  services.  It  is  not  a  small  ad-
 vance.  It  ig  really  q  very  tangible
 result  that  we  have  achieved.  J]  will
 not  bother  the  House  with  statistics.

 श्री  राम  बिलास  प/सबान  (हाजीपुर)  :
 झ्रई०९०?स०  शौर  अर ई०पी०एस०  में  तो
 मिल  जाते  है  लेकिन  दूसरी  सथिसेज  में  नहीं?

 SHRI  S.  D.  PATIL:  We  are  only
 concerned  with  the  All  India  Servi-
 ces,

 MR.  DEPUTY-SPEAKER:  You
 address  me.  Do  not  get  diverted  by
 the  comments  around  you.

 SHRI  8.  D  PATIL:  The  last  point
 is  about  decentralisation  of  adminis-
 tration.  The  Government  agree  that
 for  improving  administrative  effici-
 ency,  decentralisation  of  administra-
 tion  and  delegation  of  administrative
 and  financial  powers  to  different  deci-
 sion-making  Jevels  is  desirable.  The
 Prime  Minister  has  written  two  letters
 to  the  State  Chief  Ministers,  empha-
 sising  the  importance  of  decentralisa-
 tion  of  administration  and  delegation
 of  powers.  He  also  emphasised  sim-
 Plification  of  rules  and  procedures
 ang  fixing  time-limit  and  norms  for
 completion  of  various  types  of  work.
 The  Prime  Minister  has  also  verbally
 addressed  the  Secretaries  to  the  Gov-
 ernment  of  India  on  similar  lines.

 held  meetings  with  Secretaries  of
 several  ministries  to  identify  areas
 where  decentralisation  and  delegation
 can  take  place.  As  a  result,  a  num-
 ber  of  measures  have  been  taken  by
 different  departments,  The  Ministry

 of  Finance  have  issued  orderg  thet  al
 heads  of  departments  whose  status
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 is  that  of  a  Joint  Secretary  and  above,
 should  be  delegated  financial  powers
 vested  in  g  Ministry.  Powers  of  the
 Heads  of  Departments  are  also  to  be
 delegated  to  heads  of  organisations
 who  are  of  the  level  of  Deputy  Secre-
 tary  and  above.

 SHRI  AHMED  HUSSAIN  (Dhubri):
 Sir,  while  we  are  happy  of  ow
 present  Foreign  Policy  and  the  Gov-
 ernment’s  moving  steadfastly  on  im-
 proving  relations  with  our  neigh-
 pours,  we  are  very  much  puzzled  on
 the  crowded  and  chaotic  domestic
 front  and  instability  of  our  own  home
 affairs.  Ever  since  the  Government's
 assuming  office,  crime  rates  are  in-
 creasing  and  lawlessness  is  prevailing
 everywhere  in  our  country  and  the
 Government  has  been  incapable  of
 checking  them  at  the  proper  time.
 Worst  are  the  conditions  of  the  down.
 trodden,  Harijans,  Tribals  and  minor-
 ity  Muslims  of  our  country.  So  is
 the  condition  of  the  development
 programmes  at  their  disposal.  People
 are  feeling  more  unsafe  now  than
 during  the  time  of  emergency.  (In-
 terruptions).

 The  problems  of  minorities  are
 bound  to  vary  from  State  to  State
 and  even  from  district  to  district.
 The  minority  population  of  Assam  is
 about  40  per  cent  among  which  8
 bulk  of  them  are  settled  in  the  rive-
 rine  areas  and  islands  of  Brahma-
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 are  trying  to  take  advantage  of  com~-
 munal  sentiments,  The  problem  is
 neither  being  handled  in  a  proper
 manner  nor  it  is  planned  in  the
 Gandhian  manner.  The  problem  al-
 though  very  often  voiced,  has  not  yet
 reached  the  plannerg  of  our  Nation.

 The  proximity  to  international
 boundaries  of  three  countries,  name-
 ly,  China,  Burma  and  Bangladesh,
 highlights  north-eastern  region  stra-
 tegic  location  mm  the  colourful  map
 of  India.  As  I  have  already  describ-
 ed,  the  minority  Muslims  and  rural
 and  backward  people  who  are  settled
 in  these  border  areas  are  not  provid-
 ed  with  adequate  protection.

 The  poor  people  of  the  district  of
 Goalpara  who  are  living  in  the  border
 islands  of  Brahmaputra  valley  are
 dependent  on  each  other  and  required
 to  exchenge  their  products  in  the
 market  for  which  they  have  to  ferry
 on  the  river  from  one  valley  to  the
 other.  The  markets  assemble  once
 or  twice  a  week  and  as  such  they
 have  to  exchange  their  products  for
 their  requirement  for  a  week  as  they
 have  no  other  source  of  income.  The
 B.SF.  people  harass  them  and  snatch
 awey  their  goods  saying  that  these
 are  stolen  goods  from  Bangladesh.  T
 want  a  categorical  treply  from  the
 hon.  Home  Minister  that  this
 harassment  shoulg  not  take
 again:
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 SHRI  BAKIN  PERTIN  (Arunachal
 East):  Mr,  Deputy-Speaker,  Sit,  the
 great  distance  of  Arunechal  from
 the  corridors  of  power  in  Delhi  and
 the  time  jt  takes  to  get  there  by
 train  and  the  non-too-satisfactory  air
 travel,  may  be  one  of  the  reasons
 why  the  Government  and  the  general
 public  remain  ignorant  about  the
 State  of  affairs  there.  This  Pradesh
 in  the  extreme  north-eastern  part  of
 India  hag  remained  till  today  the  land
 of  mystery  and  a  paradise  for  Anth-
 ropologists  only.  As  to  the  actual
 working  of  the  Government  in  this
 strategic  area  mmhabited  by  tribes,  the
 Government  and  the  public  know
 practically  nothing.  I  regret  to
 say  that  the  Home  Ministry  has
 developed  a  tendency  to  derive  all
 information  about  Arunachal  only
 from  the  bureaucrats,  functioning
 there  practically  without  any  super-
 vision  from  the  Home  Ministry.  It
 seemg  the  Home  Ministry  has  no  use

 -for  informetion  given  by  people’s  re-
 presentatives  in  this  House.

 I  should  also  like  to  point  out  to
 ‘this  House  that  an  occasional  flying
 visit  of  a  Minister  or  a  high  function-

 «ary  of  a  political  party  to  the  main
 towns  of  the  Union  Territory  and  his
 syperficial  observation  of  things  have

 I  need  hardly  empha-
 size  the  fact  that  before  the  Central
 Government  acts  to  achieve  uplift-
 ment  of  the  tribal  people,  it  should
 have  correct  information.  The  Home
 Ministry  should  learn  to  give  more
 importance  for  the  views  of  the  re-
 presentatives  of  the  people  in  the
 Parliament  rether  than  those  of  the
 bureaucrats.  If  the  Government  is
 not  to  alienate  the  sympathy  and
 support  of  the  tribal  people,  it  should
 give  due  importance  to  the  views  of
 the  tribal  peoples  themselves.  It  is
 positively  dangerous  to  rely  on  in-
 formation  supplied  by  the  bureau-
 erats,  because  they  have  built  up  a
 vested  jnterest  in  preparation  of
 bureaucratic  rule  over  the  Union
 ‘territory.
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 Sir,  this  House  will  not  like  to
 know,  as  I  have  not  liked  the  fact
 that  the  Emergency  continues  to
 exist  in  Arunachal.  While  in  the  rest
 of  the  country  democracy  and  rule
 of  law  and  individual  freedom  have
 been  restored,  Arunachal!  still  remaing
 under  the  authoritarian  rule  af  its
 Lt,  Governor,  Shri  K.  A.  A.  Raja.
 This  is  a  perpetual  emergency  in
 Arunachal.  He  has  made  Arunachel
 his  personal  domain.  Here  is  a  Raja
 who  continues  to  rule  the  territory
 as  if  Arunachal  were  his  personal
 property.  Far  behind  the  facade  of
 representative  institutions,  it  is  he
 who  is  actually  at  the  control  of
 affairs.  His  authoritarian  rule  sup-
 ported  by  his  tribal  henchmen,  has
 made  a  mockery  of  parliamentary
 institutions  in  that  Pradesh.

 By  an  abuse  of  euthority  he  has
 indulged  in  party-politics,  and  prac-
 tiseq  nepotism  and  favouritism  to  say
 nothing  of  waste  of  public  money  in
 maintaining  his  pomp  and  show  befit-
 ting  his  role  ag  the  Raja  of  Aruna-
 chal.  This  can  be  seen  from  costly
 gifts,  including  cars  for  his  daughter's
 marriage  that  he  received  from  Messrs
 Goenka  and  Himmatsingka  Companies
 of  Gauhati,  For  information  of  the
 House,  during  the  emergency  the
 Himmatsingka  farm  at  Geuhati  was
 raided  by  the  DIG  of  CBI,  and  in-
 criminating  documents  were  f
 But  the  report  was  hushed  up  at  the
 instance  of  Raja,  by  the  said  D.LG.

 Raja’s  nepotism  ang  favouritism
 doubtless  sprang  from  hig  weakness
 for  army  officers.  It  was  made  ob-
 vious  that  ell  vacancies  carrying
 higher  salaries  should  be  filled  by
 army  officers.  I  am  not  against  ap-
 pointment  of  people  from  outside  the
 Pradesh  if  they  are  found  competent,
 but  what  is  objectionable  ig  Raja's
 regional  affiliations  which  are  most
 marked.

 Another  dargerous  development  9
 Arunachal  is  the  campaign  ageinst
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 the  Christian  Church,  which  is  large-
 Ty  inspired  by  Raja.  It  bas  arisen
 eut  of  the  canarg  spread  by  the
 Arunachal  bureaucracy  headed  by
 Raja  during  the  last  Vidhan  Sabha
 elections,  that  the  PPA  ig  a  Christian
 Party  with  foreign  loyalty  and  foreign
 source  of  money.  Actually  there  is
 less  than  2  per  cent  Christian  ele-
 ment  in  the  PPA.  Thus  for  the  first
 time  in  the  history  of  Arunachal
 communal  virus  has  been  spread,  and
 spread  largely  by  the  bureaucrats.
 For  the  last  few  years  Christian
 churches  are  being  burnt,  and  Christ-
 jans  have  become  targets  of  attacks.

 About  the  nefarious  role  of  the  Lt.
 Governor  during  the  last  Lok  Sabha
 elections,  it  ig  common  knowledge  in
 Arunachal  that  he  was  actively  in-
 volved  in  them.  He  participated  in
 the  election  campaign  using  Air
 Force  planes  and  helicopters,  osten-
 sibly  for  tour  purposes,  but  actually
 to  campaign  for  Congress  Party  can-
 didate.  In  hig  election  campaign  he
 told  the  simple  folk  of  Arunachal]  that
 “Indira  Gandhi  is  our  Divine  Mother”;
 that  the  “Janata  Party  leaders  were
 all  CIA  agents  and  supported  by
 American  imperialists.”

 As  an  elected  representative  of
 Arunachal  in  this  House,  I  have  made
 representations  to  the  Home  Minis-
 try  and  the  Prime  Minister  against
 Raja's  abuse  of  power  and  his  autho-
 ritarian  rule.  But  my  representetions
 have  gone  unheeded,  because  the
 Home  Ministry  relies  on  the  same
 Bureaucrats  of  Arunachal  and’  not
 peoples  representatives.

 So  long  as  a  corrupt  functionary
 remained  at  the  contro]  of  affairs  in
 Arunachal,  there  coulg  be  no  free  and
 fair  elections.  This  is  why  before
 the  Vidhan  Sabha  elections  in  Feb-
 ruary  last,  832  Members  of  Parliament
 of  both  Houses  sent  a  memorandum
 on  8th  August,  2977  to  the  Hon'ble
 Home  Minister  demanding  removél  of
 the  Lt.  Governor  Raja.  This  was

 PPA  were  not  allowed  to  enter  the-
 polling  booths  to  see  whether  im-

 Ministry,  polling  officers  were  reported
 to  have  taught  the  simple  village  folk
 how  to  cast  their  votes  in  favour  of
 the  jocal  government  whose  actual
 head  ig  the  Lt.  Governor.

 Incidentally,  Sir,  the  present  Aruna.
 cha]  Ministry  consists  of  the  Lt.
 Governor’s  henchmen.  It  was  at  his
 instance  that  the  entire  lot  of  the
 erstwhile  Congressmen  of  Arunachal
 were  transformeg  into  Janata  Party
 members  and  they  are  to-day  in  the
 seats  of  power.  The  Party  High
 Commend  at  New  Delhi,  I  regret  to
 say,  admitted  them  all  without  even
 the  formality  of  inquiring  into  their
 past  political  antecedents  or  commit-
 ment  to.  the  Janata  ideology.  I  made:
 a  representation  to  the  Janata  Party
 President,  Mr.  Chandra  Shekhar  2९९०
 king  information  as  to  how  the  entire
 body  of  Congressmen  could  be  admit-
 ted  into  the  Janata  Party.

 Arunacha]  thus  pr  ts  an  ex-
 ample  of  rank  political  opportunism
 and  utter  lack  of  ideological  commit-
 ment  of  politicians.  Overnight  they
 could  change  from  Congressmen  into
 Janata  Partymen,  and  then  back
 again’  to  Congressmen  if  the  wheel
 of  fortune  turns  once  again  in  favour
 of  the  Congress,

 This  hag  happened  because  politics
 in  Arunachal,  as  in  other  parts  of
 India,  has  become  a  lucrative  pro-
 fession.  Through  politics  one  gets
 rich  quick.  That  is  why  under  the
 authoritarian  rule  of  the  Lt.  Gover-
 nor,  corruption,  nepotism  and
 favouritism  are  rampant  in  Aruna-
 chal.  The  House  will  be  surprised
 to  know  that  wives  and  relatives  of*
 Arunachal  Ministers  have  suddenly
 become  owners  of  cinema  halls,  petrol
 pumps,  saw-mills  and  licencees  for
 various  kinds  of  trade  and  business.
 Incidentally,  according  to  my  infor-
 mation,  this  sort  of  political  corrup-
 tion  first  manifested  itself  in  Orissa
 when  wives  and  sons  of  Ministers
 there  emergeq  as  big  industrialists,
 company  directors  and  proprietors
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 ‘of  big  concerns.  By  contagion  the
 disease  has  spread  to  Arunachal  as
 well.  In  Arunachal,  in  all  these  busi-
 ness  enterprises  of  Ministers,  wives
 and  relatives,  the  Lt.  Governor  has
 his  finger  in  the  pie.

 Therefore,  Sir,  in  view  of  this  de-
 plorable  state  of  affairs  in  Arunachal,
 I,  as  an  elected  representative  of  the
 people  of  this  Union  Territory,  once
 again  request  the  Home  Minister  to
 temave  the  Lt  Governor  forthwith
 and  set  up  a  High-power  inquiry
 committee  to  inquire  into  the  bureau-
 ‘cratic  maladministration.  For,  with-
 out  a  clean  administration,  economic
 development  of  this  sensitive  area
 cannot  be  achieved,

 गह  संज्ालय  में  राज्य  मंत्रो  भी  धतिक
 खाल  मंडल)  :  उपायक्ष  महोदय,

 एक  माननीय  सबस्य  :  समय  बढ़ा  दीजिये।

 उपाध्यक्ष  महोदय  :  रूल  के  मुताबिक
 समय  बढ़ने  का  कोई  सवाल  ही  नहीं  उठता
 है  1  प्राज  6  बज  इनको  समाप्त  करना
 पड़ेगा  और  उसके  बाद  हमको  गिलोटीन
 करना  पडेगा,  इसलिये  कोई  चारा  नही  है  1

 शो  ि  विव्युह  कामत  :  श्र  हाउस  राजी
 है  तो  समय  बड़  सकता  है  ।

 उपाध्यक्ष  महोदय  :  उसके  लिये  हल  सस्पेंड
 करो,  but  you  cannot  take  up  that

 question  twice  in  the  same  seccion.
 SHRI  DINEN  BHATTACHARYA:

 Let  the  quillotine  be  prepared.
 aft  धनिक  जाल  मंडल :  उपायक्ष  महोदय,

 गृह  मंत्रालय  के  पअ्रनुदातों  की  मांगों  पर  जिस
 सदस्यों  मे  चर्चा  मे  भाग  लिया  है,  भ्पने  सुझाव
 दिये  हैं,  भ्ालोचनाए  की  हैं,  उनके  प्रति  मैं
 सबसे  पहले  श्रपना  भ्राभार  प्रकट  करता  हूं  ।

 माननीय  सदस्यों  मे  गृह-मंत्री  श्री  चरण
 सिंह  जी  के  स्वास्थ्य  लाभ  के  लिये  जो  काममाएं
 की  हैं,  उसके  लिये  भी  हम  झपना  झ्राभार
 अकर  करते  हैं  t

 माननीय  सबस्य,  थी  साठे,  में  कहां  कि
 देश  में  हिंसा  भौर  प्रराजकृता  को  वातावरण
 बन  गया  है  भ्रौर  कानून  तथा  व्यवस्था  के
 प्रति  प्रादर  घट  रहा  है  ।  झौर  यह  स्वर
 न  केवल  श्री  साठे  का  था,  बल्कि  सदन  के  शस्य
 माननीय  सदस्यों  का  भी  यह  स्वर  था  1  विधि
 व्यवस्था  की  चर्चा  के  दौरान  माननीय  प्रधान
 मरी  जी  ने  विपक्ष  को  एक  चुनौती  दी  ।  मैं
 झाशा  करता  ह  कि  विपक्ष  ह 0:  चुनौती  को
 स्वीकार  करेगा  प्रधान  मंत्री  जी  ने  कहा  कि
 हिसा  और  भराजकत्ता  की  धटनतायें  देश  के
 इस  हिस्से  मे  हों  या  उस  हिस्से  मे  हों--
 तामिलनाड  मे  हों  या  भ्राध  मे  हों,  महाराष्ट्र
 मे  हों  या  कर्नाठक  में  हों,  उत्तर  प्रदेश  में  हों
 या  बिहार  में  हों,  जहा  कही  भी  हों,  यह
 चिन्ता  को  बात  है  t

 हम  जिस  सिटस्म  के  प्रति  कमिटेड  हैं,
 जिस  व्यवस्था  शौर  जिन  मूल्यों  के  प्रति  हम
 प्रतिबद्ध  हैं--लोकशाही  में  हमारा  विश्वास
 है;  तो  लोकशाही  में  कानून  का  आदर  होता
 ही  चाहिए  ।  यदि  कानून  झौर  व्यवस्था  के
 प्रति  आदर  नहीं  है,  तो  लोकशाही  को  चलाना
 सम्भव  नहीं  होगा  ।

 साननीय  बिरोध  पक्ष  के  नेता  अब  कुछ
 कह  रहे  हैं।  मगर  जब  माननीय  प्रधान
 मंत्री  जी  ने  चुनौती  दी,  तो  उन्होंने  उस  वक्‍त

 उस  चुनोती  को  स्वीकार नहीं  किया  ny  मैं

 बहुत  विनम्रता  के  साथ  कहता  चाहता  हूं
 कि  उन  को  उस  चुनौती  को  स्वीकार
 करना  चाहिए  था  ।  जनता  पार्टी  को
 सरकार  केन्द्र  में  है,  भौर  उस  की  सरकार
 बिहार  भौर  उत्तर  प्रदेश  में  भी  है  ।  लेकिन
 विरोध  पक्ष  के  नेता  के  दल  की  सरकारें  भी
 बाघ  प्रदेश  भौर  कर्नाटक  में  हैं,  शौर  महाराष्ट्र
 की  सरकार  में  उस  की  भागीदारी  है
 इस  लिए  उन  को  इस  चुनौती से  भागना  नहीं
 चाहिए था  t  हिन्दुस्तान में  जिस  तरह  का
 पोलीटिकल  कमप्लेक्शन  है,  उस  में  यदि  क
 पार्टी  एक  जगह  उकसावा  करती  है,  तौ
 दूसरी  पाटियां  हचरी  जगह  उफसात्रा करेंसी
 ऐसी  स्थिति  में  कह  शौर भीं भी  धाषश्यक हो
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 जाता  हैं  कि  इस  बारे  में  प्रधान  मंत्रों  जी  ने  जो
 बुलावा  ह... ह  है,  माननीय  बिरोध  पक्ष  के
 मता  उस  को  सच्चे  मन  से,  विद  फुल  सिल्से-
 'रिढी,  स्वीकार  करें  शौर  सम्मेलन  में  भाये  |

 श्री  साठे  ने  कुछ  सुझाव  दिये  कि  भीड़
 को  नियंत्रित  करने  के  लिए  क्‍या  उपाय  किय
 जाने  चाहिए  )  मैं  उससे  सहमत  ह  7  उन  के
 सुझाव  बडे  भ््च्छे  है।  उत्होने  बानवता
 की  जो  बात  कही  है  उस'  से  किसो  को  इन्कार
 नहीं  हो  सकता  है  ।  जो  हिसा  होती  है,  हम
 लोगो  को  उस  पर  बहुत  ही  दुख  होता  है,  बहुत
 ही  खेद  होता  है  -  हम  नहीं  चाहते  कि
 हिसा  हो  ।  लेकिन  सरकार  की  जिम्मेदारी
 विधि  व्यवस्था  को  कायम  रखने  की  भी  है
 और  मै  स्पष्ट  कर  देना  चाहता  हूं  कि सरकार
 अपने  कर्सव्य  स ेकभी  भी  विचलित  नहीं  होगी
 और  इस  देश  मे  भ्रराजकता  की  स्थिति  को
 कभी  भी  पैदा  नहीं  होने  देगी  -  यह  हमारी
 कमिटमेट  है  ।  जनता  ने  जनता  सरकार  को
 अन  कर  भेजा  है  ।  जनता  सरकार  का  यह
 कर्स॑व्य  है  कि  वह  इस  देश  में  जनतंत्र  को
 सफल  करे,  भौर  जनतव्र  की  सफलता  के  लिए
 आवश्यक  है  कि  शान्ति  भौर  व्यवस्था  वनी
 रहे  त  केवल  जनतत  के  लिए,  बल्कि  देश  को
 अगति  के  लिए  भी  यह  भ्रावश्यक  है  कि  देश  मे
 'ज्ञान्ति  पौर  व्यवस्था  बनी  रहे  |  भ्ौर  इसलिए
 झमारा  यह  कमिटमेट  है  ग्रीर  इस  से  हम  हटेगे
 नहीं ।  लेकिन  फिर  भी  मैंने  कहा  कि  जब
 हिसा  होती  है,  जून  होता  है,  लोग  मरते  हैं  तो

 इम  पं  होते  हैं  भौर  हम  नही  चाहते  है  कि
 कसी  स्थिति  हो  ।  इसलिए  मैंने  कहा  कि
 अधान  मंत्री  जी  जो  सम्मेलन  बुलाने  जा  रहे
 हैं  सभी  दलो  के  मेतां का उस का  उस  में  सिन्सियेरिटी
 से  शाप  हिस्सा  लीजिए  भौर  उस  को  सफल
 कीजिए  |  उस  में  जो  भी  सुझाव  देने  हो  वह
 'अझभश्य  बीजिए ।  झाप  को  उस  में  कोई
 जुसानियत  नहीं  है।  श्राज  जो  इस  तरह  की
 स्थिति  है  जैसा  मैंने  कहा  यह  बहुत  दुखद  है

 1a  bre
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 कोई  नहीं  चाहता  ry  विधि  ,पौर  ब्यचस्था
 मुख्यतया  राज्य  का  विषय  है  ।  कोई  इस
 से  इनकार  नहीं  कर  सकता  ।  प्राज  राज्य  को
 आटोतामी  देने  की  बाते  होती  हैं,  प्रधिक  शक्ति
 देने  की  बाते  होती  है,  एक  तरफ  यह  बात  हो
 रही  है,  दूसरी  तरफ  ाप  उस  को  ईरोड  करमा
 चाहते  है।  स्टेट  को  जो  भी  पार्वंस  है  उन  को
 श्राप  ईरोड  करने  की  बात  कर  रे  हैं।  इसी
 के  विरोध  में  तो  वेस्ट  बगाल  के  मुख्य  मन्नी
 श्री  ज्योति  बसु  का  यह  कहना  है  कि  पिछले
 दिनो  मे  केन्द्र  सरकार  ने  इस  ढंग  से  काम
 किया  कि  राज्य  महज़  एक  म्यनिसिपैलिटी
 बन  कर  रह  गया,  राज्य  का  कोई  भ्रधिकार
 नहीं  रह  गया  ।  केन्द्र  श्रौर  राज्य  का  सम्बन्ध
 कलेक्टर  और  पटवारी  का  हो  गया  ।  जैसे
 पटवारी  कलेक्टर  के  सामने  हाथ  जोड़  कर
 खडा  रहता  है,  उस  की  ग्रौर  कोई  हैसियत  नहीं
 होती  है  इसी  तरह  राज्यो  की  हैसियत
 बन  गई  |  यह  स्थिति  नहीं  रहनी  है  1
 राज्य  को  जो  भी  प्राटोनामी  मिली  हुई  है
 हम  उस  का  सम्पूर्ण  झादर  करते  हैं  भौर  भावर
 करेंगे  ।  उस  में  हम  कोई  कमी  नहीं  होने  देने
 वाले  gi.  (व्यवधान )  मैं  कह  रहा
 भा  कि  हम  उस  में  कोई  भी  कमी  नहीं  करना
 चाहे  |  लेकिन एक  तरफ तो  इस  के  ईसे-
 जन  की  बाते  हो  रही  है  कि  केन्द्र  को  भौर  भ्रधिक
 अधिकार  लेने  चाहिए  झपने  हाथ  में  शौर
 दूसरी  तरफ  बात  होती  है  कि  उसे  को  झौर
 अधिक  प्रधिकार  देता  चाहिए।  यह  कैसी  बातें
 हैं  और  क्‍यों  ऐसी  बातें  हो  रही  हैं  इसीलिए मैं
 कहना  चाहता हूं  कि  उन  के  भ्रधिकार  को  कहीं
 भी  कोई  छत  नहीं  लगेगी  भौर  हम  लोग  उस
 में  किसी  तरह  का  कोई  हस्तक्षेप  नहीं  करने
 वाले  हैं  t

 मैं  कह  रहा  था  कि  विधि  धौर  व्यनस्था
 मुख्यतया/राज्य  का  विषय  है  लेकिन  चूकि
 हिंसा  की  घटनाएं  हो  रही  हैं,

 शिलेंशा  कसाई  (गौधरा
 सैरिटरी में  ह  है

 )  यूनिषन
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 जी  afin  साल  मंडल  :  भूनियत  टेरि-

 टरी  की  जवाबदेही  मेरी  है,  कह  त्  को  मासूम
 है  हमारी  चिन्ता  यही  है
 (व्यधधान )

 MR  SPEAKER  We  have  to  finish
 everything  at  6  0  clock  Kindly
 don’t  disturb  him  At  6  O’  clock,  the
 guillotine  has  to  be  applied.

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  He  38  getting  excited

 MR  SPEAKER  Don’t  excite  him!

 ett  धनिक  लाल  महल  मैं  कह  रहा  था
 कि  यद्यपि  यह  मुख्यतया  राज्य  की  जिम्मेदारी
 है  लेकिन  हम  चिन्तित  भ्रवश्य  है  क्याकि  हिसा
 की  घटनायें  होती  है,  अराजकता  की  घटनाये
 होती  हैं  सभी  जगहो  मे  हो  रही  है  अलग
 अलग  आइसोलेटेड  पाकेटस  में  हो  रही  हैं  तो
 हम  चिन्तित  है  -  इसलिए  तो  हमारा  यह
 श्रयास  हो  रहा  है  जो  मैंने  आपसे  बताया
 नहीं  तो  हमारे  प्रयास  का  कोई  प्रश्न  नहीं
 था।  इसी  तरह  से  हरिजनो  क॑  मामलें  है।  ला
 हेण्ड  प्रार्डर  वे  मामले  मे  जैसे  हम  बनसनई  होते  है
 झौर  स्टेट  को  सपार्ट  देते  है  एड  देने  हैं,  ऐंडवाइस
 देते  हैं  ऐसे  ही  हरिजनो  के  ऊपर  एट्रासिटीज़  के

 मामले  मे  भी  हम  लोगो  का  कस्सने  है  ययपि  यह  भी
 स्टेट  सबजेक्ट  है  ।  माननीय  सदस्य  ने  जो  चिन्ता
 व्यक्त  की  है  उसी  चिन्ता  के  तहत  हम  भी  इस
 मामले  में  राज्य  सरकारों  को  एड  वेते  हैं,
 ऐडवाइस  दते  हैं।  यह  काम  हम  हरिजनों  के
 मामले  मे  करते  है  ।  इसी  तरह  से  माइनारिटीक
 के  मामले  मे  है।  इन  सभी  मामलो  मे  जैसा  मैंने
 कहा  विधि  और  व्यवस्था  राज्य  का  विषय
 है  लेकिन  माननीय  सदस्यों  की  चिन्ता  से  दौर
 कन्सन  से  केन्द्रीय  सरकार  झलग  नहीं  रह
 सकती  t  उनकी  चिन्ता  को  शेबर  करने  के  लिए
 हम  यह  काम  करते  हैं।  लेकिन  यह  तो  राज्य
 सरकारो  का  काम  है  कि  विधि  भौर  व्यवस्था
 ठीक  रखें  1  इसके  लिए  वह  हम  से  मदद  बागें  तो
 हम  देंगे  कब  मदद  मांगी  जाती  है  तो  हम  मदद
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 देते  हैं  1  जैंते गृह  मंत्री थी  ते  बताया कि  शाग्धा
 प्रदेश  में  हव  से  मदद  मांची  |  तो  हम  से  मदद
 दी  पौर  उन्होंने  कहा  कि  यदि  लील  झार०  पी०

 नही  होती  तो  स्थिति  काबू  मे  नहीं  झाती  ।
 इसलिए  मैं  कह  रहा  हु  कि  हम  किस  स्थिति  में
 मदद  करते  हैं,  मांगने  पर  हमारी  मदद  उनको
 मिलती  है  t

 श्री  साठे  ने  दिल्ली  पुलिस  के  बाबत  बोलते
 हुए  श्री  भिन्‍्डर  की  वकालत  की  शौर  उन्होने
 कहा  कि  इससे  पुलिस  का  मनोबल  टूटा  है।
 मैं  नही  समझता  हु  कि  एक  तरफ  तो  मानव
 अ्रधिकार  की  बात  की  जाती  है  भौर  दूसरी
 तरफ  भिन्डर  साहब  की  भी  वकालत  की  जाती
 है  यह  कैसी  विडम्बना  है  ?

 श्री  सादे  ने  गह  मत्री  चौधरी  चरण  सिंह
 के  बाबत  बोलते  हुए  फ्छ  झाकडे  दिए  |  कोई
 किताब  है-प्राल  जनता  पार्टी  मेन-उस  किताब
 का  उन्होंने  हवाला  दिया।

 श्री  बसन्त  साठ  आ्रापको  यह  मालूम  है
 कि  भिन्‍्डर  के  बारे  मे  तमाम  पुलिस  फोर्स  की
 यह  राय  है  कि  वह  एक  बहुत  भ्रच्छे  झफसर थे
 भौर  हैं

 MR  SPEAKER  Sub-judice  please.

 ह |  धनिक  लाल  मण्डल  मैं  गृह  मत्री  जी
 के  बारे  मे  झापकों  बताना  चाहता  हू  कि  गृह
 मत्री  जी  जाति  व्यवस्था  के  बैसे  विरोधी  हैं।  मैं
 ध्ापकों  यह  बतलाना  चाहता  हू  कि  चौधरी
 चरण  सिह  की  जाति  व्यवस्था  के  कितने  घोर

 विरोधी हैं  1  सन्‌  10568,  जब १०  जवाहरलाल
 नेहरू  जी  प्रधान  मंत्री  थे तब  उनको  चौधरी
 साहब  ने  एक  पत्र  लिखा  था  जिसमे  उन्होंने  कहा
 था  कि  पराल  इंडिया  सबिसेद्ध  में  भर्ती के  लिए
 झत्तर्जातीय  विवाह  को  अ्रतियायें  बता  दिया
 जाए।  उस  समय  do  जवाहरलाल  मेहरू  जी
 मे  उनकी  सलाह  को  नहीं  बाथा  था।
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 इतना  ही  नहीं,  जब  चौधरी  साहब  उत्तर

 प्रदेश  के  मुख्य  मन्बी  बने  तो  उन्होंने  फिर  से  इस
 के  लिए  प्रयास  किया  लेकिन  जो  घटक  दल  थे
 वे  इस  बात  से  सहमत  नही  हुए  इसलिए  उनका
 वह  प्रयास  भी  सफल  नहीं  हुआ  हो  सका  ।  {

 चौधरी  साहब  जब  रेवन्यु  मिनिस्टर
 थे  तब  उनके  सम्बन्ध  में  जो  लिखा  गया  है
 उसको  भी  श्राप  देख  नें:

 Mr.  च्  A.  Ladeginsky,  an  agrarian
 expert  of  international  fame  has  said.
 I  quote:

 ‘Only  in  U.P.  has  8  well-
 thoughtout  comprehensive  _legis-
 lation  been  enacted  and  effectively
 impiemented,  Three  million  tenants
 and  sub-tenants  were  made  owners
 and  hundreds  of  thousands  who
 have  been  evicted,  were  restored  in
 their  rights.  (Vide  ‘A  Study  en-
 titled  Tenurial  Conditions  in  the
 package  districts’  submitted  to  the
 Planning  Commission  in  1963”,

 (Interruptions)

 SHRI  SAUGATA  ROY;  Sir,  I  have
 no  objection  if  he  is  replying....

 SHRI  B.  SHANKARANAD  (Chik-
 kodi):  He  said  that  three  million
 tenants  had  been  benefited.  How  is
 it  relevant?  (Interruptions)

 ett  धनिक  लाल  मण्डल  :  चोधरी  साहब
 ने  2  भ्रक्तूबर,  977  को  गांधी  जी  के  जन्म
 दिन  पर  मुख्य  मंत्रियों  को  पत्र  लिखा  जिसमें
 उन्होंने  कहा  हैं  कि  इस  देश  की  जो  हरिजन
 समस्या  है  उसके  मूल  में  जाति  व्यवस्था  है  ।
 झगर  साठे  साहब  इसके  प्रति  सिसियर  हैं  तो
 जाति  व्यवस्था  के  विरोध  में  भी  कभी  बोला
 करें  ।  (व्यवधान)  यह  तीस  साल  का  कोढ़  ही

 इस  देश  में  हरिजनों  की  समस्या  के  लिए  जिम्मे-
 बार  है---इसको  भी  भाप  समझिये।  (व्यवधान)

 अब  मैं  श्री  'रामामन्द  तिवारी  के  प्रश्तों
 के  उत्तर  भी  देगा  चाहता  हूं  ;  तिवारी  जी  ने
 १३6  La~L3.

 पुलिस  के  बारे  में  बहुत  चिन्ता  व्यक्त  की  है  t
 बहुत  दर्द  के  साथ  उन्होंने  पुलिस  की  दुर्व्यबस्था
 का  वर्णन  किया  है  उन्होंने  केवल  पुलिस  की
 दुष्यवस्था  का  ही  वर्णण  नहीं  किया  है  बल्कि
 पुलिस  का  इतिहास  बताया  कि  पंग्रेजों  के  जमाने
 में  पुलिस  का  क्‍या  रोल  था  झौर  कांग्रस  शासन
 में  पुलिस  का  क्‍या  रोल  रहा  और  वास्तव  में
 क्या  रोल  पुलिस  का  होना  चाहिए  ।  उन्होंने
 बतलाया  कि  पुलिस  प्लौर  जनता
 का  क्‍या  सम्बन्ध  होना  चाहिए  |  श्री
 रामानन्द  तिवारी  जी  को  बताना  चाहता
 हूं  कि  हम  इस  बात  को  मानते  हैं  कि  पिछले
 तीस  वर्षों  में  पुलिस  की  सुविधा  के  लिए,
 पुलिस  के  कर्मचारियों  के  प्रमोशन  के  लिए  जो
 कुछ  नहीं  किया  गया  उसका  भी  उनके  मारल
 पर  प्रभाव  पड़ा  है।  हम  इस  बात  को  मानते
 हैं  कि  तीस  वर्षों  में  उनको  जो  सुविधा  मिलनी
 चाहिए  थी,  जो  उनको  तरक्की  मिलनी  चाहिए
 थीं,  जो  उनकी  सेवा  शर्तें  होनी  चाहिएं  थीं
 उसमें  कोई  भी  सुधार  नहीं  किया  गया  इसलिए
 उसका  भी  असर  पुलिस  के  मारल  पर  पड़ा  है।
 झौर  इस  सरकार  का  यह  प्रयास  है  कि  उस  को
 दूर  किया  जाए।  मेरे  पास  समय  नहीं  है  वरना
 में  एक  एक,  काम  के  बारे  में  उल्लेख  करता
 कि  यह  सरकार  क्‍या  कर  रही  है  t  माननीय
 दोस्तों  ने  बतलाया  था  कि  पुलिस  का  व्यवहार
 काग्रस  राज्य  में  क्या  था  ?  प्रंग्रजों  से भी  खराब
 व्यवहार  उन  के  राज्य  में हुआ  करता  था  झीर

 इससे  पुलिस  की  प्रादत  बिगड़  गई

 'दमरजेसी  में  पुलिस  का  क्या  व्यवहार  हुभा
 करता  था,  यह  भूल  गये  ।  चौधरी  साहब  ने

 क्या  किया  है  और  गृह  मंतालय  ने  क्‍या  किया

 है,  यह  मैं  भ्राप  को  बतलाना  चाहता  हूं  ।  पुलिस
 कमीशन  की  स्थापना  की  गई  1  पुलिस  कमीशन

 बहुत  बर्षों  से  भ्ोवर  डयू  था।  902  #

 बहू  बना  था  भौर  ब  977%  बना  ।  75

 वर्ष  के  बाद  बना  है।  यह  काम  तो  देश  के  भाजाव

 होते  ही  करना  चाहिए  था  पुलिस  शौर  जनता
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 [श्री  धनिक  लाख  मण्डल]
 ा  झ्रापस  में  कया  सम्बन्ध  हो,  इस  को  ठीक
 करने  के  लिए  देश  के  भ्राजाद  होते  ही,  इस  पर
 काम  होना  चाहिए  था।  श्राप  का  काम  डिवाइड
 एण्ड  खल  का  था  शौर  वही  काम  शाप  करते
 रहे  fee  (wart).  वह  बात  भाष  अंग्रेजी
 से  सीख  कर  झाए  और  उसी  चीज  को  श्राप  ने
 इस्तेमाल  किया  ।  इस  लिए  मैं पाप  को  बताना
 चाहता  हूं  कि  पुलिस  कमीशन  की  स्थापना  की
 गई  और  सब  ब।तों  का  ध्यान  रखते  हुए  पुलिस
 कमीशन  ने  काम  करना  शुरु  कर  दिया  है  और
 बनिग  प्राब्लम्स  पर  एक  अन्तरिम  रिपोर्ट  वह
 जल्दी ही  दे  रहा  है।  इसलिए  मैं  श्राप  के  माध्यम
 से  यह  प्राश्वाशन  देता  चाहता  हू  कि  पुलिस
 ब्रौर  जनता  के  सम्बन्ध  सुधरें,  उनके  सम्बन्ध
 भाई-चारे  के  हों,  दोस्ती  के  हो  ऐसा  हम  लोग
 चाहते  है  औौर  इसीलिए  पुलिस  कमीशन  की
 स्थापना  की  गई  है  1

 इस  के  बाद  श्री  कामत  ने  जो  बाते  कही
 हैं,  उन  का  मैं  जबाव  देता  चाहता  हु  ।  पुलिस
 कमीशन  की  स्थापना  के  बारे  मे  प्रसन्नता  व्यक्त
 करते  हुए  माननीय  कामत  जी  ने  यह  सुझाव
 दिया  है  कि  ऐसे  ही  फेल्स  रिफाम्से  कमीशन  की
 स्थापता  होती  चाहिए  ।  महोदय,  हम  लोग
 जेल  की  यात्रा  कर  चुके  है  भौर  जेलों  मे  जो
 दुरग्पंवस्था  है,  उस  को  ठीक  प्रकार  से  जानते
 है,  भली  प्रकार  से  जानते  हैं  -  इस  मे  कोई  दो
 राय  नही  है  कि  जेलों  के  झन्दर  दुब्येवस्था  है
 झौर  उस  मे  सुधार  होना  चाहिए  लेकिन  यह
 एक  स्टट  सबजक्ट  है  1  फिर  भी  हम  राज्यों
 को  लिखेंग  द्ौर  जेलों  मे  सुधार  के  लिए  हम
 लोग  भी  अपने  यहा  से  मदव  करेगे  t

 यह  भी  में  भ्राप  को  बतला दू  कि  श्री  देसाई
 जो  ने  जो  प्रधान  मंत्री  जी  के  बारे  में  कहा है, है,
 उस  का  मैं  जवाब  देना  चाहता  हूं  t  उन्होंने  कहा
 था  हि  प्रधान  मंत्री  जो  तो  केवल  कल्वीनर
 है  कैबिनेट  को  शुलांभि  के  लिए।  यह  सभी  जानते
 हैं  कि  प्रात  मंत्री  कबिनेट  का  कम्वीसर  होता
 है,  लेकिन  मे  कप  को  महू  बतसा देमा  चाहता
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 हूं  कि  हमारे  प्रधान  मंत्री,  भादरणीथ  प्रधान
 मंत्ती  श्री  देशाई  ने  केवल  बौंविनेट  के  कम्थीनेंर
 है,  अल्कि  वे  देश  के  एक'  भहान  नेता  हैं  जौर
 थे  एक  बहुत  बड़े  पालियामेंटरियम  हैं  जौर
 जनता  पार्टी  में  उन  का  नेत॒त्व  है।  मैं  भ्राप  की
 जानकारी  के  लिए  यह  बता  देना  चाहता  हूं
 कि  वे  न  केवल  कैबिनेट  की  बैठक  ही  बुलाते  है
 और  उन  मे  प्रीजाइड  करते है  बल्कि  वे  डलिबरे-
 शन्स  भी  करते  है  जौर  सदन  मे  उस  का  जवाब
 भी  देते  है  भौर  देश  को  भी  सम्बोधित  करते  हैं।

 मै  ए०प्राई०्डी०  एम०  के०  के  नेता  को  भी
 बतलाना  चाहता  हूं  कि  थे  देश  के  नेता  है  t

 श्री  शौगत  राय :  श्री  मोरारजी  देसाई  t

 tt  धनिक  लाल  मण्डल  श्री  मोरारजी
 भाई,  भौर  मै  भाप  को  बतलाना  चाहता  हूं
 कि  उन  के  नेतृत्व  में  फ्रीडम  रेस्टोर  हुईं  है

 (व्यधधान)  मैं  ईल्ड  नहीं  कर  रहा
 हू  1  में  इन  को  बतलाना  चाहता  हूं  कि  श्री
 मोरारजी  भाई  के  नेतृत्व  मे  न  कवल  फ्रोडम
 रेस्टोर  की  गई  है  बल्कि

 all  freedoms  have  been  restored-
 freedom  of  the  people,  freedom  of  the
 press,  freedom  of  the  trade  union  and
 freedom  of  the  youth.

 इन  के  लिए  भी  जनता  पार्टी  का  काम
 हो  रहा  है  t  हमारे  श्री  मोरारजी  देशाई  का
 सस्‍लोगन  है,  देश  के  प्रधान  मंत्री  का  स्‍लोगन  है

 ‘Freedom  from  want,  freedom  from
 tear.”

 इस  में  श्राप  को  सहयोग  करना  चाहिए।  ये  जो
 श्री  मोरारजी  देसाई  ने  देश  को  फ्रीडम  पिया
 है  (व्यवधान)  हमारे  प्रधान  मंत्री  के

 नेतृत्व  में  देश  को  श्रागे  बढ़ना  है।  (व्ययधान)
 माननीय  सदस्य  ने  हरिजनों  के  लिए  बहुत
 चिता  ब्यवत  की  है।  (ब्यजधान)  में  सदन
 को  विश्यास  दिलाना  चाहता  हूं  कि  हमारी
 सरकार  के  भ्रन्तमंत  हरिजतों  को  पूरा  संरक्षण

 प्राप्त  होगा  ।(व्यक्घान)  भाप  लोग  हरिजनों
 का  केवल  सहवीग  प्राप्त  करता  चाहते  हैं,  उनको
 उठाना नही  चाहते  हैं  t  (wwart)
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 +  MR.  SPEAKER:  I  want  five
 wainutes  for  putting  the  demands  to
 the  vote  of  the  House,

 SHRI  VAYALAR  RAVI:  {  strongly
 protest,  The  Prime  Minister  should
 have  replied.  They  are  making  a
 mockery  of  parliamentary  democracy

 (Interruptions)

 SHRI  SAUGATA  ROY:  I  oppose
 the  guillotine.  The  debate  has  not
 been  concluded;  I  oppose  the  guillo-
 tine.  (Interruptions)

 MR.  SPEAKER:  Unless  the  House
 extends  the  time,  I  have  to  put  the
 demands  to  vote  now....  (Interrup-
 tions).  Your  opposition  has  been  re-
 corded.

 SHRI  SAUGATA  ROY:  It  is  a
 question  of  disrespect  to  the  august
 House;  this  is  a  very  big  discussion.

 MR.  SPEAKER;  ‘You  have  men-
 tioned  that.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  I  do  not  dis-
 agree  with  the  hon.  Members  but  I
 support  the  guillotine  because  it  will
 give  us  freedom  from  Mr.  Mundal.
 ig  hrs.

 MR.  SPEAKER:  Before  I  put  the
 demands  to  vote,  I  want  to  know
 whether  Mr.  Banatwalla  is  withdraw-
 ing  his  cut  motions?

 SHRI  G.  M.  BANATWALLA;:  No.

 MR.  SPEAKER:  I  shall  put  cut
 motions  Nos.  i,  2,  22  to  25,  48  and  67

 moved.
 4

 Shri  Banatwalla  to  the  vote
 of  the

 Cut  motions  No.  1  2,  22  to  25,  48
 and  67  were  put  and  negatived.

 SHRI  KESHAVRAO
 I  do  not  withdraw  my  cut  siotions
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 MR.  SPEAKER,  I  shall  now  put  cut
 motions  Nos,  3  and  7  to  6  moved  by
 Shri  Dhondge.

 Cut  motions  Nos.  3  and  7  to  0  were
 put  and  negatived,

 MR.  SPEAKER;  I  will  now  put  the
 cut  motion  No,  5  moved  by  Prof,
 Shibban  Lal  Saksena  to  the  vote  of
 the  House.

 Cut  motion  No.  5  was  put  and
 negatived,

 MR.  SPEAKER:  Mr.  Manoranjan
 Bhakta,  are  you  withdrawing  your
 cut  motions?

 SHRI  MANORANJAN  BHAKTA:
 No,  Sir.

 MR.  SPEAKER:  4  will  now  put
 the  cut  motions  Nos.  27  to  47  moved
 by  Shri  Manoranjan  Bhakta  to  the
 vote  of  the  House.

 Cut  motions  Nos,  27  to  47  were  put
 and  negatived.

 MR.  SPEAKER:  Mr.  Giridhar  Go-
 mango,  are  you  withdrawing  your  cut
 motions?

 SHRI  GIRIDHAR  GOMANGO:  No,
 Sir.

 MR.  SPEAKER:  If  will  now  put  the
 cut  motions  Nos.  85  to  26  moved  by
 Shri  Giridhar  Gomango  to  the  vote
 of  the  House.

 Cut  motions  Nos.  85  to  26  were  put
 and  negatived,

 SHR;  हे.  P.  UNNIKRISHNAN:
 What  about  my  cut  motion?

 MR.  SPEAKER:  There  is  no  other
 cut  motion,  Probably  you  did  not
 move  it.

 The  question  is:
 “That  the  respective  sums  not

 exceeding  the  amounts  on  Revenue
 Account  ahd  Cétptal  Abbount  ‘
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 [Mr.  Speaker]
 shown  in  the  fourth  column  of  the
 Order  Paper  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  India  to  complete  the  sums
 necessary  to  defray  the  charges  that
 wil]  come  in  course  of  payment
 during  the  year  ending  the  Sist

 APRIL  26.  978  of  Communication,
 Energy  étc.

 day  of  March,  1979,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  agtinst
 Demands  Nos.  47  to  57  relating  to
 the  Ministry  of  Home  Affairs.”
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 The  motion  was  adopted.

 Demands for  Grants,  978-79,  -  respect  of  the  Ministry  of  Home  Affairs  voted  by  Lok  Sabha.

 DEMANDS*  FOR  GRANTS,  978-79—
 Contd.

 Muntsters  oF  COMMUNICATIONS,
 Enercey,  FINANCE,  ETC.  ETC.

 MR.  SPEAKER:  I  come  to  the
 Outstanding  Demands.  The  question
 is:

 No.  of  Name  of  Demand  Amount  of  Demand  for  Grant  Amount  of  Demand  for  Grant

 Demand  on  account  voted  gy  the  House  voted  by  the  House
 on  16-3-1978,

 I  2  3  4

 Revenue  Capital  Revenue  Capital

 MINISTRY  OF  HOME  AFFAIRS
 47-  Minisry  of  Home  Affairs  41/40,000,  /2,07,00,000

 48.  Cabinet  21,939,000,  +1,06,98,000

 co  ra ment  of  Personnel  and
 ministrative  Reforms  I,23,80,000  6,19,02,000

 50.  Police  36:43,94,000  1,21,67,000,  —_#22,79,79,000  6,08,33,000

 57.  Census  86,63,000  4733)14,000

 5%  Other  Expenditure  of  the
 Ministry  of  Home  Affairs  31,76,58,000  14915134,000  149,58,50,000  6  244095000

 53-  Delhi  23,67,78,000  14,64,33,000  18,38,92,000  73,21,64,000
 54.  Chandigarh  3,59,64,000  1,61,87,000  17,98)23;000  8,09,  32,000
 55.  Andaman  and  Nicobar  Islands  =  4916,27,000  2,24,50,000  20,81,36,000  —_7,22,48,000

 56.  Dadra  and  Nagar  Haveli  42,41,000,  42,76,000  2,12,03,000  -2,13,79,000°

 Sh  Lakshadweep  84,63,000  31,76,000  —4,29,77,000  158,78,000

 38.05  brs.  “That  the  respective  sums  not  e@X-
 ceeding  the  amounts  on  Revenue
 Account  ang  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President  out

 of  the  Consolidated  Fund  of  India  to
 complete  the  sums  necess®ry  to  de-
 fray  the  charges  that  will  come  in
 course  of  payment  during  the  year
 ending  the  Slst  day  of  March,  ‘igt,
 in  respect  of  the  heads  of  demands

 *Moved  with  the  recommendation  of  the  President.
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 entered  in  the  second  column  there-
 of  against:—

 reo)  Demands  Nos.  44  to  8  re-
 lating  to  the  Ministry  of  Communi-
 cations;

 (2)  Demands  Nos.  28  to  30  re-
 lating  to  the  Ministry  of  Energy;

 (3)  Demands  Nos.  32  to  43  re-
 lating  to  the  Ministry  of  Finance;

 (4)  Demands  Nos.  67  and  68  re-
 lating  to  the  Ministry  of  Law,  Jus-
 tice  and  Company  Affairs;

 (5)  Demands  Nos.  72  to  74  re-
 lating  to  the  Ministry  of  Planning;

 (6)  Demands  Nos,  79  to  81  re-
 lating  to  the  Ministry  of  Steel  and
 Mines;

 (7)  Demands  Nos.  85  to  88  re-
 lating  to  the  Ministry  of  Tourism
 and  Civil  Aviation;

 (8)  Demands  Nos.  94  to  96  re-
 lating  to  the  Department  of  Atomic
 Energy;

 (9)  Demand  No,  99  relating  to
 the  Department  of  Electronics;

 (10)  Demands  Nos.  00  to  02  re~
 lating  to  the  Department  of  Science
 and  Techonology;

 (l)  Demand  No.  03  relating  to
 the  Department  of  Space;

 (12)  Demand  No.  204  relating  to
 Lok  Sabhe;

 as  Demang  No.  05  relating  to
 Rajya  Sabha;

 qa)  Demand  No,  706  relating  to
 the  Department  of  Parliamentary
 Affairs;  and

 (15)  Demand  No.  07  relating  to
 the  Secretariat  of  the  Vice-Presi-
 dent.”

 The  motion  was  adopted.

 Demand  for  Grants,  978-79  in  respect  of  the  Ministries  of  Communications,  Energy,  Finance,  etc.  etc.  voted
 by  Lok  Sabha.

 Amount  of  Demand  for  Grant  Amount  of  Demand  for  Grant No.  of
 5

 Name  of  Demand  on  account  voted  by  the  House  —voted  by  the  House
 on  16-3-1978,

 ग  2  3  4

 Revenue  Capital
 R  tal

 Te.  OR
 MINISTRY  OF  COMMUNICA-

 TIONS
 co  Ministry of  Communications  93,%4,000  —.2,2,87,000  1,55)70,000_  11,09,33,000
 15.  Overseas  Communications  Ser-

 vice  A  -1,88,68,000,  —,84,02,000  9143142,000  9g,  20,08,000
 Posts  and  Telegrpht—Working
 Expenses.  108,84,15,000  544,20,75,000

 97.  Posts  and
 aig  Saag to  Reserve

 Funds  and
 Leo  0७८७७

 of
 Laans  from  eral  Re-

 veoucs  /31,08,97,000  195444,06,000.
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 है... ह  éte,  '

 I  2  3  4

 MINISTRY  OF  COMMUNICA-  Revenue  Capital  Revenue  Capital
 TIQNS—conitd.  Rs.  Rs.  Rs.  Ra.

 18,  Capital  Outlay  on  Posts  and
 Telegraphs  57,89,73,000  289,48,67,000

 MINISTRY  OF  ENERGY
 28.  Ministy  of  Energy  .  11,28,000  56,37,000
 ag.  Power  Development  10,65,28,000,  94,98,48,000  53,26,40,000  t  14982,18,000°
 go.  Coal  and  Lignite  471,15,000  66,16,50,000,  —23,55,78,000  —930,82,52,000

 MINISTRY  OF  FINANCE
 ge.  Ministy  of  Finance  /5,61,86,000,  oe  28,09,28,000
 33.  Customs  5150,  73,000,  27,53,66,000
 94  Union  Excise  Duties  B,44,02,000  42,20,08,000
 35.  Taxes  on  Income,  Estate  Duty, Wealth  Tax  and  GiftTax.  —_8,3,78,000  -  41,58,92,000
 96.  Stamps  °  3,10,17,000  *21,00,000  15,50,83,000  1,05,00,  00०
 37-  Audit  10,26,97,000  51.34;85,000
 38,  Currency,  Comage  and  Mint  B,46,45,000  -3,63,28,000  —  -42,32,25,000°  18,16,41,000°
 39.  Pensions  I2,22,50,000  33:37»50,000
 40.  Opium  and  Alkaloid  Factories  —28,6,99,000  -98,62,000,  8,96.61,00  -1,93,13,000
 4t.  Transfers  to  State  and  Union

 Territory  Governments  280,93,58,000  '873,98,62,000
 42.  Other e  Bepenine

 of  the  Mi-
 nistry  of  मु  40,65,86,000  304,46,73,000  195,09,90,000  290,72,67,000

 43.  Loans  to  Government  Servants,
 ete.  -11,66,67,000  §8,33,33,000-

 MINISTRY  OF  LAW,  JUSTICE
 AND  GOMPANY  AFFAIRS

 67.  Ministry  of  Law,  Justice  and
 Company  Affairs  235,35,000  17,000  11, 76;73,000,  83,000

 68.  Administration  of  Justice  .  6,42,000  $213,000

 MINISTRY  OF  PLANNING

 72.  Minutrv  of  Planning  .  43,000  212,000  बढ

 73.  Statutics  -2,29,85,000  1149;26,000

 74>  Planning  Commission  ‘  79,86,000  '9,99.27,000



 397  DG.  1978-79,  Min,  VAISAKHA  6,  790  (SAKA)  of  Commusication,  398
 Energy  ete,

 Saael
 2  8  4

 Revenue  Capital  Revenue  Capital
 Rs.  Rs.  Rs. Y  OF  STEEL  AND  »

 79.  Department  of  Steel  2,13,61,000,  —89,80,48,000  —_0,68,05,000  449,02,40,000
 80.  Department  of  Mines  8,83,000,  बढ  29.17,000,
 Br.  Minesand  Minerals  डे  8,75,17,000  1£0,04,83,000  43175,85,000,  5०,2कृ  57०००

 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  Gi 85.  er)  =

 oe  and  Civil
 Avia  8,90,000  oa  44)5t,000

 86.  Meteorology  6  2,89,52,000  =  -1,39,76,000  —4,47,59,000  ‘,98,82,000,
 87.  Aviation  4,68,78,000  4:69,61,000  23.48,88,000  03148,04,080
 88.  Tourism  .  78,62,000  _36,03,000  '$:98,07,000  2,80,16,000,

 DEPARTMENT  OF  ATOMIC
 ENERGY

 94.  Department  of  Atomic  Energy  8,57,000  42,85,000
 95,  Atomic

 oor  | y  Research, ment  and  Industrial
 Projects  42,95,t8,000  /92,86,54,000,  6 64,75,919,000  —_-69,65,48,000

 96.  Nuclear  Power  Schemes.  —9,55,50,000  —7,89,89,000  /98)77,52,000  —$9,49,44,000
 DEPARTMENT  OF  ELECTRONICS

 99.  Department  of  Electronics  —,68,86,000  —§,74,40,000  B,44,29,000  -72,02,000

 DEran
 ‘TMENT  OF  SCIENCE

 Department  of or  sesence  id 100,  an
 Fechnology  $155:60,000  20,83,000  27,78,02,000  ‘10fT  7,000

 tor.  Survey  of  India  4  -8,26,67,000  16,$3,83,000,
 102,  Grants  to  Council  of  Scientific a7  and  Industrial  Research  ~  —7,68,92,000  ~  9844:57,000,  or)
 DEPARTMENT  OF  SPACE
 104.  Department  of  Space  .  =  =  7,97:9I,000  —5,24,07,000  —  /$%,39,57,000  —26,20,93,000
 PARLIAMENT,  D  EPARTMENT

 झाड
 UNION  PUBLIC  SERVICE
 COMMISSION

 t04.  Lok  Sabha  83,04,000  3,99.77,000°
 105,  Rajya  Sabha.  3911,000,  1,655,000

 Department  of  Parliamentary
 fr, 000,  '82,20,000  on

 107.  Seeretariat  of  the  Vice-
 President  94,000  “4,69,000  oe



 399  Suspension  of

 8.08  hrs.

 APPROPRIATION  (NO.  3)  BILL*,  978
 THE  MINSSTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  Sir,  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation
 of  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1978-79.

 MR.  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the
 financial  year  1978-79.”

 The  motion  was  adopted.

 SHRI  H.  M.  PATEL:  I  introducet
 the  Bull.

 MOTION  UNDER  RULE  388

 SUSPENSION  OF  RULF  218(2)  IN  RESPECT
 or  APPROPRIATION  (NO.  3)  ‘Br,  978

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  I  beg  to  move:

 “That  this  House  do  suspend  sub-
 rule  (2)  of  rule  28  of  the  Rules  of
 Procedure  and  Conduct  of  Bueiness
 in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  con-
 sideration  and  passing  of  the  Appro-
 priation  (No.  3)  Bill,  1978.”

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  On  a  point  of  order,
 Sir.  At  the  outset,  may  I  remind  you
 of  what  happened  in  the  House  a  few
 days  ago?  An  exception  was  made
 because  the  Rajya  Sabha  was  about
 to  adjourn  and  therefore,  you  rightly
 ruled  that  day  that  that  will  not  be  a

 APRIL  26,  978  Rule  218 (2)  400

 precedent.  Now,  sub-rule  (2)  of  rule
 28  says:

 “At  any  time  after  the  introduc-
 tion  in  the  House  of  an  Appropriation
 Bill,  the  Speaker  may  allot  a  day  or
 days,  jomtly  or  severally,  for  the
 completion  of  all  or  any  of  the
 Stages  ol  ete.

 This  rule  is  sought  to  be  suspended.
 I  tind  that  this  motion  has  come  rather
 prematurely.  The  business  has  been
 badly  arranged.  There  is  no  motion
 before  the  House  either  for  considera-
 tion  or  for  passing.  It  is  coming
 next.  At  the  moment,  there  is  no
 motion  before  the  House  either  for
 consideration  of  the  Bill  or  for  passing
 the  Bill.  It  is  blank;  it  is  a  vacuum.
 Please  see  Rule  388  which  says:

 “Any  Member  may,  with  the  con-
 sent  of  the  Speaker,  move  that  any
 rule  may  be  suspended  in  its  appli-
 cation  to  a  particular  motion  before
 the  House.”

 There  is  no  motion  before  the  House
 with  regard  to  consideration  and  pas-
 sing  at  all  now.  It  is  coming  next.
 So,  the  arrangement  of  business  is  very
 faulty  and  defective,  and  therefore,
 this  motion  cannot  arise  with  regard  to
 a  motion  coming  next  to  it.  There  is
 no  motion  before  the  House  at  the
 moment.

 MR.  SPEAKER:  You  are  technically
 right.

 SHRI  HARI  VISHNU  KAMATH:
 Please  give  your  ruling  on  this.

 SHRI  JYOTIRMOY  BOSU  (Die-
 mond  Harbour):  Sir,  if  he  is  technitally
 right,  in  which  way  he  is  wrong?,

 MR.  SPEAKER:  Whether  he  showld
 move  it  first  or  second.

 SHRI  HARI  VISHNU  KAMATH:  I
 remember  in  the  third  Lok  Sabha

 *  ublished  in  Gazette  of  India  Extraordinary,  Part  IJ,  section  2,  dated
 26-4-1978..

 qIntroduced  with  the  recommendation  of  the  President.
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 there  was  a  similar  occasion  and  it
 was  solved  like  this.  The  first  part of  the  item  would  be  (a)  motion  for
 eonsideration,  and  (b)  would  be  ‘sus-
 pension  of  the  Rule,  the  two  together
 as  one  item.  This  is  wholly  wrong.

 MR.  SPEAKER:  Cure  it  by  asking
 him  to  move  for  consideration  and
 both  of  them  will  be  taken  together.

 SHRI  HARI  VISHNU  KAMATH:
 Simultaneously.

 MR.  SPEAKER:  Mr.  Minister  you
 move  for  consideration  and  then  for
 suspension.

 (Interruptions).
 ४  SHRI  HARI  VISHNU  KAMATII:
 What  is  your  ruling?

 (Interrupteons).
 SHRI  M.  KALYANASUNDARAM

 (Tiruchirapalli):  I  am  opposing  the
 motion  for  suspension  of  Rule  2]8
 under  Rule  388  not  on  _  technical
 grounds  as  opposed  by  my  hon.  friend
 Mr.  H.  V.  Kamath.  What  is  the  impli-
 cation  of  the  suspension  of  that  Rule?
 That  means,  the  Appropriation  Bill
 will  be  rushed  through  without  a
 proper  debate.  That  is  the  implica-
 tion  of  the  suspension  of  the  rule.  [
 want  a  clarification  from  you  that  a
 ‘proper  opportunity  should  be  given  for
 the  debate  over  the  Appropriation
 Bil.

 MR.  SPEAKER:  The  debate  will  not
 be  continued  today.  It  will  be  con-
 tinued  tomorrow.

 SHRI  M.  KALYANASUNDARAM:
 Then  why  should  that  rule  be  sus-
 pended?

 MR.  SPEAKER:  To  see  that  this  is
 passed  today,  and  the  Finance  Bill
 taken  up  tomorrow.

 SHRI  JYOTIRMOY  BOSU;  Sir,  my
 ‘point  of  order  is  under  Rule  2i6,  sub-
 para  (4),  which  says:

 “The  debate  on  an  Appropriation
 Bil  shall  be  restricted  to  matters  of
 public  importance  or  administrative
 policy  implied  in  the  grants  covered
 by  the  Bill  which  have  not  already
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 been  raised  while  the  relevant  de-
 mands  for  grants  were  under  con.
 sideration.”

 For  that,  a  Member  is  required  to
 give  a  notice  giving  details  with  un
 explanatory  note  as  to  which  are  the uncovered  things  on  which  he  is  allow- ed  to  speak.

 MR.  SPEAKER;  Now  you  have  to move  fos  consideration.

 SURI  C.  M  STEPHEN  (Idukki):  I
 am  afraid,  Sir,  we  cannot  take  these
 things  in  a  very  routine  manner.  We
 are  now  transacting  the  financial  busi-
 ness.  The  Members  of  Parhament  have
 got  certain  basic  rights.  It  cannot  be
 just  steam-rolled  out.  In  the  Appro-
 priation  Bill  there  are  two  or  three
 stages—introduction  stage,  then  thee
 is  a  discussion  about  it,  Members  must
 have  the  right  to  speak  on  that.  There
 are  many  demands  which  we  could
 not  discuss  and  gub-rule  (4)  takes  care
 of  those  demands.  ub-rule  (4)  of
 Rule  218,  says:

 “The  debate  on  an  Appropriation
 Bill  shall  be  restricted  to  matterg  of
 public  importance  or  admunistrative
 policy  implied  in  the  grants  cover-
 ed  by  the  Bill  which  have  not  कन
 ready  been  raised  while  the  relevant
 demands  for  grants  were  under  con-
 sideration.”

 There  were  demands  for  grants  which
 we  could  not  discuss.  Public  policies
 may  be  involved  in  that,  and  this  is
 an  opportune  stage  at  which  we  can
 express  our  opinion  about  those  matters
 and  we  must  get  an  opportunity  about
 this.  You  just  cannot  suspend  in  a
 routine  manner  certain  things  which
 are  here.  Now,  if  the  suspension  is
 pressed  for,  then  I  press  for  a  debate
 on  the  suspension  motion.  I  am  en-
 titled  to  express  my  opinion  about  the
 suspension  motion.  I  am  opposing  the
 suspension  of  this  rule;  I  am  opposing
 the  move  of  the  Government  to  block
 out  the  right  of  the  Members  of  the
 House  to  express  themselves  on  the
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 residuary  matters.  We  have  got  a
 right  to  speak  about  these  matters.
 Therefore,  under  the  circumstances,
 sub-rule  (2)  cannot  be  suspended,  and
 the  Appropriation  Bill  cannot  be  push-
 ed  through  in  the  manner  they  are
 seeking  to  push  it  through.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.

 SHRI  C.  M.  STEPHEN:  I  have  not
 finished.  It  cannot  be  pushed  through.
 Therefore,  there  are  2  or  3  stages,  The
 first  question  is  whether  sub-rule  (2)
 should  be  suspended  or  not.  There,
 the  technical  point  raised  by  Mr.
 Kamath  remains;  and  on  that,  a  ruling
 has  got  to  come  forth.  And  if  you
 say  that  this  motion  is  in  order,  in
 spite  of  the  /fact  that  there  is  no
 motion,  a  motion  for  suspension  must
 be  in  relation  to  a  business  of  the
 House  pending  before  the  House;  that
 such-and-such  a  rule  wili  not  apply
 to  such-and-such  business  before  them.
 As  Mr,  Kamath  rightly  pointed  out,
 there  is  no  business  before  the  House.
 There,  without  any  relation  to  a  parti-
 cular  business  before  the  House,  the
 rule  cannot  be  suspended  at  all.  That
 is  not  a  technical  matter.  Therefore,
 rule  388  does  not  apply.  If  you  hold
 that  rule  388  does  apply,  then  as  a
 Member,  I  have  a  right  to  ask  for  a
 debate  on  that  motion.  Because  I
 oppose  that  motion,  I  must  be  per-
 mitted  to  put  forth  my  point  of  view
 as  to  why  that  motion  must  not  be
 accepted.  Suspension  of  a  rule  is  not
 a  routine  matter.  It  is  a  serious
 matter,  particularly  in  relation  to  the
 Appropriation  Bill.  Therefore,  I  would
 beseach  of  you  to  give  a  ruling  as  to
 how  this  motion  comes  within  rule
 388.  According  to  me,  it  does  not.
 And  ig  you  give  a  ruling,  then  I  will
 raise  my  objection  as  to  why  it  should
 not  be  admitted.  I  reserve  my  right
 to  have  my  say,  by  way  of  opposition
 to  the  motion  for  suspension  of  the
 rule.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  Rule  2i8.  sub-rule  (5)
 ig  clear  enough.  It  says:
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 “The  Speaker  may,  in  order  to
 avoid  repetition  of  debate,  require
 members  desiring  to  take  part  in
 discussion  on  an  Appropriation  Bill
 to  give  advance  intimation  of  the
 specific  points  they  intend  to  raise,
 and  he  may  withhold,  permission  for
 raising  of  such  of  the  points  as  in
 his  opinion  appear  to  be  repetitions
 of  the  matters  discussed  om  a  demand
 for  grant  or  as  may  not  be  of  sufi-
 cient  public  importance.”

 Those  Members  who  have  given  notice
 with  sufficient  points  and  explanatory
 notes  have  a  right  to  speak.  Others
 don’t  have.

 SHRI  C.  M.  STEPHEN:  The  simple:
 answer  to  that,  is  that  under  sub-rule
 (2),  you  hhave  got  to  fix  a  date  on
 which  the  debate  has  to  take  place.
 It  is  only  when  you  fix  a  date  on
 which  a  debate  takes  place,  that  I
 have  got  to  intimate  the  points  that  I
 am  seeking  to  raise.  Now,  what  is
 sought  to  be  suspended  (8  sub-rule  (2),
 which  provides  for  the  fixation  of  a
 date  and  time.  Therefore,  until  the
 date  and  time  is  fixed,  I  don’t  have
 to  give  notice  at  all  Sub-rule  (2)
 must  remain.  The  moment  you  say
 that  it  will  be  discussed  on  such-and-
 such  a  date,  I  will  give  notice  bout
 it.  Then  alone  sub-rule  (5)  will  apply;
 not  otherwise.

 J
 SHRI  VAYALAR  RAVI  (Chiray-

 inkil):  Before  you  give  a  ruling,  we
 want  to  make  our  position  clear.
 Under  rule  2i8,  there  are  sub-rules  rey
 to  (6).  One  point  is  clear.  Eveao
 though,  under  sub-rule  (5),  as  Mr.
 Bosu  said,  you  can  avoid  repetition,  it
 does  not  prevent  any  Member  fram
 making  any  points.  It  only  enables
 the  Speaker  to  prevent  any  repetition
 of  points  already  spoken  about.  As
 Mr.  Stephen  put  it,  sub-rule  (2)  is
 operative  because  no  debate  has  besn
 fixed.  We  strongly  feel  that  it  is  a
 matter  of  policy,  and  it  relates  to  bud-
 get.  There  must  be  a  debate.  There-
 fore,  in  that  context,  the  motion  moved
 cannot  be  accepted.
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 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  I  want  to  make  a  sub- mission.  The  basic  rights  of  this House  are  involved;  and  this  House has  a  particular  concern,  because
 under  the  Constitution,  we  have  cer-
 tain  special  rights  as  far  as  these
 Appropriation  Bills  are  concerned.
 Attempting  in  any  way  to  curtain  these
 rights  almost  amounts  to  curtailing the  basic,  constitutional  rights  of  this

 House.  And  if  you  lay  down  a  pro- cedure  or  accept  a  procedure  whereby these  rights  of  this  House  are  cur-
 tailed,  it  will  be  a  great  tragedy.  I
 am  sure  you  will  not  be  a  party  to  it,
 and  in  your  just  ruling,  you  will  up-
 hold  our  point  of  view.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Rule  388  comes  into  picture
 only  when  there  is  a  sufficient  urgency.
 Is  the  treasury  going  to  collapse  or
 something  of  that  sort  going  to  take
 place?  Then  you  can  deprive  us  of
 the  parliamentary  right  to  put  forward
 a  point  of  view.  Now  you  are  suspend-
 ing  a  particular  rule.  We  take  it  that
 the  Government  has  collapsed  or  the
 treasury  has  collapsed  and  the  Gov-
 ernment  hag  no  y  to  spend,  Other-
 wise,  why  do  you  deprive  the  Members
 of  the  right  to  speak?  Why  do  you
 use  rule  388  to  allow  the  Minister  to
 move  for  a  suspension  of  the  rules?
 Discussion  on  many  important  De-
 mands  like  those  of  Communications,
 Atomic  Energy,  Energy  etc.  has  been
 stifed.  Debate  on  absolutely  funda-
 mental  and  basic  matters  of  Govern-
 ment  policy,  concerning  public  wel-
 fare,  has  been  curtailed  and  the
 Demands  have  been  guillotined.  I  want
 to  know  from  you  what  was  the  whole
 urgency  in  applying  guillotine  at  this
 stage  and  applying  rule  388  for  the
 suspension  of  the  rule?  We  expect  ut
 Jeast  an  explanation  from  the  Govern-
 ment  why  they  are  so  eager  to  stifle
 the  debate,  dissent  and  dissatisfaction
 within  this  House?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  may  I  draw  your
 attention  to  one  point  about  this?  So
 far  as  the  suspension  of  this  rule  is
 concerned,  the  House  must  first  be
 apprised  of  the  particular  aspect  of
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 that  rule,  which  has  to  be  suspended.
 Otherwise,  there  would  be  great  dim-
 culty  for  the  House,  for  the  Minister and  also  for  the  Appropriation  छापे, There  would  be  no  allotment  of  the
 day  at  all.  If  sub-clause  (2)  of  rule 28  is  suspended  altogether,  then  there
 would  be  complete  vacuum,  there
 would  be,  to  repeat,  no  allotment  of
 day  for  the  Appropriation  Bill,  the:
 would be  no  stages  of  the di  i
 or  anything  of  that  kind.  So,  in  mak-
 ing  a  motion  the  hon.  Minister  will
 have  to  be  very  specific  on  the  aspect
 Of  rule  218 (2)  that  is  going  to  be  sus-
 pended,  quite  apart  from  the  point
 that  has  been  made  by  my  hon.  friend,
 Shri  Kamath,  which  ig  extremely  im-
 portant,  namely  there  is  no  motion  he-
 fore  the  House,  which  can  be  taken
 into  account  in  suspending  a  rule.
 There  is  no  such  motion  because  we
 have  not  gone  to  that  stage.  Therefore,
 the  Chair  must  particularly  look  into
 all  aspects  of  the  suspension.  Other-
 wise,  there  will  be  a  complete  vacuum
 in  this  matter.  there  can  be  no  dis
 cussion  on  the  Appropriation  Bill  at
 all,  the  Apropriation  Bill  may  not
 come  at  all.  How  can  the  Appropria-
 tion  Bill  come  before  the  House  unless
 there  is  an  allotment  of  time?  And
 there  cannot  be  an  allotment  of  time
 if  rule  218 (2)  is  suspended.  It  is  aa
 absurd  position  in  which  the  House
 would  land  itself  if  rule  218(2)  is
 suspended  in  a  blanket  way.

 a  टुकम  बेच  नारायण  थायण
 (मधुबनी)  :  भ्रध्यक्ष  महोदम,  मैं  तया  झादमी'

 हूं  लेकिन जो  ष्ल  221  है  उस  को  जब  पढ़ता
 हूं  तो  उस  में  यह  लिखा  है  कि  —

 “पुन  नियमों  के  अन्तत  भध्यक्ष  हारा
 प्रयोग  की  जाने  वाली  शक्तियों  के
 प्रतिरिकत'  प्रध्यक्ष  एसी  सब  शक्तियों  का
 प्रयोग  कर  सकेगा  जो  समस्त  वित्तीय  कार्य
 को  समय  पर  पूरा  करने  के  प्रमोजन..  /

 वित्तीय  कार्य  को  समय  पर  पूरा  किया
 जा  सके  इस  के  लिए  यह  रुल  227  प्रध्यक्ष
 को  पूरी  पावर  देता  है  झर  इस  में  कही  रोक
 नही ंहै  1  मह  झाप  के  ऊपर  है  मैं  नया  ब्राइमी
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 हूं  लेकिन  इस  रूल  को  पढ़ता  हूं  तो  इस  ख्ल
 से  तो  आप  को  पूरा  भ्रधिकार  प्राप्त  है  ?  फिर
 दूसरे  खून  का  प्रश्न  ही  नही  उठता  है  ।  वित्तीय
 कार्य  को  समय  पर  पूरा  करने  के  लिए  आप
 सभी  शक्तियों  का  प्रयोग  कर  सकते  है  ।

 SHRI  8.  SHANKARANAND  (Chik-
 kodi):  Sir,  you  look  at  the  Order
 Paper  for  today.  Item  6  refers  to
 the  introduction  of  the  Appropriation
 Bill.  It  has  been  introduced.  Now,
 what  is  the  business  before  the  House
 about  which  you  are  suspending  the
 rule?  Rule  218(2)  says:

 “At  any  time  after  the  introduc-
 tion  in  the  House  of  an  Appropria-
 tion  Bill,  the  Speaker  may  allot  a
 day  or  days,  jointly  or  severally,
 for  the  completion  of  all  or  any  of
 the  stages  involved  in  the  passage
 of  the  Bill  by  the  House,  and  when
 such  allotment  has  been  made,  the
 Speaker  shall,  at  7.00  hours  on  the
 allotted  day  or  the  last  of  the
 allotted  gays,  as  the  case  may  be,
 forthwith  put  every  question  neces-
 sary  to  dispose  of  all  the  outstand-
 ing  matters  in  connection  with  the
 stage  or  stages  for  which  the  day
 or  days  have  been  allotted.”
 Now,  what  heppens  if  you  suspend

 this?  Can  the  Appropriation  Bill
 come  up  again?  You  read  the  rest
 of  the  sub-rules,  sub-rules  3,  4,  5  and
 १  which  follow  sub-rule  2.  If  at  this
 stage  this  House  is  going  to  suspend
 the  rule,  I  do  not  know  what  will
 happen  to  the  Appropriation  Bill.
 Can  you  bring  it  again  before  the
 House,  because  you  have  to  pass  it?
 I  think  the  Minister  has  chosen  the
 ‘wrong  time  for  asking  the  House  for
 leave  to  suspend  the  rule.

 SHRI  VASANT  SATHE  (Akola):
 This  is  only  misappropriation.

 SHRI  H.  M.  PATEL:
 taken  place  yet.

 It  has  not

 MR.  SPEAKER:  What  is  the  diffi-
 culty?  Will  there  be  any  practical
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 difficulty  if  we  take  up  the  Bill
 tomorrow?

 SHRI  H.  M.  PATEL:  No.
 MR.  SPEAKER:  Then,  suspension

 is  not  necessary.
 SHRI  H.  M.  PATEL:  I  am  quite

 willing.
 MR.  SPEAKER:  Then,  we  can

 have  it  tomorrow.  Suspension  is  not
 necessary  at  all.  I  have  fixed  tomor-
 row  as  the  date.

 BUSINESS  ADVISORY  COMMITTEE
 SIXTEENTH  REPORT.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg
 to  present  the  Sixteenth  Report  of
 the  Business  Advisory  Committee,

 8.28  hrs.
 (SHRIMATI  PARVATHI  KRISHNAN  in

 the  Chair]
 HALF  HOUR  DISCUSSION

 Prick  HIKE  on  TYRES.
 SHRI  K.  P.  UNNIKRISHNAN

 (Badagara):  The  discussion  that  I
 am  raising  today  is  of  great  relevance
 and  is  illustrative  of  this  Govern-
 ment’s  double-faced  economic  poli-
 cies.  Nothing  illustrates  it  more  than
 the  price  hike  on  automobile  tyres
 announced  by  the  tyre  manufactur-
 ing  companies  last  month.

 This  morning  we  have  been  given
 the  blueprint  of  the  Janata  Party  to
 end  what  they  call  industrial  feuda-
 lism.  I  must  say  I  welcome  it.  On
 the  surface  it  is  a  good  document,
 but  they  have  also  been  saying  some-
 thing  more  for  the  last  one  year  or
 80.  Particularly  my  friend  the  hon.
 Minister  for  Industry,  comrade  George
 Fernandes,  has  said  that  he  js  oppos-
 ed  to  multi-nationals,  that  he  is
 opposed  to  monopolies  and  is  very
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 serious  about  the  implementation  of
 the  MRTP  provisions,  that  they  want
 generation  of  employment,  gsmall-
 scale  industries,  primacy  of  agricul-
 ture  and  what  have  you.

 Now,  this  collusion  which  is  evi-
 dent  in  this  price  hike  affects  direct-
 Jy  or  indirectly  over  135,000  of  the
 Taw  material  producers  of  natural
 rubber,  and  over  300  thousand  single
 truck  owners  particularly  in  States
 jike  Punjab  and  consequently,  there
 will  be  an  adverse  impact  on  the
 entire  price  level.

 On  March  13,  the  Minister  had  a
 meeting  with  the  tyre  manufacturers.
 I  would  like  to  know  what  has  hap-
 pened  in  this  meeting?  After  this
 meeting,  al]  the  tyre  manufacturers
 raised  the  prices  of  tyres.  by  0  to  I2
 per  cent.  These  two  figures  are  very
 important  because  the  multinationals
 raiseq  it  at  a  particular  level.  The
 tyre  industry  is  dominated  by  multi-
 nationals  to  a  large  extent,  their  pro-
 duction  capacity  as  well  as_  their
 licenced  capacity.  It  is  done  to  hood-
 wink  and  overcome  the  provisions  of
 the  MRTP  Act.  Above  all,  it  violates
 the  Act  and  the  specific  MRTP  Order
 in  the  case  of  Restrictive  trade  prac-
 tices  enquiry  number  l  of  1971,  where
 Justice  Nain  and  others  have  given  a
 clear  verdict  that:

 “The  aforesaid  restrictive  trade
 practices  relating  to  or  arising  from
 the  aforesaid  clause  of  the  General
 Code  of  Conduct  and  the  provisions
 of  Annexure  II  appended  to  the
 amended  application  of  the  Regis-
 trar  shall  be  discontinued  and  shall
 not  be  repeated  by  the  Respondents
 or  any  of  them,  directly  or  in-
 directly  or  in  any  manner  whatso-
 ever.”

 So,  this  is  what  exactly  is  being
 sought  to  be  violated.  Now,  to  over-
 come  these  difficulties,  they  have
 fixed  with  the  help  of  this  Govern-
 ment  two  different  prices  to  prove
 that  there  is  no  restrictive  trade
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 practice.  It  ig  a  total  violation  of
 this  Order  as  well  as  the  provisions
 of  the  MRTP  Act.

 Earler  the  Minister,  hon,  Comrade
 George  Fernandes,  had  threatened, as  he  very  often  does,  and  charged  in
 the  Consultative  Committee  meeting that  these  people  were  jacking  up  the
 Prices  and  engineering  strikes  and
 lJock-outs.  We,  all  of  us,  welcomed
 the  assertive  tone  of  the  Minister.
 But  what  has  really  happened?  Take
 the  raw  material  prices.  They  have
 gone  down  in  proportion  to  the  per-
 centage  used  in  the  manufacture  of
 tyres.  Take  natural  rubber,  the  con-
 sumption  of  which  is  40  per  cent  in
 tyre  manufacturing,  in  Cochin,  the
 price  of  it  has  come  down  from  Rs.  0
 to  Rs.  050  per  kg.  at  Cochin  price  in
 ‘1974-75,  to  less  than  Rs.  6.50  or
 around  Rs.  6.50  per  kg.  The  demand
 of  the  rubber  producers  is  that  they
 should  be  given  a  fair  price  which  is
 being  opposed  by  this  Ministry.  Lakhs
 of  farmers  are  demanding  that  sup-
 ported  by  the  plantation  labour.

 Whether  it  is  a  question  of  imple-
 menting  the  MRTP  Act  or  controlling
 the  multinationals  or  a  fair  remune-
 ration  for  the  producer,  on  all  counts
 this  Government  in  collusion  with
 multinational]  interests  and  certain
 other  interests,  certain  highly  influen-
 tial  VIPs  connected  with  this  Gov-
 ernmcnt—]  do  not  want  to  name  them
 right  now—are  pursuing  policies
 which  are  against  their  own  declared
 policies  ang  national  interest.

 There  has  been  a  demand  for  rais-
 ing  the  price  of  natural  rubber  to
 Rs.  760,  which  :s  being  opposed,
 based  on  the  cost,  account  study  of
 the  Government  of  India.

 There  was  also  in  the  name  of  tyre
 exports  a  subsidy  which  they  used  to
 give  for  tyre  manufactures.  A  cess
 of  l0  paise  per  kg  was  imposed  om
 natural  rubber.  The  revenue  income
 has  gone  up  from  Rs.  3.68  crores  in
 975  to  Rs.  5.8  crores  last  year.  The-
 cess  continues.  But  the  subsidy  on
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 tyre  exports  has  been  withdrawn.
 The  subsidy  should  have  helped,  in
 no  way  affecting  the  exchequer,  to
 Push  out  a  substantial  quantity  of  our
 tyres  manufactured  in  thig  country.

 On  the  top  of  it,  they  bring  this
 excise.  It  affects  44  lakhs  of  vehi-
 cles  and,  according  to  a  study  made
 by  the  National  Council  of  Applied
 Economic  Research,  80  per  cent  of
 the  transport  operators  belong  to  the
 small  sector  whom  they  want  to  en-
 courage,  They  are  self-employed
 people  ६7  jpne-truck  owners  ‘whage
 economy  has  been  going  from  bad  to
 worse,  thanks  to  the  high  price  level.
 This  has  been  pointeg  out  even  in
 this  House  on  a  number  of  occasions.
 The  Minister  has  also  been  threaten-
 ing  the  private  sector  and  multina-
 tionals  that  he  will  go  in  for  tyre
 manufacturing,  the  entire  tyre  indus-
 try,  in  the  public  sector.  We  have
 not  heard  anything  so  far  after  this
 threat.  We  would  like  to  know  where
 he  stands  in  relation  to  his  various
 promises  and  my  allegation  which
 was  earlier  also  made  in  a  different
 way  by  my  hon,  friend,  Mr.  Jyotirmoy
 Bosu  on  30th  March  1978.

 I  would  like  to  know,  firstly,  whe-
 ther  the  hon.  Minister  has  really
 colluded  as  per  the  allegation  or
 rumours  or  impressions  and,  if  so, what  is  his  agreement  and,  if  not,
 what  does  he  propose  to  do?  More
 important  than  that  is  the  perspec-
 tive  that  he  has  in  helping,  as  I  said,
 the  smal]  truck  operators  because,  I
 Presume,  it  is  the  Janata  Party’s  in-
 terest  to  help  the  small  self-employ-
 ed  people.  They  talk  about  remune-
 rative  price  for  the  smal}  farmers;
 they  talk  about  the  primacy  Ont  agri-
 culture.  Then,  they  say  that  they  ere
 against  multinationals,  Coca  Cola  is
 an  isolated  example,  Let  him  not
 throw  it  at  us  every  time.  I  want  to
 know  how  he  is  going  to  deal  with
 these  fmultinatibnals  in  this  sphedle
 and  also  how  he  proposes  to  deal
 With  total  violation  of  the  MRTP  Act
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 as  well  ag  the  operation  of  multi-
 nationals.  T  hope,  he  wiil  clarify  these
 issues.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  Madam  Chairman,  I
 would  like  the  hon.  Minister  to  tell
 us  as  to  how  these  foreign  multi-
 national  tyre  companies  are  evading
 payment  of  excise  through  the  pro-
 cess  of  down-grading  their  products.
 Secondly,  is  it  also  a  fact  that  al-
 though  there  was  a  price  rise  only
 about  two  or  three  months  ago,  they
 have,  in  fact,  forced  a  price  rise  of
 75  to  17  per  cent  whereas  the  local
 manufacturers’  price  rise  is  much
 lower?  Why  is  this  so?  Ang  I  would,
 also  like  to  know  whether  any  cost
 account  audit  has  been  done  to  find
 out  the  true  fist  cost  of  production
 that  the  factory  gets.  And  is  it  also
 a  fact  that  the  Soviet  team  had  gaid
 informally  that  the  cost  of  a  tyre  in
 this  country  is  more  than  350  per
 cent,  more  than  the  true  first  cost
 of  production?  If  so,  what  action  do
 they  propose  to  take  to  curb  these
 foreign  monopolists  like  Dunlop,  Good
 Year,  Firestone,  etc?

 SHRI  VAYALAR  RAVI  (Chirayiti-
 kil):  Can  I  ask  one  question?

 MR.  CHAIRMAN:  Only  one  ques-
 tion.  Will  you  just  listen  to  q@  what"
 Iam  saying?  Your  one  question
 should  be  a  question  and  not  speech.

 SHRI  VAYALAR  RAVI:  Whether
 it  is  a  fact  that  tyre  companies  are
 fixing  their  prices  of  the  tyres  on  the
 basis  of  thousand  rupees  per  quintal
 of  the  raw  rubber.

 SHRI  GEORGE  MATHEW  (Muvat-
 tupuzha):  The  tyre  manufacturers
 have  submitted  to  DGTD  and  DGS&D
 that  the  price  of  natural  rubber  at
 Kottayam,  used  by  them,  is  Rs.  760
 per  quintal  of  RMA-4  and  wheréss
 the  actual  price  or  (FOB)  at  Kite

 =
 is  Ra,  655  per  quintal

 l.  Now  there  was  an
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 No,  682  to  day  morning  and  it  was
 mentioneg  that  the  tyre  manufac-
 turers  were  opposing  the  raising  of
 the  minimum  price  of  natural  rub-
 ber,  which  is  only  Rs.  655  per  quintal
 for  RMA-I.

 MR.  CHAIRMAN:  What  is  your
 question?

 SHRI  GEORGE  MATHEW:  I  want
 to  know  whether  the  Minister  agrees
 ‘with  the  tyre  manufacturers—when
 the  natural  price  of  rubber  is  only
 Rs,  655  per  quintal  for  RMA-I,  they,

 ithe  manufacturers,  are  still  quoting
 Rs.  760  as  the  purchase  price  of  the
 rubber  at  source  I  want  to  know

 ywhat  is  the  price  they  are  quoting
 according  to  the  Minister,  and  what
 does  he  propose  to  do  about  it?

 MR  CHAIRMAN-  Comrade
 Munster.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 Comrade  Chair,  person.

 MR  CHAIRMAN:  Ths  3s  the  cul-
 tural  background.

 SHRI  GEORGE  FERNANDES:  A
 number  of  questions  have  been  rais-
 ed  jn  course  of  discussion  and  allega-
 tions,  rumours,  impressions,  I  do  not
 know  which  one,  have  also  been

 equoted  perhaps  to  suggest  collusion
 between  Government  and  also  per-
 haps  between  the  Minister  and  the
 Industry.

 SHRI  K.  P.  UNNIKRISHNAN:
 Minster.

 SHRI  GEORGE  FERNANDES:  I
 thought  you  said  that.

 (interruptions)

 MR.  CHAIRMAN:  I  think  the
 ‘Minister  did  not  interrupt  you.
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 suggestion  made  or  rather  a  proposal
 made  by  the  tyre  companies  m  June
 977  for  a  price  increase.  But  then
 they  told  that,  in  the  context  of  the
 assurances  given  by  the  Industry
 generally  and  the  Government's
 appeal  to  industry  m  particular,
 there  shall  be  no  price  increase  till
 December  977  They  should  not  dis-
 cuss  this;  they  should  not  even  think
 jn  terms  of  any  price  increases.  Then
 they  agreed  that  they  would  not  in-
 crease  the  prices.  Soon  after  Decem~
 ber  1977,  the  tyre  companies  started
 raising  this  question  of  prices.  They
 came  forward  with  their  own  case,
 their  case  being  that  the  coat  of  some
 of  the  raw-materials  used  in  the
 manufacture  of  tyres  had  gone  up

 SHRI  K  P  UNNIKRISHNAN  It  is
 correct

 SHRI  GFORGE  FERNANDES:
 Yes,  70  is  correct  in  regard  to  certain
 items.

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Does
 it  yustify  this  amount  of  price  rise?

 SHRI  GEORGE  FERNANDES:  I!
 have  not  completed.

 MR  CHAIRMAN  I  think  if  Mem-
 bers  will  be  patient,  the  comrade
 Minister  is  accustomed  to  reply  in  &
 friendly,  manner  So,  you  will  be
 able  to  ask  questions  at  the  end.

 SHRI  GEORGE  FERNANDES;  It
 is  true  that  there  has  been  an  in-
 crease  3n  the  prices  of  certain  items
 that  go  into  the  manufacture  of  tyres,

 SHRI  K.  P  UNNIKRISHNAN:
 There  has  been  a  decrease  also.

 SHRI  GEORGE  FERNANDES:  I
 have  not  completed,  Why  don't  you
 let  me  complete  it?  The  case  of  the
 tyre  companies  was  that  the  items
 that  have  gone  up  in  prices  are  syn-
 thetic  rubber,  reclaimed  rubber,  cot-
 ton  fabrie,  rayon  fabric,  beid  wite,
 eatbon  black,  pigment  and  cliemicals.
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 There  is  a  slight  increase  in  the  cost
 of  wages,  a  similar  increase  in  the
 cost  of  fuel,  electricity  and  other  in-
 puts  all  of  which  work  out  to  about
 0  per  cent  of  the  total  cost  involved
 in  the  making  of  a  tyre.  We  tried  to
 put  across  to  them,  rather  we  put
 across  to  them  that  while  it  is  true
 that  the  prices  of  certain  items  of  in-
 puts  that  go  into  the  making  of  a
 tyre  have  gone  up,  but  there  has  also
 been  a  decline  in  the  price  of  raw
 rubber  which  is  substantial,  from
 what  it  was  in  1974-75  to  what  it  is
 ‘1977-78,  It  was  also  pointed  out  that
 there  has  been  a  decline  net  only  in
 te  price  of  raw  rubber  but  also  in
 the  interest  rates.  Then  the  inven-
 tories  position  also  haq  improved.
 Therefore.  in  terms  of  their  own  in-
 terest  payments  they  were  able  to
 effect  cortain  economies....

 SHRI  JYOTIRMOY  BOSU:  That  is
 0  per  cent  again.

 SHRI  GEORGE  FERNANDES:
 Yes.  So,  taking  the  entire  picture,  we
 were  to  tell  the  tyre  industry  that
 there  was  no  justification,  as  far  as
 we  could  see,  for  an  increase  in  the
 prices.  It  is  true  that  there  was  a
 meeting  on  the  3th  March  but  at  the
 3th  March  meeting  it  was  no  30
 much  the  price  question  that  was
 discussed  but  certain  other  probl
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 suffered  losses.  Madras  Rubber  in
 ‘1976-77,  locked  up  with  a  loss  of
 Rs.  84.7  lakhs.  Premier  Tyres  had  a
 loss  of  Rs.  3.72  crores.  Modi  Rubber
 had  a  loss  of  Rs.  2.38  crores.  But  four
 other  tyre  companies  made  profit
 Dunlop  made  a  substantial  profit  of
 Rs.  4.24  crores.  Firestone—Rs,  24
 lakhs.  Good  Year—Rs.  25  lakhs.  Ceat
 Tyres—Rs.  2.08  crores.  This  is  for
 ‘1976-77.

 Now,  as  far  as  Dunlop  is  concerned,
 it  has  not  only  tyres  but,  it  has  other
 areas  of  manufacture  also.  Therefore
 their  case  was,  “Our  profits  are  not  so
 much  from  the  tyre  business  as  from
 other  areas.”

 SHRI  JYOTIRMOY  BOSU:  Did  thé
 government  examine  it?

 SHRI  GEORGE  FERNANDES:  We
 have  not  yet  come  into  the  picture.
 You  seem  to  be  too  much  in  a  hurry,
 Comrade  Bosu.

 SHRI  JYOTIRMOY  BOSU:  Yes,  !
 am,

 SHRI  GEORGE  FERNANDES:  The
 case  of  the  companies,  therefore,  was,
 by  and  large,  that  the  dustry  has
 not  been  doing  well  and  here  is  the
 additional  cost  involved  and,  therefore,
 ‘we  need  certain  concessions.’  They
 wanted  to  discuss  excise,  they  wanted

 of  the  tyre  industry  were  di  a
 to  di  capacity  utilisation  and  how

 Of  course,  the  tyre  industry  has  been
 having  its  own  difficulties.  The  fact
 is  that  a  number  of  tyre  units  have
 made  substantia]  losses  last  year....

 SHRI  JYOTIRMOY  BOSU:  That
 is  what  their  balance-sheets  show.

 SHRI  GEORGE  FERNANDES:
 Ultimately  one  goes  by  certain
 figures.

 SHRI  JYOTIRMOY  BOSU:  You
 know  how  correct  they  are.

 SHRI  GEORGE  FERNANDES:  We,
 therefore  can  take  effective  measures
 to  correct  the  situation  also.  But  the
 point  is  that  four  of  the  tyre  units

 to  stimulate  the  total  economy  so  tha’
 the  tyre  industry  could  pick  up  a8  pro-
 duction  has  not  been  upto  the  installed
 capacity.  Excepting  three  companies,
 the  rest  of  the  tyre  companies  have
 been  performing  well  below  their
 capacity.  Inchek—42  per  cent.

 SHR]  JYOTIRMOY  BOSU:  That  is
 an  Indian  company.

 SHRI  GEORGE  FERNANDES:
 Madras  Rubber—55  per  cent,  Falcon—
 75  per  cent,  JK.—S7  per  cent,  Apollo
 —43  per  cent  Firestone—65  per  sent
 Dunlop-—00  per  cent.  Therefore,  there
 has  been  a  certain  set  back  to  the  in-
 dustry  generally  and  these  were  the
 various  points  which  they  came  to  dis
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 cuss.  On  prices  we  were  to  tell  the
 tyre  companies  that  there  was  no  justi-
 fication  for  any  increase  in  prices  be.
 cause  even  assuming  that  there  has
 been  an  increase—there  has  been  an
 increase  in  certain  inputs—but  there
 were  other  areas  where  there  has  been
 a  decline  like  the  prices  of  rubber,
 intezest  rates,  inventories,  etc

 SHRI  GEORGE  MATHEW:  What
 is  the  price  quoted  by  them  for  natural
 rubber?

 The  price  of  natural  rubber  as  of
 now...

 (Unterruptions).
 SHRI  GEORGE  FERNANDES:  |

 would  not  be  able  to  tell  what  75  the
 price  that  the  manufacturers  are  quot-
 ing  for  natural  rubber.

 SHRI  GEORGE  MATHEW.  To  the
 DG.T.D.  and  DGS.  &  D.—the  tyre
 manufacturers  have  to  give  the  pur-
 chase  price  of  natural  rubber.  They
 have  to  give  them  the  break  up.  Be-
 cause  the  Government  is  purchasing
 so  many  tyres,  therefore,  they  have  to
 give  them  the  break  up  of  their  price.

 SHRi  GEORGE  FERNANDES  I
 will  be  able  to  find  that.

 SHRI  (;EORGE  MATHEW:  It  is
 Rs.  760  per  quintal.

 SHRI  GEORGE  FERNANDES:  Fair
 enough,  may  be  760.

 SHRI  JYOTIRMOY  BOSU:  To  find
 out  the  cost  of  production  at  the  fac-
 tory  gate  exercise  must  be  done  by
 the  Government  and  Government  may
 satisfy  itself.

 SHRI  GEORGE  FERNANDES:  Please
 do  not  be  in  a  hurry.  Comrade  Chair
 person,  there  was  no  case  as  far  as
 we  saw  the  problem  for  a  price  rise.
 However,  in  the  end  of  March  the
 tyre  companies  were  to  increase  the
 prices.  There  are  two  points.  One  }
 that  the  prices  have  gone  up  by  about
 0  per  cent  and  all  the  tyre  companies
 have  simultaneously  raised  the  prices.
 Now,  clearly  there  is  a  breach  of  the
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 MRTP  Act,  MRTP  regulations.  In  fact
 the  breach  is  not  only  of  the  MRTP
 regulations  but  also  there  is  a  breach
 of  promise  because  in  976  tyre  com-
 panies  made  a  promise  before  MRTP
 Commission  that  they  would  not  any
 more  operate  as  a  cartel.  They  gave
 this  assurance  This  assurance  was
 accepted  by  the  then  Government
 obviously  and  one  assumed  that  the
 tyre  companies  would  behave  like
 good  boys  who  give  a  word  and  then
 keep  it  It  is  now  obvious

 MR.  CHAIRMAN:  Like  Comrade
 Jyotirmoy  Bosu.

 SHRI  GEORGE  FERNANDES:  Like
 Comrade  Jyotirmoy  Bosu,  this  is  what
 the  Chair  person  says.  I  do  not  say.

 Now  it  is  obvious  that  the  tyre
 companies  have  not  kept  thelr  word.
 That  even  while  they  may  not  be
 operating  as  a  cartel  in  the  formal
 sense  of  the  term,  in  an  Informal  भ्हक
 they  are  operating  as  a  cartel.

 As  far  as  we  are  concerned,  it  does
 not  make  any  difference  whether  they
 operate  formally  or  informally.  As  far
 as  we  are  concerned—as  a  Govern-
 ment,  or  any  person  or  as  MRTP  Com-
 mission—it  does  not  make  any  differ-
 ence  because  they  are  functioning  just
 now  as  that  of  a  cartel

 SHRI  JYOTIRMOY  BOSU:  One
 used  to  manufacture  for  the  other.

 SHRI  GEORGE  FERNANDES:  Fair
 enough,  may  be.

 ‘You  have  knowledge  of  this  subject
 having  dealt  with  the  tyre  companies
 better  than  perhaps  I  would  have.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  What  a  compliment!

 SHRI  GEORGE  FERNANDES:  So
 therefore,  there  is  a  clear  violation  of
 the  MRTP  regulations  and  the  Govern-
 ment,  therefore,  would  take  steps  to
 see  that  there  is  an  immediate  MRTP
 investigation  into  this—call  it  formal,
 call  it  informal,  but  into  this  cartel
 formation  on  the  part  of  the  tyre
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 companies  once  again  in  order  to  jack
 up  prices,  because  if  there  is  justifica-
 tion  to  put  up  prices  and  as_  I  said
 there  has  been  a  price  increase  in  cer.
 tain  areas,  there  is  no  price  contro]
 on  tires,  so,  technically,  it  is  open
 to  the  tyre  companies,  particularly  to
 a  tyra  company  which  feels  that  it  is
 losing  and  it  ig  not  able  to  market
 tyre  at  a  price  which  it  must  get  for
 the  inputs  that  it  is  putting  into  th
 makiig  of  a  tyre.  It  is  open  to  raise
 its  price.  There  is  no  statutory  price
 control.  But  the  fact  that  all  of  them
 gang  up  and  put  up  the  price  at  the
 same  time  and  on  the  same  basis  sug-
 gest  that  it  is  not  one  of  those  exer-
 cises  where  people  were  concerned
 with  prices  generally,  but  there  was  a
 converted  move  on  the  part  of  all  of
 them  to  gut  up  price.  Therefo-e,
 MRI.  is  involved  and  Government
 would,  therefore,  refer  this  matter  to
 MRTP  Commission  so  fhat  an  investi-
 gation  into  this  new  cartel  is  made.
 The  other  question  is  of  the  prices
 itself.  As  I  said,  there  is  no  price
 control.  There  is  no  statutory  price
 control.  Just  now  it  is  not  even  the
 sellers  market.  For  all  purposes  it  28
 the  buyers  market.  Knowing  the
 state  of  the  automobile  industry  today,
 knowing  the  situation  in  the  tyre  in-
 dustry  today,  it  is,  for  all  purposes,  a
 buyer's  market  it  is  not  a  seller's
 market.  And  yet  if  the  companies
 decide  to  put  up  prices,  obviously
 they  feel  strongly  about  it.  We  wouli
 therefore  now  like  that  the  areas  where
 costs  have  gone  up  and  the  areas  where
 costs  have  come  down  have  to  be
 examined.

 And  already,  Comrade  Chair-person,
 the  B.I.C.P.  (The  Bureau  of  Industrial
 Costs  and  Prices)  is  seized  of  this
 question.

 The  moment  we  get  a  report  from
 the  B.I.C.P.  we  shall  be  able  to  deal
 with  the  tyre  companies  and  tell  them
 that  this  is  the  cost  structure....

 SHRI  JYOTIRMOY  BOSU:  Would
 you  like  to  lay  thig  Cost  Exercise  of
 the  B.L.C'P.  on  the  Table  of  the  House?
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 SHRI  GEORGE  FERNANDES:  I
 would  not  have  any  difficulty  in  doing
 that,

 SHRI  JYOTIRMOY  BOSU:  I.  am
 much  obliged.

 SHRI  GEORGE  FERNANDES:  l
 would  not  have  any  difficulty  in  taking
 the  House  into  confidence  on  the  exact
 price  structure  and  the  cost  structure
 of  the  tyre  industry.

 I  would  have  no  objection  of  taking
 the  House  into  confidence,  becauce,
 this  is  not  a  matter  where  any  State
 secret  or  where  any  Official  secret  Ww
 involved.  Nothing  like  that  is  involy-
 ed.  The  costs  are  there,  the  prices
 are  there;  and  we  would  certainly  likc
 to  place  this  before  the  House,  as  and
 when  any  information  in  regard  to  the
 actual  costs  comes  into  our  possession.

 SHRI  JYOTIRMOY  BOSU:  How
 soon  do  you  think?

 SHRI  GEORGE  FERNANDES:  The
 moment  I  get  the  information  in  my
 hand  on  the  exact  situation  of  costs,
 I  shall  take  the  House  into  confidence
 in  this  respect.  There  should  be  no
 problem  on  that  account.

 Therefore,  the  only  submission  that
 I  would  like  to  make  to  you,  Comrade
 Chair-person,  is  this.

 While  my  friend,  Comrade  Unni-
 krishnan  is  fully  justified  in  getting
 exercised  over  the  price  rise,  his  other
 exercise  about  the  Government's  col-
 lusion  was  not  at  all  called  for.  That

 .is  the  least  that  I  could  tell  him—that
 it  was  not  at  all  called  for.  I  couki
 say  something  stronger,  but  he  knows
 that  I  would  not  say  that.

 SHRI  SAUGATA  ROY:  You  ore
 mincing  words..

 SHRI  GEORGE  FERNANDES:  3
 would  not  use  any  strong  language.
 certainly  not  with  him.
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 MR.  CHAIRMAN:  I  assure  you,  he
 would  answer  you  in  a  comradely
 manner!

 SHRI  K.  GOPAL  (Karur):  This  is
 collusion  between  you  and  him!

 SHRI  GEORGE  FERNANDES:  He
 has  of  course  raised  wider  questions
 of  our  attitude  towards  multinationals.
 I  will  not  refer  to  Coca  Cola  or  I.B.M.
 or  any  of  those  things  here.  I  will
 not  discuss  the  industrial  policy  here.
 I  do  not  think  it  is  necessary  to  Jo
 that.  We  have  discussed  this  quite
 often  in  this  House.  And,  in  so  fa
 as  Government’s  approach  to  mulili-
 nationals  and  large  houses  is  ¢o7-
 cerned,  he  very  rightly  commented  on
 the  Economic  Policy  of  the  Janata
 Party  which  has  been  published  today.
 He  may  rest  assured  that  there  will  be
 a  series  of  measures  which  will  oc
 forthcoming,  which  will  undo  all  thet
 you  did,  for  the  last  30  years.  We  shall
 come  forward  with  a  package  of
 measures  and  I  am  sure....

 SHRI  K.  P.  UNNIKRISHNAN;  |  wel-
 come  it.

 SHRI  GEORGE  FERNANDES:  I  am
 glad  that  you  welcome  it.

 The  only  confusion  in  my  mind  s,
 how  come  that  you  created  such  a
 situation  and  waited  for  thirty  long
 years  for  us  to  come  here  so  that  we
 could  undo  it?  That  is  something
 which  I  do  not  understand.  Why  did
 you  create  all  these  situations?  Why
 did  you  build  up  all  these  ‘MRTP’
 houses?  Why  did  you  build  up  all
 these  large  houses?  Why  did  you
 build  up  these  family  enterprises?  Why
 did  you  wait  for  thirty  long  years  till
 did  you  wait  for  thirty  long  years  ‘ll
 such  time  that  the  Janata  Party  came
 into  existence  here  on  this  side  of  the
 House,  pushing  you  to  that  side  of  .he
 House?  And  now,  you  get  up  and  say.
 ‘Now,  fellows,  we  have  created  this
 monster;  will  you  please  dismantle  this
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 monster?*  Well,  you  have  created  this
 monster.  We  shall  dismantle  this
 monster.

 I  assure  you  that  the  policy  that  you
 read  in  the  newspapers  today  aud
 which  you  think  is  a  good  policy,  wid
 be  implemented  to  the  last  letter.

 And  I  hope  that  you,  who  have  been
 victims  of  these  monsters  that  were
 created  by  the  powers-that-be—ani  r
 hope  that  you  were  not  a  part  of  the
 powers-that-be—would  not  only  wel-
 come  what  we  are  now  planning  to
 do  and  what  we  shall  be  doing,  but,
 you  would  also  find  out  ways  and
 means  of  co-operating  and  supporting
 us  in  all  our  actiong  in  dismantling  Pl
 these  rotten  structures  which  had  ०९९0
 pnuilt  up,

 9.00  hrs.

 SHRI  K.  P.  UNNIKRISHNAN:  Just
 one  point.  On  the  question  of  export
 subsidy  for  tyres,  I  mentioned  about
 the  Rubber  Cess.  It  was  collected  in
 the  name  of  giving  subsidy  for  export-
 ing.

 SHRI  VAYALAR  RAVI:  rose.

 MR.  CHAIRMAN:  Mr.  Ravi,  will
 you  please  resume  your  seat?

 Let  Mr.  Unnikrishnan  put  his  ques
 tion.

 SHRI  K.  P  UNNIKRISHNAN:  will
 u  mind  giving  this  information?

 GEORGE  FERNANDES:  V
 notice  to  answer  this.
 jiling  to  answer  that.

 yo
 SHRI

 would  need  some
 I  would  be  most  w:

 7  stands MR.  CHAIRMAN:  The  House
 adjourned  till  il  A.M.  tomorrow.

 29.0i  hrs.
 Hit} Lok  Sabha  then  adjourned  t

 recee  of  the  Clock  on  Thureday,  the

 April  27,  4978|Vaisakha  7,  900  (Saka).


